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 LOK  SABHA  DEBATES

 LOK  SABHA

 Wednesday,  March  25,  ‘1970]Chaitra  4,
 7892  (SAKA).

 The  Lok  Subha  met  at  Eleven
 of  the  Clock.

 [MR.  SPEAKER  in  the  Chair]
 ORAL  ANSWERS  TO  QUESTIONS

 Pakistan’s  Threat  to  Boycott  Jeddah  Meet  on
 Indian's  Participation

 SHRI  N.R.  LASKAR  t
 SHIRT  SAMINATHAN  :
 SHRI  SHARDA  NAND)  :
 SHRI  KANWAR  LAL  GUPTA:
 SHRI  CHENGALRAYA

 NAIDUt

 *o02.

 Will  the  Minister  of  EXTERNAL  AF-
 FAIRS  be  pleased  to  state:

 (a)  whether  it  isa  fact  that  Govern-
 ment’s  attentlon  has  been  drawn  to  the  Press
 reports  on  the  20th  February,  1970  that
 Pakistan  has  informed  the  Muilim  countries
 that  is  does  not  want  India  to  participate
 inthe  meeting  of  23rd)  March,  1970  of
 Muslim  Ministers  at  Jeddah;

 (b)  whether  Pukistan  has  also  threatened
 to  boycott  if  India  participated  as  an  obser-
 ver;  and

 (c)  ifso,  whether  India  has  received
 the  invitation  and  if  so,  Government's
 reaction  in  the  matter  ?

 THE  MINISTER  OF  EXTERNAL
 AFFAIRS  (SHRI  DINESH  SIGH):  (a)

 and  (b).  The  Government  have  seen
 Press  reports  to  this  effect,
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 (c)  India  has  not  recelved  an  Invita-
 tlon,

 SHRI  PILOO  MODY  :
 get  invited  to  anything  ?

 Do  they  ever

 SHRI  N,R,  LASKAR:  I  wanted  to
 know  the  reaction  of  Government  towards
 this  conference,  but  the  hon,  Minister  has
 not  replicd  to  this;  he  has  merely  stated
 that  Goverrment  have  seen  press  reports,
 I  want  to  know  what  their  reaction  towrrds
 this  conference  is,

 SHRI  DINESH  SINGH  :  The  question
 relates  to  Pakistan  having  Informed  Muslim
 countries  that  it  does  not  want  India  to  par-
 ticipate  in  the  menting  of  23rd  March,  I970,
 Pakistan's  attitude  towards  such  conferences
 is  well  known;  Pakistan  is  trying  to  utilise
 religion  for  political  purposes  and  it  wants
 to  have  associations  on  a  religious  basis
 which  will  serve  the  ends  of  Pakistan  in
 Promoting  Pakistan's  interests;  and  this
 was  quite  apparent  even  at  Rabat  where
 Pakisthan  was  using  the  conference
 for  this  purpose,  Therefore,  if  Pakistan
 has  reaffirmed  the  position  that  it  took  at
 Rabat,  it  should  not  suprise  us.  This  has
 been  the  attitude  of  Pakistan,  and  we  saw
 it  even  at  Rabat.

 SIIRIN.R,  LASKAR;  May  I  know
 whether  Government  are  aware  that  even
 our  Indian  press  reporters  are  not  being
 allowed  at  this  conference,  and  if  so,
 whether  they  will  take  ॥  up  with  the  people
 responsible  for  this  conference  7

 SHRI  DINESH  SINGH  :  We  saw  press
 reports  that  visa  was  being  denied  to  Indians
 fo  go  to  Jeddan,  We  took  it  up  with  the
 Saudi  Arbian  Embassy,  and  they  have
 denied  it.  They  say  that  it  was  not  correct
 that  visas  are  not  being  fasued,  In  fact  they
 have  {ssued  visas,  and  there  js,  no  ban  on
 visas  to  Indjaps,
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 SHRI  BAL  RAJ  MADHOK  :  They  ace
 double-dealers,

 ft  कंवर  लाल  गुप्त:  अध्यक्ष  महोदय,
 रबात  में  जो  इस  सरकार  को  किक  पड़ी  थी
 जिसको  बाद  में  सरकार  ने  फिलासोफाइज  करने
 की  कोशिए  की  और  देश  का  जो  अपमान  हुआ
 उसके  बाद  में  ये  कहते  हैं  कि  वे  देश  जिन्होंने
 गलती  की  थी  वह  पद्चाताप  कर  रहे  है  लेकिन
 उसके  बाद  भी  आज  जो  स्थिति  है,  जेहाह
 कांफ़ेन्स  उसका  फालो-प्रप  है  जो  समिट  पहले
 हुई  थी  वहां  पर  इस  सरकार  को  आमंत्रित  भी
 नहीं  किया  गया  था।  इतना  ही  नहीं,  आज
 पाकिस्तान  के  कहने  से  भी  भोर  वंसे  भी  पान
 इस्लामिक  ब्लाक  बनकर  जो  कुछ  घमं  के  आधार
 पर  हुआ  और  यह  ब्छाक  बनने  से  हमारे  देश  को
 कभी  खतरा  भी  हो  सकता  है,  हमारे  देश  के
 इंटेरेस्ट  क ेखिलाफ  काम  कर  सकते  हैं  तो  ऐसी
 अवस्था  में  जो  देश  की  स्थिति  है,  जो  हमारी
 पालिसी  है  वेस्ट  एशिया  और  अरब  कन्द्रीज  के
 बारे  में  वह  करीब  करीब  मिजरेव्ली  फेल  हो  गई
 है।  तो  मैं  जानना  चाहता  हूं  कि  जिस  तरह  की
 आपकी  पालिसी  है  उससे  अरब  कन्द्रीज  के  जो
 रिलेशन्स  हैं  वह  भी  खराब  होगे  ओर  उससे

 टेन्शन  होगा,  आपने  अफगानिस्तान  को  कहा  कि
 आप  नान-एलाइन्ड
 कन्ट्रीज  में  अपने  आफिससं  भेज  दीजिए  लेकिन
 उन्होंने  कहा  कि  हम॑  जेहाद  में  मस्ूफ  है,  कोई
 आफिसर  नहीं  भेज  सकते  हैं  और  जब  आपने

 सेक़  टेरियट  की  बातें  कही  तो  यू०  To  आर०
 ने  आपकी  बात  नहीं  मानी--तो  इस  सन्दर्भ  में
 क्या  सरकार  बतावेगी  कि  जो  कुछ  जेह्ाह  में

 हुआ,  आपके  शू  ०  आर०,  भरफंगानिस्तान
 और  दूसरे.कन्ट्रीज़  ने  हमारे:साथ  जो  कुछ  किया

 आप  एप्रूव  करते  हैं  ?  उसके  प्रति  आपकी  रिए-
 बलन  क्या  है?  और  क्या  सरकार  अपनी  सारी
 पॉलिसी,  जोकि  सरब  कम्ट्रोज  के  बारे  मैंहैं।  उस
 पर  दौबारा  विचार  करेगी
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 श्री  विनेश  सिह:  अध्यक्ष  महोदय,  यह  जो
 सवाजह़  जवाब  का  समय  होता  है  इसमें  हम  सूच-
 नायें  दे  सकते  हैं,  पालिसी  के  लिए  तो  माननीय
 सदस्प  जानते  हैं  कि  उस  पर  विस्तारपूर्वक  बात
 करने  के  और  तरीके  होते  हैं।  लेकिन  इस  थोड़े
 से  समय  में  मैं  कहना  चाहूंगा  कि  मुझे  प्रसन्नता
 है  कि  माननोय  सदस्य  ने  इसका  जिक्र  किया  कि
 इस  तरह  से  चर्म:  के  आधार  पर  बनी  हुई  संस्थायें
 राजनीतिक  क्षेत्र  में  जब  काम  करेंगी  तो  उससे
 हमारे  देश  का  हित  नहीं  होगा  और  इसको  रोकने
 की  कोशिश  में  तो  हम  शुरू  से  लगे  हुए  हैं।...
 (व्यवधान)  fem ees  हम  समझते  हैं  कि  ऐसी  जो
 कोशिश  होती  है  कि  धर्म  का  दुरुपयोग  राज-
 नीतिक  ढंग  पर  किया  जाये  वह  गलत  है  और
 हम  उसके  बिल्कुल  विरुद्ध  हैं।  हम  समझते  हैं  कि
 जो  राजनीतिक  मामले  हैं  उनको  राजनीतिक
 ढंग  से  ही  तय  करना  चाहिए  1

 श्री  कंवर  लाल  गुप्त:  अध्यक्ष  महोदय,
 मंत्री  महोदय  मेरे  सवाल  का  ज़वाब  नहीं  दे  रहे
 हैं।  मैंने  पूछा  कि  जो  कुछ  जेददाह  में  हो  रहा  है,
 जो  कुछ  हमारे  साथ  किया  कि  किसी  जने लिस्ट
 को  जाने  नहीं  देते,  निमन्त्रण  नहीं  भेजा  उसके
 बारे  में  सरकार  का  क्‍या  रिएक्शन  है?  क्‍या
 उसको  आप  एप्रव  करते  हैं  ओर  क्या  आप  अपनी
 पालिसी  पर  फिर  से  विचार  करेंगे  ?

 श्री  दिनेश  सिह  :  अध्यक्ष  महोदय,  आपने
 भी  माननीय  सदस्य  का  सवाल  सुना।  जेदाह,
 अफगानिस्तान,  नान-एलाइन्ड,  ये  सारे  सवार
 उसमें  जोड़  दिये  हैं  और  उन्हीं  का  जवाब  देने
 की  कोशिश  में  मैं  लगा  हुआ  था।  अगर  उन
 बातों  को  छोड़  देता  हूं  तो इस  सवाल  का  जवाब
 देता  हूं  और  इस  सवाल  का  जवाब  देता  हूँ  तो
 जाहिर  है  कि  माननोय  सदस्य  उस  सवाल  के
 जवाब  नहीं  चाहते  हैं।  माननीय  सदस्य  पूछते  हैं
 कि  हमारी  इस.  कांफ्रेस  के  बारे  में  क्या  खयाल

 है'।  और  जो  सवाल  इससे  पहले  माननीय  सदस्य

 ते  पूछा  था  उसके  उत्तर  में  मैंने  कहा  था  कि  हुम
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 बिल्कुछ  इसके  खिलाफ  हैं  कि  धर्म  का  दुरुपयोग
 राजनीतिक  फायदे  के  लिए  किया  जाये।  राज-
 नीतिक  मामलों  के  लिए  राजनीतिक  बैठक  बुलाई
 जानी  चाहिए  |  इस  सम्बन्ध  में  जो  हमारों  नीति
 है  उसको  हमने  यहां  पर  विस्तार-पूर्वक  बताया  है
 कि  जब  राजनोतिक  मामले  ऐसे  आयेंगे  तो  हम
 को  वहां  पर  रहना  चाहिए  लेकिन  अगर  घामिक
 बातें  हों  तो  वहां  पर  नहीं  जाना  चाहिए  ।

 जहां  तक  उन्होंने  यह  बाह  कही  कि  हमारे
 किसी  जर्॑लिस्ट  को  वहां  पर  जाने  नहीं  दे  रहे
 हैं  उसका  जवाब  मैं  इसके  पहले  दे  चुका  हूं  कि
 सऊदी  अरेबियन  दूतावास  ने  हमको  बताया  कि
 भाम  बीसा  पर  कोई  रोक  नहीं  है,  लोगों  को

 यहां  पर  जाने  के  लिए  वोसा  दे  रहे  हैं  ।

 SHRI  CHENGALRAYA  NAIDU  :  The
 name  of  the  conference  itself  shows  that  it
 fs  communal  conference.  It  is  called  the
 Muslim  countries  conference.  They  never
 call  it  the  middle  East  Conference  or  some-
 thing  like  that,  If  the  External  Affairs
 Ministry  has  got  any  sense  to  understand
 things,  they  should  have  known  it  by  this
 time.

 Last  time,  as  a  result  of  canvassing  for  an
 invitation,  our  Government  was  able  to  get
 an  invitation;  of  course,  |  sympathise  with
 the  External  Affairs  Minister,  because  he
 was  not  responsible,  and  over  his  head,
 somebody,  trust  this  decision  and  went  there,
 and  our  hon,  Minister  Shri  F.  A.  Ahmed
 tecelved  a  very  good  kick  also  there.

 Even  after  this  lesson,  they  were  unable
 to  understand  {t  and  come  to  their  senses,
 Even  after  this,  why  have  Government  tried
 to  Influence  some  countries  for  an  invita-
 tion?  It  fis  a  fact  that  though  they  said
 they  would  allow  some  of  our  press  repre-
 sentatives  to  go  there  with  visas,  due  to
 Pakistan's  jioterference  again,  they  were
 not  allowed  to  go  there  to  cover
 the  conference  ?  Thus  Pakistan  has  stood
 in  the  way  of  an  invitation  to  India  or  even
 permission  to  our  press  correspondents  to
 Gover  the  conference,  Now  all  the  Muslim

 CHAITRA  4,  892  (SAKA)  Oral  Answers  6

 countries  have  joined  together  to  boycott
 India,

 SHRI  ATAL  BIHAR]  VAJPAYEE  :
 Not  all,

 SHRI  CHENGALRAYA  NAIDU  |
 The  majority  of  them,  Are  Government
 going  to  take  any  section  against  these
 Muslim  countries  who  opposed  invitatlon  to
 us  to  teach  them  a  lesson?  Will  Govern-
 ment  at  least  hereafter  agree  not  to  drag  our
 country  to  these  communal  conferences  to
 avold  shame  to  our  country  ?  Will  this
 shameless  Ministry  at  least  now  realise  these
 facts  ?

 SHRI  DINESH  SINGH:  I  could  not
 follow  whether  the  hon,  member  had  any
 specific  question,  He  was  making  certain
 statements  which  he  had  made  earlier,  and
 the  matter  has  been  debated  fully  here  and
 we  have  given  a  full  reply  to  that,

 SHRI  CHENGALRAYA  NAIDU  :
 Will  he  call  their  ambassadors  and  pull  them
 up?

 SHRI  HEM  BARUA:  Pakistan  has
 not  only  objected  to  the  formal  representa-
 tlon  of  India  at  the  conference  but  {t  has
 also  blocked  the  sending  of  a  team  of  Indian
 observers,  It  has  also  objected  to  the
 presence  of  Indian  journalists  at  the  venue
 of  the  conference.  For  ten  days,  no  Indian
 would  be  allowed  to  go  to  Jedda.  In  this
 context,  did  any  of  the  friendly  countries  in
 the  Arab  world  represented  in  the  conference
 object  to  Pakistans  objection  to  invitation  to
 India  ?

 SHRI  DINESH  SINGH:  Earller  I
 had  mentioned  that  we  had  checked  up  with
 the  Saudi  Arabian  embassy  in  New  Delhi
 and  they  had  crtegorically  stated  that  there
 was  no  ban  on  giving  visas  to  Indians  to  go
 to  Saudi  Arabia,

 SHRI  HEM  BARUA:  Radio  Pakistan
 has  broadcast  the  news,

 SHRI  DINESH  SINGH:  There  was
 no  question  of  people  not  being  allowed  to
 go,  There  is  no  question  also  of  any  obser-
 vers  going  ;  to  our  knowledge,  no  obser-
 vers  have  been  {nyited,  We  have  not  sought
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 an  Invitation  eltber  for  a  delegation  or  for
 observers

 Regarding  his  reference  to  certain
 broadcasts  from  Radio  Pakistan,  the  House
 fully  aware  of  the  extremely  Irresponsible
 Propaganda  statements  emanating  from  It,
 I  can  hardly  be  held  responsible  for  it,

 SHRI  HEM  BARUA  :  I  do  not  hold
 him  responsible  for  it,  but  has  he  heard  it?

 SHRI  R,  BARUA:  From  the  answer  It
 is  apparent  that  Pakistan  has  taken  a  criti-
 cal  stand  agalnst  India.  Has  his  attention
 been  drawn  to  the  speech  of  King  Feisal
 which  is  also  not  very  complimentary  to  us  7
 In  his  answer  to  Q.  62l,  the  hon.  Minister
 says  that  government  delegations  are  not  sent
 to  religious  conferences.  In  the  same  breath
 he  says  that  if  an  Invitation  comes,  an
 assessment  is  made  and  Government  might
 consider  whether  itis  not  useful  to  send  a
 delegation.  So,  will  he  make  a  reconcilla-
 tion  of  the  two  stands  he  !s  taking  ?

 SHRI  DINESH  SINGH  :  We  have  not
 reached  that  Question  and  I  do  not  know
 whether  you  have  combined  the  two  Ques-
 tlons,  but  so  far  as  the  question  of  our  atten-
 ding  conferences  is  concerned,  this  was  very
 clearly  stated  and  discussed  at  great  length
 in  this  House.  We  have  said  that  we  are
 against  the  mixing  up  of  religious  and  politi-
 cal  issues  in  these  conferences,  that  we  would
 not,  at  the  level  of  the  Government,  be
 attending  religious  conferences,  but  that  If
 there  is  basically  a  political  conference,  even
 {f  it  may  at  times  bear  a  religious  label  and
 if  we  are  invited  to  it,  we  shall  take  a  deci-
 sion  In  keeping  with  the  subjects  that  are
 being  discussed  and  our  interests  involved,
 It  would  be  very  difficult  for  us  to  make  a
 commitment  about  a  conference  in  advance.
 When  a  conference  is  held  and  an  Invitation
 fs  recelyed,  that  would  be  the  time  for  us  to
 consider  whether  we  should  go  to  the  confe-
 rence  or  not,  but  on  the  general  issue  I  had
 explained  that  it  was  pot  our  practice,  nor
 do  we  propose  to  change  It,  and  we  had  not
 been  attending  religious  conferences  at
 Government  level,

 थ्री  जगेशबर  यादव  :  मैं  मंत्री  जी  से  यह

 पूछना  भाहुता  हूं  कि  जब  स्वागताध्यक्ष  कमेटी,
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 जेहा  ने भारत  को  इनवाइट  किया  और  जब
 कोई  दूसरा  देश  भारत  का  अपमान  करता  है  कि
 इन  को  निमंत्रण  न  दिया  जाय  तो  क्‍या  स्वागता-
 ध्यक्ष  कमेटी  की  यह  जिम्मेद।री  नहीं  है  कि  वह
 ऐसे  मुल्क  के  खिलाफ  कड़ी  कार्यवाही  करे  जो
 भारत  का  अपमान  करे  ?

 इसी  तरह  से  पिछले  सम्मेलन  में  मुस्लिम
 देशों  ने इस  तरीके  से  किया  तो  इस  के  बारे  में
 क्या  स्वागत  कमेटो  की  ओर  से  ओऔदवजेक्शन

 नहीं  किया  जा  सकता  कि  बार  बार  भारत  का

 इस  तरीके  से  अपमान  नहीं  किया  जा  सकता

 है  ,  वह  देश  पाकिस्तान  के  बारे  में  कुछ  नहीं
 कहते  |

 श्री  दिनेश  सिह:  जहां  तक  रबात  सम्मेलन
 का  सवाल  है  उस  के  बारे  में  तो  विस्तारपूर्वक
 इस  सदन  में  बहस  हो  चुकी  है।  जहां  तक  इस
 सम्मेलन  की  बात  है  कोई  निमंत्रण  इस  के
 सम्बन्ध  में  नहीं  भाया  है,  न  हम  को  मालूम  है
 कि  कोई  निमंत्रण  इस  के  सम्बन्ध  में  भी  था
 जिस  को  लेकर  किसी  ने  भारत  का  अपमान
 किपा  हो  |  मेरा  खयाल  नहीं  है  कि  भारत  के
 निमंत्रण  के  सम्बन्ध  में  कोई  ऐसी  बात  उठी  है  1

 SHRI  P.  G.  SEN:  The  Minister  has
 said  that  there  is  no  ban  on  anybody  atten-
 ding  this  conference.  May  I  know  if  the
 Government  is  going  to  sponsor  somebody
 to  attend  it  7

 SHRI  DINESH  SINGH  :  No,  Sir,  We
 are  not  golng  to  sponsor,

 Negotiations  with  Singapore  Gov  ernment
 for  Rebuilding  I.N.A,  Martyr's

 Memorial

 #603,  SHRI  SAMAR  GUHA:  Will  the
 Minister  of  EXTERNAL  AFFAIRS  be
 pleased  to  state  ;

 (a)  whether  Government's  attention
 has  been  drawn  to  the  effort  made  by  the
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 Indian  Parliamentary  Team  visiting  Singa-
 pore  to  rebuild  the  I.N.A.  Martyr's  Memo-
 rial  demolished  by  the  British  Army;

 (b)  whether  the  team  made  a  request
 to  the  Foreign  Minister  of  Singapore  to
 take  initlative  to  rebuild  the  ILN.A.  Memo-
 rial;

 (¢)  whether  the  Singapore  Foreign
 Minister  agreed  to  take  up  the  matter  with
 the  Government  of  Singapore;  and

 (d)  if  so,  whether  the  matter  has  been
 taken  up  with  the  Government  of  Singapore
 for  restoring  the  national  honour  by  rebuild-
 ing  the  I.N.A,  Memorial  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  APFAIRS
 (SHRI  SURENDRA  PAL  SINGH)!  (a)  and
 (b).  Towards  the  end  of  the  meeting  of  the
 goodwill  mission  of  Members  of  Parliament
 with  the  Foreign  Minister  of  Singapore  on
 February  4,  1970,  one  of  the  Members  is
 Teported  to  have  enquired  about  the  posal-
 bility  of  Singapore  Government  rebuilding
 the  INA  Martyrs  memorial,

 (०)  No,  Sir.
 (d)  Does  not  arise.

 SHRI  SAMAR  GUHA  :  In  ‘1945,  be-
 fore  he  left  for  an  unknown  destination,
 Netaji  built  the  INA  Memorial  io  Singapore.
 ]  have  visited  Burma,  Malaysia,  Cambodia,
 Indonesia,  almost  al]  the  Southeast  Asian
 countries,  and  |  have  met  the  leaders  of  al-
 most  all  the  countries,  and  all  of  them
 unanimously  say  that  they  had  their  Inspi-
 ration  from  Netajl,  and  that  they  consider
 Netaji  as  the  leader  of  the  Asian  revolution,
 They  reminded  me  of  a  freedom  speech
 made  by  Netaji.

 MR.  SPEAKBR  :  Please  put  a  ques-
 tion.  Do  not  distort  the  proceedure  for
 asking  a  question.

 SHRI  SAMAR  GUHA  :  I  will  come  to
 the  point,  because  itis  not  a  question  of
 the  Indian  freedom  struggle  one,  but  the
 freedom  struggle  of  the  whole  of  Asia.  They
 reminded  me  of  a  historic  speech  of  Netaji
 fo  South  East  Asia  co-prosperity  conference
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 held  in  Japan  in  1943.  The  Asiatic  repre-
 sentatives  were  considered  nothing  but
 puppets  but  after  the  conference  they  said
 that  they  felt  that  they  were  the  masters.  In
 that  Conference  Netaji  said  :

 “This  is  not  a  conference  for  dividing
 the  spoils  among  the  conquerors...
 It  isa  case  of  Asiatic  nations  deve-
 loping  an  Asiatic  consciousness  and
 acting  as  the  spearhead  of  an  Asiatic
 Revolution.”

 Therefore,  I  consider  that  the  Azad  Hind
 Martyrs  Monument  was  built  by  Netaji  not
 merely  as  a  symbol  of  Indian  frecdom  stru-
 ggle  but  also  as  the  symbol  of  South-east
 Asfan  revolution.  It  was  demolished  by
 Mountbatten  after  he  occupled  Singapore.
 My  question  is  whether  (he  Government
 will  take  steps  in  co-operation  with  the
 Government  of  Singapore  to  see  that  the
 INA  Memorial  and  the  Martyrs’  momument
 that  was  built  by  Netaji  are  reconstructed,

 THE  MINISTER  OF  EXTERNAL
 AFFAIRS  (SHRI  DINESH  SINGH)  ;  The
 role  of  Netaji  in  the  heroic  struggle  for
 Independence  of  our  country  as  well  as  its
 impact  on  the  revolution  In  Asia  is  part  of
 history;  it  will  tive  as  long  as  there  is  a
 tecord  of  these  movements,  It  fs  quite
 right  when  the  hon.  Member  says  that
 Netaji's  contributions  were  not  lHmited
 to  India  but  extended  to  the  whole  of  Asia;
 I  would  say  that  they  in  fact  extended  to
 the  revolutionary  movements  all  over  the
 world,  The  question  that  we  are  dealing
 with  here  is  a  Hmited  one—building  of  a
 memorial  that  had  been  demolished.  This
 is  nota  new  point,  We  have  discussed
 this  on  a  number  of  occasions  in  the  House
 and  the  Government's  attitude  has  been
 that  would  be  sympathetic  to  this  idea  and
 take  into  account  the  fottiatives  that  are
 taken  in  the  country  concerned,  the  reaction
 of  that  Government  and  so  on,  We  keep
 this  In  view  and  if  conditions  are  lavourable
 we  shall  certaloly  co-operate  In  this
 effort.

 SHRI  SAMAR  GUHA:  It  is  known
 that  Netaji  had  two  residences,  one  at
 Singapore  and  the  other  {n°Burma  aod  also
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 the  headquarters  of  the  Azad  Hind  Govern-
 ment  in  Singapore,  Recently  the  Govern-
 ment  of  South  Viet-Nam  had  set  up  a
 Plaque  in  Saigon  tn  the  place  where  Netaji
 used  to  stay.  In  view  of  all  these  facts,
 I  should  like  to  know  from  the  Government
 whether  they  will  try  to  acquire  or  purchase
 with  the  help  of  the  Government  concerned
 the  buildings  at  Rangoon  and  Singapore
 and  also  the  headquarters  used  by  the  Azad
 Hind  Government  and  set  up  a  plaque  at
 Catty  hotel  where  Netaji  proclaimed
 independence  and  set  up  the  Azad  Hind
 movement  7

 SHRI  DINESH  SINGH:  We  have  ne
 such  proposal  before  us  at  the  moment,
 Usually  these  memorials  to  our  distinguished
 citizens  have  been  set  up  by  various  com-
 mittees  that  had  been  formed  and  fifa
 suggestion  comes  from  any  source,  wwe  shall
 certainly  do  our  best  to  assist  them  in  this,

 भरी  हुकम  चंद  कछवाय  :  नेता  जो  के
 जीवन  के  सम्बन्ध  में  और  जो  नेता  जो  भिन्‍न
 भिन्न  देशों  में  उस  समय  गये  उन  के  जीवन  पर
 यदि  कोई  व्यक्ति  या  सरकार  कोई  बड़ा  ग्रन्थ
 निकालने  के  लिए  तैयार  हो  और  यदि  उस
 सम्बन्ध  में  खोज  व  तैयारी  के  लिए  कोई  व्यक्ति
 यदि  विदेश  जाना  चाहे  तो  सरकार  उस  को  क्‍या

 सहूलियत  देगी  ?

 अध्यक्ष  महोबयः  यह  तो  सिंगापुर  में  मोई०

 एन०  To  के  द्ाहीदों  के  स्मारक  के  सम्बन्ध  में

 सवाल  चल  रहा  है  उस  में  किसी  व्यक्तित  के
 नेता  जी  के  जीवन  पर  ग्रत्थ  निकालने  के  लिए
 यात्रा  करने  का  कहां  चल  रहा  है  ?

 ी  हुकम  चंद  कछवाय:  नेता  जो  के  जीवन
 पर  प्रकाश  डालने  के  लिए  और  ग्रन्थ  लिखने  के

 हेतु  यात्रा  करना  उसी  प्रइन  से  जुड़ा  हुआ है

 कली  अटल  विंहारी  वा  जपेयो  :  थोड़ा  और

 बढ़ा  दिया  है  1

 अध्यक्ष  महोवय  :  माननोय  सदस्य  ने  जेसा
 मैंने  पहले  कहा  बहुत  कुछ  जोड़  कर  बढ़ा  दिया

 है  भर  मौजूदा  वाल  से  बह  बाहर  है  a
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 ही  ao  सि०  सहगल:  सिंगापुर  के  अधिका-
 रियों  से  जो  वार्तालाप  हुआ  है  उस  में  आप  ने
 इस  बात  के  लिए  ज़ोर  दिया  था  कि  नेता  जी

 सुभाष  बोस  जोकि  हमारे  देश  के  माने  हुए
 अग्रणी  नेता  थे  उन  की  यादगार  में  सिंगापुर  में
 भाई०  एन०  To  के  शहीदों  का  वह  स्मारक  जिसे
 ब्रिटिश  आर्मी  ने  गिरा  दिया  था  उस  को  रिविल्ड
 करने  के  लिए  कौन  कौन  सी  दिक्‍कतें  उनको
 वार्तालाप  के  दौरान  महसूस  हुईं  ?

 थ्रो  विनेश्  fag:  यह  वार्तात्राप  तो  इस
 संसद  के  एक  मानीनय  सदस्य  ने  की  थी  और
 उन  को  इस  के  बारे  में  विस्तार  से  हाल  मालूम
 होगा  ।  हम  को  तो  यह  पता  चला  कि  दूसरी
 तरफ  से  कोई  बहुत  ज्यादा  उत्सुकता  नहीं  थी  1

 क्षी  प्रकाशवोर  शास्त्री  :  सौभाग्य  से  मैं
 उस  शिष्टमंडल  का  एक  सदस्य  था  जिसकी  कि

 सिंगापुर  के  विदेश  मंत्री  से  उस  सम्बन्ध  में  बात-
 चीत  हुई  थी  ।  यह  बात  सही  है  कि  वातलाप
 के  क्रम  में  सब  से  प्रंतिम  यह  बात  थी,  नेता  जी

 सुभाष  चन्द्र  बोस  ने  आजाद  हिन्द  फौज  का  जो

 एक  स्मारक  खड़ा  किया  था  उस  को  सिंगापुर
 की  सरकार  फिर  से  बनाने  की  अनुमति  दे

 लेकिन  सिंगापुर  के  विदेश  मंत्री  ने  उस  से  प्रपनी

 कुछ  अनभिज्ञता  प्रकट  की  थी।  वह  एकदम
 इतनी  हैरानी  में  रह  गये  कि  हमारे  सामने

 पहले  से  इस  सारी  चीज  कौ  कोई  पृष्ठभूमि
 अथवा  जानकारी  नहीं  है।  मैं  वह  फोटो  भी  वहां
 से  लाया  है  जो  आजाद  हिन्द  फौज  का  स्मारक
 बना  हुआ  था  उस  समय  उस  की  क्‍या  स्थिति
 थी  झौर  लाड  माउन्टवेटन  ने  जब  उस  को
 गिरबाया  तब  उस  के  बाद  क्‍या  स्थिति  रही  ?
 बह  दोनों  फोटो  भी  मैं  सिंगापुर  से  लाया  हू  ;  मैं
 जो  बात  पूछना  चाहता  हूँ  वह  यह  कि  सिंगापुर
 के  बिदेदा  मंत्री  की  बातचीत  से  ऐसा  प्रतीत
 हुआ  कि  भारत  सरकार  ने  फिर  से  आजाद  हिन्द
 फौज  के  उस  स्मारक  को  छ्रड़।  करने  के  सम्बन्ध
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 में  सिंगापुर  की  सरकार  से  किसी  प्रकार  कौ
 कोई  बातचीत  नहीं  की  a  मैं  स्पष्ट  रूप  से  यह
 जानना  चाहता  हूँ  कि  प्राप  ने  सिंगापुर  की.  सर-
 कार  को  इस  सम्बन्ध  में  अगर  आज  तक  नहीं
 लिखा  तो  क्या  अब  आप  लिखेंगे  कि  झाजादं

 हिन्द  फौज  का  सिंगापुर  का  वहू  स्मारक  जोकि
 भारतीय  स्वतन्त्रता  के  संघर्ष  का  एक  बहुत  बड़ा
 स्मारक  है  उस  को  पुनः  ज्यों  का  त्यों  खड़ा  कर
 बिया  जाय  ?  सिंगापुर  की  सरकार  के  व्यवहार
 से  मैं  आप  को  यह  विश्वास  दिलाता  हूँ  कि
 भारत  के  प्रति  उन  में  इतना  मंत्री  भाव  हैं  कि
 अगर  इस  के  लिए  हमारी  सरकार  उन  से  अनु-
 रोध  करे  तो  शायद  उन  को  वह  स्मारक  दुबारा
 खड़ा  करने  में  कोई  दिक्कत  न  होगी।  सरकार
 अपनी  ओर  से  इस  प्रकार  का  आग्रह  क्‍यों  नहीं
 करती  और  झगर  सरकार  ने  किया  है  तो  सिगा-

 पुर  की  सरकार  ने  उस  का  क्या  उत्तर  दिया  है  ?
 श्री  विनेश  सिह:  मैंने  जैसा  जिक्र  किया

 यह  मसला  काफी  दिनों  से  चलता  आ  रहा  है  1

 कुछ  ऐसा  हम  को  लगा  है  कि  उस  के  बारे  में

 कोई  बहुत  उत्सुकता  सिंगापुर  की  ओर  से  नहीं
 है  7  माननीय  सदस्य  ने  खुद  उस  का  जिक़  किया
 कि  आखिरी  वक्त  इस  बात  को  उनके  साथ  किया
 गया  |  शब  यह  बात  उन  से  करनी  थी  तो  उस
 बारे  में  पहले  यहाँ  हम  लोगों  से  जिक्र  होगा
 चाहिये  था  या  उन  कौ  पहले  इस  बारे  में  कहते
 और  एक  ढंग  से  उस  बारे  में  बात  करते  तो
 शायद  इस  से  बात  ज्यादा  साफ  मालूम  होती।
 जहां  तक  भारत  सरकार  द्वारा  इस  बात  को
 चलाने  का  सवाल  है  तो  हम  उस  के  लिए  कोई

 मुनासिब  मौका  निकाल  कर  यह  बात  उनसे  कर
 सफते  हैं  लेकिन  उत्त  का  फिर  यहां  पर  ज्यादा

 बड़े  रूप  में  जिक्र  करना  शायद  उच्चित  नहीं
 होगा  ।

 Meeting  of  Heads  of  Indian  Missions  ia
 African  Countries

 +
 *604,  SHRI  MEBTHA  LAL  MEENA  :

 SHRI  5.  C.  NAIK:
 SHRI  MAHENDRA  MAJHI  :
 SHRI  ५,  MUTHUSAMI  3
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 Will  =the  Minister  of  EXTERNAL
 AFFAIRS  be  pleased  to  state  :

 (a)  whether  the  Government  of  India
 recently  called  a  meeting  of  Heads  of  Indian
 Missions  in  African  countries  ;

 (b)  if  so,  the  detalls  of  the  reaction  to
 the  Indian  policies  in  Africa  received  from
 our  diplomats  ;

 (०)  whether  Government  have  con-
 sidered  it  advisable  to  reshape  Its  polcies  in
 the  light  of  reports  received  from  the  Head

 of  Missions  and  discussions  held  in  Delhi;
 and

 (d)  if  so,  the  details  thereof  ?
 THE  DEPUTY  MINISTER  IN  THE

 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENDRA  PAL  SINGH)  :  (a)  to
 (d).  A  Conference  of  Heads  of  Indian
 Missions  In  Africa  was  held  in  December,
 1969.  It  was  generally  felt  that  our
 existing  friendly  and  cordial  relations  with
 the  countries  of  Africa  should  be  further
 strengthened  through  economic,  technical
 and  cultural  cooperation,  thus  adding  greater
 content  to  our  policy  towards  Africa,  Steps
 towards  that  end  are  belng  taken.

 sit  ater  लाल  मोना  :  अध्यक्ष  महोदय,
 पिछले  चार  सालों  से  आयात  निर्यात  में  भारत
 का  निर्यात  तो  केवल  70  करोड़  के  कृगभग  था
 झौर  वह  70  करोड़  का  70  करोड़  ही  रहा  है
 जबकि  वहां  का  प्रामात  70  करोड़  से  बढ़  कर
 अब  50  करोड़  हो  गया  है।  कया  सरकार  इस
 बारे  में  सोच  रही  है  कि  आयात  बढ़  रहा  है
 और  निर्यात  नहीं  बढ़  रहा  है  ?  क्‍या  हमारे
 राजदूतों  भ्रादि  ने  इस  विषय  में  कोई  ब।तचीत
 की  है  ?  अगर  की  है  तो  इस  को  बढ़ाने  के  बारे
 में  सरकार  के  क्‍या  प्रयल  हैं  ?

 शो  सुरेखपाल  सिंह:  यह  सब  मामले  इस
 कांफ्रेस  में  डिस्कस  हुए  थे  और  पह  तथ  हुआ  था
 कि  जहां  तक  हो  सके  जो  हमारे  एन्वायेज्  हैं  वह
 ट्रेंड  और  कामसे  को  बढ़ाने  की  कोश्निश्ष  करें  1  वह
 प्रपनी  मालूमात  हम  को  दे  गये  हैं  और  आधा

 यह  है  कि  हमारा  ट्रेड  भौर  कामस  बढ़ता  रहेगा  1
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 SHRI  RANGA  :  He  Is  giving  a  general
 answer.  The  specific  question  put  was
 whether  itis  true  that  our  imports  are
 going  up  and  exports  are  going  down.
 Why  does  he  not  glve  a  specific  reply  ?

 THE  MINISTER  OF  EXTERNAL
 AFFAIRS  (SHRI  DINESH  SINGH)  :  If
 the  hon.  member  wanted  a  specific  reply,
 he  could  have  put  that  specific  question  to
 the  Minister  of  Foreign  Trade,  who  would
 have  supplied  the  figures  about  our  exports
 and  imports,  The  honourable  Acharya
 will  appreciate  that  when  a  general
 question  is  asked,  it  is  very  difficult  to  give
 exact  figures  In  this  regard,

 sit  मोठा  लाल  सोना:  हमारे  विदेणशी
 मंत्री  और  जो  सारे  झन्य  अधिकारी  हैं  वह  कहते
 हैं  कि  अफ्रीकी  देशों  के  साथ  हमारे  सम्बन्ध
 अच्छे  हैं,  बह  हमारे  साथ  अच्छा  व्यवहार  करते

 हैं  और  हमारी  नीतियों  का  पालन  कर  रहे  हैं  Lt
 लेकिन  जहां  तक  अफ्रीको  देशों  का  सवाल  है
 जब  हमारे  कोई  मंत्री  उनके  यहां  जाते  हैं  तो

 वह  उनसे  मिलते  नहीं  हैं,  जो  भारत  का  प्रति-
 निधि  मंडल  जाता  है  उसके  साथ  उनका  व्यवह।र
 ठीक  ढंग  का  नहीं  होता  है  1  मैं  जानना  चाहता

 हैं  कि  जैसा  मंत्री  महोदय  कहते  हैं  कि  बहू
 हमारी  नीतियों  का  पाछन  कर  रहे  हैं,  क्‍या
 वास्तव  में  वह  ऐसा  कर  रहे  हैं?  और  अगर

 नहीं  तो  क्या  सरकार  अपनी  विदेश  नीति  को

 इस  तरह  से  बदलेगी  कि  भविष्य  में  अफ्रीकी

 देशों  का  हमारे  साथ  अच्छा  ब्यवहार  रहे  ?
 श्री  विनेश  सिह :  नीति  के  सम्बन्ध  में

 जब  बातचीत  करने  का  मौका  आयेगा  तब  हम
 बड़ी  खुशी  से  माननीय  सदस्य  से  सुनेंगे  कि  वहां
 के  लिये  बहू  क्या  नीति  उपयोगी  समझते  हैं।
 जब  हम  इस  पर  बहस  करेंगे  तब  उस  पर  भी

 विचार  करेंगे।  जहां  तक  उन  देशों  के  साथ

 मैत्री,  सहयोग  और  व्यापार  आदि  को  बढ़ाने
 की  नीति  का  सम्बन्ध  है,  हम  समभते  हैं  कि  उस

 नीति  से  हमको  फ़ायदा  हो  रहा  है।  वहां  कुछ
 मसले  हैं  और  बह  काफी  दिनों  से  चले  आते  हैं।
 हम  कोशिश  कर  रहे  हैं  कि  उनके  ढंग  ऐसे  सुधर
 जायें  जिन  कौ  वजहू  से  जो  छोग  वहां  पर  हमारे
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 यहाँ  के  हैं  उनको  बहुत  ज्यादा  दिक्कतें  न  बायें,
 इन  सब  मामलों  पर  कई  मतंबे  इस  सदन  में

 विस्तारपूबंक  बात  चीत  हो  चुकी  है  और  हम
 इस  कोशिश  में  लगे  हैं  कि  जो  वहां  भारतीय-

 मूलक  लोग  हैं  उनकी  कठिनाइयां  दूर  हों  ।  हम
 अपने  ढंग  से  कोशिश  कर  रहे  हैं  कि  प्रगर  उन

 को  वहाँ  से  जाना  भी  पड़े  तो  ऐसे  हालात  हों
 जिनमें  उनको  कोई  तकलीफ  न  हो

 श्री  मीठा  लाल  सौना :  यहां  कहा  जाता

 है  कि  झ्राथिक  मामलों  में  भी  हम  यह  कर  रहे
 हैं  बह  कर  रहे  हैं,  लेकिन  यह  हम  कब  तक  करेंगे

 और  क्या  उसका  नतीजा  यह  निकलेगा  कि  साल

 छः:  महीने  में  उनका  व्यवहार  हमारे  साथ  सुघर
 जायेगा  ?

 SHRI  MAHENDRA  MAJHI:  May  I
 know  whether  it  is  a  fact  that  the  East  Afri-
 can  Governments  are  not  in  a  mood  to
 comp:omise  over  the  future  of  Asians  holding
 British  passports,  whether  this  issue  was
 discussed  at  the  conference  of  our  Heads  of
 Missions  in  Africa  and  it  so,  what  was  their
 reactions  in  this  regard  ?

 SHRI  SURENDRA  PAL  SINGH  :  This
 question  of  people  of  Indian  origin  holding
 British  passports  was  also  discussed  at  this
 meeting.  By  and  large,  the  view  expressed
 was  that  the  policy  decislon  we  have  taken
 in  this  regard  is  satisfactory  and  should
 continue.

 SHRI  INDRAJIT  GUPTA:  It  is  res
 ported  frequently  in  the  press  that  large  sec-
 tions  of  the  African  opinion  are  concerned
 over  the  fact  that  they  do  not  consider  that
 India  is  sufficiently  pulling  her  weight  in  the
 councils  of  the  world  with  regard  to  the
 liberation  movements  in  Africa,  in  the  re-

 ini  lonial  pos:  of  Port
 and  Rhodesia,  South  Africa,  Angola  and
 Mozambique.  |  would  like  to  know  whether
 in  this  conference  this  aspect  of  the  matter
 was  reviewed  on  the  basi  of  the  reports  of
 the  Heads  of  Missions.  I  would  also  like
 to  know  whether  the  Government  of  India
 reacted  at  all  to  this  reflection  of  African
 opinion  and  is  prepared  to  take  more  ener-
 getic  steps  in  this  regard  so  thal  India's
 prestige  as  the  first  colonial  country  to  win
 its  national  independence,  that  image  ig v  -
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 Properly  restored  in  the  eyes  of  the  African
 people  ?

 SHRI  DINESH  SINGH:  If  I  may
 say  so,  the  hon.  Member  has  come  to  his
 conclusion  by  reading  some  wrong  kind
 of  iiterature  that  may  have  emanated  from
 some  quarters,  So  far  as  India’s  contribu-
 tion  to  the  assistance  that  has  been  glven  to
 the  liberation  movement  in  Africa  is  concern
 ed,  to  my  mind,  there  is  general  apprecia-
 tion  of  the  role  that  Indla  has  played  In  the
 United  Nations  and  other  forums  as  well  as
 in  giving  direct  assistance  to  the  people  still
 struggling  for  their  independence.
 We  have,  as  the  House  is  aware,  trained  a
 large  number  of  students  who  have  come
 here  for  training,  for  studies,  We  have
 also  given  them  medical  and  other  assistance
 from  time  to  time,  whenever  they  required
 them,  There  is  also,  to  my  mind,  a  general
 apprectation  that  we  have  implemented
 the  resolutions  of  the  United  Nations  regard-
 ing  sanctions  and  others  and  that  we  have
 played  a  leading  part  in  the  formulatton  of
 those  resolutions,  The  difficulty  is  not  that
 we  are  not  doing  our  part;  the  difficulty
 arises  from  the  fact  that  powers  which
 could  make  a  difference  in  the  position,
 provided  they  implements  the  resolutions  of
 the  United  Nations  fuliy,  they  are  not  imp-
 ]  ti  the  ri  i  of  the  United
 Nations  fully.  If  these  —resolu-
 tlons  are  fully  implemented,  it  will  go  a
 long  way  in  assisting  the  people  to  achieve
 independence  and  to  be  able  to  live  in  a
 society  free  from  the  colour  bar  that  is  prac-
 tised  there.

 SHRI  INDRAJIT  GUPTA:  I  had
 asked  a  specific  question  which  has  not
 been  replied  to,  I  do  not  want  a  general
 discourse  on  the  International  situatlon.  I
 wanted  to  know  whether  in  this  conference
 of  the  Heads  of  Missions  the  report  regard-
 ing  this  aspect  which  I  have  mentioned,
 regarding  the  attltude  of  the  African  people
 towards  India’s  role,  was  placed  before  this
 conference  and,  if  so,  whether  on  that  basis
 the  position  was  reviewed,

 SHRI  DINESH  SINGH  I  mentioned
 that  there  was  no  such  report  that  India’s
 position  was  being  misunderstood  or  there
 was  8  feeling  that  India  was  not  playing  a
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 leading  role,  On  the  other  hand,  there  is  a
 feeling  that  India  has  done  whatever  India
 could  do  to  assist  these  nations,

 SHRI  RANGA:  Different  sections  of
 Indians,  people  of  Indian  origin  holding
 British  passports,  Indians  who  have  accepted
 local  citizenship,  Indians  who  continue  to
 be  Indians,  all  these  different  groups  of
 Indians  in  these  varlous  countries,  especially
 Kenya,  Uganda  and  Nyasaland  have  various
 difficulties  in  thelr  dealings  with  our  Board
 of  Trade,  Ministries  of  Industrial  Develop-
 ment,  Finance  and  External  Affairs.  Have
 Government  considered  it  possible,
 or  would  they  consider  if  possible,  to  have
 a  sub-committee  of  the  Cabinet,  or  a  com-
 mittee  consisting  of  the  Secretaries
 of  the  various  concerned  Ministries  to
 meet  from  time  to  time  and  study  the  varlous
 difficulties  which  were  brought  to  the  notice
 of  the  House,  as  well  as  the  Minister  con-
 ecermed,  the  other  day  by  my  hon.  friend,
 Shri  Amin,  and  varlous  other  members  also,
 and  see  that  some  relief  is  given  to  these
 people  in  regard  to  thelr  efforts  to  bring
 thelr  capital  over  here,  into  our  country
 and  also  the  relief  that  they  expect  from  the
 British  Government  from  one  end  and  from
 the  local  governments  in  Africa  from  the
 other  ?  Would  they  make  any  effort  In  this
 direction  and  try  to  give  some  relief  and
 som¢  assistance  to  these  various  sections
 of  Indians  in  these  various  African
 countries  7

 SHRI  DINESH  SINGH  :  The  facilities
 that  are  being  given  to  people  of  Indian
 orlgin  who  wish  to  come  and  settle  io  India
 have  been  made  known  in  the  House;  they
 have  been  discussed  in  various  ministries
 concerned  and  there  has  been  by  aod  large
 no  complaint  about  the  implementation  of
 the  scheme,  If  there  are  any  specific
 matters  that  the  hon.  Member  may  have
 in  mind,  we  shall  certalnly  have  them  looked
 Into,

 Regarding  the  larger  question  of  people
 wishing  to  bring  back  their  capital
 beyond  the  permissible  amount,  that  has
 been  fixed  by  the  countries  concerned,

 SHRI  RANGA:  The  limit  Itscif  has
 got  to  be  raised;  there  should  be  no  Iim{t  at
 all,
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 SHRI  DINESH  SINGH:  There  have
 been  some  talks  about  some  schemes  that  are
 being  formulated.  |  do  not  recollect  having
 tecelved  any  scheme  of  this  nature  but  it
 is  a  matter  on  which  we  are  in  touch  with
 the  Governments  concerned  to  see  what
 facilities  would  be  required  by  people  com.
 ing  to  India  and  what  facilities  can  be  given
 to  them.

 SARI  RANGA:  I  have  made  a  speci-
 fic  suggestion,  I  wanted  the  hon.  Minister
 to  consider  that  suggestion,

 SHRI  DINESH  SINGH  :  I  said  that  I
 shall  consider,  But  where  is  that  suggestion  ?
 No  scheme  to  my  koowledge  has  come  to
 me  yet,

 SHRI  RANGA:  Either  you  have  a
 a  epecial  sub-committee  of  your  Cabinet  or
 you  have  a  committee  of  your  secretarles
 to  meet  from  time  to  time  and  discuss  these
 things  and  give  them  some  relief,  I  have
 had  some  discuvsion  with  your  colleague  in
 your  own  ministry  also  in  regard  to  this
 matter.

 SHRI  DINESH  SINGH  :  That  is  what
 lsaid,  When  there  is  a  definite  scheme,
 we  shall  certalnly  put  it  to  any  committee
 that  may  be  necessary.

 SHRI  RANGA:
 headed  man.

 You  are  8  thick-

 SHRI  DINESH  SINGH  +  What  Is  the
 polnt  in  appointing  a  committee  when  it  ts
 being  dealt  with  by  Government  7

 DR.  RANEN  SEN:  Large  number  of
 people  in  Angola,  Mozambique,  South  Africa
 and  other  African  countries  are  fighting
 against  racial  occupation  or  the  new  attempt
 of  the  imperialists  to  stage  a  comeback  in
 Africa.  May  I  know  whether  In  this  confer-
 ence  of  Indian  diplomats  these  questions
 were  discussed  and,  If  so,  whether  any  guide-
 Nnes  were  given  by  the  Government  of  India
 about  helping  and  giving  shelter  to  these
 movements  that  are  being  waged  in  Africa  7

 SHRI  DINESH  SINGH:  I  said  का  an
 earlier  reply  that  we  have  been  giving
 assistance  io  these  movements  In  the
 United  Natiens  and  clsewhere  alo
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 and  have  been  giving  facilities  to  them  to
 send  thelr  people  for  education  and  training
 in  this  country.  We  shall  continue  to  give
 assistance  to  these  countries  as  may  be  per-
 missible.

 DR,  RANEN  SEN:  My  question  was
 different,  I  wanted  to  know  whether  in
 this  diplomats’  conference  the  Government
 of  India  gave  any  guidelines  as  to  how  to
 help  them  or  sympathise  with  them  in  con-
 crete  terms  in  the  liberatlon  war  that  is
 being  waged  by  the  African  people.

 SHRI  DINESH  SINGH:  I  am_  not
 quite  clear  what  the  hon.  Member  means  by
 giving  guidelines  to  all  the  envoys  In  count-
 ties  which  are  independent.  The  hon.
 Member  will  appreciate  that  envoys  are  in
 the  independent  countries  and  the  struggle
 is  being  waged  in  countries  which  are  still
 to  achieve  Independence.  Therefore  their
 struggle  is  being  fought  at  the  United
 Nations  and  in  other  forums.  So  far  as  our
 Policy  about  giving  assistance  to  them  is
 concerned,  that  was  certainly  discussed,

 श्री  सूरज  भान  :  मैं  जानना  चाहता  हूं  कि
 क्या  कानन्‍्फ्स  में  इस  बात  का  जिक्र  आया  था
 कि  जब  इजिप्ट  में  पालिमेंट  के  दस  मेंम्बरों  का

 एक  गुडविल  मिशन  गया  तो  इज़िप्ट  में  हमारे
 एम्बेसेडर  की  इंतहाई  कोशिशों  के  बावज़ुद  भी
 प्रेजिडेंट  नासिर  उसको  मिलने  का  वक्‍त  नहीं
 दे  सके...

 MR.  SPEAKER  :
 not  arise  out  of  it.

 This  question  does

 श्री  सूरज  भान  :  जम्कि  श्री  कृष्ण  मेनन
 जोकि  इंडिविजुप्रल  कैपेसिटी  में  गए  थे  उनको

 वक्‍त  मिल  गया  ?

 MR.  SPEAKER  ;  I  do  not  permit  this
 question,

 st  अटल  बिहारी  बाजपेयी  :  मैं  जानना

 चाहता  हैँ  कि  इस  सवाल  की  इजाजत  आप  क्‍यों

 नहीं  देते  हैं  ?
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 MR,  SPEAKER  :  The  question  is  about
 the  details  of  the  reaction  of  the  Indian
 Policies  in  Africa  and  not  about  any  specific
 Individual  seeking  an  interview  and  others
 not  being  allowed,  Iam  sorry,  I  cannot
 allow  this,

 SHRI  SHRI  CHAND  GOYAL:  That
 shows  their  attitude...(  Interruptions)

 MR,  SPEAKER:  He  gave  the  Infor-
 mation  and  then  he  asked,  is  the  Minister
 aware  of  It.

 SHRI  ATAL  BIHARI  VAJPAYEE  :
 He  must  be  aware  of  it.

 SHRI  BAL  RAJ  MADHOK  :  Let  him
 make  enquiries,  Is  Mr.  Krishna  Menon
 more  important  than  the  Delegation  that
 went  there  ?  (/nterruptions)

 MR,  SPEAKER:  I  do  not  allow  it  :
 that  will  lead  us  nowhere,

 SHRI  ATAL  BIHARI  VAJPAYTE  3
 This  is  very  important.  Then  you  allow  a
 Separate  question,

 MR,  SPEAKER:  I  am  quite  agreeable  ;
 I  will  allow  it.

 SHRi  MANUBHAI  PATEL:  It  Is
 true  there  Is  a  lot  of  goodwill  among
 African  people  for  India  for  the  active  work
 done  by  Mahatma  Gandhi  and  Pandit
 Jawaharlal  Nehru  in  those  days,  I  do
 not  know  whether  we  are  maintalning  the
 same,  I  think,  we  are  fast  losing  it.
 Specially,  among  the  people  of  Indian
 orlgin  in  East  African  countries,  there  is
 an  acute  feeling  that  we  are  not  even
 prepared  to  solve  their  difficulties,  The
 Britishers  were  third-rate  citizens  but  with
 the  policy  followed  by  the  British  Govern-
 ment  and  the  schemes  that  they  have  evolved,
 the  British  Government  had  advanced  a  loan
 to  the  Kenya  Government  from  which  the
 Britishers  who  were  asked  to  go  out  were
 paid  compensation  for  the  properties  they
 held  there.  Our  Indians  have  a  very  large
 amount  of  money  Invested  In  these  properties
 there.  They  want  to  come  here,  But  they  can-
 not  leave  their  landed  properties  there,  May
 I  know  whether  some  scheme  was  discussed
 in  the  meeting  of  the  Heads  of  Missions  ?
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 As  the  hon,  Minister  just  said,  no  scheme
 was  being  proposed  by  any  of  their  associa-
 tions,  Are  you  to  wait  for  any  of  their
 associations  to  come  out  with  a  scheme
 or  the  Government  will  come  forward  and
 suggest  some  scheme  so  that  our  Indians
 there  will  get  some  relief  7

 SHRI  DINESH  SINGH:  One  has  to
 look  at  the  larger  question  of  interest  of
 Indians,  The  hon.  Member  spoke  to  me
 about  this  matter,  He  has  referred  to  It  in
 the  House  also.  The  other  Members  of
 Parliament  also  who  went  ॥  this  Delegation
 have  come  back  with  different  impressions.
 Now,  the  point  in  al!  this  is  that  we  have  got
 to  look  at  the  total  good  that  will  come  from
 them,  whether  it  will  be  in  their  interest  to
 press  one  point  about  their  bringing  money
 or  whether  ft  would  be  in  their  interest  to
 see  how  best  they  can  continue  to  stay  there
 or  whether  it  would  be  their  interest  to  see
 how  they  will  wish  to  integrate  themselves
 with  the  national  life  of  the  country,  There
 are  many  questions  which  have  to  be  taken
 together  to  see  that  the  people  of  Indian
 origin  in  Africa  do  not  come  under  a
 particular  kind  of  focus,  Therefore,  in
 considering  specific  suggestions,  one  has  to
 look  at  the  overall  picture,

 MR,  SPEAKER:  Have  you  met  the
 goodwill  mission  that  went  there  separately
 or  have  you  provided  this  forum  to  answer
 their  points,  I  think,  they  should  have  met
 you  separately  and  conveyed  their  suggestions
 to  you,

 SHRI  DINESH  SINGH:  That  is  why
 Iam  saying  that  all  these  matters  were
 discussed  when  the  Heads  of  Misslons  met
 here,

 MR,  SPEAKER  :  I  suggest  you  mect
 the  delegation  that  you  sent  there  and
 discuss  the  matter  with  them,

 SHRIS.  KUNDU:  I  do  not  know
 whether  the  hon,  Minister  knows  that
 there  is  a  growing  influence  of  China  in
 African  countries,  By  this  time,  I  am
 informed,  China  has  sent  about  200  cultural
 delegations  to  those  countries  and  China  is
 giving  massive  ald,  both  industrial  and
 cultural  aid,  May  I  know  whether  he  is
 aware  of  the  iofluence  of  China  in  Africa  ?
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 This  is  also  another  reason  that  they  want
 to  keep  away  India,  Was  this  also
 discussed  in  the  meeting  of  the  Heads  of
 Missions?  May  I  know  whether  =  the
 Government  is  taking  any  steps  to  project
 India  in  Africa  in  a  better  way,

 SHRI  NATH  PAI  :  In  a
 attractive  way,

 more

 SHRI  DINESH  SINGH  ;  As  the  hon,
 Member  said,  in  a  more  attractive  way,

 SHRI  s.  KUNDU;  Has  he  understood
 the  problem  ?  Is  this  the  way  for  the
 Minister  to  answer  the  question  7

 SHRI  NATH  PAL:  Mr.  Speaker,  the
 anxiety  expressed  by  all  the  speakers  was
 that  we  had  a  great  fund  of  goodwill  in  the
 African  countries,  Beginning  with  our  own
 Independence  we  identified  ourselves  with
 the  struggles  for  freedom  of  the  African
 nations,  As  a  result  of  our  inheritance  and
 Gandhiji,  this  nation  had  a  fund  of  good-
 will  among  the  Arican  countries.  There  is
 a  general  feeling  that  this  is  an  asset  which
 is  disappearing.  We  wanted  to  know  as  to
 what  steps  the  Government  is  taking  to
 Project  India’s  image  as  a  steadfast  ally  of
 the  African  people  and  their  nations,  This
 is  the  question.

 SHRI  §  KUNDU  :  How  shocking  It  is  7
 It  is  an  important  problem.  He  brushes  it
 aside  like  this,  All  our  Embassies  are
 sleeping  there.  Every  year  we  are  losing
 our  image  In  this  area,

 MR.  SPEAKER:  You  please  listen  to
 him,

 SHRI  DINESH  SINGH:  My  difficulty
 fs  that  I  am  unable  to  agree  with  the  basis
 of  the  question  that  our  image  is  weakening.
 Our  co-operation  with  the  African  countries
 is  constantly  being  strengthened.  It  is  a
 questnion...(  Interruptions)

 SHRI  NATH  PAI:  Not  complacency,

 SHRI  S,  KUNDU  ;  Compared  to  China
 our  image  is  golng  down,  I  challenge  it.
 Let  us  take  an  indepsndent  delegation  to
 Africa,

 SHRI  DINESH  SINGH  :  If  the  hon,
 Member  would  like  to  have  a  reply,  thea  I
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 can  make  an  attempt  to  give  it.  But  if  he
 wants  to  make  a  statement  that  our  image  is
 going  down,  then  it  is  a  different  matter.
 He  has  alreacy  made  a  statement  and  I  have
 teplied  to  it  and  the  matter  may  rest  there
 The  question  was,  8  struggle  for  indepen-
 dence  was  going  on  in  at  Africa.  We  became
 a  part  of  the  effort  that  was  being  made  to
 free  these  countries  in  the  world  community,
 in  the  United  Nation  and  other  forums.
 That  phase  is  over,  We  cannot  rest  there,
 We  cannot  just  put  flag  there  and  say,
 ‘Because  we  helped  you  we  are  here  for
 ever,”  That  is  not  they  way  in  which  these
 relations  can  be  bullt.  It  is  a  questlon  of
 developing,  What  do  they  need  now?  Is
 it  cultural  delegations  7  They  do  not  want
 cultural  delegations,  They  need  collabora-
 tion  in  economic  matters.  Hon  Members
 are  talking  about  cultural  dslegations,  03
 you  want  usto  send  a  group  of  dancers  ?
 That  is  not  the  way...  (inferruption)  Lam
 trying  to  say  that  we  are  collaborating  with
 them  in  economic  matters,  Joint  projects
 are  appearing  there.  Trade  is  increasing
 between  us  and  African  countries,  There  is
 more  and  more  collaboration  in  the  economic
 development  of  these  countries.  It  is  this  con-
 crete  assistance  and  collaboration  that  will
 Pay,  not  necessarily  cultural  delegations,

 SHRI  s.  KUNDU  :  Point  of  order,  Sir.
 Whether  this  was  discussed...(/m/erruptions)

 MR,  SPEAKER  :  Will  you  please  sit
 down,  Mr.  Kundu  7?  He  has  already  ans-
 wered  your  question,

 SHRIS  KUNDU :  Did  he  answer  7  He
 answered  something  else,

 Kashmir  Commando  Unit  set  in  Pak-
 occupied  Kashmir

 *o06,  SHRI  RAM  KISHAN  GUPTA  1
 Will  the  Minister  of  DEFENCE  be  pleased
 to  state,

 (a)  whether  the  attention  of  the
 Government  has  drawn  to  the  recent  news
 item  in  the  Tribune  daied  the  8th  February,
 970  that  an  armed  commando  wait  known
 as  ‘Kashmir  Commando  M:  *  has  been
 set  up  in  Pakistan  occupied  Kashmir;  and

 (b)  ifso,  the  reaction  of  the  Govern-
 ment  thereto  7
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 THE  MINISTER  OF  DEFENCE  AND
 STEEL  AND  HEAVY  ENGINEERING
 (SHRI  SWARAN  SINGH)  :  (a)  and  (b).
 Yes,  Sir.  Government  have  received  reports
 regarding  the  formation  of  an  organisation
 called  ‘Al  Burq’  for  sabotage  and  subver-
 sive  activities  in  Jammu  and  Kashmir.  As
 the  House  fs  aware,  Pakistan  has  been  arm-
 ing  and  imparting  training  to  a  large  number
 of  irregular  forces  styled  as  Mujahids  and
 other  para  military  forces  in  Pakistan-occu-
 pied  Kashmir  in  guerilla  tactics,  sabotage
 and  other  subversive  activities.  The  deve-
 lopments  in  this  regard  are  being  watched
 and  are  belng  taken  Into  account  in  our
 plans,

 क्री  राम  किशन  गुप्त  :  क्‍या  यह  पता  लगाने
 की  कोशिश  की  गई  है  कि  अल  बर्क  नाम  की
 इस  संस्था  की  वया  स्ट्रेन्च  है,  उसके  पास  कहाँ
 से  आज  आते,  हैं  उसके  सदस्यों  को  कंसे  ट्रेन
 किया  जाता  है,  आदि  ?

 शो  स्वर्ण  सिह:  जी  हाँ।  इसकी  जांच
 करने  की  कोशिश  की  गई  है  1  अभी  तक  तो  यह
 एक  गेर-सरकारी  जमाअत  है,  मगर  पाकिस्तान
 सरकार  भी  इसको  पुष्त  ओर  मदद  पर  है  और
 समय  आने  पर  बह  भी  इसकी  मदद  करेगी  और
 इसको  इस्तेमाल  करेगी  |

 श्री  राम  किवान  गुप्त  :  यह  बात  कहाँ  तक
 सच  है  कि  इस  भआगगंनाइजेशन  के  मेम्बर्ज  ने
 पाकिस्तान  में  मौजूदा  चीनी  भ्फसरों  को  इस
 बात  के  लिये  एपरोच  किया  है  कि  उनको  ट्रेनिंग
 झौर  आा्म्ज॑  दिये  जायें  और  चीनी  अफग्वर  उन
 को  पूरे  तौर  पर  ट्रेनिंग  दे  रहे  है  ?

 थ्री  स्वर्ण  सिह:  यह  ठीक  है  कि  कुछ  चीनी
 अफसर  पढिचमी  पाकिस्तान  और  पूर्वी  पाकि-

 स्तान  में  गुरिल्ला  ढंग  की  ट्रेनिंग  दे  रहे  हैं  ;  भल

 बक  ने  उनसे  बात  की,  या  उनसे  मदद  मांगी,
 इसकी  कोई  सीधी  और  डेफिनट  इत्तिका  हमारे
 पास  गहीं  है।
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 श्यो  बलराज  मधोक  :  क्‍या  यह  तथ्य  है  कि
 अल  बर्क  में  और  वहां  के  कंम्प्स  में  केवल  पाकि-

 स्‍्तान-आकुपाइड  क्षेत्र  के  लोग  ही  नहीं  हैं,  बल्कि
 हमारे  क्षेत्र  के  लोग  भी  वहां  जाते  हैं,  वहां  उन
 को  ट्रेनिंग  दी  जाती  है,  उनको  ट्रेन  करके  हमारे
 यहां  भेज  दिया  जाता  है  और  बे  हमारे  यहां
 डिफरेन्ट  क्षेत्रों  में  सेल  बना  रहे  हैं?  इस  बारे
 में  कुछ  जानकारी  जम्मू-कादमीर  गवनंमेंट  को
 मिली  है।  मैं  यह  जानना  चाहता  हैँ  कि  लोग
 हमारे  यहां  जो  सैल  बना  रहे  हैं,  उनकी  रोक-
 थाम  के  लिए  सरकार  क्या  कदम  उठा  रही  है  ?

 शी  स्वर्ण  सिह  :  यह  बात  ठीक  नहीं  है  कि

 हिन्दुस्तान  के,  या  जम्मू-काइमीर  के,  रहने  वाले
 कुछ  लोग  उधर  जाते  हैं  और  ट्रेनिंग  लेकर  वापिस
 आते  हैं।  हमें  इसकी  कोई  सूचना  नहीं  हैं  कि
 बड़ी  संल्या  में  ऐसा  हो  रहा  है।  (व्यवधान)
 अगर  कोई  चुपके  से  चला  जाये,  तो  उसका
 पता  लगाना  काफो  कठिन  है।  लेकिन  यह  बात
 ठीक  है  कि  उसमें  काफी  गिनती  में  ऐसे  छोग  हैं,
 जो  जम्मू-काइमीर  में  गड़बड़ी  करना  चाहते  हैं,
 वहां  कोई  न  कोई  ऐसी  कार्यवाही  करना  चाहते  हैं,
 जिससे  यहां  कुछ  हल्ला  हो  और  कुछ  तकलीफ
 हो  दस  किस्म  का  उनका  आबजैक्ट,  निशाना,
 है  ।  इसका  हमने  मुकाबला  करना  है।
 यह  ठीक  है  कि  अपने  घर  बैठे  बहुत  लोग  इस
 किस्म  के  प्लान  बनाते  हैं,  लेकिन  जब  वे  मैदान
 निकलेंगे,  तो  पता  छगेगा  कि  वे  किस  भाव
 बिकते  हैं  1

 क्री  बलराज  मधोक  :  क्‍या  मंत्री  महोदय
 इस  बात  से  इन्कार,  बनाई  कर  सकते  हैं  कि
 राजौरी  क्षेत्र  के  बहुत  से  लोग  वहां  ट्रनिंग  ले

 रहे हैं?

 श्री  हब  लह  :  मैं  हसकों  डेनाई  कंसे  कहं!

 ज्ञायद  कोई  हो  भी  ह
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 SHRI  N.  K.  SANGHI  |  An  army  coat
 of  the  Pakistani  rangers  was  found  inside
 the  Rajasthan  territory  near  a  temple  and
 certain  spies  were  apprehended  in  the  mili-
 tary  area...

 MR.  SPEAKER  :  That  question  is  not
 relevant.  Thts  only  relates  to  ‘A’  Burq’  in
 Jammu  aod  Kashmir,

 DR,  RAM  SUBHAG  SINGH  :  Is  there
 any  truth  in  the  reports  that  have  appeared
 in  the  Press  that  large  number  of  American
 tanks  are  going  to  be  supplied  to  Pakistan
 through  turkey  and  China  is  supplying  tanks
 to  Pakistan  which  might  be  used  in  Jammu
 and  Kashmir  7

 SHRISWARAN  SINGH  :  Tam  not
 sure  if  this  is  really  relevant.  But  as  it  is
 an  important  matter.  I  will  try  to  give  what-
 ever  information  I  have.  Does  he  mean,
 from  Turkey  ?

 DR.  RAM  SUBHAG  SINGH  :  Turkcy
 and  China,  both,

 SHRI  SWARAN  SINGH  So  far  as
 tanks  from  China  are  concerned,  it  is  a  fact
 and  I  have  made  a  statement  on  the  floor  of
 ihe  House  that  China  has  heen  supplying
 tanks  from  time  to  time  to  Pakistan,  As  to
 what  they  have  agreed  to  supply  now,  we
 have  no  information,  About  the  Turkish
 tanks  which  are  wlth  Turkey  and  which  are
 of  NATO  origin,  which  may  be  described  as
 NATO  surplus,  they  were  being  considered
 for  being  passed  on  to  Pakistan;  we  had
 definite  information  on  the  matter  and  we
 have  taken  this  up  with  the  Turkish  Govern-
 ment  and  also  with  the  US  Government,
 According  to  the  latest  information  that
 has  come  to  usfrom  official  sources  this
 deal  has  not  yet  been  finallsed.

 SHORT  NOTICE  QUESTIONS

 ya,  उज्जेन,  रतलाम  तथा  देवास
 जिलों  में  रेजगारी  को  कमो

 +
 S.N.Q.  a  श्री  हुकम  चन्द  ककहबाप  :

 क्री  शारदा  नन्द;
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 शी  मधु  लिमये  :

 क्या  बित  मंत्री  यह  बताने  की  कृपा  करंगे
 कि;

 (क)  क्‍या  यह  सच  है  कि  इस  समय,  इन्दौर,
 उज्जैन,  रतलाम  तथा  देवास  जिलों  में  रेजगारी
 की  भारी  कमी  है  जिससे  वहां  के  दुकानदारों
 तथा  जनता  को  भारी  मुसीबत  का  सामना
 करना  पड़  रहा  है  ;

 (ख)  क्‍या  यह  भी  सच  है  कि  वहां  पर
 रेजगारी  की  जगह  पर  डाक  टिकटों  का  उपयोग
 किया  जा  रहा  है  ;

 (ग)  क्‍या  सरकार  ने  वहां  के  बैंकों  से  इस
 सम्बन्ध  में  जानकारी  एकत्र  को  है  कि  रेजगारो
 की  कमी  के  क्‍या  कारण  हैं  ;

 (घ)  यदि  हाँ,  तो  इस  कमी  के  लिए  क्‍या
 कारण  पाए  गए  हैं  ;  शौर

 (ड)  कमी  को  पूरा  करने  के  लिए  सरकार
 क्या  कार्यवाही  करने  जा  रही  है  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  P.  C,
 SETHI):  (a)  to  (e),  In  the  second  week
 of  March  there  was  a  report  in  a  section  of
 the  Press  that  there  was  an  acute  shortage
 of  small  coins  in  many  parts  of  Indore
 division  and  that  postage  stamps  were  being
 used  in  place  of  small  coins.  We  also
 recelved  some  verbal  complaints  to  the  same
 effect  from  persons  connected  with  the
 Press  The  matter  was  immediately  taken
 up  with  Reserve  Bank  of  India.  Although
 the  stock  position  of  coins  with  the  Small
 Coin  Depots  did  not  indicate  any  such
 shortage,  the  Reserve  Bank  has,  as  a  measure
 of  abundant  caution,  rushed  additional
 quantilies  of  smali  coins  to  this  region,  even
 io  excess  of  the  indents  originally  recelved
 from  the  banks.  The  Reserve  Bank  is
 investigating  whether  there  is  in  fact  a
 shortage  of  small  coins  and,  if  so,  what  are
 are  the  causes  thereof,

 I  may  also  assure  the  Hon'ble  Members
 that  there  are  enough  stocks  of  small  coing
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 with  the  Reserve  Bank  as  well  as  the  Mints
 to  deal  with  any  shortages  that  may  occur
 in  any  part  of  the  country.

 it  हुकम  चंद  कछवा थः  क्या  यह  बात  सही
 है  कि  बहुत  से  क्षेत्रों  में  रेजगारी  का,  दस  के
 सिक्‍कों  शौर  पांच  के  सिक्कों  का  उपयोग  नकली

 गहने  बनाने  में  हो  रहा  है और  क्या  यह  बात
 भी  सही  है  कि  इन  सिक्‍कों  का  उपयोग  स्टील
 के  बत्तन  बनाने  में  भी  किया  जा  रहा  है  ?  क्‍या
 इस  प्रकार  की  जानकारी  सरकार  को  मिली

 है  ?  यदि  मिली  है  तो  इस  के  बारे  में  सरकार
 ते  क्या  कदम  उठाया  है  !  क्‍या  यह  बात  भी

 सही  है  कि  जो  शेर  छाप  का  सिक्का  है  अठन्नी
 ओर  चवन्नी  का  उस  का  चलन  मध्य  प्रदेश  में
 बन्द  हो  गया  है  ?  डाक  यार  विभाग  (और  दूसरे
 जितने  सरकारी  विभाग  हैं,  कोई  भी  इन  चवन्‍्नी

 और  अठन्नी  के  प्विक्‍्कों  को  नहीं  लेता  क्‍या
 इस  की  जानकारी  भी  सरकार  को  है  ?

 श्री  No  to  सेठी  :  अध्यक्ष  महोंदय,  इस
 बारे  में  कोई  अधिकृत  जानकारी  मुझे  नहीं  है  v
 लेकिन  पाँच  पंसे  के  और  दो  पैसे  के  सिक्के  के
 बारे  में  यह  खबरें  जरूर  श्राई  हैं  कि  इस  में
 क्यप्रों-निकेल  बेस  वाला  जो  सिक्का  है  उस  के
 मेटल  की  कीमत  ज्यादा  है  इसलिए  इन  को
 लोग  गला  कर  बत्तन  बनाने  के  काम  में  ला  रहे
 हैं  क्यों  कि  इन  की  कीमत  ज्यादा  है,  इस  प्रकार
 की  शिकायतें  जरूर  भ्राई  हैं।  इसोलिए  जहां
 तक  छोटे  डिनामिनेशन  के  क्वायन्स  हैं  उन  को
 1964-65  से  हो  एल्यूमिनियम  मैग्नीशियम  बेस्
 क्वायन  में  परिवंतन  कर  दिया  है।  जहां  तक
 चवन्नी  भ्रठन्नी  का  ताल्लुक  है  यह  असल  में  तीन
 प्रकार  के  हैं।  जो  946  के  बाद  निकाले  गये
 उस  में  एक  तरफ  राजा  की  तस्वीर  है  और
 दूसरी  तरफ  शेर  की  ।  बाद  के  जो  हैं  1956-57
 तक  के  उस  में  अशोक  पिछर  हैं।  उस  पहले  के
 जो  सिछवर  क्वायन  थे  उन  का  चलम  'परिचलन
 बम्द  किया  गया  है  1  वहु  वापस  ले  लिए  गये  थे
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 site  968  %  aa  यह  किया  गया  तो  इस  की
 पब्लिसिटों  भी  को  गई  थी  t  लेकिन
 जो  दूसरे  सिक्के  हैं  उन  में  किसी  प्रकार  की
 कोई  यह  बात  नहीं  है  कि  वह  लीगछ
 टेंडर  नहीं  हैं।  बराबर  बैंकीं  में  वह  लिये  दिये
 जाते  हैं।  और  अगर  कहीं  ऐसी  गलतफहमी  है
 तो  उस  को  साफ  कर  देने  की  आवश्यकता  है  कि

 यह  लीगल  टेंडर  हे  भौर  इस  को  लेने  में  कोई
 आपत्ति  नहीं  होनो  चाहिए  ।

 श्री  हुकम  चंद  कछवाय  :  सरकार  द्वारा
 अभी  नये  सिक्के  जो  चलाये  जा  रहे  हैं  वह
 काफी  घटिया  किस्म  के  हैं  |  उस  में  घातु  बहुत
 घटिया  इस्तेमाल  की  जाती  है  और  वह  इतने
 हलके  हैं,  मेरे  पास  यह  सिक्के  हैं  दो तीन  और
 पांच  पैसे  के,  इन  को  में  फूंक  से  उड़ा  सकता  हैँ,
 यह  देखिये  में  फूंक  कर  उड़ा  रहा  हैं,  यह  सब

 उड़  गये  इस  के  साथ  ही  साथ  जहाँ  तक  सरकार
 के  करेंसी  के  कागज  की  बात  है  वह  इतनी  हल्की
 क्वालिटी  के  छप  रहे  हैं  कि  यदि  गलती  से  बहू
 जेब  में  पड़े  रह  गए  और  पानी  में  पड़  गये  तो
 उन  का  रंग  साफ  हो  जाता  है  क्योकि  इन  का
 रंग  बहुत  हल्का  है  1  तो  इस  प्रकार  के  सिक्के
 जो  बहुत  घंटिया  किस्म  के  हैं  क्या  उन  का
 परिवतंन  बहू  करने  वाले  हैं  भौर  इस  प्रकार  के
 नोट  भविष्य  में  न  छुपे  इस  छ्ए  भी  वह  कुछ
 कार्यवाही  करने  जा  रहे  हैं?  यह  चार  नोट  मेरे
 पास  इस  प्रकार  से  खराब  हुए  पड़े  हैं,  क्‍या
 सरकार  इन  को  वापस  लेने  की  कृपा  करेगी  ?

 श्री  प्र०  Wo  सेठी  :  अध्यक्ष  महोदय,  जो

 पुराने  सिक्के  निकल  के  हैं  दो  पैसे,  और
 पांच  पैसे  के  उन  के  बारे  में  जेसा  मैंने  कहां  कि
 उन  की  धातु  का  मूल्य  इतना  बढ़  गया  है  कि

 दो  पंसे  जो  पुराने  है  उन  की  कीमत  चार  पंसे  के
 ऊपर  बैठती  है।  और  जो  पांच  पैसे  का  सिक्का

 है  उस  की  कीमत  साढं  छः  पैसे  से ऊपर  बैठती

 है।  इसी  बजहू  से  यह  फैसला  किया  गया  था,
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 कि  क्यूप्रो-निकेल  बेस  करते  के  वेजाय  इन  को

 एल्पूमिनियम  मेग्तीशियम  बेस  किया  जाय  और

 चूंकि  यह  धातु  हल्की  है,  इस  लिए  यह  उड़  जा
 सकते  हैं  |  कछवाय  जी  तो  बहुत  सी  चीजों  को

 फूंक  कर  उड़ा  सकते  हैं।  लेकिन  धातु  हल्की  है
 इस  को  वजह  से  सिक्का  हल्का  है  इस  का
 मतलब  यह  नहीं  है  कि  कोई  उस  में  ऐसी
 खराबी  है...  =  (इब्यवधान)...  ...

 श्री  हुकम  चंद  कछुवाय  :  भिखारी  भी  नहीं
 लेता  इन  को  ।

 श्री  प्र०  चं०  सेठी :  जहां  तक  नोट  के  रंग
 उड़  जाने  का  ताल्लुक  है,  ऐसी  कोई  शिकायत
 अभी  तक  हमारे  पास  नहीं  आई  है।  लेकिन
 माननीय  सदस्य  अगर  यह  नोट  मुझे  दे  देंगे  तो
 मैं  हस  की  भी  जांच  कराऊंगा  ।

 शी  मधु  लिमये  :  अध्यक्ष  महोदय,  मैं
 जानना  चाहता  हूं  कि  क्‍या  इंदौर  सम्भाग  में  दस
 प्रतिशत  या  पन्दरह  प्रतिशत  कमीशन  ले  कर  यह
 जो  क्वायन  हैं  यह  दिए  जा  रहे  हैं?  साथ  ही
 साथ  में  यह  जानना  चाहता  हूँ  कि  क्या  इस  में
 जिन  घातुओं  का  इस्तेमाल  होता  है  जैसे  निकेल

 हैं,  तांवा  हैं,  पीतल  है  क्या  उन  का  दाम  ज्यादा

 होने  से  उन  का  इस्तेमाल  गलाने  के  लिए  किया
 जाता  है  ?  यदि  हाँ,  तो  कोई  ऐसी  धातु  आप
 इस्तेमाल  करेंगे  जिस  के  दाम  और  बह  जो  क्वा-
 यन  है  उस  के  दाम,  दोनों  में  कुछ  अन्तर  रहेगा
 जिस  से  इन  गलत  कामों  के  लिए  इन  का
 इस्तेमाल  न  हो  ?

 श्री  wo  Wo  सेठी  :  माननीय  सदस्य  के
 प्रइन  से  यह  स्पष्ट  नहीं  हुआ  कि  कमीशन  ले
 कर  इन  सिक्‍कों  को  कौन  देता  है  ?  यदि  मान"
 नीय  सदस्प  का  आरोप  यह  है  कि  बैंक  के  द्वारा

 ऐसा  होता  है.  eros  (ब्यकधान)  errr ree

 it  मु  लिये  :  बैंक  नहीं,  बाजार  में

 जिन  छोगों  के  पास  यह  सिगके  हैं  बहु  लोग  खास
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 कर  के  आदिवासी  इलाके  में  गरीबों  के  इलाके
 में  ऐसा  करते  हैं  क्योंकि  इंदौर  संभाग  का  एक
 बहुत  बड़ा  हिस्सा  ऐसा  है  कि  जहां  आदिवासी
 रहते  हैं  भोर  वहां  ऐसा  होता  है  ।

 श्र  प्र०  Wo  सेठी :  जहां  तक  पुराने  सिक्के
 प्रचलित  हैं  उस  में  मैं  ने  बताया  कि  ब्यूप्रो-
 निकेल  बेस  होने  के कारण  उस  धातु  की  कीमत
 ज्यादा  है  और  इस  लिए  यह  सिक्के  गलाये  जाने
 के  समाचार  हमारे  पास  आए  हैं  1  प्रब  कठिनाई

 यह  है  कि  सिक्के  गलाने  के  बारे  में  कोई  कानूनी
 रुकावट  नहीं  हैं,  कोई  सजा  उसमें  नदीं  दी  जा
 सकती  है,  उस  के  लिए  कोई  प्राविजन  नहीं  हैं...

 SHRI  NATH  PAI:  Why  not  bring  for-
 ward  ap  ordnance  as  usual  ?

 श्री  So  do  ast:  इसोॉलिए  जब  यह
 घातुप्रों  की कीमत  बढ़  गई  तो  सन्‌  64-65  में
 इनका  क्यूप्री-निकेल  बेस  बदल  कर  एल्यूमिनि-
 यम  मैंग्नीशियम  बेस  बना  दिया  है।  इस  के
 लिए  यह  भी  कह  सकते  हैं  कि  व्हाई  दाट  डी--
 मोनेटाइज  दि  ओल्ड  बवायन्स,  लेकिन  इस  से  भी
 कोई  समत्या  का  हल  नहीं  हो  सकता  है  क्योंकि

 बहू  गलाये  जाने  वाले  जो  ऐसे  सिक्के  होंगे  चहु
 इस  से  वापस  नहीं  आएंगे  |  इसलिए  यह  प्रयास
 किया  जा  रहा  है  कि  जैसे  जैसे  यह  सिक्‍क्रे  वापस
 माते.  जा  रहे  हैं  उन  को  वापस  भेजा  जा  रहा

 है  और  जो  नए  सिक्के  हैं  उन  से  उन  की
 तब्दोली  की  जा  रही  है  1

 श्री  सोठा  लाल  मोना  :  अध्यक्ष  महोदय,
 जो  भारत  सरकार  ने  दप  रुपये  का  नया  सिक्‍का
 चलाया  है  उन  का  इस्तेमाल  केवल  स्टेट  बैंक
 आफ  इंडिया  और  स्टेट  बैंक  आफ  बीकानेर  एंड
 जयपुर  झन्य  बैंकों  तक  ही  सीमित  रखा  है।  इन
 के  कर्मचारी  उन  दस  रुपये  के  सिक्कों  को  दस

 के  बजाय  बारह  बारहु  और  तेरहू  तेरहु  रुपये  में
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 ब्लेक  कर  रहे  हैं  और  वह  केवल  इसलिए  ऐसा
 कर  रहे  हैं  कि  वह  सिक्के  बहुत  ही  कम  मात्रा
 में  हैं  तो  उस  के  बारे  में  सरकार  की  क्‍या  प्रति-
 क्रिया  है  ?

 अध्यक्ष  महोदय  :  यह  सवाल  तो  छोटे
 सिक्‍तकों  के  बारे  में  है  ।

 SHRI  P.C,  SETHI  :  I  have  no  informa-
 tion  about  the  |0-rupee  coins,  The  question
 was  about  small  denomination  coins,

 श्रो  मीठा  लाल  मीना  :  यह  सिक्‍कों  का  प्रइन
 है  -  oO  to  के  सिक्‍कों  को  खुलेग्राम  ब्लेक  हो
 रहा  है  t

 अध्यक्ष  महोदय  :  मैं  पहले  ही  फ्रह  चुका
 हैं  कि  यह  सवाल  रेलेवेन्ट  नहीं  है  1

 SHRI  P.G.  SEN  :  Has  the  attention  of
 the  Minister  been  drawn  to  a  news  item
 Published  in  the  Mindustau  Standard
 glving  photostat  copies  of  the  new  2P  and
 SP  coins  ?  Has  he  noticed  that  the  59  conis
 is  similar  to  the  2P  coin?  If  so,  what  steps
 does  he  propose  to  take  to  remove  the
 confusion  ?

 SHRI  P,C.  SETHI:  I  have  not  come
 across  that  news  item,

 SHRI  NLK,  7,  SALVE)  The  classcial
 Gresham’a  law  of  bad  currency  driving  out
 good  the  haids  good  today  as  much  In
 politics  as  in  respect  of  currency,  Is  this  one
 of  the  reasons  why  there  fs  shortage  of  the
 smaller  units,  and  would  he  consider  the
 feasibility  of  withdrawing  the  silver  4  anna
 and  है  anna  pieces  from  circulation  to  get

 over  this  difficulty  ?

 SHRI  P.C  SETHI:  I  think  there  isa
 mix-up-  or  misunderstanding,  This  Is  a
 separate  question,  The  original  question
 was  with  regard  to  small  denomination
 colns  of  SP  and  27  which  are  said  to  be
 melied  and  sold  for  a  higher  price.  As  far
 as  the  4-anna  and  8-anna  pieces  are  concerned
 both  the  pieces  which  are  of  1946  circulation
 and  ‘1957-58,  circulatlon  are  legal  tender,
 There  is  no  questron  of  withdrawing  them,

 CHAITRA  4,  892  (SAKA)  Written  Answers  34

 As  for  the  old  coins  which  were  before
 946  with  a  silver  base,  they  have  already
 been  withdrawn,

 WRITTEN  ANSWERS  TO  QUESTIONS

 wage  सेनिकों  को  नेफा  में  बसाय
 जाने  के  बारे  में  प्रस्ताव

 *601,  श्री  ओम  प्रकाश  त्यागो  :  क्‍या  प्रति-

 रक्षा  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  नेफा  में  चीन  के  बढ़ते  हुए  खतरे
 तथा  उसके  द्वारा  किये  जाने  वाले  भारत  विरोधी
 प्रचार  को  घ्यान  में  रखते  हुए  सरकार  का
 विचार  नेफा  में  भूतपूर्व  सैनिकों  को  बसाने  का
 है  ;

 ख)  यदि  हाँ,  तो  इस  बारे  में  प्रब  तक
 कितनी  प्रगति  हुई  है  ;  और

 (ग)  सरकार  का  विचार  कितने  भूतपूर्व
 सैनिकों  को  बहां  पर  बसाने  का  है  ?

 प्रतिरक्षा  मंत्रालय  में  उपमंत्रो  (श्री  म०्र०

 कृष्ण)  :  (क)  भूतपूर्व  सेनिकों  के  पुनरावास  के
 किए  तथा  प्रयोग  में  न  आने  वाले  और  ल्लाली
 क्षेत्रों  क ेविकास  के  लिए  उन्हें  उत्तर  पूर्वी  सीमा
 एजेंसी  में  बसाने  की  एक  योजना  है  I

 (a)  969  के  दोरान  सैजोसा  से  भूमि
 पर  54  भूतपूर्व  सैनिक  कुटुम्बों  को  बसाया  गया

 है,  शौर  भूमि  में  खेती  करने  में  उन्होंने  अच्छी
 प्रगति  की  है  1

 (ग)  चौथी  योजना  अवधि  में  लगभग
 650  |

 Recommendation  of  Expert  Committee  Under
 Natioas  Economic  and  Social  Council  Re-
 garding  Higher  Growib  rate  for  Develop-

 ing  Areas
 SHRI  GADILINGANA

 GOWD:
 SHRI  MUHAMMAD

 SHERIFF  3

 Will  the  PRIME  MINISTER  be  pleased
 to  state  ;  ons

 * 605,
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 (a)  whether  on  Expert  Committee  under
 the  United  Nations  «Economic  and  Social
 Council  have  urged  for  the  higher  growth
 rate  for  developing  areas  ;

 (b)  If  so,  the  details  thereof  ;  and

 (९)  whether  Government  have  chalked
 out  any  programme  for  the  purpose,  if  so,
 the  details  thereof,  and  if  not,  the  reasons
 therefor  ?

 THE  PRIME  MINISTER  MINISTER
 OF  FINANCE,  MINISTER  OF  ATOMIC
 ENERGY  AND  MINISTER  OF  PLNNING
 (SHRIMATI  INDIRA  GANDHI  :  (a)  Yes,
 Sir,

 (b)  The  Committee  Is  of  the  opinion
 that  it  should  be  possible  for  the  developing
 countries  as  a  whole  to  achleve  an  average
 annual  rate  of  expansion  of  about  6  to  7  per
 cent  in  total  gross  product  and  of  35  to
 45  per  per  cent  capita  during  the  decade  of
 the  970s,

 (ce)  while  the  recommendations  of  the
 Committee  are  being  noted,  the  Government
 fs  aware  of  the  need  to  have  a_  long-term
 perapective  and  its  views  are  indicated  in
 the  Draft  Fourth  Five  Year  Plan,

 Export  of  Items  Manufactured  in  Ordnance
 Factories

 +607,  SHRIS.M,  BANERJEE  :  Wil
 the  Minister  of  DEFENCE  be  pleased  to
 state  ;

 (a)  whether  It  fs  a  fact  that  sowe  of  the
 items  made  in  Ordnance  Factories  are
 likely  to  be  exported  to  foreign  countries  ;
 and

 (b)  if  ‘50,  which  are  those  countries  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  DEFENCE  (SHRI  L.N
 MISHRA)  t  (a)  to(b),  After  meeting  require-
 ments  of  the  Services,  some  items  of  small
 arms  and  ammunition,  certain  categories
 of  spares  and  ftema  of  general  stores  are
 exported  in  limited  quantitles  to  certain
 friendly  countries,  It  would  not  be  in  {he
 public  interest  to  give  further  details,
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 wee  परियोजना  नहर  का  सारन

 (बिहार)  तक  विस्तार

 *608.  शी  wo  सि०  मधुकर :  वया  सिंचाई
 तथा  विद्यात  मंत्री  यह  बताने  की  कृपा  करेंगे
 किः

 (क)  गल्डक  परियोजना  संबंधी  कार्य  की
 गति  तेज  करने  के  लिए  चाल  वर्ष  में  बिहार
 सकरकार  ने  कितनी  राशि  मांगी  है  और  अनुदान
 या  ऋण  के  रूप  में  कितनी  राक्षि  नियत  करने
 का  केन्द्रीय  सरकार  का  विचार  है  ;

 (ख)  कपा  सरकार  इस  राशि  को  इस  परि-
 योजना  के  अन्तगंत  गन्डक  नहर  का  बिहार  के
 सारन  जिले  तक  विस्तार  करने  के  छिए  पर्याप्त
 समभती  है  ;

 (ग)  यदि  नहीं,  तो  गन्डक  नहर  के  सारन
 जिले  तक  विस्तार  के  लिए  कितनी  प्रतिरिक्त
 राशि  नियत  करने  का  सरकार  का  विचार  है;
 और

 (घ)  यदि  हां,  तो  उसका  व्योरा  है  ?

 सिंचाई  तथा  चिद्यत  मंत्री  (डा०  Fo  Go
 राव)  :  (क)  बिहार  सरकार  ने  योजना  आयोग
 द्वारा  स्वीकृत  i2  करोड़  रुपये  के  परिव्यय  के
 झलावा  969-70  के  दौरान  गन्डक  परियोजना
 के  कार्य  के लिए  6  करोड़  रुपये  का  अतिरिक्त
 परिव्यय  मांगा  है।  राज्य  सरकार  से  परामर्श
 करके  उनकी  इस  प्रार्थना  पर  विचार  किया  गया
 और  5  करोड़  रुपये  का  अतिरिक्त  परिव्यय
 स्वीकृत  किया  गया  जिसमें  भारत  सरकार  ने  2

 करोड़  रुपये  योजनेतर  ऋण  सहायता  के  रूप  में
 देना  स्वीकार  किया  है  तथा  3  करोड़  रुपये  राज्य
 के  संसाधनों  से  पूरे  किये  जाएंगे  ।

 (स)  से  (घ).  फलशवरूप  सारन  नहर  का

 काम  भी  जोकि  1967,  से  घनाभाव  के  कारण
 धीमा  पड़  गया  था,  तेज  कर  दिया  गया  है।
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 Defective  Steel  contract  with  Syria
 by  S.T.C.

 *609,  DR,  P.  MANDAL:
 SHRI  8,  C,  SAMANTA:

 Will  the  Minister  of  FOREIGN  TRADE
 be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  a  recent-
 ly  recruited  middle  level  Manager  deputed
 to  Syria  has  committed  the  State  Trading
 Corporation  of  India  to  an  export  contract
 for  steel  which  has  now  Involved  the  Cor-
 poration  in  a  loss  amounting  over  Rs.  30
 lakhs  ;

 (b)  the  reason  for  entering  into  a  de-
 fective  contract  without  escalation  clause
 especially  when  steel  prices  In  the  world
 markets  were  much  higher  ;

 (c)  whether  It  Is  also  a  fact  that  State
 Trading  Corporation  has  been  pressuring
 Government  to  extricate  it  by  making  avail-
 able  levels  of  export  assistance  to  make  good
 this  loss  ;  and

 (0)  whether  it  is  also  a  fact  that  not
 only  has  any  action  been  taken  against  the
 officer  concerned  but  he  continued  to  be
 deputei  abroad  repeatedly  to  negotiate  on
 subjects  for  which  he  fs  not  technically
 qualified  १

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  (SHRI
 RAM  SEWAK):  (a)  No,  Sir,

 (b)  It  is  not  the  normal  commercial
 practice  to  include  an  escalation  clause  in
 case  of  short  term  contracts  involving  supply
 of  intermediate  products  like  steel.

 (०)  No,  Sir,

 (d)  Does  not  arise.

 Pakistan's  War  preparations  against India

 "610,  SHRI  SHRI  CHAND  GOYAL  ॥
 Will  the  Minister  af  DEFENCE  be  pleased
 lo  state:

 (a)  whether  Pakistan  is  making  war
 Preparations  against  Jodia  ;
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 (b)  whether  Pakistan  is  violating  the
 spirit  and  letter  of  Tashkent  agreement
 and  is  developing  an  hostile  attitude  to-
 wards  our  country  ;  and

 (c)  the  steps  taken  by  the  Government
 to  meet  the  situation  ?

 THE  MINISTER  OF  DEFENCE  AND
 STEEL  AND  HEAVY  ENGINEERING
 (SHRI  SWARAN  SINGH)  :  (a)  and  (०).
 The  House  has  been  kept  informed  from
 time  to  time  of  the  arms  build-up  in  Pakis-
 tan  and  the  pattern  of  its  military  activites,
 Government  are  alive  to  the  situation  and
 adequate  steps  have  been  taken  to  safeguard
 our  territorial  Integrity,

 (b)

 Alleged  Training  of  Hostile  Nagas  by  North
 Vietnam

 Yes,  Sir.

 *6ll.  SHRI  SRADHAKAR  SUPA-
 KAR  :  Will  the  Minister  of  EXTERNAL
 AFEFAIRS  be  pleased  to  refer  to  the  reply
 given  to  Starred  Question  No.  6i  on  the
 25  February,  I970  and  state  if  the  statement
 made  in  the  booklet  that  hostile  Nagas
 had  been  trained  in  guerrila  fighting  in
 North  Vietnam  has  been  verified  about  its
 correctness  or  otherwise  ?

 THE  MINISTER  OF  EXTERNAL
 AFFAIRS  (SHRI  DINESH  SINGH):  No
 confirmation  has  been  recelved  about  reports
 that  hostile  Nagas  had  been  trained  in  guer-
 rila  fighting  in  North  Vietnam,

 माधात  विनियमों  में  छूट

 *612.  श्री  महा  राज  सिह  भारतों  :  क्‍या
 बेंदेशिक  व्यापार  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्‍या  यहू  सच  है  कि  सरकार  का
 विचार  विदेशी  मुद्रा  की  स्थिति  में  सुधार  के  बाद
 आयात  निर्यात  में  छूट  देने  का  है;  भौर

 ल)  यदि  हां,  तो  उदार  आयात  नीति  का
 ब्यौरा  क्‍या  है  ?

 बेदेशिक  मंत्रालय  में  ,उपभंत्री  (की  रास

 लेवक)  :  (क)  शौर  (ल).  झायात  नीति  का
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 पुनरीक्षण  हो  रहा  है  और  वर्ष  1970-71  के

 लिए  नीति  के  ब्यौरों  का  एलान  31-3-1970  को
 किया  जायेगा  |

 मध्य  प्रदेश  के  दुर्ग,  विलासपुर,  रायगढ़  तथा

 सरगुजा  जिलों  में  सूखा

 *6i3.  श्री  लखन  लाल  गुप्ता:  क्‍या
 सिचाई  तथा  बिद्त  संत्री  यह  बताने  फी  कृपा
 करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  मध्य  प्रदेश  के

 छत्तीसगढ़  क्षेत्र  के  रायपुर,  बस्तर,  दुर्ग,  विलास-

 पुर,  रायगढ़  तथा  सरगुजा  जिलों  में  969-70
 में  कम  वर्षा  के  कारण  सूखा  पड़ा  था  ;

 (ख)  यदि  हां,  तो  क्या  मध्य  प्रदेश  सरकार
 ने  सूखे  से  उत्पन्त  स्थिति  का  सामना  करने  के  लिए
 केन्द्रीय  सरकार  से  आथिक  सहायता  मांगी  है;

 (ग)  यदि  हां,  तो  केन्द्र  द्वारा  कितनी  राशि
 दी  गई  है;  और

 (घ)  यदि  कोई  वित्तोय  सहायता  नहीं  दो
 गई  है  तो  इसके  क्‍या  कारण  हैं  ?

 सिचाई  तथा  विद्यत  मंत्री  श्री  go  ल०

 दाब) :  (क)  मध्य  प्रदेश  सरकार  ने  सूचित
 किया  है  कि  969  में  संतोषजनक  वर्षा  न  होने
 के  कारण  छत्तीसगढ़  डिवीजन  के  रामपुर,  दुर्गे,
 बिलासपुर,  रायगढ़  जिले  और  रेवा  डिवीजन  के
 शाहदोल,  छतरपुर,  धी  और  टीकमगढ़  जिले
 प्रभावित  हुए  हैं  1

 (ख)  जी  हां  ।

 (ग)  1969-70  के  दौरान  केन्द्रोय,  सहायता
 के  लिए  2.5  करोड़  रुपये  के  ब्यय  की  उच्चतम
 सीमा  निर्धारित  को  गई  है।  कमी  तक  राश्य
 सरकार  को  50  ज्राज़  च्षये  का  ऋण  विया-फ्या
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 है।  यदि  इसके  बाद  केन्द्रीय  सहायता  देने  की
 जरूरत  पड़ी  तो  इसे  व्यय  की  प्रगति  के  आधार
 पर  ही  दिया  जायेगा,  जिसके  सम्बन्ध  में  अपे-

 क्षित  जानकारी  राज्य  से  मंगवाई  गई  है।

 (घ)  प्रदन  नहीं  उठता  1

 Expenses  on  Entertainment  by  Indian
 Embassies

 *6l4,  SHRI  D.N.  PATODIA:  Will
 the  Minister  of  EXTERNAL  AFFAIRS  be
 pleased  to  state  :

 (a)  what  percentage  of  the  expenditure
 in  any  Indian  Embassy  is  spent  on  enter-
 tainment;

 (b)  what  are  the  flgures  of  entartain-
 ment  for  the  Indlan  Embassies  in  U.K.,,
 USA,  Russia  and  West  Germany  for  the
 last  three  years;  and

 (c)  whether  Government  propose  to  cut
 the  expenditure  on  entertaintment  and  If  so,
 the  reasons  therefor  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENDRA  PAL  SINGH)  :  (a)
 Ba  percent,

 (b)  A  statement  showing  representa-
 tlonal  grant  pald  is  placed  on  the  table  of
 the  House.

 (c)  The  q  of  rep  tational
 grant  for  each  grade  of  diplomatic  officers
 is  determined  taking  into  account  all  rele-
 vant  factors  which  infer  alia  include  nature
 of  functions  of  the  officers  and  local  cost  of
 living.  The  foreign  service  Inspectors  during

 pecti  of  M  (Posts  abroad  also
 examine  the  adequacy  or  otherwise  of  re-
 presentational  grants  in  the  context  of  the
 fanctional  effectiveness  of  the  representa:
 tonal  officers,
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 Statement

 1967-68  ‘1968-69,  1969-70
 (Rupees  in  lakhs)
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 High  Commisssion  =  .47  1,26  ‘1.66
 of  India,  London
 Embassy  of  India,  0,69  0.97  0.88
 Paris
 Embassy  of  India,  .50  .43  .54
 Washington
 Embassy  of  India,  .5]  155  .82
 Moscow
 Embassy  of  Indla,  0.6l  0.68  0.66
 Bonn

 Settlement  of  Uganda  Indians  in  U.K.

 *6I5.  SHRI  BEDABRATA  BARUA  :
 Will  the  Minister  of  EXTERNAL  AFFAIRS
 be  pleased  to  state  :

 (a)  whether  Government  are  aware  of
 the  fact  that  thousands  of  persons  of  Indian
 origin  owning  British  passport  are  now
 faced  with  certainty  of  expulsion  from
 Uganda  ;

 (b)  whether  any  arrangements  have  been
 worked  out  with  the  British  Government
 for  their  regular  settlement  in  Britain  ;  and

 (c)  whether  any  other  step  {Is  contem-
 plated  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENDRA  PAL  SINGH):  (a)
 With  the  implementation  of  the  Trade
 Licensing  and  Immigration  Act  of  Uganda
 a  number  of  persons  of  Indian  origin  who
 hold  British  passports  may  have  to  leave
 that  country,

 (b)  and  (९)  :  The  Government  of  Indla
 have  made  their  views  in  this  matter  clear
 to  the  British  Government  and  impressed
 upon  them  the  need  to  find  a  solution  to
 this  situation,  Government  of  India  will
 continue  to  give  such  assistance  as  possible
 on  humanitarian  considerations,

 ‘men  of  the  Geneva  Conference,

 the  copalderation  of  the  Royal
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 Indian  Initiative  of  Stop  Aggression  by
 North  Vietnames  in  Laos

 SHRI  BAL  RAJ  MADHOK  :
 SHRI  RAM  AVTAR.SHARMAI
 SHRI  DEVINDER  SINGH  1
 SHRI  N.  K.  SANGHI!

 616,

 Will  the  ‘Minister  of  EXTERNAL
 AFFAIRS  be  pleased  to  state  3

 (a)  whether  it  Is  a  fact  that  North  Viet-
 names  offensive  on  Laos  has  been  pogress-
 ing  unchecked  ;

 (b)  whether  it  is  also  a  fact  that  -the
 Government  of  Laos  have  approached
 India  as  also  the  International  Control
 Commission  Co-Chairman  to  take  initiative
 to  stop  this  aggression  ;  and

 (c)  if  so,  what  steps  have  been  taken
 by  the  Government  of  India  in  this  regard
 so  far?

 THE  MINISTER  OF  EXTERNAL
 AFFAIRS  (SHRI  DINESH  SINGH)  :  (a)
 The  Minister  of  External  Affairs  made  a
 statement  in  the  Lok  Sabha  on  the  25th
 February  970  in  this  regard,

 (b)  Representatives  of  the  Royal  Loa-
 tlan  Goveroment  have  discussed  the  sltua-
 tion  with  the  Government  of  India.  The
 Laotian  Premier  Prince  of  Souvanna
 Phouma  has  wiitten  to  the  two  Co-Chair-

 namely,
 UK  and  USSR,  However,  the  Royal
 Laotlan  Government  has  not  approached
 the  Internatlonal  Control  Commission,

 (c)  The  Government  of  India  have
 exchanged  views  with  the  concerned  parties
 and  have  also  asked  the  Chairman  of  the
 ICC  in  Vientinae  to  consult  the  representa-
 tives  of  the  two  other  supervisory  powers
 whether  any  Initiative  Is  possible  by  the

 ‘ICC  Im  the  present  situaiion,  [t  |  under-
 stood  that  the  NLHS  proposals  are  under

 Govern-
 iment,  e
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 Organising  of  Guerilia  Type  Warfare  in
 Kashmir

 *6I7.  SHRI  VIRENDRAKUMAR
 SHAH  :  Will  the  Minister  of  DEFENCE
 be  pleased  to  state  ;

 (a)  whether  his  attention  has  been
 drawn  to  provocative  statements  being  made
 in  Pakistan  about  organising  a  guerilla  type
 warfare  in  Kashmir  ;

 (b)  whether  he  Is  aware  of  the  fact  that
 an  organisation  under  the  name  of  ‘Al
 Barq’  has  been  formed  In  Rawalpindl  for
 organising  subversive  activities  in  Kashmir  ;
 and

 (c)  whether  steps  have  been  taken
 sufficiently  In  advance  to  thwart  such  sub-
 versive  activities  before  they  erupt  and  if
 so,  details  thereof  ?

 THE  MINISTER  OF  DEFENCE  AND
 STEEL  AND  HEAVY  ENGINEERING
 (SHRI  SWARAN  SINGH)  a  (a)  Yes,  Sir.

 (b)  and  (c).  Attention  Is  invited  to  the
 answer  given  to  Starred  Question  No.  606
 today,

 in  Indo-Pak  Survey
 Conference

 Differences

 618,  SHRI  SITARAM  KESRI  :  Will
 the  Minister  of  EXTERNAL  AFFAIRS  ba
 pleased  to  state  :

 (a)  whether  it  is  a  fact  that  the  con-
 ference  of  Survey  officials  of  India  and
 Pakistan  in  the  last  week  of  Junuary,  970
 had  to  be  adjourned  because  of  the  sharp
 differences  between  the  two  delegations  ;

 (b)  if  so,  the  details  of  the  reasons
 which  lead  to  differences  between  the  two
 delegations  ;  and

 (९)  the  steps  Government  propose  to
 take  In  this  regard  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENDRA  PAL  SINGH)  :  (a)  to
 (०),  Due  to  certain  technical  differences  re-
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 garding  demarcation  of  the  Malda-Rajshahi sector  of  the  India-East  Pakistan  border, the  93rd  Conference  of  the  Directors  of
 Land,  Records  and  Survey  of  East  Pukistan
 and  West  Bengal  was  adjourned,  It  was
 Tesumed  the  next  day,  The  technical  diffe-
 Tences  are  expected  to  be  resolved  at  the
 next  conference,

 Talks  with  other  countries  on  Jute
 and  Cotton  Textiles

 6I9,  SHRI  MADHU  LIMAYE  a  Will
 the  Minister  of  FOREIGN  TRADE  be  ple-
 ased  to  state  :

 (a)  whether  there  have  becn  any  talks
 between  USA  and  I[ndla,  and  India  and
 other  developed  countrics  on  Ju:e  and  cotton
 textiles;  and

 (b)  if  so,  the  results  achleved  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  (SHRI
 RAM  SEWAK),  (a)  and  (b),  U,S.A,  does
 not  maintain  any  restrictlons  on  the  import
 of  jute  goods.  Novertheless,  during  the
 visits  of  the  Indian  Delegation  to  USA  in
 January  1970,  the  steps  required  to  promote
 export  of  our  jute  goods  to  the  USA  were
 discussed.  Follow  up  action  is  being  taken,
 So  far  as  the  ELC  ts  concerned,  an  Agree-
 ment  has  already  been  signed  between  EEC
 aod  India  on  27th  February  1969,  a  copy  of
 which  was  placed  on  the  Table  of  the  House
 In  reply  to  Starred  Question  No,  24  answ-
 ered  on  the  4th  March  1970,  Further  dis-
 cussions  on  tariff  and  non-tariff  matters  are
 expected  to  take  place  shortly,  Discussions
 were  also  held  with  the  UK  In  regard  to  the
 level  of  quota  of  jute  goods  to  be  Imported
 into  the  UK  during  the  year  ycar  970-7I
 The  British  Government  have  announced
 that  the  quota  level  would  be  the  same  as  in
 the  year  1969-70,

 Bilateral  discussions  have  started  on  the
 question  of  regulating  the  trade  in  Indian
 cotton  textiles  with  USA,  EEC  and  UK,
 This  ts  within  the  framework  of  the  Geneva
 Long  Term  Agreement  for  textiles  and  the
 offers  made  by  the  developed  countries
 under  the  UNCTAD  General  Scheme  of
 Preferences,  These  discussions  are  wide
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 ranging  in  character  and  will  cover  problems
 encountered  by  India  in  Individual  markets
 such  as  the  British  proposal  to  impose  a
 1S.  per  cent  tariff  on  imports  from
 Commonwealth  countries  with  effect
 from  Ist  January  ‘1972,  the  tarlff  treatment
 in  other  markets  under  the  General  Scheme
 of  Preferences  etc.

 Suggestion  given  by  India  to  Czec  ho-
 slovakia  for  joint  marketing  of  pro-

 ducts  In  third  countries

 *620.  SHRI  P.C.  ADICHAN  :  Will  the
 Mialster  of  FOREIGN  TRADE  be  pleased
 to  state  :

 (a)  whether  Government  have  suggest-
 ed  to  Cvechoslovakia  for  joint  marketing  of
 Products  in  third  countries;

 (b)  if so,  the  detalls  of  the  proposal;
 and

 (c)  Czech  Government's  reaction  these-
 to?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  (SHRI
 RAM  SEWAK)  (a)  and  (b).  Joint  Market-
 ing  in  third  countries  of  products  made  in
 either  of  the  countries  is  one  of  the  recom.
 mendations  made  by  the  Indo-Czechoslovak
 Joint  Committee  on  Economic,  Trade  and
 Technical  Cooperation,  The  Forclgn  Trade
 Organisations  In  the  two  countries  have  been
 considering  such  possibilitles  though  noth-
 ing  concrete  by  way  of  actual  exports  has
 so  far  meterialised,

 भारत  का  जेहाह  सम्मेलन  में  माग  लेना

 *62l.  eft  रघुवोर  सिह  शास्त्री :  क्‍या
 बैदेशिक-कार्य  मंत्री  यह  बताने  की  कृपा  करेंगे
 किः

 (क)  कया यह  सच  है  कि  23  मार्च,  970
 को  जेद्दाहू  में  इस्लामी  देशों  के  विदेश  मंत्रियों
 का  सम्मेलन  हुआ  था  ;

 (ख)  किन  देशों  ने  इसमें  भाग  लिया  था

 और  उसमें  किन-किन  विषयों  पर  “चर्चा  हुई;
 भौर
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 (7)  इस  मामले  में  भारत  सरकार  को
 क्या  प्रतिक्रिपा  है  और  भविष्य  में  ऐसे  साम्प्रदा-
 यिक  सम्मेलनों  में  भारत  के  भाग  लेने  के  बारे  में
 नीति  सम्बन्धी  क्या  निर्णय  किया  गया  है  ?

 वेदेशिक-कार्य  मंत्री  (भी  दिनेश  सिंह):
 (क)  से  (ग).  सदन  की  मेज  पर  एक  विवरण
 रख  दिया  गया  है।

 विवरण

 सऊदी  अरब  की  सरकार  द्वारा  जारी  की
 गई  प्रेस  विज्ञप्ति  के अनुसार,  निम्नलिखित  24
 देशों  ने  इस  सम्मेलन  में  शामिल  होने  का  निमं-
 चण  स्वीकार  कर  लिया  है

 l.  अफगानिस्तान  13.  मारितानिया
 2.  अल्जीरिया  14,  मोरकक्‍्कों
 3.  कैमरोन  15.  ताइजर
 4.  गैम्बिया  ‘16,  पाकिस्तान
 5.  गिनी  117,  सऊदी  अरब
 6.  इन्डोनेशिया  18,  सेनेगल
 7.  ईरान  19.  स्ोमालिया
 8.  जोडंन  20.  सूडान
 9.  कुरबत  2L.  टयूनीसिया

 10,  लेबतान  22,  तुर्की
 L.  छीबिया  23.  संयुक्त  अरब

 गणराज्य
 12,  मलयेशिया  24,  यमन  अरब

 गणराज्य

 इस  सम्मेलन  की  ठीक-ठीक  कार्य  सूची
 झभी  ज्ञात  नहीं  है  |

 इस  मामले  में  भारत  सरकार  की  नीति
 सदन  में  पहले  भी  बताई  जा  चुकी  है।  भारत

 सरकार  राजनीतिक  बहू  प्यों  को  बुति  के  किए
 धम  से  काम  लेने  के  खिलाफ  हैं।  धामिक  सम्मे-
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 रूयों  में  सरकारी  प्रतिनिधि  मंडल  नहीं  भेजे

 जाते  ।  लेकिन  धरम  के  नाम  पर  बुलाएं  जाने  वाले
 और  राजनोतिक  समस्याओं  पर  विचार  करने

 वाले  किसी  सम्मेलन  में  भारत  को  भगर  आमं-
 श्रित  किया  जाता  है  तो  हम  ऐसे  सम्मेलन  की
 प्रकृति  को और  विचारार्थ  विषयों  को  ध्यान  में

 रखते  हैं।  शामिल  होने-न-होने  का  निर्णय

 संबद्ध  सम्मेलन  की  उपयोगिता  और  अपने  निहित
 हितों  के आकलन  पर  किया  जाता  है  1

 Competition  from  Japan  in  the  exports
 of  Handicrafts

 *622.  SHRIS.K.  TAPURIAH  *  Will
 the  Minister  of  FOREIGN  TRADE  be
 pleased  to  state  ;

 (a)  whether  the  exports  of  handicrafts
 from  India  are  facing  a  stiff  competition
 from  Japan;

 whether  it  is  the  price  or  the  qua-
 ity  which  Is  belng  completed;  and

 (c)  how  India  proposes  to  meet  this
 challenge  7

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE
 (SHRI  RAM  SEWAK)  :  (a)  ॥  Yes,  Sir.

 (b)  Exports  of  handicrafts  from  India
 are  facing  competition  from  Japan  both  In
 respect  of  price  and  quality.

 (c)  Despite  the  competiiion  from
 Japan,  exports  of  handicrafts  from  India
 have  shown  remarkable  growth  In  recent
 years,  The  total  exports  of  handicrafts
 including  gem  and  jewellery  have  increased
 from  Rs,  40.4  crores  in  ‘1966-67,  to  Rs,  54.8
 crores  in  ‘1967-68  and  Rs,  76.5  crores  in
 1968-69.  Even  during  the  first  elght  months
 of  1969-70  (April-November,  969)  exports
 have  hed  Rs.  as  The  Govern-
 ment  of  Indla  have  taken  several  measures
 to  increase  exports  of  handicrafts
 and  to  make  Indian  handicrafts  competitive
 in  the  world  market,  These  are  listed
 separately  in  the  stgtement,
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 Statement

 (ly)  Provison  has  been  made  for  grant
 of  import  replenishment  licences
 to  Registered  Exporters;

 (2)  Destgn  Centres  have  been  set  up
 under  All  India  Handicrafts  Board
 at  a  number  of  places  in  the  coun-
 try  to  develop  new  export  oriented
 designs  in  handicrafts  and  impart
 training  to  young  craftsmen;

 (3)  A  scheme  for  supply  of  tools  and
 equipment  to  craftsmen  is  in  force;

 (4)  Credit  facilitles  to  artisans  are
 given  for  raw  materials  through
 emporia;

 (5)  Exhibitions  for  publicity  and  pro-
 motion  of  handicrafts  are  held  in
 Indla  and  abroad;

 Participation  in  trade  fairs  and
 exhibitions  held  abroad;

 (6)

 Showrooms  and  shops  in  foreign
 countries  have  been  opened;

 (7)

 (8)  Trade  enquiries  from  Indian  expor-
 ters  and  foreign  importes  are  atten-
 ded  to  and  necessary  information
 is  provided  to  them;

 (9)  credit  facilities  have  been  extended
 by  banks  to  craftsmen;  and

 Indian  exporters  are  given  assis-
 tance  In  obtalning  export  credit,

 (10),

 In  addition  to  ‘the  above  meetioned
 steps,  the  following  steps  are  also  proposed
 to  be  taken  in  the  near  future  in  order  to
 capture  more  market  for  Indian  handi-
 crafts  4

 ql)  Conducting  of  market  surveys  for
 handicrafts  in  foreign  countries;

 (2)  Production  and  display  of  colour
 documantary  films  on  handicrafts
 for  foreign  publicity;

 (3)  Sending  abroad  of  study-cum-sales
 teams  in  different  crafts;
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 (4)  Intensification  of  publicity  mea-
 sures  In  foreign  countries  through
 brochures,  advertisements  and  films;
 and

 (5)  Promoting  visits  by  foreign  buying
 firms  to  handicrafts  centres  in
 India,

 It  is  hoped  that  these  measures  will
 effectively  help  Indian  industry  in  boosting
 its  exports  of  handicrafis  and  In  facing
 competition  from  Japan,

 Work  Permits  for  Indian  in  Malaysia

 *623,  SHRIMATI  SHARDA  MUKER-
 JEE  ;  Will  the  Minister  of  EXTERNAL
 AFFAIRS  be  pleased  to  state  :

 (a)  whether  It  is  a  fact  that  the  Govern-
 ment  of  Malaysia  have  relaxed  the  granting
 of  ‘work  permits’  to  Indians  there  ;

 (b)  whether  ft  is  also  a  fact  that  this
 was  done  mainly  because  the  local  popula-
 tion  was  not  willing  to  work  up-land  in  the
 forest  areas  etc  ;

 (c)  if  so,  whether  the  relaxation  Is
 for  such  indians  who  were  prepared  to
 work  in  such  ‘hard-life’  conditions  ;  and

 (d)  whether  this  relaxation  affects  other
 Indians  like  small  traders,  businessmen,
 Government  employees  etc,  7

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENDRA  PAL  SINGH)  :  (a)  to
 (4d).  The  Government  are  aware  that  upto
 the  end  of  January,  1970,  3  month  work
 permits  {issued  to  approximately  22,000
 non-citizens  have  been  renewed  by  the
 Malaysian  Government,  No  figures  relat-
 ing  to  persons  of  Indian  origin  are  separa-
 tely  available,  The  Malaysian  Government
 has  not  yet  released  complete  figures
 regarding  the  renewal  of  6  month  work
 permits,  So  far,  approximately  4,000  6—
 month  permit  holders  have  been  granted
 renewal,  The  Government  of  Malaysia
 have  given  the  assurance  that  they  will  take
 a  bumane  attitude  regarding  this  problem.
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 Closure  of  Max  Muller  Bhavans

 *624..  SHRI  RAMAVATAR  SHASTRI  :
 Will  the  Minister  of  EXTERNAL  AFFAIRS
 be  pleased  to  state  :

 (a)  whether  Government  have  Issued
 orders  recently  to  close  down  a  number  of
 {nformation  and  cultural  Centres  run  by
 Foreign  Governments  in  the  country  on  the
 ground  that  these  centres  are  operating
 in  places  where  the  concerned  Government
 have  no  Embassy  or  Consulate  Offices  ;

 (b)  whether  a  number  of  centres  run
 by  the  USIS  in  Indla  are  to  be  closed  down
 under  the  above  order  ;

 (c)  whether  itis  a  fact  that  this  order
 does  not  affect  that  functioning  of  Max
 Muller  Bhavans  in  Indla  ;  and

 (d)  if  so,  the  reasons  for  excluding  Max
 Muller  Bhavans  from  the  operation  of  the
 above  order  ?

 THE  MINISTER  OF  EXTERNAL
 AFFAIRS  (SHRI  DINESH  SINGH)  :  (a)
 Yes,  Sir,  Government's  decision  has  been
 stated  on  the  floor  of  the  House  on  26th
 February,  970  in  response  to  the  Calling
 Attention  Motion  on  this  subject,

 (b)  Yes,  Sir,

 (c)  Yes,  Sir,

 (d)  Government's  decision  applies  to
 the  institutions  run  by  foreign  missions
 directly,  Weare  looking  into  the  question
 of  the  further  funcifoning  of  Max  Muller
 Bhavans,

 Export  of  Banattas

 *625,  DR.  RANEN  SENi  Will  the
 Minister  of  FOREIGN  TRADE  be  pleased
 to  state  :

 (a)  whether  there  has  been  any  Increase
 in  the  export  of  bananas  Jo  recent  years  ;

 (b)  if  so,  to  what  extent  ;
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 (c)  the  total  amount  of  foreign  exchange
 earned  through  export  of  bananas  ;

 (d)  whether  itis  a  fact  that  a  consf-
 derable  quantity  of  bananas  get  spoiled
 during  transit  to  shipping  Centres  ;  and

 (०)  ifso,  whether  any  stops  have  been
 taken  to  ensure  proper  preservation  of  the
 bananas  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  (SHRI
 RAM  SEWAK)  :  (a)  to  (c).  A  statement
 is  laid  on  the  Table  of  the  House,

 @  No,  Sir,

 (e)  Wooden  bodies  and  wooden  roofed
 wagons  are  already  provided  by  the  Rall-
 ways  to  ensure  proper  preservation  of
 banana  during  transit  to  shipping  Centres.

 Statement

 Export  of  bananas  during  the  last  5
 years  has  been  as  follows  :—

 Tonnes  Value
 (in  000°)  (Rs.  in  lakhs)
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 1964-65  8  30
 1965-66,  OL  38
 1966-67  12  63
 ‘1967-68,  3.8  20
 1968-69  0.2  5
 1969-70  (April-  44  22

 Dec.)

 Extradition  of  Dr.Dharma  Teja  and
 his  Wife

 *626.  SHRI  M.  L.  SONTHI  t  Will
 the  Minister  of  EXTERNAL  AFFAIRS  be
 pleased  to  state  :

 (a)  whether  further  efforts  have  been
 made  to  secure  the  return  of  Dr,  Dharma
 Teja  and  his  wife  to  India  ;  and

 (b)  if'so,  the  concrete  steps  taken  by
 Government”  since  the  matter  was  last  dis-
 cussed  In  the  Lok  Sabha  7
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 THE  MINISTER  OF  EXTERNAL
 AFFAIRS  (SHRI  DINESH  SINGH)  :  (a)
 {b).  In  August,  1969,  the  Government  of
 India  again  sent  a  representation  to  the
 Costa  Rican  Government  through  our
 Ambassador  for  the  extradition  of  Dr.
 Dharam  Teja  and  his  wife.  This  is  still
 pending  before  that  Government.  In  Feb-
 Tuary  this  year  our  Ambassador  to  Cost.
 Rican  met  the  Costra  Rican  autho-
 tities  to  enquire  about  our  repre-
 sentation  and  was  informed  that  a
 Cabinet  Sub-Committee  had  been  instructed
 to  formulate  its  recommendation  and  that  a
 decision  would  be  taken  by  59  March.
 Our  Ambassador  has  been  asked  to  persue
 the  matter,

 Uplift  of  Handloom  weavers

 *627,  SHRI  N.  R.  DEOGHARE:
 Will  the  Minister  of  FOREIGN  TRADE  be
 Pleased  to  state  4

 (a)  whether  Government  have  decided
 to  adopt  a  new  procedure  to  glve  priority
 to  small  scale  Industries  ;

 (b)  whether  any  s-cial  procedure  has
 been  under  consideration  of  Government
 for  the  uplift  of  the  handloom  weavers  In
 the  country  which  form  an  appreciable
 section  of  the  society  ;

 (c)  if  so,  the  details  thereof  ;  and

 (d)  if  not,  the  reasons  therefor  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  (SHRI
 RAM  SEWAK)  :  (a)  and  (b).  No,  Sir.

 (०)  Does  not  arise,

 (d)  A  statements  laid  on  the  Table  of
 the  House,

 Statement

 Assistance  Is  already  being  provided  for
 development  of  handloom  Industry  in  the
 form  of  loans  and  grants  for  varlous  pur-
 poses,  Including  assistance  to  handloom

 peratives  and  cooperative  weaving  facto-
 ties,  supply  of  equipment  establishment  of
 dye  houses  and  finishing  plants,  mobile
 vans,  recurring  expenditure  on  sales  depois
 an  production  societies,  Assistance  Is  also
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 being  provided  in  the  form  of  rebate  on
 sale  of  handloom  fabrics  at  the  rate  of  5
 Paise  in  a  rupee.  An  additional  rebate  of
 5  paise  in  a  rupee  is  also  allowed  for  short
 Periods  during  the  year.

 Flood  caused  in  Indian  villages  by Pakistan  cutting  open  Wapda  Bund

 *628.  SHRI
 Will  the  Minister  of
 AFFAIRS  be  pleased  to  state  :

 BABURAO  PATEL:
 EXTERNAL

 (a)  Whether  it  is  a  fact  that  nearly  two
 dozen  Indian  villages  comprising  10,000
 acres  of  standing  crop  were  purposely  in-
 undated  by  the  East  Pakistan  Government  to
 get  rid  of  their  surplus  water  by  cutting
 open  the  Wapda  bund  to  cause  a  flood  in
 the  Indian  villages  ;

 (b)  whether  it  #s  a  fact  that  West
 Bengal’s  Rellef  Minister  inspected  the
 affected  areas  and  reported  the  whole  matter
 to  the  Government  of  India  ;

 (c)  extent  of  damage  as  a  result  of
 inundation  ;

 (d)  whether  Government  has  lodged  a
 protest  with  the  East  Pakistan  Government
 and  ;

 (e)  if  so,  the  result  thereof  if  not,
 reasons  therefor  ?

 THE  MINISTER  OF  EXTERNAL
 AFFAIRS  (SHRI  DINESH  SINGH):  (a)
 and  (b),  The  Government  of  West  Bengal
 have  reported  that  sixteen  villages  were
 affecfed  asya  result  of  the  floods  caused  by
 a  bund  cut  by  a  Pakistan  across  the  Indian
 border  {n  24  Praganas  District  in  West
 Bengal.

 (०)  The  loss  fs  estimated  as  follows  :—

 (i)  Paddy  valued  at  Rs,  22,49,600  ;

 (li)  44  houses  valued  at  Rs.  82,000.

 (d)  Yes,  Sir.

 (०)  The  Government  of  Pakistan  have
 dented  the  flooding  of  Indian  territory  duc
 to  onrush  of  water  from  Pakistani  side,
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 Sale  of  French  Fighter  Bombers  to  China

 *629.  SHRI  RR,  SINGH  DEO:  Will
 the  Minister  of  DEFENCE  be  pleased  to
 state  :

 (a)  whether  the  attention  of  Govern-
 ment  has  been  drawn  to  the  news  dated  the
 Ist  March,  970  that  France  has  secretly
 sold  48  supersonic  Mirage  fighter  Bombers
 to  China  ;  and

 (d)  if  so,  the  reaction  of  the  Govern-
 ment  of  India  In  the  matter  ?

 THE  MINISTER  OF  DEFENCE  AND
 STEEL  AND  HEAVY  ENGINEERING
 (SHRI  SWARAN  SINGH)  :  (a)  and  (b).
 Government  have  seen  a  Press  Report  to
 this  effect.  Government  have  also  seen  a
 Press  Report  that  the  French  Government
 have  described  the  newspaper  report  as
 ‘pure  fantasy’.

 Water  Supply  to  Madhya  Pradesh  at
 Parvati  Aqueduct

 630.  SHRI  HUKAM  CHAND
 KACHWAI  :  Will  the  Minister  of  IRRI-
 GATION  AND  POWER  be  pleased  to
 state  3

 (a)  whether  at  a  meeting  held  at
 Gandhi  Sagar  on  6th  November,  1969,  it
 was  decided  that  2,000  cusecs  of  water
 would  be  supplied  to  Madhya  Pradesh  at
 Parvati  aqueduct  up  to  March,  970  ;

 (b)  whether  this  agreed  supply  could
 be  made  during  the  crucial  period  of
 Ne  ber  and  Di  ber,  1969.  ;

 (c)  ॥  not,  what  is  the  actual  quantity
 of  water  supplied  every  day  during  these
 two  months  ;

 (d)  the  reasons  for  the  short  supply  ;
 and

 (०)  what  steps  are  being  taken  to
 remedy  the  situation  fn  future  7

 THE  MINISTER  OF  IRRIGATION
 AND  POWER  (DR.  K,  L,  RAO)  :  (a)
 Yes  Sir.
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 (b)  to  (a)  The  Rajasthan  Goverowent
 have  reported  that  the  full  supply  could  not
 be  made  to  Madhya  Pradesh  owing  to  the
 following  reasons  :

 (i)  Profuse  weed  growth
 Closure  of  the  canal  for  clearing
 this  growth  could  not  be  made.

 (ll)  Deposit  of  slips  on  the  canal  bed  in
 the  deep  cutting  reaches,

 (lil)  Reduced  suppplies  from  the  Rana
 Pratap  Sagar  Dam  on  account  of
 repairs  to  coffer  dam  at  Jawahar
 Sagar  Dam  site.

 (iv)  Pipiog  trouble  in  Raipura  Tank  of
 the  common  carrler  channel.

 The  supplies  made  to  Madhya  Pradesh
 through  Right  Bank  Canal  at  Parvati
 Aqueduct  in  November-December,  969
 were  as  follows  ;—

 November,  7969  Ten  daily  average  flows

 Ist  to  30th  852  cusses
 llth  to  20th  1814  ty
 2ist  to  30th  i369  nm
 December,  796  9
 Ist  to  l0th  als,
 lth  to  20th  10s,
 2Ist  to  3ist  1706

 ()  The  Rajasthan  Government  is
 proposing  to  carry  out  the  necessary  works
 on  the  Right  Bank  Canal  during  the  closure
 period  from  00  April,  1970,  to  l0th  June,
 1970,  Anexpert  Committee  has  also  been
 appointed  to  go  into  the  problems  relating
 to  the  Right  Bink  Canal  and  recommed
 remedial  measures,

 सध्य  ्रदेदा  को  बिजली  सम्बन्धों  ग्राव-
 इयकताओं  का  अनुमान

 3970.  थ्रो  tio  Wo  बोकित :  क्‍या

 सिचाई  तथा  विद्यत  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्‍या  हाल  ही  में  मध्य  प्रदेश  की
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 बिजली  सम्बन्धी  आवश्यकताओं  का  अनुमान
 लगाया  गया  है  ;

 (ख)  यदि  हां,  तो  उपयुक्त  राज्य  की  इस
 समय  बिजली  सम्बन्धी  कितनी  आवश्यकता  होने
 का  अनुमान  है;

 (ग)  चौथी  पंचवर्षीय  योजना  में  बिजली
 की  कितनी  आवश्यकता  होने  का  अनुमान  है
 और  कितनी  बिजली  सप्लाई  की  जाएगी;  और

 (घ)  उन  दोनों  के  बीच  में  यदि  कोई
 अन्तर  है  तो  उसे  पूरा  करने  के  लिए  बया  कार्य-

 वाही  करने  का  बिचार  है  ?

 सिधाई  तथा  विद्युत  मंत्रालल  सें  उपसंत्रो

 (ष्ली  सिद्ध  श्वर  प्रसाद)  :  (क)  जी,  हाँ।

 (ख)  4I5  मेगावाट  की  वर्तमान  प्रावश्य-

 कता  होने  का  अनुमान  है

 (ग)  आशा  है  कि  चौथी  योजना  के  प्रन्त

 तक,  794  मैगावाट  की  आवश्यकता  होगी  |  इस

 के  प्रति  62  मेगावाट  की  वास्तविक  बिजली

 उपलब्ध  होने  की  सम्भावना  है  ।

 (घ)  प्रत्याशित  कमी  को  पूरा  करने  के

 लिए  राज्य  सरकार  अपने  राज्य  में  वतंमान

 केन्द्रों  में  से  एक  के  विस्तार  के  प्रस्ताव  पर

 विचार  कर  रही  है।

 उत्तर  प्रदेश  के  पिछड़े  क्षेत्रों  में परियोजनाओं
 को  प्राथमिकता

 3971.  श्री  Sto  qo  fao  विष्ट  :  क्या
 विचाई  तथा  विद्युत  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्‍या  सरकार  उत्तर  प्रदेश  के  पहाड़ी
 क्षेत्रो ंमे ंछोटो  पतबिजली  परियोजनाझों  की

 स्थापना  की  स्वीकृति  उदारतापूबंक  देगी  ;
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 (a)  यदि  हाँ,  तो  इन  परियोजनाओं  के
 नाम  क्या  हैं  और  चौथी  पंचवर्षीय  योजना  में

 अल्मोड़ा  जिले  में  उन्हें  किस  प्राथमिकता  के
 साथ  स्थापित  किया  जाएगा  ;

 गि)  क्‍या  सरकार  पिछड़े  क्षेत्रों  की  परि-
 योजनाओं  को  विशेष  प्राथमिकता  देगी  ;

 (घ)  यदि  हां,  तो  बागेशवर  पन-बिजलो
 परियोजना  के  विस्तार,  तारगतारू  तथा  फाबिया
 ग्रामों  के  लिए  प्रस्तावित  पन-बिजली  परि-
 योजनाओं  की  स्थापना  और  रानीखेत  से  मानसी
 के  लिए  बिजली  देने  की  व्यवस्था  करने  के  कामों
 में  अब  तक  कितनी  प्रगति  हुई  है  ;

 (ह)  उक्त  परियोजनाओं  से  दानपुर,
 गेवार,  द्वरहाट  भौर  चौकाट  (अल्मोड़ा)  क्षेत्र
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 के  कौन  से  भाग  लाभान्वित  होगे  ;  और

 (च)  क्‍या  सरकार  वतंमान  परियोजनाप्रों
 और  उस  क्षेत्र  के  पिछड़ेपन  को  ध्यान  में  रखते

 हुए  नई  परियोजनाओं  की  स्थापना  वाली
 मोजनाओं  को  कार्यान्वित  करेगी  ?

 लिचाई  तथा  विद्यत  मंत्रालय  में  उप-संत्रों

 (भी  सिद्धेश्वर  प्रसाद)  :  (क)  उत्तर  प्रदेश  ने
 पर्वतीय  क्षेत्रों  में  लधु  पन-बिजली  स्कीमें
 कार्यान्वित  कर  दी  गई  हैं  और  नई  स्कीमों  का

 अनुसंधान  किया  जा  रहा  है  |

 (ख)  अलमोड़ा  जिले  में  जो  परियोजनाएं
 क़ियान्वित  हो  चुकी  हैं  और  जिन्हें  क्रियान्वित
 करने  का  प्रस्ताव  हैं,  उनके  न।म  नीचे  दिये  जाते

 हैं:  —

 स्‍्कीमें  जो  क्रियान्वित  हो  इकी  हैं

 प्रतिष्ठापित aa  जिस  वर्ष  पूरी

 क्षमता  ही  गई

 lL  बगेश्वर  l  x  8.4  किलोबाट  953
 lx50  किलोबांट  966

 2.  चंपावत  29  00  किलछोबाट  965

 3.  788  lx  25  किलोबाट  966

 aera  जिन  का  प्रनुसंधान  हो  चुका  है  ओर
 परियोजना  रिपोर्ट  तंयार  है  :

 l,  कापकोट  50  किछोवाट

 स्कीमें  जिन  का  प्रनुसंघान  हो  रहा  है

 l,  कोटबदनगढ़  25  किलोबाट

 2.  गूलर  नयाढ़  50  किलछोवाट

 3,  कूल  गढ़  5  किलोवाट
 4,  कनाछ  गढ़  200  किलोबाट

 इन  स्कीमों  की  क्रियान्विति  के  लिए  प्राथ-

 मिकताएं  अनुसंधान  के  परिणामों  पर  निर्मर

 करेगी  |

 (गछ  जी,  हाँ  1

 (घ)  से  (च).  बगेश्वर  पतबिजली  स्क्रीम

 पहले  ही  पूरो  हो  चुकी  हैं।  उत्तर  प्रदेश  राज्य

 बिजली  बोर्ड  ने  तडागताल  स्कीम  का  अनुसंधान
 किया  है  और  यह  स्कीम  तकनीकी  तौर  पर

 व्यवहाय  नहीं  पाई  गई  है  1  उत्तर  प्रदेश  राज्य

 बिजली  बोई  से  कहा  गया  है  कि  वे  फर्नियां
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 गांव  के  निकट  खररीन  पनबिजली  स्कीम  का

 अनुसंघान  करें  -  जहां  तक  रानोखेत  से  मासी
 तक  बिजली  की  व्यवस्था  का  सम्बन्ध  है,  भिकि-
 यासेन  के  रास्ते  रानीखेत  से  मासी  तक  37.5
 Ho  चबीठ  की  एक  परेषण  लाइन  ध्रौर  मांसी
 से  चोखुटिया  तक  तथा  रानीखेत  से  द्वारहाट
 तक  li-l]  के०  बी०  की  लाइनों  का  निर्माण
 किया  जा  रहा  है।  इस  स्कीम  से  इस  क्षेत्र  की
 बिजली  संबंधी  आवश्यकताओं  के  पूरा  हो  जाने
 की  संभावना  है।

 उत्तर  प्रदेश  को  कुमाऊं  तथा  उत्तराश्ण्ड  के
 गांवों  में  बिजली  लगाने  के  लिए

 सहायता

 3972.  थो  Wo  ब०  सि०  विष्द:  क्‍या

 सिचाई  तथा  विद्युत  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  ब्या  उत्तर  प्रदेश  सरकार  ने  केन्द्रीय
 सरकार  से  कुमाऊं-उत्तराखण्ड  मंडलों  के  गाँवों
 में  बिजली  लगाने  शौर  पन-बिजली  बेदा  करने
 तथा  कमी  वाले  क्षेत्रों  में  योगदान  करने  के  लिए
 विशेष  सहायता  की  मांग  की  है;

 (ख)  यदि  हां,  तो  इस  सम्बन्ध  में  सरकार
 ने  क्‍या  कार्यवाही  की  है  ;

 (ग)  क्‍या  केन्द्रीय  सरकार  इन  जिलों  में
 पन-बिजली  पंदा  करने  की  योजनाओों  के  लिए

 उदारतापूर्षक  आर्थिक  सहायता  देकर  पहाड़ी
 जिलों  के  आथिक  विक्रास  तथा  सिंचाई,  पेय
 जल  आदि  की  समस्याओं  को  सुलभाने  में  रुचि
 लेगी  ;

 (घ)  यदि  हां,  तो  क्‍या  इस  ष्ह्  श्य  के  लिये
 चौथी  पंचवर्षीय  योजना  में  कोई  विशेष  नियतन

 किया  जायेगा  ;  और

 (ड)  यदि  नहीं,  तो  इसके  क्या  कारण  हैं  ?
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 सिंचाई  तथा  विद्युत  मंत्रालय  में  उपमंत्रो

 (भी  सिद्ध दबर  प्रसाद)  :  (क)  उत्तर  प्रदेश  सर-
 कार  ने  भपने  राज्य  के  पहाड़ी  इलाकों  में  हाथ
 में  ली  जाने  वाली  लघु  पम-विजलो  स्कोमों  के
 लिए  केन्द्रीय  सरकार  से  उपदान  के  लिए  प्रार्थना
 की  थी;

 (ख़)  राज्य  सरकार  को  सूबित  कर  दिया
 गया  है  कि  चूंकि  ्घु  पन-बिजली  स्कीमों  के
 प्रचालन  से  प्रारम्भ  में  होने  वाले  छोटे-छोटे
 नुकसान,  इन  स्क्रीमों  के  इष्टतम  उपयोग  से  बाद
 में  होने  वाले  लाभों  से  पूरे  हो  जाएं  इसलिए
 इससे  संवंधित  व्यय  को  राज्य  योजना  संबंधी
 परिव्ययों  में  से  ही  पूरा  किया  जा  सकता  है,
 जिनमें  सम्पूर्ण  केन्द्रीय  सहायता  शामिल  है।

 (ग)  मई,  969  में  नैनीताल  में  हुए  राज्यों
 के  सिचाई  व  बिजली  मंत्रियों  के  सम्मेलन  में
 किए  गए  सुझाव  के  अनुसार,  वतंमान  कार्यक्रमों
 का  पुनरावलोकन  करने  के  लिए  तथा  पहाड़ी
 इलाकों  में  पेय  जल,  सिंचाई  जल  और  बिजली
 की  सप्लाई  करने  के  लिए  बिशेष  बित्त  ब्यवस्था
 समेत  उपाय  सुभाने  के  लिए  हिमाचल  प्रदेश  के

 मुख्य  मन्त्री  की  श्रध्यक्षता  में  एक  समिति  की
 स्थापना  की  गई  है  ।

 (घ)  और  (ड०).  चतुथ  पंचवर्षीय  योजना
 तैयार  हो  रही  है।

 Utilization  of  Production  Capacity
 of  Ordnance  Factories

 3973,  SHRI  N.  R.  DEOGHARE  :  Will
 the  MINISTER  OF  DEFENCE  be  pleased
 to  state

 (a)  whether  the  production  capacity  of
 Ordnance  Factories  is  being  fully  utilised;
 and

 (b)  if  not,  the  extent  of  unutilised
 capacity;  and  action  being  taken  (to  utilise
 in?
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 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  DEFENCE  (SHRI  L,  N.
 MISHRA)  :  (a)  and  (b).  Racept  In  respect
 of  the  Ordnance  Clothing  and  Parachute
 Factories,  in  all  other  older  Ordnance
 Faciories  the  existing  production  capacity  is
 being  fully  utilised  subject  to  the  normal
 fluctuations  on  account  of  break  down  of
 machineries,  temporary  shortage  of  material
 etc,  In  the  case  of  new  factories,  including
 those  under  planning  stage,  however,  the
 actual  production  is  still  to  come  up  to  full
 capacity,

 In  respect  of  the  Ordnance  Clothing  and
 Parachute  Factories,  on  account  of  decline
 In  Services’  demand  for  clothing  items,
 existing  capacity  Is  not  being  fully  utilised
 and  there  has  been  some  surplus  capacity  in
 these  factories.

 The  following  steps  have  been  taken  to
 utilise  the  available  surplus  capacity  in  these
 faciories  :

 Production  has  been  diversified  by
 undertaking  manufacture  of  Items  like  Tents,
 Durrles,  etc.  for  the  Services,  Efforts  have
 been  made  with  some  success  to  obtain
 orders  from  Central  Government  Depart-
 ments  and  Public  Sector  Undertakings  for
 garments/stiched  Items  and  further  efforts
 are  continuing  in  this  dirsction,  Efforts  are
 also  being  made  to  undertake  manufacture
 of  readymade  garments  for  sale  inside  the
 country  and  for  export.

 Indians  in  Hongkong
 3974,  SHRI  BABURAO  PATEL  :  Will

 the  Minister  of  EXTERNAL  AFFAIRS  be
 Pleased  to  state  2

 (a)  the  number  of  Indian  citizens  or
 persons  of  Indian  origin  I!lving  in  Hong
 Kong;

 (b)  whether  It  is  a  fact  that  a  ban  has
 been  placed  on  Indian  settling  down  in
 Hong  Kong;  if  so,  the  salient  features  of  the
 ban  aod  since  when  it  has  come  into  force;

 0)  reasons  why  many  Indian  residents
 of  Hong  Kong  who  had  gone  out  of  Hong
 Kong  for  trade  purposes,  were  not  permitted
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 to  re-enter  Hong  Kong  recently;  how  many
 were  affected  by  this  restriction;  and

 (d)  whether  Government  has  submitted
 any  protest  to  the  Hong  Kong  authorities;
 if  so,  with  what  result;  if  not,  the  reasons
 therefor  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENDRA  PAL  SINGH)  :  (a)
 It  is  estimated  that  the  number  of  persons
 of  Indian  origin  is  around  4,000,  About
 50%,  of  them  are  Indian  citizens  holding
 Indian  passports.

 (b)  On  8th  Sepiember,  +1569,  the  Govern-
 ment  of  Hong  Kong  introduced  the  Immi-
 grattion  Law  for  Commonwealth  Citizens’
 entry  into  Hong  Kong.  Under  this  new
 law,  citizens  from  Commonwealth  countries,
 other  than  the  U.  K.,  are  required  to  obtain
 a  visa  for  entry  into  Hong  Kong  when  the
 period  of  stay  is  more  than  three  months
 and/or  when  the  object  is  to  seek  employ-
 ment  or  to  take  up  residence  or  set  up
 business,

 Visas  are  not  required  by  tourlsts  and
 short-term  visitors  including  those  on  short-
 term  business  trips  lasting  upto  3  months.

 (c)  and  (dd.  No  complaint  by  any
 Indian  national  having  been  affected  by  the
 local  Immigration  Law  has  come  to  the
 notice  of  Government,

 Posting  of  Officials  In  Embassies

 3975,  SHRI  BABURAO  PATEL:  Will
 the  Minister  of  EXTERNAL  AFFAIRS  be
 Pleased  to  state  ;

 (3)  names,  designations  and  emolu-
 ments  of  officials  who  have  been  posted  for
 five  years  or  more  at  a  single  Indian  Mission
 abroad  with  oames  of  countries  and  reasons
 of  their  long  posting  at  one  place;

 (b)  which  Missfons  are  considered
 “bard”  and  which  otherwise;

 (c)  what  fs  the  normal  perlod  of  posting
 of  an  official  at  one  place  and  grounds  on
 which  tranfers  are  made;  and*
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 (d)  what  Is  the  annual  salary  and  emo-
 luments  of  the.top  official  incharge  of  em-
 bassles  at  London,  Washington  and
 Moscow  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENDRA  PAL  SINGH)  :  (a)
 The  requisite  information  in’  respect  of
 officials  who  are  serving  for  5  years  or  more
 at  a  single  Indian  Mission  abroad  is  glven
 fin  the  statement  laid  on  the  Table  of  the
 House.  [Placed  in  Library.  See  No.
 LT—2978 /70]

 (b)  The  Indian  Missions/Posts  abroad
 have  been  classified  into  three  categories,
 viz.  A,  Band  C,  the  category  ‘C’  stations
 being  considered  ‘*Hard"  stations,

 (c)  The  normal  perlod  of  posting  to
 category  A  &  B  stations  is  three  years,  In
 stations  classified  as  ‘C’,  the  normal  tenure
 is  three  years  for  diplomatic  officers  and
 two  years  for  the  staff.  Transfers  are
 generally  made  when  officials  complete  their
 normal!  term.

 (d)  The  annual  salary  and  emoluments
 of  our  Embassadors  in  Washington  and
 Moscow  and  our  High  Commissioner
 in  London  are  as  follows  :—

 MARCH  235,  I970

 Pa  Allowances
 Rs,  Rs.

 Washington  42,000  2,06,520
 Moscow  42,000  1,63,560
 London  42,000  1,22,220

 Shortage  of  ‘Metol’  in  the  Processing  of
 Cine  Films

 3976.  SHRI  BABURAO  PATEL:  Will
 the  Minister  of  FOREIGN  TRADE  be
 pleased  to  state  :

 (a)  whether  it  is  a  fact  that  Indian  cine
 Jaboratories  are  in  the  danger  of  being
 closed  down  due  to  the  shortage  of  a
 chemical  called  ‘metol’  used  in  the  proces-
 sing  of  cine  films:

 (b)  whether  itis  also  a  fact  that’  the
 Siate  Trading  Corporation  ysed  to  supply  the
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 laboratories  all  these  years  and  gradually
 lessened  its  supply,  cutting  it  off  for  the  last
 two  months;  If  sp,  the  reasons  for  doing
 80;

 (०)  quantity  of  ‘metol’  required  by  the
 Indian  cine  laboratories  every  year  and  its
 cost;

 (d)  approximate  loss  in  rupees  if  the
 laboratories  are  forced  to  close  down:
 and

 (e)  the  steps  taken  to  ensure  a  regular
 supply  of  this  chemical  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  (SHRI RAM  SEWAK)  :  (a)  and  (b),  No,  Sir,  The
 State  Trading  Corporation’  has  released
 2,100  kgs.  of  Metol  to  Indian  Cine  Labora-
 tories  in  January-March,  ‘1970,

 (c)  The  annual  requirements  of  Cine
 Laboratories  and  other  consumers  in  the
 country  Is  estimated  at  9000  kgs  valued  at
 approximately  Rs,  2.5  lakhs  cif,

 (dj  and  (८).  Steps  are  being  taken  to
 import  sufficient  quantities  of  metol  to  meet
 the  requirements  of  Cine  Laboratories  and
 therefore,  the  question  of  their  closing  down
 and  consequent  losses  does  not  arise,

 Export  of  Nagpuri  Oranges

 3977,  SHRI  N.  R.  DEOGHARE  Will
 the  Minister  of  FOREIGN  TRADE  be
 Plensed  to  state  4

 exchange (a)  the  amount  of  foreign
 Oranges earned  by  the  export  Nagpuri

 during  the  last  three  years;

 (b)  the  name  of  countries  to  which  these
 oranges  are  exported:  and

 (c)  steps  being  taken  to  bost  up  the
 export  of  oranges  7

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  (SHRI
 RAM  SEWAK):  (a)  Varletywise  export
 statistics  are  not  available,  Howgver,  valug
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 of  oranges  of  all  kinds  exported  during  the
 last  three  years  was  as  follows  :—

 Year  Value
 (‘000°  of  Rs.)

 1966-67,  278
 (1967-66  298
 ‘1968-69  -  154

 (b)  Oranges  are  mainly  exported  to
 Bahrein  Is.,  Nepal,  Qatar,  Muscat,  Kuwait
 and  Indonesia.

 (c)  In  order  to  provide  larger  exportable
 surplus,  attempts  to  step  up  production  of
 Oranges  are  under  way.

 Auction  of  Scooters  by  S.T.C.

 3978,  SHRI  N.  R.  DEOGHARE  :  Will
 the  Minister  of  FOREIGN  TRADE  be
 pleased  to  state  ;

 (a)  the  number  of  foreign  made  scooters
 auctioned  by  the  State  Trading  Corporation
 during  the  year  969;  and

 (b)  the  profit  earned  thereby  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  (SHRI
 RAM  SEWAK)  (a)  6  In  the  1968-69.

 (b)  Rs.  £8,03.

 Rebuilding  of  Dalhousie  and  Bakloh
 Cantonments  in  Himachal  Pradesh

 3979,  SHRI  VIKRAM  CHAND
 MAHAJAN  t  Will  the  Minister  of  DE-
 FENCE  be  pleased  to  state  t

 (a)  whether  it  fs  a  fact  that  Dalhousle
 and  Bakloh  Cantonments  (H.  P.)  are  going
 to  be  dismantled  and  rebuilt;  if  so,  the
 reasons  thereof;

 (b)  how  many  square  feet  of  living  space
 (built  up)  is  going  to  be  dismantled  and
 how  many  square  feet  of  living  space  ls  go-
 ing  to  be  rebullt;  and

 (०)  the  cost  of  construction  per  square
 foot  and  the  cogt  for  rebuilding  these  cant
 meats?
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 THE  MINISTER  OF  DEFENCE  AND
 STEEL  AND  HEAVY  ENGINEERING
 (SHRI  SWARAN  SINGH)  1  (a)  to  (०). There  is  no  intention  to  dismantle
 and  rebulld  the  Dalhousie  and  Bakloh
 Cantonments,  New  contructions  in  leu  of
 those  which  have  outlived  thefr  useful  life  or
 to  meet  the  deficiencies  at  the  station  or
 additions  and  alterations  to  meet  the  require-
 ments  are  sanctloned  by  the  various  compe-
 tent  authorities  from  time  to  thme,  The
 approximate  building  area  proposed  to  be
 demolished  at  Dalhousie  and  Bakloh  fs
 32,270  and  68,082  squre  feet  respectively,
 while  the  new  construction  for  married
 accommodation  proposed  at  these  two  sta-
 tlons  is  10,930  and  159,695  square  feet  res-
 pectively,  The  cost  of  construction  varies
 according  to  the  na‘ure  and  time  of  the  cons-
 truction  and  its  location,  For  married
 accommodation,  the  average  cost  per  squre
 foot  exculding  external  services  ranges  from
 Rs.  30  to  Rs,  32  at  Dalhousie  and  from  Rs,
 23  to  Rs.  27  at  Bakloh.  The  total  cost  of
 the  new  construction  of  living  accommoda-
 tlon  at  these  two  stations  is  estimated  to  cost
 approximately  Rs,  I!2  lakhs,

 Dehiring  of  Houses  in  Cantonments

 3980.  DR.  KARNI  SINGH  :  Will
 the  Minister  of  DEFENCE  be  pleased  to
 state  }

 (a)  the  dates  of  (i)  hiring  by  the
 Government  (li)  parchase  by  the  present
 owner;  and  (ili)  dehiring  In  respect  of  the
 houses  which  have  been  dehired  in  Ambala,
 Lucknow,  Meerut,  Poona  and  Secunderabad
 Can  from  J  ‘y,  967  till  now,
 in  respect  of  each  houses;  and

 (b)  what  Is  the  total  number  of  requests
 from  the  retired  officers  of  the  Armed
 Forces  for  dehiring  of  houses  belonging  to
 them  in  the  Cantonments  for  the  purpose  of
 their  personal  occupation  but  such  requests
 have  not,  as  on  date  been  conceded  to  by
 the  Government  (cases  of  officers  possessing
 more  than  one  house  may  be  excluded)?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  DEFENCE  (SHRIM.  R.
 KRISHNA)  :  (a)  and  (b),  The  information
 fs  being  collected  and  will  be  lafd  on  the
 Table  of  the  House,
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 Witnessing  of  Republic  Day  Parade  on
 Payment

 3981,  SHRI  VIKRAM  CHAND
 MAHAJAN  :  WIIl  the  Mlnister  of  DE-
 FENCE  be  pleased  to  state  :

 (a)  whether  there  fs  any  proposal  to
 allow  the  people  to  watch  the  Republic  Day
 Parade  from  the  sitting  acoommodation  set
 up  near  India  Gate,  on  some  payment;  and

 (b)  if  not,  the  reasons  thereof?

 THE  MINISTER  OF  DEFENCE  AND
 STEEL  AND  HEAVY  ENGINEERING
 (SHRI  SWARAN  SINGH):  (a)  and  (b),
 Admission  to  seating  enclosures  on  the  Jawns
 on  cither  side  of  Rajpath  between  the  inter-
 sections  of  Janpath  and  Man  Singh  Road
 with  Rajpath  for  the  Republic  Day  Parade  is
 regulated  by  Issue  of  Invitation  Cards,  The
 remaining  area  on  both  sides  of  Rajpath  Is
 open  to  the  general  public,

 As  the  existing  arrangements  have  on  the
 whole  worked  satisfactorily,  it  is  not  propo-
 sed  to  effect  any  change.

 Association  of  State  Governments
 With  Foreign  Cultural  Societies

 3982,  SHRIMATI  SHARDA  MUKER-
 JEE  ;  Will  the  Minister  of  EXTERNAL
 AFFAIRS  be  pleased  to  state  ;

 (a)  whether  it  is  a  fact  that  the  Union
 Government  have  issued  guide  lines  to  the
 State  Governments  regarding  the  associatlon
 with  Forcign  Cultural  Societies;

 (b)  if  so,  the  main  features  thereof;  and

 (c)  the  reactlon,  If  any  of  the  State
 Governments  thereto?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENDRA  PAL  SINGH)  1  (a)
 and  (b).  Yes,  Sir,  Certain  guldelinds  have
 been  issued  to  State  Governments  regarding
 association  with  International  friendship
 societies  including  cultural  societles  under  the
 sponsorship  of  foreign  missions  Io  India.
 These  guidelines  stress  the  desirabllity  of
 persons  in  Government  not  becoming  identi~
 gled  with  such  International  socities,
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 (c)  No  reactions  have  been
 from  any  State  Government,

 received

 खनिज  तथा  धातु  व्यापार  निगम  द्वारा  बिल्ली
 तथा  कलकत्ता  में  अपने  कार्यारुय

 भवनों  के  लिए  दिया  गया  किराया

 3983,  श्री  झोम  प्रकाश  त्यागी  :  क्या  बेंबे-
 शिक  व्यापार  मंत्री  यह  बताने  की  कृपा  करेंगे
 किः

 (क)  खनिज  तथा  चघातु  व्यापार  निगम
 द्वारा  दिल्‍ली  तथा  कलकत्ता  में  अपने  कार्यालयों
 के  लिए  किराये  पर  लिए  गये  भवनों  का  प्रति
 वर्ष  कितना-कितना  किराया  दिया  जाता  है;
 और

 (@)  उक्त  निगम  द्वारा  उक्त  दोनों  स्थानों
 पर  अपने  भवनों  का  निर्माण  न  किये  जाने  तथा
 प्रतिवर्ष  इतना  भ्रधिक  किराया  दिये  जाने  के
 क्या  कारण  हैं  ?

 बंदेशिक  व्यापार  मंत्रालय  में  उपमंत्री

 श्री  राम  सेवक)  :  (क)  14,  52  लाख  रुपये  ।

 (ख)  खनिज  तथा  धातु  व्यापार  निगम,
 नई  दिल्‍ली  में  अपना  कार्यालय  बनाने  के  लिए
 भूमि  खरीद  रहा  है।  खनिज  तथा  घातु  व्यापार
 निगम  का  कलकत्ता  में  अपना  कार्यालय  भवन
 बनाने  का  कोई  विचार  नहीं  है  क्योंकि  हल्दिया
 पत्तन  का  निर्माण  का  पूर्ण  होने  पर  निगम  का

 बहुत  सा  कार्य  कलकत्ता  से  अन्तरित  हो  जाने
 की  सम्भावना  है  |

 Per  Capita  Production  of  Electricity
 in  India  and  Ceylon

 3984,  SHRI  V,  NARASIMHA  RAO:
 Will  the  Minister  of  IRRIGATION  AND
 POWER  be  pleased  to  state  the  per  capita
 production  of  electricity  jn  Ceylon  as  com-
 pared  to  India?



 69  Written  Answers

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  SIDDHESHWAR  PRA-
 SAD):  The  per  capita  production  of  electri-
 city  in  Ceylon  during  1968-69  has  been
 estimated  at  64  kwh  as  against  the  all  India
 figure  of  99  kwh,

 Progress  in  Rural  Electrification

 3985.  SHRI  S,  R.  DAMANI:  Will  the
 Minister  of  IRRIGATION  AND  POWER
 be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  progress  of
 rurat  clectrification  has  not  been  even  all  the
 States;

 (b)  Ifso,  the  reasons  thereof  and  the
 States  which  have  not  fulfilled  the  targets  in
 the  previous  Plans  and  the  difficulties  that
 came  in  their  way;

 (c)  the  target  set  in  the  Fourth  Five  Year
 Plan  and  its  state-wise  breakup;  and

 (d)  the  Central  financial  assistance
 offered  to  each  State?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  SIDDHESHWAR_  PRA-
 SAD)  :  (a)  to  (d),  The  names  of  the  States
 where  the  progress  of  village  electrification
 is  below  the  all-India  average  are  Assam,
 Bihar,  Jammsz  and  Kashmir,  Madhya  Pradesh,
 Nagaland,  Orissa,  Rajasthan,  Uttar  Pradesh
 and  West  Bengal.  The  main  difficulty  has
 been  the  constraint  of  financial  resources  to
 accelerate  the  development  and  extension  of
 transmission  and  distribution  networks  to
 rural  arcas.  In  the  Fourth  Five  Year  Plan,
 rural  electrification  schemes  would  continue
 to  be  oriented  with  3  bias  towards  energisa-
 tion  of  pump  sets  for  Increasing  agricultural
 production.  The  targets  set  in  the  draft
 Fourth  Five  Year  Plan,  Statewlse  for  energi-
 sation  of  tubewells/pumpsets  are  given  in  the
 statement,

 In  the  Fourth  Five  Year  Plan,  no  ear-
 marked  Central  assistance  would  be  provided
 for  rural  electrification  schemes  and  outlays
 in  this  regard  would  be  made  from  the  Plan
 resources  of  the  State  Governments  inclusive
 of  the  overall  Central  assistance  provided  to
 them,  The  Rural  Electrification  Corpora-
 tion  has  been  set  up  in  the  public  sector
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 with  the  objective  of  financing  rural  electri-
 fication  schemes,  with  an  outlay  of  Rs.  50
 crores  in  the  Centra)  Sector  outside  the  State
 Plans,

 Statement

 Targets  for  energisation  of  Additional
 Pumpsets  in  the  Fourth  Five  Year  Plan

 as  per  the  Draft  Fourth  Plan

 State  No.  of  additional
 pumps  likely  to  be

 energised  during
 Fourth  Plan

 Andhra  Pradesh  37000
 Assam  0000
 Bihar  00000
 Gujarat  27500
 Haryana  7500
 Jammu  &  Kashmir  700
 Kerala  44250
 Madhya  Pradesh  33000
 Maharashtra  75000
 Mysore  60000
 Orissa  8300
 Punjab  50000
 Rajasthan  5000
 Tamil  Nadu  00000
 Uttar  Pradesh  75000
 West  Bengal  6600

 Total  737850

 Use  of  Army  in  States  for  maintaining
 Law  and  Order

 3986.  SHRI  R.K.  BIRLA:  Will  the
 Minister  of  DEFENCE  be  pleased  to
 state  :

 (a)  how  many  times  army  had  been
 called  for  maintaining  law  and  order  during
 the  last  three  years,  year-wise  and  State-wise;
 and

 (b)  whether  his  Ministry  ts  contem-
 plating  to  issue  instructions  to  the  State
 Governments  to  min{mise  the  use  of  Army
 for  such  purpose  ?

 THE  MINISTER  OF  DEFENCE  AND
 STEEL  AND  HEAVY  ENGJNEERING
 (SHRI  SWARAN  SINGH)  :  (a)  A  statement
 is  attached,  ”
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 (b)  Section  29  of  the  Code  of  Criminal
 Procedure  lays  down  the  circumstances  under
 which  troops  could  be  used  to  disperse
 unlawful  assemblies.  Government's  thinktng
 on  the  subject  is  that  other  armed  forces  of
 the  Union  such  as  CRP  and  BSF  should  be
 fully  utilised  for  the  maintenance  of  public
 order  and  that  troops  should  be  called  out
 only  In  exceptional  circumstances,
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 Statement

 -4-I967  1-4-1968  +1+431969,
 State  to  to  to

 34.3.I968  34-3-I969  203-1970

 Andhra
 Pradesh

 Assam
 Bihar
 Delhi
 Gujarat
 Haryana
 Jammu  and

 Kashmir  2
 Madhya

 Pradesh  ]  2
 Madras  —_
 Maharashtra  ]

 1

 >»

 ITt

 te

 Manipur
 Nefa
 Rajasthan
 Uttar

 Pradesh  ]
 West

 Bengal  4  3

 Proposal  to  make  Andaman  as  a  Free  Port

 3987.  SHRI  K.R,  GANESH  :  Will  the
 Minister  of  FOREIGN  TRADE  be  pleased
 to  state!

 (a)  whether  the  economic  potentialitiss
 of  the  Andaman  and  Nicobar  Islands  Indi-
 cate  an  export-orfented  economy;  and

 (b)  if  so,  any  whether  proposal  for
 making  little  Andaman  as  a  free  port  has
 been  considered  by  Government  7

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  (SHRI
 RAM  SEWAK):  (a)  The  exportentjallty
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 of  Andaman  and  Nicobar  Islands  has  not
 yet  been  fully  explored,

 (०)  No,  Sir,

 DESU  Transformers  stolen  ‘from  Rural  Areas, Delhi

 3988.  SHRIS.K  TAPURIAH  |  Will
 the  Minister  of  IRRIGATION  AND
 POWER  be  pleased  to  state  :

 (a)  whether  Delhl  Electric  Supply  Un-
 dertaking  transformers  are  being  stolen  from
 tural  Delhi  areas  frequently;

 (b)  If  so,  how  many  have  been  stolen
 during  the  last  six  months  and  what  is  their
 cost;  and

 (c)  whether  any  responsibility  has  been
 fixed  in  such  cases  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  SIDDHESHWAR  PRA-
 SAD):  (a)  The  Incidence  of  thefts  of
 transformers  of  the  Delhi  Electric  Supply
 Undertaking  has  been  on  the  increased,  As
 against  9  cases  in  1968,  there  were  24  cases
 in  1969,

 (b)  There  have  been  i0  cases  of  thefts
 of  transformers  during  the  last  six  months
 and  the  cost  of  material  stolen  is  estimated
 to  be  Rs,  48,000,

 (c)  The  cases  have  been,  reported  to
 the  police  and  are  under  Investigation.

 Trade  Agreement  with  Hungary
 3989,  SHRI  HIMATSINGKA  :  Will

 the  Minister  of  FOREIGN  TRADE  be
 pleased  to  state  ;

 (a)  whether  a  trade  agreement  has
 recently  been  signed  with  Hungary  under
 which  railway  wagons,  asbestos  concrete
 products,  wire  rope,  automobile  ancillaries,
 steel  tubes  and  fittings  and  cotton  textiles
 would  be  exported  by  India  to  Hungary;

 (b)  if  so,  the  precise  terms  of  the
 agreement  and  the  extent  and  cost  of  each
 of  there  items  to  be  exported  to  Hungery
 under  this  agreement;
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 (c)  the  precise  nature  of  imports  pro-
 posed  to  be  made  under  this  agreement  from
 Hungary  In  1970;  and

 (d)  the  estimated  balance  of  trade  with
 Hungary  during  969  and  how  far  the  balance
 or  trade  will  Improve  in  favour  of  Indla
 asa  result  of  the  implementation  of  the
 aforesald  agreement  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  (SHRI
 RAM  SEWAR):  (a)  to  (०),  No  Trade  agree-
 ment  has  been  signed  recently  with  Hungary,
 A  Trade  protocol  for  970  was  however
 signed  on  the  I4th  January,  970  between  the
 Government  of  India  and  the  Government
 of  Hungarian  People’s  Republic  under  which
 a  total  trade  turn  over  of  Rs,  592  million
 between  the  two  countries  has  been  invisaged
 for  1970,  Actual  exports  and  imports  of
 items  would  however  have  to  be  negotlated
 between  the  exporters  and  importers  of  the
 two  countries.

 (d)  According  to  available  statistics,
 India  had  an  unfavourable  balance  of  trade
 with  Hungary  to  the  extent  of  Rs.  97million
 during  the  perlod  January—November,  1969,
 For  the  corresponding  period  in  968  India’s
 balance  of  trade  with  Hungary  was  favoura-
 ble  to  India  to  the  extent  of  Rs,  5  million,
 Exports,  especially  in  the  nontraditlonal
 sector,  are  expected  to  Increase  during  970
 and  the  balance  of  trade  fs,  therefore,  expec-
 ted  to  steadily  Improve.

 Suggestions  for  Changes  in  Operational
 Procedures  of

 peer
 Development

 un

 3990.  SHRI  N.  R.  LASKAR  :
 SHRI  CHENGALRAYA

 NAIDU  :

 Will  the  PRIME  MINISTER  be  pleased
 to  state  :

 (a)  whether  it  Is  a  fact  that  the  Punjab
 Chief  Minister  has  urged  the  Centre  to
 make  radical  changes  In  the  operational
 Procedures  of  the  Notlonal  Development
 Council  ;

 (b)  if  so,  the  main  points  suggested  by
 him  ;

 (c)  whether  the  Union  Government  has
 examined  the  suggestions  ;  and
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 (7)  if  so,  how  the  suggestions  have
 been  accepted  ?

 THE  PRIME  MINISTER,  MINISTER
 OF  FINANCE,  MINISTER  OF  ATOMIC
 ENERGY  AND  MINISTER  OF  PLANN-
 ING  (SHRIMATI  INDIRA  GANDHI)  :
 (a)  and  (b),  The  Punjab  Chief  Minister
 had  suggested  that  there  should  be  a  stand-
 ing  advisory  committee  of  official  advisers
 from  the  Centre,  States  and  the  Planning
 Commission  to  assist  the  National  Develop-
 ment  Council,  so  that  matters  going  up  to
 the  Council  might  first  be  vetted  by  this
 Committee  and  its  conclusions  could  then
 be  considered  by  the  full  session  of  the
 Council.

 (०)  and  (d),  The  suggestion  was  care-
 fully  examined,  Before  major  issues  ‘of
 national  plannig  come  up  for  consideration
 in  the  National  Development  Council,  consi-
 derable  discussion  goes  on  at  the  official
 level  with  the  State  Governments,  apart
 from  the  mectings  of  the  Planning  Commi-
 ssion  with  individual  Chief  Ministers.  It
 was  therefore  felt  that  Interposing  a  standing
 committee  of  officials  between  the  National
 Development  Council  and  the  Planning
 Commission  may  not  serve  any  useful
 purpose,  The  Chief  Minister,  Punjab  was
 informed  accordingly.

 Effect  of  Loktak  Project  on  Water
 Discharge  of  Borak  River

 3991,  SHRIMATI  JYOTSNA  CHAN-
 DA:  Will  the  Minister  of  IRRIGATION
 AND  POWER  be  pleased  to  state  :

 (a)  the  fate  of  the  Borak  Project  and
 whether  the  Loktak  Project  would  adversely
 affect  the  water  discharge  of  the  Borak
 river  ;  and

 (b)  ifso,  what  remedial  measures  are
 proposed  7

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  SIDDESHWAR  PRASAD)  :
 (a)  and  (b).  The  proposal  for  the

 construction  of  a  Dam  at  Narayandhar  in
 the  Barak  Valley  was  discussed  by  the  Chief
 Ministers  of  Assam  and  Manipur  on  the  I8th
 June,  969  at  Shillong,  The  Chief  Minister,
 Manipur,  while  agrecing  to  offer  hia  whole-
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 hearted  support  felt  that  the  construction
 of  the  dam  at  the  site  proposed  at  present
 might  necessitate  large  scale  displacement  of
 People  and  also  submerge  substantial  paddy
 gtowing  areas  and  parts  of  the  newly  lald
 Cachar  road.  He,  therefore,  suggested  that
 the  possibility  of  alternative  sites  for  the  dam
 focation  of  the  may  be  explored.  It  was  de-
 cided  that  the  proposal  may  be  examined  by
 visits  to  the  actual  site  by  the  Ministers  and

 officials  concerned  of  both  States  after  the  flood
 season.  There  had  been  no  further  develop-
 ments  in  the  matter,  The  question  of
 execution  of  the  project  could  be  considered
 further  only  after  an  agreement  has  been
 reched  between  the  States  of  Aasam  and
 Manipur.

 The  effect  of  Loktak  Project  on  water

 Suctarget
 of  Barak  River  fs  under  examina

 lon,

 Lifting  of  the  Ban  on  the  Expansion  of
 the  Rayon  Filament  Staple  Fibre

 Industry

 3992,  SHRI  D.  AMAT:  Will  the
 Minister  of  FOREIGN  TRADE  be  pleased
 to  state  ;

 (a)  whether  {t  Is  a  fact  that  the  Deve-
 lopment  Council  for  Man-made  Textile  has
 suggested  lifting  of  the  ban  on  further
 expansion  of  the  rayon  filament  staple  fibre
 industry  ;  and

 (b)  if
 thereto  ?

 so,  Government's  reaction

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE
 (SHRI  RAM  SEWAK):  (a)  Yes,  Sir.

 (b)  Ban  on  further  Industrial  Licens-
 ing  of  Rayon  filament  yarn  and  Viscose
 staple  fibre  industries  has  sinee  been  lifted.

 faa  में  उद्योगों  को  ह्यापना

 3993.  श्री  शिव  कुमार  शास्त्री  :
 श्री  आत्म  बास  :

 क्या  बंबेशिक-ध्यापार  मंत्री  यह  बताने  को
 कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  भारत  का  विद्यार
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 मिस्र  में  उस  देश  के  सहयोग  से  उद्योग  स्थापित
 करने  का  है  ;

 (ख)  क्या  यह  भी  सच  है  कि  प्रारम्भ  में  यह
 सहयोग  रेलवे  माल-डिब्बों  के  निर्माण  सम्बन्धी
 उद्योग  की  स्थापना  में  दिया  जायेगा  ;  और

 (ग)  यदि  हां,  तो  उसका  ब्यौरा  क्या  है  ?

 वेदेशिक-व्यापार  मंत्रालय  में  उपमंत्री

 पश्ी  रास  सेवक)  :  (क)  तथा  (खो.  भारत

 संयुक्त  अरब  गणराज्य  तथा  युगोस्लाविया  के
 बोच  हुए  त्रिपक्षीय  करार  के  अन्तर्गत  औद्यो-
 'गिक  सहयोग के  क्षेत्र  पर  विचार  करने  के  लिए
 भ्रौद्योगिक  विकास,  आन्तरिक  व्यापार  तथा
 समवाय-कार्य  मंत्रालय  में  एक  कार्यकारी  दल
 की  स्थापना  की  गई  थी।  कार्यकारी  दल  ने

 अस्थायी  रूप  से  कतिपय  ऐसे  उद्योगों  को  अभि-
 ज्ञात  किया  है  जोकि  तीनों  देशों  के  बोच  ओऔद्यो-
 गिक  सहयोग  के  लिए  उपयुक्त  हैं  परन्तु  इसमें
 रेल  के  बैगनों  का  निर्माण  शामिल  नहीं  है।  इस
 प्रकार  अभिज्ञात  क्षेत्रों  में  औद्योगिक  सहयोग  की
 संभावनाओं  पर  अब  विचार-विमर्श  किया  जा

 रहा  है

 (a)  प्रदन  नहीं  उठता  t

 सतो  कपड़ा  उद्योग  के  उत्पावन  में  कमी

 3995,  श्री  रधुवीर  सिंह  झासत्री :  क्‍या

 वेदेशिक  व्यापार  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  सूती  कपड़ा
 उद्योग  में  उत्तादन  कम  होता  जा  रहा  है  और
 उत्पादन  लागत  प्रति-एकक  बढ़ती  जा  रही
 है;

 ख)  यदि  हां,  तो  इसके  क्या  कारण  हैं;
 और
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 (7)  उक्त  उद्योग  को  जिन  कठिनाइयों  का
 सामना  करना  पड़  रहा  है  उनको  दूर  करने  के
 लिते  सरकार  द्वारा  क्‍या  कायंवाही  की  जा  रही
 है?

 वंवेशिक  व्यापार  मंत्रालय  में  उपसंत्री
 (भरी  रास  सेवक):  (क)  वर्ष  969  में  वस्त्र  के
 उत्पादन  में  कुछ  कमी  हुई  है  और  उसकी  उत्पा-
 दन  लागत  में  तनिक  वृद्धि  हुई  है  ।

 (ख)  उत्पादन  में  हुई  कमी  के  ये  कारण
 हैं  :  कुछ  मिलों  16  अलाभप्रद  कार्यचालन,  हड़-
 तालें,  कुछ  क्षेत्रों  में  कुछ  दिनों  के  लिए  भदान्त
 परिस्थितियां  तथा  कतिपय  क्षंत्रों  में  बिजली  में
 कटोती  ।

 मजूरी  में  वृद्धि  तथा  कच्चे  माल  के  मूल्यों
 में  वृद्धि  होने  के  कारण  उत्पादन  लागत  में  वृद्धि
 हुई  है  1

 (ग)  आशा  है  कि  सामान्य  स्थिति  हो  जाने
 पर  उत्पादन  स्तर  बढ़  ज्ञयेगा  ।  सरकार  परि-
 स्थिति  पर  लगातार  ध्यान  दे  रही  है  और  वह
 उद्योग  का  आधुनिकीकरण  करके  श्र  कच्ची

 रुई  के  उपयुक्त  संभरण  की  सुनिश्चित  करके
 कार्यचालन  सम्बन्धी  छागत  के  विषय  में  कुश-
 लता  बढ़ाने  के  उपायों  में  सहायता  कर  रही

 Licence  for  setting  up  a  Jute  Mill  at
 Jagatpur

 3996.  SHRI  SRINIBAS  MISRA  :
 SHRI  RABI  RAY  ॥

 Will  the  Minister  of  FOREIGN
 TRADE  be  pleased  to  state  ;

 (a)  whether  Government  have  received
 an  application  from  the  Jute  Marketing
 Cooperative  Soclety  Ltd.,  Danpur,  District
 Cuttack  (Orissa)  for  a  licence  to  set  up  8
 jute  mill  at  Jagatpur  ;

 (b)  whether  It  is  a  fact  that  the  licence
 has  not  been  granted  In  the  foterest  of  big
 business  firma  in  Calcutta  ;  and
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 (c)  when  and  under  what  connitions
 Government  propose  to  grant  licence,  if  at
 all?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  (SHRI
 RAM  SEWAK):  (a)  The  Jute  Marketing
 Co-operative  Society  Ltd.,  Danpur  has  not

 avd
 any  application  for  setting  up  a  jute

 mill.

 (b)  and  (c).  Do  not  arise,

 सेवा-मुक्त  आपात  कमस्मोशन  प्राप्त  सेनिक
 अधिकारियों  को  रोजगार  देने  के  लिए

 आयोग  कौ  नियुक्ति

 9397.  श्री  रामगोपाल  शालूवाले  :
 शनी  टी०  पी०  शाह  :

 श्री  श्ञारवान्तव  :
 श्री  जगन्नाथ  राव  जोशी  :
 शी  भारत  सिह  चौहान  :
 थ्री  ओंकार  लाल  बेरवा  :
 शी  हुकम  चन्द  कछवाय  :

 क्या  प्रतिरक्षा  मंत्री  यह  बताने  की  कृपा

 करेंगे  कि  :

 (क)  क्या  सरकार  ने  आपात  कालीन  कमी-
 हान  प्राप्त  सेनिक  भ्रध्िकारियों  को  सेवामुक्त
 करते  समय  अथवा  उनको  सेवामुक्त  करने  से

 पूर्व  उनको  रोजगार  देने  की  समस्या  का  कोई

 हल  निकालने  के  लिए  कोई  झायोग  अथवा

 समिति  नियुक्त  की  थी  ;

 (ख)  यदि  नहीं,  तो  क्‍या  सरकार  का

 विचार  अब  ऐसा  आयोग  अथवा  समिति  नियुक्त
 करने  का  है;

 (ग)  यदि  हां,  तो  कब  तक  इसकी  नियुक्त
 हो  जाने  की  सम्भावना  है;

 (घ)  यदि  नहीं,  ते  इसके  क्या  कारण  हैं?
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 प्रतिरक्षा  तथा  इस्पात  और  भारी  इंजोनि-
 यरिग  मंत्री  (ओऔ  स्वर्ण  सह)  :  (क)  तथा  (ख).
 जी  नहीं  ।

 (ग)  प्रदन  नहीं  उठता  ।

 (घ)  सेवा  से  विमुक्त  आपातों  कमीशन

 प्राप्त  अफसरों  के  पुनरावास  के  लिए  जो  उपाय

 किए  जाने  चाहिए,  सभी  किए  गए  हैं।  इस
 उद दय  के  लिए  किसी  कमीशन  या  कमेटी  की
 स्थापना  आवश्यक  नहीं  |

 इंगलड  में  भारतोय  दूतावास  की  एक

 महिला  की  हत्या

 3998.  श्री  राम  गोपाल  शालवाले  :
 श्री  टी०  पी०  शाह  :
 थ्रो  शारदानन्द  :

 शी  जगस्ताथ  राव  जोशी  :
 शो  भारत  सिह  चौहान:
 थी  ओंकार  लाल  बेरवा  :

 क्या  वेवेशिक  कार्य  मंत्री  यह  बताने  की

 कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  भारतीय  दूता-
 वास  में  कार्य  करने  बाली  भारतीय  मूलबंश  की

 एक  महिला  की  हृत्या  कर  दी  गई  थी;

 (ख)  क्‍या  सरकार  ने  लंदन  स्थित  भारतीय

 दूतावास  से  उसकी  मृत्यु  अथबा  हत्या  के  बारे

 में  अपेक्षित  जानकारी  एकत्रित  की  है;  भौर

 (ग)  यदि  हाँ,  तो  उसका  ब्यौरा  है  ?

 -बैदेशिक  कार्य  मंत्रालय  में  उपमंत्री  (भी

 सुरेखपाल  सिह)  :  (क)  से  (ग).  सभा  पटल

 पर  रखे  गए  नोट  में  ब्यौरे  दिये  गए  हैं  [प्रस्थालय
 में  रखा  गया  |  देलिए,  संस्या  LT—2979/70]
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 जूरी  में  श्रीमती  नरगेश  कीन  की  मृत्यु  के
 सम्बन्ध  में  जो  अन्वीक्षण  किया  है,  उससे  उनकी

 मृत्यु  क ेकारण  या  तरीके  का  पता  नहीं  चल
 सका,  अतः  उसने  स्पष्ट  रूप  से  किसी  निर्णय  की
 घोषणा  नहीं  की  ।  अतः  हत्या  का  कोई  आरोप

 नहीं  लगाया  गया  ।

 द्वितीय  'विदव  युद्ध  के  पश्चात  सेवा  मुक्त  हुए
 आपात  कमोंदन  प्राप्त  सेनिक  अधिकारी

 क्री  रामगोपाल  शालवाले  :
 ओ  ही०  पो०  शाह  :
 झी  शारदा  नंव  :
 ओ  जगन्नाथ  राव  ज्ञोशी  :
 शी  भारत  सिह  चौहान:
 ष्ी  ग्रौकार  लाल  बेरवा  :
 श्री  हुकम  चंद  कछवाय  :

 3999,

 क्या  रक्षा  मंत्री  यह  बताने  की  कृपा  करेंगे
 कि  :

 (क)  आपात  कमीशन  आव  सैनिक  अधि-
 कारियों  को  द्वितीय  विदव  युद्ध  के  पदचचात  सेवा

 मुक्त  करने  के  उपरान्त  तत्कालीन  सरकार  ने
 क्या  सुविधायें  प्रदान  की  थी  ;

 (ख)  कया  यह  सच  है  कि  उनको  एक

 सुविधा  यह  दी  गई  थी  कि  उनको  अहरं  सेबा
 चयन  मण्डल  के  समक्ष  जाने  के  छिए  3  अवसर
 प्राप्त  थे  ;

 (ग)  क्या  यह  भी  सच  है  कि  भारत  सर-
 कार  ने  962  वाले  सेवा  मुक्त  आपात  कमीशन |
 प्राप्त  सेनिक  अधिकारियों  को  ऐसा  केवल  एक
 अवसर  दिया  है  ;

 (घ)  यदि  हां,  तो  उनको  अधिक  अवसर
 देने  के  लिए  सरकार  का  क्‍या  कार्यवाही  करने
 का  विधार  है  ;  ओर

 (ड.)  वर्तमान  सेवा  मुक्त  सेनिक  अधिका-

 रियों  को  वे  सब  सुविधायें  देने  के  लिए  सरकार
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 का  क्‍या  कार्यबाही  करने  का  विचार  है,जा
 द्वितीय  विश्व  युद्ध  के  'उपराण्त  तत्कालीम  सरकार
 ते  सेवा  मुक्त  प्रायात  कमीशन  प्राप्त  सैनिक
 अधिकारियों  को  दी  थी  ?

 प्रतिरक्षा  मंत्रालय  में  उपमंत्री  (झी  मं०र०

 कृष्ण  ):(क)  द्वितीय  विश्व  युद्ध  के  आयात  कमी-
 शन  अफसरों  को  मुल्यतया  निम्नलिखित  सुवि-
 धायें  प्रदान  की  गई  थी  :--

 (l)  केन्द्रीय  सरकार  ने  कुछ  रिक्त  स्थानों
 को  अहंता  प्राप्त  आपात  कमीशन  प्राप्त  अफसरों
 के  लिए  सुरक्षित  रख  दिया  गया  था।

 (2)  युद्ध  सुनिर्माण  समिति  के  अन्तर्गत
 राज्य  सरकारों  की  वियुक्त  किए  गए  अवसरों
 के  पुनंबास  के  छिए  निधि  उपलब्ध  की  गई
 थी

 (3)  राज्य  सरकारों  को  वर्ष  |  और  वर्ष
 L  के  कुछ  नादों  को  विमुक्त  अफसरों  के  लिए
 सुरक्षित  कर  दिया  था  1

 (4)  निश्चित  की  गई  दर  को  आपात
 कमीशन  प्राप्त  की  गई  सेवा  के  आधार  पर
 उपदान  दिया  गया।

 (ख)  से  (घ).  द्वितीय  विश्व  युद्ध  के  उप-
 रान्त  अपनाई  गई  पद्धति  के  प्रनुसार  आपात
 कमीशन  प्राप्त  अफसरों  के  जो  सविस  सिलेक्शन
 बोर्ड  के  समक्ष  स्थायी  कमीशन  के  लिए  प्रस्तुत
 हुये  थे  यदि  उन्हें  “प्रभी  योग्य  नहीं”  निर्धारित
 किया  गया  तो  उनको  प्िलेक्शन  बोर्ड  के  समक्ष

 प्रस्तुत  होनो  के  और  अवसर  दिए  गए
 जब  तक  कि  अन्तिम  निर्धारण  नहीं  कर  लिया
 गया  t  वतंमान  पद्धति  में  आपात  कमीक्षन  प्राप्त
 अफसरों  को  स्थायी  कमीशन  के  लिए  योग्यता
 का  निर्धारण  सविस  सलेक्शन  बोर्ड  के  द्वारा  4

 दिन  में  कर  दिया  जाता  है;  जिस  से
 अम्यधियों  को  पूरी  तरह  जाँच  कर  ली  जाती

 है।  इस  प्रक्रिया  में  कुछ  बिभिन्‍नतायें  आर्मी
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 'शिमाउंट  और  वेटरयरी  कोर  और  आर्मी  मेडी-
 कल  कोर  में  उनकी  क्‍ग्रावश्यकता  के  अनुकूल  हुई
 है  ।  जो  पद्धति  अब  अपनाई  जा  रही  है  उनको

 समुचित  समभा  जा  रहा  है  भौर  कोई  परिवतंन
 प्रस्तावित  नहीं  है  ।

 (ड.)  जो  सुविधायें  अब  आपात  कालीन
 अफसरों  को  दी  जा  रही  है  वह  द्वितीय  विश्व

 युद्ध  में  दी  जाने  वाली  सुविधायें  तुलना  में  अनु-
 कूल  हैं  1

 उत्तर  प्रवेश  में  चौकाधाट  रेलवे  स्टेशन
 के  निटक  बसों  का  पाया  जाना

 4000.  श्री  ओमप्रकाद्ा  त्यागी:  क्‍या
 प्रतिरक्षा  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  उत्तर  प्रदेश  के
 बोकाघाट  रेलवे  स्टेशन  के  निकट  बक्से  पाये
 गए  थे  जिनमें  ऐसे  बम  भरे  थे  जिनका  प्रयोग
 बम  वर्षक  विमान  में  किया  जाता  है;

 (ख)  यदि  हां,  तो  ये  बक्से  कहां  से  लाये
 गये  थे  और  उन्हें  कौन  लाया  था;  और

 (ग)  इस  सम्बन्ध  में  सरकार  ने  क्‍या

 कार्यवाही  की  है  ?

 प्रतिरक्षा  और  इस्पात  तथा  भारी  इंजोनि-
 परिण  मंत्री (भरी  स्वर्ण  सिह):  (क)  से  (ग).
 ऐसा  समझा  जा  रहा  है  कि  चेतगंज  सिविल

 पुलिस  ने  चौका  घाट  स्टेशन  के  रेल  पथ  के
 निकट  एक  गाड़ो  में  तीन  बक्सें  प्राप्त  किए  हैं  ।
 वक्‍सों  में  से  दो  खाली  थे  और  तीसरे  में  गोला
 बाकद  था।  अगले  ब्यौरे  निश्चित॑  किए  जा  रहे
 हैं  1



 83  Written  Answets

 नेपाल  से  भारतोय  सेनिक  सम्पर्क  प्रूप  को
 बापसो  से  जंत्पसत  स्थिति

 400L,  श्यो  ओमप्रकादा  त्यागी  :  क्‍या  बंदे-
 शिक  कार्य  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  सरकार  ने  नेपाल  सरकार  द्वारा

 नेपाल  से  भारतीय  सैनिक  सम्पर्क  ग्र,प  को
 वापस  बुलाये  जाने  की  नेपाल  की  मांग  के  कारण
 का  पता  छगाने  का  प्रयत्न  किया  है;

 (ख)  यदि  हां,  तो  क्‍या  निष्कर्ष  निकला
 है;

 (ग)  सैनिक  दृष्टिकोण  को  ध्यान  में  रखते

 हुए  नेपाल  से  सैनिक  सम्पर्क  ग्रुप  को  वापिस

 बुलाने  से  उत्पन्न  होने  वाली  स्थिति  से  निपटने
 के  लिए  सरकार  कया  कार्यवाही  कर  रही  है;  और

 (घ)  भाई  कोई  कार्यबाहों  नहीं  की  गई  है
 तो  इसके  क्‍या  कारण  हैं  ?

 चदेदिक  कार्य  मंत्रालय  में  उपमंत्रो  (श्री
 सुरेखपाल  सिह)  :  (क)  भारतीय  सैन्य  संपर्क
 दल  नेपाल  सरकार  की  प्रार्थना  पर  नेपाल  भेजा
 गया  था  -  नेपाली  प्राधिकारियों  ने  सुझाव  दिया
 है  कि  हम  भारती  सैन्य  सम्पर्क  दल  का  दर्जा
 बदल  दें  ।  उसे  सूचित  कर  दिया  गया  है  कि
 भारत  सरकार  को  उनको  प्रार्थना  स्वीकार  करने
 में  सिद्धांततः  कोई  आपत्ति  नहीं  है  ।

 (@)  इस  मामले  पर  29  अगस्त  से  4
 सितम्बर  969  के  बोच  दोनों  सरकारों  की
 प्रधिकारी-स्तर  की  परस्पर  वार्ता  में  विद्यार
 किया  गया  था  और  दोनों  सरकारों  को  जो
 सम्मिलित  तिफारिशें  भेजी  गई  थीं  उन  पर
 विचार  किया  जा  रहा  है।

 (ग)  और  (घ).  प्रइत  नहीं  उठते  ।

 Survey  of  Demands  of  Engineering  Goods
 for  Export  to  European  Market

 4002,  GHRIN.  R.  LASKAR  :
 SHRI  MAYAVAN  :
 SHRI  V.  NARSIMHA  RAO  ;
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 SHRI  CHENGALRAYA  :
 NAIDU

 SHRI  R.  K,  BIRLA:

 Will  the  Minister  of  FOREIGN
 TRADE  be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  a  delegation
 from  the  State  Trading  Corporation  of  India
 visited  some  European  countries  and  found
 good  response  for  the  Indian  engineering
 goods  in  those  countries  ;

 (b)  if  so,  whether  it  is  also  a  fact  that
 a  technical  team  from  a  big  French
 automobile  concern  visited  India  to  discuss
 specifications  and  quality  for  items  it  wants
 to  import  ;

 (c)  whether  {it  is  also  a  fact  that  such
 delegations  from  U.  K.,  Sweden  and  West
 Germany  visited  India  In  this  connection  ;

 (५)  if'so,  whether  any  final  agreement
 in  this  regard  had  been  reached  and  If  so,
 on  which  items  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  (SHRI
 RAM  SEWAK)  :  (a)  Yes,  Sir.

 (b)  and  (c).  The  team  of  technical
 experts  from  Europe  and  U,.  K.  are  expected
 to  arrive  during  the  next  three  months,

 (a)  Does  not  arise,

 India’s  Exports  to  U.S.S.R.

 4003,  SHRI  N,  8.  LASKAR;:
 SHRI  SAMINATHAN  :
 SHRI  MAYAVAN  3
 SHRI  CHENGALRAYA:

 NAIDU  :

 Will  the  Minister  of  FOREIGN  TRADE
 be  pleased  to  state  :

 (a)  whether  itis  a  fact  that  India’s
 exports  to  U,S,8.R.  are  to  go  upto
 Rs,  325  crores  by  975  ;

 (b)  if'so,  the  current  year’s  export  plan
 with  U.S,  8.  R  ;

 (c)  the  amount  of  total  exports  from
 India  to  Russia  this  year  ;  and
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 (4)  whether  in  comparision  to  U.  5.  A.
 and  U,  K,  the  export  trade  with  Russia  is
 low  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  (SHRI
 RAM  SEWAK):  (a)  The  projected
 estimate  of  exports  from  India  to  U.S,  5.  R.
 on  the  basis  of  current  exports  Is  around
 Rs,  325  crores  by  ‘1975,

 (b)  Exports  from  India  to  USSR  fs
 expected  to  be  of  the  order  of  Rs,  200
 crores  during  1970,

 (c)  During  969  exports  from  India  to
 USSR  aggregated  to  Rs.  66  crores,

 (a)  The  exports  to  Russia  during  969
 accounted  for  nearly  2.I%  of  our  Global
 exports,  while  those  to  USA  and  UK  were
 7.7  and  II,7  percent  respectively.

 Indian  Foreign  Trade  Team  to  Burma

 4004,  SHRI  N,  R.  LASKAR  :
 SHRI  MAYAVAN  :
 SHRI  CHENGALRAYA

 NAIDU  :
 SHRI  MADHU  LIMAYE  ss

 Will  the  Miolster  of  FOREIGN  TRADE
 be  pleased  to  state  :

 (a)  whether  ft  fs  a  fact  that  the  Indian
 Foreign  Trade  team  visited  Rangoon  ;

 (b)  If  so,  what  were  the  subjects
 discussed  ;

 (c)  whether  any  agrecment  has  been
 reached  between  the  two  Governments  ;

 (a)  ifso,  what  will  be  the  total  trade
 improvement  between  the  two  countries
 during  1970  ;  and

 (0)  whether  the  Burma  Government  has
 agreed  to  India’s  proposal  to  open  an
 office  of  State  Trading  Corporation  in
 Rangoon  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  (SHRI
 RAM  SEWAK):  (a)  No  Governmental
 Foreign  Trade  Team  from  India  has  visited
 Rangoon  recently.

 (०)  to  (d).  Do  not  arlse.
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 (9)  There  Is  no  decision  yet  on  opening
 an  Office  of  the  Siate  Trading  Corporation
 in  Rangoon.

 Import  of  Bales  of  Cotton  and  Staple
 Fibre

 4005,  DR.  SUSHILA  NAYAR  :
 SHRI  5.M.  KRISHNA  3
 SHRIMATI  SAVITRI  SHYAM:

 WII  the  Minister  of  FOREIGN  TRADE
 be  pleased  to  state  i

 (a)  the  names  of  the  countries  from
 which  bales  of  cotton  and  staple  fibre  will
 be  Imported  during  the  current  year;  and

 (b)  the  foreign  exchange  likely  to  be
 spent  as  a  result  of  this  import  है

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  (SHRI
 RAM  SEWAK)  :  (a)  Cotton  fs  Imported
 from  U.S.A.  under  PL.  480  and  from
 Sudan  and  UAR.  under  bilateral  trade  ag-
 teements,  Some  quantities  are  allowed  for
 import  from  any  other  country.  Normally,
 imports  take  place  from  East  African  Coun-
 tries,  Aden  and  Peru,  This  year,  import
 of  staple  fibre  is  being  arranged  from
 USA,  and  U  K.  to  meet  higher  requirements
 of  cotton,

 (b)  Besides  cottons  imports  under  PL,
 480,  import  of  global  cotton  Is  likely  to  cost
 about  Rs,  54  crores  approximately.  Import
 of  staple  fibre  is  being  arranged  against
 credits  totalling  Rs.  0.8  crores.

 Bringing  back  Documents  on  Netaji
 from  Foreign  Countries

 4006.  SHRI  SAMAR  GUHA  :  Will  the
 Minister  of  EXTERNAL  AFFAIRS  be
 pleased  to  slate  4

 (a)  whether  ft  is  a  fact  that  many
 documents  and  materials  connected  wlih  the
 activitles  of  Netaji  Subhas  Chandra  Bose  and
 I.N.A.  are  lying  in  the  archives  of  foreign
 countries  like  East  and  West  Germany,
 Japan,  Formosa,  Burma,  Malaysia  Singa-
 pore,  U.K,  and  U.S.S  R.;  and

 (b)  ifso,  what  steps  have  been  taken
 by  Government  to  bring  them  to  India  ?
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 THE  DEPUTY  MINISTER  IN  THB
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENDRA  PAL  SINGH)  :  (a)  Yes,
 Sir,

 (b)  Government  have  been  making
 every  effort  to  obtain  or  assist  in  obtaining
 such  material  from  foreign  countries  into
 India,  ¢.g.,  Government  have  managed  to
 acquire  records  of  the  India  Independence
 League  in  Shanghal  and  Singapore,  some
 material  on  Netaji’s  activities  in  Central
 Europe  between  933-I942  through  our
 Embassy  in  Vienna,  and  correspondence  of
 Netaji  Bose  with  Mrs.  A,  Wood  from  Ire-
 land,

 Preservation  of  Residence  of  Netaji
 in  Singapore  ag  a  National

 Monument

 4007,  SHRI  SAMAR  GUHA:  Will  the
 Minister  of  EXTERNAL  AFFAIRS  be  ple-
 ased  to  stale:

 (a)  whether  it  is  a  fact  that  the  resi-
 dential  quarter  of  Netaji  Subhas  Chandra
 Bose  and  the  Headquater  of  the  Azad  Hind
 Government  in  Singapore  and  the  advan-
 ced  Azad  Hind  Headquater  In  Rangoon  are
 considered  by  the  Government  as  places  of
 historical  importance  in  relation  to  free-
 dom  mavement  of  our  country;

 (b)  ifso,  whether  Government  will
 buy  these  buildings  and  preserve  them  as
 national  memorials;

 (c)  whether  Government  will  take
 steps  to  place  plaques  in  important  places
 in  Burma,  Malaysia,  Singapore,  Thailand,
 Cambodia,  Vietnam,  Formosa,  Phillppines,
 Indonesia  and  Japan  associated  with  the
 Azad  Hind  struggle  of  Netaji;  and

 (d)  if  so,  the  steps  taken  or  to  be
 taken  by  Government  io  the  matter  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFPAIRS
 (SHRI  SURENDRA  PAL  SINGH)  :  (a)
 Yea,  Sir,
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 (b)  and  (c)  No,  Sir,  However,  should
 steps  be  Initiated  towards  this  end  there,
 they  would  be  glad  to  cooperate,

 (@)  Does  not  arise,

 Display  of  Netaji’s  Photographs  In
 Indian  Embassies

 4008.  SHRI  SAMAR  GUHA  3  Will  the
 Minister  of  EXTERNAL  AFFARIS  be  ple-
 ased  to  state

 (a)  whether  the  Indian  diplomatic
 missions  in  Burma,  Malaya,  Singapore,  Thal-
 land,  Cambodia,  Vietnam,  Phillppines  and
 Japan  display  Netaji  Subhash  Chandra  Bose's
 Photograph  as  a  commemoration  of  his  na-
 tlonal  Iberation  struggle  in  the  South  East
 Aslan  region;

 (b)  if  not,  the  reasons  therefor;  and

 (c)  whether  Government  will  take  step
 to  display  Netaji's  photograph  in  the  diplo-
 matic  missions  in  these  regi

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENDRA  PAL  SINGH)  (a)  to
 (c)  The  required  information  is  being
 collected  and  will  be  laid  on  the  Table  of
 the  House,

 Netaji  plaques  in  Afghanistan  and
 USSR

 4009.  SHRI  SAMAR  GUHA  Will  the
 Minister  of  EXTERNAL  AFFAIRS  be  ple-
 ased  to  state  :

 (a)  whether  Government  will  take
 steps  to  set  up  plaques  in  important  places
 in  Afghanistan  where  Netaji  Subhash  Chan-
 dra  Bose  stayed  io  course  of  his  escaps  to
 Germany;

 (b)  whether  Government  will  request
 the  Government  of  U\S.S,R.  to  allow  the
 Government  of  Iodia  to  set  up  a  plaque  in
 the  place  where  Netaji  entered  from  Afgha-
 nistan  in  course  of  his  journey  to  Italy
 through  Russia;  and
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 (०)  -if  so,  the  steps  taken  or  will  be
 taken  by  the  Government  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENDRA  PAL  SINGH)  :  (a)
 It  {is  not  proposed  to  do  so  in  view  of  the
 disinclination  of  the  Royal  Afghan  Govern-
 ment  to  the  erection  of  memorials  in  forelgn
 personalities,

 (b)  and  (c).  The  Government  will  con-
 sider  this  suggestion,

 Filling  up  of  Post  of  Welfare  Liaison
 Officer  (South)  at  Coonoor

 40l0.  SHRI  NAMBAIR  3
 SHRI  E.K.  NAYANAR  :
 SHRI  C.K,  CHAKRAPANI  t
 SHRI  UMANATH  :

 Will  the  Minister  of  FOREIGN  TRADE
 be  pleased  to  state  ;

 (a)  whether  the  post  of  Welfare  Lia-
 ison  Officer  (South)  at  Coonoor  has  been
 lying  vacant  for  the  last  few  months;

 (b)  if  so,  why  this  post  has  not  been
 filled-up  so  far;  and

 (c)  whether  the  Tea  Board  will  be
 directed  to  fill-up  this  post  immediately  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  (SHRI
 RAM  SEWAK)  :  fa)  Yes,  Sir.

 (b)  The  post  has  been  held  in  abeya-
 nce  as  the  present  work  load  does  not  justl-
 fy  the  filling  up  of  the  post.

 {c)  Does  not  arise.

 Raising  of  Pakhtoon  Issue  in  U.  K.

 40ll,  SHRI  D,  AMAT:  Will  the
 Minister  of  EXTERNAL  AEFAIRS  be
 pleased  to  state  :

 (a)  the  present  policy  of  Government
 on  the  question  of  raising  of  Paktoon  {ssue
 in  U.N,O,;  and
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 (b)  how  far  it  has  been  Influenced  by
 the  visit  of  the  Pakhtoon  leader,  Khan
 Abdul  Ghaffar  Khan  during  the  past  few
 months  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENDRA  PAL  SINGH):  (a)
 There  has  been  no  ch  in  Go'  t's
 policy  in  regard  to  the  Pakhtoon  question
 as  contained  in  the  statement  made  by  the
 Deputy  Minister  of  External  Affairs  in  the
 Lok  Sabha  on  November  13,  968,  during  the
 Half-an-hour  discussion  raised  by  Shri
 Prakash  Vir  Shastri,

 (b)  Does  not  arise,

 Scheme  for  Rural  Electrification  of
 Andhra  Pradesh

 40I2,  SHRI  ESWARA  REDDY:  Will
 the  Minister  of  IRRIGATION  AND
 POWER  be  pleased  to  state  4

 (a)  the  number  of  schemes  for  rural
 electrification  submitted  by  Andhra  Pradesh
 Government  to  the  Centre  for  being  financed
 by  the  Rural  Electrification  Corporation
 and  their  details;  and

 (b)  the  action  taken  thereon  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  SIDDHESHWAR  PRA-
 SAD):  (a)  and  (b).  The  Andhra  Pradash
 State  has  submitted  the  following  Rural
 Electrification  Schemes  for  being  financed
 by  the  Rural  Electrification  Corporation  :

 Total  cost
 (Rupees  in  laks)

 l.  Bhongir  Taluk  62.030
 Rh  Jangaon  Taluk  69.940
 3  Markapur  Taluk  69,000
 4,  Nandigama,  Vijaya-

 Tiruvur  Nuzvid  Taluk  64,004
 ss.  Tadpatri  Taluk  »  32.477
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 Tatal  cost
 (Rupees  in  lakhs)
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 6.  Kadiri  Taluk  46.760
 7,  Palamaner  &  Kuppam  39,420

 Taluk
 8,  Mammareddy  Taluk  52,400
 9,  Bandar  Taluk  32.649

 10,  Madhira  Taluk  27.900
 l],  Paddapally  Taluk  33.288
 12,  Pullivendola  &  Kamala-

 puram  Taluks  71,350
 13,  Pathiknoda  Taluk  46.660
 14,  Ongole  Taluk  52,091
 1S,  Karim  Nagar  Taluk  61.920,
 16.  Ibrahim  Patnam  Taluk  38.i70
 Ww.  Hiodupur  Taluk  39.440
 ‘18,  Palnad  &  Vinukonda

 Taluk  38.000
 19,  Puttur  Taluk  3.260
 20,  Palnad  Taluk  38.60

 Total  :—  947.369

 These  Schemes  are  being  processed  for  consi-
 deration  by  the  Corporation  for  financing
 in  accordance  with  critciia  by  it,

 Rebel  Naga  General  Angami’s  Trial

 4013.  SHRI  BENI  SHANKER  SHAR-
 MA:  Will  the  Minister  of  EXTERNAL
 AFFAIRS  be  pleascd  to  state  ३

 (a)  whether  the  rebel  Naga  Gene-
 ral  Mowu  Angami  has  been  tried  for
 bringing  arms  and  waging  war  on  India;
 and

 (b)  if  so,  the  action  taken  against  him
 so  far  ?

 THE  DEPUTY  MINISTER  IN  THE
 WINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENDRA  PAL  SINGH)  ¢  (a)
 and  (b).  Shri  Mowu  Angami  is  an  under
 trial  prisoner  In  the  special  jail  at  Nowgong
 in  connection  with  a  case  filed  against  him
 and  433  others  at  Kohima.  It  is  alleged
 among  other  things,  that  he  and  various
 other  persons,  in  furtberence  of  a  criminal
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 conspiracy,  visited  China  without-  valid
 travel  papers  for  collecting  arms  and  ammu-
 nition  to  bring  about  a  secession  of  Naga:
 land  from  India,  Investigation  in  the  case
 are  continuing,

 Visit  by  Members  of  the  Federation  of
 Indian  Export,  Organisation  to

 African  Countries

 4015.  SHRI  MEETHA  LAL  MEENA  3
 SHRI  G.C,  NAIK  :
 SHRI  R.R,  SINGH  DEO:
 SHRI  MAHENDRA  MAJHI  :
 SHRI  C.  MUTHUSAMIs

 Will  the  Minister  of  FOREIGN  TRADE
 be  pleased  to  state  ;

 (a)  whether  the  members  of  the  federa-
 tion  of  Indian  Export  Organisatlons  recently
 visited  several  African  countries;

 (b)  whether  on  their  return  they  98४6
 submitted  a  report  to  Government  pointing
 out  the  potentialities  of  the  African  market
 for  Indian  products;  and

 (c)  the  reaction  of  Government  in  this
 regard  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  (SHRI
 RAM  SEWAK)  t  (a)  No,  Sir.

 (०)  and  (०).  Do  not  arise.

 Apprentices  trained  in  Ordnance  Factories,
 without  Jobs

 40i6.  SHRIS,  M,  BANERJEE  :  Will
 the  Minister  of  DEFENCE  be  pleased  to
 state  3

 (a)  whether  it  4s  a  fact  that  more
 than  5,000  Apprentices,  who  were  trained  as
 artisans  in  Osdnance  factories  are  rotting
 without  jobs  ;

 (b)  if  so,  the  number  of  those  provided
 with  jobs  during  968  and  969  ;  and

 (c)  the  number  of  those  who  are  still
 without  jobs  ?

 THE  MINISTER  OF  DEFENCE  AND
 STEEL  AND  HEAVY  ENGINEERING
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 (SHRI  SWARAN  SINGH):  (a)  and  (b),
 No,  Sir,  Out  of  about  5595  trade  apprentices
 who  completed  training,  3245  have  been
 elther  employed  in  the  Ordnance  Factories
 by  direct  employment  or  are  undergoing
 furtber  training  ia  the  Ordnance  Factories,

 The  numbers  of  trade  apprentices
 provided  with  jobs  in  the  Ordnance
 Factories  during  968  and  969  are  902
 and  790,  respectively,

 (c)  About  2350  trade  apprentices  who
 were  trained  in  the  Ordnance  Factories  could
 not  be  absorbed  ॥  the  Ordnance  Factories
 after  their  training,

 It  may  be  added  that  under  the
 Apprentices  Act,  96f  there  is  no  obligation
 on  the  part  of  the  Ordnance  Factories  to
 offer  employment  to  all  the  trainees,
 Absorption  of  apprentices  is  dependent  on
 the  vacancies  which  are  available  from
 time  to  time.

 it  St  Empl  of  various
 Defence  Establishments  not  declared

 as  Government  Servants

 4070.  SHRI  8.  M,  BANERJEE:  Will
 the  Minister  of  DEFENCE  be  pleased  to
 state  :

 (a)  whether  it  Is  a  fact  that  the  Canteen
 Siores  Department  employees  of  the  various
 Defence  Establishments  have  not  yet  been
 declared  as  Government  servants  ;

 (b)  if  so,  the  reason  for  the  same  ;
 and

 (c)  when  a  decision  fs  likely  to  be
 taken  ?

 THE  MINISTER  OF  DEFENCE  AND
 STEEL  AND  HEAVY  ENGINEERING
 (SHRI  SWARAN  SINGH):  (a)  Io
 Defence  Establishments,  canteen  employees
 are  regarded  as  Government  employees  only
 if  they  are  recrulted  by  Government  and
 are  paid  from  Government  funds,

 (b)  and  (c).  The  question  whether
 the  staff  of  the  Canteens  that  are  run  in
 industrial  establishments  under  the  Ministry
 of  Defence  be  declared  as  Government
 employees  or  not  was  examined  by  Govern:
 ment  some  time  ago  and  it  was  decided  that
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 the  question  whether  or  not  the  Cantcen
 employees  could  be  regarded  as  Government
 employecs  would  depend  upon  their  contract
 of  employment,  j.e.  if  these  employees
 were  recruited  by  Government  and  paid
 from  Government  funds,  they  would  be
 regarded  as  Govarnment  cmployces,  other-
 wise  not,

 Countering  Anti-India  Propaganda  in
 USA  and  Europe

 40i8.  SHRIS.  M,  BANERJEE:  Will
 the  Minister  of  EXTERNAL  AFFAIRS  be
 Pieased  to  state  :

 (a)  what  further  steps  have  been  taken
 to  counteract  anti-India  propaganda  in
 U.S.A,  and  some  other  Western
 countries  ;

 (b)  whether  this  propaganda  has  been
 intensified  in  U.S,  A.  after  Government
 of  India's  decision  to  close  down  some  of  the
 cultural  centres  aided  by  U.S  A.  In  India  ;
 and

 (०)  if  so,  the  reaction  of  Government  7

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENDRA  PAL  SINGH):  (a)
 Government  keep  under  constant  review  the
 requitements  and  needs  of  India’s  external
 publicity  with  a  vicw  to  projecting  an
 appropriate  (mage  of  the  country  abroad  ;
 when  necessary,  correcting  any  misconcep-
 tions,  In  recent  months  there  has  been  no
 special  need  to  augment  or  intensify  our
 normal  efforts  in  this  dircction,

 (b)  While  this  decision  has  been
 reported  in  U.S.A  and  other  countries,
 we  have  not  noticed  any  special  aoti-Indian
 propaganda  in  this  context.

 (c)  Does  not  arise.

 बिहार  के  प्रामीरा  क्षेत्रों  में  बिजली

 को  व्यवस्था  करना

 40I9,  श्री  wo  fro  मधुकर  :  क्‍या  सिंचाई
 तथा  बिद्यत  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  बिहार  के  ग्रामीण  क्षेत्रों  में  बिजली
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 लगाने  के  लिए  सरकार  ते  बिहार  विद्युत  बोर्ड
 तथा  अन्य  संस्थाओं  को  कितती  घनराशि  दी  है
 और  उक्त  घनराशि  किस  प्रकार  खर्च  की  जायेगी,
 इस  बारे  में  क्या  हिंदायतें  दी  गई  हैं;  और

 (ख)  सरकार  द्वारा  दी  गई  घनराशि  का
 ब्यौरा  क्‍या  है  और  उस  कायं  में  क्‍या  प्रगति  हुई
 है  जिसके  लिए  यह  घनराश्ि  दी  गई  थी  ?

 सिचाई  तथा  विद्युत  मंत्रालय  में  उपमंत्रो

 (श्री  सिद्ध  वर  प्रसाद)  :  (क)  झौर  (ख).  कृषि
 उत्पादन  वृद्धि  के  लिए  पम्प-सैंटों  उर्जंन  पर  विशेष
 जोर  देते  हुए,  ग्राम  विदुयुतीकरण  स्कीमों  के
 ‘1966-67  से  1968-69  तक  बिहार  राज्य  सर-
 कार  और  अन्य  राज्य  सरकारों  को  पृथगू-रक्षित
 केन्द्रीय  सहायता  प्रदान  की  गई  थी  इस  अवधि
 के  दौरान  बिहार  सरकार  को  दी  गई  सहा-
 यता  ओर  पम्प-सेटों  के  ऊर्जन  के  सम्बन्ध  में
 प्रगति  निम्नलिखित  थी--
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 केन्द्रीय  सहायता
 (छाख  रुपयों  में)  ऊजित  पम्प-सैटों

 की  संख्या

 ‘1966-67,  875.00  4083
 1967-68  575.00  6009
 1967-69  350.00  8624

 चौथी  योजना  के  प्रारम्भ  से,  बिहार  राज्य
 सरकार  और  अन्य  राज्य  सरकारों  को  कोई  ऐसी

 पृथगू-रक्षित  केन्द्रीय  सहायता  नहीं  दी  जा  रही
 है  और  इस  सम्बन्ध  में  परिव्यय  राज्य  सरकारों
 के  योजना  संस्थाओं  में  से  उपलब्ध  कराए  गए  हैं
 जिसमें  उनको  प्रदान  की  गई  समग्र  केन्द्रीय

 सहायता  शामिल  है।  969-70  में  ग्राम  बिद्युती-
 करण  स्कीमों  के  लिए  2.9  करोड़  रुपये  का
 परिव्यय  बिहार  की  राज्य  योजना  की  अधिकतम

 सीमा  के  अन्तगंत  समायोजित  किया  गया  है।
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 1-4-69  से  ‘31-12-69  तक  उजित  पम्प  सैटों  की
 संख्या  5,017  है  t

 प्राथमिकता  बाले  क्षेत्र  में गंडक  नहर  सम्बन्धी
 कार्य  सें  प्रगति

 4020.  श्रो  क०भि०  मघुकर  :  क्‍या  सिंचाई
 तथा  विद्युत  मंत्री  यह  बताने  की  कृपा  करेंगे  कि:

 (क)  क्‍या  यह  सच  है  कि  पटना  में  डिजा-
 इन  कार्य  में  विलंब  होने  से  इस  वर्ष  प्राथमिकता
 वाले  क्षेत्र  में  गंडक  नहर  के  कार्य  में  धीमी  प्रगति

 हुई  हैं  जिसके  फलस्वरूप  मुजफ्फरपुर  के  कुछ
 उच्च  अधिकारियों  के  कार्य  में  बाधा  पड़  गई  है;

 (ख)  यदि  नहीं,  तो  इस  वर्ष  प्राथमिकता
 वाले  क्षंत्र  में  हुई  प्रगति  का  ब्यौरा  कया  है;

 (ग)  यदि  धीमो  प्रगति  हो  रही  है,  तो  इस
 संबन्ध  में  सरकार  का  क्‍या  कार्यवाही  करने  का
 विचार  है  ;

 (घ)  यदि  हाँ,  तो  उप्तका  ब्यौरा  बय  है;
 और

 (=)  यदि  नहीं,  तो  उसके  क्‍या  कराण  हैं  ?

 लिचाई  तथा  विद्युत  मंत्रालय  में  उ  पमंत्री

 (श्री  सिद्ध  दवर  प्रसाद)  :  (क)  बिहार  सरकार
 ते  सूचित  किया  है  कि  पटना  में  प्रभिकल्प  कार्य
 में  कोई  देरी  नहीं  हुई  है  शौर  इस  वर्ष  के  दौरान
 प्राथमिकता  क्षेत्र  में  बंडक  नहर  के  कार्यों  की
 कार्यान्विति  में  प्रगति  भी  धीमी  नहीं  रही  है  1

 (ख)  बिहार  सरकार  ने  सूचित  किया  है
 कि  दोन  नहर,  नेपाल  पूर्वी  नहर  प्लौर  तिरहुत
 नहर  तथा  1970  &  प्राथमिकता  क्षेत्र  में  शामिल

 तिरहुत  नहर  की  शाखाओं  पर  सभी  संरचनाओं
 के  अभिकल्पों  को  पहले  ही  अन्तिम  रूप  दिया
 जा  चुका  है  ओर  अनुमोदित  खाके  क्षेत्रियों  अभि-

 यंताओं  को  भेज  दिए  गए  हैं।  इन  सभी  संरच-
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 ताप्नों  पर  कार्य  संतोषजनक  रूप  से  प्रगति  कर

 रहा  है।  नालियों  और  रजबाहों  पर  छोटी
 संरचनाओं  के  अभिकल्प  और  खाके  तैयार  करने
 में  शीघ्रता  लाने  के  उद्देश्य  से  इस  क्षेत्र  में
 विभिन्‍न  वृत्तों  के  मुख्य  कार्यालयों  में  अभिकल्प
 कक्ष  भी  स्थापित  कर  दिए  हैं  और  पर्याप्त  स्टाफ

 नियुक्त  कर  दिया  गया  है।

 (ग)  और  (घ).  प्रश्न  नहीं  उठता  ।

 बिहार  के  चम्पारन  जिले  में  सड़कों  का
 विकाप्त

 4021,  श्री  mo  fo  सधुकर  :  क्‍या
 प्रतिराक्ष  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  देश  की  सुरक्षा  की  हृष्टि  से

 बिहार  में  चम्पारन  जिले  में  नई  सड़कों  बनाता
 तथा  उत्तरी  सीमा  को  छूने  वाली  सड़कों  का
 विकास  करना  सरकार  आवश्यक  महसूस  करती

 है  ;

 (ख)  क्या  मधुबनी  घाट  तथा  मधुबन  शिव-

 हर  से  मोतीहारी  से  सीतामढ़ी  तक  जाने  वाली

 सहक  तथा  मुजफ्फरपुर  को  जाने  वाली
 सड़क  उपरोक्त  हृष्टि  से  महत्वपूर्ण  नहीं  है  ;

 (ग)  यदि  हां,  तो  क्‍या  इन  सड़कों  की
 खराब  हालत  में  सुधार  फ्िए  जाने  की  सम्भावना
 है  ;  और

 (घ)  यदि  हाँ,  तो  इस  सम्बन्ध  में  सरकार
 का  विचार  क्या  कार्यवाही  करने  का  है  ?

 प्रतिरक्षा  तया  इस्पात  और  भारी  इंजी-
 नियरिग  मंत्री  (श्री  स्वर्ण  सिह)  :  (क)  से  (घ).
 रक्षा  दृष्टिकोण  से  क्षेत्र  में  वतंमान  सड़क  संचार
 व्यवस्ण  समुचित  समभी  जा  रही  है  1

 High  Salary  given  to  an  Officer  in  State
 Trading  Corporation

 DR.  ?,  MANDAL:
 SHRI  s.  C.  SAMANTA  4

 4022,

 Will  the  Minister  of  FOREIGN  TRADE
 be  pleased  to  refer  to  the  reply  given  ta
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 Unstarred  Question  No,  4222  on  the  I7th
 December,  1969  reg,  surplus  staff  In  §,.T.C,
 and  stale  :

 (a)  the  reasons  for  which  the  employce
 shown  against  SI,  No,  J]  |  the  statement
 was  appointed  on  basic  salary  of  Rs,  I480
 In  the  scale  of  Rs.  I300—I600  without
 ascertalning  his  basic  pay  and  allowance  In
 the  organisation  In  which  he  was  previously
 employed  ;

 (b)  whether  undue  favour  was  shown
 in  the  selection  of  this  officer,  partlcularly
 by  one  Director  of  the  State  Trading  Cor-
 poration,  especially  since  this  offreer  was
 not  included  in  the  preliminary  selections  ;

 {cy  whether  offering  of  such  8  high
 salary  is  contrary  to  the  usual!  rules  and
 regulations  for  recrultment  in  any  public
 sector  undertaking  ;  and

 (d)  whether  a  complete  set  of  rules  and
 regulations  (up-to-date)  governing  recruit-
 ment  and  promotions  for  staff  and  officers
 {In  the  State  Trading  Corporation  will  be
 placed  on  the  Table  of  the  House  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  (SHRI
 RAM  SEWAK)  ।  (a)  The  basic  salary  of
 the  officer  was  determined  by  the  Selection
 Board  of  the  §.T.C.  after  taking  into  con-
 slderation  the  age  of  the  candidate,  his
 experience,  qualificatlons  and  the  fact  that
 emoluments  drawn  by  him  in  his  previous
 appointment  was  Rs.  [250  per  momh  exclu-
 sive  of  fringe  benefits  like  entertainment  &
 travelling  allowances,  besides  bonus,

 (9)  and  (c).  No,  Sir,

 (d)  A  copy  of  the  Rules  &  Regulatigns
 governing  recrultment  and  promotion, of staff  and  officers  of  the  §.T,C,  has  almpady
 been  laid  on  the  Table  of  the  Hggise-on
 the  2Ist  November,

 ne

 In  fulfrhent  of
 the  assurance  given  in  answ  “Unstarred
 Question  No,  8739  ansygfed  on  the  [7th
 May,  969,

 Ss
 .
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 Higher  Salary  granted  to  the  Persons
 Newly  Recrulted  In  S.T.C.

 4023.  DR.  P.  MANDAL  ॥
 SHRI  C,  SAMANTA  :

 Will  the  Minister  of  FOREIGN  TRADE
 be  pleased  to  refer  to  the  reply  given  to
 Unstarred  Question  No.  4222  on  the  7
 December,  969  reg.  surplus  staff  in  State
 Trading  Corporation  and  state  4

 (a)  the  reasons  why  H.R.A,  payable  to
 its  employees  fs  not  included  in  the  state-
 ment  and  the  details  of  H.R.A.  payable  to
 the  persons  mentioned  in  the  statement  ;

 (b)  the  reasons  why  details  of  the
 appointment  of  the  Chief  Finance  Manager
 of  STC  who  was  absorbed  in  the  S.  T.  C.
 w.e.f.  Ist  April,  969  on  a  pay  of
 Rs,  800  p.m.  are  not  Included  fn  the  state-
 ment  ;

 (c)  justification  for  a  ralse  of  nearly
 Rs.  600  in  the  basic  pay  of  the  C.F.M.
 STC;

 (4)  whether  STC  normally  give  such
 a  substantial  raise  In  all  cases  ;  and

 (e)  if  so,  the  names  and  details  of  per-
 sons  in  STC  who  have  been  given  a  raise
 ranging  between  Rs,  300  to  Rs.  600  p.m,
 in  basic  pay,  since  July,  968  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  (SHRI
 RAM  SEWAK)  :  (a)  The  house  rent
 allowance  was  not  included  in  the  emolu-
 ments  of  the  persons  recruited  by  the  STC
 since  July,  968  as  this  allowance  is  in  the
 nature  of  re-imbursement  of  expenses  in-
 curred  by  these  persons  on  renting,  houses,
 A  statement  showing  the  Information  re-
 quired  is  laid  on  the  Table  of  the  House.
 [Placed  in  Library.  See.  No.  LT—2980/
 70).

 (०)  The  Chief  Finance  Manager  had
 not  been  recruited  by  the  Corporaiton  after
 July,  1968,

 (c)  Experience  of  twenty-two  years  in
 the  Income  Tax  Department  ;  suitability
 for  the  post  of  C.F.M.  determined  on  the
 basis  of  hls  work  in  the  Corporation,  salary
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 of  Rs,  440  p.m.  drawn  by  him  as  deputa-
 tlonist  and  his  eligibility  toa  pay  scale  of
 Rs,  00  600  in  his  parent  Department.

 (d)  No,  Sir.

 (९)  Does  not  arise.

 केन्द्रीय  सांस्यिकीय  संगठन  में  इन्वेस्टिगेटरों
 के  पद  भरना

 4024.  श्री  मोलहू  प्रसाद  :  क्‍या  प्रधान
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  अगस्त,  962
 में  केन्द्रीय  सांडियकीय  संगठन  (सांछियकीय  झनुन
 भाग)  में  सीनियर  इन्वेस्टिगेटरों  के  पदों  पर

 नियुक्तियाँ  करते  समय  पांच  आरक्षित  स्थायी
 पद  बिना  भरे  छोड़े  गये  थे  क्योंकि  उस  समय

 झनुसूचित  जातियों  तथा  अनुसूचित  आदिम
 जातियों  का  कोई  उम्मीदवार  उपलब्ध  नहीं  था
 और  इन  श्रारक्षित  पदों  के  लिए  उम्ती  वर्ष  संघ

 लोक  सेवा  आयोग  के  माध्यम  से  भर्ती  की  गई

 थी;

 (ख)  क्‍यां  यह  भी  सच  है  कि  अनुसूचित
 जातियों  के  वे  सीनियर  इन्वेस्टिगेटर  जो  सांख्यि-
 कीय  अनुभाग  में  वर्ष  962  में  स्थायी  पदों  पर

 नियुक्त  किये  गये  थे,  अब  तक  स्थायी  घोषित

 नहीं  किये  गये  हैं  ;  भ्रौर

 (ग)  यदि  हां,  तो  उसके  क्‍या  कारण  हैं  ?

 प्रधान  मंत्री,  वित्त  मंत्री,  मख  शक्ति  संत्रो

 तथा  योजना  मंत्री  (मतों  इंदिरा  गांधी):  (क)
 केन्द्रीय  सांख्यकीय  संगठन  में  अगस्त  962  में

 बरिंदठ  अन्वेषकों  के  रिक्त  स्थायी  पदों  पर  पुष्टि
 करते  समय  अनुसूचित  जाति/अनुसूचित  जन-

 जाति  के  लिए  आरक्षित  6  पदों  में  स ेकेवल  एक

 पद  स्थायी  किया  जा  सका  क्योंकि  शेष  पांच

 आरक्षित  पदों  पर  स्थायीकरण  के  लिए  अनुसू
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 faa  जाति  के  सुयोग्य  (उपयुक्त)  उम्मीदवार
 उपलब्ध  नहीं  थे  ।

 (ख)  962  में  दस  अस्थायों  वरिष्ठ  अन्वे-

 पकों  की  भरती  की  गई  और  संघ  लोक  सेवा
 आयोग  की  सिफारिश  पर  नियुक्त  किये  गये
 उन  दस  उम्मीदवारों  में  से  तोन  उम्मीदवार

 अनुसूचित  जनजाति  के  थे  7  सन्‌  1962  में  स्थाई
 पदों  पर  भरती  नहीं  की  गई  ।

 (ग)  प्रइन  ही  नहीं  उठता  |

 Soviet  Research  Ship  in  Bay  of
 Bengal

 4025.  SHRI  YASHPAL  SINGH:
 Will  the  Minister  of  DEFENCE  be  pleased
 to  stale  4

 (a)  whether  his  attentlon  has  been
 drawn  towards  the  news  report  in  the  Hindu-
 stan  Times  of  26th  February,  970  that  a
 Soviet  Research  Ship  is  In  the  Bay  of  Bengal
 at  the  request  cf  Government  of  Pakistan  ;
 and

 (b)  if  so,  whether  prior  intimation  was
 given  to  Government  about  this  ?

 THE  MINISTER  OF  DEFENCE  AND
 STEEL  AND  HEAVY  ENGINEERING
 (SHRI  SWARAN  SINGH)  :  (a)  Govern-
 ment  is  aware  of  the  press  report  that  a
 Soviet  Research  Ship  is  engaged  In  the  Bay
 of  Bengal  in  intensive  investigations  to  he'p
 develop  fisherles,  According  to  the  report
 Pakistani  scientists  are  assisting  the  Soviet
 research  workers  in  carrying  out  the  Inyest{-
 gations,

 (b)  No  prior  intimation  was  received,
 Foreign  Ships  are  free  to  move  In  Interna-
 tonal  waters,

 Import  of  a  Statute  of  Lenin  by
 Soviet  Embassy

 4026.  SHRI  YASHPAL  SINGH:
 SHRI  JANESHWAR  MISRA:

 Will  the  Minister  of  EXTERNAL
 AFFAIRS  be  pleased  to  state  :

 (a)  whether  the  Soviet  Embassy  has
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 approached  for  permission  to  import  into
 Indfa  duty  free  a  statute  of  Lenin  ;  and

 (b)  if  so,  the  reaction  of  the  Govern-
 ment  thereon  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENDRA  PAL  SINGH)  t  (a)
 No,  Sir,

 (b)  Does  not  arlse,

 Conversion  of  the  Tea  Board  into  a
 Public  Sector  Tea  Marketing

 Corporation
 4027.  SHRI  YASHPAL  SINGH?t

 Will  the  Minister  of  FOREIGN  TRADE
 be  pleased  to  state  ;

 (a)  whether  Government  have  examin-
 ed  proposal  of  converting  the  Tea  Board
 into  a  public  sector  tea  marketing  Corpora-
 thon  ;  and

 (b)  if  so,  the  decision  thereon  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTY  OF  FOREIGN  TRADE  (SHRI
 RAM  SEWAK)  4  (a)  and  (b).  Ths  Sub-
 Committee  of  the  Consultative  Committee
 of  Parllament  for  the  Ministry  of  Foreign
 Trade  set  up  to  make  recommendations  to
 promote  and  encourage  export  of  packaged
 tea  has  injer  alja  recommended  in  its  inte-
 rim  report  the  setting  up  of  a  corporation  In
 the  Public  Sector,  The  Sub-Committee  has
 further  suggested  that  the  Tea  Board  should
 be  converted  into  the  sald  corporation  to
 export  packaged  tea,  The  Interim  report
 is  under  consideration  at  preseat,

 New  Charge  D’  Affairs  to  Amman

 4028,  SHRI  N.  SHIVAPPA:  Will
 the  Minister  of  EXTERNAL  AFFAIRS  be
 Pleased  to  state  ६

 (a)  whether  it  is  a  fact  that  India  fs
 sending  a  new  Charge  D'Affairs  to  Amman
 to  man  the  Indjan  Mission  ;

 (b)  whether  India  has.  been  requested
 by  Morocco  Government  t&  reconsider  its
 decision  ;  and
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 (०)  if  so,  what  are  the  new  develop-
 ments  io  this  regard  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENDRA  PAL  SINGH):  (a)
 to  (c),  These  matters  are  under  the  con-
 sideration  of  the  Government  of  India.

 Pak.  Instigation  to  Punjab  on
 Chandigarh  Issue

 4029.  SHRI  SHRI  CHAND  GOYAL  ;
 Will  the  Minister  of  EXTERNAL  AFFAIRS
 be  pleased  to  state  4

 (a)  whether  it  has  come  to  the  notice
 of  Government  that  during  the  Chandigarh
 agitation  Pakistan  was  propagating  that
 Government  were  not  meeting  the  just
 claim  of  Punjab  over  Chandigarh  ;

 (b)  whether  that  constitutes  interference
 in  our  internal  affairs  ;  and

 (c)  whether  it  Is  also  a  fact  that  red
 carpet  welcome  was  accorded  to  Punjabi
 pligrims  who  visited  Gurdwaras  In  West
 Pakistan  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENDRA  PAL  SINGH):  (a)  and
 (b).  Yes,  Sir,

 (c)  Arrangements  made  by  the  Pakistan
 authorities  for  our  pilgrims  are  generally
 eatisfactory,  though  occasionally  complaints
 have  been  received,

 Ammunition  with  Chinese  Markings
 recovered  from  Nagas

 4030.  SHRI  SHRI  CHAND  GOYAL:
 Will  the  Minister  of  DEFENCE  be
 pleased  to  state  :

 (a)  whether  It  (sa  fact  that  Chinese
 marked  ammunitlon  has  been  fecovered  from
 the  Nagas  ;

 (b)  if  so,  how  much  ;  and

 (c)  whether  the  Government  has  con-
 ducted  any  probe  in  the  matter;  if  so,  the
 results  thereof  7

 MARCH  25,  970  Written  Answers  04

 THE  MINISTER  OF  DEFENCE  AND
 STEEL  AND  HEAVY  ENGINEERING
 (SHRI  SWARAN  SINGH):  aod  (a)  and
 (b).  About  70,000  rounds  of  various  types
 of  Chinese  ammunition  were  recovered  from
 the  China-returned  under-ground  Nagas,

 (c)  The  interrogation  of  the  captured
 persons  has  revealed  that  the  ammunition
 and  arms  were  given  by  the  Chinese  for  the
 purpose  of  creating  violent  disturbances
 and  subverting  the  lawfully  constituted
 Govt.  in  Nagaland,

 Price  of  Cotton  Cloth

 4031.  SHRI  JYOTIRMOY  BASU:
 Will  the  Mintster  of  FOREIGN  TRADE
 be  pleased  to  state  :

 (a)  the  average  controlled  price  for
 each  varicty  of  cotton  cloth  both  for
 internal  consumption  and  export,  year-wise,
 from  ‘1967-68,  to  1969-70  ;

 (b)  whether  it  isa  fact  that  the  con-
 sumers  have  to  pay  more  than  the  con-
 trolled  prices  in  some  States,  if  so,  the
 details  of  controlled  and  non-controlled
 varieties  of  cloth  ;

 (c)  the  average  prices  of  variety  of
 non-controlled  cloth  State-wise  and  year-
 wise  from  1967-68,  to  1969-70  ;

 (a)  whether  the  Indian  Cotton  Mills
 Federation  recently  requested  Government  to
 revise  the  prices  of  controlled  varietles
 of  cloth  ;

 (c)  if  so,  the  basis  thereof  ;  and

 (f)  the  reaction  of  Government  in  this
 regard  7

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE
 (SHRI  RAM  SEWAK):  (a)  end  (c),
 Information  is  being  collected  and  will  be
 laid  on  the  Table  of  the  House.

 (b)  The  responsibility  for  enforcement
 of  statutory  prices  of  controlled  cloth  at
 retail  level  rests  with  the  State  Governments
 and  sales,  if  any,  at  prices  higher  than
 stamped  prices  coming  to  the  notice  of  the
 Regional  Officea  of  the  Textile  Commis-



 05  Written  Answers

 sioner  during  perlodic  surveys  of  retail
 cloth  markets  are  brought  to  the  notice  of
 the  State  Governments  for  necessary
 actlon,

 (d)  Yes,  Sir.

 (९)  The  Indtan  Cotton  Mills  Federation
 have  asked  for  increase  {n  the  prices  of
 controlled  cloth  on  account  of  increase  in
 prices  of  cotton,  wages,  stores,  power,
 fuel,  coal  and  dyes  aod  chemicals  and  also
 due  to  increase  in  rates  of  interest  and
 over-head  charges,

 (f)  The  matter  is  under  considerat{on,

 Export  of  Hessian  to  U.S.A.

 4032.  SHRI  JYOTIRMOY  BASU:
 Will  the  Minister  of  FOREIGN  TRADE
 be  pleased  to  state  :

 (a)  the  volume  and  value  of  hessian
 exports  to  U.S.A..  year-wise,  from  1966-67,
 to  1969-70  ;  and

 (b)  whether  recent  fall  in  burlap
 consumption  In  U.S.A.  Is  due  to  the
 successful  development  of  a  bag  making
 machine  camparable  to  a  mutiwall  paper
 bag  tubing  machine,  which  promises  to
 speed  up  the  bag  making  process  7

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE
 (SHRI  RAM  SEWAK):  (a)  A  statement
 fs  attached,

 (b)  The  decline  In  burlap  consumption
 in  U  S.A,  has  been  due  to  various  reasons
 such  as  Its  high  prices,  interrupted  supplies
 from  India,  change  in  the  handling  methods
 owing  to  high  cost  labour,  severe  competl-
 ilon  from  synthetics  and  paper  bags  etc.
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 Statement

 Quantity  and  Value  of  Hessian
 exports  to  USA

 Year  Quantity  Value
 ("000  tonnes)  (Rs.  crores)

 1966-67  50°5  ‘S219
 1967-68  M51  43  37
 1968-69  4°8  35°72
 1969-70  डाब  1623@

 @  represents  figures  for  April—November,
 1969,

 Estimated  cost  of  Kangsabatl  Project  in
 West  Bengal

 4033,  SHRI  JYOTIRMOY  BASU:
 Will  the  Minister  of  IRRIGATION  AND
 POWER  be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  the  Kangsa-
 bati  Project  in  West  Bengal,  which  orlgi-
 nally  estimated  to  cost  Ra.  25  crores,  will
 now  cost  Rs.  46  crores  as  the  estimate  has
 gone  up  with  the  passage  of  time  ;

 (b)  whether  rise  in  costs  should  be
 attributed  mainly  to  the  good  deal  of  tlme
 taken  by  the  Centre  io  give  final  sanction
 to  the  project  ;

 (०)  if  not,  why  this  tise  in
 estimated  costs  ;

 steep

 (d)  whether  due  to  lack  of  financlal
 resources,  according  to  the  spokesmen  of
 the  West  Bengal  Government,  the  project
 has  been  proceeding  at  a  snail’s  space
 during  the  last  3  years  ;  and

 (०)  whether  West  Bengal  Government
 made  a  representation  to  the  Prime
 Minister  for  providing  additlonal  amount
 of  money  for  expediting  construction  work;
 and  if  so,  what  action,  If  any,  has  been
 taken  by  the  Government  on  the  said  repre-
 sentation  7

 THE  DEPUTY  MINISTER  IN  THB
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  SIDDHESH  WAR
 PRASAD)  :  (a)  Yes,  Sir,  क
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 (b)  No,  Sir,

 (c)  Owing  to  the  long  period  of
 construction  and  rise  in  prices  in  this
 period,

 (0)  Irrigation  Projects  from  part  of
 the  State  Plans  and  funds  have  to  be
 Provided  by  them  from  within  their  alloca-
 tions  for  developmental  activities.

 (०)  In  order  to  accelerate  work  on
 the  scheme,  a  special  assistance  of  Rs.  1-3,
 crores  was  given  during  1968-69,  Special
 non-plan  loan  of  Rs.  2  crores  has  also  been
 approved  for  1969-70,

 Cochin  Office  of  Tea  Board

 4034.  SHRI  A,  K,  GOPALAN  ;
 SHKI  P.  P,  ESTHOSE  :
 SHRI  K,  ANIRUDHAN  .
 SHRIMATI  SUSEELA

 GOPALAN  1

 Will  the  Minister  of  FOREIGN  TRADE
 be  plaesed  to  state  :

 (a)  the  number  of  sanctioned  posts  in
 the  Cochia  Office  of  the  Tea  Board  class.
 wise  ;

 (b)  whether  all  the  ‘sanctloned  posts’
 have  been  filled  up  ;

 (c)  if  not,  the  reasons  thereof  ;

 (d)  the  class-wise
 vacant  posts  ;  and

 (ce)  the  dates  from  which  such  post  has
 been  lying  vacant  ?

 break-up  of  the

 THE  DEPUTY  MINISTFR  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  (SHRI
 RAM  SEWAK):  (a)  A  statement  show-
 Ing  the  staff  position  at  Cochin  office  of
 the  Tea  Board  category-wise  is  lald  on  the
 Table  of  the  House,  [Placed  in  Library.
 See  No.  LT—298!/07]

 (b)  and  (c).  The  requirement  of  the
 staff  at  Cochine  office  was  being  met  accord-
 ing  to  exigencies  and  workload,  Due  to  the
 abolition  of  the  export  quota  system  in
 November,  1961,  the  workload  in  the
 Board's  Licensing  Office  at  Cochin  dimi-
 plahed  considerably  resulting  fn  the  existing
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 staff  becoming  surplus,  The  question  of
 sanctioned  posts  and  filling  up  of  the  vacan-
 cles  therefore  docs  not  arise,  The  staff  rend-
 ered  surplus  are  being  absorbed  gradually
 elsewhere  and  there  are  no  actual  yacancies
 in  the  Cochin  office,

 (d)  and  (७)  .  Do  not  arise.

 Grant  of  Bonus  to  Coffec/Tea  Board
 Employees

 4035.  SHRI  A.  K.  GOPALAN:
 SHRI  VISWANATHA

 MENON  1
 SHRI  K.  RAMANI  :
 SHRI  P,  GOPALAN  :

 Will  the  Minister  of  FOREIGN  TRADE
 be  pleased  te  state  ;

 (a)  whether  the  employees  of  the
 Coffee  Board  have  been  granted  Bonus  ;

 (b)  if  so,  the  rates  of  Bonus  and  the
 Period  for  which  it  has  been  sanctioned  ;
 and

 (c)  if  bonus  has  not  been  granted  to
 the  employees  of  Tea  Board,  the  reasons
 therefor  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  (SHRI
 RAM  SEWAK)  (a)  Yes,  Sir.

 (b)  At  the  minimum  rate  (4  per  cent)
 for  the  period  from  1.4.64  to  31.3.69.,

 (c)  The  provisions  of  the  Bonus  Act
 regarding  the  payment  of  bonus  do  not  apply
 to  the  employees  of  the  Tea  Board,

 Status  Quo  for  Jammu  and  Kashmir

 SHRI  BANSHI  NARAIN
 SINGH:

 SHRI  KANWAR  LAL  GUPTA:

 4036

 Will  the  Minister  of  EXTERNAL
 AFFAIARS  be  pleased  to  state  whether  it
 is  a  fact  that  Gen.  Ayub  Khan  had  agreed
 to  sign  a  no-war  pact  with  India  and  to
 discuss  joint  defence  and  also  that  the
 respective  countries  should  administer  areas
 in  their  possession  in  Jammu  and  Kashmir  ?
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 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENDRA  PAL  SINGH):
 Pakistan  never  agreed  to  sign  a  ‘No-War
 Pact"  with  India  despite  numerous  offers
 made  in  this  regard  by  India  since  949  ;
 nor  did  President  Ayub  Khan  ever  offer  a
 “‘No-War  Pact’,  Ayub  Khan's  proposal  of
 joint  defence  with  India  in  959  was  hedged
 with  unacceptable  conditions  like  con-
 ceding  Pakistan's  demands  regarding  Kash-
 mir,  and  was  therefore  rejected.  Pakistan
 never  proposed  that  India  and  Pakistan
 should  administer  the  areas  In  their  posses-
 sion  in  Jammu  and  Kashmir.

 पाकिस्तान  के  लिए  फ्रांसीसी  हथियाथ

 4037,  श्री  जनेदवर  मिश्र:  क्‍य  प्रति-
 राक्ष  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  फ्रांस  ने  हाल  में  पाकिस्तान  को
 भारी  मात्रा  में  हथियारों  की  सप्लाई  की  है  ;

 (ख)  यदि  हां,  तो  किस  किस्म  के  हथियारों
 की  सप्लाई  की  गई  है  ;

 (ग)  क्‍या  सरकार  ने  इस  पम्बन्ध  में फ्रॉस
 को  कोई  विरोध  पत्र  भेजा  है  ;  और

 (घ)  क्‍या  यह  सच  है  कि  सऊदी  अरब  ने
 पाकिस्तान  को  इन  हथियारों  को  खरीदने  के

 लिए  आवश्यक  विदेशी  मुद्रा  उपलब्ध  कराई

 है?

 प्रतिरक्षा  तथा  इस्पात  और  भारी  इंजीनि-

 यरिग  मंत्री  (धी  स्वर्ण  सिह):  (क)  से  (ग)
 सरकार  को  फ्रांस  के  द्वारा  पाकिस्तान  को  सैनिक

 उपस्कर  जिसमें  मिराज  वायुयान  और  पनडुथ्वियों
 की  पूर्ति  के  बारे  में  सूचना  है  ।  सरकार  का  यह
 भी  रिपोर्ट  मिली  हैं  कि  एक  ब्रिटिश  जहाज  कुछ
 सप्ताह  पूर्व  फ़रास  के  बन्दरगाह  से  कुछ  मिलिट्री
 सप्लाई  पाकिस्तान  के  लेकर  चला  हैं।  उसमें

 किस  प्रकार  के  इास्त्रास्त्र  हैं  इस  बात  की  पक्‍की

 सूचना  उपलब्ध  नहीं  है  1  सरकार  के  पाकिस्तान

 CHAITRA  4,  892  (SAKA)  Written  Answers  110

 को  हथियार  सप्लाई  करने  सम्बन्धी  विचार  सब
 मित्र  देशों  को  जिसमें  फ्रांस  भी  शामिल  है  बता
 दिये  गए  हैं  1

 (x)  सरकार  के  पांस  इस  विषय  पर  कोई
 पक्की  सूचना  नहीं  है  ।

 Foreign  Awards  (0  Indians

 4038.  SHRI  KANWAR  LAL  GUPTA:
 Will  the  Minister  of  EXTERNAL  AFFAIRS
 be  pleased  to  refer  to  Unstarred  Question
 No.  1414  replied  on  26th  November,  969
 regarding  Forelgn  Awards  to  Indians  and
 state  4

 (a)  whether  the  Information  as  asked
 for  therein  has  since  been  collected  ;  and

 (b)  ॥  so,  the  details  thereof  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENDRA  PAL  sINGH):  (a)
 and  (b).  Information  is  still  being
 collected,

 Etma  Bango  Dam  ou  River  Hasdo  In
 Madhya  Pradesh

 4039.  SHRI  LAKHAN  LAL  GUPTA  :
 Will  the  Minister  of  IRRIGATION  AND
 POWER  be  pleased  to  state  :

 (a)  whether  Government  have  taken  a
 decision  to  construct  Etma  Bange  Dam  on
 Hasdo  river  In  Madhya  Pradesh  during  the
 Fourth  Five  Year  Plan  ;

 (b)  if  so,  the  expenditure  likely  to  be
 incurred  on  the  said  project  and  the  time
 by  which  the  project  is  likely  to  be
 undertaken  ;  and

 (c)  if  not,  the  racsons  therefor  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  SIDDESHWAR  PRASAD);
 (a)  to  (०).  The  Planning  Commission  has
 pot  yet  finalised  the  list  of  new  ‘major
 irrlgation  projects  to  be  undertaken  fn
 Madhya  Pradesh  during  the  Fourth  Pian,
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 Income  Behaviours  of  Agriculturists  and
 Non-Agriculturisis  Including  Middle

 Income  Group  and  the  Rich
 during  Last  Three  Years

 4040,  SHRI  D.  N.  PATODIA:  Will
 the  PRIME  MINISTER  be  pleased  to
 state  3

 (a)  whether  ॥  is  a  fact  that  the  green
 revolution  has  given  affluence  to  the  agrl-
 cultarists  only  but  the  non-agriculturists
 including  the  middle  income  group  and  the
 tich  have  not  benefited  much  during  the
 last  three  years  ;  and

 (b)  if  so,  whether  Government  have
 statistics  to  show  how  the  Incomes  of  the
 above  classes  have  behaved  during  the  last
 three  years  and  the  reasons  for  the  vwaria-
 tion  and  fall  in  the  income  rate  In  respect
 of  each  category  and  the  measures  proposed
 to  be  taken  by  Government  to  remedy  the
 situation  ?

 THE  PRIME  MINISTER,  MINISTER
 OF  FINANCE,  MINISTER  OF  ATOMIC
 ENERGY  AND  MINISTER  OF  PLAN-
 NING  (SHRIMATI  INDIRA  GANDHI)  :
 (a)  It  is  presumed  that  the  expression
 **green  revolution”  used  In  the  Question
 refers  to  the  introduction  of  high-yielding
 varieties  programme,  This  programme
 covers  only  certaln  areas  and  classes  of
 farmers  and  specific  crops,  Thls  has  how-
 ever  resulted  in  increased  foodgrain  produc-
 tion,  correspondingly  larger  availability  of
 foodgrains  for  consumpiion  and  a  certain
 moasure  of  general  price  stability,  which
 has  been  beneficlal  to  all  classes,  The  high
 ylelding  varieties  programmes  is  also  being
 progressively  extended  to  cover  larger  areas
 and  a  larger  number  of  farmers,

 (b)  No  specific  study.  bas  so  far
 been  made  regarding  the  Income  behaviour
 of  different  classes  as  a  result  of  ‘‘green
 revolution’,

 Retajiatory  Action  by  Foreign  Countries
 on  Indian  Cultural  Mission  Closure  issue

 4041,  SHRI  D.N  PATODIA:  Will
 the  Minister  of  EXTERNAL  AFFAIRS
 be  pleased  to  state  :

 (a)  whether  the  closure  order  for  the
 forelgn  cultural  centres  In  Indla  has  created
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 any  retaliatory  actlon  with  regard  to  any
 of  our  cultural  centres  abroad  ;  and

 (b)  if  so,  the  names  of  the  places  where
 our  cultural  centres  have  been  asked  to
 close  down  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENDRA  PAL  SINGH)  :  (a)
 No,  Sir.

 (b)  Does  not  arlse.

 French  Arms  for  Pakistan  in  British
 Vessels

 SHRI  D,  N.  PATODIA  :
 SHRI  MANIBHAI!  J,  PATEL  :

 4042,

 Will  the  Minister
 pleased  to  state  :

 of  DEFENCE  be

 (a)  whether  Government’s  attentlon
 has  been  drawn  to  the  news  reports  that
 French  arms  are  being  shipped  in  British
 vessels  to  Pakistan  ;  and

 (b)  whether  Government  have  checked
 up  with  the  Government’s  of  U.K.  and
 French  about  the  nature  of  arms  supplied  ;
 and  if  so,  the  details  thereof  and  Govern-
 ment’s  reaction  in  this  connection  ?

 THE  MINISTER  OF  DEFENCE  AND
 STEEL  AND  HEAVY  ENGINEERING
 (SHRI  SWARAN  SINGH)  :  (a)  and  (७).
 Government  are  aware  of  a  Britlsh  ship
 having  left  a  French  port,  a  few  weeks  ago,
 carrylng  some  military  supplies  for
 Pakistan.  Confirmed  information,  regarding
 the  nature  of  arms  being  carried  in  it,  is
 not  available.  Normally  information  in
 regard  to  such  deals  cannot  be  obtained  by
 reference  to  the  foreign  governments
 concerned.  However,  Government's  views
 on  the  supply  of  arms  and  ammunition  to
 Pakistan  have  been  made  known  to  all
 friendly  governments  Including  the  Govern-
 ment  of  France,

 Supply  of  Iron  ore  to  Japan

 4043,  SHRI  D.N,  PATODIA:  Will
 the  Minister  of  FOREIGN  TRADE  be
 pleased  to  state  the  terms  and  details  of
 the  contract  recently  concluded  with  Japan
 for  supply.  of  fron  ore  from  Indla  to
 Japan  ?
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 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  ‘TRADE
 (SHRI  RAM  SEWAK):  Minerals  and
 Metals  Trading  Corporation  of  India
 Tecently  concluded  contracts  with  the
 Japanese  Steel  Millis  for  supply  during  1970-
 75  of  6.95  million  tons  of  fron  ore  of
 various  grades  valued  approximately  Rs.
 42.  67  crores.  The  shipments  will  be  on
 F.  O.  B.  basis  and  the  sale  proceeds  will
 be  realised  in  U.  S.  Dollars.

 Commonwealth  Prime  Minister’s  Meeting
 to  be  held  at  Singapore

 4044.  SHRI  BAL  RAJ  MADHOK:
 SHRI  V.  NARASIMHA  RAO  :

 Will  the  Minister  of  EXTERNAL
 AFFAIRS  be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  the  next
 meet  of  the  Commonwealth  Prime  Ministers
 is  to  take  place  at  singapore  ;

 (b)  whether  it  is  a  fact  that  Government
 of  India  wanted  this  Conference  to  be  held
 at  Delhi  ;  and

 (०)  ह  so,  why  has  the  claim  of  India
 to  hold  this  Conference  has  been  by-
 passed  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENDRA  PAL  SINGH):  (a)
 Yes,  Sir,

 (b)  No,  Sir.

 (c)  Does  not  arise.

 Expenditure  incurred  by  the  Department of  Atomic  Energy  on  Visits  Abroad

 4046,  SHRI  VIRENDRAKUMAR
 SHAH  :  Will  the  PRIME  MINISTER  be
 pleased  to  state  ;

 (a)  whether  it  is  a  fact  that  an  ex-
 penditure  of  Rs,  13.  11  lakhs  was  Incurred
 by  the  Department  of  Atomic  Energy  on
 visits  abroad  during  the  period  from
 January  to  November,  969  ;

 (b)  whether  it  is  afact  that  there  were
 cight  visits  to  France  to  discuss  matters
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 telating  to  the  collaboration  agreement  with
 Commissiariat  AL’  Energic  Atomique  for
 the  construction  of  the  fast  breeder  reactor
 of  the  Madras  Nuclear  Power  Station  at
 Kalpakkam  in  969  ;  and

 (c)  whether  all  the  above  visits  and
 expenditure  were  unavoidable  and,  if  so,
 details  of  justification  for  the  above
 visits  ?

 THE  PRTME  MINISTER,  MINISTER
 OF  FINANCE  MINISTER  OF  ATOMIC
 ENERGY  AND  MINISTER  OF  PLAN-
 NING  (SHRIMATI  INDIRA  GANDHI)  :
 (a)  No,  Sir,  The  expenditure  on  visits
 of  the  officers  of  the  Department  during
 the  period  January  to  November,  969  is
 approximately  Rs.  4,08  lakhs.

 (b)  During  the  period  January  to
 November,  1969,  two  officers  of  the
 Department,  on  thelr  way  back  after
 attending  United  =  Natlons/International
 Atomic  Energy  meetings,  stopped  over  in
 France  on  three  occasions  for  discussions
 with  the  Commissarist  AL’  Energic
 Atomique,  France,  on  matters  relating  to
 Fast  Breeder  Test  Reactor,

 (c)  Yes,  Sir.  There  are  many  technical
 matters  to  be  decided  in  consultation  with
 French  specialists  and  the  Indian  Atomic
 Energy  Commission  group  working  In  France
 for  the  detailed  design  of  the  Indian  Fast
 Breeder  Test  Reactor.

 Import  of  Chloramphenicol
 4047,  SHRI  VIRENDRAKUMAR

 SHAH  :  Will  the  Minister  of  FOREIGN
 TRADE  be  pleased  to  state  ;

 (a)  whether  it  is  a  fact  that  the  State
 Trading  Corporation  was  asked  to  import six  tonnes  of  Chloramphenicol  in  969
 because  the  {ndigenous  manufacturers  had
 experlenced  some  difficulty  in  Producing the  said  drug  in  adequate  quality;

 (b)  whether  State  Trading  Corporation
 imported  the  drug  at  a  cost  of  about  Rs,  00
 per  ky,  and  sold  it  at  Rs.  700  to  Rs,  200
 Per  kg.  at  a  time  when  the  local  price  was
 Rs.  4I0  per  kg.;  and  9

 (०  If  the  answers  to  parts  (a)  and  (०)
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 above  in  the  affirmative,  whether  it  Is  cleac
 instance  of  profiteering  by  State  Trading
 Corporation  and  that  too  in  an  item  as
 as  essential  as  an  antibiotic?

 THE  DEPUTY  MINISTER  IN  THB
 MINISTRY  OF  FOREIGN  TRADE  (SHRI
 RAM  SEWAK):  (a)  Yes,  Sir.  The  §.T.C.
 was  asked  to  arrange  Import  of  I0  tonnes
 of  chloramyenicol  powder  and  7  tonnes  of
 chloramphenicol  palmitate  in  1969,

 (b)  The  import  cost  and  retail  prices
 of  the  drug  were  as  follows  :—
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 Import  Cost  Retail  Price
 (cif.  Price
 &  Import
 duty)
 Rs.  Per  Kg.  Rs.  Per  Kg.

 Chloramphenicol
 Powder  45.20  400.00
 Chloramphenicol
 Palmitate  57.20  83.50

 (c)  The  retall  price  of  chloramphenicol
 powder  was  fixed  by  the  STC  at  a  high
 level  at  Instance  of  Government  with  a  view
 to  protecting  the  Indigenous  production
 of  the  drug.  The  margin  of  profit  on  chlo-
 amphenical  palmitate  was  only  6  per  cent,

 Sanction  of  Bhatinda  Project  for  Panjab

 4048,  SHRI  VIRENDRAKUMAR
 SHAH:  Will  the  Minister  of  IRRIGA-
 TION  AND  POWER  be  pleased  to  state  3

 (a)  wheather  it  Is  a  fact  that  the  Plan-
 ning  Commission  as  well  as  the  Union
 Ministry  of  Irrigation  and  power  had
 rejected  sanction  for  Bhatinda  in  the  Punjab;

 (b)  whether  Punjab  Government  have
 still  launched  the  project;  and

 (c)  if  the  answers  to  above  questions  be
 in  the  affirmative,  state  as  to  how  he  pro-
 poses  to  move  in  the  matter  in  the  face  of
 the  deslre  of  a  State  Government  to  force
 its  will  on  the  Centre  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
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 POWER  (SHRI  SIDDHESHWAR  PRA-
 SAD):  (a)  No,  Sir,  The  Bhatinda  ther-
 mal  power  station  project  has  been  approved
 for  Implementation,

 (0)  and  (c).  Do  not  arise.

 Uniform  procedure  regarding  export  of
 Woollen  fabrics  of  History

 4049,  SHRI  R,  K,  BIRLA:  Will  the
 Minister  of  FOREIGN  TRADE  be  pleased
 to  slate  :

 (a)  whether  it  Is  a  fact  that  wollen
 histery  is  exported  through  the  State  Trad-
 ing  Coaporation  whereas  the  woollen  fabrics
 are  exported  directly;

 (b)  ff  so,  the  reasons  for  which  two
 different  procedures  are  adopted;  and

 (c)  the  steps  being  taken  to  have  an
 uniform  procedure  for  both  the  exports
 items  ?

 THE  DEPUTY  MJNISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  (SHRI
 RAM  SEWAK)  ;  (a)  Yes,  Sir.

 (b)  and  (c),  The  need  to  canalise  export
 of  Hosiery  &  knitwear  was  considered  neces-
 sary  by  reason  of  the  disorganised  nature  of
 this  sector  and  to  protect  the  unit  value.

 Testing  of  Inter-Continental  Ballistic
 Missile  by  China

 4050.  SHRI  HARDAYAL  DEVGUN  3
 SHRI  JAI  SINGH  ;
 SHRI  YAJNA  DATT  SHAR-

 MA:

 Will  the  Mlalster  of  DEFENCE  be
 pleased  to  state  |

 (a)  whether  Government's  attention  has
 been  drawn  to  the  Press  reports  to  the
 effect  that  China  may  heve  its  on  jet  fighters
 in  service  next  year  and  her  Intercontinental
 Ballistic  Missile  will  also  be  fully  tested  and
 ready;  and

 (b)  if  so,  the  reaction  of  Government
 thereto  ?

 THE  MINISTER  OF  DEFENCE  AND
 STEEL  &  HEAVY  ENGINEERING  (SHRI
 SWARAN  SINGH)  t  (a)  Yes,  Sir,
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 (b)  Government  fis  taking  necessary
 Measures  for  the  defence  of  the  country.

 अध्य  प्रदेश  से  केलों  का  निर्यात

 4051,  श्री  tomo  दीक्षित  :  क्‍या  बैवे-
 दिक  ध्यापार  मंत्री  यह  बताने  की  कृपा  करेंगे

 किः

 (क)  मध्य  प्रदेश  से  वर्ष  1965-66,
 ‘1966-67  तथा  1968-69  में  वर्षवार  कितने

 मूल्य  के  केलों  का  निर्यात  गया  किया  ;

 (ख)  क्‍या  यह  सच  है  कि  उनका  निर्यात
 कम  हो  रहा  है;  और

 (ग)  यदि  हां,  तो  कितने  प्रतिशत  तथा
 इसके  कया  कारण  हैं  ?

 वेदेशिक  व्यापार  मंत्रालय  में  उपमंत्री

 ी  रास  सेवक)  :  (क)  निर्यात  ब्रॉकड़े  राज्य-
 वार  नहीं  रखे  जाते  और  इसलिए  मध्य  प्रदेश  से
 केलों  की  निर्यात  सम्बन्धी  जानकारी  उपलब्ध

 नहीं  है  1  वर्ष  1965-66,  1966-67  तथा  1968-
 69  में  ससूचे  देश  से  निर्यात  किए  गये  कंलों  का

 मूल्य  इस  प्रकार  थान
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 (क)  1966-67,  1967-68  और  1968-69
 में  बधवार  मध्य  प्रदेश  से  कितने  श्रामों  का
 निर्यात  किया  गया  और  1967-68  की  तुलना  में
 ‘1968-69  #  आमों  के  निर्यात  में  कितने  प्रतिशत

 वृद्धि  अथवा  कमी  हुई  ;  और

 (ख)  चौथी  पंचवर्षोय  योजना  में  आमों  के
 उत्पादन  तथा  निर्यात  के  लिए  अलग  अलग  क्या
 लक्ष्य  निर्धारित  किये  गये  हैं  ?

 वंवेशिक  व्यापार  मंत्रालय  में  उपमंत्री

 (की  रास  संवक)  :  (क)  निर्यात  आंकड़े  राज्य-
 वार  नहीं  रखे  जाते  7  तथापि  वर्ष  ‘1966-67  से
 1968-69,  तक  समूचे  देश  से  नामों  का  निर्यात
 इस  प्रकार  था--

 वर्ष  मात्रा  मूल्य
 मे०  टन  '000'  रुपये

 1966-67  8l0  430
 °967-68  075  8i9

 1968-69  204  2457

 ag  मूल्य
 (लाख  रुपये  में)

 1965-66  38
 1966-67  63
 ‘1968-69  3

 (ख)  तथा  (ग).  प्रदन  के  भाग  (क)  में
 दिए  गए  वर्षों  में,  केलों  के  निर्यात  में  उल्लेखनीय
 गिरावट  नहीं  हुई  ।

 प्रध्य  प्रदेश  से  आर्मों  का  निर्यात

 4052.  शी  tio  Wo  वीक्षित  :  क्‍या  बंबे-
 शिक  व्यापार  मंत्री  यह  बताने  की  कृपा  करेंगे
 किः

 बषे  1967-68  की  तुलना  में  वर्ष  1968-69
 में  हुई  वृद्धि  लगभग  7.6  ब्रतिवात्त  थी  1

 (सत्र)  मध्य  प्रदेश  के  लिए  कोई  अलग
 जानकारी  उपलब्ध  नहीं  है।  परन्तु  फलों  के
 उत्पादन  के  लिए  केन्द्र  द्वारा  प्रायोजित  एक
 योजना  तैयार  की  गई  है,  जिसे  चौथी  पंचवर्षीय
 योजना  के  दौरान  क्रियान्वित  किया  जाना  है।
 इस  योजना  के  अनुसार  18,400  हैक्टार  के
 अतिरिक्‍त  क्षेत्र  मे ंआम  लगाने  का  विचार  है
 जिसके  फलस्वरूप  जौथी  पंचवर्षीय  योजना  के
 अन्त  में  20,000  मे०  टन  की  अतिरिक्त  उपज
 होगी,  जिसमें  से  7,500  परे,  टन  प्रतिवर्ष  निर्यात
 के  लिए  होगा  1

 मध्य  प्रदेश  में  कपड़ा  मिलों  में  तालाबन्वियों
 तथा  हुड़तालों  के  कारणहानि

 4053,  श्री  tio  Wo  वोक्षित  +  क्या  बंदे-
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 शिक  व्यापार  मंत्री  यह  बताने  की  कृपा  करेगे
 किः

 (क)  क्‍या  गत  तीन  वर्षों  में  मध्य  प्रदेष्ष  में

 कपड़ा  मिलों  में  तालान्बियों  तथा  हड़तालों  के
 कारण  मालिकों  को  हुई  हानि  के  बारे  में  कोई

 अनुमान  लगाया  गया  है  ;

 (ख)  क्या  सरकार  ने  उक्त  कपड़ा  मिलों
 में  तालाबन्दियों  के  कारण  हुई  विदेशी  मुद्रा  की
 हानि  के  बारे  में  भी  कोई  अनुमान  छगाया  है;
 और

 (ग)  यदि  हां,  तो  उसका  ब्यौरा  क्‍या  है  ?

 बंदेशिक  व्यापार  मंत्रालय  में  उपमंत्री  (रो
 राम  सेवक)  :  (क)  तथा  (ख).  जी  नहीं  t

 (ग)  प्रइन  नहीं  उठता  |

 Division  of  a  part  of  production  of
 Ordnance  Factories  to  Frivate

 Sector

 4055,  SHRI  P.C,  ADICHAN  :  Will
 the  Minister  of  DEFENCE  be  pleased  to
 state  :

 (a)  whether  there  fs  any  proposal  to
 divert  a  part  of  production  of  Ordnance
 Factories  to  private  sector;  and

 (b)  the  resasons  for  such  diversion  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  DEFENCE  (SHRI  L,.N.
 MISHRA)  :  (a)  and  (b),  No,  Sir.  Assis-
 tance  af  the  Private  Sector  is  taken  where
 necessary,  to  supplement  the  production  In
 Ordnance  Factories,  Rellance  on  the  private
 sector  is  placed  mostly  for  supply  of  com-
 ponents  and  tools  for  which  there  ts  elther
 no  capacity  or  inadequate  capacity  in  the
 Ordnance  Factorics,

 In  addition,  the  Department  of  Defence
 Supplies  has  been  ‘pursuing  the  establish-
 ment  of  indigenous  manufacture  of  Defence
 {tems  hitherto  imported,
 Production  of  Coloured  Sarees  by  Handlooms

 4056.  SHRIP.C.  ADICHAN:  Will
 the  Minister  of  FOREIGN.  TRADE  be
 Pleased  to  state  |
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 (a)  whether  Government  have  recently
 recelved  any  representations  agalnst  the
 decision  to  reserve  production  of  coloured
 sarees  for  the  handloom  sector;

 (b)  ifso,  the  sum  and  substance  there-
 of  ;  and

 (c)  Government's  reaction  thereto  १

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  (SHRI
 RAM  SEWAK)  5  (a)  Yes,  Sir,

 (b)  A  statement  is  enclosed.

 (0)  The  Government  are  not  considering
 any  change  io  the  existing  policy  of  reserva-

 tion  of  certain  flelds  of  production  for  the
 handlooms.

 Statement

 The  sum  and  substance  of  the  represen-
 tations  received  by  the  Government  are  given
 below  :—

 (1)  Maharashtra  accounts  for  80°  of
 Powerlooms  in  the  country  and  the  coloured
 sarees  are  also  mainly  produced  in  Maha-
 rashtra  State,

 (2)  Powerloom  is  a  decentralised  small
 scale  industry  in  the  State,

 (a)  Majority  of  persons  engaged  in  the
 industry  are  self  employed  people  who  would
 be  thrown  out  of  employment,

 (4)  Coloured  sarees  proceduced  on
 Powerlooms  are  also  exported  and  earning  of
 foreign  exchanges  should  not  be  lost.

 Uperading  of  Indian  Trade  Office  in
 German  Democratic  Republic

 4057.  SHRI  CHENGALRAY  NAIDU  :
 Will  the  Minister  of  EXTERNAL  AFFAIRS
 be  pleased  to  state  :

 (a)  whether  the  attention  of  the
 Government  has  been  drawn  to  the  news
 report  that  Government  of  India  had  upgrad-
 ed  the  status  of  the  Indlan  trade  office  io
 the  German  Democratic  Republic  ;

 (b)  ifso,  how  fac  this  statement  Ip
 true  ;  and
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 {c)  {fnot,  whether  Government  have
 contradicted  the  statement  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENDRA  PAL  SINGH):  (a)
 Yes,  Sir,

 (b)  The  Indlan  Trade  Representative
 has  now  been  empowered  to  discharge  cer-
 talo  Consular  functions,

 (c)  The  position  as  above  has  been
 clarified  by  Government,

 दिल्‍ली  विद्युत  संभरण  उपक्रम  के
 कर्मचारियों  को  मांगे

 4058.  श्री  रघुवोर  सिंह  शास्त्री  :  क्‍या
 सिचाई  तथा  विद्युत  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्या  दिल्‍ली  विद्युत  संभरण  उपक्रम
 के  कमंचारी  अपनी  मांगों  के  समर्थन  में  काफो
 समय  से  प्रान्दोलन  करते  भा  रहे  हैं;

 (ख)  यदि  हां,  तो  उनकी  माँगों  का  ब्यौरा
 कपा  है;  और

 (ग)  उनकी  कठिनाईयों  को  दूर  करने  के

 लिए  सरकार  ने  कया  कार्यवाही  की  है  ?

 सिचाई  तथा  विद्युत  मंत्रालय  में  उपमंत्री

 (को  सिधेश्वर  प्रसाव)  :  (क)  जी  हां  ।

 (ख)  और  (ग).  दिल्‍ली  राज्य  विद्युत
 कर्मचारी  संघ  ने  मार्च,  970  से  हड़ताल  करने
 का  जो  नोटिस  दिया  है,  उसमें  तीन  प्रकार  की
 मांगें  की  गई  हैं--

 (l)  छ:  वे  मांगें  हैं  जिनका  सम्बन्ध  पंचाट
 से  है  भौर  जिनकी  कार्यन्विति  नहीं
 की  गई  है  ।  वे  माँगें  मुख्यतः  ये  हैं--
 कार्य  प्रभारित  खलाध्षियों  की  स्थाई

 नियुक्ति,  मीटर  रीडरे  इन्सपंक्टर  की
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 नियुक्ति,  श्रनुग्रहपूर्वक  प्रदायगीय,
 ग्रामीण  क्षेत्रों  में  तैनात  कमंचारियों
 के  लिए  मुफ्त  आवास  स्थान  की
 ब्यवस्था  |

 26  वे  मांगें  हैं  जिनके  सम्बन्ध  में

 यह  कहा  गया  है  कि  प्रबन्धकों  ने

 उन्हें  मान  लिया  था  परन्तु  वे  कार्य-
 न्वित  नहीं  की  गई  हैं।  वे  मुख्यतः
 इन  विषयों  से  सम्बन्धित  हैं--कर्म-
 वर्दियों  का  स्थायीकरण,  अस्थायी
 पदों  का  स्थायी  पदों  में  परिवर्तन,
 बदियों,  बरसाती  कोटों,  पगड़ियों
 की  सप्लाई,  चिकित्सा  सम्बन्धी  तथा
 अन्य  सुविधाओं  की  व्यवस्था  t

 48  माँगें  वे  थी  जिनके  सम्बन्ध  में
 विचार-विमर्श  करके  फैसछा  किया
 जाना  है।  दिल्‍ली  विद्युत  प्रदाय-
 संस्थान  ने  दिल्ली  राज्य  विद्युत
 क्षमंचारी  संघ  के  साथ  बात न्वीत
 आरम्भ  कर  दी  है  और  इस  संबन्ध
 में  सिंचाई  व  बिजली  मंत्रालय  को
 सहायता  ली  जा  रही  है।  यह  प्रगति
 हुई  है--  प्रबन्धकों  ने  सूचित  किया
 है  कि  पहली  श्रेणी  की  6  मांगों  में
 से5  मांगें  पूर्णतः  कार्यान्वित  कर
 दी  गई  हैं  और  एक  मांग  जो  बाकी
 रह  गई  है,  उसका  सम्बन्ध  आवास
 की  व्यवस्था  और  पंचाट  से  है  जिस
 को  कार्वान्विति  दीघंकालिक  आधार
 पर  होनी  है  1  दूसरी  श्रंणी  की  मांगों
 के  सम्बन्ध  में,  प्रबन्धकों  ने  सूचित
 किया  हैं  कि  उन्होंने  i5  मांगों  को
 कार्यानवित  करना  मंजूर  कर  छिया

 है।  तीसरी  श्रेणी  की  मांगों  और

 पहुली  तथा  दुसरी  श्रेणी  की  शेष
 मांगों  समेत  अन्य  मांगों  माँगों  पर,
 प्रबन्धर  कर्मचारी  संघ  के  साथ
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 विचार-विम्दं  कर  रहे  हैं।  चूँकि
 अभी  वार्ता  चल  रही  है,  इसलिए
 प्रस्तावित  हड़ताल  1 मार्च,  970
 को  नहीं  हुई  ।

 Funds  earmarked  for  Irrigation  of
 Manipur

 4059,  SHRI  M,.  MEGHACHANDRA  :
 Will  the  Minister  of  IRRIGATION  AND
 POWER  be  plaesed  to  state  :

 (b)  the  amount  earmarked  for  Irriga-
 tlon  schemes  for  Minipur  during  the  Fourth
 Five  Year  Plan  ;

 (b)  the  nature  of  the  scheme  drawn
 up  and  the  total  acreage  to  be  irrigated
 after  completion  of  the  schemes  ;

 (c)  whether  it—is  a  fact  that  double
 cropping  of  foodgrains  cannot  be  undertaken
 in  Manipur  due  to  lack  of  supply  ;  and

 (a)  if  so,  whether  Government  would
 allocate  more  fund  and  give  more  attention
 on  Irrigation  work  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  SIDDHESHWAR  PRA-
 SAD):  (a)  to  (d)  &  provision  of  Rs.  0
 lakhs  hus  been  made  for  major  and  medium
 irrigation  schemes  का  Manipur  in  the  draft
 Fourth  Plan.  A  scheme  for  providing  lift
 irrigation  from  the  Loktak  Lake  is  being
 investigaied  by  the  Manipur  Administratlon,

 Disposal  of  Surplus  Air-  Field  at
 Kakching  Palel  of  Manipur

 4960.  SHRI  M.  MEGHACHANDRA  :
 Will  the  Minister  of  DEFENCE  be  pleased
 to  state  :

 (a)  whether  the  disposal  of  the  surplus
 alr-fleld  at  Kakching  Palel  of  Manipur  is
 being  postponed  ;

 (b)  if  so,  when  the  said  disposal  will
 be  cffected  ;

 (c)  whether  applications  for  grant  of
 settlement  have  been  received  by  the  Minis-
 try  ;  and
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 (a)  if  so,  any  action  so  far  taken  there-
 to?

 THE  MINISTER  OF  DEFENCE  AND
 STEEL  AND  HEAVY  ENGEENRING
 (SHRI  SWARAN  SINGH)  ;  ta)  and  (b).
 It  has  been  decided  to  retain  the  land  as  it
 fs  required  for  Defence  purposes.

 (©):  Yes,  Sir,

 (d)  The  matter  is  under  consideration,

 Rural  Electrification  in  Manipur

 406l  SHRI  M.  MEGHACHANDRA  ;
 Will  the  Minister  of  IRRIGATION  AND
 POWER  be  pleased  to  state  ;

 (a)  the  electrification  work  taken  up
 {n  the  bill  and  rural  areas  of  Manipur;

 (b)  whether  the  local  people  of  the
 villages  near  Tadubi  in  the  Imphal  Dima-
 pur  Road  had  approached  the  Goveroment
 of  Manipur  for  extension  of  electric  supply
 from  Tadubi  to  Paomata  centre;  and

 (c)  {fso,  any  action  taken  thereto  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATIGN  AND
 POWER  (SHRI  SIDDHESHWAR  PRA-
 SAD):  (a)  Upto  3st  December,  °69,
 I25  localities  have  been  electrified  in  Mani-

 pur  out  of  which  39  are  in  the  hilly  areas,
 A  scheme  for  electrification  of  8I  villages
 in  Manipur  has  been  approved  in  Septem-
 ber,  1969,  for  implementation  during  the
 Fourth  Five  Year  Plan.  40  localitles  in
 hilly  areas  would  be  electrified  during
 the  Fourth  Plan,  under  rural  elecirification
 schemes,  In  addliion  60  localities  In  billy
 areas  would  be  electri{ied  during  the  Fourth
 Plan  under  the  scheme  of  utilisation  of  bulk
 power  supply  from  Assam.

 (b)  and  ().  The  Manipur  Government
 have  reported  that  no  request  from  the  local
 people  of  villages  near  Tadubi  has  been
 received  for  extension  of  electric  supply
 from  Tadubi  to  Paomata  Centre.  This  ex-
 tension  is,  however,  being  taken  up  under
 the  scheme  of  utllisatlon  of  bulk  power
 supply  from  Assam,
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 Construction  of  Tuliha  Airport  near
 Imphal

 4062,  SHRI  M.  MEGHACHANDRA  :
 Will  the  Minister  of  DEFENCE  be  pleased
 to  state  ;

 (a)  the  amount  sanctioned  for  the  cons-
 truction  of  the  Tulihal  airport,  near  Imphal
 and  the  amount  already  spent;

 (b)  the  name  of  the  contractor;

 (c)  the  nature  of  labour  engaged  and
 the  daily  rate  of  wages  for  the  labourers
 engaged  ॥  the  said  com:truction,  both  male
 and  female  workers;

 (d)  the  number  of  workers  engaged  on
 average  Io  1969,  local  non-local;  and

 (e)  whether  payment  to  labourers  is
 made  regularly  7

 THE  MINISTER  OF  DEFENCEK  AND
 STEEL  &  HEAVY  ENGINEERING  (SHRI
 SWARAN  SINGH)  :  (a)  It  will  not  be
 desirable  to  give  this  information  as  it  will
 gave  an  indication  of  the  specifications  and
 capacity  of  the  airfield,

 (b)  to  (c).  The  foformation  fs  being
 collected  and  will  be  placed  on  the  Table  of
 the  House,

 Electron  beam  welding  Unit  Designed  by
 Bhabha  Atomic  Research  Centre,

 Trombay

 4063.  SHRI'G.Y.  KRISHNA  :  Will  the
 PRIME  MINISTER  be  pleased  to  state  ;

 (a)  whether  the  Bhabha  Atomic  Rese-
 arch  Centre,  Trombay  have  designed  an
 elcctron  beam  welding  unit;  and

 (b)  ifso,  the  estimated  cost  thereof,
 the  purpose  for  which  the  above  mentioned
 device  will  be  utillsed  and  the  amount  of
 foreign  exchange  involved  as  a  result  there-
 of  7

 THE  PRIME  MINISTER,  MINISTER
 OF  FINANCE,  MINISTER  OF  ATOMIC
 ENERGY  AND  MINISTER  OF  PLAN-
 NING  (SHRIMATI  INDIRA  GANDHI)  :
 (a)  Yes,  Sir.
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 (b)  The  cost  of  the  unit  Is  Rs,  1,25,000 The  unit  will  be  used  in  the  manufacture  of
 fuel  elements  for  nuclear  reactors,  The
 Indigenous  fabrication  of  this  unit  involves
 a  foreign  hang:  component  of
 Rs.  15,000/-,

 गाई  प्रशिक्षण  केस्  के  शिक्षकों  कौ
 रोजगार  दिया  जाना

 4064,  श्री  ऑकार  लाल  बेरवा:  क्या
 प्रतिरक्षा  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  ब्या  सरकार  ने  गाई  प्रशिक्षण  बेन्‍्द्र
 कोटा  से  छटनी  किये  गए  सभी  शिक्षकों  को  उन
 ही  वेतन  क्रमों  पर  रोजगार  दे  दिया  है  ;

 (ख)  यदि  नहीं,  तो  इसके  क्या  कारण  हैं  ;
 भर

 (ग)  उन्हें  किन  किन  स्थानों  पर  रोजगार
 दिया  गया  है  तथा  उनके  वेतन  क्या  हैं  ?

 प्रतिरक्षा  तथा  इस्पात  और  भारी  इंजीनि-
 यरिय  मंत्री  ी  स्वर्ण  सिह)  :  (कफ)  जी  हां  ।

 (ख)  प्रइन  नहीं  उठता

 (ग)  उन्हें  सी०  ओ०  डी०  अभलाहाबाद,
 आगरा,  कानपुर,  छिवेकी,  डैदू और  सी.  ए.
 एक,  वी.  डी.  बिर्की  में  10-3-13 1-4-155
 महूँता  wet-4-75-(80  बेतनमान  में  ख़पाया
 गया  1

 गाई  प्रशिक्षण  केन,  कोटा

 4065.  श्री  क्रॉकारलाल  बेरवा  :  क्‍या
 प्रति  रक्षा  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  सरकार  का  विचार  कोटा  स्थित
 गाई  प्रशिक्षण  केन्द्र  की  क्षमता  बढ़ाने  का  है  ;

 (ख)  यदि  हां,  तो  उपयुक्त  केन्द्र  में  इस
 समय  प्रशिद्षाथियों  की  संख्या  कितनी  है  ;
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 (7)  इस  केन्द्र  की  क्षमता  में  कितती  और

 कब  तक  वृद्धि  को  जायेगी  ;

 (घ)  क्‍या  सरकार  का  विचार  विमान  भौर

 समुद्री  जहाज  चलाने  हेतु  प्रशिक्षण  देने  के  लिए
 केन्द्र  स्थापित  करने  का  है  ;  और

 (ड.)  यदि  नहीं  तो  इसके  क्‍या  कारण  हैं
 विशेषकर  जब  विमान  और  समुद्री  जहाज
 चलाने  का  प्रशिक्षण  देने  के  लिए  साधन  उपलब्ध

 हैं?

 प्रतिरक्षा  और  इस्पात  और  भारी  इंजी-
 निर्यारेंग  मंत्री  (श्री  स्वर्ण  fag):  (क)  जी

 नहीं  ।

 (ख)  तथा  (ग)  :  प्रश्न  नहीं  उठते  1

 (घ)  जी  नहीं-न  कोटा  में  ही  ।

 (ड.)  इस  के  लिये  अन्यत्र  पहले  ही  पर्याप्त

 प्रबन्ध  विद्यमान  है  ।

 Seminar  on  Indo-German  Democratic
 Republic  Co-operation

 4068.  DR,  RANEN  SEN:  Will  the
 Minister  of  FOREIGN  TRADE  be  pleased
 io  state  t

 (a)  whether  a  seminar  on  Indo-German
 Democratic  Republic  Corperation  took
 place  at  Bombay  on  the  4ih  October,  909  ;

 (b)  whether  Government  officials  also
 participated  In  the  seminar  ;

 (०)  the  subjects  discussed  at  the  seminar
 and  the  results  achieved  ;  and

 (d)  whether  any  follow-up  action  has
 been  taken  to  implement  some  of  the
 suggestions  made  at  the  seminar  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE
 (SHRI  RAM  SEWAK)  :  (a)  aod  (b):
 Yes,  Sir.

 (c)  The  following  subjects  were  dis-
 cussed  at  the  seminar  ;
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 (t)  Twenty  years  of  economic  growth
 of  GDR  and  Economic  and
 Industrial  Cooperation  with  de-
 veloping  countries  with  particular
 teference  to  India  ;

 (li)  Forcign  trade  of  GDR  with
 developing  countries  with  parti-
 cular  reference  to  India  :

 (iil)  Export  promotion  of  Indian  goods
 to  GDR,

 The  reminar  highlighted  the  prospects  of
 further  growth  of  Indo-GDR  trade  and
 economic  relations  and  the  steps  to  be
 taken  in  this  regard,

 (d)  The  recommendations  made  during
 the  seminar  are  teing  examined,

 Proposal  to  place  Handloom  and  Khadi  and
 Village  Industries  under  a  Separate Minister

 4069.  SHRI  5,K,  SAMBANDHAN  :
 Will  be  PRIME  MINISTER  be  pleased  to
 State  ;

 (a)  whether  Government  have  any
 Proposal  to  place  the  Handloom  Industry
 along  with  Khadi  and  Village  Industries
 under  a  separate  Minister  in  view  of  the
 large  number  of  people  depending  on  these
 Industries  ;

 (b)  If  so.  when  ;  and

 (c)  if  not,  the  reasons  thesefore  ?

 THE  PRIME  MINISTER,  MINISTER
 OF  FINANCE,  MINISTER  OF  ATOMIC
 ENERGY  AND  MINISTER  OF  PLAN-
 ING  (SHRIMATI  INDIRA  GANDHI):
 (a)  to  (०).  Handloom  Industry  is
 under  the  administrative  control  of  the
 Ministry  of  Forcign  Trade,  and  Village
 Industries  Including  Khadi,  under  that  of
 the  Ministry  of  Industrial  Development,
 Internal  Trade  and  Company  Affairs.  These
 arr  are  sidered  satisfactory,
 and  no  change  is  contemplated  at  present,

 Conversion  of  All  India  Handloom
 Board  inio  a  Statutory  Board

 4070.  SHRI  S,K.  SAMBANDHAN  ;
 Will  the  Minister  of  FOREIGN  TRADE  be
 Pleased  to  state  ;
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 (a)  whether  Government  have  any
 Proposal  to  bring  In  some  legislation  for
 making  the  All  India  Handloom  Board  a
 Statutory  Board  ;

 (b)  ff  so,  by  when  ;  and

 (c)  If  not,  the  reasons  therefore  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE
 (SHRI  RAM  SEWAK)  a  (a)  and  (b).  The
 Government  of  Indla  have  accepted  he  re-
 commendation  of  the  Powerloom  Enquiry
 Committee  to  convert  the  existing  All  India
 Handloom  Board  Into  a  Statutory  Board,
 Steps  are  being  taken  to  implement  this
 decision,

 (c)  Does  not  arise,

 Ceylonese  police  In  Kachchativu  Island
 During  Festival

 407i.  SHRI  SHIVA  CHANDRA  JHA:
 Will  the  Minister  of  EXTERNAL  AFFAIRS
 be  pleased  to  state  :

 (a)  whether  it  Is  a  fact  that  the
 Ceylon  Government  have  again  deployed  its
 police  forces  during  the  recent  (St.  Antony's)
 festival  in  Kachchatlvu  Island  |  and

 (b)  if  so,  the  reasons  therefore  and  the
 reaction  of  the  Indian  Government  thereto
 in  view  of  the  past  negotiations  with  the
 Ceylon  Government  about  the  dispute  7

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENDRA  PAL  SINGH):
 (a)  Officials  of  both  the  Governments  of
 India  and  Ceylon  visited  the  Island  during
 the  Festival.

 (b)  This  has  been  the  practice  in  the
 past,

 Export  of  Sports  Goods

 4072,  SHRI  SHIVA  CHANDRA  JHA:
 Will  the  Minister  of  FGREIGN  TRADE
 be  pleased  to  state  :

 (a)  whether  {ft  fs  a  fact  that  Indiq
 paports  sports  goods  ;
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 (b)  if  so,  to  which  countries  and  what
 kinds  of  sports  goods  are  exported  ;  and

 (c)  how  much  foreign  exchange  ie
 earned  therefrom  per  year  7

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE
 (SHRI  RAM  SEWAK)  :  (a)  Yes,  Sir.

 (b)  The  Sports  Goods  from  India  are
 being  exported  to  more  than  70  countries,
 The  major  foreign  markets  for  India's
 sports  goods  are  Australla,  Ghana,  Iraq,
 Konya,  Malaysia,  New  Zealand,  Nigeria,
 Zambia,  Malavi,  Sudan,  Tanzania.  U.M.,
 U.S.A.  West  German,  West’  Indies,
 Uganda  and  Ceylon,

 The  exported  goods  Include  Footballs,
 Leather  balls,  Sports  hosiery,  EPNS  Sports
 were,  Bladders,  Hockey  Balls,  Cricket  balls,
 Badminton-tennis  squash  Rackets.  Hockey
 Sticks,  Nets,  Fishing  rods,  Carrom  Boards,
 Sports  Shoes,  Gymnastic  Goods,  Cricket.
 bats,  Table-tennis  bats,  Polo  Sticks  etc.

 (c)  The  value  of  exports  of  Sports
 Goods  during  the  last  five  years  has  been
 as  under  3

 Year  Export  Value
 in  Rs./lakhs

 965  784
 966  8°60
 967  98-02
 968  49
 969  28°95

 ब्रिटेन  की  एक  फर्म  हारा  निभित  एक  छोटे
 घिमान  ज्ाइलडर हर  की  रीव

 4073.  शी  देबेन  सेम  :  जया  प्रतिरक्षा
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  ब्या  यह  सच  है  कि  सरकार  का
 विचार  ब्रिटेन  की  मैंसस  ब्रिटेन--सार्थन  लिमि-
 टैड  नामक  फर्म  द्वारा  निर्मित  आइलैंडर  नामक

 छोटा  विमान  खरीदने  का  है  जो  भ्राजकल्  हमारे
 देश

 में  दिख्मया  जा  रहा  है  |  कोर
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 (a)  उपयुक्त  विमान  की  छागत  मौर

 विशेषताएं  क्‍या  हैं  और  उसको  खरीदने  के
 सम्बन्ध  में  सरकार  की  प्रतिक्रिया  क्‍या  है  ?

 प्रतिरक्षा  ओर  इस्पात  झौर  मारी  इंजी-
 लिर्यारिंग  मंत्री  (श्री  स्वर्ण  सिह):  (क)  तथा  (ख).
 इस  समय  आईलेंडर  विमान  खरीदने  का  रक्षा
 मन्त्रालय  में  कोई  प्रस्ताव  नहीं  है  i  इस  प्रदन  में

 उठाए  गये  अन्य  पहलु  पर  प्रइन  नहीं  उठते।

 'हिलावल  प्रदेश,  आतास,  नागालेंड  तथा

 खम्भू  काइसोर  में  जल  विद्युत
 परियोजनाएं  स्थापित

 करता

 4074,  श्री  वेवेस  सेंग :  ष्या  सिंचाई
 तथा  विद्युत  मन्त्री  यह  बताने  की  कृपा  करेंगे
 किः

 (क)  कया  यह  सच  है  कि  सरकार  का
 विधार  शीघ्र  ही  हिमाचल  प्रदेश,  झासाम  नागा-
 लेंड  तथा  जम्मू  काइमोर  में  तोन  जल  विद्युत
 परियोजनाएं  स्थापित  करने  का  है  ;

 (ख)  यदि  हाँ,  तो  उनमें  से  प्रत्येक  पर
 कितने  तिवेश  की  संभावना  है  तथा  उनके  कब
 तक  चारू  हो  जाने  की  संभावना  है  ;  और

 (ग)  क्‍या  सरकार  का  विचार  उत्तर  प्रदेश
 के  पहाड़ी  क्षेत्रों  मे ंतथा  बिहार  के  पिछड़े  क्षेत्रों
 में  उक्त  प्रकार  की  जलविद्य  त  परियोजनाएं
 स्थापित  करने  का  है  ?

 खिच्चाई  तथा  विद्य त  मंत्राकय  में  उपमंत्री
 (श्री  सिद्ध  शबर  प्रसाद)  :  (क)  सरकार  ने  चौथी
 योजना  के  दौरान  केन्द्रीय  सेबटर  में  निम्नलि-
 खित  पन-बिजली  परियोजनाओं  को  कार्यान्वित
 करने  का  प्रस्ताव  रला  है  ;

 1)  बैरानसिग्रुल  पनबिजली
 re

 परियोजना+-हिमा चल  प्रदेश
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 2)  लोकतक  पनबिजली

 परियोजना--मणिपुर

 3)  सलाल  पनबिजलो

 परियोजना--जम्मू  व  काश्मीर

 (ख)  बैरा  सियुल  परियोजना  (अनुमानित
 लागत  20.94  करोड़  रुपये)  और  लोकतक  पन
 बिजली  परियोजना  (अनुमानित  लागत  0.66

 करोड़  रुपये)  के  चोथी  योजना  के  झन्त  तक
 चालू  होने  की  संभावना  है  सलाल  परियोजना
 (अनुमानित  लागत  55.i5  करोड़  रुपये)  के
 पांचवी  योजनावधि  में  चालू  होने  की  सम्भावना
 है  1

 (ग)  इस  समय  ऐसा  कोई  प्रस्ताव  नहीं  है  ।

 Establishment  of  South  East  Asia
 Common  Market

 4075,  SHRI  M,  L.  SONDHI:  Will
 the  Minister  of  FOREIGN  TRADE  be
 pleased  to  state  4

 (a)  whether  any  negotiations  have  been
 held  between  the  Government  of  India  and
 the  Governments  of  South  East  Asia  con.
 rles  regarding  the  establishment  of  South
 East  Asian  Common  Market  ;  and

 (b)  If  so,  the  outcome  thereof  7

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  (SHRI
 RAM  SEWAK)  (a)  and  (b).  ‘No,  ‘Sir,
 Certaln  initiatives  have,  however,  been
 taken  In  p  of  the  lution  on  the
 Strategy  for  |  od  «development  of

 gi  co-operation  in  Asia
 adopted  at  the  Third  Ministerial  Conference
 on  Asan  E  Co-operation,  to
 promote  closer  economic  co-operation  among
 the  member  countries  of  the  ECAFE  region.

 Reference  about  Netaji  in  Gocbbel’
 Diaries

 4076.  SHRIM.  L.  SONDHI:  Will
 the  Minister  of  EXTERNAL  AFFAIRS  be
 pleased  to  state  :

 (a)  whether  Government’s  attention
 has  been  drawn  to  a  footnote  in  the  first
 edition  of  Gobbel’s  Diaries  published  in  the
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 U.S.  A,  relating  to  Netajl  Subhas  Chandra
 Bose  ;

 (b)  whether  the  footnote  sheds  any
 light  on  the  mystery  of  Netaji’s  disappea-
 rence  ;

 (c)  whether  Government  propose  to
 take  any  Initlative  to  find  the  evidence  which
 might  be  available  in  the  archives  of  the
 U,  S.  occupation  forces  in  Japan  ;  and

 (d)  If  oot,  the  reasons  therefor  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURRENDRA  PAL  SINGH)  :  (a)
 to  (dj).  The  Government  of  India  have
 decided  to  appoint  a  commission  of  enquiry
 to  go  into  the  question  of  the  disappearance
 of  Netaji  Subhas  Chandra  Bose.  This  com-

 ission  will  undoubtedly  go  into  all  such
 material  as  is  relevant.

 Views  on  Role  of  Aircraft  Carrier

 4077.  SHRI  M.L.  SONDHI  :  Will
 the  Minister  of  DEFENCE  be  pleased  to
 state,

 (a)  whether  it  is  a  fact  that  the  views
 of  a  senior  Naval  Officer  regording  the  role
 of  alr-craft  carriers  were  Ignored  and  he
 was  compelled  to  retire  prematurely  4

 (b)  whether  Government  have  now
 themselve  accepted  the  same  views  ;

 (c)  ॥  so,  whether  any  enquiry  bas  heen
 ordered  Into  this  affair  ;  and

 (d)  if  so,  the  results  of  the  enquiry  7

 THE  MINISTER  OF  DEFENCE  AND
 STEEL  AND  HEAVY  ENGINEERING
 (SHRI  SWARAN  SINGH):  (a)  In  arriv-
 ing  at  decisions  on  questions  of  policy  like
 the  role  of  aircraft  carriers,  due  weight  is
 given  to  the  views  of  the  Naval  Head-
 qcarters.  Government  is  not  aware  of  any
 case  lo  which  a  senior  Naval  officer  was
 compelled  to  retire  prematurely  for  big
 views  on  the  role  of  aircraft  carriers.

 (b)  to  (d),  Do  not  arise,
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 Use  of  Atomic  Energy  for  Peaceful  Purposes
 4078.  THRI  N.  R,  DEOGHARE!

 Will  the  PRIME  MINISTER  be  pleased  to
 stato?

 (a)  whether  the  Government  of  india
 have  decided  to  explore  possibilities  of  use
 of  atomic  energy  for  peaceful  purposes
 with  the  help  of  forelgn  countries  ;  and

 (b)  if  so,  the  details  thereof:  names
 of  the  countries  with  whose  help  Govern-
 ment  propose  to  explore  the  pessibilities  ?

 THE  PRIME  MINISTER,  MINISTER
 OF  FINANCE  MINISTER  OF  ATOMIC
 ENERGY  AND  MINISTER  OF  PLANN-
 ING  (SHRIMATI  INDIRA  GANDHI)  :
 (a)  and  (b),  The  Government  of  India
 has  ever  since  the  Inception  of  Its  nuclear
 energy  programme  collaborated  with  the
 Governments  of  a  number  of  foreign  coun-
 tries  In  the  field  of  the  peaceful  uses
 of  atomic  energy  and  no  new  decision  fo
 this  respect  is  called  for.

 Alrcraft  HF-24

 4079,  SHRIMATI  SHARDA  MUKER-
 JEE  :  Will  the  Minister  of  DEFENCE  be
 Pleased  to  state  :

 (a)  whether  it  is  a  fact  that  Government
 have  relegated  HF-24,  manufactured  at
 HAL,  to  ground  attack  only  ;

 (b)  whether  the  idea  of  developing
 HF-24  to  give  it  Mach-2  capability  bas
 been  dropped  ;

 (c)  If  so,  whether  the  Government  are
 reconsidering  thelr  earlier  decision  ;  and

 (d)  the  reasons  thereof  7

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  DEFENCE  (SHRI  L.  N,
 MISHRA)  :  (a)  to  (d).  The  Mk.  I  version
 of  the  HF-24  aircraft  has  been  designed
 primarily  for  tbe  Ground  attack  role,  It
 will  not  be  in  the  public  Interest  to  give
 further  information.

 of  by  U.K-  om  Cotton
 lapesiiiee  ™  पथ

 SHRI  RABI  RAY:  Will  the
 Mioister  FOREIGN  TRADE  be  pleased  to
 Rats;
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 (a)  .whether  it  is  a  fact  that  he  met  the:
 General  Secretary  of  the  Commonwealth
 Secretariat,  Mr.  Harold  Smith  ;

 (b)  whether  It  is  also  a  fact  that  Mr,
 Smith  made  it  clear  to  that  Great  Britain
 intend  to  impose  I5  per  cent  duty  on  cotton
 textiles  from  Commonwealth  countries  In
 1972,  ;  and

 (c)  what  is  the  reactlon  of  Govern-
 ment  to  that  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  (SHRI
 RAM  SEWAK)  :  (a)  to  ic).  In  course  of
 the  discussions  with  Mr.  Arnold  Smith,
 Secretary-General  of  the  Commonwealth
 Seeretarlat,  the  Minister  of  Forelga  Trade
 exp  d  the  ig  feeling  io  India  about
 the  UK  Govt.'s  statement  about  Imposi-
 tlon  of  45  percent  import  duty  on  cotton
 textiles  imported  Into  UK  from  Common-
 wealt  countries.  Mr.  Smith,  however,  did
 not  say  anything  specific  about  thls,

 Misuse  of  Rupee  Pattern  Trade

 408i.  SHRI  RABI  RAY  :  Will  the
 Minister  of  FOREIGN  TRADE  be  pleased
 to  state  4

 (a)  whether  Government's  attention  has
 been  drawn  to  the  observation  made  by  a
 study  team  set  up  by  the  Natlonal  Council
 of  Applied  Economic  Research,  New
 Delhi,  that  the  rupee  pattern  trade  is  boing
 misused  ;

 (b)  if  so,  whether  Government  agree
 with  that  observation  ;  and

 (c)  steps  taken  by  Government  to  stop
 this  misuse  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  (SHRI
 RAM  SEWAK):  (a)  to  (c).  Government
 have  recelved  a  report  ‘Expert  Strategy  for
 Judia®  prepared  by  the  National  Council
 of  Applied  Economic  Research,  New  Delhl,
 which  infer  alia  Includes  a  Chapter  on
 Role  of  Rupee  Trade.  Jt  gives  a  posi-
 tive  appra{eal  of  tupeo  trade.  and  the  only
 teference  to  the  misuse.  of  rupee.  patter
 wade  is  in  regard  to  awitch  trade.
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 Reports  of  only  sporadic  cases  of  re-.
 export  of  Indian  goods  to  third  country
 destinations  by  enterprises  in  East  European
 countries  have-  been  received.  Whenever
 such  reports  are  brought  to  the  notice  of
 the  Government,  sultable  action  {fs  taken
 and  the  matter  taken  up  with  the  concerned
 Government  when  necessary,

 Number  of  Officers  in  Central  Water  and
 Power  Commission  on  Deputation  from

 various  States

 4083.  SHRI  HUKAM  CHAND
 KACKWAL:

 SHRI  NITIRAJ  SINGH
 CHAUDHARY  :

 Willi  the  Minister  of  IRRIGATION
 AND  POWER  be  pleased  to  state  :

 (a)  what  Is  the  number  (State-wlse)  of
 Officers  in  Central  Water  and  Power  Com-
 mission  who  are  on  deputation  from  the
 various  States  ;  and

 (b)  how  many  of  them  are  of  the  level
 of  Director  and  above  from  Madhya
 Pradesh  ?

 THE  DEPUTY  MINISTER  IN  THR
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  SIDDHESWAR  PRASAD):
 (a)  A  statement  showing  the  number
 of officers  of  the  State  Governments,  State
 Electricity  Boards  and  Union  Terrirories
 (State-Wise)  who  are  at  present  working
 in  the  Central  Water  and  Power  Commission
 on  deputation  basts,  Is  attached,

 (b)  Nil.

 Statement

 The  number  of  officers  of  the  State
 Governments,  State  Electricity  Boards  aud
 Unton  Territories  (State-wise),  who  are  at
 present  working  in  the  Central  Water  and
 Power  Commission,  on  deputation.

 Name  of  State  Number  of  officers

 i.  Andhra  Pradesh  il
 2  Blbar  9
 3  Gujarat.  ; 4  Haryaos
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 5.  Kerala  ]
 6.  Madhya  Pradesh  4
 7,  Maharashtra  2
 8.  Mysore
 9.  Orissa  25

 10.  Punjab  3
 ll.  Rajasthan  8
 12.  Tamil  Nadu  8
 13,  Uttar  Pradesh  0
 14.  West  Bengal  2

 Union  Territory
 15.  Manipur,  ]
 16,  Pondicherry  ]
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 Area  irrigated  by  Chambal  Canal

 4084.  SHRI  HUKAM  CHAND
 KACHWAI:  Will  the  Minister  of
 IRRIGATION  AND  POWER  be  pleased  to
 State  ;

 (a)  the  area  proposed  to  be  frrigated  in
 Madhya  Pradesh  from  the  Chambal  Canals
 during  the  year  1969-70  ;

 (b)  what  was  the  area  actually  Irrigated
 during  this  year  ;

 (c)  whether  it  is  a  fact  that  only  less
 than  50  per  cent  of  the  proposed  area  could
 be  irrigated  ;  and

 (d)  what  is  the  estimated  loss  to  the
 cultivators  due  to  this  shortfall  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND  PO-
 WER  (SHRI  SIDDHESHWAR  PRASAD)  :
 (a)  to  (d),  The  area  proposed  to  be  irrigated
 from  Chambal  Project  in  Madhya  Pradesh
 during  969-70°  was  -2,10,000,  acres  (which
 included  25,000  acres  of  Kharif  and  40,000
 acres  Of  Mexican  wheat).  However,  on
 account  of  difficulties:  in  the  ruaning  of  the
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 (a)  whether  the  Koradi  Project  near
 Nagpur,  which  is  based  entirely  on  locally
 available  low-grade  coal,  was  included  in
 the  Fourth  Five  Year  Plan  and  had  been
 cleared  by  the  Centre,  but  was  delayed  b
 two  years  ;

 -(b)  Ifs0,  reasons  for  delay  and  when
 the  generating  units  expected  to  be  com-
 missfonen  ;  and

 (c)  how  far  the  power  capacity  of  the
 State  will  be  increased  by  these  two  units  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  SIDDHESHWAR
 PRASAD)  :  (a)  Yes,  Sir.

 (b)  Delay  has  been  due  to  various
 reasons  viz.  change  of  site,  delay  in
 ordering  major  plant  equipment  from
 vorious  sources  and  in  finalisation  of  their
 prices,  constraint  of  financlal  reasources,
 etc,  The  first  generating  unit  is  expected
 to  be  commissioned  by  August  973  and
 second  unit  in  February  1974,

 (c)  The  power  capacity  of  the  State
 will  be  increased  by  240  MW  on  completion
 of  the  scheme.

 Completion  of  Bandaradara  Dam

 4086.  SHRI  DEORAO  PATIL:  Will
 the  Minister  of  IRRIGATION  AND
 POWER  be  pleased  to  state  :

 (a)  whether  Central  Government  have
 studied  the  condition  of  Bandaradara  Dam  in
 Ahmad  Nagar  of  Maharashtra  ;

 (b)  the  messures  recommended  for  the
 strengthening  of  the  Dam  ;

 (c)  the  estimated  expenditure  on  the
 said  tes  and  financial  assistance  by Chambal  Canals,  the  area  actually  irrigated

 was  1,52,000  acres  (which  Inctuded  25,000
 acres  of  Kharif,and  18,000  acres  of  Mexican
 wheat).  The  loss  on  account  of  the
 shortfall  in  irrigation  {s  roughly  estimated
 at  about  Rs.  70  lakhs,

 Koradi  Project  near  Nagpur

 4085.  SHRI  DEORAO  PATIL:  Will
 the  Minister  of  IRRIGATION  AND
 POWER  be  pleased  to  state  ;

 the  Central  Government  ;  and

 (d)  whether  the  Government  of
 Maharashtra  have  requested  the  U_S. Bureau  of  reclamation  to  send  experts  in
 Dam  designing  and  grounding  of  Dam  and
 whether  the  experts  are  expected  to  arrive  in
 India  ?

 “THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION:  ‘AND
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 POWER  (SARI  SIDDESHWAR  PRASAD):
 (a)  and  (b),  A  Committee  of  Experts,
 which  includes  Central  Government  officers
 also,  has  been  constituted  by  the  Govern-
 ment  of  Maharashtra  to  look  into  the
 Problems  of  repairing  and  strengthening  the
 Bhandardara  dam,  The  following  immediate
 remedial  measures  are  already  in  hand  4

 l,  Providing  additional  spillway  and
 outlet  capacity,

 mw  Grouting  near  the  upstream  face  of
 the  dam  to  stop  the  seepage,  parti-
 cularly  the  zone  of  distress  on  the
 upstream  face  in  the  body  of  the
 dam.

 3.  Providing  drainage  downstream  of
 the  grout  curtain  in  the  zone  of
 immediate  distress,

 4  Placing  prestressed  cable  tles  on
 the  upstream  portion  of  the  dam,

 3  Tying  the  downstream  portion  of
 the  dam  (in  the  portion  below
 840  ft.  from  the  top  of  the  dam).
 to  the  upstream  mags  after  grouting
 the  downstream  areas  which  offers
 free  passage  for  grout  to  escape,
 After  grouting,  provide  adequate
 drainage.

 6,  Controlling  the  reservoir  to  8  level
 commensurate  with  the  remedial
 measures  completed  before  the
 filling  season  of  1970,

 Proposals  for  range  measures  like  the
 construction  of  a  drainage  gallery  and  a
 suitable  backing  for  the  dam.  etc,  are  under
 examination  by  this  Committee,

 (ले  The  estimated  cost  of  the  works
 already  undertaken  is  Rs.  66.74  lakhs,  It
 fis  assessed  by  the  Maharash  Governme!
 that  the  other  works  may  require  about
 Rs,  225  lakhs,  All  the  expenditure  Is  to  be
 met  by  the  State  Government.

 Cy  At  the  Instance  of  th:  Union
 Minisster  of  Irrigstion  and  Power,  two
 experts  of  the  United  States  Bureau  of
 Reclamation  have.sfredy  inspected  the  dam
 io  February,  1970,
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 Death  of  an  |.A.F.  officer  in  Tezpur

 4087,  SHRI  JYOTIRMOY  BASU
 Will  the  Minister  of  DEFENCE  be  pleased
 to  state  ;

 (a)  whether  an  IAF  Officer  died  of
 accident  recently  near  Tezpur;  and

 (b)  4f  so,  the  details  thereof  ?

 THE  MINISTER  OF  DEFENCE  AND
 STEEL  &  HEAVY  ENGINEERING
 (SHRI  SWARAN  SINGH)  :  (a)  Yes.
 Str,

 (b)  A  Court  of  Inquiry  fs  investigat-
 ing  the  accident.  Its  report  is  awalted.

 भारत  में  चौनी  तथा  पाकिस्तानी  वृतावासों
 द्वारा  भारत  विरोधों  प्रचार

 4088,  श्री  रामावतार  हार्मा :  क्‍या
 ववेदिक  कार्य  मंत्री  यह  बताने  की  कृपा  करेंगे
 किः

 (क)  क्‍या  यह  सच  है  कि  दिल्ली  में  स्थित
 चीनी  दूतावास  तथा  पाकिस्तान  हाई  कमोशन
 भारत  विरोधी  प्रचार  कर  रहे  हैं  ;  प्रोर

 (ख़)  यदि  हाँ,  तो  इस  सम्बन्ध  में  सरकार
 द्वारा  क्या  कार्यवाही  की  गई  है  ?

 बेदेशिक  कार्य  मंत्रालय  में  जपमंत्री  (क्री

 सुरेनापाल  सिह)  :  (क)  और  (ख).  जब  कभी
 चीनी  राजदुतावास  और  पाकिस्तान  हाई  कमी-
 शान  भारत  में  राजनयिक  मिशर्नी  में  प्रचार
 सामग्री  के  बितरण  के  संबंध  में  जारी  किए  गए

 .अनुदेशों  का  पालन  नहीं  करते  तब  सरकार  उप-

 युक्त  तरीके  से  उनकी  त्रुटियों  की  ओर  उनका
 ध्यान  आकर्षित  करती  है  1

 y  in  Washington Burglary  in  Indian  Emba

 4089,  SHRI  RAM  AVTAR  SHARMA:
 Will  tha  Minister  of  EXTERNAL  AFFA-
 IRS  be  pleased  to  state  :
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 (a)  whether  it  fs  a  fact  that  Indian
 Embassy  in  Washington  was  burgled  on
 3rd  March,  1970;

 (b)  if  so,  whether  any  enquiry  has
 been  conducted  to  ascertain  whether  some
 secret  documents  have  been  stolen;  and

 ©

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENDRA  PAL  SINGH):  (a)  to
 (०)  No,  Sir,  However,  the  Information
 Service  of  Indla  office,  located  in  a  room  io
 the  National  Press  Building  about  four  miles
 from  the  maio  Chancery,  was  burgled  on  the
 night  of  March  I,  1970.  During  that  night,
 several  other  lozal  offices  which  are  also
 located  in  the  same  building,  were  broken
 into,  Our  Embassy  has  ‘confirmed  that  no-
 thing  was  stolen,  Most  of  the  documsnts
 in  the  I,S.l,  are  non-classified  aod  the  room
 in  which  the  security  cabinets  containing  a
 few  Confidential  papers  are  kept,  was  not
 tampered  with.  The  State  Department  has
 been  requested  to  take  suitable  measures  to
 prevent  recurrence  of  such  Incidents,

 if  not,  the  reasons  therefor  ?

 The  local  Police  are  making  enquiries,

 Extension  of  Time  for  Citizenship
 Applications  for  Persons  of  Indian

 Origio  in  Ceylon

 4090,  SHRI  DEVINDER  SINGH
 GARCHA  :  Will  the  Minister  of  EXTER-
 NAL  AFFAIRS  be  pleased  to  state  t

 (a)  whether  Ceylon  Workers  Congress
 has  called  upon  the  Indian  Government  to
 extend  the  deadiine  of  April  30  next  for
 applications  for  citizenship  by  0  lakhs  per-
 eons  of  Indian  origin  in  Ceylon;  and

 (b)  Ifso,  the  reactlon  of  Government
 thereto?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENDRA  PAL  SINGH):  (a)
 The  Ceylon  Workers  Congress  forwarded  to
 the  Acting  High  Commissioner  for  Isdia  in
 Ceylon  a  copy  of  a  resolution  dated  the  28th
 February  1970,  which  inter  alia  calls  upoo
 the  Gcveroments  of  Ceylon  and  India  to  ex-
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 tend  the  closing  date  for  applications  for
 citizenship.

 (b)  The  Acting  High  Commisstoner  of
 India  in  Ceylon  has  intimated  the  Ceylon
 Workers  Congress  that  it  is  not  the  Intention
 of  the  Government  of  India  to  extend  the
 Present  deadline  of  30th  April  1970,

 Soggestion  to  make  Commonwealth
 more  Meaningful

 4091.  SHRI  DEVINDER  SINGH
 GARCHA  :  Will  the  Minister  of  EXTER-
 NAL  AFFAIRS  be  pleased  to  state  :

 (a)  whether  he  has  given  a  suggestion  to
 the  Sscretary  General  of  the  Com-nonwealth
 Secretariat  Mr.  Smith  that  political  and
 economic  content  of  the  Commonwealth
 must  become  more  msaningful  and  purpose-
 ful  If  it  had  to  survive;

 (b)  what  other  suggestlons  were  made
 by  the  Minister  for  betterment  of  Common-
 wealth;  and

 (c)  the  reaction  of  Mr.  Smith  thereto?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENDRA  PAL  SINGH):  (a)
 Yes,  Sir,

 (b)  Discussions  with  Mr.  Arnold  Smith
 were  of  a  general  nature,  and  did  not  con-
 cern  any  specific  projects,

 (c)  Does  not  arise,

 East  Pakistan-West  Bengal  Border
 Demarcatlon

 4092;  SHRI  YASHPAL  SINGH  :  Will
 the  Minister  of  EXTERNAL  AFFAIRS  be
 pleased  to  state  :

 (a)  whether  hfs  attentlon  has  been  drawn
 towards  the  allegatlon  in  Pakistan  Times
 that  India  is  responsible  for  delay  in  the
 demi  jon  of  Mahananda,  Burang  and
 Karatoa  sectors  on  West  Bengal-Bast  Pakls-
 tan  border;  and

 (०)  if  s0,  bis  reaction  thereon?

 THE  DEPUTY  MINISTER  IN,  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENDRA  PAL  SINGH)  :  (a)
 Qa  40,2.1970,  the  Pakistan  Times  quoting
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 official  sources  made  certafo  allegations
 against  India  regarding  demarcation  of  the

 vest  Bengal-East  Pakistan  border.

 (b):  These  allegations  are  without  founda-
 tloa.-Reference  is  also  invited  to  the  answer
 given  to  Starred  Question  No,  797  on  24th
 December,  969  regarding  boundary  demar-
 catlen:  between  East.  Pakistan  and  West
 Bengal.

 पया,  प्रताप  सागर  बाघ  पूरा  होता

 4093,  श्री  -चदावन्त  सिह  कुशावाह  :  क्‍या
 सिंचाई.  तथा  चिद्य/त  मंत्री  यह  बताने  को  कृपा
 करेंगे  कि  :

 (क)  क्‍या  यह  सच;है  कि  चम्बल  १रियोजना

 प्रस्वन्धित  राशा  प्रताप  सागर  बांध  का  निर्माण-

 कार्य  इस  बीच  पूरा  हो  गया  है  ;  और

 (ख)  इस  पर  कुल  कितना  व्यय  हुआ  है
 शौर  इससे  होने  वाले  संभाव्य  लाभ  का  ब्यौरा

 बया दै?

 सिचाई  तथा  बिद्युत  मंत्रालय  में  उप  भंती

 दनी  सिद्ध  इबर  असाव)  :  (क)  जो  हाँ।

 ख)  जनवरी,  970  तक  शणा।  प्रताप
 सागर  बाँघ  पर  कुल  ब्यय  34.28  करोड़  रुपये
 था  ।.राणा  प्रताप  सागर  बांध  के  पीछे  वाले
 संचय  से  मध्य  प्रदेश  और  राजस्थान  में  3  छा

 'एकड़  भूमि  का  अतिरिक्त  क्षेत्र  संचित  होगा।
 राणा  प्रताप  सागर  बांध  बिजली  केन्द्र  की  प्रति-

 ब्ठापित  क्षमता  72  मेगावाट  Fi  इस  केन्द्र  से

 उत्पन्न  बिजली  मध्य  प्रवेश  तथा  राजस्थान-'े

 पम्मिछ्तित  प्रिड  को  दी  जा  रही  है  1

 Withdrawal  of  Field  Service  Concessions
 in  Udhampur  (J.  &  K.)

 4094,  SHRI  VIKRAM  CHAND  MA-
 HAJAN  :  Wil  the  Minister  of  DEFENCE
 be  pleased  to  sate  ॥

 (a)  whether  ft  Is.a:fact  that  flekd-service
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 concessions  have  been
 Udhampuor  (J.  &  K.);

 withdrawo  from

 (b)  ifso,  the  reasons  for  withdrawal;
 and

 (c)  the  number  of  officers  and  other
 ranks  to  whom  family  quarters  have  been
 provided  there  and  after  the  withdrawal  of
 concessions,  how  many  more  schools  and
 colleges  have  been  provided  for  armed

 ,services  personnel?

 THE  MINISTER  OF  DEFENCE  AND
 STEEL  AND  HEAVY  ENGINEERING
 (SHRI  SWARAN  SINGH)  t  (a)  and  (७).
 The  field  service  concessions  were  withdrawn
 with  effect  from  13,1968,  The  concessions
 were  withdrrwn  because,  after  a  review,  the
 Government  came  to  the  conclusion  that  the
 conditions  at  Udhampur  were  not  materially
 different  from  those  in  several  other  stations
 in  the  country.

 (c)  The  information  which  is  not  readily
 available  is  being  collected  and  will  be
 placed  on  the  Table  of  the  House  in  due
 course,

 Import  of  Cotton

 4095.  SHRI  HIMATSINGKA:  Will
 the  Miolster  of  FOREIGN  TRADE  be
 pleased  to  state:

 (a)  whether  Government  propose  to
 import  70,000  bales  of  cotton  in  addition
 to  the  Import  of  one  lakh  bales  of  cotton
 under  PL-480  in  order  to  meet  the  raw
 cotton  demands  of  the  teatile  industry  In  the
 country;

 {b)  If  so,  the  decison  taken  in  the
 matter;

 (c)  the  aonual  requirements  of  the
 country  for  raw  cotton  and  how  much  of  it
 is  available  in  the  country;  and

 (0)  the  quantity  of  cotton  that  would
 be  required  to  ensure  capacity  working  of
 the  textile  industry  during  1970-71  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  (SHRI
 RAM  SEWAK)  :  (a)  and  (b).  It  has  been

 “decided  to  allow  import  of  additional  50,000
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 bales  on  cotton  of  global  basis  to  meet  the
 requirments  of  textile  Jodustry  which  are  in
 excess  of  the  supplies  already  available,

 {c)  Requirements  of  cotton  {no  the
 country  and  the  Indigenous  availability  of
 this  material  change  form  year  to  year  de-
 Pending  upon  the  verious  relevant  factors
 auch  as  iotermal  and  external  demand  for
 cotton  manufactures  and  the  cotton  crop  in
 the  country.

 (4)  For  the  cotton  year  970-7I,
 approximately  65  lakh  bales  of  cotton  would
 be  reqired  for  normal  consumption  in  texthe
 Industry,

 Establishment  of  Joint  Tea  Consortium
 by  India  and  Ceylon

 4096.  SHRIMATI  ILA  PALCHOU-
 DHURI:  Will  the  Minister  of  FOREIGN
 TRADE  be  pleased  to  state  |

 (a)  whether  it  is  a  fact  that  both  India
 and  Ceylon  have  agreed  to  from  a  joint  tea
 consortium  on  public  company  basis  for
 promoting  tea  exports  of  both  the  countries;

 (b)  if  so,  the  progress  made  in  this
 regard;

 (c)  the  deteils  regarding  Its  style,  fuoc-
 tlons,  had  capital  Investment  and  location
 offices  thereof,  and

 (d)  when  this  would  become  effective  7

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  (SHRI
 RAM  SEWAK):  (a)  and  (b).  In  accor-
 dance  with  the  agreed  note  of  discussion  bet-
 ween  the  delegations  of  India  and  Ceylon
 held  in  New  Deibi  In‘  May/June,  1968,  two
 working  groups  were  set  up  by  the  respece
 tive  Governments  to  finalise  the  Memoran-
 dum  and  Articles  of  Association  of  the
 Indo-Ceylon  Joint  Tea  Consortium,  The
 Working  Groups  after  preparing  their  sepa-
 rate  reports  met  at  Colombo  on  the  [2th
 November,  969  jointly  and  came  to  an
 agreement  on  all  major  polnis.  The  two
 Governments  have  yet  to  take  a  discission
 on  thelr  recommendations.

 (b)  As  recommended  by  the  Working
 Groups,  there  will  be  two  separate.  national
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 companies  and  the  consortium  will  be  8
 joint  management  committee  styled  “Indo-
 Ceylon  Tea  Consortlum™.  Its  functions  will
 be  to  market  both  loose  and  packaged  teas
 in  allits  forms  and  to  enter  into  trading
 operations,  to  establish  blending  and  packag-
 Ing  units  in  foreign  countries  when  necessary
 In  colfaboration  with  thelr  nationals,  to
 promote  sales  of  packaged  teas  and  to
 carry  out  market  surveys.  The  authorised
 capltal  of  the  two  national  companies,  the
 groups  have  recommended,  may  be  Rs,  50
 million  each  and  the  quantium  of  paid  up
 capital  would  be  decided  upon  by  each
 national  company  in  consultation  with  the
 Consortium.

 Regarding  the  location  of  the  Office,
 no  discision  could  be  taken  by  the  Working
 Groups  and  the  matter  has  been  left  to  the
 two  Governments,

 (d)  After  the  recommendations  of  the
 Working  Groups  are  ratified  by  the  two
 Goveroments,  action  will  be  taken  for  the
 formation  of  the  National  Companies  as  well
 as  the  Consortium,

 Decline  in  Indian  Exports  to  U.S.A.

 4097,  SHRIMATI  ILA  PALCHOU-
 DHURI:  Will  the  Minister  of  FOREIGN
 TRADE  be  pleased  to  state  :

 (a)  -whother  it  is-a  fact  .that  Indian  ex-
 ports  to  U.S.  A.  declined  by  about
 $ 2,000,000  during  Szptember,  969  as
 Compared  to  the  previous  month;

 (b)  whether  It  is  also  a  fact  that  during
 the  period  from  October  to  December,  1969,
 there  has  been  a  decline  in  the  Indian  ex-
 ports  to  U.S,  &.;

 (c)  if  so,  the  reasons  for  the  deoline  and
 the  commodities  involved;  and

 (d)  step  taken  to  improve  the  position  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRRDE  (SHRI
 RAM  SEWAK):  (a)  The  value  of  export
 in  August,  969  was  Rs,  20,95  crores  while
 io  September,  1969,  it  was  Rs.  7.32  crores,
 showing  a  decline  of  approximately  Rs,  3.63
 crores  or  4,8  million  dollars,
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 (b)  The  total  export  for  the  three  months
 October-December,  1969,  was  Rs,  60.19
 crores,  The  total  value  of  exports  during
 July-September,  1969,  was  Rs.  57.73  crores,
 There  was  an  increase  of  approximately
 Rs.2.4  crores  as  compared  with  the  July-Sep-
 tember  figures,  The  export  for  the  corres-
 ponding  months  of  1968,  (during  October-
 December,  968)  was  Rs,  58.69  crores,

 (c)  Does  not  arise.

 (d)  A  Trade  Delegation  visited  U.S,  A.
 in  January,  1970.  The  recommendations  by
 the  Delegation  for  strengthening  India’s
 position  in  the  traditional  items  and  for  lo-
 creasing  exports  by  identifying  new  pro-
 ducts  for  export  to  U.S.  A.  are  under  the
 active  consideration  of  the  Government,
 Market  studies  for  specific  items  like  light
 engineering  goods,  marine  products  etc.,  have
 been  made,  It  is  proposed  to  particiate  in
 one  or  two  exhibitions  in  the  USA  during
 the  current  year,

 अमरीका  स्थित  जनरल  सोटर्स  कंपनों
 द्वारा  मारतोय  दूतावास  के  माध्यम  से
 ोन  के  साथ  व्यापार  सम्बन्धी  बात-

 चोत  किया  जाना

 4098.  श्री  ओंकार  छाल  बरवा :
 शी  रामगोपाल  दालवाले  :

 बया  वेवेशिक  कार्य  मंत्री  यह  बताने  की
 कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  अमरीका  स्थित

 जनरल  मोटस  फम्पनी  के  चीन  के  साथ  ब्यापारिक
 सम्बन्ध  स्थापित  करने  के  लिए  भारतीय  दूता-
 वास  के  माध्यम  से  बातचीत  आरम्भ  कर  दी  है;
 पोर

 खि)  यदि  हाँ,  तो  इसके  क्‍या  कारण  हैं  ?

 वेंदेशिक  कार्य  मंत्रालय  सें  उपमंत्री  (श्री

 सुरेखपाल  सिह)  :  (क)  जो,  नहीं  t

 (&)  प्रषन  नहीं  उठता  1

 MARCH  25,  970  Written  Answers  48

 कई  का  आयात

 4099.  श्यो  देवराव  पाटिल  :  कया  बेवेशिक
 व्यापार  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  गत  दो  वर्षों  में  वषंवार  तथा  970
 में  आयातित  रूई  का  ब्यौरा  क्‍या  है;

 (ख)  क्‍या  यह  सच  है  कि  विदेशों  से  रूई

 का  आयात  करने  के  लिए  विदेशी  मुद्रा  की  बहुत
 अधिक  राशि  खर्च  की  गई  है  ;

 (ग)  क्‍या  यह  भी  सच  है  कि  देश  में  रूई
 के  उत्तादन  और  मूल्य  पर  रूई  के  आयात  का

 बहुत  ही  बुरा  प्रभाव  पड़ा  है;  और

 (घ)  यदि  हां,  तो  रूई  के  आयात  को  कम
 करने  के  लिए  तंयार  किये  गए  कार्यक्रम  का
 ब्यौरा  क्‍या  है  ?

 वेवेशिक  व्यापार  मंत्रालय  में  उपमंत्री

 धनी  राम  सेवक)  :  (क)  रूई  का  प्रायात  रूई
 वर्षों  (सितम्बर-भगरुत)  ‘1907-68  तथा  I968-
 69  क  दौरान  क्रमदा:  7.78  लाख  गाँठों  तथा
 4.30  लाख  गाँठों  का  था  रूई  की  साधारण  फसल
 की  संभावना  के  आघार  पर  1969-70,  के  लिए
 6.5  लाख  गांठों  क ेआयात  का  अनुमान  लगाया
 गया  |  परन्तु,  बाद  में  रूई  की  फसल  मूल  अनु-
 मास  से  कम  होने  के  कारण  हुई  कमी  को  पूरा
 करने  के  लिए  रूई  की  50,000  गांठों  और  रूई
 के  स्थान  पर  प्रयोग  करने  हु  ह्टपल  रेशे  की

 .5  लाख  गांठों  के  आयात  की  ब्यवस्था  की  गई

 है  1

 ख)  जी  हां  1

 (ग)  जी  नहीं  |  रूई  की  फसल  के  अनुमानों
 में  श्रघोगुल्लो  संशोधन  तथा  बाजार  में  ऊंचे  मूल्यों
 के  कारण  इस  वर्ष  रूई  के  अतिरिक्त  आयात  की
 व्यवस्था  करनी  पड़ी।
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 (a)  मोटे  मोटे  ब्यौरे  निम्नलिलित  हैं--

 (1)  खादों  के  अधिक  प्रयोग,  किटाणु
 तथा  रोग  नियंत्रण  उपायों,  चावल

 की  परती  भूमि  में  रूई  का  उत्पादन

 इत्यादि  के  पैकेज  कार्यक्रम  पर  हों

 रही  कार्यवाही  को  और  भी  व्यापक

 बनाया  जा  रहा  है

 जलपूर्ति  बाले  क्षेत्रों  में  आवश्यक

 खाद,  बीज  आदि  का  निवेश  करके

 लम्ने  रेशे  बाली  रूई  के  उत्पादन  को
 अधिकतम  करने  के  लिए  एक  विशेष
 कार्यक्रम  तैयार  किया  गया  है  t
 1-9-67  से  रई  के  उच्चतम  मूल्यों
 के  निर्धारण  की  पद्धति  को  समाप्त
 कर  दिया  गया  और  ऐसे  न्यूनतम
 समर्थन  मूल्य  निर्धारित  किये  जा
 रहे  हैं  जिन  पर  कई  बेचने  की  पेश-
 कदा  की  जाये  तो  सरकार  उसे  खरी-
 दने  के  लिए  तैयार  रहेगी  1

 (2)

 (3)

 दूताबासों  में  हिन्दी  अधिकारियों  को  नियुक्ति

 4100,  श्री  रमेशवन्त्र  व्यास  :  क्‍या  बेदे-
 'विक-कार्य  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  विदेशों  में  भारतीय  दूतावासों  में
 देशवार  हिन्दी  सहायकों  तथा  हिन्दी  प्राशुलिपिकों
 की  प्रथक्‌  पृथक  संख्या  कितनी  है;  ओर

 (ख)  सरकार  द्वारा  बिदेशों  में  उन  मारतीय

 दुतावासों  में  हिन्दी  प्रधिकारियों  की  शीघ्र

 नियुक्ति  करने  के  बारे  में  क्या  कार्यवाही  किये
 जाने  का  विचार  है  जहां  कि  अभी  तक  इन  अधि-
 रियों  की  नियुक्ति  नहीं  की  गई  है  ?

 बेदेशिक  कार्य  संत्रालूय  में  उपसंत्री  (भरी
 शुरनापाल  सिह)  :  (क)  और  (ख).  काठमाण्फू
 स्थित  भारत  के  राजदूतावास  में  दो  हिन्दी  आाशु-
 लिपिक  के  पद  हैं,  और  अपने  विदेशी  मिशनों
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 में,  जब  कमीं  और  जहां  कहीं  भी  जरूरत  होती,
 हिन्दी  अधिकारियों  को  भेजने  की  कारंवाई  की
 जायेगी  1

 Trade  Agreement  with  Indonesia

 4l0l,  SHRI  VALMIKI  CHOUDHARY
 SHRI  D.N,  PATODIA  :

 Will  the  Minister  of  FOREIGN  TRADE
 be  pleased  to  state  :

 (a)  whether  there  are  proposals  under
 consideration  of  Government  to  bave  a  fresh
 Trade  Agreement  negotiations  soon  with
 Indonesia;

 (b)  Ifso,  whether  Government  had  a
 talk  with  the  Foreign  Minister  of  Indonesia
 who  recently  visited  India  in  this  regard;

 (c)  the  quantum  of  trade  between  the
 two  countries  for  the  year  1969-70;

 (a)  the  commodities  which  have  been
 exported  from  India;  and

 (e)  the  commodities  which  are  nego-
 tlated  for  exports  in  the  new  Trade  Agree-
 ment  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  (SHRI
 RAM  SEWAK):  (a),  (b)  and  (c),  The
 Trade  Agreement  between  the  Government
 of  India  and  the  Governm:nt  of  Republic
 of  Indonesia,  which  was  signed  in  Djakarta
 on  December  28,  1966,  Is  valid  upto  the
 25th  October,  1970,  In  discussions  between
 the  Minister  of  Foreign  Trade  and  the  Fore-
 ign  Minister  of  Indonesia  during  the  visit of
 the  latter  to  India  early  this  month,  the  two
 Ministers  agreed  on  the  need  to  prolong  the
 Trade  Agteement  beyond  the  25th  October,
 1970,

 (c)  and  (d).  During  the  perlod  April  to
 November,  1969,  exports  from  India  to  Indo-
 nesia  amounted  to  Rs,  2.65  crores,  while
 imports  into  India  from  Indonesia  amounted
 to  Rs,  ck  lakhs.  Tne  main  items  of  our
 exports  to  Indonesia  were  cotton  fabrics,
 Iron  and  steel  manufactures,  transport  equip-
 ment,  jute  manufactures,  paper,  paper
 board  and  manufactures  thereof,  unmaoufac-
 tured  tobacco,  machinery,  fish  and  fish
 Preparations,  etc,  The  maln  commodities
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 available  for  export  from  Indla  to  Indonesia
 are  listed  in  the  current  Trade  Agreement,
 The  question  of  any  additlons  and  or  alte-
 rations  therein  will  be  considered  at  the
 appropriate  time.

 US  Request  for  altrenative  Arrangement to  rao  Amarican  Cultural  Centres

 4102,  SHRI  VALMIKI  CHOUDHARY  :
 Will  =the  Minister  of  EXTERNAL
 AFFAIRS  be  pleised  to  state  :

 (a)  whether  Government's  attention
 has  been  drawn  toa  news  item  Io  Indian
 Express  dated  Sth  March,  970  under  the
 caption  ‘'U.S.  Officers  on  Cultural  Centre"
 in  which  it  has  been  stated  that  USA  Is
 willing  to  negotlate  with  Indla  alternative
 ariangement  for  running  the  five  information
 centres  at  Lucknow,  Patna,  Hyderabad,
 Bangalore,  800  Trivandrum  similar  to  those
 which  are  run  by  the  British  Council,  India-
 Japan  Association  and  the  Indo-Soviet  Cul-
 tural  Organisation;  and

 (b}  ifso,  the  reactlon  of  the  Govern-
 ment  thereto  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENDRAPAL  SINGH):  (a)
 Goveroment  have  seen  the  newspaper  report
 in  the  Indian  Express  dated  5th  March
 under  the  caption  ‘‘U.S.  offer  on  cultural
 centres,"  Goveroment  have  so  far  not  recel-
 ved  any  proposal  from  the  U.S.  Govern-
 ment  in  respect  to  the  future  running  of  the
 five  USIS  Information  Cenrres  at  Lucknow,
 Patna,  Hyderabad,  Bangalore  and  Trivand-
 rum,

 (b)  Government  fs  willing  to  discuss
 such  proposals  for  the  working  of  the  Cent-
 res  which  are  within  the  framework  of
 Government's  Policy  on  the  subject.

 Renewal  of  Trade  Pact  between  India
 and  Nepal

 4003.  SHRI  VALMIKI  CHOUDHARY
 SHRI  HIMATSINGKA  :
 SHRI  K.P.  SINGH  DEO

 Will  the  Minister  of
 TRADE  be  pleased  to  state  3

 FOREIGN

 (a)  whether  there  bas  been  any  reluc-
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 tance  on  the  part  of  the  Government  of
 Nepal  to  renew  trade  pact  with  India;

 (b)  If  so,  whether  Government  have
 ascertained  the  reasons  therefor;  and

 (c)  the  reaction  of  Government  there-
 to  7?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE
 (SHRI  RAM  SEWAK)  :  (a)  to  (०),  Nego-
 tlations  for  renewal  of  a  trade  agreement  or
 treaty  are  normally  started  a  few  months
 before  It  is  due  to  expire.  The  Treaty  of
 Trade  and  Transit  (1960),  between  India  and
 Nepal  expires  only  on  the  3lst  October,
 1970,  and  the  two  Governments  have  not
 yet  engaged  themselves  in  discussions  regard-
 ing  the  arrangements  to  be  in  force  after
 that  date.

 Suggestion  by  Central  Forest  Research Institute  for  Power  Generation

 4104.  SHRI  NITIRAJ  SINGH  CHOU-
 DHARY:  Will  the  Minister  of  IRRIGA-
 TION  AND  POWER  be  pleased  to  state  :

 (a)  whether  some  time  ago  Central
 Forest  Research  Institute  had  suggested  that
 base  load  power  be  generated  at  pit  leads
 on  Inferior  grade  coal  and  peak  load  power
 at  consumer  centres  based  on  high  quality
 coal  or  hydropower;

 (b)  if  connection  of  regional  grids
 into  one  national  grid  would  facilitate
 implementation  of  above  suggestions;  and

 (c)  ff  not,  the  reasons  therefor  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  SIDDHESHWAR  PRASAD):
 (a)  The  policy  of  the  Government  has  been
 to  locate  large  thermal  power  stations  at
 coal  pitheads  and  near  coal  washerles
 to  utilise  inferior  grades  of  coal,  Generally
 the  thermal  power  statlons  are  required  to
 carry  the  base  loads  with  the  hydro  power
 stations  meeting  the  peak  loads  depending
 upon  the  conditions  prevalling  at  present  in
 the  various  States.

 (b).and  (c),  A  number  of.  inter-State
 and  inter  Regional  transmission  lines  bas
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 already  been  constructed.  The  construction
 of  additional  inter-connecting  lines  fs  {fn
 Progress,  with  the  objective  of  eventual
 formation  of  an  All  India  Grid,  This  would
 facilitate  operation  of  inter-connected  sys-
 tems  with  appropriate  loadings  on  the  hydro
 and  thermal  power  stations  in  the  country,

 Raising  of  issue  of  mass  killing  In
 Vietnam  in  Human  Rights  Commission

 4105,  SHRI  JYOTIRMOY  BASU  ;  Will
 the  Minister  of  EXTERNAL  AFFAIRS  be
 pleased  to  state  |

 (a)  whether  Government  are  aware  of
 the  details  of  mass  killings  in  Vietnam;

 (b)  If  so,  whether  Government  pro-
 pose  to  raise  the  issue  in  Human  Rights
 Commission;  and

 (c)  if  not,  the  reasons  therefor  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENDRA  PAL  SINGH):  (a)
 Government  have  seen  reports  about  mass
 killings  in  Vietnam  by  both  sides,

 (b)  and  (c),  Government  are  not  at
 Present  considering  such  a  step  as  they
 feel  that  it  will  not  serve  any  useful  purt-
 pose  In  the  present  conditlons  In  Viet

 ‘Radio  Peace  and  Progress’  Criticism
 about  Congress  (O)  Leaders

 4106,  SHRI  BAL  RAJ  MADHOK  ;
 WIll  the  Minister  of  EXTERNAL  AFFAIRS
 be  pleased  to  state  ;

 (a)  whether  It  fs  a  fact  that  Radio
 Peace  and  Progress,Moscow  has  continued
 to  attack  Indian  Parties  and  Jeaders  in  its
 broadcasts  ;

 (b)  whether  it  8  also  a  fact  that  In  its
 broadcast  of  February,  970  it  made  a
 seating  attack  on  Shri  C.  B.  Gupta  and
 other  leaders  of  Congress  (O)  ;  and

 (c)  if  so,  what  steps  have  been  taken
 to  prevent  such  interference  in  our  internal
 affairs  by  Soviet  Union  which  claims  to  be
 a  friendly  country  ?

 THE  DEPUTY  MINISTER.  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
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 (SHRI  SURENDRA  PAL  SINGH):  (a)
 and  (b).  There  have  been  some  critical
 references  to  Indian  political  parties  and
 leaders  in  the  broad  including  Shri  C,
 B,  Gupta  and  others,

 (c)  Government  have  In  the  past  drawn
 the  attentlon  of  the  Soviet  authoritles  to
 critical  references  to  Indian  political  partes
 and  personalities  that  have  appcared  In  the
 broadcasts  of  Radio  Peace  &  Progress,
 Government  are  aware  that  broadcast  com-
 ments  abroad  on  recent  developments  In
 India  have  followed  varied  patterns  depend-
 ing  upon  the  assesment  and  ideological  bias
 of  the  author  concerned.  Government  will
 continue  to  Invite  the  attention  of  the  Soviet
 authorities  to  broadcasts  from  Radlo  Peace
 and  Progress  which  are  lible  to  create  mis-
 understandings.

 झूस  तथा  अन्य  यूरोपीय  देशों  को  इत्पात
 का  निर्यात

 ‘4107.  क्री  क०  मि०  मधुकर :.  क्या
 बदेशिक  व्यापार  मंत्री  यह  बताने  की  कृपा
 करंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  रूस  और  भारत
 के  बीच  24  करोड़  रुपपरे  की  लागत  का  संरच-
 नात्मक  इस्पात  का  निर्यात  करने  के  बारे  में  हाछ
 ही  में  करार  किया  गया  है  ;

 (क्ष)  यदि  हां,  तो  क्‍या  रूस  को  इस  तरह
 के  इस्पात  का और  अधिक  निर्यात  करने  की
 सम्भावना  है;

 (ग)  यदि  हां,  तो  सरकार  ने  इस  सम्बन्ध
 में  क्या  कार्यवाही  की  है  ;

 (घ)  क्या  सरकार  ने  अन्य  पूर्वी  यूरोपीय
 देशों  को  इस्पात  के  निर्यात  करने  की  संभावनाओं
 का  पता  लगाया  है  ;

 (इ.)  यवि  हूँ,  तो  तत्सम्बन्धी  ब्यौरा  क्या

 हैं;  और
 ह
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 (=)  यदि  नहीं  तो.  इसके  क्या  कारण  हैं  ?

 वेंदेशिक  व्यापार  मंत्रालय  से  उपमंत्री

 (श्री  राम  सेवक)  :  (क)  मैंसस  हिन्दुस्तान
 स्टील  लिमिटेड,  कलकत्ता  ने  970  में  सोवियत
 संघ  को  2,00,000  मे०  टन  ढाचों  की  (धरन,
 चेनल  तथा  कोण)  पूर्ति  के  लिए  मास्फ्रो  की  बी
 ओ  प्रोमसिरियोइम्पोर्ट  के  साथ  हाल  में  एक
 संविदा  की  है  ।

 ख)  तथा  (ग).  चालू  वर्ष  में  सोवियत
 संघ  को  इस्पात  की  अतिरिक्त  मात्रा  की  पूर्ति
 के  लिए  इस  समय  कोई  लंबित  मांग  नहीं  है  ।

 (घ)  से  (च).  पूर्वी  यूरोप  में  भ्रन्य  देशों
 को  वेल्लित  इस्पात  के  उत्तादों  का  भी  निर्यात
 किया  जा  रहा  है।  3]  दिश्ंबर  1969,  को
 समाप्त  होने  बदले  9  महीनों  में  निम्नोकत  निर्यात

 हुये  हैं  :--

 MARCH  25,  970

 was  देश  वस्तु  निर्यात  हुई  मात्राएं
 (मे०  टन  में)

 l,  यरुगोस्लाविया  गोल  छड़े/  4,880
 चपटी  छड़ें

 2.  बल्गारिया  गोल  छड़ें/  468
 चपटी  छड़ें

 ढांचे  609

 पदिच्ििम  कोसो  नहर  का  पूरा.  होता

 4l08.  श्री  wo  सि०  मधुकर  :
 थ्री  भोगेना  झा  :

 क्या  सिजाई  तथा  चिद्यत  मंत्री  यह  बताने
 की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  जिहर  सरकार
 के  मंदी  घाटी  परियोजना  मन्त्री  ने  हाल  में

 घोषणा  की  पी  कि  हस  ष  पश्चिम  कोली  बहुर
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 का  निर्माण  कार्य  निश्चित  रूपसे  आरम्भ  हों
 जायेगा  ;

 (ख)  यदि  हां,  तो  क्‍या  इस  संबंध  में  नेपाल
 सरकार  के  साथ  सब  झौपचारिकतायें  पूरी  कर
 ली  गई  है;

 (ग)  यदि  नहीं,  तो  इसके  क्‍या  कारण

 हैं;

 (घ)  क्‍या  सरकार  नेपाल  ने  साथ  बातचीत
 करके  इस  संबंध  में  बिहार  सरकार  को  पेश  भा

 रहीं  कठिनाइयों  पर  काबू  पाने  में  उसकी  सहा-
 यता  करना  चाहती  है  ;  और

 (ड.)  यदि  हाँ,  तो  तत्सम्बन्धी  ब्यौरा  क्या

 है

 सिचाई  तथा  विद्युत  संत्रालय  में  उपमंत्री
 श्री  सिद्ध  शबर  प्रसाव  (क)  जी,  नहीं  1

 (ख)  से  (ड  ).  पश्चिमी  कोसी  नहर  के
 प्रथम  22  मील  के  भाग  के  सरेखण  के  लिए  जो
 नेपाल  प्रदेश  में  पड़ता  है,  नेपाछ  सरकार  की
 स्वीकृति  की  अभी  प्रतीक्षा  है।  इस  मामले  में

 भारत  सरकार  पहले  ही  उच्चतम  स्तर  पर
 कार्रवाई  कर  रहो  है।

 प्रधान  मंत्री  के  सचिवालय  भें  हिन्दी  में
 प्राप्त  पत्र

 4109,  श्री  रमेशबंद्र  व्यास  :  क्या  प्रधान
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  जनवरी,  969  से  दिसम्बर,  969
 तक  उनके  सचिवालय  में  कितने  पत्र  हिन्दी  में

 प्राप्त  हुए  और  कितने  पत्रों  का  उत्तर  हिन्दी  में

 हो  दिया  गया  था  ;

 (ख)  हिन्दी  तथा  अंग्रेजी  में  भेजे  गये  पत्रों

 का  अनुपात  क्‍या  है  ;
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 (ग)  क्‍या  हिन्दी  में  प्राप्त  सभी  पत्रों  के
 उत्तर  हिन्दी  में  दिये  गये  ;  और

 (घ)  यदि  नहीं,  तो  इसके  क्‍या  कारण  हैं  ?

 प्रधान  मंत्री,  बित्त  मंत्री  अशु  शवित  संत्री
 तथा  योजना  मंत्री  (श्रीमती  इंविरा  गांधो):
 (क)  969  के  दौरान  प्रधान  मंत्री  सचिवालय
 में  प्राप्त  हिन्दी  पत्रों  की  कुल  संख्या  59,88l
 थी  1  इनमें  से  34,078  पत्रों  का  उत्तर  हिन्दी  में

 ही  दिया  गया  था।  (शेष  पत्रों  के  उत्तर  देने  की

 आवश्यकता  नहीं  हुई)  ।

 (ख)  वर्ष  के  दौरान  प्रधान  मन्‍्त्री  सचिवा-

 लय  से  हिन्दी  और श्र  ग्रेजी  में  भेजे  गये  पत्रों  की
 संख्या  का  अनुपात  17.40  था।

 (ग)  जी  हाँ  ।

 (घ)  प्रइन  नहीं  उठता  ।

 American  Participation  on  the  Side
 of  Laotion  Government  against

 North  Vietnamese  Forces

 4110,  SHRI  E.K.  NAYNAR  +  Will
 the  Minister  of  EXTERNAL  AFFAIRS  be
 pleased  lo  state  :

 (a)  whether  Government  are  aware  that
 American  Airforce  is  taking  part  in  military
 operations  on  the  side  of  Laotlan  Govern-
 ment  against  North  Vietoamese  forces  ;

 (b)  ifso,  whether  U,  S,  A.  is  violating
 the  962  Genva  Agreement  on  Laos;  and

 {c)  if  so,  what  fs  the  attitude  of  the
 Government  towards  the  violtion  of  Geneva
 Agreement  by  the  Uniied  States  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENDRA  PAL  SINGH)#  (a)
 Government  are  aware  of  statements  made
 by  the  United  States  Government  that  the
 US  Air  Force  has  been  taking  part  in  cer-
 tain  operations  in  La  ‘s,

 (e)  and  (c).  Government  have  already
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 stated  in  reply  to  a  calling  attention  notice
 in  this  House  on  February  25  that  in  their
 view  a  number  of  parties  were  not  observing
 the  provisions  of  the  Geneva  Agreement.
 Ti  ey  have  been  urged  to  abide  by  the  Agreo-
 ment.

 Curb  on  Commonwealth  Citizens  to
 eater  Britain

 4Ill.  SHRIE.K,  NAYNAR:  Will
 the  Minister  of  EXTERNAL  AFFAIRS  be
 pleased  to  state  :

 (a)  whether  Government  are  aware
 that  Britaln  has  Imposed  tighter  control  on
 some  dependents,  particularly  children  and
 elderly  persons,  wishing  to  join  Common-
 wealth  immigrants  who  were  setiled  there  ;

 (b)  whether  it  is  a  fact  that  elderly
 persons  will  be  barred  to  go  to  Britain  if
 they  have  sons  or  daughters  elsewhere  on
 whom  they  can  depend  ;  and

 (c)  if  it  is  so,  whether  the  Government
 will  take  necessary  steps  to  safeguard  the
 Interests  of  Indians  who  setiled  in  Britain
 and  their  relations  who  are  now  in  India  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENDRA  PAL  SINGH)  :  (a)
 to  (c),  Attention  of  the  Hon"ble  Member
 is  invited  to  the  Answer  to  Lok  Sabha  Un-
 started  Question  No.  478  dated  23,7.1969,

 Cost  of  Production  of  Lotoniam  in  Tarapur Atomic  Power  Project

 4II2,  SHRI  K.  P.  SINGH  DEO:  Will
 the  PRIME  MINISTER  be  pleased  to
 State  |

 (a)  the  capital  cost  of  production  of
 toni  at  the  Lotoni  Plaot  in  the

 reprocessing  plant  of  Tarapur  Atomic  Power
 Project  which  is  under  construction  ;

 (b)  how  does  it  campare  with  the  world
 standard  production  of  Lotonium  ;  and

 (c)  how  will  ft  effect  the  coat  of  pro-
 duction  of  an  Atom  Bomb  or  Thermonu-
 clear  Bomb  based  on  Lotoniym  7
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 THE  PRIME  MINISTER,  MINISTER
 OF  FINANCE,  MINISTER  OF  ATOMIC
 ENERGY  AND  MINISTER  OF  PLANN-
 ING  (SHRIMATI  INDIRA  GANDHI)
 (a)  The  Hon'ble  Member  is  presumably
 referring  to  Plutonium,  which  will  be  pro-
 duced  at  the  Fuel  Reprocessing  Plant  being
 set  up  at  Tarapur,  The  capital  cost  of
 this  Plant  excluding  Housing  ts  estimated
 at  Rs,  5.9  crores,

 (b)  The  capital  cost  of  the  Fuel  Re-
 processing  Plant  being  set  up  at  Tarepur
 is  comparable  with  the  reported  capital
 costs  of  similar  plants  elsewhere  in  the
 world,

 (०)  No  study  has  been  made  on  this,

 Cost  of  Nuclear  Power  Plant

 4I3,  SHRI  NITIRAJ  SINGH  CHAU-
 DHARY:  Will  the  PRIME  MINISTER
 be  pleased  to  state  t

 (a)  whether  nuclear  power  plant  costs
 have  been  explored  ;

 (b)  comperative  cost  of  nuclear,  ther-
 mal,  hydel  and  off  generating  plants  per
 million  waiis  and  production  cost  per  unit
 separately  from  above  ;

 (९)  how  do  fossil  fuelled  plants  compare
 with  the  above  :

 (7)  if  fossil  fueled  plants  are  likely  to
 be  constructed  In  Indla  ;  and

 (e)  if  so,  when  and  if  not,
 thereof  7

 reasons

 THE  PRIME  MINISTER,  MINISTER
 OF  FINANCE,  MINISTER  OF  ATOMIC
 ENERGY  AND  MINISTER  OF  PLANN-
 ING  (SHRIMATI  INDIRA  GANDHI):
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 (b)  and  (c),  Comperative  approximate
 costs  of  Tarapur  Atomic  Power  Plant,  a
 CANDU  type  nuclear  power  plant  in  200
 MW  range,  a  typical  thermal  power  plant
 of  similar  size  with  a  high  degree  of  Indlani-
 sation  of  equipment  and  of  Hydel  Plants  are
 as  under  :

 Power  Plant  Capital  cost  Production
 in  Rupees  cost  In
 lakhs  per  palse  per
 million  watts  kwh

 Tarapur  Atomic
 Power  Plant  8.50  5.6L%**
 CANDU  type
 nuclear  power
 plant  30.50  about  5,60
 Typical  thermal
 plant  Hydel  Plants  20.00  about  6.6"
 Hyde!  Plants  0.00  to  5.00  3  to  4**

 (a)  Yes,  Sir.

 (e)  A  number  of  plants  will  be  cons-
 tructed  during  the  Fourth  Five  Year  Plan,

 Employees  working  in  Ordnance  Directo-
 rate  of  Army  Headquarters  in  Dethi

 beyond  thelr  Tenure

 SHRI  RAMAVATAR
 SHASTRI  :

 SHRI  EBRAHIM  SULAIMAN
 SAIT!

 4114,

 Will  the  Minister  of  DEFENCE  be
 pleased  to  state  :

 (a).  whether  a  number  of  employees  in
 clerical  cadre  of  tenure  services  under  the
 Ordnance  Directorate  of  Army  Headquar-
 ters  are  contiouing  in  Delhi/New  Dethi  far
 beyond  their  tenure  ;

 (b)  whether  some  such  employees  hav-
 (a)  Yes,  Sir,  ing  managed  to  continue  in  Delhi/New

 *This  has  been  worked  out  on  the  basis of  a  coal  cost  of  Rs.  60/-per  tonne
 which  is  applicable  to  coal  available  at  distances  of  600  to  000  kms  from
 collleries,

 **Hydel  plants  are  generally  economio  for  peaking  purposes  only,  If  their  effective
 capacities  which  are  mach  less  than  installed  capacities  are  taken  into
 account  the  cost  would  be  consideradly  higher.

 -"
 Average  selling  prigg  at  759६  Angial  Pleat  factor,



 I6.  Written  Answers

 Delhi  for  over  ten  years,  were  .  transferred
 to  outstations  for  a  short  period  and  were
 postage  back  again  to  Delhi/New  Delhi  ;

 (c)  If  so,  the  details  of  such  cases  ;

 (a)  the  uumber  of  employees  in  lower
 formations  yjz.,  Ordnance  depots  and  Ord-
 nance  factories  who  are  continulng  at  out-
 stations  for  over  five  years  and  have
 represented  for  being  posted  in  Delhi/New
 Delhi  3  and

 (९)  the  reasons  for  giving  continued
 benefit  to  employees  mentioned  in  parts  (a)
 and  (9)  above  superseding  the  genuine  and
 fair  claims  of  employees  mentioned  in  part
 (d)  above  ?

 THE  MINISTER  OF  DEFENCE  AND
 STEEL  AND  HEAVY  ENGINEERING
 (SHRI  SWARAN  SINGH)  4  (a)  Two  Upper
 Division  Clerks  and  three  Civilian  Store-
 keepers  of  the  AOC  now  working  io  the
 Ordnance  Directorate  at  New  Delhi  have
 been  retained  at  Army  Headquarters  beyond
 the  normal  tenure  of  your  years.  Four  of
 these  persons  were  granted  one  year’s  oxten-
 sion  as  permissible.  Orders  of  transfer  of
 one  Civilian  Storekeeper  have  been  issued
 in  normal  course,

 There  is  a  Cell  known  as  Central  Pro-
 viston  Cell  in  the  Ordnance  Services  Direc-
 torate  at  Army  Headquarters  which  func-
 lions  as  an  Ordnance  unit  but  ts  manned
 exclusively  by  Ordnance  personnel,  4I
 civilian  personnel  in  the  Cell  have  served
 there  for  a  period  of  over  ten  years.  The
 tenure  in  respect  of  staff  employed  in
 this  Cell  has  been  fixed  at  six  years,  The
 question  of  revision  of  this  tenure  is  under
 examination.

 (b)  to  (e).  The  requisite  information
 is  being  obtained  and  will  be  laid  on  the
 table  of  the  House.

 Financial  Assistan  rloom  Industry
 4iI5,  SHRI  P.C,  ADICHAN  :  Will

 the  Minister  of  FOREIGN  TRADE  be
 Pleased  to  state  ६

 to  P

 (a)  the  steps  taken  by  Government  to
 provide  financial  assistance  to  the  Power-
 oem  jodysiry  ;  and
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 (b)  the  amount  of  assistance  to  be  pro-
 vided  for  the  Power-loom  Industry  in
 Kerala  during  1970-71,  and  the  extent  of
 such  assistance  given  to  this  Industry  during
 1968-69.  and  1969-70  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE
 (SHRI  RAM  SEWAK):  (a)  The  steps
 taken  by  the  Government  are  :

 (ly  Powerlooms  are  Included  in  the
 small  scale  sector  and  have  been
 made  eligible  for  assistance  under
 the  State  Ald  to  Industries  Act
 and  from  State  Financing  Corpo-
 rations,  the  State  Bank  and  the
 Commercial  banks  or  any  other
 financial  Institution  that  may  be
 act  up  by  the  State  Government,

 (2)  The  Reserve  Bank  of  India  has
 been  persuaded  to  extend  loans
 to  powerloom  cooperatives  under
 section  47  (2)  (bb)  of  the  Reserve
 Bank  of  India  Act,

 (b)  No  assistance  has  been  given  to
 the  Government  of  Kerala  during  the  year
 1968-69,  As  regards  1969-70  and  970-7I,
 central  assistance  to  State  Governments  for
 State  Plan  Schemes  daring  the  Fonrth  Plan
 is  being  released  In  the  form  of  block  loans
 and  grants  unrelatable  to  any  scheme  or
 project.

 Boys  passing  out  of  Saink  Schools  Annually

 4I6.  SHRI  NITIRAJ  SINGH  CHAU-
 DHARY  :  Will  the  MINISTER  OF  DE-
 FENCE  be  pleased  to  state  3

 (a)  the  total  number  of  boys  annually
 passing  out  of  SAINIK  Schools  and  the
 number  of  joining  National  Defence  Aca-
 demy  and  Indian  Milltary  Academy  ;  and

 (b)  the  reasons  for  the  huge  wastage  ?

 THE  MINISTER  OF  DEFENCE  AND
 STEEL  AND  HEAVY  ENGINEERING
 (SHRI  SWARAN  SINGH)  :  (४)  The  num-
 ber  of  boys  who  passed  out  of  Saloik
 Schools  qyring  tha  jast  5  ycart  |  as
 follows  ;  .
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 965  76
 966  223
 967  254
 968  340.
 969  490

 The  number  of  boys  Who  have  joined
 the  NDA  durlog  the  last  5  years  is  as
 follows  :

 965  99
 1966,  30
 1967  ॥7]
 968  237
 969  90

 Figures  for  969  relate  to  the  July  69
 Examination,  The  results  of  the  Decem-
 ber  969  examination  are  not  yet  known,
 Information  on  the  number  of  Sainik
 Schools  boys  joining  the  IMA  is  being
 collected.

 (b)  Boys  not  successful  In  entering  the
 NDA  are  also  well  equipped  with  a  broad
 based  education  for  pursing  careers  in  other
 walks  of  life,

 Short  Service  Commissioned  Offic  ers  found
 Unsuitable  for  retention  as

 Regular  Officers

 4i7.  SHRI  NITIRAJ  SINGH
 CHAUDHARY  a  Will  the  MINISTER  OF
 DEFENCE  be  pleased  to  state  :

 (a)  the  total  number  of  Short  Service
 Commissioned  O.fieers  found  unsuitable
 for  retention  as  regular  officers  during  the
 last  three  years,  and

 (b)  thelr
 recruited  7

 THE  MINISTER  OF  DEFENCE  AND
 STEEL  AND  HEAVY  ENGINEERING
 (SHRI  SWARAN  SINGH).  (a)  I75  Short
 Service  Commissioned  Officers  of  Army
 and  2  Short  Service  Service  Commlsstoned
 Officers  of  Navy  were  found  unsuitable  for
 Permanent  Commissions  during  the  last
 three  years  ;

 proportion  to  the  number

 (b)  Approximately  29°,  of  the  Short
 Service  Commissioned  Officers  of  the  Army
 and  6°/  of  the  Short  Servico  Commissioned
 Officers  of  the  Navy,  considered  for
 Permanent  Commissions,  were  found
 unsultable.
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 Annual  Intake  of  Officers  through
 NDA  and  IMA

 4I8,  SHRI  NITTRAJ  SINGH
 CHAUDHARY :  Will  the  MINISTER  OF
 DEFENCE  be  pleased  to  state  ;

 (a)  the  present  annual  intake  of
 Officers  in  the  regular  cadre  of  the  three
 wings  of  Armed  Forces  through  the  Na-
 tional  Defence  Academy  and  Indian  Mill-
 tary  Academy,  and  the  present  annual
 wastage  of  officers  in  the  above  ;

 (b)  the  number  annually  recrulted  to
 the  Short  Service  Commission  ;

 (c)  whether  the  quality  is  gradually
 deteriorating  ;  and

 (d)  if  so,  the  steps,  If  any,  taken  to  im-
 Prove  the  quality  and  number  ?

 THE  MINISTER  OF  DEFENCE  AND
 STEEL  AND  HEAVY  ENGINEERING
 (SHRI  SWARAN  SINGH):  (a)  The
 planned  annua!  intake  of  officers  through
 National  Defence  Academy  for  Army,  Navy
 and  Air  Force  is  300,  65  and  II0  respective-
 ly,  The  intake  through  Indian  Military
 Academy,  which  caters  for  the  Army  only
 is  planned  at  900  per  annum  inclusive  of
 300  ex-National  Defence  Academy  cadets,
 The  annual  wastage  out  of  the  intake  is
 approximately  3°/.

 (b)  The  present  target  of  recruitment  to
 Short  Service  Commissions  in  the  Army  is
 350  per  year  and  that  in  the  Navy  300  per
 year,  There  is  no  Short  Service  Commis-
 Slon  in  the  Air  Force  except  for  proba-
 tionary  officers  in  the  Technical  and
 Meteorological  branches,

 (०)  There  fs  no  indication  of  deterlora-
 tion  in  the  quality  of  officers  trained  at  the
 National  Defence  Academy  and  =  Indlan
 Military  Academy.

 (9)  The  Sainik  Schools,  Rashtriya
 Indian  Military  College,  National  Cadet
 Corps  and  the  publicity  drives  through
 Press  and  Radio  help  to  improve  the  In-
 take  of  officers,  The  pre  and  post
 commission  traloings  at  different  institutions
 improve  the  quality  of  officers,
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 Land  In  Megal  Possession  of  Ministry  of
 Defence  in  Village  Nangal  Ra:

 New  Deltte

 4I9.  SHRI  HUKAM  CHAND
 KACHWAI:  Will  the  Minister  of
 DEFENCE  be  pleased  to  stato

 (a)  whether  {t  Is  a  fact  that  8°39
 acres  of  land  of  village  Nangal  Raya,  New
 Delhi  is  in  illegal  possession  of  the
 Ministry  of  Defence  since  ‘1946  ;

 (b)  whether  it  Is  also  a  fact  that  nelther
 the  rent  has  been  paid  for  the  use  of  this
 Jand  nor  any  agreement  has  been  reached
 upon  for  the  last  25  years  ;

 (c)  whether  It  Is  also  a  fact  that  the
 Ministry  had  offered  last  year  rent  rental
 compensation  to  land-owners  which  was
 refused  by  them,  if  so,  the  reasons
 therefor  ;

 (d)  the  time  by  which  the  Government
 propose  to  settle  this  case  aid  pay  arrears
 of  rent  to  the  satisfaction  of  land  owners,
 if  not,  the  reasons  therefor  ;  and

 (९)  whether  Government  propose  to
 purchase  this  land  and  pay  market  price
 to  the  land  owners;  if  so,  when  and  at
 what  price  and  if  not,  the  reasons
 therefor  ?

 THE  MINISTER  OF  DEFENCE  AND
 STEEL  AND  HEAVY  ENGINEERING
 (SHRI  SWARAN  SINGH):  (a)  and
 (b).  Presumably  the  reference  is  to
 an  area  of  18:39  acres  which  was
 requisliioned  and  taken  over  In  ‘1943  and  In
 respect  of  which  a  notification  for  de-
 requisitioning  was  issued  in  1946.  If  so,
 the  possession  of  this  area  has  not  yet  been
 handed  over  to  the  owners  and  is  occupied
 by  the  Defence  Institute  of  Fire  Research.
 The  legal  status  of  the  present  occupant
 involves  legal  interpretation.  This  and
 other  aspects  of  the  de  requisitioning  order
 are  under  examination,

 (c)  and  (d).  The  owners  have  been
 offered  rental  compensation  at  the  rate  of
 Rs.  883  per  annum  effective  from  1946
 onwards,  but  they  have  not  accepted  the
 same  as  they  consider  the  amount  inade:
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 quate,  The  matter  fs  being  examined
 further,

 {e)  The  Defence  Institute  of  Fire
 Research  Is  looking  for  a  suitable  site  for
 locating  the  establishment.  The  decision
 to  purchase  the  Jand  or  vacate  the  same

 mm
 depend  on  the  final  selection  of  the

 site.

 Utilization  of  Profits  earned  from  Unit
 Canteen  Store  Department  (India)  for

 Welfare  of  Troops

 4I20,  SHRI  SURAJ  BHAN:  WIIl
 the  Minister  of  DEFENCE  be  pleased  to
 state  ;

 (a)  whether  it  ds  a  fact  that  the
 Profits  earned  from  the  Unit  Canteen  Store
 Department  (India)  are  to  be  used  for  the
 welfare  of  troops  ;

 (b)  whether  it  fs  also  a  fect  that  the
 Commanding  Officer  of  the  8  Punjab
 Regiment  had  transferred  Rs,  600  from  the
 ron  Ss.  D.  Canteen  profit  to  officers  Mou
 for  payment  of  parties  held  In  November,
 964  ;

 (c)  ifso,  the  reasons  for  this  irregu-
 larity  ;  and

 (dy  whether  any  notice  has  been  taken
 of  this  irregularity;  if  not,  the  reasons
 therefor  7

 THE  MINISTER  OF  DEFENCE  AND
 STEEL  AND  HEAVY  ENGINEERING
 (SHRI  SWARAN  SINGH):  (a)  The
 distribution  of  profits  earned  by  Unit-run-
 canteens  to  the  unit  welfare  fund,  officers’
 meas  fund  and  other  such  unlit  funds,  fs  at
 the  discretion  of  the  Commanding  Officer
 of  the  Unit.

 (b)  to  (4),  The  information  is  being
 collected  and  will  be  Iald  on  the  Table  of
 the  House  in  due  course.

 Non-Pablishing  of  Issue  of  Rum  in  the
 dally  routine  order  of  18  Panjab

 Regiment

 4i2l.  SHRI  SURAJ  BHAN:  Will
 the  Minister  of  DEFENCR  be  pleased  to
 state
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 (a)  whether  it  fs  a  fact  that  the  issue
 of  the  Rum  ordered  by  higher  Commanders
 is  always  published  in  the  unit  Daily
 Routine  Order  for  the  foformation  of
 Jawans;

 (b)  whether  ॥  fs  also  a  fact  that  this  was
 not  done  in  the  I8  Punjab  Regiment  duriog
 the  period  from  May,  1964  to  October,
 967  ;

 (c)  the  reasons  for  not  publishing  the
 same  in  the  Dally  Unit  Order  and  ॥  the
 manner  in  which  it  was  used  ;  and

 (d)  who  Is  the  officer  responsible  for
 this  and  the  actlon  taken  agalnost  him  ?

 THE  MINISTER  OF  DEFENCE  AND
 STEEL  AND  HEAVY  ENGINEERING
 (SHRI  SWARAN  SINGH):  (a)  Yes,
 except  In  the  case  of  units  located  in
 operational  areas.

 (b)  to  (d),  The  information  is  being
 collected  and  will  be  lald  on  the  Table  of
 the  House,
 Participation  in  Expo-70  to  be  held  in  Japan

 4122,  SHRI  C,  CHITTYBABU  :  Will
 the  Minister  of  FOREIGN  TRADE  be
 pleased  to  state  ;

 (a)  whether  it  4s  a  fact  that  India  is
 taking  part  in  the  Expo-70  Fair  to  be  held
 at  Osaka  in  Japan  ;

 (b)  how  many  people  from  India  are
 representing  our  country  in  our  Pavilion  ;
 and

 (c)  the  different  items  of  interest  in
 our  Pavilion  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE
 (SHRI  RAM  SEWAK)  :  (a)  Yes,  Sir.

 (b)  65.

 (c)  India  Pavilion  alms  at  projecting
 the  image  of  emerging  India  against  the
 background  of  its  heritage  of  culture,  arts
 and  traditions,  Some  of  the  interesting  items
 presented  in  the  Pavilion  are  requisiie
 specimens  of  handicrafts  and  textiles,
 precious  and  rare  jewellery,  original  art
 pieces  relating  to  Budhism,  modern
 paintings  and  sculptures  and  a  15s  feet
 high  model  of  Taj  Mahal.  The  industrial
 sector  portrays  a  select  range  of  modern  and
 sophisticated  machinery  end  products
 besides  development  of  atomic  energy,
 ugel,  machine  tools,  minerals  and  metals,
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 Jet  trainer  aireraft,  etc.  A  MNatlonal
 Restaurant,  an  auditorium  presenting  Indian
 dances  and  music,  and  a  white  tiger  are
 the  other  {mportant  attractlons  in  the
 Pavilion.  Interesting  representation  of  Indian
 village  scenes  a  cascade  and  a  pool  are
 featured  in  front  of  the  Pavilion  against
 the  background  of  white  main  strucutre  of
 the  Pavilion,

 Hindi  as  Official  Language  of  U-N.O.

 4I25,  SHRI  YOGENDRA  SHARMA:
 Will  the  Minister  of  EXTERNAL
 AFFAIRS  be  pleased  to  state  :

 (a)  the  number  of  people  In  the  world
 who  speak  (i)  English  (il)  Russian  (li)
 Spanish  (iv)  Chinese  (v)  Arabic  and  (vi) Hindi  respectively  :

 (b)  what  are  the  official  languages  of
 the  UNO  ;

 (c)  whether  the  Government  of  India
 have  asked  for  the  acceptance  of  Hindl  as  an
 official  language  of  the  UNO  as  it  fa  spoken
 by  the  largest  number  of  people  in  the  world
 after  Chinese  and  English:  and

 (d)  if  not,  the  reasons  therefor?
 THE  DEPUTY  MINISTER  IN  THE

 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENDRA  PAL  SINGH):  (a)
 According  to  the  Hindustan  Year  Book  the
 information  is  as  follows  :

 ४)  English  294  million.
 (il)  Russian  70  million

 (iif)  Spanish  59  million
 (iv)  Chinese  645  million
 (v)  Arabic  83  million  and
 (vi)  Hindi  65  million,
 (Figures  are  approximate).
 (b)  Chineae,  English,  French,  Spanish

 and  Russian  are  the  official  languages  of
 the  UN  General  Assembly.

 (c)  and  (d).  No,  Sir.  It  4s  difficult  to
 get  any  new  lang!  included  g  the
 official  languages  of  the  UN.  Any  addition
 to  the  list  of  official  languages  of  the  UN
 General  Assembly  will  require  an  amendment
 to  the  Rules  of  Procedure  adopted  by  a
 majority  of  the  members  present  and  voting,
 It  is  not  considered  likely  that  the  majority
 would  favour  Introducing  any  changes  4
 thiy  regard  at  present.
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 Use  of  Inferior  Type  of  Fuel  for
 Plants  and  Machines  in  the

 EaStern  Region
 SHRI  INDRAJIT  GUPTA  :
 DR.  RANEN  SEN  t

 Will  the  Minister  of  IRRIGATION
 AND  POWER  be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  Govern-
 ment’s  policy  of  using  high  ash  content  low
 grade  coal,  coal  washery  midlings  and
 rejects  for  Thermal  power  production  in
 the  Eastern  Region  was  taken  primarily  in
 the  interest  of  Iron  and  Steel  industries,
 without  considering  the  impact  of  poor
 quality  fuel  on  plants  and  machinery  ;

 (b)  if  so,  what  were  the  overriding
 consideration  in  forcing  the  Eastern  Region
 to  accept  the  above  unsatisfactory,  uneco-
 nomical  condition  resulting  in  an  acute
 Power  shortage  on  account  of  breakdown  in
 plants  and  machineries;  and

 (c)  the  steps  taken  for  immediate  re-
 movel  of  the  above  conditfon  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  SIDDHESHWAR
 PRASAD)  ;  (a)  and  (b).  In  order  to
 conserve  superior  grades  of  coal  which  are
 essentially  required  for  matallurgical  pur-
 pose  and  to  facilitate  the  use  of  bye-products
 left  over  after  washing  medium  quality
 metallurgical  coal  for  use  in  the  Steel  plants,
 the  policy  of  the  Government  is  that  ther-
 mal  power  station  being  designed  at  present
 should  be  capable  of  using  inferlor  grades
 of  coal  and  bye-products  left  over  in  the
 washeries,  This  policy  is  applicable  to  all
 regions  of  the  country.  As  the  bollers
 have  been  designed  to  burn  inferior,  grades
 of  coal  and  washery  left-overs,  it  cannot
 be  said  that  the  break-downs  in  thermal
 power  stations  have  occurred  due  to  the  use
 of  inferior  grade  of  fuel.

 (०)  With  avicw  to  improving  the
 efficiency  of  thermal  generating  units,  Govern-
 ment  are  considering  measures  for  improv-
 ing  the  quality  of  bye-product  fuels  from
 the  existing  and  projected  washeries,

 Memorandum  Presented  by  the
 Chief  Minister  of  Gujarat  to

 the  Prime  Minister
 ‘4125,  SHRIR,K.  AMIN  ¢  Will  the

 PRIME  MINISTER  be  pleased  to  state  :
 (a)  whether  during  her  recent  visit

 to  Gujarat  on  the  23rd  January,  7970  she

 4124,
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 was  presented  a  mamorandum  by  the  Chief
 Mintster  of  Gujrat  cataloguing  the  {njustics
 that  Gujarat  has  suffered  with  regard  to  her
 development  plans  ;  and

 (b)  whether  she  will  lay  a  copy  of  the
 same,  on  the  Table  as  also  the  reason  why
 such  development  has  been  prevented  or
 not  sanctioned  in  each  case,  particularly
 when  Plans  are  executed  expeditiously  and
 efficienciently  in  Gujarat  ?

 THE  PRIME  MINISTER,  MINISTER
 OF  FINANCE,  MINISTER  OF  ATOMIC
 ENERGY  AND  MINISTER  OF
 PLANNING  (SHRIMATI  INDIRA
 GANDHI):  (a)  and  (b).  During  her
 visit  to  Gujarat  on  22nd/23rd  January,
 1970,  Prime  Minister  was  given  a  letter
 together  with  notcs,  dealing  with  various
 problems  of  the  State.  These  were  immedia-
 tely  referred  to  the  concerned  Mb!nisters  for
 examination.  The  Ministeries  have  been
 directed  to  convey  their  decision  in  due
 course  to  the  Government  of  Gujarat.  It
 fis  not  considered  appropriate  to  lay  on  the
 Table  documents  pertaining  to  matters
 which  are  under  correspondence  between
 the  Centre  and  a  State  Government.

 Correcting  Statement  to  USQ.  No.  3475
 Dated  0-12-1969  Warships  of

 Indian  Navy  on  Goodwill  Visit  to
 other  Countries

 THE  MINISTER  OF  DEFENCE  AND
 STEEL  &  HEAVY  ENGINEERING  (SHRI
 SWARAN  SINGH)  :  Mr.  Speaker,  Sir,

 I  reply  to  part  (b)  of  Unstarred  Question
 3475  which  was  answered  on  the  0th  Dece-
 mber  1969,  it  was  stated  that  27  foreign
 warships  belonging  to  Britain,  U.  S.  S.  R.,
 France,  Japan,  Iran,  Thailand,  Bthi»pia  and
 Australia  had  visited  Indian  ports  during
 ‘1969,

 Subsequently  it  was  found  that  the  num-
 ber  of  forelgn  warships  that  visited  India
 was  29  (twenty-nine)  and  not  27  (twenty-
 seven)  as  stated  in  the  reply  to  the  ques-
 tion.  Accordingly,  the  reply  to  part  (b)
 of  the  question  may  be  read  as  follows  ;

 29  foreign  warships  belonging  to
 Britain,  U.S.A.,  U.S.S.R.,  France,
 Japan,  Iran.  Thailand,  Ethiopia  and
 Australia  have  visited  Indian  ports  so
 far  during  1969,"
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 2.3  brs.

 SYMPATHY  FOR  EARTHQUAKE
 VICTIMS

 MR,  SPEAKER  :  Shri  Manubhai  Patel.

 SHRI  HEM  BARUA  (Mangaldai)  :
 Before  you  take  up  the  calling  attention
 motion,  may  I  suggest  that  we  should  stand
 up  and  pay  our  homage  to  the  persons  who
 were  killed  in  the  earthquake  ?

 DR.  RAM  SUBHAG  SINGH  (Buxar)  :
 It  was  precisely  with  that  object  that  I  have
 brought  In  a  Resolution,  Such  a  Resolu-
 tion  has  already  been  passed  in  the  Rajya
 Sabha.  We  should  see  that  sultable  mea-
 sures  are  taken  for  providing  relief  to  the
 earthquake  victims.  Government  could
 accept  the  Resolution  and  take  necessary
 steps.

 MR,  SPEAKER  :  We  have  a  call  atten-
 tlon  motion  on  the  subject.  I  have  also
 received  a  suggestion  from  Dr,  Ram  Subhag
 Singh.  This  will  come  side  by  side.  Now
 Shri  Hem  Barua  suggests  that  we  should
 rise  and  stand  in  silence  for  a  short  while
 fo  express  our  sympathy  for  the  victims  of
 the  earthquake.

 AN  HON,  MEMBER  :  On  behalf  of
 the  House,  you  could  convey  our  sympathies.

 DR.  RAM  SUBHAG  SINGH  :  Shall  IT
 read  out  the  Resolution  ?

 MR,  SPEAKER  :  On  behalf  of  the
 House  and  also  as  suggested  by  Dr.  Ram
 Subhag  Singh  and  Shri  Hem  Barua,  we
 express  our  sympathy  and  deep  sorrow  at
 the  toll  taken  by  the  earthquake,  On  be-
 half  of  tho  House,  I  convey  our  sympathy
 to  the  victims.
 12.15  brs.

 CALLING  ATTENTION  TO  MATTER
 oF  URGENT  PUBLIC  IMPORTANCE

 EARTRQUAK  EIN  GUJARAT  NEAR
 ANKLESHWAR  OJLFIELDS

 SHRI  MANUBHAI  PATEL  (Dabhol)  :
 I  call  the  attention  of  the  Mlaister  of
 Petroleum  and  Chemicals  and  Mines  and
 Metals  te  the  followsng  matter  of  urgent

 Public  importance  and  request  that  he  may
 make  a  statement  thereon  2

 The  severe  shocks  of  earthquake  in
 Gujarat  near  the  Anklehswar  Oil-
 fields  resulting  in  heavy  death  toll
 and  damage  to  houses.

 SHRI  NATH  PAI  (Rajapur)  ;  There
 should  be  some  kind  of  logic  as  to  who
 answers  the  calling  attention  notice.  I  have
 no  objection  to  my  hon,  friend  Shri  D.R.
 Chavan  answering,  but  this  Is  a  national
 calamity.  Just  bec:  there  are  some  oil-
 wells  In  the  vicinity,  should  we  ask  the
 Mintster  for  Petroleum  to  answer?  Elther
 the  Prime  Minister  or  the  Home  Minister
 should  have  been  here  to  answer  the  calling
 attention,

 SHRI  N.K.  SANGHI  (Jodhpur)  :  I  had
 submitted  a  calling  attention  notice  to  be
 answered  by  the  Home  Minister,  and  I  am
 really  surprised  to  find  that  ॥  is  belng
 answered  by  the  Minister  for  Petroleum,
 This  is  a  very  seriuos  matter,  Wherever
 earthquakes  have  taken  place......

 MR.  SPEAKER;  It  fs  based  on  the
 Member's  own  motion,  It  fs  directed  to
 the  Minister  concerned  who  is  going  to
 attend  to  ft,  In  thls  case  the  Minister  of
 Petroleum  and  Chemicals,  As  a  matter
 of  fact,  there  was  some  doubt  about  the
 Ministry  concerned,  and  it  was  also  suggest-
 ed  that  though  it  concerns  the  State,  the
 whole  country  is  concerned  with  it.

 श्री  मधु  लिमये  (मुंगेर) :  हिन्दुस्तान  के
 एक  हिस्से  पर  इतना  गम्भीर  संकट  आया  हैं,
 न  प्रधान  मंत्री  का  पता  है,  न  गृह  मंत्री  का  पता

 है  और  न  एल्फावेटिकल  नं०  2  का  पता  है  1

 SHRI  8.  KUNDU  (Balasore)  :  The
 office  has  to  direct  It  to  the  proper  Minis-
 ter,

 SHRINK,  SANGHI  ;  I  addressed  it
 to  the  Home  Minister.

 MR.  SPEAKER:  You  have  expressed
 your  views,  It  is  enough,
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 SHRI  Ss.  KUNDU  :  This  may  be  noted
 at  least  for  the  future,  that  the  proper  Minis-
 try  should  be  directed  to  answer.

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  AND  MINES  AND  METALS
 (SHRI  D.R.  CHAVAN)  :  The  State  Govern-
 ment  of  Gujarat  who  were  contacted  have
 Teported  that  the  earthquake  io  Broach
 District  started  at  ‘725  a.m,  on  23rd  March,
 970  with  two  strong  tremors  followed  by
 a  light  tremor  at  about  7.30  a.m,  and  an-
 other  light  tremor  at  about  I2  noon,  The
 tremors  were  felt  over  a  large  area  of  the
 Broach  district  comprising  Broach,
 Ankleshwor,  Hansot,  Vagra,  Amod,  Jambusar,
 Raj  Pipla  and  Jhagatla  Talugs.  The  damage
 is  mostly  confined  to  Broach  town  and  its
 surrounding  areas.  Casualties  include  23
 Persons  dead,  and  about  200  Injured  of
 which  84  are  in  the  hospitals.  About  200
 houses  have  been  destroyed  and  another
 2,500  damaged  in  Broach  town,  Another
 2,000  houses  are  reported  to  have  been
 damaged  In  other  parts  of  the  district,

 The  earthquake  was  also  felt  In  some
 areas  of  Baroda,  Bnavnagar  and  Surat  Dis-
 tricts  and  Bombay.  The  damage  in  these
 areas  is  reported  to  be  very  light,

 The  Meteorological  Department  have
 reported  that  all  the  Indian  Seismological
 Observatories  have  recorded  the  shock,  A
 prelimi  ination  of  the  data  received
 by  them  shows  that  the  earthquake  had  the
 following  parameters  :

 Latitude  ;  2I,6°N
 near  Ankleshwar.

 Longitude  :  72.6°E
 Origin  time  :  0I—5S3—00  G,M.T.

 07—23—00  I.8.T.

 ex.

 Epicentre

 Depth  :  Shallow
 Magnitude  ;  6,0  on  the  Richter

 scale,

 A  detailed  study  of  the  earthquake  will
 be  carried  out  by  the  Mzteorological  Depart-
 ment  after  recelpt  of  all  the  records  from
 the  all  Indian  Observatories  and  also  the
 data  of  foreign  stations.

 The  town  of  Broach  is  situated  where
 the  West  Coast  fault  meets  the  Narmada
 Rift,  Along  the  course  of  river  Narmada

 (CA)
 a  oumber  of  earthquakes  have  been  recorded
 fn  the  past,  viz.,  on  27th  March,  ‘1847,  8th
 November,  1865,  2nd  January,  1927,  i4th
 March,  ‘1938,  The  area  has  also  experienc-
 ed  the  earthquakes  occurring  in  the  Rann
 of  Kutch  and  along  the  West  Coast.  The
 last  equake  which  caused  extensive  damage
 in  Anjar  (Ssurashtra  region  of  Gujarat)  took
 Place  on  2Ist  July,  1956,

 The  State  Government  have  taken  ade-
 quate  relief  m:asures  to  provide  cash  assls-
 tance,  accomodation  and  food  to  the  affect
 ed  families,

 Officers  of  the  Geological  Survey  of
 India  at  Ahmedabad  have  been  asked  to
 Proceed  to  Broach  immediately  and  send  a
 detailed  report.

 MR  SPEAKER:  I  am  Informed  that
 the  Prime  Minister  is  io  the  other  House
 now  and  will  be  making  a  statement  on  this
 subject  in  the  afternoon.

 SHRI  MANUBHAI  PATEL:  It  Is
 painfnl  that  this  natural  calamity  which  Is
 a  national  calamity  should  be  made  the
 subject  of  controversy  by  the  ministerial
 side,  Firstly,  they  did  not  themeselves
 come  out  wlih  a  sta  ;  they  should
 have  done  so.  It  was  only  after  the  call
 attention  notice  was  given  that  they  came
 out  with  the  statement.  Another  thing  to
 which  the  hon,  Members  quite  rightly  refer-
 red  is  whether  the  hon,  Minister  is  compe-
 tent  to  make  any  authentic  statement  on
 this  subject.  Wedo  not  know  why  he  is
 handling  this  subject  of  earthquake  or
 meteorology  department,  Last  time  it  was
 Dr.  Rao  the  Irrigation  Minister  who  made
 a  statement  when  Koyana  earthquake  took
 place.  The  Minister  concerned  should  give
 areply.  Otherwise,  we  shall  not  be  statis-
 fled,  Anyhow,  this  concerns  the  whole
 House  and  the  whole  country.  It  Is  not
 that  the  calamity  had  taken  place  and  the
 Government  which  bad  shown  Indifference
 till  now  should  continue  to  do  so,  The  Guja-
 rat  Governments  has  taken  adequate  and
 quick  steps;  they  are  running  free  kitchens
 and  trying  to  house  the  people  affected  In  all
 possible  ways.  is  only  the  Central
 Government  which  We  are  discussing  bere,
 not  the  Gujarat  Government.»  It  is  stated
 that  some  fifty  years  before  such  iostances
 took  place  and  people  have  some  suspicion
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 [Shri  Manubhai  Patel]
 that  in  this  particular  area  Ahkleshwar
 oll  field,  Breach,  Baroda,  Surat,  extending
 upto  Bhavanagar  where  there  are  oll
 fields,  it  is  only  after  the  oil  field  explora-
 tions  started  that  these  things  had  happened.
 Is  there  any  truth  in  thelr  believe?  They
 feel  that  it  started  only  after  the  shallow
 water  drilling  was  inaugurated  by  the  Prime
 Minister  recently  because  of  seismic  opera-
 tions  and  drilling  activities.  Here,  In  his
 statement,  the  Minister  says  that  a  detailed
 study  of  the  earthquake  will  be  carrled  out
 by  the  Meterological  Department  and
 after  the  receipt  of  this  report  a  detailed
 study  will  be  made,  but  the  question  is
 whether  they  are  competent  to  go  Into  the
 causes  of  such  earthquakes,  Instead  of
 dealing  with  this  ina  routine  way,  may  I
 know  whether  Government  will  invite
 experts  from  all  over  the  world  as  they  did
 in  the  case  of  the  Koyna  earthquake  when
 they  deputed  a  UNO  team  which  went  Into
 the  details  of  that  incident  ?  They  say  that  the
 Geological  Survey  officers  at  Ahmedabad
 have  been  asked  to  proceed.  The  question
 is  whether  they  are  competent  to  go  0
 this  matter.  I  want  to  know  whether  a
 high  power  team  will  be  deputed  to  go  into
 this  matier,  That  is  one  thing.

 Another  thing  is,  {n  such  a  vast  calamity
 by  which  a  wide  range  of  areas  has  been
 deeply  affected,  it  is  not  only  the  State
 Government  which  would  be  competent  to
 cope  with  relief  and  rehabilitation  work.
 It  is  practically  the  Central  Government's
 responsibility.  So,  may  I  know  whether
 the  Central  Government  will  come  out  with
 an  out-of-pattern  help,  not  only  the  rutine
 pattern  help  but  out-of-pattern  help,  be-
 cause  it  is  not  merely  a  question  of  .500
 houses  having  cracked,  it  is  about  30,000
 people  who  are  on  the  streets  now.  They
 do  not  sleep  in  their  houses  because  the
 houses  are  cracked  and  there  fs  constant  fear
 that  there  might  be  another  calamity,  and
 that  is  why  they  are  not  in  their  houses  now.
 I  want  to  know  whether,  for  these  30,000
 people,  the  Central  Gavernment  will  come
 out  with  special  assistance.

 Thirdly,  in  giving  such  assistance,  the
 Goveroment  should  not  pave  any  political
 consideration,  I  tnink  the  State  Govera-
 ment  is  not  competent  to  reply  to  that,
 because,  after  all,  it  Is  a  policy  question,

 especially  In  view  of  the  fact  that  tha  Prime
 Minister  fs  reported  ta  have  said,  as  has
 appeared  in  the  Hindustan  Times  this
 morning  that  the  “Union  Government  Is
 awaltlng  detalls  of  the  0  d  caused  by
 the  earthquake  in  Broach."  Prime  Minister,
 Indira  Gahdhi,  “‘is  satd  to  have  asked  some
 of  her  party  members  in  Gujarat  to  make
 an  on-the-spot  study  of  the  affected  areas
 and  send  a  report,”  Is  this  a  party  matter,
 and  will  the  report  of  the  party  members  be
 considered  as  valid?  Have  they  no  inde-
 pendent  agency?  Do  they  not  depend  on
 the  authentle  report  of  the  State  Govern-
 ment?  Only  because  certain  State  Govern-
 ments  do  not  toe  her  line,  is  this  the  attl-
 tude  ?

 So,  my  specific  question  Is  whether  any
 Political  consideration  will  not  be  allowed
 to  be  brought  in  by  the  Prime  Minister  or
 the  Ministers  concerned,  while  giving
 adequate  help  and  whether  a  high-power
 team  would  be  sent  to  go  in  this  matter,

 SHRI  D.R.  CHAVAN:  Mr,  Speaker,
 Sir,  the  Hon.  Member  has  raised  two  or
 three  points  in  the  questions  which  he  has
 formulated,  framed  and  put.  First,  he
 polnted  out  that  there  has  been  Indifference
 by  the  Central  Government,  This  Is  not
 correct,  Asa  Matter  of  fact,  when  the
 Prime  Minister  got  the  news,  of  this
 earthquake—

 AN  HON.  MEMBER;
 shaken.

 She  was

 SHRI  D.R.  CHAVAN  :,..she  imme-
 diately  sent  a  message  of  condolence  and
 immediately  sent  a  sum  of  Rs,  51,000  (Jnter-
 ruption)  from  the  Prime  Minister's  Relief
 Fund,  The  reports  are  that  a  team  of
 engineers  Is  golng  round  and  making  ao

 timate  of  the  0  that  has  been  done,
 This  is  a  team  which  has  been  sent  by  the
 State  Government  of  Gujarat,  After  the
 team  goes  round  and  makes  an  assessment,
 they  will  submit  their  report  to  the  State
 Government,  The  State  Government
 naturally  will  make  a  request  to  the
 Central  Government  for  giving  them  some
 assistance  for  the  earthquake-affected
 areas.

 My  hon.  friend  said  that  polllical
 considerations  should  not  be  allowed  to
 come  in,  I  can  assure  bim  that  no  pollti-
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 cal  consideration  would  be  allowed  to  play
 Particularly  whea  human  lives  are  affected.
 (Jaterruption).

 SHRI  MANUBHAI  PATEL:  Was
 that  assurance  given  by  the  Prime  Minister
 also  7

 SHRI  D,  R.  CHAVAN  :  No  polltical
 consideration  will  be  allowed.  There  is  no
 Political  consideration,  I  can  assure  the
 Hon,  Member  that  whatever  assistance  is
 necessary  to  the  affected  people  will  be
 forthcoming  readily  from  the  Central
 Government.  Thirdly,  he  has  tried  to
 connect  this  earthquake  with  the  offshore
 drilling  In  the  shallow  waters  in  Aliabet
 and  the  drilling  so  far  undertaken  In
 Ankleshwar  where  200  to  30)  wells  have
 been  drilled,  I  donot  think  there  is  any
 connection  between  drilling  for  oil  and  the
 earthquake,  In  my  _  statement,  I  have
 said  :

 “The  town  of  Broach  fs  situated
 where  the  West  Coast  fault  meets  the
 Narmada  Rift.  Along  the  course  of
 tiver  Narmada,  a  number  of  earth-
 quakes  have  been  recorded  in  the
 past,  on  27th  March  1847.”

 Iam  sure  hon,  members  will  agree  that
 no  drilling  was  undertaken  anywhere  in
 India  at  that  time.  On  48  November
 ‘1865,  there  was  another  earthquake,  Again
 on  2nd  January,  1927  there  was  another
 earthquake  there,

 SHRI  MANUBHAI  PATEL:  He  has
 said  in  this  case  the  epicentre  was  near
 Ankleshwar,  All  these  past  earthquakes  he
 is  referring  to  were  not  in  Ankleshwar  ;
 that  was  a  different  range.

 SHRI  D.R,  CHAVAN:  As  sald,
 earthquakes  have  been  there  previously
 also  when  no  drilling  was  there,  To
 connect  drilling  with  earthquakes  is  some-
 thing  fantastic,  which  I  cannot  understand.
 However,  studies  are  being  made  both  by
 the  Meteorological  Department  and  by  the
 officers  of  the  Geological  Survey  of  India
 who  have  gone  to  the  spot  to  fovestigate
 into  this  particular  earthquake  and  its
 causes,  Till  their  reports  are  available,
 nothing  could  be  said.

 (C.A.)
 SHRI  MANUBHAI  PATEL:  I  did

 not  mention  orly  drilling.  I  said  the
 whole  area—Aokleshwar,  Baroda,  Broach,
 Bhavnagar,  etc.  is  affected  and  I  asked
 whether  a  special  commission  will  be
 appointed  to  make  a  special  study  there,

 SHRI  D,  7,  CHAVAN  :  Let  us  await
 the  reports  from  the  Meteorological  Depart-
 ment  and  the  Geological  Survey  of  India,
 After  studying  those  reports,  if  it  Is  con-
 sidered  necessary  for  the  Government  to
 appoint  a  high-powered  committee  as
 suggested,  certainly  that  will  be  considered.

 SHRI  JYOTIRMOY  BASU  _  (Dia-
 mond  Harbour)  :  2  join’  my  friend,
 Mr.  Patel,  in  demanding  that  the  Govern-
 ment  should  tackle  the  matter  on  a  war
 footing  and  rush  relief  and  money  to  the
 people  there.  I  feel  that  shrinking  of  the
 inner  molten  mass  causes  movement  of  the
 solidified  surface  crust.  They  slip  at  weak
 points  known  as  faults  and  earthquake  Is
 caused,

 SHRI  NATH  PAI  (Rajapur)  :  This
 is  Encyclopaedia  Britannica.

 SHRI  JYOTIRMOY  BASU:  In
 Gujarat,  an  annual  quantity  of  oil  has
 been  found  at  unusually  shallow  level,  In
 other  areas  on  the  globe,  it  is  at  much
 deeper  level.  It  may  be  a  spill-over  of
 a  bigger  deposit.  May  I  know  whether
 the  Minister  will  tell  us  whether  that  his
 experts  have  gone  into  the  matter  the
 earthquake  is  due  to  intensive  oil-drilling  in
 that  area  ?

 SHRI  D,  R,  CHAVAN:  As  I  said,  in
 the  last  para  of  my  statement,  officers  of
 the  Geological  Survey  of  India  at  Ahmeda-
 bad  have  been  asked  to  proceed  to  Breach
 immediateiy  and  send  a  detailed  report.

 MR.  SPEAKER:  This  last  para  comes
 to  your  help  to  answer  all  the  questions  3

 SHRI  D  R.  CHAVAN:  Until  that
 report  fs  avallable,  |  cannot  say  anything.

 SHRI  LOBO  PRABHU  (Udipi):  It
 is  a  matter  of  some  importance  as  to  who
 is  the  Minister  in  charge  of  earthquakes,
 of  course  leave  God  alone,
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 THE  MINISTER  OF  IRRIGATION AND  POWER  (DR.  K.  L.  RAO):  The
 Minister  in  charge  of  Tourism  and  Civil
 Aviation  is  in  charge  of  earthquakes  be-
 Cause  he  fs  in  charge  of  the  Meteorological Department,

 SHRI  LOBO  PRABHU:  The  Minister has  just  now  stated  that  this  4s  the  con- cern  of  the  Meteorological  Department, 3  would  like  to  point  out  that  earthquakes do  not  occur  in  the  air.  The  Meteorologl- cal  Department  is  concerned  with  climatic
 conditions  and  forecasting  of  weather  and
 the  earthquakes  are  not  occurring  in  the
 air.  The  question  is  important  because
 now  we  have  got  to  proceed  to  make  an
 enquiry  on  how  the  earthquake  occurs, This  isnot  a  casual  earthquake,  As  the
 Minister  has  repeated,  this  area  has  a
 history  of  earthquakes,  Therefore,  first  of
 all,  Jet  us  make  up  our  minds  about  which
 Ministry  or  which  Department  Is  in  charge
 of  this  subject.

 I  may  preface  my  further  remarks  by
 a  little  confession.  Ihave  some  experience
 of  earthquakes,  |  was  Collector  of  Gorakhpur
 in  2935  when  an  earthquake  occurred  there,
 Though  my  friends  still  seem  to  be
 amused,  |  would  like  to  say  that  anearthquake
 is  a  very  serious  matter,

 SHRI  HEM  BARUA  (Mangaldai)  :
 What  a  profound  truth  |

 SHRI  RANDHIR  SINGH  (Rohtak)  H
 Discovery.

 MR,  SPEAKER  }  Let  us  be  serious
 when  we  are  discussing  a  serlous  matter,

 SHRI  LOBO  PRABHU:  I  know  the
 results  of  the  earthquake  on  those  who
 suffer  and  those  who  escape  death,  We
 have  to  consider  this  question  serlously  and
 sympathetically,  Although  the  Gujarat
 Government  Is  supposed  to  have  done  its
 best,  although  the  Prime  Minister  has  given
 funds  from  her  fund  for  the  rehabilita-
 tlon  of  people,  will  the  government  give
 था  assurance  here  and  now  that  those  whose
 houses  have  been  destroyed  and  damaged
 will  he  compensated,  because  this  is  the
 kind  of  insurance  which  is  due  from  govern-
 ment  because  no  othér  agency  could  do  ii?
 lt  is  a  very  important  polot.  Secondly,

 since  earthquakes  have  occurred  in  this
 region  in  the  past  and  are  likely  to  occur
 in  future...

 SHRI
 God  forbid,

 NAMBIAR  (Tiruchirappalli)  :

 SHRI  8,  K.  TAPURIAH  (Pali)  :  Shri
 Nambiar  invoking  Gad  ?  Does  he  belleve
 in  God  ?

 SHRI  LOBO  PRABHU  :  In  Japan  in
 those  areas  which  are  subject  to  frequent
 earthquakes  they  have  a  special  type  of
 housing.  I  do  hope  that  this  will  be  an
 occasion  for  us  to  study  the  adoption  of
 houses  suitable  to  an  area  which  is  subject
 to  constant  earthquakes,

 SHRI  D,R.  CHAVAN  :  About  the
 assistance  that  has  to  be  given,  I  have
 already  said  that  the  necessary  assistance
 for  the  rehabilitation  of  those  people  who
 have  been  affected  by  the  earthquake  will
 be  given.

 SHRI  KANWAR  LAL  GUPTA  (Delhi-
 Sadar)  ;  What  is  ‘‘necessary  assistance”?

 SHRI  D.  R.  CHAVAN  |  What  is
 demanded  by  the  State  Government.

 Necessary  assistance  for  the  rehabilita-
 tion  of  the  families  which  have  been  affected
 by  the  earthquakes  would  be  forthoming.
 ]  have  sald  that  more  than  once,

 SHRI  LOBO  PRABHU  :  Are  you  pre-
 pared  to  compensate  those  who  have  lost
 thelr  houses  ?  Are  you  prepared  to  give
 gratulty  to  the  dependents  of  those  who
 have  lost  thelr  lives  ?

 SHRI  D.  R.  CHAYAN  :  The  question
 of  compensation  docs  not  arlae.  About
 the  rehabilitatlon  of  those  persons,  I  have
 made  the  porition  clear,

 SHRI  SHEO  NARAIN  (Basti)  :  Why
 not  give  some  help  out  of  the  Rs,  75  crores
 that  the  Prime  Minister  has  got  7

 SHRI  D,  R.  CHAVAN  :  Necessary
 assistance  for  rehabilitating  the  persons  who
 have  been  affected  by  the  carthquake  will
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 (C.A.)
 be  forthcoming.  As  the  hon,  Speaker  has
 just  now  annouaced,  the  Prime  Minister  5
 going  to  make  a  statem:nt  in  the  afternoon.
 Why  not  wait  ull  she  makes  a  statement  ?  I
 hope,  my  hoo,  friend  will  get  all  the  in-
 formation  then,

 SHRI  NATH  PAI  i  We  were
 all  inter  ested  fn  the  last  part  of  Shri
 Lobo  Prabhu’s  question,  Shri  Lobo
 Prabhu  claimed  to  have  some  experience
 of  earthquakes,  The  hon,  Minister
 also  has  experlence  because  he  comes
 from  the  Koyna  area.  Shri  Lobo  Prabhu’s
 last  question  was  most  important.  He
 asked  whether  the  Government  would  give
 consideration  to  his  proposal  to  have  houses
 suitable  for  areas  which  are  lable  to  earth-
 quakes  as  is  done  in  Japan,  Geologlats  say
 that  the  whole  Western  Coast  is  sinking
 and  Is  liable  to  earthquakes  of  greater  In-
 tensity.  Will  he  give  a  reply  to  that  ?

 SHRI  D.  R.  CHAVAN  j  It  is  a  sugges-
 tion  which  will  be  conveyed  to  the  State
 Government,

 SHRI  SHEO  NARAIN  :  What  does  he
 mean  that  it  will  be  conveyed  to  the  Slate
 Government  ?  It  is  their  responsibility.

 SHRI  N.  K.  SANGHI  :  Sir,  we  in
 Rajasthan  have  seen  human  calamity  and
 suffering  due  to  famine  conditions  prevail-
 ing  and  people  dying  of  scarcity  conditions,
 We  can  understand  the  suffering  of  the
 people  of  Gujarat  on  account  of  the  cala-
 गाए  that  has  fallen  on  the  people  of  Guja-
 rat.  All  our  hearts  go  to  those  affected  by
 the  ghastly  tragedy  that  has  happened  in
 that  area.  But  before  |  come  to  the  point
 I  would  like  to  know  from  the  hon,  Minist-
 er  whether  It  has  come  to  his  notice  that
 none  of  the  Cabinet  Ministers  of  Gujarat
 State  paid  a  visit  to  the  affected  area  on
 the  23rd...(Inferruption)

 SOME  HON.  MEMBERS  ;  Shame,
 shame,

 SHRI  MANUBHAI  PATEL  ॥  They
 could  not  do  so  due  to  the  toppling  actl-
 vitles  of  this  Government,  At  this  junc-
 ture  this  Government  is  engaged  in  toppl-
 ing  the  Gujarat  Government,  If  anybody
 is  responsible,  it  is  the  Central  Government
 that  fs  responsible...(Jaserruption)

 (C.A.)
 SHRI  N.K,  SANGHI  :  We  should  have

 this  information  so  that  we  could  be  wise
 about  it.  The  eyes  and  ears  of  the  people
 today  are  very  much  agltated  on  account  of
 the  fact  that  senior  responsible  people  have
 not  paid  a  visit  to  the  area’  when  such  cala-
 mity  has  fallen  on  them...(/nterruption)

 अध्यक्ष  सहोदय  :  माछूम  नहीं  उधर  के

 लोगों  को  क्‍या  हो  गया  है  जो  एक  के  बाद  एक
 इस  तरह  से  डिस्टवं  करते  हैं  t  मैं  इस  स्थिति  से

 बहुत  तंग  हो  गया  हूँ  श्रौर  समभ  में  नहीं  आता
 कि  मैं  क्‍या  करू  ।

 SHRI  MANUBHAI  PATEL  :  He  wro-
 ngly  alleged  that  not  a  single  Cabinet
 Minister  visited  the  area  and  I  had  to  give
 reasons  why  nota  single  Cabinet  Minister
 could  visit  the  area,  But  the  Governor  has
 gone  there  and  the  minister-in-charge  has
 gone  there,

 DR.  KARNI  SINGH  (Bikaner)  :
 Why  should  he  inject  politics  Into  a  thing
 where  human  beings’  suffering  8  concern-
 ed?

 SHRI  N,  K.  SANGHI  :  There  Is  no  ques-
 tlon  of  politics.  But  whenever  such  tragedy

 takes  place  senior  ministers  of  Government
 should  visit  the  area  and  participate  In
 people’s  sufferings...(Jnferruption).  It  is
 not  money  or  expenditure  that  can  fill  up
 the  hearts  of  the  people;  it  is  consolation
 and  a  feeling  of  participation  In  thelr  suffer-
 ing  that  mitters,  It  is  such  matters  which
 can  make  the  people  feel  of  thelr  sincerity.,
 (Interruption)

 SHRI  8,  K.  TAPURIAH  :  Why  had  the
 Chief  Minister  of  Rajasthan,  Shri  Sukhadia,
 not  gone  to  Ganganagar  when  there  was
 firing  there  ?

 DR.  KARNI  SINGH  :  Why  did  Shri
 Sukhadla  not  go  to  Ganganagar  ?

 SHRI  N.  K.  SANGHI  :  I  want  the  hon,
 Minisier  to  Inform  us  whether  the  Central
 Government  would  give  any  ad  hoc  grant
 from  the  provision  of  Rs,  75  crores  made
 in  the  Bedget

 Secondiy,  we  had  an  earthquake  in
 Bibar  in  1933,  in  North-east  Assam  in  1950,
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 [Shri  N.  K,  Sanghi]
 in  Anjar  in  9§6  and  in  Koyna  in  ‘1967,  We
 have  seen  that  the  phenomenon  of  these
 earthquake  tremors  are  now  accounting  to
 this  country  with  a  shorter  span,  greater
 intensity  and  much  earlier,  Will  they
 collect  statistical  data  and  examine  all  the
 facts  to  find  out  whether  our  country  has
 become  more  Hable  to  earthquake  tremors  ?
 Can  any  scientific  study  be  made  io  this
 matter  80  as  to  prevent  this  physical  phe-
 nomenon  and  alleviate  the  sufferings  of  the
 people  ?

 SHRI  D.R,  CHAVAN  :  As  regards  the
 seeond  part  of  the  question,  as  I  said,  we
 will  have  to  await  the  report  of  the  officers
 of  the  Geological  Survey  of  India.  Then,  as
 to  whether  any  assistance  will  be  given,
 I  would  request  the  hon,  Member  to  wait
 till  the  Prime  Minister  makes  the  statement
 in  the  afternoon  today.

 2.46  brs.

 PAPERS  LAID  ON  THE  TABLE

 NOTIFICATIONS  UNDER  CUSTOMS  ACT,
 1962,  ETC,

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  P.C.
 SETHI)  :  I  beg  to  lay  on  the  Table:—

 (ly  A  copy  each  of  the  following
 Notifications  (Hindi  and  English
 versions)  onder  section  59  of the
 Customs  Act,  1962:—

 (i)  G.S.R.  4I3  published  in
 Gazette  of  Indja  dated  the
 7th  March,  970  together  with
 an  explanatory  memorandum.

 (ii)  G.S.R,  4I4  published  =  in
 Gazette  of  India  dated  the
 7th  March,  970  together  with
 an  explanatory  memorandum,
 [Placed  in  Library.  See  No.
 LT-2975/70]

 (2)  A  copy  each  of  the  following
 Notifications  (Hindi  and  English
 versions)  under  section  59  of  the
 Customs  Act,  1962  and  section  38
 of  the  Central  Excises  and  Salt
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 Act,  944;—

 10)  The  Customs  and  Central
 Excise  Duties  Export  Draw
 back  (General)  Ninth  Amend-
 ment  Rules,  1970,  published
 in  Notification  No.  G,S.R.
 4]6  in  Gazette  of  India  dated
 th:  7ih  March,  1970,

 (it)  The  Customs  and  Central
 Excise  Duties  Export  Draw-
 back  (General)Eleventh  Ame-
 ndment  Rules,  I970,  published
 in  Notification  No,  G.S.R.
 4I7  In  Gazette  of  India  dated
 the  7th  March,  1970,

 (iii)  The  Customs  and  Central
 Excise  Duties  Export  Draw-
 back  (General)  Tenth  Amend-
 ment  Rules,  1970,  published
 in  Notification  No,  G.S.R.
 4i8  in  Gazette  of  India  dated
 the  7ih  March,  ‘1970,

 (iv)  The  Customs  and  Central
 Excise  Duties  Export  Draw-
 back  (General)  Enghth  imend-
 ment  Rules,  1970,  published
 in  Notification  No.  G.S.R,
 4I9  in  Gazette  of  India  dated
 the  7th  March,  970,
 [Placed  in  Library.  See  No.
 LT-  2976-70]

 3)  A  copy  each  of  Notification  Nos,
 G.S.R,  337  to  387  (Hindi  and
 English  versions)  published  in
 Gazette  of  India  dated  the  Ist
 March,  I970  issued  under  the  Cent-
 tal  Excise  Rules  944  together  with
 an  explanaiory  memorandum,
 [Placed  in  Library.  see  No.  LT
 2977-70].

 32.47  hrs.
 MESSAGE  FROM  RAJYA  SABHA

 SECRETARY  t  Sir,  I  have  to  report
 the  following  message  received  from  the
 Secretary  of  Rajya  Sabha:—

 “Tam  directed  to  inform  the  Lok
 Sabha  that  the  Supreme  Court  (En-
 largement  of  Criminal  Appellate
 Jurisdication),  Bill  1969,  which  was
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 passed  by  the  Lok  Sabha  at  Its  sitt-
 ing  held  on  the  l9th  December,  1969,
 has  been  passed  by  the  Rajya  Sabha
 at  its  sitting  held  on  the  20th  March,
 1970,  with  the  following  amendments;

 Enacting  Formula

 l.  That  at  page  I,  line  I,  for  the
 word  “Twentieth”  the  word
 “Twenty-first”  be  substituted.

 Clause

 2  That  at  page,  I,  line  4,  for  the
 figure  ‘‘I969""  the  figure  ‘*I970""  be
 substituted.

 lam  therefore,  to  return  herewith  the
 sald  Bill  In  accordance  with  the  provisions
 of  rule  28  of  the  Rules  of  Procedure  and
 Conduct  of  Business  in  the  Rajya  Sabha
 with  the  request  that  the  concurrence  of  the
 Lok  Sabha  to  the  said  amendments  be
 communicated  to  this  House.’

 SUPREME  COURT  (ENLARGEMENT
 OF  CRIMINAL  APPELLATE

 JURISDICTION)  BILL

 AS  RETURNED  BY  RAJYA  SABHA

 SECRETARY  :  Sir,  I  lay  on  the  Table
 of  the  House  the  Supreme  Court  (Enlarge-
 ment  of  Criminal  Appellate  Jurisdiction)
 Bill,  969  which  has  been  returned  by  Rajya
 Sabha  with  amendments.

 2.48  brs.

 ESTIMATES  COMMITTEE  HUNDRED
 AND  TENTH  REPORT

 SHRI  SRADHAKAR  SUPAKAR
 (Sambal  pur):  I  beg  to  present  the
 Hundred  and  tenth  Report  of  the  Estimates
 Committee  regarding  action  taken  by
 Government  on  the  recommendations  con-
 talned  in  thelr  Eighty-fourth  Report  on  the
 Ministry  of  Home  Affalrs—Central  Vigilance
 Commisston.

 at  देवराव  पाटिल  (वबतमाल)  :  अध्यक्ष

 महोदय,  छोक  लेखा  समिति  के  प्रतिवेदन  पेश
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 करने  के  पहले  मुझे  आप  से  प्रार्थना  करनी  है
 कि  यह  पबलिक  एकाऊंट्स  कमेटी  और  ऐस्टि-
 मेट्स  कमेटी  की  रिपोर्ट  बहुत  महत्वपूर्ण  होती  हैं
 ौर  इस  हाउस  में  कई  बार  चर्चा  हुई  है  कि
 उनकी  कापी  हिन्दी  में  सदस्यों  को  नहीं  मिलती
 है  तो  मैं  जानना  चाहता  हैँ  कि  हिन्दी  में  वह
 रिपोर्ट्स  सदस्यों  को  सुलभ  करने  की  दिशा  में
 अभी  क्या  कार्यवाही  हो  रही  है  ?

 अध्यक्ष  महोदय  :  वह  मैं  आपको  बाद  में
 बतला  दूंगा  |

 क्री  अटल  बिहारों  बाजपेयी  (बलरामपुर):
 आप  पालियामेंटरी  अफेयर्स  के  मिनिस्टर  से  पूछ
 लीजिए  कि  वह  हिन्दी  में  कब  छपेंगी  !

 अध्यक्ष  महोदय  :  वह  बात  चल  रही  है।
 मीटिंग  हुई  थी,  कुछ  प्रिटिंग  की  डिफिकल्टी  थी

 फरीदाबाद  में  प्रिटिंग  की  कुछ  कठिनाई  थी,  जिस
 दिन  वहू  बात  तय  हो  जायेगी  मैं  आप  को  खुद
 उस  बारे  में  सूचित  कर  दूंगा  ।  मैं  हाउस  को
 बाद  में  बतला  दूंगा  ।

 श्री  अटल  विहारी  बाणपेयी  :  प्रगर  हिन्दी
 में  इन  प्रतिवेदनों  का  छपाना  मुश्किल  हो  तो  वह
 साइक्लो  स्टाइल  करके  मंम्बरों  को  दी  जा  सकती
 है  1

 अध्यक्ष  महोदय  :  बड़ी  अच्छी  बात  है  आप
 सब  उनकी  मदद  करें  1

 श्री  प्रकाशवोर  शास्त्री  (हापुड़):  साइक्लो-

 स्टाइल  कराने  में  ज्यादा  खर्चा  होगा।  अगर

 प्रेस  में  प्रिट  कराने  में  दिगककत  है  तो  निजी  प्रेस

 में  छुपवा  लिया  जाव  ।

 अध्यक्ष  महोदय  :  जैसे  ही  इस  बारे  में  कोई

 बात  तय  होगी  में  हाउस  को  उसके  बारे  में

 इत्तिला  दे  दूंगा  |
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 2.49  hrs.
 PUBLIC  ACCOUNTS  COMMITTEE

 NINETY-FOURTH  AND  NINENTY-SEVENTH
 REPORTS

 श्री  अटल  बिहारी  वाजपेयी  (बलरामपुर)  :
 मैं  लोकलेखा  समिति  के  निम्नलिखित  प्रतिवेदन

 प्रस्तुत  करता  हूँ
 (l)  विनियोग  लछेखे  (रेलवे),  1966-67

 धौर  लेखापरीक्षा  प्रतिवेदन  (रेलवे)
 968  पर  समिति  के  60वें  प्रति-
 वेदन  में  की  गई  सिफ़ारिशों  पर  सर-

 कार  द्वारा  की  गई  कार्यवाही  के

 बारे  में  94वाँ  प्रतिवेदन  ।

 इस्पात  और  भारी  इंजीनियरी

 (इस्पात  विभाग),  स्वास्थ्य,  परि-
 बार  नियोजन,  निर्माण,  आवास  तथा
 नगर  विकास,  खाद्य,  कृषि,  सामुदा-
 पिक  विकास  तथा  सहकारिता
 (सहकारिता  विभाग)  तथा  सिंचाई
 शौर  विद्य॒त  मंत्रालय  से  सम्बन्धित
 विनियोग  लेखें  (सिविल),  1966-
 67  और  लेखापरीक्षा  प्रतिवेदन

 (प्रिविल),  968  पर  समिति  के
 वें  प्रतिवेदन  में  की  गई  सिफ़ारिशों
 पर  सरकार  द्वारा  की  गई  कार्यबाही
 के  बारे  में  97वां  प्रतिवेदन  ।

 (2)

 2.£0  bre.
 *DEMANDS  FOR  SUPPLEMENTARY

 GRANTS  (GENERAL),  1969-70,

 MR.  SPEAKER  :  The  House  will  now
 take  up  discussion  and  voting  on  the
 Suppl  y  Demands  for  grants  In
 respect  of  the  Budget  (General)  for  1969-70,
 for  which  hour  is  allotted,

 DEMAND  No.  5—DEFENCE  SERVICES,
 Non-EFFECTIVE

 MR,  SPEAKER:  Motlon  Moved  ॥
 “That  a  supplementary  sum  _  not

 exceeding  Rs,  1!85,00,000  be  granted  to  the
 President  to  defray  the  charges  which  will
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 come  In  course  of  payment  during  the  year
 ending  the  3ist  day  of  March,  1970,  In
 Tespect  of  ‘Defence  services,  Non-effective’.”*

 Demanp  No.  6—  Union  Excise  DUTIES

 MR.  SPEAKER  :  Motlon  Moved  :
 “That  a  Supplementary  sum  _  not

 exceeding  Rs,  27,46,000  be  gianted  to  the
 President  to  defray  the  chhrges  which  will
 come  In  course  of  payment  during  the  year
 ending  the  3ist  day  of  March,  1970,  io
 Tespect  of  ‘Union  Excise  duties’,’’

 Demanpb  No,  9—AvubiItT

 MR.  SPEAKER:  Motion  Moved  :
 “That  o  Supplementary  sum  not

 exceeding  RS.  20,00,000  be  granted  to  the
 President  to  defray  the  charges  which  will
 come  in  course  of  payment  during  the
 year,  ending  the  3ist  day  of  March,  1970,
 in  respect  of  ‘Audit’."*

 DemaANnpD  No.  20—CURRENCY  AND
 COINAGE

 MR,  SPEAKER  t  Motion  Moved  ;
 “That  a  Supplementry  sum  not  exceed-

 ing  Rs.  35,00,000  be  granted  to  the  Presi-
 dent  to  defray  the  charges  which  will  come
 in  course  of  payment  during  the  year  ending
 the  3lst  day  of  March,  970,  in  respect  of ory ‘currency  and  colnage’.

 DEMAND  No.  2!—MINT

 MR,  SPEAKER  :  Motion  Moved  :
 “That  a  Supplementry  sum  not  exceed.

 ing  Rs.  4,48,000/-  be  granted  to  the  Presi-
 dent  to  defray  the  charges  which  will  come
 {in  course  of  payment  during  the  year  ending
 the  3lst  day  of  March,  1970,  in  respect  of ao. ‘mint’.

 DEMAND  No.  23  —PENSIONS  AND  OTHER
 RETIRMEN]  BENEFITS

 MR,  SPEAKER  :  Motion  Moved  :
 “That  a  Supplementary  sum  not  exceed-

 ing  Rs.  47,65,000  be  granted  to  the  Presi-
 dent  to  defray  the  charges  which  will  come
 in  course  of  payment  during  the  year  ending
 the  3ist  day  of  March,  I970,  in  respect  of
 “Pensions  and  other  Retirment  benefits’.

 *moved  with  she  recommendations  of  the  President,
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 DEMAND  No.  24—OPiuM

 MR.  SPEAKER:  Motion  moved  :
 **That  a  Supplementary  sum  not  exceed-

 ing  Rs.  ,08,I7,000/-  be  granted  to  the
 President  to  defray  the  charges  which  will
 come  in  course  of  payment  duting  the  year
 ending  the  3lst  day  of  March,  1970,  in  res-
 pect  of  ‘Opium’.”

 DEMAND  No.  25—OTHER  REVENUE
 EXPENDITURE  OF  THE  MINISTRY

 OF  FINANCE

 MR,  SPEAKER  :  Motion  moved  :
 “That  a  Supplementary  sum  not  exceed=

 ing  Rs,  1,000/-  be  granted  to  the  President
 to  defray  the  charges  which  will  come  in
 course  of  payment  during  the  year  ending
 the  3lst  day  of  March,  1970,  in  respect  of
 ‘Other  Revenue  Expenditure  of  the  Ministry
 of  Finance’,””

 DEMAND  No.  26—GRANTS*IN-AID
 TO  STATE  AND  UNION  TERRITORY

 GOVERNMENTS

 MR.  SPEAKER  |  Motion  Moved,
 “That  a  Supplementary  sum  not  axceed-

 ing  Rs.  15,34,00,000/-  be  granted  to  the
 President  to  defray  the  charges  which  will
 come  in  course  of  payment  during  the  year
 ending  the  3lst  day  of  March,  +1970,  in  res+
 pect  of  ‘Grants-in-ald  to  Siate  and  Union
 Territory  Governments’,””

 DEMAND  No.  29—  MINISTRY  OF  Foop,
 AGRICULTURE,  COMMUNITY

 DEVELOPMENT  AND  CO-OPERATION

 MR,  SPEAKER  :  Motion  moved  4
 “That  a  Supplementary  sum  not

 exceeding  Rs.  5,62,000/-be  granted  to  the
 President  to  defray  the  charges  which  will
 come  in  course  of  payment  during  the  year
 ending  the  3st  day  of  March,  1970,  io
 respect  of  ‘Ministry  of  Food,  Agriculture,
 Community  Development  and  Co-opera-
 tion’.""

 DEMAND  No,  33—OTHER
 REVENUE  EXPENDITURE  OF

 THE  MINISTRY  OF  7000,  AGRICULTURE,
 ComMUNITY  DEVELOPMENT  AND

 COOPERATION

 MR.  SPEAKER:  Motion  moved:
 “That  a  Supplementary  sym  not
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 exceeding  Rs,  12,21,60,000/  be  granted  to
 the  President  to  defray  the  charges  which
 will  come  in  course  of  payment  during  the
 year  ending  the  3lst  day  of  March,  1970,
 in  respect  of  ‘Other  Revenue  Expenditure  of
 the  Ministry  of  Food,  Agriculture,
 Community  Development  and  Co-opera-
 tlon’.””

 DEMAND  No,  34—  MINISTRY  OF
 ForREIGN  TRADE  AND  SUPPLY

 MR.  SPEAKER  :  Motion  moved  at

 “That  a  Supplementary  sum  _  not
 exceeding  Rs,  10,33  000/-  be  granted  to  the
 President  to  defray  the  charges  which  will
 come  in  course  of  payment  during  the  year
 ending  the  3ist  day  of  March,  1970,  in
 respect  of  ‘Minlstry  of  Foreign  Trade  and
 Supply’.”

 DEMAND  No.  37—OTHER  REVENUB
 EXPENDITURE  OF  THE  MINISTRY  OF

 FoREIGN  TRADE  AND  SUPPLY

 MR,  SPEAKER  :  Motion  moved  :

 “That  a  Supplementary  sum  not  exceed-
 ing  Rs,  5,53,000/-be  granted  to  the  President
 to  defray  the  charges  which  will  come  in
 course  of  payment  during  the  year  ending  the
 3ist  day  of  March,  1970,  in  respect  of  ‘Other
 Revenue  Expenditure  of  the  Ministry  of
 Forelgn  Trade  and  Supply’,

 DEMAND  No.  40—PUuBLIC  WORKS

 MR,  SPEAKER  :  Motion  moved  t
 “That  a  Supplementary  sum  not  exceed-

 ing  Rs,  27I,94,000/-  be  granted  to  the
 President  to  defray  the  charges  which  will
 come  in  course  of  payment  during  the  year
 ending  the  3Ist  day  of  March,  970,  in  res-
 pect  of  ‘Public  works’.”

 DEMAND  No.  42—OTHER  REVENUE
 EXPENDITURE  OF  THE  MINISTRY  OF
 HEALTH  AND  FAMILY  PLANNING

 AND  Works,  HOUSING  AND
 URBAN  DEVELOPMENT

 MR,  SPEAKER:  Mollon  moved  :
 “That  a  Supplementary  sum  not  exceed-

 ing  Rs,  10,00,000/-  be  granted  to  the  Presi-
 dent  to  defray  the  charges  which  will  come
 in  course  of  payment  during  the  year  ending
 the  3lst  day  of  March,  1970,  in  respect  of
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 [Mr.  Speaker]
 ‘Other  Revenue  Expenditure  of  the  Ministry
 of  Health  and  Family  Planning  and  Works,
 Housing  and  Urban  Development."  "

 DEMAND  No.  43—MiINISTRY  OF
 HOME  AFFAIRS

 MR.  SPEAKER  |  Motion  moved  :

 “That  a  Supplementary  sum  not  exceed-
 ing  Rs.  8,60,000/-  be  granted  to  the  Presi-
 dent  to  defray  the  charges  which  will  come
 in  course  of  payment  during  the  year  ending
 the  3lst  day  of  March,  +1970,  in  respect  of
 "Ministry  of  Home  Affairs*.’*

 DEMAND  No.  44—CAapBiINET

 MR,  SPEAKER  :  Motion  moved  3

 ‘That  a  Supplementary  sum  not  exceed-
 ing  Rs.  -4,90,000/-  be  granted  to  the  Presi-
 dent  to  defray  the  charges  which  will  come
 in  course  of  payment  during  the  year  endlng
 the  3lst  day  of  March,  I970,  in  respect  of
 ‘Cabinet’,

 DEMAND  No.  46—POLice

 MR,  SPEAKER  ;  Motion  moved  :

 “That  a  Supplementary  sum  not  exceed-
 ing  Rs,  9,49,46,000/-  be  granted  to  the
 President  to  defray  the  charges  which  will
 come  In  course  of  payment  during  the  year
 ending  the  3lst  day  of  March,  1970,  in  res-
 pect  of  ‘Police’.""

 DEMAND  No.  47—  CENSUS

 MR.  SPEAKER  |  Motion  moved  :

 “That  a  Supplementary  sum  not
 exceeding  Rs.  +35,71,000/-  be  granted
 to  the  President  to  defray  the  charges
 which  will  come  in  course  of  payment
 during  the  year  ending  the  3lst  day  of
 March,  1970,  in  respect  of  *Census’.””

 DEMAND  No.  49—Privy  PURSES  AND
 ALLOWANCES  OF  INDIAN  RULERS

 MR,  SPEAKER  ;  Moilon  moved  :

 “That  a  Supplementary  sum  not  ex-
 ceeding  Rs.  7,000/-  be  granted  to  the
 Presidert  to  defray  the  charges  which
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 will  come  In  course  of  payment  dur-
 ing  the  year  ending  the  3ist  day  of
 March,  1970,  In  respect  of  Privy
 Purses  and  Allowances  of  Indian
 ‘Rulers’,”

 DEMAND  No.  50—TERRITORIAL  AND
 POLITICAL  PENSIONS

 MR,  SPEAKER  :  Motion  moved  ;

 “That  a  Supplementary  sum  not  ex-
 ceeding  Rs.  1,79,000/-  be  granted  to
 the  President  to  defray  the  charges
 which  will  come  fn  course  of  payment
 during  the  year  ending  the  3ist  day  of
 March,  ‘1970,  in  respect  of  ‘Territorial
 and  Political  Pensions’.”’

 DemaNnb  No.  5l—DELHI

 MR.  SPEAKER  ;  Motlon  moved  :

 “That  9  Supplementary  sum  not  ex-
 ceeding  Rs,  +3,79,51,000/-  be  granted
 to  the  President  to  defray  the  charges
 which  will  come  in  course  of  payment
 during  the  year  ending  the  3st  day  of
 March,  I970,  in  respect  of  ‘Delhi’,””

 DEMAND  No.  52—CHANDIGARH

 MR,  SPEAKER  :  Motlon  moved  :

 “That  a  Supplementary  sum  not  ex-
 ceeding  Rs,  63,05,000/-  be  granted  to
 the  President  to  defray  the  charges
 which  will  come  ॥  course  of  payment
 during  the  year  ending  the  3lst  day  of
 March,  1970,  in  respect  of  *Chandi-
 garh’,””

 DEMAND  No.  53—ANDAMAN  AND
 NIcoBAR  ISLANDS

 MR,  SPEAKER  :  Motion  moved  t

 “That  a  Supplementary  sum  not  ex-
 ceeding  Rs.  2,06,I!,000/-  be  granted
 to  the  President  to  defray  the  charges
 which  will  come  in  course  of  payment
 during  the  year  ending  the  3lat  day  of
 March,  I970,  in  respect  of  “Andaman
 and  Nicobar  Islands’.”*

 DEMAND  No,  54—TRIBAL  AREAS

 MR.  SPEAKER  :  Motion  moved  3



 “That  a  Supplementary  sum  not  ex-
 ceeding  Rs.  3,69,96,000/-  be  granted
 to  the  President  to  defray  the  charges
 which  will  come  in  course  of  payment
 during  the  year  ending  the  उ  day  of
 March,  1970,  In  respect  of  Tribal
 Areas,"*

 DemanpD  No.  59—INpusTRIES

 MR.  SPEAKER  3  Motion  moved  :

 “That  a  Supplemontary  sum  not  ex-
 ceeding  Rs,  5,00,000/-  be  granted  to
 the  President  to  defray  the  charges
 which  will  come  In  course  of  pay-
 ment  during  the  year  ending  the  3st
 day  of  March,  1970,  in  respect  of. ou ‘Industries’.

 DEMAND  No.  62—MINISTRY  OF
 INFORMATION  AND  BROADCASTING

 MR.  SP®AKER  )  Motion  moved  :

 “That  a  Fupplementary  sum  not  ex-
 ceeding  Rs.  2,20,000/-  be  granted  to
 the  President  to  defray  the  charges
 which  will  come  in  course  of  pay-
 ment  dnring  the  year  ending  the  3lst
 day  of  March.  I970,  in  respect  of,
 ‘Ministry  of  Informaiion  and  Broad-
 casting’,"*

 DemaAnp  No,  64—Ortter  REVENUE
 EXPENDITURE  OF  THLE  MINISTRY  OF
 INFORMATION  AND  BROADCASTING

 MR,  SPEAKER:  Motion  moved  :

 “That  a  Supplementary  sum  not  exce-
 eding  Rs.  9,98  000/-,  be  granted  to
 the  President  to  defray  the  charges
 which  will  come  in  conrse  of  payment
 during  the  year  ending  the  3lst  day
 of  March,  1970,  in  respect  of  other
 Revenue,  Expenditure  of  the  Minister
 of  Information  and  Broadcasting”

 DEMAND  No.  66—MUTLI  PURPOSE
 RIVER  SCHEMES

 MR,  SPEAKER:  Motlon  moved  :

 “That  a  Supplementary  sum  not
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 exceeding  Rs,  1,000/-.  be  granted  to
 the  President  to  defray  the  charges
 which  will  come  in  course  of  payment
 during  the  year  ending  the  3st  day
 of  March,  1970,  in  respect  of  Mutll-
 purpose,  River  Scheme,”

 DemaNp  No.  75—MINISTRY  OF
 PETROLEUM  AND  CHEMICALS

 AND  MINES  AND  METALS

 MR.  SPEAKER  :  Motion  Moved  3

 “That  a  Supplementary  sum  not
 excecding  Rs.  2,39,000/+,  be  granted
 to  the  President  to  defray  the  charges
 which  will  come  in  course  of  payment
 during  the  year  ending  the  3ist  day
 of  March,  I970,  in  respect  of  Minis-
 try  of  Pertoleum  and  Chemicals  and
 Mines  and  Metals,

 DemMAND  No.  77—OTHER  REVENUE
 EXPENDITURE  OF  THE  MINISTRY

 OF  PETROLEUM  AND  CHEMICALS
 AND  MINES  AND  METALS

 MR.  SPEAKER:  Motlon  moved,

 “That  8  Supplementary  sum  not
 exceeding  Rs.  61,71,000/-,  be  granted
 to  the  President  to  defray  the  charges
 which  will  come  in  course  of  payment
 during  the  year  ending  the  3Ist  day
 of  March,  I970,  in  respect  of  other
 Revenue  Expenditure  of  the  Ministry
 of  Petrol  and  Chemicals  and
 Mines  and  Metals.”

 Demanp  No.  78—MINISTRY OF
 SHIPPING  AND  TRANSPORT

 MR.  SPEAKER  ;  Motion  moved  :

 “That  a  Supplementary  sum  not
 exceeding  Rs.  90,000/-.  be  granted  to
 the  President  to  defray  the  charges
 which  will  come  in  course  of  payment
 during  the  year  ending  the  3ist  day  of
 March,  1970,  in  respect  of  Ministry
 of  Shipping  and  Transfort,”
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 DemaAND  No.  83—MInIsTRY  OF
 STEEL  AND  HEAVY  ENGINEERING

 MR,  SPEAKER:  Motion  moved  :

 “That  a  Supplementary  sum  not
 exceeding  Rs.  2,50,000/-,  be  granted
 to  the  President  to  defray  the  charges
 which  will  come  In  course  of  payment
 during  the  year  ending  the  3ist  day
 of  March,  1970,  in  respect  of  Minlst-
 er  of  Steel  and  Heavy  Engineering,”

 DemAND  No,  87—AVIATION

 MR.  SPEAKER:  Motlon  moved  :

 “That  a  Supplementary  sum  _  not
 exceeding  Rs.  57,82,000/-,  be  granted
 to  the  President  to  defray  the  charges
 which  will  come  in  course  of  payment
 during  the  year  ending  the  3st  day  of
 March,  1970,  in  respect  of  Aviation.”

 Demand  No.  90—OTHER  REVENUE
 EXPENDITURE  OF  THE  DEPARTMENT

 OF  ATOMIC  ENERGY

 MR.  SPEAKER:  Motion  moved  ;

 “That  a  Supplementary  sum  not
 exceeding  Ra.  4,50,01,000/-.  be  grant
 ed  tothe  President  to  defray  the
 -charges  which  will  come  in  course
 of  payment  during  the  year  ending
 the  3ist  day  of  March.  I970,  In  res-
 pect  of  other  Revenue  Expenditure  of
 the  Department  of  Atomic  Energy.”

 DEMAND  No.  93—Posts  AND
 TELEGRAPHS  WORKING  EXPENSES

 MR.  SPEAKER;  Motion  moved  :

 “That  a  Supplementary  sum  not
 exceeding  Rs,  10,50,29,000/-  be
 granted  to  the  President  to  defray
 the  charges  which  will  come  in  course
 of  paymest  during  the  year  ending

 MARCH  25,  970  D.S.G.  (Gen).  1969-70  96

 the  3ist  day  of  March,  1970,  in  res-
 pect  of  Posts  and  Telegraphs  Working
 Expenses.

 DeMAND  No.  03—DEFENCE
 CaPiTAL  OUTLAY

 MR.  SPEAKER:  Motlon  moved  :

 “That  a  Supplementary  sum  not
 exceeding  Rs.  2,000/-.  be  granted  to
 the  President  to  defray  the  charges
 which  will  come  in  course  of  payment
 during  the  year  ending  the  3ist  day
 of  March,  I97,  In  respect  of  ‘Defen-
 ce  Capital  Outlay’,”’

 DEMAND  No.  09—CommutTep
 VALUE  OF  PENSIONS

 MR.  SPEAKER:  Motion  moved  :

 “That  a  Supplementary  sum  not
 exceeding  Rs.  22,43,000/-  be  granted
 to  the  President  to  defray  the  charges
 which  will  come  in  course  of  payment
 during  the  year  ending  the  3lst  day
 of  March,  1970,  in  respect  of  ‘Comm-
 uted  value  of  Pensions’.””

 DEMAND  No.  l2—LoANs  AND
 ADVANCES  BY  THE  CENERAL

 GOVERNMENT

 MR.  SPEAKER:  Motion  moved  4

 “That  a  Supplementary  sum  not
 exceeding  Rs,  5,000,  be  granted  to
 the  President  to  defray  the  charges
 which  will  come  in  course  of  payment
 during  the  year  ending  the  3lst  day
 of  March,  1970,  in  respect  of  ‘Loans
 and  Advances  by  the  Central  Govern-
 ment’,  a.”

 DemanD  No.  !4—OTHER  CAPITAL
 QUTLAY  OF  THE  MINISTRY  OF
 Foop  AGRICULTURE  COMMUNITY

 DEVELOPMENT  AND
 COOPERATION

 MR.  SPEAKER  :  Motion  moved  :

 “That  a  Supplementary  sum  not
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 exceeding  Rs.  9, 16,65,000/-  be  granted
 to  the  President  to  defray  the  charges
 which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the
 the  Jist  day  of  March,  1970,  In
 respect  of  ‘other  Capital  Outlay  of
 the  Ministry  of  Food,  Agriculture,
 Community  Development  and  Co-
 operation’.

 DEMAND  No.  ]9—CapiITAL  OUTLAY
 IN  UNION  TERRITORIES  AND  TRIBAL

 AREAS

 MR.  SPEAKER  :  Motlon  moved  :

 “That  a  Supplementary  sum  _  not
 exceeding  Rs.  +,13,55,000/-  be  granted
 to  the  President  to  defray  the  charges
 which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the  lst
 day  of  March,  1970,  in  respect  of
 Capital  Outlay  in  Union  Territories
 and  Tribal  Areas’."””

 Dnamanp  No.  |20—OTHER  CAPITAL
 OuTLAY  OF  THE  MINISIRY  OF  HOME

 AFFAIRS

 MR.  SPEAKER  i  Motion  moved  4

 “That  a  Supplementary  sum  not
 exceeding  Rs  55,50,000/-  be  granted
 tothe  President  to  defray  the  charges
 which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the  3ist
 day  of  March,  ‘1970,  in  respect  of,
 ‘Other  Capital  Outlay  of  the  Ministry
 of  Home  Affairs’.”’

 Demand  No.  24—CapitaL  OUTLAY
 OF  THE  MINISTRY  OF  INDUSTRSAL
 DEVELOPMENT  INTERNAL  TRADE

 AND  COMPANY  AFFAIRS

 MR.  SPEAKER  :  Motlon  moved  4

 “That  a  Supplementary  sum  not  ex-
 ceeding  Rs.  I,C00/-  be  granted  to  the
 President  to  defray  the  charges  which
 will  come  in  course  of  payment
 during  the  year  ending  the  3ist  day
 of  March,  1970,  in  respect  of
 ‘Capital  Outlay  of  the  Ministry  of
 Industrial  Development,  Internal
 Trade  and  Company  Affairs’.""

 DEMAND  No.  ]24—OTHER  CAPITAL
 OUTLAY  OF  THE  MINISIRY  OF

 IRRIGATION  AND  POWER

 MR,  SPEAKER  :  Motlon  moved:

 “That  a  Supplementary  sum  not  ex.
 ceeding  Rs,  3000/-  be  granted  to  the
 President  to  defray  the  charges  which
 will  come  In  course  of  payment
 during  the  year  ending  the  3ist
 day  of  March,  1970,  in  respect  of
 other  Capital  Outlay  of  the  Ministry
 of  Irrigation  and  Power',""

 DemAND  No.  25—CapitaL  OuTLAY
 OF  THE  MINISTRY  OF  LABOUR
 EMPLOYMENT  AND  REHABILI-

 TATION

 MR,  SPEAKER  ;  Motlon  moved  :

 “That  a  Supplementary  sum  not
 exceeding  Rs,  60,34,000/+  be  granted
 to  the  President  to  defray  the
 charges  which  will  come  in  course  of
 payment  during  the  year  ending  the
 3ist  day  of  March,  1970,  in  respect
 of  ‘Capital  Outlay  of  the  Ministry  of
 Labour  Employment  and  Rehabilla-
 tion’,”*

 DEMAND  No.  26—CapiTAL  OUTLAY
 OF  THE  MINISTRY  OF  PETROLEUM

 AND  CHEMICALS  AND  MIN
 AND  METALS

 MR,  SPEAKER  s  Motion  moved  3

 “That  a  Supplementary  sum  _  not
 exceeding  Rs  -.1,48,58,000/-  be  granted
 to  the  President  to  defray  the  charges
 which  will  come  in  course  of  payment
 during  the  year  ending  the  3st  day
 of  March,  ‘1970,  in  respect  of  ‘Capl-
 tal  Outlay  of  the  Ministry  of  Petro-
 leum  and  Chemicals  and  Mines  and
 Metals’.""

 DemMAND  No.  !29—OTHER  CapiTAL
 OUTLAY  OF  7HE  MINISTRY  OF

 SHIPPING  AND  TRANSPORT

 MR  SPEAKER  |  Motion  moved  :

 “That  a  Supplemestary  sum  not
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 exceeding  Rs.  40,0I,000/-  be  granted
 to  the  President  to  defray  the  charges
 which  will  come  in  course  of  pay-
 meot  during  the  year  ending  the  3lst
 day  of  March,  1970,  in  respect  of
 ‘other  Capital  Outlay  of  the  Ministry
 of  Shipping  and  Transport’,"”

 DemMaND  No,  32—OTHER  CAPITAL
 OUTLAY  OF  THE  MINISTRY  OF

 TOURISM  AND  CIVIL
 AVIATION

 MR.  SPEAKER  :  Motlon  moved  :

 “That  a  Supplementary  sum  not
 exceeding  Rs.  1,31,66,000/-  be  granted
 to  the  President  to  defray  the  charges
 which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the
 ‘Bist  day  of  March,  ‘1970,  in  respect
 of  ‘other  Capltal  Outlay  of  the
 Ministry  of  Tourism  and  Civil
 Aviation',"

 DEMAND  No.  34—CapitaL  OUTLAY
 ON  Posts  AND  TELEGRAPHS  (NoT

 MET  FROM  REVENUE

 MR,  SPEAKER  :  Motion  moved  3

 “That  a  Supplementary  sum  not
 exceeding  Rs.  10,18,00,000-/  ॥. उ  grant-
 ed  to  the  President  to  defray  the
 charges  which  wili  come  in  course  of
 payment  during  the  year  ending  the
 Bist  day  of  March,  1970,  In  respect
 of  ‘Caplial  Outlay  on  Posts  and
 Telegraphs  (Not  met  from  Reve-
 nue)'.”*

 The  Supplementary  Demands  are  now
 before  the  House,

 SHRI  KANWAR  LAL  GUPTA  (Delhi
 Sadar):  What  about  Cut  Motions?  Are
 we  supposed  to  move  them  7

 अध्यक्ष  महोबय  :  जिन  माननीय  सदस्यों
 को  कट  मोशन्स  म्ूब  करने  हों  के  अप्तेकट

 मोनस  मूव  कर  दें,  1

 SHRI  SRADHAKAR  SUPAKAR
 (Sambalpur)  ;  I  beg  to  move  :

 “That  the  demand  for  a  supplemen-
 tary  grant  of  a  sum  not  exceeding
 Rs,  1,000  in  respect  of  other  Revenue
 Expenditure  of  the  Ministry  of  Fin-
 ance  be  reduced  by  Rs,  100,""

 [Ineffectlveness  of  Direct  Taxes
 Enquiry  Committee,  (Dy)

 SHRI  YASHPAL  SINGH  (Dehradun)  :
 TI  beg  to  move  :

 “That  the  demand  for  a  supplemen-
 tary  grant  of  a  sum  not  exceeding
 Rs.  4,90,000  in  respect  of  Cabinet  be
 reduced  by  Rs,  100."

 [Growing  mounting  expenidture
 on  travelling  allowances  of  Prime
 Minister  and  other  Ministers.
 (2)]

 “That  the  demand  for  a  supplemen-
 tary  grant  of  a  sum  not  exceeding
 Rs.  +3,79,51,000  in  respect  of  Delhi
 be  reduced  by  Rs,  100.""

 [Desirability  of  taking  back  the
 Policemen  Pended  during
 Ihelr  agitation,  (3)]

 SHRI  SRADHAKAR  SUPAKAR;  I  beg
 to  move:

 “That  the  demand  for  a  supplemen-
 tary  grant  of  a  sum  not  exceeding
 Rs,  2,06,I3,000  in  respect  of  Anda-
 man  and  Nicobar  Islands  be  reduced
 by  Rs.00,""

 [Shipping  service  from  and  to
 Andaman  and  Nicobar  Islands.
 @)

 “That  the  demand  for  a  supplemen-
 tary  grant  of  a  sum  not  exceeding
 Rs,,000  in  respect  of  multi  purpose
 river  schemes  be  reduced  by  Rs.  100."

 [Regional  organisation  for  river
 basin  studies  on  Mahanadi.  (5)]

 “That  the  demand  for  8  supplemeq-
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 tary  grant  of  a  sum  not  exceeding
 Rs,  6[,7I,000  in  respect  of  other
 revenue  expenditure  of  the  Ministry
 of  Petroleum  and  Chemicals  and
 Mines  and  Metals  be  reduced  by
 Rs,  100."

 [Loases  in  the  Kiriburu  Iron  Ore
 Mines.  (6)]

 SHRI  KANWAR  LAL  GUPTA  (Delhi
 Sadar)  :  I  beg  to  move:

 “That  the  demand  for  a  supplemen-
 tary  grant  of  a  sum  not  exceeding
 Rs,  1,85,00,000  io  respect  of  Defence
 Services,  non-effective  be  reduceed  by
 Rs,  100,""

 [Need  to  rehabilitate  the  retired
 milltary  officials.  (7)]

 “That  the  demand  for  a  supplemen-
 tary  grant  of  a  sum  not  exceeding
 Rs,  ‘000  in  respect  of  other  revenue
 expenditure  of  the  Ministry  of  Fina-
 nce  be  reduceed  by  Rs.I00,"

 [Increase  of  income-tax  arrears
 and  failure  to  unearth  black
 money,  (8)]

 “That  the  demand  for  a  sopplemen-
 tary  grant  of  a  sum  not  exceeding
 Rs,  -15,84,00,000  In  respect  of  grants-
 in-ald  to  State  and  Union  territory
 Governments  be  reduced  by  Rs,  100."

 [Improper  used  of  ald  given  to
 some  State  Governments  for
 measures  like  flood,  drought,
 etc.  (9)]

 “That  the  demand  for  a  supplemen-
 tary  grant  of  a  sum  not  exceeding
 Rs,  12,2,60,000°  in  respect  of  other
 revenue  expendiiure  of  the  Ministry
 of  Food,  Agriculture,  Commualty
 Development  and  Co-operation  be
 reduced  by  Ra,  100."

 [Increase  in  loss  incurred  by
 Food  Corporation  of  India.  (10)]

 “That  the  demand  for  a  supplemen-
 tary  grant  of  a  sum  not  exceeding

 Rs.  3,79,51,000  in  respect  of  Delhi
 be  reduced  by  Rs,  100,"

 [Non-payment  of  many  grants
 to  the  Delhi  Municipal  Corpo-
 ration  and  non-implementation
 of  the  recommendations  of  the
 Khosla  Commission's  report  for
 Delhi  Police,  (i!)]

 “That  the  demand  for  a  supplemen-
 tary  grant  of  a  sum  not  exceeding
 Rs,  +3,79,51,000  in  respect  of  Delhi
 be  reduced  by  Rs,  00°,

 [Non-implementation  of  recom-
 mendations  of  Khosla  Commi-
 sston’s  Report  in  Delhi,  (i2)]

 “‘That  the  demand  for  a  supplemen-
 tary  grant  of  a  sum  not  exceeding
 Rs.  5,00,000  in  respect  of  Industries
 be  reduced  by  Rs,  100.”

 (Need  to  stop  large  scale  corrup-
 tlon  in  the  Ministry  of  Industrial
 Development.  (13)

 ‘That  the  demand  for  a  supplimentary
 grant  of  a  sum  not  exceeding
 Rs,  9,98,000  in  respect  of  other
 Revenue  expenditure  of  the  Ministry
 of  Information  and  Broadcasting  be
 reduced  by  Rs,  100.""

 [Making  discrimination  between
 Political  parties  for  covering  the
 news  items  on  A.I.R,  etc,  (I4)]

 SHRI  NAMBIAR  (Tiruchirappalil)  ;  I
 beg  to  move  ;

 “That  the  demand  for  a  supplimen-
 tary  grant  of  a  sum  not  exceeding
 Ra,  1,85,00,000,  in  respect  of  Defence
 Services,  Non-effective  be  reduced  by
 Rs.  100."

 [Pensionary  and  other  benefits
 to  0.Rs.  and  the  need  to  give
 better  amenities  (15).

 “That  the  demand  fof  a  supplimen-
 tary  grant  af  8  sum  not  exceeding
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 (Shri  Nambiar]
 Rs.  200,00,000  In  resrect  of  Audit  be
 teduced  by  Rs.  100.”

 [Need  to  have  better  audit  of
 public  undertakings  so  as  to  end
 malpractices  in  various  public
 undertakings  (I6)}.

 “That  the  demand  for  a  supplimen-
 tary  grant  of  a  sum  not  exceeding
 Rs,  35,00,000  in  respect  of  Currency
 and  Coinage  be  reduced  by  Rs.  100,"

 [Need  to  differentiate  the  size
 and  colour  of  currency  notes  of
 various  denominations  so  as  to
 make  the  people  not  to  be
 misled  (ay).

 ‘“‘That  the  demand  for  a  supplimen-
 tary  grant  of  a  sum  not  exceeding
 Rs.  47,65,000  in  respect  of  Pensions
 and  other  Retirement  benefits  be
 reduced  by  Rs.  100."

 [Need  to  extend  the  ad  hoc  in-
 crease  of  Rs,  10/-  for  all  pen-
 sioners  including  those  in  the
 railways  who  are  paid  exgratia
 pension  (18).

 “*That  the  demand  for  a  supplimen-
 tary  grant  of  a  sum  not  exceeding
 Rs,  1,000  in  respect  of  the  Ministry
 of  Finance  be  reduced  by  Rs.  100.""

 [Need  to  strengthen  the  collec-
 tlon  of  above  450  crores  of
 Income-tax  arrears  (19).

 6*That  the  demand  for  a  supplimen-
 tary  grant  of  a  sum  not  exceeding
 Rs,  8,60,000  in  respect  of  Ministry
 of  Home  Affairs  be  reduced  by
 Rs.  100.”

 [Unreasonableness  of  creating
 new  posts  of  a  special  secretary
 having  a  salary  of  Rs.  4,000/-
 p.m,  and  of  other  officers  with
 high  salaries  201.

 “That  the  demand  for  a  supplimen-
 tary  grant  of  a  sum  not  exceeding
 Rs.  9,49,46,000  in  respect  of  Police
 be  reduced  by  Rs.  100."

 MARCH  25,  970  D.S.G.  (Gen.),  1969-70,  204

 {Total  disregard  of  public
 opinion  against  the  formation
 and  posting  of  C.R.P,  in  various
 States  making  the  whole  coun-
 try  a  police  State  (2I)].

 “That  the  demand  for  a  supplimen-
 tary  grant  of  a  sum  not  exceeding
 Rs.  2,06,I!,000  in  respect  of
 Andaman  and  Nicobar  Islands  be
 teduced  by  Rs.  100,""

 [Need  to  permit  settlers  willing
 to  go  from  the  mainland
 particularly  from  the  South  to
 whom  the  climate  sults  and
 fully  utilise  the  available  forest
 and  natural  resources  (22)].

 “‘That  the  Demand  for  a  supplimen-
 tary  grant  of  a  sum  not  exceeding
 Rs,  2,06,i!,000  in  respect  of  Andaman
 and  Nicobar  Islands  be  reduced  by
 Rs,  100."

 [Need  to  end  all  victimisation
 of  the  Central  Government
 employees  and  to  allot  plots  of
 land  to  construct  hutments  to
 live  In  (23)].

 *‘That  the  demand  for  a  supplimen-
 tary  grant  of  a  sum  not  exceeding
 Rs.  -2,06,11,000,  in  respect  of  Andaman
 and  Nicobar  Islands  be  reduced  by
 Rs.  100."

 [Need  to  take  immediate  steps
 to  rehabilitate  the  “Ongis”  of
 the  Little  Andamans  who  are
 in  a  mood  to  come  to  clivilisa-
 tion  (24)].

 <*That  the  demand  for  a  suppiimen-
 tary  grant  of  a  sum  not  exceeding
 Rs,  -2,06,11,000,  in  respect  of  Anda-
 man  and  Nicobar  Islands  be  reduced
 by  Rs,  00.°°

 [Need  to  take  early  steps  to
 open  direct  Air  services  between
 Port  Blair,  Nicobor  and  Madras
 Utilising  the  Aerodrome  in  Car
 Nicobar  Island  (25)].



 “That  the  demind  fora  suppliinsn-
 tary  grant  of  a  sum  not  exceeding
 Rs.  2,50,000  in  respsct  of  Ministry
 of  Steel  and  Heavy  Engineering  b>
 reduced  by  Rs,  00."°

 [Serious  situation  arfsing  out  of
 very  high  Increase  {on  prices  of
 steel  in  open  market  (26).

 “That  the  demand  for  a  supplimen-
 tary  grant  of  a  sum  not  exceeding
 Rs.  2,000  in  respect  of  Defence
 Capital  Outlay  be  rebuced  by  Rs.  00°°

 [Need  to  utilise  the  capacity  of
 the  ordnance  factory  at  Trichi-
 rapalll  which  ls  now  under-utl-
 lised  to  the  extent  of  80  per  cent
 and  to  enhance  the  production
 (2)].

 “That  the  demand  for  a  supplimen-
 tary  grant  of  a  sum  not  exceeding
 Rs,  2.000  in  respect  of  Befence
 Capital  Outlay  be  reduced  by
 Rs,  100.""

 [Need  to  end  the  victimisation
 of  workmen  in  the  Ordnance
 Factory  at  Tiruchirapalli  and
 to  transfer  the  officers  who  are
 responsible  for  bad  labour  rela-
 tions  (28)].

 SHRI  GANESH  GHOSH  (Calcutta
 South)  :  [beg  to  move  t

 “That  the  demand  for  a  supplimen-
 tary  grant  of  a  sum  not  exceeding
 Rs,  47,65,000  in  respect  of  pensions
 and  other  retirement  benefits  be
 reduced  by  Rs,  100."

 [Need  to  increase  the  amount
 of  pension  for  those  who  have
 retired  before  ‘1964,  (29)]

 “That  the  demand  for  a  suppliimen-
 tary  grant  of  a  sum  not  exceeding
 Rs.  ‘15,84,00,000  in  respect  of  granta-
 in-aid  to  state  and  Union  Territory
 Governments  be  reduced  by  Rs.  100.""

 [Need  to  adequately  Increase
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 the  grants  to  all  Governments
 of  States  and  Union  territories
 (30)]

 “That  the  demand  for  a  supplimen-
 tary  grant  of  a  sum  not  exceeding
 Rs,  8,60,000  in  respect  of  Ministry
 of  Home  Affairs  be  reduceed  by
 Rs,  100,"

 [Need  to  improve  Centre-States
 relations.  GBl))

 “That  the  demand  for  a  supplimen-
 tary  grant  of  a  sum  not  exceeding
 Rs,  9,49,46,000  In  respect  of  police
 be  reduced  by  Rs,  100."

 [Use  of  the  Central  Reserve
 Police  and  the  Border  Security
 Force  to  suppress  democratic
 movements  of  the  people  in
 various  States,  (32)]

 “That  the  demand  for  a  supplimen-
 tary  grant  of  a  sum  not  exceeding
 Rs.  9,49,46,000  in  respect  of  Police
 be  reduced  by  Rs,  100,""

 (Forclble  despatch  of  the  C,R,P.
 within  West  Bengal  in  disregard
 of  the  advice  of  the  then  Home
 Minister  of  the  State  of  West
 Bengal,  (33)]

 “That  the  demand  for  a  supplemen-
 tary  grant  of  sum  not  exceeding
 Rs,  179  000  in  respect  of  territorial
 and  Political  pensions  be  reduced
 by  Ra,  100,""

 [Need  to  discard  the  conditlon
 of  3  years’  confinement  in  the
 Andaman  and  Nicobar  Island  in
 the  matter  of  granting  pensions
 to  freedom  fighters  (34)]

 “That  the  demand  for  a  tary
 grant  of  a  sum  not  exceeding
 Rs,  1,79,000  in  reapect  of  territorial
 and  political  pensions  be  reduced  by
 Rs.  t00"

 [Need  to  grant  suitable  allowance
 to  all  freedom  fighters  who  are
 now  In  distrbss,  (35)]
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 (Shri  Ganesh  Ghosh]

 “‘That  the  demand  for  a  supplemen-
 tary  grant  of  a  sum  not  exceeding
 Rs.  -2,06,11,000  in  respect  of  Andaman
 and  Nicobar  Islands  be  reduced  by
 Rs.  00.”°

 [Need  to  improve  the  Shipping
 service  between  India  and  Anda-
 man  Nicobar  Islands,  (36)]

 “That  the  demand  for  a  supplemen-
 tary  grant  of  sum  not  exceeding
 Rs.  61,71,000  in  respect  of  other
 Revenue  Expenditure  of  the  Ministry
 of  Petroleum  and  Chemicals  and
 Mines  and  Metals  be  reduced  by
 Rs.  100.”

 {Grant  of  licence  to  Birlas  to
 construct  a  fertilizer  factory  in
 Goa,  (37)]

 ‘‘That  the  demand  for  a_  supplemen-
 tary  grant  of  a  sum  not  exceeding
 Rs,  32,43,000  in  respect  of  commuted
 value  of  pensions  be  reduced  by
 Rs.  100."

 {Need  to  increase  the  amount  of
 pensions  for  those  who  _  have
 retired  before  1964.  (38))

 ‘“‘That  the  demand  for  a  supplemen-
 tary  grant  of  a  sum  not  exceeding
 Rs.  9,16,65,000  in  respect  of  other
 capital  outlay  of  the  Ministry  of  Food,
 Agriculture,  Community  Development
 and  Co-operation  be  reduced  by
 Rs.  100.""

 [Need  to  increase  the  supply  and
 reduce  the  price  of  milk  by
 D.M.S.  (39)]

 MR,  SPEAKEK  :
 also  before  the  House.

 The  cut  motions  are

 SHRI  SRADHAKAR  SUPAKAR
 (Sambalpur)  :  Sir,  I  have  tabled  certain
 cut  motions  to  the  Supplementary  Demands
 for  Grants.  I  shall  make  some  remarks  on
 these  several  items  of  expenditure,

 I  shall  bégin  from  page  107.  Regarding
 the  provision  of  Rs,  275  crores  about  which
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 a  point  of  order  was  raised  by  Mr.  Kunte,
 I  think  that  before  these  Supplementary
 Demands  for  Grants  are  voted,  the  Govern-
 ment  should  come  forward  with  the  details
 of  this  Rs.  275  crores.  On  page  07  in  (४७)
 it  is  sald  :

 “The  reassessment  of  the  States
 resources  recently  made  by  the  Piann-
 ing  Commission  showed  that  a  num-
 ber  of  States  were  likely  to  have  non-
 Pian  deficits  or  gaps  in  their  resources
 for  financing  their  approved  Plans.
 In  order  that  the  implementation  of  the
 State  Plans  4s  not  hindered  on_  this
 account,  it  has  been  decided  to  pro-
 vide  special  assistance,  ॥  the  form  of
 non-Plan  loans,  to  such  States,  The
 total  requirements  in  this  regard  in
 the  current  year  are  placed  at
 Rs,  275  crores  of  which  Rs.  75  crores
 would  be  met  from  the  sanctioned
 Appropriation.  Accordingly,  an  addi-
 tional  sum  of  Rs,  200  crores  is  now
 required,”*

 The  House  !{s  entitled  to  know  about  the
 allocation  of  this  fund  because  the  financial
 year  expires  on  3Ist  March.

 There  are  some  other  points  about  which
 a  brief  mention  needs  to  be  made.  On  page
 bil  mention  has  been  made  about  the
 appointment  of  a  Committee  to  examine  and
 suggested  legal  and  administrative  measures
 for  countering  evasion  and  avoidance  of
 direct  taxes.  Onthat  also  detailed  discus-
 sion  has  taken  place  at  different  times  and
 I  am  glad  to  know  that  the  Government
 has  appointed  this  Committee  and  I  hope
 that  the  report  of  this  Committee  will  help

 ‘us  in  pluzging  the  loopholes  so  far  as  arrears
 are  concerned  and  so  far  as  evasion  is  con-
 cerned  and  make  the  tax  collection  machinary
 More  uptodate,

 Regarding  the  distribution  of  grants  and
 loans,  on  page  1s  mention  has  been  made
 regarding  drought  in  Rajasthan  and  parts
 of  Gujarat  and  cyclones  in  Andhra  Pradesh.
 In  this  connection,  |  think,  whenever  these
 Natural  calamities  occur  in  different  Staies,
 some  sort  of  a  machinery  should  be  formed
 to  look  at  these  grants  to  different  States.
 The  present  structure  is  that  the  States
 Governments  make  a  report  to  the  Centre
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 and  a  central  team  goes  and  seems  for  it-
 self  and  then  an  understanding  is  arrived  at.
 This  is  not  a  very  satisfactory  state  of
 affairs.  There  should  be  some  _  statutory
 body  which  should  look  into  these  matters
 of  natural  calamities  of  drought,  cyclones,
 floods,  etc.  Therefore,  my  suggestion  for
 a  statutory  body.

 Next  I  come  to  page  84  regarding  the
 loss  on  the  Kiriburu  project  which  is  in  my
 Stase.  In  this  connection,  I  am  sorry  to
 say  that  modern  machinery  are  being  used
 in  this  mining  project  and  steel.  It  has  run
 into  great  loss.  I  think  that  Government
 should  take  into  consideration  these  matters.
 We  find  on  page  84  that  Rs.  38.42  lakhs
 is  the  net  loss  so  far  as  cash  loss  is  concern-
 ed.  Including  depreciation  and  amortisation
 it  comes  to  about  Rs.  5  crores.  Fora
 single  project,  {  think,  this  is  really  alarm-
 ing.  This  shouid  be  looked  {nto  and  seen
 that  no  loss  occurs  in  future.

 The  last  point  which  I  would  like  to
 stress  is  this.  In  Page  64  we  find  infor-
 mation  regarding  the  shipping  service  to  the
 Andamans  and  Micobar  islands.  We  want
 to  the  Andamans  and  Nicobar  islands  in  the
 month  of  January  this  year  and  we  studied
 the  problems  of  the  shipping  from  Madras
 and  Calcutta  to  the  Andamans  and  Nicobar
 islands  and  also  the  problem’  of  the
 inter-islands  shipping,  that  is,  the  shipping
 services  between  the  200  and  odd  islands
 which  are  parts  of  the  Andaman  and
 Nicobar  administration.  The  present
 arrangement  is  rather  unsatisfactory  and  we
 find  that  the  loss  is  debited  to  the  Shipping
 Corporation  of  India  which  is  a  commercial
 concern.  This  should  not  be  debited  to  the
 loss  of  the  Shipping  Corporation  of  India.
 In  page  64,  it  is  stated  that  the  Shipping
 Services  between  the  mainland  and  the
 An  daman  and  Nicobar  islands  are  run  by
 the  Shipping  Corporation  of  India  on  behalf
 of  the  Andaman  Administration  —  for
 which  necessary  reimbursements  are
 made  to  the  Corporation.  The  current
 year’s  budget  includes  a  provision  of  Rs.
 58.50  lakhs  for  this  purpose.  An  additional
 amount  of  Rs.  03.50  lakhs  is  required.  I
 think  that  in  future  we  should  try  to  make
 it  more  economical  Shipping  Service  between
 the  mainland  and  these  islands.  Thank
 you,

 SHRI  5.  KANDAPPAN  (Mettur)  :  I
 would  like  to  refer  to  Demind  No,  33
 relating  to  ths  Ministry  of  Food  and
 Agriculture,  Tney  have  referred  to  the
 subsidy  that  they  have  been  giving  to
 wheat  and  rice.  Here  [I  would  like  to
 make  one  demand,  namely,  what  the
 Government  of  Tamilnadu  has  _  been
 already  demanding,  the  selling  of  wheat  at
 subsidised  rate  in  order  to  popularise  the  habit
 of  wheat-eating  in  that  paticular  area  which
 all  along  had  been  addicted  to  rice.  Ihope
 this  demand  from  the  State  Government
 would  be  sympathetically  considered  by  the
 Government  and  some  assistance  would  be
 forthcoming  for  that.

 Then  I  would  like  to  refer  to  Demand
 No.  34.  They  have  now  created  the
 Ministry  of  Supply  and  they  have  set  up
 Internal  Finance  Organisation  at  New
 Delhi,  Bombay  and  Calcutta,  [  do  not
 know  the  thinking  of  the  Government  in
 this  regard,  but  I  think,  there  is  every
 reason  for  an  institute  or  for  a  Finance
 Organisation  to  be  located  at  Madras.  I
 hope  that  the  Government  of  India  will
 consider  the  legitimate  wishes  of  that  area
 so  that  the  implementation  of  the  work
 would  be  more  effective,

 Next,  I  would  like  to  say  a  few  words
 on  Demand  No.  46,  relating  to  C.  R,  P.

 MR.  SPEAKER:  You  may  continue
 after  lunch,

 3  hrs.

 The  Lok  Sabha  adjottrned for  Lunch
 till  Fourteen  of  the  Clock.

 The  Lok  Sabha  re-assembled  after
 Lunch  at  five  minutes  past  Fourteen

 of  the  Clock.

 [Mr.  Depury-SPEAKER  in  the  Chair]

 DEMANDS  FOR  SUPPLEMENTARY
 GRANTS  (General),  1969-70  Contd.

 MR.  DEPUTY-SPEAKER  :  Shri  S.
 Kandappan  may  now  continue  his  speech.
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 SHRI  S.  KANDAPPAN  (Mettur)  :  I
 was  referring  to  Demand  No.  46  pertaining
 to  the  Central  Reserve  Police.  I  think  the
 Central  forces  now  account  for  nearly  about
 Rs.  00  crores,  It  is  rather  very  strange
 that  every  year  the  expenditure  on  these
 forces  is  increasing  by  leaps  add  bounds.  I
 would  like  to  know  from  Government
 whether  they  are  doing  any  re-thinking  on
 this  entire  issue,  since  we  all  know  thatlaw
 and  order  is  a  State  subject  and  increasingly
 there  is  demand  from  the  States  that  without
 the  consent  of  the  States,  the  CRP  should
 not  be  posted  in  the  States  and  the  Central
 Government  had  also  agreed  to  that  position.
 If  there  is  a  situation  which  warrants  the
 sending  of  the  CRP,  it  cannot  be  done
 without  the  consent  of  the  State  Govern-
 ment.  Recently,  the  Central  Government
 has  explained  the  presence  of  the  CRP  in
 West  Bengal  on  the  ground  that  it  has
 been  sent  there  for  the  pacific  purpose  of
 guarding  the  Central  installations  and  for
 ensuring  the  security  of  those  installations.
 But  |  would  submit  that  for  this  purpose,
 they  have  already  got  the  Industrial
 Security  Force,  I  would  rather  prefer  that
 the  whole  CRP  is  wound  up  and  instead
 they  give  increasing  help  to  the  State  police
 and  make  it  more  efficient  by  increasing
 {ts  strength,  and  if  at  all  there  is  any  need
 for  the  Centre  to  go  to  the  rescue  of  any
 State  in  an  emergency,  they  can  reinforce
 the  forces  by  the  forces  that  they  have  on
 sO  many  other  counts.  I  hope  the  Central
 Government  would  make  this  position  clear
 and  lay  down  certain  guiding  principles  ;
 otherwise,  I  am  afraid  that  this  will  remain
 a  source  of  friction  between  the  Centre  and
 the  various  States.

 to  Demand  No.  53
 and  Nicobar

 Then,  I  come
 pertaining  to  the  Andaman
 Islands.  Unless  we  lay  down  the  infra-
 structure  for  the  development  of  the
 economy  of  those  islands,  whatever  ad  hoc
 improvements  we  may  make  here  and  there
 are  not  going  to  help  those  people.  Now
 that  we  are  going  to  have  an  _  increasing
 number  from  Ceylon,  Burma  and  other
 areas  to  be  settled  there,  1६  would  urge  the
 Central  Government  to  pay  more  attention
 for  the  construction  of  roads,  jetties  and
 for  the  providing  of  more  motor-boats  and
 other  facilities:  for  the  intra-traffic  between
 the  islands  and  also  the  traffic  between  the
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 mainland  and  the  islands,  which  is  woefully
 inadequate  at  present.

 Another  important  point  that  I  would
 like  to  refer  to  in  this  connection  is  this.
 I  would  like  to  know  whether  Government
 have  any  proposal  under  consideration  to
 connect  Port  Blair,  the  capital  of  the
 andamans  with  Madras  by  air,  because  the
 traffic  between  the  Madras  coast  and  the
 islands  is  increasing...

 SHRI  NAMBIAR:  I  have  got  cut
 motion  No.  25  regard{ng  this.

 SHRI  S.  KANDAPPAN  :
 Member  may  press  it,

 The  hon,

 I  hop:  Government  will  consider  the
 legitimate  demand  of  those  areas  to  have
 frequent  contacts  with  the  mainland,
 because  the  merchant  community  parti-
 cularly  is  suffering  at  present  as  they  are
 not  able  to  have  frequent  contacts  with
 their  head  offices  in.  Madras.

 |  now  come  to  Demand  No.  62  relating
 to  the  Ministry  of  Information  and
 Broadcasting,  I  find  that  some  research
 assistants  have  been  appointed.  I  have
 raised  the  question  in  the  Hfouse  many  a
 time  that  the  language  used  in  AIR  in  the
 various  programmes  in_  the  regional
 Janguages  as  well  as  Hind!  do  not  take  into
 account  the  vocabulary  that  is  being  used
 by  the  people.  I  would  suggest  that

 particularly  the  programmes  intended  for
 the  rural  areas  should  be  geared  up  and
 there  must  be  some  kind  of  research  in  this
 regard  and  the  collection  of  the  words
 actually  used  by  the  farmers  should  be  made
 and  used,  sO  that  they  could  be  better
 understood  by  the  people  for  whom  the
 programmes  are  Intended,  I  do  not  know
 whether  thfs  kind  of  work  is  being  done.  I
 remember  that  the  hon.  Minlsier  ;  while
 answering  a  question  of  mine  on  this  subject,
 said  that  there  was  some  kind  of  a  cell
 doing  that  sort  of  work  with  regard  to  the
 Hindi  language.  I  would  like  to  submit
 that  all  the  languages  should  get  that  kind
 of  provision.  and  we  should  see  that  the
 people’s  language  is  used  in  the  various
 regional  stations  of  AIR  so  that  the  prog-
 rammes  could  become  more  popular,
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 Finally,  I  come  to  the  work  of  the
 Atomic  Energy  Commission.  I  have
 nothing  against  the  additional  demands  that
 have  been  made,  I  would  rather  like  the
 work  to  be  better  geared  up,  and  if  need  be
 more  grants  can  be  demanded  from  the
 House,  So  far  as  my  State  is  concerned,
 we  are  suffering  from  accute  shortage  of
 Power.  In  spite  of  the  increase  in  the
 recent  past,  the  Tamil  Nadu  Government
 has  not  been  able  to  cope  up  with  the
 continuously  increasing  demand  for  power
 for  agriculture  as  well  as  for  industrial
 purposes,  The  per-day  consumption  of
 power  In  Tamil  Nadu  is  of  the  order  of
 17  million  units  per  day,  and  we  are
 getting  almost  one-third  of  the  total  con-
 sumption  from  the  nelghbouring  States  of
 Kerala  and  Mysore,  So,  it  is  imperative
 for  us  that  we  should  increase  the  pro-
 duction  of  power  in  our  State,  The  only
 sources  open  to  us  are  the  Neyveli  project
 and  the  Kalpakkam  project  which  is
 coming  up,  So  far  as  Neyveli  is  concern-
 ed,  we  have  already  demanded  a  second
 mine-cut,  and  I  believe  Government  are
 considering  it.  With  regard  to  Kalpakkam,
 I  do  not  know  the  thinking  of  Government.  I
 would  urge  that  there  is  every  need  for
 going  ahead  with  and  expediting  and
 improving  the  Kalpakkam  project,  and  the
 production  target  should  also  be  improved.
 I  hope  the  Hon.  Minister  will  consider
 this  legitimate  demand  and  see  that  there
 is  no  crisis  in  the  State  in  the  near  future
 with  regard  to  power.  Tamil  Nadu_  has
 on  hand  a  massive  programme  of  covering
 all  the  villages  in  the  State  in  the  matter  of
 electrificatlon  before  1971,  and  I  hope  we
 would  succeed  in  that.  By  that  time  ;
 the  power  demand  will  be  very  much  more
 than  what  it  Is  today.  So.  it  is  a  very
 serious  problem  which  will  affect  the  entire
 economy  of  Tamil  Nadu,  I  hope  the
 Government  would  be  ina  position  to  take
 up  the  second  stage  of  work  also  at
 Kalpakkam  shortly,

 MR.  DEPUTY-SPEAKER  :  we  have
 allotted  one  hour  for  this  discussion,  but
 there  is  a  large  number  of  Members  who
 want  to  speak,  and  the  hon.  Ministers  also
 want  to  reply.

 SHRI  DEORAO  PATIL  :  You  may
 extend  the  time  to  2  hours,

 MR.  DEPUTY-SPEAKER  :  Shall  we
 regulate  the  time  and  say  thas  each  Mem-
 ber  would  get  only  five  minutes  ?

 SHRI  S.S.  KOTHARI
 0  Minutes,

 (Mandsaur)  :

 MR,  DEPUTY-  SPEAKER  :  Then,  we
 would  not  be  able  to  finish  ft  in  time.

 SHRIS.S  KOTHARI:  You  can  give
 73  minutes  as  a  compromise,

 MR.  DEPUTY-SPEAKER  :  Let  us
 make  it  six  minutes  each.  Now.  Shri
 Deorao  S.  Patil.

 SHRI  NAMBIAR  None  of  these
 Members  has  moved  any  cut  motion.

 SHRI  DEORAO  PATIL  (Yoetmal)
 That  does  not  mean  that  we  do  not  have
 anything  important  to  say.

 मांग  संख्या  33  के  अन्तर्गत  भारतीय  खाद्य

 निगम  को  उपभोक्‍ता  राज्य  सहायता  कनज्यूमर
 सबसिडी  के  सम्बन्ध  में  .95  करोड़  रुपया  देने

 की  व्यवस्था  की  गई  है।  अन्न  के  आर्थिक  मूल्य
 इकानोमिक  प्राइस--श्रौर  अन्न  सप्छाई  करने

 के  मूल्य  के  बीच  में  जो  अन्तर  रहता  है,  उस  के

 कारग  निगम  को  होने  वाली  वास्तविक  हानि
 की  पूर्ति  के  लिए  यह  रकम  दी  ज़ायेगी।  यह
 काम  भप्रे,  969  से  शुरू  हुआ  है।
 परचेज  प्राइस  और  कनज्यूमर  प्राइस  के  बीच

 में  जो  डिफ़रेंस  है,  वह  काफी  है।  इस  लिए

 राज्य  सरकारों  ग्रौर  उन  की  एजेन्सीज  के  द्वारा

 अनाज  खरीदने  और  उस  की  बिक्री  करने  के

 काम  में  काफी  मुनाफा  होत।  है  ।  सदन  को  यह
 जान  कर  अचम्भा  होगा  कि  किसान  को  अपने

 माल  का  दाम  65  रुए  प्रति  क्विटल  दिया

 जाता  है,  जब  कि  कमज्यू मर  प्राइस  85  रुपये

 प्रति  क्विटल  है,  अर्थात्‌  दोनों  में  I8,20  रुपये

 प्रति  क्विटल  का  डिफरेंस  है  |  मेरा  सुझाव  है
 कि  इस  सम्बन्ध  में  होने  वाले  खर्च  में  कमी  करने

 के  बारे  में  विचार  करना  चाहिए  |  सपोर्ट  प्राइस
 या  राज्य  सहायता  का  लाभ  न  तो  किसान  को
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 [श्री  देवराव  पाटिल]
 मिलता  है  और  न  कतज्यूमर--उपभोक्‍ता  को।
 इस  लिए  यह  आवश्यक  है  कि  अनाज  की  खरीद
 मौर  बिक़ो  की  व्यवस्था  करने  वाली  एजेश्तीज
 को  जो  ज्यादा  सच  करने  की  आदत  हुई  है,  उस
 को  दूर  किया  जाये  भ्ौर  उस  खर्च  में  कमी  की

 जाए  |

 मांग  संख्या  34  के  अन्तर्गत  मालाबार
 हिल,  बम्बई  में  एक  नई  टेलीफोन  एक्सचेंज
 स्थापित  करने  के  लिए  308  लाख  रुपये  का

 अनुदान  माँगा  गया  है।  यह  कोई  नई  स्कीम

 नहीं  है,  बल्कि  यह  प्रोपोजल  दो  साल  से  चल

 रहा  है।  मेरी  समझ  में  नहीं  आता  है  कि  इतनी
 रकम  इस  वक्त  क्‍यों  माँगी  जा  रही  है  और  चाल
 बजट  में  इस  के  लिए  व्यवस्था  क्‍यों  नहीं  की  गई
 है  ।  इस  योजना  का  काम  बहुत  धौमी  गति  से
 चल  रहा  है।  जमीन  खरोदने  में  ही  एक  साल
 लग  ग़या  है  और  अभी  तक  वहू  मामला  पूरा
 नहीं  हो  पाया  है  L  गवनंमेंट  के  द्वारा  किये  गये
 एक  सर्वेक्षण  से  पता  चलता  है  कि  O8L  में  इस
 क्षेत्र  क ेछिए  10,000  नई  लाइनों  की  आवब-
 इयकता  होगी  |  आज  स्थिति  पह  है  कि  काफी
 बड़ी  संख्या  में  एप्लिकेशन्ज  पड़ी  हुई  हैं  7  इस
 लिए  इस  काम  को  जल्दी  से  जल्दी  पुरा  किया
 जाना  बाहिये  n

 यह  बहुत  मुनाफे  का  प्राजेक्ट  है।  जब  इस
 योजना  का  काम  पूरा  हो  जायेगा,  तो  इस  पर
 प्रति  वर्ष  83-0l  ere  पए  का  रिकरिंग  एक्स-
 पेंडिचर  होगा,  जब  कि  इस  से  03.70  लाख
 रुपये  प्रति  वर्ष  को आय  होगी,  याती  इस  घोजना
 से  20.69  लाख  रुपये  प्रति  वर्ष  मुनाफा  होने
 वाला  हूँ  7  इस  योजना  के  बारे  में  जो  ढोल  हो
 रही  है,  जस  को  दूर  किया  जाना  चाहिए  |

 हम  देखते  हैं  कि  कनेक्शन  देने  के  सम्बन्ध
 में  कोई  प्रायटी  निरिचत  नहीं  की  जाती  है।
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 मेरे  पास  इस  सम्बन्ध  में  बम्बई  से  शिकायतें

 आई  हैं।  वहां  पर  डा०  महाजन  की  एक  बड़ी
 डिपपेंसरी  है  वहू  लगातार  पांच  साल  से  अर्जी
 दे  रहे  हैं,  लेकिन  उन  को  टेलीफोन  नहीं  दिया
 गया  है।  मैं  देखता  हूं  कि  इस  विभाग  से  सम्बद्ध
 मन्त्री  महोदय  सदन  में  नहीं  हैं।  होना  तो  यह

 चाहिए  कि  सप्लीमेंटरी  डिमांडज  पर  चर्चा  के

 समय  सब  सम्बद्ध  विभागों  के  मंत्री  सदन  में
 उपस्थित  रहें  ।  इस  के  अनुसार  कम्यूनिकेशन्ज
 मिनिस्टर  को  सदन  में  उपस्थित  रहना  चाहिए
 था।

 श्री  स्वतंत्र  सिहु  कोठा री  :  क्‍या  सब  मिनि-
 स्टर  काम  छोड़  कर  यहां  बेठ  जायें  ?

 श्री  वेबराव  पाटिल:  क्यों  नहीं  ?  इस
 समय  सदन  में  बजट  पर  डिप्कशन  हो  रहा  है।
 पह  कोई  मामूलीं  विषय  नहीं  है  सब  संबंधित

 मंत्रियों  को  सदन  में  जरूर  उपस्थित  रहना
 चाहिए  |  डा०  महाजन  को  तुरन्त  टेलीफोन  का
 कनेक्शन  देना  चाहिए  |  घन्यवाद  |

 डरा  Ss.  S,  KOTHARI:  I  cannot  refer
 to  any  particular  Demand  because  my  re-
 marks  would  apply  probably  to  most  of
 them.

 SHRI  NAMBIAR:  In  Supplementary
 Demands,  the  reference  must  be  specific.

 SHRI  Ss.  8,  KOTHARI:  This  should
 not  be  counted  in  my  time,  Asa  senlot
 parliamentarian,  he  should  know,  I  am  go-
 ing  to  refer  to  a  number  of  Demands,

 While  the  efficient  officials  of  the  Minis-
 try  of  Finance  are  burning  the  midnight  ofl
 as  we  saw  yesterday,  the  officials  in  other
 Ministries  appear  to  be  taking  things  casy
 and  the  Parkinsonian  law  appears  to  apply
 to  them,  Many  of  the  Ministries  as  we
 sce  In  these  Demands  for  Grants,  have  come
 forward  to  increase  their  strength,  I  take
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 up  for  irstance  the  Demand  relating  to  the
 Ministry  of  Forelgn  Trade  and  Supply.
 Our  energetic  Minister,  Shri  Bhagat,  needs
 three  new.  Secretaries— one  Privace  Secretary
 and  two  other  Secretaries.  There  ts  also
 provision  for  the  following  :

 Director,  Deputy  Secretary,—Under
 Secretarles  and  Section  Officers—],

 Assistants,  Stenographers  and  Steno-
 typists,  Upper  Division  and  Lower
 Division  Clerks  and  Class  IV
 Establishment—49,

 The  Home  Ministry  has  also  a  Jong  list.
 They  have  not  indicated  why  they  want  to
 increase  the  staff.  I  hope  the  hon.  Minister
 will  explain  that,

 Under  the  Demand  for  Cabinet,  the
 Council  of  Ministers  and  officers  of  the
 Prime  Minister’s  Secretariat  have  incurred
 travelling  expenses.  Were  those  travelling
 expenses  incurred  on  public  tours,  I  do  not
 know.  The  Ministry  of  Petroleum  and
 Chemicals  wants  four  more  officers  and  cight
 staff  members,  The  Ministry  of  Steel  and
 Heavy  Engineering  wants  to  spend  another
 Rs,  2.5  lakhs  on  administrative  expenditure.
 There  are  other  Ministries  also,

 The  point  I  would  like  to  emphasise  ts
 that  when  the  then  Deputy  Prime  Mlolster,
 Shri  Morarji  Desal,  took  over  the  Finance
 portfolio,  the  assured  the  House  on  behalf
 of  the  Government  of  India—!  hope  they
 also  believe  In  collective  responsibility  —that
 they  were  taking  every  possible  measure  to
 reduce  the  administrative  expenses  and  to
 effect  economies,  that  they  were  going  to
 undertake  work  studies  to  Increase  the
 productivity  of  the  officials  and  to  see  that
 the  same  number  of  officers  produce  more
 work,  that  where  there  were  more  posts,
 some  officers  would  be  shifted  from  one
 Ministry  to  another  or  within  the  same
 Ministry  they  would  be  readjusted  so  that
 new  recrultment  would  not  be  necessary.
 In  other  words,  there  would  be  a  ban  on
 recruitment.  That  is  what  we  were  assured,
 but  we  find  that  all  these  were  pious  talks
 on  behalf  of  the  Government  of  India,
 Now,  all  considerations  of  economy  ‘have

 been  thrown  to  the  winds  and  all  that  they
 are  doing  is  to  proliferate  the  staff,  create
 new  posts  and  employ  new  officials  right
 from  the  Secretary  to  Class  IV  officers,  In
 my  opinion,  it  amounts  to  a  flagrant  waste
 of  public  money  and  all  these  Demands
 relating  to  Increase  {in  administrative
 expenditure  and  travelling  allowances  should
 not  be  passed  by  this  House,

 Besides,  we  find  that  non-plan  expen-
 diture  has  been  continuously  on  the  increase,
 In  2950-5I  it  was  one-third  of  the  total
 expenditure,  now  {t  comes  to  56  per  cent  of
 the  total  revenues  realised,  If  this  is  the
 states  of  affairs,  1  feel  that  we  are  going
 from  bad  to  worse,

 Coming  to  Demand  No,  M2  we  find
 that  the  Finance  Ministry  has  not  been  able
 to  Impose  any  financial  or  fiscal  discipline
 on  the  states,  The  Central  Government
 indulges  in  deficit  financing  by  printing
 currency  notes  in  the  Nasik  Press.  Just  as
 children  learn  from  their  parents,  the  States
 also  learn  from  the  Centre,  They  are  also
 extravagant,  they  do  not  exercise  economy
 and  they  increase  thelr  overdrafis  on  the
 Reserve  Bank,  And  then  the  Central
 Government  goes  on  increasing  the  money
 that  Is  to  be  given  to  them  as  loans  and
 grants,  A  sum  of  Rs,  .75  crores  has  been
 provided  in  the  current  Budget  about  which
 we  have  already  heard  so  much.  No  Indi-
 cation  has  been  given  as  to  how  that  money
 would  be  uwillised,  Probably  it  will  be
 utilised  for  political  purposes,  but  I  would
 not  go  Into  that  now,

 Then  I  come  to  an  important  matter,
 opium,  which  relates  to  my  constituency,
 would  congratulate  the  Government  for  very
 wisely  deciding  to  expand  the  oplum  factory
 because  that  enables  us  to  increase  our
 exporis  of  opium.  If  you  nourish  it  properly
 and  if  you  take  advantage  of  the  world
 demand  and  explore  markets  |  believe  the
 export  of  opium  can  be  mulliplied  several
 times,  and  valuable  foreign  exchange  earned,
 Therefore,  my  specific  suggestions  are  the
 following.  Firstly,  in  order  to  improve  the
 lot  of  the  cultivator  and  enthuse  him  the
 price  paid  to  the  cultivator  should  be
 increased.  Secondly,  the  area  under  oplum
 should  also  be  incrensed,”  Fhirdly,  the
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 villages  which  had  been  closed  for  oplun
 cultivation  should  be  reopened...(Inrerrup-
 tions)  I  mean  that  pattas  or  licences  for
 cultivation  should  be  given  to  these  farmers
 who  were  earlier  deprived  of  these  pattas  on
 som#  account  or  another,  Finally,  the
 arrear  payments  due  to  cultivators  should  be
 cleared  at  the  earliest.

 A  commission  had  been  provided  for
 to  enquire  into  tax  evasion,  I  heartily
 welcome  stringent  measures  to  punish  tax
 evaders.  But  the  basic  cause  of  tax  evasion
 must  also  be  studied  and  analysed,  Unless
 the  tax  structure  is  fair  and  reasonable  and
 people  feel  that  it  is  equitable  and  they
 should  pay  their  taxes  honestly,  no  amount
 of  penalties  and  enquiry  commiss!ons  would
 improve  the  situation,  For  the  last  two  or
 three  decades  we  had  be.n  having  com-
 missions;  Tyagi  committee,  and  other
 committees  had  been  appointed  to  check  tax
 evasion,  but  without  success.  That  is
 because  the  tax  structure  Is  unreasonable;
 India  is  the  highest  taxed  country  in  the
 world  and  people  feel  that  it
 would  be  immoral  to  pay  taxes  at  these
 rates  to  this  Government,  which  also  wastes
 part  of  the  money,  So,  the  Government
 mut  revise  the  tax  structure;  instead  of
 increasing  taxes  year  after  year,  they  should
 frame  them  In  such  a  manner  that  people
 are  left  with  some  savings  for  investing  them
 for  the  good  of  the  country  and  that  money
 can  fructify  in  the  pockets  of  the  people
 and  lead  to  increased  employment  and
 incomes.

 et  रामायतार  शास्त्री  (पटना)  :

 उपाध्यक्ष,  महोंदय  मैं  इस  डिमांड  के
 सिलसिले  में  दो  तीन  बातों  की  तरफ

 आपके  द्वारा  सरकार  का  ध्यान  भाकृष्ट
 करना  चाहता  हूँ  -  इसमें  एक्सा'इज  ड्यूटी  के  मद
 में  पैसा  बढ़ाने  को  बात  की  गई  है  और  यह  तर्क
 दिया  गया  है  कि  ऐसा  इसलिए  करना  है  कि
 सोने  की  जो  स्मरग्लिग  होती  है  उसको  रोकने  के

 लिए  पकड़ने  वालों  को  हम  इनाम  वगेरह  देते  हैं,
 तो  यह  तो  ठीक  है  ।  इसके  सिलसिले  में  मेरा

 एक  ही  निवेदन  होगा  कि  झभी  चार  पांच  दिन

 ५  हुले  इस  सदन  में  इस  सदन  के  एक  माननीय
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 सदस्य  भ्री  सदोवा  पाटिल  साहब  का  जिक्र  भाया
 या  कि  उनका  भी  संवन्ध  ह्मरछर  लोगों  के  साथ

 है।  तो  उस  सवाल  को  लेकर  के  बड़ी  भड़प
 हुई  थी  इस  सदन  में  ।  मेरा  एक  ही  निवेदन  है
 कि  यदि  यह  बात  सही  है  या  गलत  है  तो  इस
 बात  का  पता  छगाने  के  लिए  यह  जरूरी  है  कि
 जब  इतने  बड़े  देश  के  सिडीकेट  के  एक  बड़े  नेता
 के  खिलाफ,  कांगो  के  एक  बड़े  नेता  के  खिलाफ
 इतना  बड़ा  चार्ज  छगाया  गया  है  तो  सरकार
 का  यह  फर्ज  हो  जाता  है  कि  उसकी  बहू  एन्क्‍्वा-
 यरी  करे  1  मेरा  निवेदन  यह  है  कि  पाटिल  साहब
 का  संबन्ध  हम्लसं  के  साथ  है  या  नहीं,  सोने  के
 दुसरे  स्मग्लसं  के  साथ,  इसकी  जांच  करायी
 जानी  चाहिए

 उपाध्यक्ष  महोदय,  राज्यों  को  मदद  देने  की
 बात  भी  इस  डिमाण्ड  में  रखी  गई  है।  इस  में
 आपने  कहा  है  कि  जब  कोई  प्राकृतिक  विपत्ति
 राज्यों  पर  आती  है  तो  आप  उनको  मदद  करते  हैं,
 50  फीसदी  पैसा  श्राप  उनको  मदद  के  रूप  में
 देते  हैं  शौर  25  फीसदी  छोन  के  रूप  में  देते  हैं  ।
 इस  सिलसिले  में  मेरा  यहू  निवेदन  है  कि  हुमारे
 देश  में  कई  राज्य  बहुत  पिछड़े  हुए  हैं,  उन  राज्यों
 के  बारे  में  आप  जानते  हैं--समय  समय  पर
 कभी  झकाल  आता  है  तो  कभी  सूखा  पड़  जाता

 है,  कभी  कोई  और  विपत्ति  आ  जातो  है।  आज
 सुबह  ही  हम  लोगों  ने  गुजरात  के  भूकम्प  के  संबध
 में  यहाँ  पर  बहस  की  ।  हमारे  बिहार  में  दरभंगा,
 सहरसा  और  अन्य  कई  ऐसे  जिले  हैं  जहां  इस
 साल  बहुत  कम  पंदावार  हुई  है  और  अकाल  की
 स्थिति  पैदा  हो  गई  है  अभी  खुद  बिहार  सर-
 कार  ने  32  क्षत्रों  को  न्‍केअर  सिटी  का  एरिया
 घोषित  किया  है।  बिहार  के  अछावा,  राजस्थान

 के  कुछ  क्षेत्र,  असम  के  कुछ  क्षेत्र,  बंगाल  के  कुछ
 क्षेत्र  ऐसे  हैं  जहां  प्रकृलि  के  प्रकोप  के  कारण

 बहुत  कम  पंदावार  हुई  है  1  मैं  चाहता  हूं  कि  इन
 तमाम  इलाको  में  जहां  अकाल  पड़ता  है,  जो

 भाव  के  क्षेत्र  हैं  या  प्राकृतिक  विपत्ति  आई
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 हुई  है,  उन्हें  आप  विशेष  रूप  से  मदद  दें  तथा
 उनकी  तरफ  आपका  ज्यादा  ध्यान  जाना  चाहिए,
 तभी  आप  जो  ज्यादा  पैसा  माँग  रहे  हैं  उस  के
 ओचित्य  को  सिद्ध  कर  सकेंगे।  झगर  आपका
 ध्यान  उधर  नहीं  गया  ओर  पैसा  सदन  से  लेते
 जायेंगे  तो  उसका  कोई  औचित्य  नहीं  होगा।

 97]  में  जो  सेन्सस  होने  वाला  है,  उसके

 लिए  आप  इस  डिमांड  में  पैसा  मांग  रहे  हैं  1
 सेन्सस  तो  97)  में  होने  वाला  है,  लेकिन  बीच
 बीच  में  आप  कभी  स्टेट  की  तरफ  से  सेम्पल  सर्वे
 कराते  रहते  हैं  और  कभी  खुद  भी  सेम्पल  सर्वे
 करते  हैं।  सेम्पल  सर्वे  हो  जाता  है,  उसमें  पैसा
 खर्च  होता  है  लेकिन  उसका  नतीजा  कुछ  नहीं
 निकलता  ।  जब  सरकारी  कमंचा री  जगह  जगह
 पर  शहरों  के  अपग्रेडेशन  की  बात  करते  हैं  तो
 आप  चुप  रह  जाते  हैं,  ध्यान  ही  नहीं  देते  हैं,

 कह  देते  हैं  कि  अभी  सेन्सस  होने  वाला  है।  जब
 सेन्सस  पर  निर्भर  करना  है  तो  फिर  ग्रेम्पल  सर्वे
 क्यों  कराते  हैं।  जैसे  पटना  का  आपने  सेम्पल

 सर्वे  कराया,  दूसरी  जगहों  का  भी  सेम्पल  सर्वे
 कराया  और  यदि  सेम्पलू  सर्वे  को  ही  माप-
 दण्ड  माना  जाये  तो  जहां  जहां  वह  मापदण्द  पूरा
 हो  जाय  उस  शहूर  को  अपग्रेड  कीजिए  ।

 एक  बात  मैं  अणप्डमान  झौर  निकोवार  के
 बारे  में  कहना  चाहता  हूं  7  अभी  मुझे  एस्टीमेट्स
 कमेटी  के  दौरे  के  सिलहिले  में  अण्डमान  निको-
 बार  जाने  का  अवसर  मिला  था  ।  इस  डिमांड
 में  वहां  पर  पी०  डब्लू०  डी.  का  जो  सकिल  बन

 रहा  है,  उसके  लिए  आप  पैसा  मांग  रहे  हैं,
 लेकिन  मुझे  दुख  के  साथ  कहना  पड़ता  है  कि

 वहां  काम  करने  वाले  जो  मजदूर  हैं  उनके  रहने
 की  कोई  व्ययस्था  नहीं  है  1  एक  एक  झोपड़ी  में,
 पत्तों  की  उन  कोषड़ियों  में  50-60  आदमी  रहते
 हैं,  हम  लोग  देख  कर  दंग  रह  गये  ।  क्या  जन-

 तान्त्रिक  मुल्क  में  रहने  वाले,  मेहनत  करने  वाले,

 ज़ंगछों  और  समुद्र  के  बीच  में  रह  कर  जीवन
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 बिताने  बाले,  जो  अण्डमान  की  रक्षा  करते  हैं,
 जो  उसको  आगे  ले  चछना  चाहते  हैं,  उनके  साथ

 ऐसा  ही  व्यवहार  होगा  ?  उनके  साथ  अफसरों
 का  व्यवहार  अच्छा  नहीं  हैं,  नौकरक्षाही  व्यव-

 हार  होता  है,  उन्हें  ठीक  से  तनख्वाह  नहीं  दी
 जाती  है,  उनके  लिए  रहने  की  कोई  व्यवस्था
 नहीं  है  और  न  वहां  कोई  उद्योग  घन्धे  हैं।  उन
 के  लिए  वहां  पर  काफी  उद्योग  धन्षे  बढ़ाये  जा
 सकते  हैं  ईख  की  वहां  पर  बहुत  बढ़े  पेमाने  पर
 पैदावार  हो  रही  है,  उस  के  लिये  चीनी  बनाने
 के  कारखाने  लगाये  जा  सकते  हैं।  बहां  पर
 लकड़ी  का  ब्यवसाय  बढ़ाया  जा  सकता  है  1  वहां
 पर  काफी  जंगल  हैं,  लेकिन  दो-तीन  शापिलें  हम
 ने  वहां  पर  देखीं  और  उनमें  भी  मजदूरों  की
 स्थिति  प्रच्छी  नहीं  है।  लकड़ी  की  एक  मिल  तो
 विरला  साहब  की  है,  जहां  ज्यादा  से  ज्याद

 तनस्याह  75  रुपये  से  90  रुपये  है--यह  बड़ें
 आदएचय॑  की  बात  है  कि  आपके  राज्य  में  इस
 तरह  से  कम  तनख्वाह  मिले  -  इसलिए  मेरा  निवे-
 दन  है  कि  अण्डमान  निकोबार  के  विकास  की
 तरफ़  मापका  विशेष  ध्यान  जाना  चाहिए  और
 खास  तौर  से  उन  मजदूरों  की  तरफ  जो  हमारे
 देश  से  वहां  जाकर  काम  करते  हैं,  केरल  से  जाते

 हैं,  तामिलनाडु  से  जाते  हैं,  बिहार  के  रांची  क्षेत्र
 से  जाते  हैं  बंगाल  से  जाते  हैं  मौर  दूसरी  जगहों
 से  भी  जाते  हैं-उनकी  तरफ  आपका  ध्यान
 जाना  चाहिये

 भाखिर  में  हैवी  इंनीनियरिंग  के  सिलघिले
 में  एक  बात  कहना  चाहता  हूं।  यह  कारखाना
 रांची  में  है,  जहां  कुछ  साल  पहले  हमारे  जनसंघ
 के  भाइयों  ने  दंगा  करवाया  था,  मुसलमानों  के
 घरों  को  बुरी  तरह  से  तवाहू  किया  गया  था।
 आज  उनके  पास  रहने  को  कोई  जगह  नहीं  है
 अगर  आप  उसके  लिए  पैसा  रख  रहे  हैं  तो  उन

 मुसलमान  कर्मचारियों  को  बसाने  के  लिए  संतो-
 बबन  जगहु  को  व्यवस्था  कीजिए,  उनकी  इस
 समस्या  का  समाधान  कीजिये  4
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 अण्डमान  निकोबार  में  पीने  के  पानी  की

 बहुत  कमी  है।  वहाँ  पर  पीने  के  पानी  की  ब्यव-
 श्था  जरूर  होनी  चाहिए  ।

 इन  शब्दों  के  साथ  मैं  इस  डिमांड  का  सम-
 चन  करता  हूँ  1

 SHRIMATI  ILA  PALCHOUDHURI
 (Krishnagar)  :  Sir,  I  want  to  speak  on  de-
 mands  Nos,  23  and  46.  Demand  No.  23
 deals  with  pension  and  other  retirement
 benefits.  The  pensioners  have  made  many
 applications  many  times,  The  prices  have
 gone  up  and  the  pensioners  cannot  make
 both  ends  meet,  There  was  an  ad  hac  grant
 of  Rs.  10,  for  pensioners  drawing  upto  Rs.220,
 with  marginal  adjustments  upto  Rs.  220.
 But  the  price  line  has  never  been  held,  How
 can  you  expect  the  pensioners  to  live  on
 this  meagre  pension?  Now  that  a  supple-
 mentary  grant  is  belng  made,  I  hope  there
 cases  will  receive  some  attention,  We  yet
 look  to  the  British  pension  act  to  guide  our
 Pension  schemes,  It  is  old  Act  of  I87I  that
 still  governs  our  pensioners.  The  British
 Parliament  has  already  passed  an  Act  to  the
 effect  that  whenever  the  pay  scales  of  Go-
 vernment  employees  undergo  revision,  the
 Tates  of  pension  of  retired  Government
 servants  would  also  be  increased  accordingly,
 This  has  never  been  done  In  India.  The
 U.  F,  Government  in  West  Bengal  thought
 that  they  will  keep  the  Government  servants
 in  there  good  books  and  they  increased  the
 scales  of  pay  of  Government  servants  four
 times,  But  they  never  thought  about  the
 pensioners,  hope  the  Central  Government
 will  do  something  for  the  pensioners  now.

 T  row  come  to  Demand  No,  46,  which
 is  the  Home  Ministry's  demand,  It  Is  a  big
 demand  for  Rs,  9°49  crores  or  more,  This
 demand  deals  with  border  security  forces  and
 also  the  Central  Res*rve  Police,  The  Central
 Reserve  Police  will  have  to  be  more  effective
 in  various  States  to  protect  the  industrial
 concerns  of  the  Government,  So  far  as  the
 border  security  forca  is  concerned,  there  is  a
 great  anomly,  namely,  the  border  roads
 are  not  under  them,  They  are  under  a  diffe-
 Tent  department..  How  js  the  border  golng
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 to  be  secure  if  the  road  to  the  border  {s  not
 in  good  order,  I  suggest  that  the  border
 roads  leading  to  the  border  between  Pakistan
 and  India  be  taken  into  consideration  along with  the  border  security  force  grant.  I  have
 myself  visited  many  border  outposts  on  the
 India-Pakistan  border  and  I  have  seen  that
 there  a  number  of  book  shops  through  which
 arms  are  coming  Into  Indla,  The  border
 security  roads  do  not  give  enough  scope  to
 reach  the  border  quickly  in  times  of  emer-
 gency.  I  would  request  that  the  border
 security  force  and  the  pslice  force  may  be
 strengthened,  particularly  In  the  border  dist-
 ricts  of  West  Bzngal,  where  without  this,  the
 security  of  India  will  be  jeopardised  and
 Central  Reserve  Bodies  unless  more  strongly
 deployed  can  not  keep  industrlal  peace.

 MR,  DEPUTY-SPEAKER  :  Shri  P,
 Gapalan,

 SHRI  PILOO  MODY  (Godhra)  :
 Sir,  there  are  certaln  parliamentary  pro-
 cedures  which  will  have  to  be  followed  by
 everybody,  and  the  procedure  fs  that  you
 call  upon  the  opposition  to  speak  first  and
 then  you  may  call  on  any  member  of  the
 ruling  party  that  you  have  in  your  list,
 then  you  have  to  call  us  from  the  Swantra
 Party.

 MR,  DEPUTY-SPEAKER  ।  The
 difficulty  is  that  I  do  not  have  the  name  of
 your  party  member  who  is  golng  tu  speak
 on  this  item,

 SHRI  PILOO  MODY  :  I  sent  the  chit
 at  least  three  hours  ago,  8  type-written
 sheet.

 MR,  DEPUTY-SPEAKER  :  It  is  not
 before  me,  for  one  reason  or  another.  Now
 that  you  have  brought  it  to  my  attention,

 will  next  call  a  member  of  your  party,

 SHRI  PILOO  MODY  As  you  do  not
 know,  let  me  inform  you  that  Shri  Meetha
 Lal  Meena  is  apcaking  on  behalf  of  our
 party.
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 SHRI  P.  GOPALAN  (Tellicherry)  :
 Iam  speaking  on  Demand  No,  46.  Yester-
 day  some  of  us  received  a  telegram  from
 Bombay  which  reads  as  follows  :

 “Shiv  Sena  attack  on  South  Indians
 In  city  still  increasing  a  gang  of  them
 armed  with  knives  other  deadly
 weapon  on  Sunday  aod  Monday
 night  attacked  hundreds  of  innocent
 hawkers  in  Fort  Area  Police  Indif-
 ferent  request  immediate  action  to
 save  our  lives  and  properties,”"

 ्
 This  is  the  type  of  mews  which  Is
 emanating  from  the  home  State  of  the  Home
 Minister,  Shri  Chavan.  This  Is  really  a
 very  disturblng  news,  But  much  more
 disturbing  is  the  news  that  has  come  out  from
 Bombay  that  the  rullng  Congress  Party  has
 openly  supported  the  bandh,  Instead  of
 making  my  own  comments,  I  would  like  to
 read  a  few  sentences  from  the  Economic
 and  Political  Weekly  dated  7th  March
 1970,  The  write-up  says  :

 “Bombay  has  seen  bandhs  but  never
 a  bandh  so  organised.  Many  Incl-
 dents  before  and  during  the  bandh
 Indicated  a  concord  between  the
 State  Home  Ministry  of  which  Naik
 is  in  charge  and  the  Shiv  Sena,  On
 the  day  before  the  bandh,  Bal
 Thackeray  had  laid  down  the  law  at
 a  mammoth  public  meeting  and
 specified  who  would  be  safe  on  the
 streets  of  Bombay  and  who  would
 not  be,  No  buses  or  taxles  could
 ply  on  the  roads,  no  shops  and
 restaurants,  no  schools  and  colleges,
 no  offices  or  factories  could  remain
 open,  But  the  sick  could  be
 atlended  to  and  milk  would  be
 available  to  the  children,”

 To  prove  this  I  have  clippings  from
 many  other  newspipers.  It  has  come
 out  in  the  press  that  the  leaders  of  the
 ruling  Congress  Party  in  Maharashtra  have
 openly  allgned  themselves  with  the  Shiv
 Sena,  It  seems  that  Shri  Bal  Thackeray
 wants  to  have  a  Rhodesian  type  of  regime

 in  Maharashtra,  This  is  what  the  Patriot
 has  to  say  about  this

 “The  badh  call  was  given  at  a  public
 meeting  on  8th  February  to  press  the
 inclusion  of  Mysore's  Marathi-
 speaking  areas  into  Maharashtra,  Mr,
 Thackeray,  along  with  his  Neutenant
 Datta  Salvi,  met  the  MPCC  leader
 at  his  residence  on  6  February.  Two
 other  Important  Congressmen  also
 participated  in  the  two  hour  talks,"

 It  Is  after  this  talk  with  the  Congress  leaders
 that  the  Shri  Bal  Thackeray  announced
 the  Bombay  bandh.  The  Statesman  of  2nd
 March  says  1

 “For  all  Intents  and  purposes,  the
 organisation  of  the  bandh  has  assum-
 ed  the  character  of  the  working  of  a
 parallel  Government  in  the  city,
 The  Government  of  Maharashtra  fs
 playing  the  role  of  a  sympathetic
 looker-on,  at  heart  very  much  in
 favour  of  the  bandh  and  at  the  same
 time  helpless  to  prevent  the  wide-
 spread  feellng  of  Insecurity  caused
 by  the  ancitipated  lawlessness..."

 Much  more  distressing  and  disturbing  fs  the
 news  which  has  recently  appeared  In  some
 of  the  papers  that  on  the  eve  on  the  2nd
 March  Bombay  bandh,  probably  two  days
 before  2nd  March,  the  General  Manager
 of  the  Central  Railways  and  high  offictals
 of  the  Western  Railways  called  thelr  ‘yes-
 men’  ig  the  railways  pe  i  as  well
 as  some  leaders  of  the  recognised  unions
 to  stage  a  force  of  consultation,  After  this
 the  officers  advised  that  2nd  March  will
 be  a  dangerous  day  ;  therefore,  "the  work-
 shops  should  be  kept  closed  and  should
 not  be  worked  on  2nd  March,  That  means,
 the  Central  Government  also  has  established
 a  holy  or  an  unholy  alliance  with  the
 Shiv  Sena.

 It  has  been  clearly  proved  In  the  elec-
 tlons  to  the  standing  committee  of  the  Bom
 bay  Corporation  that  only  ruling  Congress
 Par  were  lected  with  open
 sypport  of  49  or  mote  Shiv  Sena  people,
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 [Shri  P,  Gopalan]
 These  are  facts  which  conclusively  prove
 that  In  Bombay  the  ruling  Congress  Party
 fs  opeoly  allied  with  the  Shiv  Sena  and
 the  life  and  property  of  South  Indians  are
 not  safe  in  the  city  of  Bombay.  Therefore
 we  people  coming  from  the  southern  parts
 of  the  country  do  feel  ॥  very  much  that
 our  people  cannot  go  and  work  in  the  city
 of  Bombay  which  has  been  built  up  with
 the  sweet  and  blood  of  the  people  of  India
 inhabiting  different  parts  of  the  country,
 The  people  of  Bombay  or  of  Maharashtra
 eannot  claim  themselves  to  be  the  arbiters
 of  the  city  of  Bombay  ;  they  cannot  manage
 the  whole  affairs  of  the  city  of  Bombay,
 Bombay  belongs  to  every  citizen  of  the
 country,

 So  many  people  were  claiming  that  the
 Home  Minister  Is  a  very  strong  man  and
 whenever  Jaw  and  order  is  disturbed  In  any
 pat  of  the  country  he  will  deal  with  it  with
 an  fron  will,  But  when  Shiv  Seva  comes
 against  the  South  Indians  In  Bombay,  this
 Home  Miolster’s  Iron  will  seems  to  be
 melting  away.  We  cannot  understand  the
 reason  why  the  Home  Minister,  who  rose
 from  that  very  State  where  this  terror  has
 been  Jet  loose  by  the  Shiv  Sena  fascist
 organisation,  is  not  taking  sufficient  ade-
 quate  steeps  to  dismiss  the  Maharashtra
 Government  and  ensure  the  safety  of  life
 and  property  of  people  belonging  to  South
 India.

 Then,  the  Central  Government  has  de-
 ployed  the  CRP  people  in  different  States,
 1  am  coming  from  a  State  which  has
 recently  witnessed  the  CRP  terror,  We
 have  already  brought  to  the  notice  of  the
 House  on  several  occasions  how  the  so-
 called  revolutionary  Naxalites  are  being
 dealt  with  by  many  -State  Governments,
 specially  by  the  State  Government  of
 Andhra  Pradesh,  They  are  killed  in  the
 open...(Jnterruption)

 SHRI  KANWAR  LAL  GUPTA  (Delhi-
 Sadar):  Are  you  sympathisers  of  the
 Naxalites?

 SHRI  NAMBIAR  ;  They  should  be
 brought  before  a  court,
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 SHRI  UMANATH  (Pudukkottal)  :  They
 cannot  be  shot  down  like  that,

 SHRI  KANWAR  LAL  GUPTA  :  They
 should  be  punished,

 SHRI  P.  GOPALAN:  Our  Party  has
 made  it  very  clear  that  we  have  ideological
 and  theoretical  differences  with  the  Naxalbari
 revolutionaries,  But  what  has  happened in  Andhra  Pradesh;  specially  in  Srikakulam
 area,  will  never  happen  in  a  democratic
 and  civilised  country,

 Ican  bring  to  your  notice  a  specific
 instance  which  took  place  Tecently  in
 Kerala.  One  Naxallte  leader,  Shri  Ver-
 ghese,  who  has  been  involved  in  some
 cases  was  brought  to  the  police  station and  was  tortured  {ill  the  evening;  one  of
 his  eyes  was  pierced  and  gouched  by  the
 CRP  people  and  in  the  dead  of  night  he
 was  shot  dead.  J  wish  that  the  Home
 Minister  will  see  that  at  least  the  justice
 given  to  the  assessin  of  Mahatma  Gandhi
 will  be  given  to  these  people  who  are
 fovoled  in  criminal  cases,  We  demand
 justice,  Ihope  the  hon.  Home  Minister will  look  into  and  consider  all  this,

 eft  मीठा  छाल  मोना  (सवाई  माधोपुर)  :
 उपाध्यक्ष  महोदय,  हमारे  देवा  में  इन  साम्य-
 वादियों  के  देश  द्रौही  तरीकों  से  तो  खतरा  है  ही
 साथ  में  अष्टाचार  ओर  क्षत्रीय  असंतुलन  की

 परिषाटी  भी देव  में  बुरी  तरह  से  फैल  रही  है
 देश  में  जनतन्त्र  के खत्म  होने  की  आशंका  इस
 अष्टाचार  से  ही  हो  सकती  है  ।  पहले  भ्रष्टाचार
 भौर  लोगों  में  होता  था,  भाज  सारे  देदा  में  इस
 का  बोलबाला  है  |  यहां  तक  कि  बड़े  बड़े  मिनि-
 स्टर  भ्रष्टाचार  में  शामिल  हैं  चाहे  मध्य  प्रदेश
 के  हों  या  राजस्थान  के  या  और  कहीं  के  t
 अभी  कुछ  दिन  पहले  पॉटिल  साहब  की  बात
 चल  रही  थो,लेकिन  कुछ  दिन  पहले  रोहतक  रोड
 पर  30,  40  लाख  रुपये  का  जो  सोना  पकड़ा
 शया  है,  ऐसा  लोग  कहते  हैं  कि  बहु  ब्यक्ति  हरि,
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 याणा  के  मुख्य  मंत्री,  श्री  बंशी  लाछा  का  रिह्ते-
 दार  था  इसलिए  उस  मामले  को  कस्टम्स  को

 नहीं  दिया  गया  बल्कि  स्टेट  पुलिस  उस  मामले
 की  छानबीन  कर  रही  है  1  इस  तरह  से  सभी

 जगह  ऐसा  हो  रहा  है  t

 राजस्थान,  मध्य  प्रदेश  और  उत्तर  प्रदेश
 बोर्डर  पर  डाकुओं  का  आतंक  हमेदा  से  रहा  है
 भौर  वहां  की  ज़नता  चाहती  है  कि  इस  समस्या
 का  हल  किया  जाये  -  लेकिन  उनमें  मिनिस्टरों
 भौर  एक.  एल.  एज.  सब  का  साथ  है  श्रौर
 ऊपर  तक  उसमें  सबको  ग्रौसतन  पैसा  चला
 जाता  है,  मंत्रियों  का  परसंटेज  बंधा  हुआ  है  जिस
 के  कारण  इस  समस्या  का  समुचित  समाधान

 नही  हो  पा  रहा  है  |  पुलिस  घटना  स्थल  पर
 तब  पहुंचती  है  जब  डाका  पड़  जाता  है।  तो  इस
 ढंग  से  पहले  भ्रष्टाचार  स्टेट  के  अफसरों  में  था
 लेकिन  आज  कल  तो  आप  के  जुडिशियल  डिपां-
 टंमेंट  में  भी  फैला  हुआ  है।  90,  95  परसेंट

 मुकदमे  ऐसे  हैं  जिनका  पहले  से  ठेका  किया
 जाता  &  कि  दो  या  चार  हजार  रुपये  दोगे  तो
 फैसला  आपके  माफिक  हो  जाथेगा।  यह  भ्रष्टा-
 चार  कब  खत्म  होगा  |  हम  किसी  अधिकारी  की
 शिकायत  करते  हैं  जो  कि  भ्रष्ट  हैं  लेकिन  ऊपर
 जाकर  उसके  खिलाफ  कुछ  नहीं  होता  मामला
 रफा  दफा  हो  जाता  है  और  इसका  कारण  ग्रही
 है  कि  उसमें  सबका  हिस्सा  बंधा  हुआ  है।  वहां
 ऐसे  ही  लोग  लाये  जाते  हैं  जिनसे  मिनिस्टर  छोग

 पहले  ही  तय  कर  लेते  हैं।  मैंने  माननीय  श्री

 शिंदे  जी  का  ध्यान  आकर्षित  किया  था  कि
 चायल  आदि  कई  चीजें  हरियाणा  से  राजस्थान
 ौर  वहां  से  गुजरात  चली  जाती  हैं  और  खुले
 आम  तस्करी  चल  रही  है।  लेकिन  कोई  पकड़ने
 वाला  नहीं  ।  आप  मेरे  साथ  जलिए  मैं  आप  को
 दिखा  सकता  हूं  कि  किस  प्रकार  ट्रक्‍्स  जाती  हैं।
 आप  चाहें  तो  10,  IS  ट्क्स  रोज  पक  सकते

 हैं।  जयपुर  से  भाप  हुजार  बरी  बासमती

 चावल  को  पकड़  सकते  हैं  जो  चांबल  कि  राज-
 स्थान  में  नहीं  होता  ।  सवाल  पैदा  होता  है  कि
 आखिर  वह  भाता  कसे  है?  जाहिर  है  कि
 तस्करी  उसकी  होती  है  ।  आप  कहीं  भी  दो  पाँच
 रुपये  देकर  जो  चाहें  नाजायज  काम  करवा  सकते
 हैं  4  इसलिए  मेरी  मांग  है  कि  भ्रष्टाचार  को
 को  तुरन्त  दूर  किया  जाये  1

 जो  भी  कोई  विकास  कार्य  होता  है  तो  वह
 केवल  निस्टर  या  चीफ  मिनिस्टर  के  क्षेत्र  में  ही
 होता  है।  राजल्थान  ने  967  में  श्रयाई  माधोपुर
 शौर  जालौर  को  पिछड़े  क्षत्र  जिले  घोषित  किये
 गये  थे,  कई  दफा  प्रधान  मंत्री  का  ध्यान  आषिकत
 किया  गया  कि  उन  जिलों  का  विकास  कीजिये,
 लेकिन  आज  तक  कुछ  ध्यान  नहीं  दिया  गया  1
 जो  कुछ  सहायता  दी  भी  जाती  है,  या  पैसा  जाता
 है  वह  या  तो  अकारू  राहत  के  नाम  में  खा  लिया
 जांता  है  या  सारा  विकास  क्षेत्र  का  काम  उदय-

 पुर  जिले  में  होता  है।  अगर  इस  ढंग  से  यह
 परिपाटी  चलती  रही  तो  और  सवाई  माधोपुर
 तथा  अन्य  पिछड़े  क्षेत्रों  का विकास  नहीं  किया
 गया  तो  एक  दिन  ऐसा  जन  आम्दोलन  होगा  कि

 कि  सरकार  उसको  दबा  नहीं  सकेगी  ।  मैं  कहना
 चाहता  हैं  कि  उन  जिलों  की  तरफ  पूरा  ध्यान
 दिया  जाये  जिनका  कोई  विकास  अभी  तक  नहीं
 हो  सका  है।  यह  अवष्य  सुनने  में  आ  रहा  है
 कि  वहां  तेल  दोधक  कारखाना  स्थापित  किया
 जायेगा  1  मैं  बाहूँगा  उसको  जल्दी  से  जल्दी

 स्थापित  कर  बहां  के  छोगों  का  विष्वास  प्राप्त
 करें  1

 आज  राजस्थान  के  प्रन्दर  किसानों  के  लिए
 पीने  के  पानी  का  उचित  इन्तजाम  नहीं  है।
 वित्त  मंत्रालय  कहता  कि  सवाई  माधोपुर  के
 प्रामीण  ।  जो  में  पीने  के  पानी  की  व्यवस्था  के
 लिए  23  क्लास  रुपये  दिया  गा है  लेकिन  जब

 दाजस्क्षान  प्रकार  से  उस  हारे
 में  पृद्दा  जाता  है
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 [श्री  मीठा  त्याग  भीना]

 तो  बहू  कहती  है  कि  हमारे  पास  कोई  पंसा  नहीं
 आया  |  पता  नहीं  क्या  मामला  है,  पैसा  कहां
 जाता  है  ।  इसलिए  मैं  चाहूंगा  कि  उस  इलाके  के
 किसानों  के  लिए  पीने  के  पानी  की  व्यवस्था
 शीघ्र  की  जाये  ।  जिससे  इस  कमी  कौ  दूर  किया

 जा  सके,  जो  नितान्त  आवश्यक  है  1  वहाँ  बाढ़
 शौर  भीले  से  लोगों  की  काफो  क्षति  हुई  हैं  लेकिन
 उनका  दुख  कोई  सुनने  वाला  नहीं  है  ।

 पोस्ट्स  और  टेलाग्राफ  के  बारे  में  मेरा
 निवेदन  है  कि  इसका  विकास  उन  क्षात्रों  में

 होना  चाहिए  जहां  अब  तक  विकास  नहीं  हो
 रहा  है।  आगरा  और  बयाना  में  टेलीफोन  के
 तारों  की  चौरी  हर  साल  हो  जाती  हैं।  25,  30

 हजार  रुपये  के तार  हर  साल  वहाँ  से  चोरी
 जाते  हैं  जिस  को  रोकने  की  कोई  न  कोई  व्यस्था

 की  जाये

 वित्त  संत्रालय  में  राज्य  मंत्री  (श्री  To  चं०

 सेही)  :  क्या  आप  चाहते  हैं  कि  जहां  चोरी  होती
 है  वहाँ  ज्यादा  लगाये  जायें  ?

 शी  मोठा  लाल  मोना  :  मैं  नहीं  जानता  कि
 आपके  मन  में  खोरी  करवाने  की  इच्छा  हैया
 क्या  है,  यह  तो  आप  खुद  समभ  सकते  हैं।

 जो  हिन्दी  भाषी  क्षत्र  हैं  उन  में  कम  से
 कम  बेंक  भौर  इनकम  टैक्स  आफिसों  का  काम

 हिन्दी  में  होना  चाहिए  1  हस्कम  टेक्स  के  जितने
 भी  आदमी  जाते  हैं  वे.  केवल  डिमाण्ड  नोटिस
 भेजते  हैं  जो  कि  अंग्रेजी  में  होता  है।  लोगों  को
 पता  नहीं  चता  है  कि  क्या  बात  है,  जिस  के

 कारण  छोगों  को  पैनालटी  देनौ  पड़ती  है।  मिनि-
 हंटरों  की  पेनाल्‍टी  माफ  हो  जाती  है  लेकिन  लोगों
 की  तो  माफ  नहीं  होती  ।  आप  गांवों  में  बैंक
 खोल  रहे  हैं,  यह  अच्छी  बात  है  लेकिन  उनका
 सारा  काम  भ्रंग्रेजी  में  होता  है  इसलिए  लोगों  की
 समभ  में  नहीं  भाता  कि  क्या  हो  रहा  है।  इस

 MARCH  25,  1970  'D.S.G.  (Gen.),  1969-70  232

 लिए  मेरी  मांग  है  कि  जहां  हिन्दी  भाषी  क्षेत्र

 हैं  उनमें  तो  कम  से  कम  हिन्दी  में  बैंकों  का  कार्य

 होता  चाहिए  ।

 साय  क्षेत्रों  के  बारे  में  मेरा  यह  कहना  है
 कि  जैसे  गेहूं  के  बारे  में  सुन  रहे  हैं  कि  वे  समाप्त
 कर  दिये  जायेंगे  उसी  तरह  मैं  चाहूंगा  कि  च।वल
 का  क्षेत्र  भी  समाप्त  करना  चाहिये।  राजस्थान
 में  जो  चावल  किसान  पैदा  करते  हैं  वह  राजस्थान
 में  ही  रहता  है,  वहां  से बाहर  नहीं  जा  सकता  ।
 जिस  की  वजह  से  किसानों  को  अपने  उत्पादन  का
 उचित  दाम  नदी  मिलता  |  मैं  चाहूँगा  कि  चावल
 के  आने  जाने  पर  कोई  रोक  नहीं  होनी  चाहिए  ।

 भड़ौचा  में  भूकम्प  पीड़ितों  के  लिए  प्रधान
 मंत्री  ने  50  हजार  रुपया  दिया  हैं।  अगर  यह
 घटना  कहीं  और  होती,  तमिलनाडु  वगैरह  में

 होती  तो  करोड़ों  रुपया  दिया  गया  होता।
 लेकिन  गुजरात  में  50  हजार  रुपये  देकर  अख-
 बारों  में  नाम  करने  से  क्या  होगा  ?  क्‍या  इतने
 से  लोगों  के  मकान  बन  जायेंगे  ?  इसलिए  जहां
 भी  ऐसी  घटनायें  हों,  चाहे  वहां  हितेन्द्र  देसाई
 की  सरकार  हों,  या  किसी  और  की  हो  सब  को
 उचित  सहायता  मिलनी  चाहिए  ।

 श्न्त  में,  चूंकि  समय  कम  है,  मैं  यही  निवे-
 दन  करू गा  कि  भ्रष्टाचार  पर  विशेष  तौर  से
 ध्यान  दिया  जाय  और  उसको  शीघ्र  समाप्त
 किया  जाये  ।  राजस्थान  को  अकाल  क्षेत्री  के  लिए
 ज्यादा  से  ज्यादा  पैसा  दिया  जाय  और  जो  पिछड़े
 इलाके  हैं  उनको  गरीबी  और  पिछड़ेपन  को  दूर
 करने  की  उचित  व्यवस्था  सरकार  करे।  राज-

 स्थान  नहर  के  लिए  प्रधिक  से  अधिक  पैसा  दिया
 जाय  जिससे  वह  योजना  शीघ्र  पूरी  हो  ।

 MR,  DEPUTY-SPEAKER  :  Mr.  Vidya
 Charan  Shukla.

 SHRI  KANWAR  LAL  GUPTA:
 Before  be  replies,  we  want  to  say  something
 about  the  Delhi  Police  which  |s  very  impoy-
 tant,



 233  DSG.  (Gen.),  1969-70  CHAITRA  4,  4892  (SAKA)  D.S.G:  (Gen.),  1969-70,  234

 SHRI  RANDHIR  SINGH  (Rohtak)  1
 We  met  the  Minister  yesterday.  We  also
 want  to  say  something  about  the  Delhi
 Police,

 MR.  DEPUTY  SPEAKER:  This  Is
 not  the  last  speech  from  the  Treasury
 Benches.  He  fs  only  Intervening  In  the
 debate.

 SHRI  S,  KUNDU  (Balasore):  00  8
 point  of  order.  Sir.  Time  allotted  for  this
 fs  one  hour,  Every  Member  Is  given  2
 mioutes  or  3  minutes,

 MR,  DEPUTY  SPEAKER?  A  _  miol-
 mum  of  six  mioutes  has  been  given.  Some
 members  have  even  taken  ten  mioutes,

 SHRI  S,  KUNDU:  In  such  short  time,
 if  the  Minister  intervenes,  then  the  Treasury
 Benches  themselves  will  consume  30%  of
 the  time,  Sir,  ft  would  be  better  if  he  re-
 plies  last.

 MR.  DEPUTY  SPEAKER:  This  re-
 lates  to  the  Ministry  of  Finance  and  the
 Minister  who  will  reply  to  the  debate  Is  the
 Minister  of  Finance.  The  Miolster  of  State
 for  Home  Affairs  is  only  intervening,

 श्री  कंवर  लाल  गुप्त  :  मेरा  कहना  यह  है
 कि  होम  मिनिस्ट्री  की  हिमान्ड  पर  कई  लोग
 बोलना  चाहते  हैं  -  अत.  लोगों  के  बोलने  के  बाद
 यदि  मंत्री  जी  जवाब  दें  तो  ज्यादा  अच्छा  होगा

 MR.  DEPUTY-SPEAKER  :  Let  us
 Hsten  to  him  and  then  you  can  say  what  you
 want  to  say,

 शी  कंवर  साल  गुप्त  :  टेब्नीकछी  आप  ठीक

 हैं।  लेकिन  अच्छा  यह  होगा,  चूंकि  थोड़ी  सी
 डिमान्ड  है,  आधा  घन्टे  में  खत्म  हो  जायेगी,
 इसलिए  मंत्री  जी  आाश्िर  में  जवाब  दें  -  हस  से

 हमें  भी  तसल्लों  होगी  |  हमारे  बोऊने  के  बाब

 हो  मंत्री  जी  बोलें  1

 SHRI  RANDHIR  SINGH:  He  will
 hear  us  about  Delhi  police,  We  will
 convince  him  about  the  Delhi  Police  people.:

 BLy  hrs.

 THE  MINISTER  OF  STATE  -IN  -THE
 MINISTRY  OF  HOME  AFFAIRS  (SHRI
 VIDYA  CHARAN  SHUKLA):  Mr.  Deputy
 Speaker,  Sir,  I  will  speak  briefly  about  a
 few  points  ralsed  regarding  the  matters  which
 are  being  looked  after  by  the  Home  Minis+
 try.

 eft  एस०  एम०  जोज्ञों  पुना) :  भ्राज  के.
 अखबारों  में  बड़ी  खराब  खबर  छपी  है।  असन-
 सोल  की  श्रीपुर  कोलिअरी  में  एक  जगह  9
 लायो  भिली  हैं  ।  हमारी  पार्टी  के  लोग  वहां  पर
 काम  करते  हैं  जिसमें  से  बहुत  से  मिस  हो  रहे
 ये।  मैं  जानना  चाहता  हैँ  कि  मंत्री  महोदम  उसे
 के  बारे  में  कोई  एन्क्‍्वायरी  करेंगे  ?

 ip
 SHRI  VIDYA  CHARAN  SHUKLA:.

 Mr.  Gopalan  when  he  was  speaking,  mentions:
 ed  about  the  role  of  the  C.R.P,  in  Kerala,’
 I  want  to  clarify  the  position,  The  conduct.
 of  the  C,  R.  P,  so  far  has  been  above  board,
 The  0.  R,  P,  has  always  helped  the  State:
 Governments  and  wherever  they  have  been
 developed  for  maintafoing  law  and  order,
 there  is  no  question  of  C.R,P,  as  such  mis-
 behaving,  There  might  be'a  few  Instances’
 here  and  there,  but  if  such  instances  are
 brought  to  the  notice  of  the  Commanding
 Officer  or  the  State  Government  through
 whom  they  are  deployed  they  could  be  look-:
 ed  into,

 ‘SHRI  NAMBIAR:  Generally  the
 C.R.P.  is  very  bad  in-their  behaviour,

 SHRI  VIDHYA  CHARN  SHUKLA  :
 I  emphatically  repudiate  any  insinuation  or
 allegation  ‘made  in  thls  behalf  by  Mr.  Gopa-
 lan.  It  Is  not  at  all  true.  Such  an  irresponsl.
 ble  statement  should:  not  be  madé  on  the
 floor  of  the  House

 .SHRE  NAMBIAR  m  ‘It  fs-most  responsl-
 ble  ;  it  ds  factual,  vee!
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 SHRI  VIDYA  CHARN  SHUKLA!
 He  mentioned  about  the  Shiv  Sena  and  sald
 that  Maharashtra  Government  was  conniving
 with  Shiv  Sena.  I  have  no  brief  for  the
 Shiv  Sena,  We  have  condemned  its  opera-
 tlon  and  its  activity  in  the  strongest  possible
 terms,  There  Is  no  question  of  defending
 what  It  does,  It  is  absolutely  wrong  to  say
 that  the  Maharashira  Government  has  in
 any  way  coonlved  at  Shiv  Sen  operations.
 Oo  the  other  hand  they  have  tried  to  put
 them  down  and  they  have  condemned  them.
 They  have  done  It;  they  have  always  done  it.
 Whenever  it  ralsed  Its  head  they  have  tried
 to  put  it  down  in  as  firm  as  manner  85  they
 can.

 The  third  point  about  which  I  want  to
 mention  fs  a  matter  on  which  we  had  a
 meeting  yesterday  in  which  Shri  Chandrika
 Prasad.  Shri  Raodhir  Singh  ji,  and  many
 other  MPs,  20  of  them,  belonging  to  all
 parties  were  present  and  that  was  relating  to
 the  grievances  of  the  Delhi  policemen  who
 have  been  suspended  or  discharged  connected
 with  the  agltation  which  took  place  in  the
 early  part  of  1967,  Shri  Kanwar  Lal  Gupta
 jl  has  also  moved  a  cut  motion  on  that.
 I  wish  to  state  that  after  discussing  this
 matter  with  the  Members  of  Parliament
 yesterday  we  have  decided  to  have  a  fresh
 look  at  the  problem,

 SHRI  NAMBJAR:  Very  good.
 were  all  demanding  ॥  the  other  day.

 We

 SHRI  VIDYA  CHARN  SHUKLA:
 We  will  have  a  fresh  look  at  the  problem.
 We  will  take  a  decision  which  I  hope  will
 satisfy  the  hon,  Members,

 SHRI  KANWAR  LAL  GUPTA  :  What
 about  the  Police  Commissioner  for  Delhi  ?
 What  have  you  to  say  about  the  pey-scales
 of  Delhi  policeman  ?

 SHRI  VIDAYA  CHARAN  SHUKLA:
 Regarding  the  Khosla  Commission  Report,
 we  have  implemented,  and  we  have  accepied
 a  good  many  of  those  recommendations.
 Most  of  these  have  been  accepted  ;  the  crash
 programme  of  police  housing  is  being  under-
 taken  and  many  other  matters  are  under
 implementation,
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 About  Police  Commissioner  for  Delhi,
 this  Is  a  matter  suggested  to  us  also  by  the
 Khosla  Commission,  This  matter  has  been
 raised  in  this  House  several  times  and  part!-
 cularly  Shri  Kanwar  Lal  Gupta  has  been
 Pressing  for  that  particular  matter.  We  have
 considered  this  matter  but  we  have  not  so
 far  taken  any  decislon  because  this  would
 require  a  very  well-considered  decision.  The
 House  must  realise  what  it  means  to  have  a
 Pollce  Commissioner  for  any  big  city,  par-
 ticularly  Delhi,  In  that  case  certain  judicial
 fuuctions  will  have  to  be  transferred  to
 Police  hands.  Different  judicial  functions
 are  there  which  have  been  so  far  done  by
 the  executive  magitrates  Hke  preventive
 sections  of  the  Criminal  Procedure  Code  or
 I,P.C.  and  these  will  have  to  be  transferred
 to  the  hands  of  the  Police  officers  here.

 So,  that  would  be  the  implication  of
 creating  a  Police  Commissioner's  post  in
 Delhi.  We  want  to  consider  very  carefully
 all  the  aspects  of  thls  question  before  taking
 afinal  decision  in  this  matter  and  I  can
 assure  the  honourable  House  that  that  matter
 de  under  active  consideration,  I  would
 request  Shri  Gupta  to  withdraw  his  cut
 motion.

 SHRI  ‘SS.  KOTHARI  |  On  a  point  of
 order,  Sir,  The  hon,  Minister  has  not  ex-
 plained  hls  Mlnistry’s  on  Demand  No.  43  as
 to  why  he  wants  a  Special  Secretary,  fifteen
 Joint  Secretaries,  Officer  on  Special  Duty,
 Deputy  Secretarles,  etc,  and  36  clerks  and
 and  Assistants,  Let  him  explain  this.  Jnter-
 ruption).

 SHRI  NAMBIAR:  Let  him  explain
 what  {s  the  sanctity  for  this  Rs,  4,000/-7

 MR,  DEPUTY-SPEAKER  :
 reply.  Shri  Gupta,

 He  will

 शी  एस  एस  जोह :  अभी  मैं  ते  सवार

 पूछा  था  भ्राज  के  अखबारों  में  छपी  खबर  के  बारे
 में  । असनसोऊ  की  श्रीपुर  कोलिअरी  में  एक
 जगह  9  लादो  मिली  हैं।  हमारी  पार्टी  के  छोग

 वहाँ  काम  करते  हैं।  उन  में  से  बहुत  मिश्र  हो

 रहे  थे।  इस  के  बारे  में  हुकूमत  क्‍या  करने  जा

 रही  है  ?  चहा  राष्ट्रपति  की  हुकूमत  है  1
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 SHRI  VIDYA  CHARAN  SHUKLA  :
 I  am  sorry  I  have  omitted  to  mention  about
 this  matter,  This  matter  was  also  raised  in
 the  other  House  and  we  have  asked  for
 facts  from  the  West  Bengal  Government
 regarding  this  case,  This  matter  has  come
 ta  light  only  now  and  we  shall  look  into  it,
 I  can  assure  the  hon.  Member  that  strictest
 possible  actlon  will  be  taken  to  bring  the
 culprits  to  book.  And  we  shall  do  our  best
 to  find  out  who  are  the  culprits  concerned
 with  this  case,

 As  for  the  point  raised  by  Shri  Kotharl,
 there  are  certain  structural  changes  which
 have  been  made  with  regard  to  the  administ-
 ration  of  Union  Territory  and  because  the
 post  of  Chief  Commissioner  had  been  raised
 to  the  level  of  Lieutenant  Governor  in  Manl-
 pur  and  Tripura  the  Lieutenant  Governors’
 Posts  are  normally  to  be  occupied  by  senior
 officers  of  the  status  of  additional  secreta-
 ries  or  secretaries.  The  Secretary  of  the
 Home  Ministry  who  looks  after  the  Union
 Territory  matter  finds  himself  in  difficulty
 in  dealing  with  the  people  who  are  Lieute-
 nant  Governors  in  the  States  and  who  are
 more  senlor  to  him  in  this  respect,
 (Interruption)  We  are  streamliolng  the
 administration  of  Union  Territory  as  per
 recommendations  made  to  us  by  the  Admi-
 nistrative  Reforms  Commission,

 SHRI  KANWAR  LAL  GUPTA
 Sir,  I  want  to  ask  one  question,
 दो  स्टेटों  के  वजट  सेशन  अभी  हुए  हैं  ।

 वहाँ  के  गवनेरों  ने  सेंट्रल  गवर्नमेंट  को  क्रिटि-

 साइज  किया  है।  यह  ठीक  है  कि  वह  अपने

 यहां  की  स्टेट  गवर्नमेंट  के  लिए  जिम्मेदार  हैं
 लेकिन  में  जानना  चाहता  हूं  कि  क्या  आप  ने

 कोई  इस  तरह  का  रूल  बनाया  है  जिस  की  वजह
 से  वह  सेंट्रल  गवर्नमेंट  को  क़िटिसाइज  न  कर
 सके  ?

 SHRI  Ss.  KUNDU  :  If  thls  dialogue
 g0c¢s  on  like  this  there  will  be  no  time  left
 for  us  to  speak.

 SHRI  KANWAR  LAL  GUPTA:  I
 want  to  ask  only  one  question,

 MR.  DEPUTY-SPEAKER  :  Mr.  Gupta
 you  should  have  asked  the  question  when
 you  got  the  second  chance.  I  cannot  allow
 this  dialogue  between  you  and  the  hon,
 Minister  of  Home  Affairs.  There  are  other
 Members  here  who  also  want  to  speak.

 SHRI  J.  M.  BISWAS  (Bankaura)  :
 Sir,  we  do  not  like  to  interrupt  the  business
 of  the  House.  We  should  be  givena
 chance,

 MR.  DEPUTY-SPEAKER  t  Please
 listen,  Your  party  had  a  full  chance  to
 speak,

 SHRI  J.M.  PISWAS  a  You  are  going
 on  allowing  the  other  member  to  put  ques-
 tions,

 MR,  DEPUTY-SPEAKER  :  I  have  not
 allowed  him.  But  if  a  Member  speaks  In
 splte  of  me  [  cannot  help  It,  I  have  not
 allowed  him.

 श्री  शिव  च्चंह  का  (मधुबनी)  :  [ये  सप्ली-
 मैंटरी  डिमांडज  जितने  रुपये  की  रकम  के  लिए
 रखी  गई  है  उसमें  से आधी  रकम  ऐसी  है  जिस
 को  कोई  जरूरत  नहीं  है।  आधी  रकम  ऐसी  है
 जो  फिजूल  खर्ची  में  जाएगी,  केस्पिकुअस  कंज-
 म्पशन  जिस  को  कहते  हैं,  उस  पर  खच  होगी
 उसकी  कोई  जरूरत  नहीं  है  और  इस  सदन
 को  चाहिये  कि  वह  उसको  नामंजूर  कर  दे  ।  यह
 उसको  हक  हासिल  है  ।  आधा  वाकी  का  जो
 खर्चा  है,  उसको  यह  सदन  मंजूरी  दे  सकता

 है  |  जहां  तक  डिफेंस  के  वास्ते  खर्चे  का  सवाल

 है,  उसकी  हम  समभ  सकते  हैं।  इसी  तरह  से

 कुछ  ओर  भी  मागें हैं  जिन  को  पास  किया
 जा  सकता  है।  लेकिन  कुछ  मागें  तो  ऐसी  हैं
 जिन  को  बिल्कुल  पास  नहीं  किया  जाना  चाहिए  ।
 वे  मांगें  समर  में  नहीं  भाती  है।  आप  डिमांड
 नम्बर  25  को  देखें  |  फाइनेंस  मिनिस्ट्री  की  पह
 डिमांड  है।  रकम  इस  डिमांड  में  भले  ही  छोटी.

 है  छेकिन  फिर  भी  आप  देखें  कि  क्‍यों  हस

 डिमांड  में  पैसा  मांगा  था  रहा  है।  इसकिए
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 [श्री  शिव  व्बग्द्र]
 माँगते  हैं  कि  टैक्स  इवेशन  को  रोका  जाए  1  जहाँ
 तक  टैक्स  इवेद्न  को  रोकने  का  सम्बन्ध  है,  ये

 बिल्कुल  डबल  टाक  करते  हैं।  वे  करते  हैं  कि
 टेक्स  इवेशन  को  रोकने  के  लिए  एक्स्पट  कमेटी
 बनाएंगे  और  वह  कमेटी  सुझाव  देगी  और  उसकी
 रिपोर्ट  के  मुताविक  टेक्स  हवेशन  को  रोकने  के
 लिए  कदम  उठाये  जाएंगे  ।  लेकिन  वाह्तव  में
 श्राप  देखें  कि  टैक्स  इवेशन  को  रोकने  के  लिए
 बहुत  से  सुझाव  सरकार  के  पास  पहले  से  ही  भा

 गए  हैं।  सरकार  का  काम  यह  था  कि  वह  उन

 सुझावों  पर  अमल  करती  लेकिन  उसने  ऐसा
 नहीं  किया  हैं।  कालडोर  ने  इनकम  टैक्स  की
 चोरो  को  रोकने  के  लिए  एक  सुझाव  दिया  था
 कि  सेंट्रल  अऑडिटिंग  सिस्टम  अपनाया  जाएं।
 इसके  न  होने  की  वजह  से  टैक्स  इवेशन  होता
 है।  लेकिन  यह  सरकार  नहीं  करती  है।  प्रापर्टी
 टेक्स  यह  सरकार  रक्चती  है  लेकिन  सेंट्रल  इवेल्यु-
 एशन  मशीनरी  फार  प्रापर्टी  नहीं  रखती  है  1
 सरकार  को  चाहिये  था  कि  इस  तरह  की  मशी-
 नरी  सरकार  बनाती  लेकिन  इसकों  सरकार  नहीं
 कर  रही  है  |  इही  तरह  के  और  भी  बहुत  से

 सुकाव  सरकार  के  पास  शा  छुके  हैं  लेकिन  उन
 पर  सरकार  अमल  नहीं  करती  है  |  नतीजा  यह
 हो  रहा  है  कि  टेक्स  इबेशन  हो  रहा  है  और

 सरकार  मांग  करतो  है  कि  हम  को  पैसा  दिया

 जाए  ताकि  हम  टैक्स  इवेशन  को  रोकने  के  लिए
 कमेटी  द्वारा  सुझाव  प्राप्त  कर  सके  ।  मैं  समझता

 हूं  कि सरकार  की  कथनी  और  करनो  में  बड़ा
 फर्क  है।

 डिमांड  नम्बर  34  कारेन  ट्रेड  एंड  सप्लाई
 के  बारे  में  है।  इसमें  भापने  10,33  लाख  की
 मांग  की  है  |  ट्रेड  डैलीगेशंज  बाहुर  भेजे  जाते

 हैं।  ट्रैकलिंग  पर  खर्च  किया  जाता  है  1  लेकिन
 एक्सपोर्ट  को  बढ़ावा  देने  के  लिए  जो  कुछ  किया

 जाता  चाहिए  उसको  आप  महीं  करते  हैं।
 भारत  से  ब्रिटेन  में  जो  माल  जाता  है  उस  पर,
 ब्रिटेन  ने  पस्ाह  परसेंट  इम्पोर्ट  ड्य्ढी  लगा.  दी,
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 है।  लेकिन  सरकार  उसके  बारे  में  कुछ  नहीं  कर

 रही  है  a  इस  तरह  से  जितना  खर्चा  माँगा  जा

 रहा  है,  वहू  सब  का  सब  बेकार  है।

 डिमांड  तम्बर  42  बक्से  हाउसिंग  aug
 अवन  डिवेलेपमेंट  के  बारे  में  है  ।  जितना  काम

 हो  रहा  है,  जितना  कंस्ट्रकशन  वर्क  हो  रहा  है,
 जो  रिवाल्विंग  फंड  बन  रहा  है,  वह  सब  फिजूल-
 खर्च  है।  आप  देखें  कि  यहां  दिल्ली  में  ही  क्‍या

 हो  रहा  है।  साउथ  एवेन्यू  में  फ्लेट्स  में  कंस्ट्र-
 कशस  वर्क  चल  रहा  है  ।  उसकी  सरकार  जांच

 करे  ।  वहां  बहुत  फिजूलखर्ची  हो  रहो  है।  यह
 सब  बिफोर  दी  नोज  आफ  पालिमेंट  एण्ड  गव-
 नेमेंट  हो  रहा  है  ।  मैंने  मंत्री  महोदय  को  श्री

 के०  के०  शाह  को  इसके  बारे  में  चिटठी  भी

 लिक्षी  है।  लेकिन  मुझे  कोई  जवाब  नहीं  आया

 है।  मैं  चाहता  हूँ  कि  उसकी  सरकार  जांच

 करे  i

 डिमांड  नम्बर  44  केबिनेट  के  बारे  में  है।

 ट्रेवलिंग  एमपैसिस  का  यहां  बेकार  का  खर्चा  है।
 यह  4.99  लाख  है।  इसकी  कोई  जरूरत  नहीं
 है।

 अब  झाप  होम  को  ले।  उसके  मुताबिक

 यहां  बात  उठाई  गई  है।  सेंट्रल  'रिजवें  पुलिस  के

 बारे  में  बहुत  सी  बातें  कही  गई  है  1  पुलिस  का

 जो  महँकमा  है  वह  एक  ठोटैलेटेरियन  महकमा

 है  1  वहां  बहुत  तानाशाही  चलती  हैं।  उसका

 डमोक्रे  टाइजेंशन  होना  चाहिएं।  इसके  लिए
 संविधान  में  संशोधन  किया  जाना  चाहिए।  जब

 तक  इस  महकमे  का  डेैमोक्रेटाइजेशन  नहीं  होता

 है  तब  तक  सही  मातों  में  देश  में  जनतस्त्र  को

 स्थापना  नहीं  हो  सकती  है  ।

 श्रीपुर  में,  जो  असंसोल  में  हैँ,  जो  दुर्घटना

 हुंई  हैं  भौर  सोलह  लाए  मिली  हैं  उसकी  इसक-
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 बायरी  होनी  चाहिये।  नह  हनक्थायरी  ज्यूडिशल
 हो।

 डिमाड  नम्बर  47  सैंसस  के  बारे  में  है  ।यहाँ
 35.71 7L  लाख  की  मांग  कौ  जा  रहो  हूँ  4  मैंथिली
 बोलने  वालों  की  संख्या  दो  करोड़  के  करीब

 है।  ये  बिहार  में  है।  उनकी  सेंसस  के  बारे  में
 मैंने  सवाल  किया  था  |  उनकी  सैंसस  सही  रूप
 में  नहीं  हुई  हैं।  यह  पता  नहीं  चला  है  कि
 उनकी  संख्या  कितनी  है  1  इसका  नतीजा  यह  हो
 रहा  है  कि  उनकी  जो  माँगें  हैं  भाषा  आदि  के
 वारे  में,  उनकी  पूर्ति  नही  हो  पा  रही  है।  मैं
 मांग  करता  हूं  कि  सरकार  मैथिली  भाषी  लोगों
 के  सही  आंकड़े  एकत्र  करके  हमारे  सामने
 रखें

 feats  नम्बर  49  प्रिवी  पश्िस  के  बारे  में

 है  ।  यह  बिल्कुल  बेकार  का  खर्चा  है।  सरकार

 सुस्ती  कर  रही  है।  भले  ही  रादि  कम  है  लेकिन
 सवाल  सिद्धान्त  का  है  श्रिवी  पसिस  के  लिए  एक
 पैसा  भी  देना  बेकार  हैँ  a यदि  सरकार  ईमान-
 दार  होती  और  मुस्तंदी  से  काम  करती  तो  यह
 मसला  हल  हो  गया  होता  और  इस  रकम  को
 मांगने  की  जरूरत  न  पड़ती  ।  अब  भी  समय  हु
 कि  आप  इनको  समाप्त  कर  दें।  देर  आयद,

 दुरुस्त  आयद  ।  संविधान  में  आप  संशोधन  लाएं
 भौर  प्रिवी  पश्चिस  को  आप  छत्म  कर  ny

 डिमांड  नम्बर  90  एटामिक  एनर्जी  के  बारे
 में  है।  इसमें  साढ़े  चार  करोड़  की  मांग  की  गई

 है  1  यहं  न्यूकिल्यर  एनर्जी  के  डिवेलेपमैंट  के
 बारे  में  है।  बिहार  में  एक  एटामिक  प्लॉट  की.
 जरूरत  2  मैंने  इसके  बारे  में  एक  विभेयक  भी

 पेश  किया  है।  वहां  जादुगुड़ा  जो  कि  हजारीबाग
 जिले  में  है,  रा  मैटीरियल  भोजूद  है,  नैचुरल
 रिसोर्सिस  मौजुद  हैं  और  वहां  पर  एक  प्लॉट  की

 स्थापना  होनी  चाहिए  ।  प्रधान  मंत्री  इसकी
 इंचाजं  हैं।  लेकिन  बह  उस  तरफ़  कभी  ध्यान

 नहीं  देती  हैं।  यह  बहुत  बड़ी  बेइंसाफी  बिहार
 के  साथ  हो  रही  है।  इसको  आप  दुर  करें  शौर
 भी  जो  मांगें  हैं  उनको  आप  देखेंगे  तो  आपको
 पता  चलेगा  कि  कंत्पिकुप्रस  कंजाशन  के  लिए
 आधे  से  ज्यादा  खर्चा  रखा  गया  है  श्रोर  उसकी
 कोई  आवश्यकता  नहीं  है  ।  उसको  द्ुकरा  दिया
 जाना  चाहिए  ।  बाकी  के  बारे  में  हम  लोग  थोड़ा
 बहुत  सोच  सकते  हैं  मौर  उसको  पास  कर
 सकते  हैं  1

 ब  मैं  ट्राइबल्ज  और  हरिजज  के  बारे  में

 कुछ  कहना  चाहता  हूँ  |  बैंकों  के  बारे  में  जब
 कल  बिल  पास  हुआ  तब  हमने  हरिजनों  भौर

 ट्राइबल्ज  के  रिप्रिजेंटेशन  की  बात  रखी  थी
 लेकिन  हमारे  संशोधन  को  मंत्री  महोदय  ने

 स्वीकार  नहीं  किया  |  हरिजनों  और  ट्राइबलों
 का  नाम  तो  ये  लेते  हैं  लेकिन  वास्तव  में  उनके
 वास्ते  कुछ  काम  नहीं  करते  हैं।  ट्राइवल्ज  के

 लिये  फुल  एम्प्लायमेंट  की  बात  जन  प्रकाश  कमेटी
 ते  कही  थी  1  लेकिन  फुल  एम्प्लायमेंट  की  बात
 को  भी  सरकार  नहीं  चला  रही  है.  उसकौ  नहीं
 मान  रही  हैं  सरकार  को  जो  वह  कहती  है
 करके  दिखाना  चाहिए।

 अब  मैं  इनफर्मशन  एण्ड  ब्राडकास्टिंग  के
 बारे  में  कुछ  कहना  चाहृत।  हैँ  7  दु  इन  पालि-
 में  तथा  संसद  समीक्षा  जो  To  आई०  आर०  से
 ब्राइकास्ट  होती  हूँ,  उसमें  बड़ा  फेवरिटिज्म  होता
 हूँ  ।  वह  बन्द  होना  चाहिए  1  दरभंगा  में  रेडियो
 स्टेशन  की  ज़रूरत  है,  और  उसमें  खोला  जाना

 चाहिए  |  अभी  तक  पघरकार  सोई  हुई  है  झौर

 कुछ  नहीं  कर  रही  हूँ।

 जो  माँगें  हैं  उन  में  से आधे  खर्च  की  कोई
 जरूरत  नहीं  हैँ  7  बाकी  झाषे  के  बारे  में  हम
 सोच  सकते  है  और  उसको  पास  कर  सकते  हैं
 बरतें  सरकार  आएवासन  वे  कि  वह  मुस्तंदी  से
 और  एंफिशेंसी  के  साथ  काम  करेगी।
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 MR,  DEPUTY-SPEAKER  :  Before  I
 call  Shri  S.  Kundu,  I  have  an  anoduncement
 to  make,  The  bon.  Prime  Minister  will
 make  a  statement  in  the  House  on  the
 Gujarat  earthquake  at  4,30  p.m.

 Now,  Shri  S,  Kundu,

 SHRI  S.S.  KOTHARI:  I  shall  be
 generous  enough  not  to  disturb  Shri  S.
 Kundu  when  he  is  speaking.

 SHRI  5.  KUNDU:  I  am  _  obliged  to
 him,  and  I  hope  and  recommend  that  he
 will  continue  with  this  conduct  towards  the
 other  Members  also.

 SHRI  NAMBAR:  When  there  js  a
 vacancy  for  the  panel  of  chalrmen,  Shri
 8,  8,  Kothari's  name  must  be  recom-
 mended,

 SHRI  S,  KUNDU:  For  the  benefit
 of  Shri  S.S,  Kothari,  I  shall  begin  by
 quoting  page  89  relating  to  Steel  and  Heavy
 Engineering,  Iam  surprised  to  find  under
 this  Demand  that  a  sum  of  Rs,  2  lakhs
 have  been  spent  on  the  transfer  of  an  office
 just  on  the  reorganisation  and  transfer  of
 one  department,  We  also  find  that  there  is
 an  additional  expenditure  on  furniture,
 aircondliioners,  heaters  and  stationary
 articles  etc,  in  connection  with  the  appolot-
 ment  of  new  Miolsters  in  the  Minlstry  to
 the  extent  of  Rs,  82,000,  Who  was  the  new
 Minister?  I  think  Government  are  fooling
 Parliament  and  misleading  il.  I  know  there
 is  a  Minister,  there  isa  Mlalster  of  State
 and  thete  isa  Deputy  Minister.  I  do  not
 know  who  the  new  Minister  is,  Is  the
 Prime  Minister  hatching  any  ministerial
 egg?  When  will  the  chicken  Minister  come
 out?  We  do  not  know.

 SHRI  PILOO  MODY:  Whoever  is  the
 Minister  is  not  a  new  Minister,

 SHRI  RAJARAM  (Salem):  They
 appointed  so  many  Ministers  last  year,

 MR,  DEPUTY-SPEAKER  :  The  hon.
 Member  is  losing  his  valuable  time  by
 entering  into  conversations  with  other
 Members.  Let  bim  go  ahead  with  his
 speech,
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 SHRI  S,KUNDU  :  The  point  is  that
 suzh  a  colossal  expenditure  is  made  on
 furniture,  alt-conditloner  and  other  things.
 Then,  we  find  an  expenditure  of  Rs,  64,000
 on  the  visit  of  a  dignitary  to  this  country
 and  staffears  and  entertainment.  What  sort
 of  entertainment  was  it,  permissible  or  not  ?
 The  hon,  Minister  cannot  plead  ignorance,

 SHRI  NAMBIAR:  It  is  only  to
 entertain  elephants  that  one  can  spend  Rs,
 64,000,

 SHRI  S,KUNDU  :  This  is  not  a
 Proper  explanation  under  this  Demand.
 They  must  explain  what  sort  of entertaln-
 ment  it  was,  whether  it  was  a  floor  show
 etc,  Ido  not  want  to  mention  all  those
 things,  Or,  was  it  just  a  simple  enter-
 talnment  7

 SHRI  MADHU  LIMAYE  (Monghyr)  :
 Possibly.  Strip-tease,

 SHRI  s.  KUNDU  ;  My  hon.  frlend
 Shri  Madhu  Limay  says  ‘strip-tease’,  Ido
 not  know  whether  such  entertainment  was
 there.  Our  country  isa  poor  country  and
 the  per  caplta  income  of  the  country  is  so
 low  as  Rs,  25

 SHRI  ए,  C,  SETHI:  What  did  Shri
 Madhu  Limaye  say  ?

 SHRI  MADHU  LIMAYE:  I  said  possi-
 bly  strip-tease,

 SHRI  Ss.  KUNDU  :  I  hope  the  hon,
 Minister  will  explain  these  things.  We  do
 not  approve  of  such  expenditure,  There
 is  also  some  reference  to  the  ECAFE,  The
 Ecafe  Mission  which  came  here  had  recom-
 mended  the  setting  up  of  steel  plants  in
 various  places.  One  of  the  sites  recomend-
 ed  fs  fo  Orissa,  There  we  have  large
 deposits  of  iron  ore  and  coal  and  plenty
 of  electricity.  It  is  a  backward  State,
 When  Government  are  deciding  to  put  up
 two  or  three  steel  plants,  I  hope  they  will
 consider  the  case  of  Orissa  also,  I  have
 already  written  to  the  Prime  Minister  about
 it,  I  have  not  not  a  possitive  reply  though
 she  has  acknowledged  the  letter  and  said
 that  these  things  are  belng  considered,  I
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 hope  she  and  Government  will  consider
 Ortssa’s  case  sympathetically.

 Now  I  turn  to  p,  45  which  refers  to
 privy  purses,  Were  an  amount  of  Rs.
 85,000  is  going  to  be  spent  to  pay  up
 arrears  due  to  the  Rajas  and  Maharajas.
 When  Government  are  committed  to  the
 abolition  of  these  purses  through  a  Rajya
 Sabha  resclution  and  when  there  have  beeo
 Pronouncements  about  democratic  saclalism,
 they  must  prove  true  to  them  and
 should  not  project  an  image  of
 pretension  and  bypocricy,  This  demand
 should  not  have  been  made.  When  they
 are  golng  to  abolish  these  purses  why  this
 waste  of  public  money  to  the  tune  of
 Rs,  85,000 2

 Now  p.  I7,  graats  in  ald  to  States,
 There  is  a  isderable  t  of
 being  spent  on  ald  and  assistance  to  States
 to  meet  natural  calamities  Ilke  floods,
 drought,  cyclone  etc.  It  is  said  here  that
 such  assistance  normally  covers  75  per  cent
 (50  per  cent  as  grant  and  25  per  cent  loan’.
 There  has  always  been  a  demand  that  such
 expenditure  should  be  completely  met  on  a
 grant  basis.  This  has  been  repeated  over
 and  over  again,  Poor  States  are  not  able  to
 spend  money  on  this  account  because  they
 have  their  commitment  on  staff  and  establish-
 ment  expenditure.  Therefore,  they  suffer,

 Strangely  enough,  on  p.  107,  the  same
 thing  is  repeated,  It  looks  like  a  Pandora's
 box,  Here  on  this  accouant,  there  is  a  de-
 mand  for  Rs,  65  crores  for  rellef  operations
 connected  with  floods,  drought,  cyclones  etc.
 Ido  not  koow  why  this  is  being  repeated
 here.

 In  this  demand,  there  is  an  additional
 sum  of  Rs.  265  crores  required  for  providing
 Joan  assistance  to  certalo  States,  But  they
 have  not  mentioned  which  are  the  States  and
 what  are  the  criteria  adopted  for  assistance.
 In  the  next  year’s  budget  also,  there  is  a
 provision  of  Rs,  11s.  crores  on  this  account,
 It  has  been  left  vague  and  fears  have  been
 expressed  during  the  budget  debate  about
 the  possibility  of  this  being  used  as  a  pollti-
 cal  string  to  put  pressure  on  States.  It
 would  have  been  better  if  the  basis  of  the
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 assistance  had  been  formulated  and  the
 details  given,

 In  the  same  page,  there  are  some  pro-
 visions  made  for  financing  some  public
 sector  concerns.  The  colossal  expenditure
 on  public  sector  concerns  Is  known  to  all,
 On  non-profit  sectors  such  as  clvil  construc-
 tion  and  capital  construction,  considerable
 investment  is  made.  Even  before  production
 in  some  public  sector  undertakings,  swimm-
 ing  pools  and  blg  bungalows  are  got  ready.
 In  bathrooms  and  lavatories  you  find  costly
 carpets  laid  out  which  you  do  not  find  In
 Delhi.  The  poor  people’s  money  should
 not  be  squandered  fn  this  way,  Some  cri-
 terla  should  be  laid  down  about  expendi-
 ture  In  these  matters.  Now  45  per  cent  of
 the  total  money  is  spent  on  construction.
 Government  should  not  play  jAo/j  with  the
 people's  money.  Criteria  must  be  drawn  up
 for  spending  on  Items  of  work  by  all  public
 sector  concerns,

 st  ओंकारलाल  बोहरा  (चित्तौड़गढ़)  :

 उपाध्यक्ष  महोदय,  इससे  पहले  कि  मैं  अनुपूरक
 मांगों  के  बारे  में  कुछ  कहूँ,  मैं  आपके  द्वारा  गृह
 मंत्री  महोदय  को  इस  बात  के  लिए  बधाई  देना

 चाहता  हूँ  कि  उन्होंने  पिछले  दिनों  पश्चिमी  बंगाल
 में  राष्ट्रपति  शासन  लागू  करके  वहां  के  करोड़ों
 छोगों  को  राहुत  की  सांस  लेगे  का  मौका  दिया  ।
 पदिचमी  बंगाल  एक  तरह  से  पिजरे  में  बन्द  पक्षी
 के  समान  छटपटा  रहा  था।  ज्यों  ही  उसको
 राष्ट्रपति  शासन  की  हवा  का  भोंका  मिला,  वहू
 उन्मुक्त  और  प्रसन्न  हो  उठा।  इसके  लिए
 केन्द्रीय  सरकार  और  गृह  मंत्री  महोदय  बधाई  के
 पात्र  हैं  1

 सबसे  पहले  मैं  राजस्थान  के  सूखाप्स्त
 इलाकों  की  ओर  सरकार  का  घ्यान  दिलाना

 चाहता  हैं  7  इस  सम्बन्ध  में  कुछ  कट-मौशन  माये

 हैं,  जिनमें  उन  सूखाग्रस्त  इलाकों  में  होने  वाले

 राहुत  कार्य  में  भ्रष्टाचार  की  शिकायत  की  गई
 है  V  मैं  उन  छ्षिकायतों  के  पक्ष में  कुछ  न  कह  कर

 यहू  निवेदन  करना  चाहता  हूं  कि  इस  बारे  रीपू
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 [भी  ओंकारलाल  बोहरा ]

 जांच  की  जाये  और  जो  भ्रष्टाचार  के  दोषी  सिद्ध
 हों,  उनको  दण्ड  दिया  जाये  ।  लेकिन  यह  भी

 बहुत  आवदयक  है  कि  राजस्थान  के  सूखे  से
 पीड़ित  छाखों  लोगों  की  सहायता  के  लिए  अधिक
 से  अधिक  धत  मुहैया  किया  जाना  चाहिए  1  राज-
 स्थान  एक  अत्यन्त  पिछड़ा  हुआ  राज्य  है  नौर
 हस  सम्बन्ध  में  उसकी  आधिक  स्थिति  को  महे-
 नजर  रखा  जाना  चाहिए।  राजस्थान  एक
 ऐसा  पिछड़ा  हुआ  क्षेत्र  है,  जिसको  सहायता  के
 लिए  करोढ़ों  रुपयों  की दरकार  है।  जब  हम
 चाहते  हैं  कि  सारे  देश  का  विकास  संतुलित  ढंग
 से  हो,  तो  यह  जरूरी  है  कि  राजस्थान  के  लिए,
 जो  कि  एक  सीमांत  राज्य  भी  है,  व्यवस्थित  रूप
 से  एक  विशेष  प्रनुदान  स्वीकार  किया  जाये  1

 राजस्थान  की  वित्तीय  स्थिति  अच्छी  नहीं
 है  ओर  वह  बहुत  पिछड़ा  हुआ  राज्य  है।  उस
 की  700  मीरू  लम्बी  सीमा  पाकिस्तान  के  साथ
 लगी  हुई  है।  उस  सीमांत  राज्य  में  अकाल  एक
 भयंकर  समस्या  के  रूप  में  सामने  खड़ा  है।  ज्यों
 ज्यों  गर्मी  के  दिन  आयेंगे,  यह  समस्या  और  भी
 विकराल  रूप  धारण  करेगी  ।  इन  अनुदानों  में

 सूखे  के  लिए  जो  रुपया  स्वीकार  किया  गया  है,
 वह  बहुत  थोड़ा  है।  मैं  चाहता  हूँ  कि  वित्त
 मंत्रालय  राजस्थान  के  सूखे  की  समस्या  को  हल
 करने  के  लिए  और  अधिक  घन  मुहैया  करे  ताकि

 वहां  की  पीड़ित  जनता  को  अधिक  से  अ्रधिक

 राहुत  मिल  सके  ।

 राजस्थान  सरकार,  वहां  के  मुख्य  मंत्री  श्री

 सुखाड़िया,  और  सभी  दलों  के  संसद  सदस्यों  ने

 बार-बार  यह  मांग  को  है  कि  राजस्थान  नहर  के
 निर्माण  को  प्राथमिकता  दी  जाये।  राजस्थान

 नहूर  की  योजना  से  न  केवल  राजस्थान  को  प्राये

 दिन  पड़ने  वाले  अकाल  और  सूखे  से  राहत  मिल
 बकती  है,  बल्कि  उसके  द्वारा  सारे  देश  की  प्रगति
 भौर  समृद्धि  में  बड़ा  योगदान  मिक्केया  1  केकिन
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 इन  मांगों  में  राजस्थान  नहर  के  लिए  कुछ  भी
 प्रावधान  नहीं  है  और  ऐसा  लगता  है  कि  केन्द्रीय
 सरकार  ने  उस  योजना  की  महृत्ता  को  अभी
 तक  नहीं  समझा  हैं।

 राजस्थान  में  ऐसे  बहुत  से  पटयंक-केन्द्र  हैं,
 ऐसे  कितने  ही  ऐतिहासिक,  घामिक,  पौराणिक
 और  प्राकृतिक  स्थल  हैं--सारे  देश  में  ऐसे  जितने
 स्थल  हैं,  उतने  अकेले  राजस्थान  में  हैं--जिनकी
 ओर  पर्यटकों  को  आकर्षित  किया  जा  सकता  है।
 लेकिन  राजस्थान  के  पर्यटक-केन्द्रों  तथा  पर्यटन
 के  विकास  के  लिए  इन  मांगों  में  बहुत  कम  वैसा
 रखा  गया  है।  वहां  की  संचार-सुविधाओं  के
 विकास  की  ओर  भी  ध्यान  नहीं  दिया  गया  है।

 राजस्थान  के  दक्षिणी  तथा  पदिचमी  इलाके
 में  तीस  लाख  प्रादिवासी  रहते  हैं,  लेकिन  आज
 भी  उनका  जीवन  पीड़ित,  त्रस्त  और  हाहाकार
 से  भरा  हुआ  है।  हम  प्रादिम  जातियों  के  नाम
 से  रुपया  तो  जरूर  स्वीकार  करते  हैं,  लेकिन
 वास्तव  में  उनके  लिए  कितना  रुपया  खच  होता
 है,  यह  वही  अनुभव  कर  सकता  है,  जो  जाकर
 उन  क्षेत्रों  की  स्थिति  को  देले  ।  हमें  यह  देखना

 चाहिए  कि  आदिम  जातियों  के  लिए  जो  रुपया
 स्वीकार  किया  जाता  है,  क्या  उससे  आदिम

 ज्ञतियों  की  ग्राथिक  स्थिति  और  रहन-सहन  को

 ऊंचा  उठाने  और  उन  की  गरीबी  को  दूर  करने

 में  सहायता  मिलतो  है  या  नहीं।  मैं  यह  नहीं
 मानता  कि  रुपये  का  दुरुपयोग  नहीं  हो  रहा  है  ।
 जब  तक  निष्ठावान  अधिकारियों  के  द्वारा  ह: ६: ह
 रुपये  का  उपयोग  नहीं  होगा,  तब  तक  सरकारी

 मणीनरी  के  भरोसे  उस  रुपये  का  अच्छा  और

 सही  इस्तेमारू  नहीं  हो  पायेगा  ।

 यह  खेद  का  विषय  है  कि  देश  को  स्वतंत्रतो
 मिलने  के  बाइस  वर्ष  बाद  भी,  स्वराज्य  में  भी,
 राज॑स्थान  के  बहुत  बड़े  हिस्से  में  पीने  का  पानी
 उपलब्ध  नहीं  है।  छोगों  को  तीन  तीन  सौ  फीट

 तीचे  क्षे  पानी  लेता  पड़ता  है।  बंढां  पर  सारे  कुएं
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 हैं  भोर  छोगों  को  खारी  और  कड्॒वा  पानी  मिलता

 है  1

 मैं  निवेदन  करना  चाहता  हूं  कि  राजस्थान

 की  कमज़ोर  वित्तीय  स्थिति  को  देखते  हुए  और
 आप्न्न  ग्रीष्म  ऋतु  को  दृष्टि  में  रखते  हुए  इन

 अनुपूरक  मांगों  में  बहां  पर  पीने  के  पानी  की

 व्यवस्था  करने  के  लिए  विशेष  रकम  स्वीकार
 को  जानी  चाहिए  1  ताकि  वहां  अधिक  से  अधिक

 लल कूप  लगाए  जा  सके  |

 मैं  अधिक  नहीं  कहता  हुआ,  केवल  अफीम
 के  क्षेत्र  के  बारे  मे ंप्रौर  कहना  चाहता  हूँ  जो

 मेरा  अपना  निर्वाचन  क्षेत्र  भी  है।  मैं  वित्त
 मंत्रालय  को  धन्यवाद  देना  चाहता  हूँ  इस  बात
 के  लिए  कि  मेरे  निर्वाचन  क्षंत्र  चित्तौड़  में
 अफी म  का  उत्पादन  होता  है,  पिछले  साल  उनके
 साथ  बड़ा  अन्याय  हो  रहा  था,  किसानों  से  सेल्स
 टैक्स  बसुल  करने  की  चेष्टा  की  जा  रही  थी,
 परन्तु  मैं  सेठी  जी  को  धन्यवाद  देता  है  कि

 उन्होंने  किसानों  को  उससे  बचाया  क्‍यों  कि  सच

 मुच  में  ही  किसानों  को  वह  नहीं  देना  था,  किन्तु
 साथ  ही  साथ  मैं  चाहूंगा  कि  उस  क्षेत्र  का
 विकास  किया  जाय  ।  अफीन  एक  ऐसी  चीज़  है
 जिससे  कि  हम  निर्यात  के  द्वारा  अधिक  से  अधिक
 घन  इकट्ठा  कर  सकते  हैं।  इसलिए  चित्तौड़,
 मंसौर  ओर  मालवा  का  हिस्सा  जो  है  उस  में
 भ्रफीम  का  उत्पादन  बढ़ाया  जाय  और  उनको
 और  सहूलियत  दी  जाय  ।  इन्हीं  शब्दों  के  साथ
 मैं  इसका  समर्थन  करता  हूं

 SHRI  DATTATRAYA  KUNTE
 (Kolaba)  :  Under  Demand  No,  12,  crores
 are  advanced  as  loans  and  advances  to  State
 Governments.  First  of  all,  I  should  like  to
 ask  for  details  from  the  Minister  concerned
 for  ralsing  the  demand  for  natural  calamities
 from  Rs.  35  crores  to  Rs,  00  crores,  I  feel
 that  it  Is  for  the  period  ending  3ist  March
 970  and  therefore  details  should  be  avail-
 able  so  that  there  may  not  be  misunderstand-
 ing  at  all  iq  apy  quarters  (/nterruptions.)

 whether  {t  was  spent  properly,  whether
 Tami!  Nadu  was  getting  more  money  than
 required  or  more  than  the  other  States,

 There  Is  another  point.  An  amount  of
 Rs.  275  crores  is  provided  to  cover  up  the
 gaps  In  the  resources.  If  details  of  demand
 No.  12,  are  gone  into,  we  find  there  are
 plan  loans,  non-plan  loans,  temporary  loans
 and  loans  for  natural  calamities  and  all  that.
 In  previous  years  there  was  no  demand  made
 for  covering  gaps  in  the  financial  resources
 which  had  been  {Introduced  now.  I  would
 in  this  connectlon  refer  to  article  45  of  the
 Constitution  which  says  ;

 o  The  President  shall...when  a  need
 has  arisen  during  the  current  financial
 year  for  suplementary  or  additional
 expenditure  upon  some  new  service
 not  contemplated  in  the  annual  finan-
 cial  statement  for  that  year,,....cause
 to  be  laid  before  both  the  Houses  of
 Parliament  another  statement  showing
 the  estimated  amount......  ‘ad

 Therefore,  this  has  to  be  separately  pre-
 sented;  itis.a  new  service  for  the  current
 year;  it  is  provided  for  the  first  time;  Rs.275
 crores  are  provided;  not  a  small  sum.  No
 doubt  it  has  been  provided  under  the  head-
 ing  non-plan  loans,  Non-plan  loans  are  of
 a  differem  type;  this  is  a  new  type  of  Ioan  to
 cover  gap  in  in  the  resources  and  it  ought
 to  come  before  the  House  as  a  seperate  new
 service  and  should  be  seperatly  presented,
 Since  it  han  not  been  done,  It  is  Sarred
 under  article  1S.

 We  find  that  In  the  matter  of  plan-loans
 also,  the  Government  have  modified  the
 position  as  regards  Ladakh,  Naga  hill  areas
 and  other  areas  also,  It  {is  good  that  the
 grants  will  be  raised  to  90  per  cent  from  70
 per  cent  and  the  loans  would  be  reduced
 from  30  per  t  to  10  percent,  For  this
 the  Government  ought  to  have  come  specifl-
 cally  before  the  House  and  asked  for  these
 modifications.  Unfortunately  the  Goven-
 ment  had  appropriated  to  itself  all  the
 powers  and  privileges  of  the  House  by  say-
 ing  In  memorandum  part  II  ‘It  has  been
 decided’.  By  whom?  It  Is  this  House  which
 has  to  decide  on  the  modifications,  I  am
 fo  favour  of  maklug  these  modifications,
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 [Shri  Dattatraya  Kunte}
 But  ft  fs  not  the  Government  which  fs
 authorised  or  competent  to  do  ft  ;  ft  should
 come  before  the  House  clearly  saying  what
 it  proposes  to  do  in  the  matter  of  loans  and
 advances,  After  I  spoke  in  the  House,  J
 find  from  the  newspaper  reports  that  the
 National  Development  Council  has  consi-
 dercd  this  matter,  Even  there  it  secms
 some  some  Chief  Ministers  have  complained
 about  the  manner  in  which  these  moneys  are
 going  to  be  spent,  I  read  in  the  newspapers
 that  eight  States  were  going  to  get  the  bene-
 fit.  Today  is  25  March  and  this  amount
 is  supposed  to  be  spent  before  3]  March,  If
 detalls  were  not  available  with  the
 Ministry  when  the  supplementary  demands
 were  presented,  they  ought  to  be  given  to
 the  House  if  they  are  now  available,  Before
 the  details  are  given,  to  ask  for  a  vote  of
 the  House  for  this  amount  would  be  wrong
 because  details  as  required  by  the  rules  of
 procedure  are  not  supplied  to  the  House,

 श्री  रणधोर  सिंह  (रोहतक):  उपाध्यक्ष  महो-
 द्य,  डिमांड  नं०  5  डिफेंस  मिनिस्ट्री  के  बारे  में

 मुझे  यह  कहना  है  कि  जो  फेमिली  एकोमोडेशन
 है  फौज  के  तिपाहियों  के  लिए  पीस  टाइम  स्टे-
 चांस,  वह  बहुत  थोड़ी  है  बेचारा  फौजी  रिटायर

 हो  जाता  है,  दस  साल,  पांच  साल  में  एक  बार
 भी  वह  अपने  कुनबे  को  साथ  नहीं  छे  जा  पाता
 जब  कि  यहाँ  मामूली  सा  चपरासी  अपने  कुनबे
 को  साथ  रखता  है,  मामूली  सिपाही  अपने  कुनबे
 के  साथ  दहता  है।  लेकिन  फौज  के  सिपाही  की
 सारी  लाइफ  चली  जाती  है  भौर  बहू  अपने

 कुनवे  को  साथ  नहीं  रख  पाता  ।  तो  मैं  चाहूंगा
 कि  वह  जो  फेमिली  एकोमोडेशन  है,  पीस  टाइम

 ह्टेशंस,  यह  ज्यादा  से  ज्यादा  प्रोवाइड  किया  जाय  |
 लेकिन  मैं  कहें  किन  को  ?  मिनिस्टर  साहब  तो

 यहां  तशरोफ  ही  नहीं  रखते  ।  यह  बहुत  इंपार्टेट
 बता  है  |  लेकिन  बहरे  कानों  पर  कैसे  डालूं ?
 मुझे  बहुत  अफसोस  आता  है  इस  बात  पर  L

 दूसरी  बात  में  झाप  के  माफंत  कहना

 चाहूँगा  अगर  सिपाही  की  औरत  वेबा  है  तो  च्स
 की  पेन्सते  उसके  बरेधों  को  पेंशन  बसती  रहेगी।
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 लेकिन  झगर  फौजी  अफसर  की  औरत  बेवा  हो
 जाती  है  तो  पेंशन  बन्द  यह  ऐसा  क्‍यों  है?
 मन्त्री  महोदय  इसे  भी  नोट  करें  1

 तीसरी  बांत  में  कहना  चाहूँगा  हिमाँड
 नम्बर  29  पर  ।  वह  यह  &  कि  सीलिंग  जो
 आपने  मुकरंर  की  है,  शहर  के  अन्दर  6  छाख
 की  प्रापर्टी  पर  आप  वेल्थ  टेक्स  लगाते  हैं  जब
 कि  देहात  में  डेढ़  लाख  की  जमीन  पर  आपने
 यह  वेल्थ  टेक्स  लगा  दिया  है  चाहे  वस  केसी  भी
 जमीन  ही  और  किसी  को  भी  हो  1  अमीर  की

 हो  या  गरीब  को  हो  तह  ज्यादती  क्‍यों  है  यह  मैं

 पूछना  चाहूँगा।  लेकिन  ऐसग्रीकल्बर  मिनिस्टर
 कहां  हैं।  What  is  this  happening  ?  Where
 is  the  Minister  for  Agriculture  7  Sir,  could
 you  kindly  warn  the  Miolsters  that  they
 should  be  here  7  What  I  am  saying  !s  very
 important,

 मैं  यह  जानना  चाहूँगा  कि  देहात  के  अन्दर
 डेढ  लाख  के  ऊपर  यह  जो  सीलिग  आप  ने  लगाई

 हूँ  वेल्प  टेक्स  लगान  की  जब  कि  बाहर  में  6
 लाख  की  प्रापर्टी  पर  वेल्थ  टेक्स  लगाते  हैं,  यह
 ज्यादती  क्यों  हैं  ?  हम  इसे  बददित  नहीं  करेगे।
 इस  बात  पर  बड़ी  आग  लगी  बुई  हैँ  देहात  के
 झ्रन्दर  ।  इस  को  भी  नोट  किया  जाय  t

 दूसरी  बात  एग्रीकल्चरल  प्राइसेज  कमीशन
 में  जो  आदमी  श्राप  ने  भर्ती  कर  रखे  हैं  उन  की

 जगह  पर  किसानों  को  रखा  जाय  ।  अब  की  दफा
 4  रुपए  किसानों  की  पैदावार  की  कीमत  गिरा
 दो  ।  वह  तो  जरा  अच्छा  हुआ  कि  चीफ  मिनि-
 स्ट्स  कान्फरेंस  हो  गई  ज़िस  से  कुछ  हालत  ठीक

 हो  गई  ।  लेकिन  मैं  आप  से  कहनां  चाहूँगा  कि
 ऐग्रीकल्चरल  प्राइसेश  कमीदान  में  किसान  भर्ती

 किए  जायं,  दंगा  जी  जैसे  एम  पी  जो  किसानों
 के  नेता  हैं  भौर  हम  भी  कम  नहीं  हैं,  इधर  भी
 किसान  नेता  हैं,  जो  ट्रेजरी  बेचेज़  पर  बैठे  हैं,
 हम  भी  किसानों  का  प्रतिनिधित्व  करते  हैं,  तो

 ऐसे  प्रादमी  ले  जाय॑  |  भाज  जो  आादमो  उस  में

 हैँ  गह  ऐसे  हैं  जिन  को  पता  ही  मह्दी  गेहूँ  का  पौधा
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 कैसा  होता  हैं  यह  किसी  द्रष्त  का  नाम  हैँ  या

 मकान  का  नाम  है  या  क्‍या  है  झाए  साल  यह
 जो  होता  है  कि  किसानों  की  पैदावार  की  कीमत
 घटा  दी  जाती  है  झौर  फिर  उसे  माफ  कर  दिया
 आता  है,  यह  हमें  इस  किस्म  का  कंसेशन  नहीं
 चाहिए  उस  में  क्या  कास्ट  होती  हैं  किसान  की
 उस  को  देखा  झाव  और  उस  पर  कुछ  माजितलू
 प्राफिट  दे  कर  किसान  की  जिन्स  की  कीमत

 मुकरंर  की  जाय  1  एक  चीज  और  हैं  ऐग्रीकल्च-
 रल  कमीशन  मुकर  हो  रहा  था,  उस  में  क्‍या
 देरी  लगी  हुई  हैं  ?  यह  भी  जरा  बताया  जाय  ।

 एक  बात  मैं  ग्रान्ट  नम्बर  37  के  बारे  में

 कहना  चाहूंगा  जो  एम  पीज  से  ताल्लुक  रखती
 है  ।  एम  पीज  ने  क्‍या  जुल्म  किया  हैं  कि  कोई
 एम  पी  अगर  प्लाट  खरीदना  चाहेगा  तो  i50
 गज  से  ज्यादा  उसे  नहीं  मिलेगा।  हाउसिंग
 मिनिस्ट्री  से  ताललुक  इस  का  है  छेकिन  मिनि-
 स्टर  साहब  तशरीफ  रखते  ही  नहीं  यहां  पर  ।
 मैं  कहना  चाहता  हैँ  कि  एम  पी  कोई  अमीर
 आदमो  नहीं  होते,  दो  चार  होंगे  उधर  बंडे

 हुए......

 क्री  मधु  लिसये  :  क्‍यों  देना  चाहते  हैं,  यह
 बतलाइये  |

 शी  रशधीर  सिह  :  क्‍यों  नहीं  देना  चाहिए?
 हम  सब  हिन्दुस्तानी  हैं।  एक  एक  हजार  झौर
 दो  दो  हजार  बंगले  वाले  ले  सकते  हैं,  हम  नहीं
 मानते  इस  बात  को  ।  भाष  नहीं  लते  तो  भ्राप

 आराम  कीजिए  ।  हम  लेंगे  |  भ्राप  मत  लीजिए।
 हम  आप  की  बकालत  नहीं  करते  हैं  Teee  ae
 ferree  (व्यवधान)  font

 st  मधु  लिमये :  आप  लूटना  भाहते  हैं,
 कानून  बनाने  का  अधिकार  है  इसलिए...  oon  ws

 sit  रणघोर  सिह:  आप  मुझे  बोलने
 दीजिए  ।

 एक  बात  मैं  डिमांड  गम्य  5)  पर  कहना

 चाहता  हूँ  वह  दिल्‍ली  के  सिलसिले  में  है  और

 अनएथोराइज्ड  काछोनीज  के  बारे  में  है।  इन
 भले  आदमियों  ने  क्या  कुसूर  किया  है,  सैकड़ों  ऐसी

 भ्रनएथो  राइज्ड  कालोनीज  हैं  जिनके  अन्दर  कोई
 व्यवस्था  नहीं  है  न  बिजली  की  व्यवस्था  है,  न
 पानी  की  न  सड़क  की  न  स्कूल  की,  उन  पर  भी

 थोड़ा  सा  ध्यान  दिया  जाय  ।  बेशक  यह  दिल्‍ली
 की  बात  है,  लेकिन  हमारी  हाउसिंग  मिनिस्ट्री
 यों  सो  रही  है,  गरीब  लोग  वहां  पर  रह  रहे  हैं
 उनके  लिए  कुछ  करना  चाहिए

 डिमांड  52  चण्डीगढ़  के  सिलसिले  में  है।
 एक  कमीदन  बनाया  जा  रहा  है  बाउण्ट्री  के

 लिए--मेरहबानी  करके  हमें  इत  कमीक्षनों  से
 बचाइये  ।  डिप्टी  स्पीकर  महोदय,  मैं  प्रापके  आगे

 हाथ  जोड़ता  है,  इस  हाउस  के  सामने  हाथ
 जोड़ता  हूं,  हम  तंग  आ  गये  हैं  इन  कमोदानों  से  1
 अगर  यह  कमीशन  आया  तो  पंजाब,  हिमाचल
 और  हरियाणा  में  आग  लग  जायेगी,  आपस  में
 बेठकर  मामले  को  निबटाछो  ।

 एक  बात  हम  फाजिल्का  के  बारे  में  कहना
 चाहता  हूं  7  हमें  उसका  जल्द  कश्जा  दीजिए।
 सरदार  साहब  बुरा  न  मानियेगा,  जब  हमको
 दिया  है,  तो  मेहर॒बानी  करके  जल्द  कब्जा  दिलवा
 दो।

 डिमाण्ड  62--ब्राडकास्टिंग  मिनिस्ट्री  की

 है।  ए०  प्राइ०  आर०  का  एक  स्टेशन  हमें  रोह-
 तक  में  दिया  गया  हूँ  ।  मैं  चाहता  हूँ  कि  उसके
 लिए  जमीन  एक्वायर  करके  उसको  जल्द  छुरू
 करा  दीजिये  7  यहां  पर  मिनिस्टर  साहब  ही
 मौजूद  महीं  हैं,  मैं  किस  को  कहूं  |  हरियाणा  एक
 छान्दार  स्टेट  है,  जल्द  से  जल्द  जमीन  को  एगवा-
 यर  कर  के  स्टेशन  कायम  किया  जाय।  जो

 देहाती  प्रोग्राम  इस  वक्‍त  दिल्ली  से  ब्राडकास्ट

 होता  है,  उसमें  देहाती  प्रादमी  नहीं  बोलता  हूँ,
 शहरी  आदमी  देहाती  बन  कर  आवाज  निकालता

 है,  पह  बिलकुल  दिलागढ़ी  न्माषाज  है।  जब
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 [श्री  रणधीर  सिंह]

 हमारा  स्टेशन  बन  जाएगा  तो  असली  देहाती
 किसान  मजदूर  उसमें  अपने  प्रोग्राम  दे  सकेगा,
 गाने  भी  होंगे  और  वहां  के  असलछी  लोगों  को

 एन्क्रेजमेन्ट  मिलेगा  ।  आज  कल  जो  प्रोग्राम  मा

 रहा  है,  वह  दिखावटी  बात  नहीं  होनी  चाहिए  1

 डिमाण्ड  [24--हरिगेशन  एंड  पावर  के

 सिलसिले  में  हैं।  ता०  30  से  पाकिस्तान  को

 पानी  देना  बन्द  हो  रहा  है,  आप  मेहरबानी  कर

 के  हरियाणा  का  हिस्सा  हरियाणा  को  दीजिये,

 कहीं  ऐसा  न  हो  कि  वह  सारा  पाती  पंजाब  पी

 जाये,  हमारा  हिस्सा  हम  को  मिलना  चाहिये  1

 डिमाण्ड  75  पैद्रोल  मिनिस्ट्री  से  ताल्लुक
 रखती  है।  चैद्रोल  पम्प  और  गँस  वगैरह  की

 एजेन्सी  देने  के  बारे  में  बड़ा  धपला  मच  रहा

 है  मैं  मिनिस्टर  साहब  से  अर्ज  करना  चाहता

 है--वह  जरा  इस  मामले  को  देखें--दिल्ली

 जैसे  धाहर  में  पैट्रोल  पम्प  के  लिए  पचास  हजार

 से  एक  लाख  रुपये  तक  नीचे  ही  नीचे  चले  जाते

 हैं  और  देहातों  में  भी  पांच-दस  हजार  रुयये  जाते

 होंगे  ।  मैं  चाहूंगा  कि  झाप  इस  को  नेशनलाइज
 करे  |  समाज  के  इस  करप्शन  को  जरूर  मिटाये  ।

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  P,  C.
 SETHI)!  Sir,  this  is  the  third  and  final
 batch  of  supplimentary  grants  during  the
 current  financial  year,  which  locludes  53
 demands/appropriations  of  which  39  are  on
 revenue  account,  3  on  capital  account  and
 one  on  account  of  disbursement  of  loans
 and  advances,  The  demands  were  formally
 presented  to  Parliament  on  l6th  March.
 While  the  additional  expenditure  involved
 in  the  supplementary  grants  amounts  to
 Rs,  383.16  crores  on  8  grass  basis,  the  net
 out  go  is  estimated  at  Rs,  288.49  crores
 only  as  Rs.  94,67  crores  is  likely  to  be  set
 off  on  account  of  receipts,  recoveries,
 accounting  adjustments  etc,

 The  new  services  mentioned  in  the
 Bupplimentary  Demands  are  sleo  dealt  with

 MARCH  2  970  D.S.G.  (Gen.),  969-70  256

 in  the  note  which  has  been  circulated  along
 with  the  book,

 Several  points  have  been  ralsed  by  hon.
 Members,  a  few  In  the  form  of  cut  motions
 and  afew  in  the  course  of  speeches.  I
 will  try  to  deal  with  some  of  the  points
 which  have  been  mentioned  here  as  briefly
 as  possible,

 Shri  Supakar  and,  lastly,  Shrl  Kunte,
 wanted  to  know  the  principle  as  well  as  the
 details  of  the  special  assistance  amount  of
 Rs,  275  crores  which  was  a  point  of  debate
 during  the  Appropriation  Bill,  Shri  Kunte
 has  agaln  raised  his  point  on  the  question  of
 the  new  service.  On  that  day  I  had  taken
 great  palns  to  explain,  and  the  House
 accepted  {t,  that  this  is  not  a  new  service,
 Therefore,  I  would  not  go  into  that  ques-
 flon  agaln,  I  would  simply  repeat  the
 Principles  which  I  had  enunciated  that  day,
 The  principles  are  :  the  reasonable  require-
 ments  of  the  Plan  outlay  for  each  State,
 the  Impact  of  the  devolution  under  the
 recommendations  of  the  Finance  Commis-
 slon  on  the  State  concerned,  the  benefit
 that  each  State  is  likely  to  get  as  a  result
 of  additional  resource  mobilisation  by  the
 Centre,  the  position  of  the  State  on  capital
 account  Including  the  debt  repayment  and
 liabilities  of  past  loans,  reasonable  efforts
 made  by  the  State  Governments  concerned
 to  mobilise  and  conserve  thelr  own  resources
 On  the  basls  of  these  principles,  the  Plan-
 ning  C  ission  had  detailed  discussions
 with  the  State  Government  and  they  have
 finally  come  to  some  conclusions,  It  fs
 only  today  that  I  have  come  to  know  the
 dotalled  break  up  of  this  amount,

 5.48  brs

 (SHRI  SHRI  CHAND
 Chair)

 According  to  the  estimates  of  the  Plan-
 ning  Commission,  the  position  which
 emerges  of  the  gaps  io  resources  is  as  follows
 Andhra  Pradesh  Rs.  23.7]  crores,  Assam
 Re,  48.54  crores,  Jammu  and  Kashmir
 (locluding  the  backlog  of  Rs.  49.9l  crores)
 Rs.  56.92  crores,  Kerala  Res.  7.88  crores,
 Madhya  Pradesh  Rs,  .50  crores,  Mysore
 Rs,  7.50  crores,  Orlssa  Rs,  3243  crores,
 Rajasthan  Rs.  64.l  crores,  West  Beogal
 Rs,  9.91  crores  and  Tamilnadu  Rs.  7  crores
 making  a  total  of  Rs,  279  crores,

 GoYAL  in  the
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 AN  HON.  MEMBER  ;  What  about
 UP  and  Bihar  ?

 SHRI  P.C,  SETHI  :  I  will  not  go
 into  the  detalis  as  to  -how  or  why  UP,
 Bihar  and  Gujarat  have  been  left  out.  The
 Fifth  Finance  Commission  made  certain

 +  dation  on  devolution  of  finances
 which  the  Government  accepted  as  an
 award,  After  that,  there  were  various
 representations  from  States.  Then  the  posi-
 tlon  was  reviewed  and  this  has  been  arrived
 at.

 SHRI  DATTATRAYA  KUNTE  :  What
 about  the  details  of  Rs,  100  crores  ?

 SHRI  P.  C,  SETHI:  Iwill  give  that
 when  I  come  to  that  point,

 Shri  Kunte  and  some  other  Hon.
 Members  raised  the  question  of  the  basis
 on  which  drought  relief  is  given,  Whenever
 any  calamity  occurs  in  a  particular  State,
 some  relief  is  glven.  Shri  Kothari  stated
 that  though  a  calamity  has  occured  in
 Gujarat  the  Prime  Minister  has  given  only
 asmall  amount  of  Rs,  50.000,  I  would
 like  to  point  out  that  whatever  the  Prime
 Minister  has  given  at  present  Is  only  a
 donation  from  the  Prime  Minister's  Relief
 Fund,  This  dves  not  indicate  the  amount
 of  relicf  which  is  to  be  provided  after  the
 assessmet  of  the  various  types  of  losses
 which  have  taken  place  there  as  a  result
 of  this  calamity.  Whenever  either  in  the
 form  of  drought  or  in  form  of  floods,
 cyclone  or  eathquake  as  in  the  case  of
 Gujarat  at  present,  a  calamity  occurs  first
 of  all  the  State  Government  makes  an
 assessment  of  the  entire  situation  and  writes
 to  the  Central  Government  and  after  re-
 ceiving  the  report  from  the  Siate  Govern-
 ment  concerned  the  Central  Government
 deputes  a  team  of  experts  to  go  and  assess
 the  losses,  It  is  on  the  basis  of  this  asses-
 ment  that  relief  is  provided.  Therefore,
 whatever  be  the  nature  of  the  calamity—
 we  are  all  sorry  for  It—whenever  there  is
 a  case  of  any  assistance  required  it  will  be
 given  In  due  cours.  This  amount  of
 Rs,  50,000  does  not  reflect  the  amount  of
 assistance,

 Then,  Shri  Kunte  wanted  the  break-up
 of  assistance  which  has  been  given  on

 account  of  drought,  floods,  cyclone  ete,
 The  break-up  is:  Andhra  Pradesh  for
 drought  Rs.  250  crores  and  for  cyclone
 Rs.  0  crores  and  Rs,  3°70  crorers:
 Bihar—Rs,  |  crore;  Gujarat—Rs,  2.50
 crores  ;  Kerala  Rs.  50  lakhs;  Madhya
 Pradesh  —Rs.  50  lakhs  ;  Mysore  —Rs.  50
 crores  ;  Orlssa—Rs.  50  lakhs  and  another
 amount  of  Rs,  50  lakhs  ;  Rajasthan—Rs.
 43,50  crores  ;  Tamil  Nadu—Rs,  I3  crores  ;
 Uttar  Pradesh—Rs,  1.50  crores  and  another
 amount  of  Rs.  50  lakhs;  West  Bengal—
 Rs.  ]  crores,  This  gives  the  figure  of
 Rs,  90.70  crores,

 SHRI  DATTATRAYA  KUNTE  ;
 What  about  the  rest  of  Rs,  I0  crores?  You
 must  either  give  the  detalls  of  that  or  de-
 duct  the  amount  from  the  Demand,

 SHRI  P.  C.  SETHI:  |  will  give  the
 details  in  due  course  of  time,

 SHRI  DATTATRAYA  KUNTE!  It
 has  to  be  glven  before  the  Demand  is  put  to
 vote,

 SHRI  P.  C,  SETHI:  |  will  give  it  to
 you.

 Some  points  have  been  ralsed  by  Shri
 Supakar  about  the  Kiriburu  losses  and  the
 Andaman  and  Nicobar  Islands  question  has
 also  becn  raised  by  him  and  by  Shri
 Kandappan.  As  far  as  the  Kirlburu  losses
 are  concerned,  It  Is  true  that  on  accouut  of
 the  railway  lead  for  export  to  Japan  belng
 quite  long  and  on  account  of  the  various
 Increases  in  railway  freight  and  port  charges,
 this  mine  is  incurring  a  loss,  It  is  on
 account  of  this  that  it  has  been  thought  of
 that  at  a  late  stage  of  time  this  mine  would
 be  diverted  t9  Bokaro  and  the  export  com-
 mitment  to  Japan  met  from  Balladilla,  Till
 this  arrangement  comes  through,  Kiriburu
 is  continuing  to  export  and  Is  losing.

 The  matter  was  taken  up  with  the  rail-
 ways  and  the  port  authoritles  and  now  some
 reduction  in  the  railway  freight  charges  and
 port  charges  {s  likely,  Besides  this,
 in  order  to  meet  the  losses  of  the  Kiri-
 buru  =  project  =the  Government  has
 also  given  them  some  relief,  Some
 subsidy  Is  being  glven  to  them,  The  losses
 of  Kirlburu  are  on  account"  of  the  foreign
 exchange  that  we  are  carning  ftom  (bis  mloe,
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 They  have  earned  valuable  foreign  exchange
 of  more  than  Rs.  34  crores  up  to  the  end
 of  68-69  while  the  losses  in  spite  of  meeting
 all  these  heavy  charges  have  been  to  the
 tune  of  Rs,  5.50  crores,  However,  on  account
 of  the  long  lead  of  the  Kiriburu  iron  ore
 project.  they  have  not  been  able  to  remedy
 the  situation  in  spite  of  their  best  efforts.

 As  to  the  development  of  Andaman  and
 Nicobar  Islands,  the  Central  Government
 js  committed  to  the  development  of  Anda-
 man  and  Nicobar,  The  amount  of  Pian
 expenditure  on  Andaman  and  Nicobar
 is  increasing.  While  the  all-India  average
 per  capita  expenditure  on  plan  is  Rs,  97,
 it  is  Rs.  001  ॥  the  case  of  Andaman  and
 Nicobar.  All  care  is  biing  taken  to  sce
 that  the  Andaman  and  Nicobar  develop-
 menn  comes  about  and  this  is  being  under-
 taken.

 In  this  connection  Shri  Supakar  also
 raised  the  qnestion  of  vesscls  which  go  to
 these  islands  and  the  question  of  the  Ship-
 ping  Corporation  of  India,  It  has  been
 decided  that  in  future  both  the  Corpora-
 tion’s  as  well  as  the  passenger  vessels  golng
 to  Andaman  and  Nicobar  Is!ands  would  be
 transferred  to  Shipping  Corporatlon,  Any
 further  development  in  this  direction  will  be
 under  that,

 SHRI  NARENDRA  SINGH  MAHIDA
 (Anand)  :  Will  that  not  affect  the  profits
 of  the  Shipping  Corporation?  They  are
 making  a  profit  of  23  per  cent.  This  liabi-
 Mty  of  running  the  Andaman  service  will
 result  in  a  loss  and  that  will  affect  their
 profits,  You  will  be  putting  them  to  a  loss.
 You  should  subsidise  that.

 SHRI  SRADHAKAR
 That  was  my  suggestion  also,

 SUPAKAR  ;

 SHRI  P.C.  SETHI  :  They  should  take
 take  it  up  with  the  respective  Department
 of  the  Government,  We  will  ee  what  can
 be  done.

 Mr.  Kandappan  made  a  pofnt  about
 the  Development  of  the  atomic  energy  plant
 there,  about  the  development  of  Kalpakkam
 plant,  As  far  as  that  is  concerned,  the
 civil  works  on  reagter  and  turbine  bulldings,
 power  hoyse  and  service  buildings,  etc,
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 have  been  reaching  an  advanced  stage  during
 1970-71  and  all  efforts  are  belog  made  for
 the  procurement  of  machinery  and  equip-
 ment,  both  indigeneous  and  imported.  This
 is  also  In  progress,  We  are  hopeful  that  as
 far  the  development  of  the  Kalpakkam  ato-
 mic  power  plaht  fs  concerned,  the  hon,
 Member  Shr!  8,  Kandappan,  should  have
 no  fear,

 SHRI  S.  KANDAPPAN:  My  point
 was  with  reference  to  the  second  stage  of
 the  plant,  The  Tamil  Nadu  Government
 has  also  represenied  that  the  envisaged  pro-
 duction  may  not  be  adequate  to  meet  the
 demand  at  that  stage,  I  wanted  to  know
 whether  the  Government  will  go  ahead  with
 the  second  stage  also,  whether  they  are
 planning  for  that  from  now  onwards,

 SHRI  P.C,  SETHI:  At  the  present
 moment,  I  do  not  have  information  about
 further  expension.  But  the  logic  demands
 that  unless  the  first  stage  is  complete,  the
 question  of  expansion  should  not  the
 worry  the  hon.Member,  It  will  depend  up
 on  the  resources,  the  agreement  of  the  plann-
 ing  Commission  and  var:ous  other  things,
 At  the  moment,  Ido  not  have  further  Infor-
 mation  on  this  polnt.

 SHRI  8.  KANDAPPAN  :  What  about
 the  air-service  connecting  Port  Blair  with
 Madras  7  Have  you  any  proposal  ,  There
 is  a  cut  motion  given  by  Mr,  Nambiar,

 SHRI  s.S.  KOTHARI:  What  about
 the  points  raised  by  me  La  Do  you  propose
 to  reply  to  my  polnts  7

 SHRI  PC,  SETHI  ;  I  have  referred
 to  some  of  the  points  when  you  were  not
 here,  You  can  see  the  proceeding  tomorrow
 morning.  I  will  cover  some  more  points
 which  the  hon,  Member  has  raised.

 The  hon.  Member,  Shri  D.S,  Patil,
 talsed  the  q  of  teleph
 not  being  available  to  some  of  the  Important
 persons  in  Bombay,  I  will  pass  on  this
 information  to  the  Minister  in-charge  of
 Posts  and  Telegraphs  Departmert,

 tions.

 Again  the  hon.  Member,  Shri  D.S,  Patil
 mentioned  about  the  Food  Corporation,  The
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 lossea  of  the  Food  Corporation  are  on  account
 of  the  fact  that  they  have  the  issue  price
 and  they  have  the  purchase  price  both  of
 whtch  are  fixed  by  Government  and  the
 fssue  price  In  lower  than  the  economic  cost,
 The  Government  has  fixed  the  procurement
 price  at  Rs.  76  as  far  as  indigenous  wheat
 fs  concerned,  The  issue  price  which  Is
 inclusive  of  incidentals,  round  about  Rs,  BL
 is  the  weighted  average  cost  of  the  improted
 wheat  which  is  of  inferior  quality  and  that  of
 the  highest  quality  of  wheat  which  is  availa-
 ble  here.  Therefore,  in  between  these  two
 prices,  the  losses  are  much  more  and,  as  we
 Proceed  towards  the  time  when  the  Import
 of  the  food  grains  will  get  further  reduced
 then  the  subsidy  for  the  losses  will  be  fur-
 ther  made  up  by  the  Government.  The
 losses  of  the  Food  Corporation  do  not  re-
 flect  that  the  Food  Corporation  is  not  doing
 well  or  they  are  not  serving  the  country
 Properly.  (Uf  there  is  any  misapprehension
 in  the  minds  of  the  hon,  M:m:rs  that  the
 Food  Corporatio.  is  not  minaging  its  affairs
 well,  then  thit  is  incorrect.  The  mounting
 of  th:  losses  is  on  account  of  the  fact  that
 the  issue  price  fixed  by  Government  Is  lowsr
 than  the  ecoaomle  cost.

 Then  Mr.  Kothari  has  meatloned  about
 certain  expzns:s  going  up  in  som:  of  the
 Ministries,  As  far  as  the  rise  in  expenses
 inthe  Hom:  Ministry  is  concerned,  my
 colleaguz,  Mr,  Shukla,  has  already  explalned
 the  point  on  what  account  the  rise  in
 exp:nditure  has  taken  place.
 26  brs.

 Mr,  Kothari  mentioned  that  the  non-
 developmeastal  expsoditure  as  compuret  to
 the  developmental  expentiture  it  going  up.
 Our  commitments  on  account  of  interest  are
 also  mounting  up.  That  ts  o2e  of  the
 reasons.  Another  reason  for  the  increase  in
 the  non-developmental  expenditure  ts  on
 account  of  the  Defence  exp:nditure  which  is
 golng  up.  If  you  take  out  both  these  thing:
 and  grants  to  states  (New  plan),  I  think
 the  non-developmental  expenditure  is  not
 much,  It  was  abont  45°  in  960  61,
 We  hop:  that  as  far  as  the  current  year  is
 concerned,  it  would  be  39%.  I  would  only
 like  to  say  that  all  povalb:e  erforts  are  bzing
 made  to  reduc:  ths  noa-develop  nottal
 expenditure  wherever  it  can  bs  done,  =

 '

 Similarly,  after  Mr.  Kothari.  Shrimatl

 Ila  Palchoudhuri  has  mentioned  about  the
 pensioners’  case,  }  would  like  to  point  out
 to  here  that  as  far  as  the  next  year  budget
 Proposals  are  concerned,  it  fs  only  the  past
 ad  hoc  increases  that  should  be  taken  into
 account.  But  now  a  decision  has  been
 taken  and  it  has  been  announced  in  the
 Budget  Proposals  that  every  persioner  would
 get  at  least  Rs,  40  per  month  and  from  this
 Point  of  view  looking  to  thls  figure  where
 sometime  they  were  drawing  a  pension  of
 Rs.  70  8  or  l0  or  5,  काट  have  increased
 it  to  Rs,  40  per  month,  We  would
 certainly  like  to  give  them  further  factlitles
 but  the  overall  requirements  of  the  State  and
 the  availability  of  resources  should  be  taken
 into  consideration,  Those  persons  who  are
 gotting  less  than  Rs,  40,  they  will  now
 get  a  minimum  pension  of  Rs.  40.  whatever
 ad  hoc  inereases  was  given,  that  was  given,
 that  was  given  up  to  Rs,  200.  Shrimatl
 Ila  Palchoudhuri  also  mentioned  about  the
 Border  Roads  Development.  I  would  like  to
 point  ut  that  every  care  is  taken  to  see  that
 wherever  necessary  for  defence  and  other
 Purposes  roads  are  being  developed  and  this
 amount  is  being  spent,  If  she  has  any
 particular  boarder  road  In  view  which  has
 not  been  taken  care  of,  [  would  request  her
 to  take  it  up  with  ths  Minister  concerned
 or  If  she  passes  that  in’ormition  to  ms,  I
 will  take  it  up  with  the  Minister,

 Mr,  Gopalan  ralsed  certaln  issues  about
 Homs  Ministry  and  my  collaague  has
 already  replied  to  them.

 Shri  Meetha  Lil  M:ena  has  particularly
 ralsed  th:  question  about  the  gold  that  was
 caught  at  Rohtak  Rod,  [  would  like  to
 point  ont  that  as  far  as  the  gold  caught  at
 Rohtak  Road  oa  4370  is  concerned,  the
 culprits  were  apprehend:d  and  handed
 over  to  the  Puollce,  Naturally  the
 Police  are  dealing  with  them.  But  when
 we  pointed  out  that  the  gold  may  either
 be  smuggled  gold,  or  even  otherwise
 possession  of  primary  gold  itscif  is  a  crime,
 under  the  Gold  control  Act  and,  therefore,
 this  gold  case  has  to  be  dealt  with  by  the
 Custom:  authorities,  the  mutter  went  to  the
 court  and  the  court,  ...(/mterruptions).  As
 far  asthe  court  43  concerned,  they  have
 handed  over  the  matter  to  the  Custons
 authorities,  Now  the  gold  has  also  been
 handed  over  to  ths  Custo.na  authorities  on
 20.3.70,  Therefore,  all  this  loose  talk  that
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 such  and  such  Minister  or  the  Chief
 Minister  or  their  relative  is  concerned  is
 absolutely  wrong,  We  should  thank  the
 Haryana  Police  for  apprehending  the
 culprits,  Ultimately  as  this  gold  case  has
 gone  to  the  Customs  authorliies  there  is
 no  polot  of  any  person  being  shielded
 whether  in  the  high  or  low  postion.

 Shri  Meena  also  raised  certain  questlons
 about  the  relief  works  particularly  in  the
 District  of  Sawal  Madhopur,  The  posi-
 tion  with  regard  to  relief  works  is  that
 after  making  an  assessment  by  the  central
 team  which  goes  to  various  spots,  we  give
 over  the  entire  amount  to  the  State  Govern-
 ment  and  as  far  as  the  disbursement  and
 expenditure  of  this  amount  is  concerned,  iit
 {is  Primarily  the  responsibility  of  the  State
 Govenrnmet,  Therefore,  |  would  urge  Mr.
 Meena  that  if  there  are  any  particular  requl-
 rements  of  the  area  which  he  represents  he
 should  take  up  the  matter  with  the  State
 Government,  The  hon.  Member  raised  the
 point  with  regard  to  income-tax  work  and
 said  that  particularly  in  the  Hindi  States  this
 work  should  be  done  in  the  Hindi  language.
 We  have  already  issed  instructlons  as  far  as
 Income-tax  Department  Is  concerned  that
 as  far  as  possible  they  should  try  to  adopt
 the  Hind!  media  particularly  in  these  Hindi
 States.  We  would  also  bring  this  point
 to  the  notice  of  the  Reserve  Bank  so  that
 they  may  take  it  up  with  the  concerned
 banks  in  the  Hindi  States.

 Then,  the  bon.  Member,  Shri  Shiva
 Chandra  Jha  referred  to  Demand  No.  25.
 I  would  like  to  point  out  to  him  and  to  the
 House  that  it  was  urged  in  this  House  and
 also  in  the  other  House  that  Government
 should  look  Into  the  case  of  black-money
 and  that  Government  should  appoint  an
 expert  committee.  It  was  on  account  of
 the  wishes  of  this  House  that  an  expert  com-
 mittee  headed  by  Mr.  Wanchoo  was  appoin-
 ted,  Now,  this  committee  cannot  its  work
 without  having  some  money  provided  for  its
 work,  And,  therefore,  in  Demand  No,  25
 we  have  provided  some  money  for  that.
 Providing  some  money  for  the  work  of  the
 committee  does  not  necessarily  mean  that
 for  catching  evaders  of  income-tax  we  are
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 spending  so  much  money,  How  can  the  com-
 mittee  work  unless  it  is  provided  with  some
 staff,  some  building  and  furniture?  Also
 emoluments  for  the  staff  have  to  be  paid  and
 they  will  have  to  undertake  travels,  they
 may  have  to  issue  Memoranda,  Question-
 naire  and  all  that,  And  therefore  this
 money  has  been  provided  for  that  purpose.
 And,  therefore,  his  contention  is  not
 correct,

 About  the  valuation  cell,  Shri  Shiva
 Chandra  Jha  pointed  out  certaln  matters,
 We  had  appointed  certified  valuers  for  the
 valuation  of  the  property  in  the  varlous
 places  but  a  decision  fs  already  taken  and
 we  have  placed  certain  officials  In  position
 who  would  work  as  valuation  cell  of  the
 Department  and  this  will  be  a  sort  of  check
 and  counter-check  on  the  valuation  done  by
 these  people  and  they  have  already  examined
 about  800  cases.  I  am  glad  to  announce
 that  after  examination  of  these  800  cases
 they  have  come  to  the  conclusion  that  In
 many  cases  valuation  done  by  the  autho-
 tised  or  certified  valuers  was  not  correct  and
 to  that  extent  there  will  be  a  counter-check
 as  far  as  the  valuation  is  concerned,

 eft  रामावतार  शास्त्री  :  जो  शर्त  आपने
 बतायी  हैं  उसके  मुताबिक  जो  आवे  वह  कीजिए  |
 जो  न्याय  संगत  बात  है  उसको  भी  आप  नहीं
 करते  |

 SHRI  P.C,  SETHI:  Mr.  Shastri  has
 ralsed  the  point  about  the  upgrading  of
 cities,  As  far  as  upgrading  of  cities  is
 concerned  we  did  appoint  a  Committee  to
 go  into  this  matter  but  after  the  receipt  of
 the  Committee's  report,  we  had  a  flood  of
 Tepresenta'ions  from  various  other  cities
 who  sald  that  the  cases  of  those  cities
 should  also  be  taken  up  and  therefore  the
 matter  had  to  be  kept  In  suspense,  We
 shall  again  have  a  look  at  this  matter,
 Mc.  Shastri  also  raised  this  polnt  about
 some  pel  being  ९०  d  with  the
 smuggling  business.  I  would  like  to  point
 this  out...

 SHRI  J.  M.  BISWAS:  Not  some
 persons  ;  the  name  of  Mr.  S.  K.  Patil  was
 mentioned  categorically,  that  be  was  con-
 nected  with  some  smugglers,  What  about
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 holding  an  enquiry  io  regard  to  that  matter?
 We  want  a  specific  reply.

 MR,  CHAIRMAN?  Let  the  Hon.
 Minister  conclude  his  speech,

 SHRI  P.C.  SETHI:  I  would  like  to
 point  out  that  we  have  promised  that  If
 prcper  information  is  supplied  to  us  we  will
 go  into  the  matter  and  we  shall  be  thank-
 ful  to  the  Hon,  Members  if  they  could
 supply  us  the  information,

 श्री  मधु  लिमये  :  आपको  जानकारी  दी  है।
 आपको  जानकारी  भेज  दी  हैँ  ।

 श्री  रामावतार  शास्त्री  :  पारटिकुलर  भेम्बर,
 श्री  एस०  के०  पाटिल  के  बारे  में  कहा  गया  था,
 सम  मेम्बर'  नहीं  था।  आप  बड़ी  मछली  को
 पकड़िये  तब  छोटी  मछली  को  पड़क  सकते  हैं  1

 SHRI  P.C.  SETHI:  We  shall  certainly
 make  all  enquiries  if  called  for  and  If  in-
 formation  is  supplied  to  us,  So  far  as
 the  expenditure  and  other  points  are  con-
 cerned,  I  have  explained  the  position,  He
 also  raised  the  point  about  Privy  Purses.
 Government's  intention  is  already  known  to
 this  House  and  to  the  other  House.
 But,  Sir,  unless  a  decision  is  taken  and  Js
 given  an  active  shape,  legally  or  otherwise
 how  is  tt  possible  till  such  time  that  we
 shou'd  not  draw  the  funds  which  are  being
 provided  to  them?  Therefore,  there  fs
 nothing  wrong in  drawing  any  sums  which
 are  being  given  to  them,  (Jnterruprtion)
 We  are  ing  the  S  mentary  De:
 for  1969-70,

 Shri  Onkarlal  Bora  has  raised  a  point
 about  the  Rajasthan  Canal  and  other
 developmental  programmes  as  also  tourism
 and  other  things,  I  would  like  to  point
 out  now  that  this  is  only  a  supplimentary
 demand  and  this  is  not  a  comprehensive
 budget  where  the  ceotire  programme  is
 considered.  Wherever  extra  money  has
 been  spent,  to  that  extent  we  have  come
 to  this  honourable  House  for  its  sanction
 and  therefore,  there  is  00  question  that  the
 Rajasthan  Canal  which  {is  not  mentioned
 here  is  not  receiving  the  proper  attention  of

 the  governments  both  of  Rajasthan  as  well
 as  of  the  Central  Government.

 Shri  Kunte  has  ralsed  a  poiot  as  far  as
 expansion  of  Ukal  area  is  concerned.  This
 can  be  done  only  after  due  examination
 of  the  case,  Therefore  it  would  be  very
 difficult  to  promise  that  that  particular
 area  would  be  taken  for  Ukal  cultivation,
 However  if  he  submits  any  proposal,  I
 would  certainly  get  that  examined  and  If  it
 fs  found  feasible  that  would  be  grven  due
 consideration-otherwise  not.

 As  far  as  the  sum  of  Rs.  275  crores  is
 concerned,  I  have  already  explained  the
 Position,  Shri  Randhir  singh  ralsed  certain
 Points  with  regard  to  the  pension  of  the
 widows-the  family  members  of  the  jawans,
 I  would  earnestly/request  him  to  give  his
 information  to  me  which  I  would  pass  on
 to  the  Defence  Ministry  and  then  I  shall
 take  up  that  matter  with  them,

 As  far  as  wealth  tax  In  town  and  villages
 is  concerned.  I  think  the  hon,  Member  is
 under  a  certain  misapprehension,  The
 wealth  tax  is  levied  on  joint  Hindu  Family
 over  Rs,  2  lakhs.  As  far  as  wealth  tax  on
 the  agricultural  land  is  concerned,  the  limit
 for  Ra.  iy  lakhs  over  in  the  initial  exemp-
 thon,  So  far  asthe  limit  of  Rs.  3h  lakhs
 of  wealth  tax  on  the  joint  Hindu  Family  is
 concerned,  it  is  not  correct  to  say  that  the
 wealth  tax  Is  levied  on  this  amount.  What
 the  hon,  Member  has  got  in  mind  is  about
 the  capltal  gains  tax  over  the  property
 valued  at  Rs,  5  lakhs  aod  oot  the  wealth
 tax,

 SHRI  J.M.  BISWAS  ;  He  was  not  very
 serious,

 SHRI  P,C.  SETHI  :  The  hon,  Member
 Sbri  Kunte  bas  raised  a  poiot  with  regard
 to  the  break-up.  I  would  like  to  make  it
 further  clear,  That  is  the  provision  made
 here  is  so  for  Rs.  I00  crores,  The  total
 including  loans  and  grants  comes  to  about
 Rs,  125  crores,  The  total  release  made
 was  Rs.  93  crores  so  far  (including  assistance
 feleased  as  arrears)  Ra,  78  crores  as  loans
 and  Rs.  20  crores  as  grants—and  the  rest
 will  be  released  by  3ist  March,  1970,
 Therefore,  the  total  provisidh  relates  to  the
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 amount  that  has  to  be  disbursed  to  the
 various  States  till  3lst  March,  1970,

 SHRI  DATTATRAYA  KUNTE:  By
 now  the  details  must  be  available.

 SHRI  P.C.  SETHI  :  Whatever  major
 portions  of  dstails  that  are  available  with
 me  [  have  given,  The  rest  of  the  amount
 has  to  be  distributed  to  the  respective  States.
 Therefore,  if  there  Is  any  shortage  in  the
 amount,  that  would  be  taken  care  of  as_  this
 Is  upto  3ist  March,  970  that  I  am  asking
 for  the  vote  of  the  House.

 I  think  |  have  egrled  to  cover  all  the
 points  raised  by  the  hon.  Members  and  I
 have  nothing  more  to  add.

 at  मधु  लिमये  :  सभापति  मद्दोदय,  अब
 प्रधान  मंत्री  का  बधाय  आने  दीजिए  क्योंकि  इस
 के  बाद  ऐप्रोप्रिएशन  बिल  आयेगा  ।  उस  पर
 और  समय  जायेगा  ।  वहू  अपना  बयान  पहले
 कर  लें।

 MR.  CHAIRMAN  :  I  shall  now  put
 all  the  cut  motions  to  vote.

 All  the  cut  motions  were  put  and
 negatived.

 MR.  CHAIRMAN  a  The  question  Is:

 “That  the  respective  Supplementary
 sums  not  exceeding  the  amouts  shown
 In  the  third  column  of  the  order
 paper  be  granted  to  the  President  to
 defray  the  charges  which  will  come  in
 course  of  payment  during  the  year
 ending  the  3lst  day  of  March,  1970,
 in  respect  of  the  following  demands
 entered  in  the  second  column  thereof:
 Demand  Nos,  5.  16,  [9  to  2l,  23  to
 26  29,  33,  34,  a  40,  42  to  44.  46,  47,
 49  to  54,59,  62,  64,  66,  75,  77,  78,
 83,  87,  90, 93,  103,  I03,  I92,  I!4,
 II9  to  I2f,  24  to  126,  129,  32  and
 134",

 The  motion  was  adopted.
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 शी  अटरू  बिहारी  बाजपेयी  (बलरामपुर):
 समापति  महोदय,  मैं  प्रस्तुत  करता  हैँ  कि  जो

 कारंवाही  की  जा  रही  है  उसको  रधापित  किया
 जाय  और  पंजाब  विधान  सभा  में  जो  घटना  हुई
 है  उस  पर  विचार  किया  जाय।  आपने  सुना
 होगा  हि  पंजाब  विधान  सभा  ने  सरकार  को
 एप्रोप्रिएन  बिल  पेश  करने  की  इजाजत  नहीं  दी,
 विधाक  सभा  को  बेठक  स्थगित  कर  दी  गई  और
 वहाँ  एक  संवेघानिक  संकट  पैदा  हो  गया  है  |

 मैं  जानना  चाहता  हैँ  कि  केसद्रीय  सरकार  के
 पास  कोई  रिपोर्ट  आई  है  या  नहीं।  अगर  आई
 है  तो  प्रधान  मंत्रो  को  इप्त  सदन  को  विश्वास  में
 लेना  चाहिए

 प्रधान  मंत्री,  अशु  शक्ति  मंत्री  तथा  योजना
 मंत्री  (श्रीमती  इन्दिरा  गाधी)  :  हमारे  पास
 कोई  डिटेल्ड  रिपोर्ट  नहीं  आई  है  1  जो  समाचार
 मानतीय  सदस्य  ने  सुना  है  वही  हमने  सुना  है  1

 6.26  hrs.
 APPROPRIATION  BILL  1970,

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  P.C.

 SETHI)  :  I  beg  to  move  for  feave  to
 introduce  a  Bill  to  authorise  payment  and
 appropriation  of  certain  further,  sums  from
 and  out  of  the  Consolidated  Fund  of  India
 for  the  services  of  the  financial  year  ‘1969.
 70,

 MR,  CHAIRMAN  :  The  question  Is;
 “That  leave  be  granted  to  introduce
 a  Bill  to  authorise  payment  and
 appropriation  of  certain  further  sums
 from  and  out  of  the  Consolidated
 Fund  of  India  for  the  services  of  the
 financlal  year  1969-70",

 The  motion  was  adopted,
 SHRI  P.  Cc  SETHI  4  I  introduce  the

 Bill.
 *Published  In  Gazette  of  India  Extraodlaary,  Part  IL  section  2,  dated  25,3.70,
 flnteroduced/moyed  with  the  recommendation  of  the  President,
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 I  beg  to  move  :
 “That  the  Bill  to  authorise  payment
 and  appropriation  of  certain  further
 sums  from  and  out  of  the  Consoll-
 dated  Fund  of  India  for  the  services
 of  the  financial  year  ‘1969-70,  be  taken
 into  consideration”,

 MR.  CHAIRMAN  :  Motion  moved:
 “That  the  Bill  to  authorise  payment
 and  appropriation  of  certain  further
 sums  from  and  out  of  the  Cepsoll-
 dated  Fund  of  India  for  the  services
 of  the  financial  year  ‘1969-70,  be
 taken  into  consideration’,

 st  ay  लिमये  (मुगेर):  एक  बात  मैं
 मांग  संख्या  16  के  सम्बन्ध  में  कहना  चाहता  हूँ।
 इसमें  नेपाल  की  सीमा  पर  जो  तस्कर  व्यापार

 चलता  है  उसको  रोकने  के  लिए  20  लाख  रुपये
 का  खच  दिखलाया  गया  है।  मैं  मंत्री  महोदय
 से  कहना  चाहता  हूँ  कि  नेपाल  के  साथ  नवम्बर,
 968  में  एक  समझौता  हुआ  था  जिसकी  तहत
 नेपाल  ने  स्वयम्‌  स्वेच्छा  से  स्वीकार  किया  था
 कि  वह  ब्पने  ऊपर  नियन्त्रण  लगायेंगे  सिधेटिक
 फेब्रिक्स  भर  स्टेनलेस  स्टील  के  आयात  के  बारे
 में।  मैं  स्पष्ट  उत्तर  चाहता  हूँ  कि  क्या  इस  सम-
 भोतेि  का  पूरी  तरह  पालन  आप  छोगों  ने  कर-
 वाया  है  और  यदि  नहीं  करवाया  है  और  जो
 समझौता  हुआ  था  उससे  अधिक  माल  और
 भारत  में  आया  है  तो  उसकों  रोकने  के  लिए
 भापने  क्या  कारंवाई  की  ।  आप  सफाई  दें  कि

 पह  बीस  लाख  रुपया  हम  क्यों  मंजूर  करें।

 रकसौल  ओर  जोगबनी  प्रांदि  सीमावर्तो

 इलाके  हैं  1  उनके  बारे  से  मैं  सरकार  को  लिख

 चुका  हूँ।  बहां  कस्टम्ज  का  अच्छा  इंतजाम  नहीं
 है  1  उसके  बारे  में  मैं  जानना  चाहता  हूँ  कि  ये
 लोग  कया  कर  रहे  हैं।  कुछ  दिन  पहले  मैं  स्वयं

 वहां  गया  था  शौर  रकसौल  में  मैंने  देखा  कि  वहां
 ठीक  तरह  का  कस्टम  हाउस  नहीं  है  और  न  ही
 झाने  जाने  वालों  के  छिए  कोई  शैर  का  इंतजाम

 है।  उसको  तफ़्मील  भी  मंत्री  महोदय  दें।
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 नेपाल  के  बारे  में  तीसरी  बात  यह  है  कि

 मुझे  जानकारी  मिली  है  कि  वहां  पर  ब्ेयार

 कपड़ों  का  जो  ब्यापार  लोग  करते  हैं  उनके  पास
 नेपाल  से  चिट्ठ्यां  आने  लगी  हैं  कि  रेडी  मेड

 गारमेंट्स  पर  सरकार  द्वारा  जो  रोक  लगाई  गई
 थी  उसको  उठा  लिया  गया  है।  इसके  बारे  में
 भी  मैं  सरकार  को  लिख  चुका  हूँ।  मैं  जातता

 चाहता  हूं  कि  तैयार  गारमेंट्स  मंगाने  पर  कोई
 रोक  है  या  नहीं  है  t

 कैबिनेट  के  बारे  में  एक  बात  में  कहना
 चाहता  हूं।  यह  बहुत  ही  विचित्र  माँग  है।
 इसका  नम्बर  44  हैं।  दो  बार  मत्रियों  के  और
 मंत्रियों  के  जो  अफसर  हैं  उनके  दोरे  पर  खर्बा
 किया  गया  है  1  एक  दफा  3  लाख  3  हजार
 और  दूसरी  बार  4  लाख  90  हजार  a  हैं  जानना

 चाहता  हैं  कि  क्या  मध्यावधि  चुनाव  के  लिए
 दौरे  करने  क॑  लिए  इस  रकम  का  इस्तेमाल
 किया  गया  ?  इसकी  आप  स्पष्ट  जानकारी  दें।
 इन्होंने  कह।  है  कि  यह  पड़क्बुएटिंग  प्रकार  का
 खर्चा  है  और  नई  लायाबिलिटीज  को  मीट  करने
 के  लिए  इसको  किया  गया  है।  मैं  तफ्सील
 चाहता  हूं  कि  क्या  मध्यावधि  चुनाव  के  छिए  या
 राज्य  सरकारों  को  गिराने  के  लिए  ये  सारे  दौरे
 किए  जा  रहे  हैं  और  उसके  लिए  अतिरिक्त
 मांग  हमारे  सामने  पेश  की  गई  हैं।  इस
 वक्‍त  सचिवालय  का  नाम  तोन  स्तरों  पर  बल
 रहा  है।  एक  तो  विभागीय  सचिव  है।
 हैं  1  दूसरा  केबिनेट  का  सविवालय  है  ।  इनके
 अलावा  एक  अहृदय  सचिवालय  है  जिस  को

 प्रधान  मंत्री  का  सबिवालय  कहा  जाता  है।
 विभागीय  सचिवों  द्वारा  जितनी  फाइलें  वर्गरह
 भेजी  जाती  हैं  स्वयं  प्रधान  मत्री  उनको  तो  देख
 नहीं  पाली  हैं  और  वायद  हासन  की  जो
 तफ्सीछी  बातें  हैं  उनमें  उनकी  रूचि  भी  नहीं  है
 क्योंकि  उनका  समय  तो  लोगों  को  गिराने  में
 शौर  उठाने  मौर  सरकारों  को  तोड़ने  में
 इतना  वरूपादा  जा  रहा  है  कि  प्रशासन  काजों

 काम  है  उस  पर  वह  निगरानी  ww  ही  नहीं
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 पाती  हैं  और  न  ही  उसके  ऊपर  कोई  नियंत्ररश
 रख  सकती  है।  नतौजा  यह  हो  रहा  है  कि
 प्रधान  मंत्री  का जो  सचिवालय  का  अहृश्य  राज्य

 एकमाने  में  चल  रहा  है।  इस  सचिवालय  में
 हक्‍सर  श्रादि  जो  लोग  काम  करते  हैं,  उनके  बारे
 में  मैंने  यह  शिकायत  सुनी  है  कि  विभागीय
 सचिव  जितने  सुझाव  देते  हैं,  उत  में  परिवतंन
 करने  का  काम  मनमाने  ढंग  से  ये  लोग  करते  हैं
 और  इसको  लेकर  विभागीय  सचिवों  में  बड़ा
 झ्सन्तोष  है।  आज  प्रधान  मंत्री  बंठी  हुई  है।
 वह  निश्चित  रूप  से  बताए  कि  केबिनेट  के  सचि-

 बालय,  विभागीय  सचिवालय  झऔर  प्रधान  मंत्री
 जी  के  सचिवालय  इनके  आपसी  रिएते  क्‍या  हैं
 और  क्या  कोई  अहृश्य  शासन  तो  नहीं  चल  रहा
 है  जिस  के  चलते  इस  सदन  के  प्रति  सरकार  को
 जो  जिम्मेदारी  है और  सचिवों  का  जो  काम  है,
 उस  में  भी  रूकावट  उत्पन्न  हो  सकती  है  ।

 SHRI  NARENDRA  SINGH  MAHIDA
 (Amand):  While  speaking  on  the  Appro-
 priation  Bill  |  should  like  to  draw  the
 attention  of  the  Government  to  some  provi-
 slons,  We  are  using  public  money  and
 we  should  be  extremely  careful  and  use  that
 money  as  responsible  persons,  I  was  not
 given  an  opportunity  to  speak  on  supplemen-
 tary  demands,  I  find  that  air  coolers  and
 ait  conditioners  have  been  supplied  to  the
 secretariat  and  house  hold  of  the  President
 to  the  ture  of  Rs,  76,000,  Further  a  sum
 of  Rs,  2  lakhs  had  been  provided  for  Delhi
 High  Court  and  also  for  the  Delhi  High
 Court  judges  for  furniture  and  alr  condi-
 tioners,  This  reflects  very  badly  on  us,
 We  should  be  wise  and  careful  in  spending
 every  penny  that  we  collect  and  the  amount
 should  be  spent  not  In  this  way  on  air
 coolers  and  air  conditioners.  Unless  the
 people  of  India  have  two  square  meals  a  day
 and  have  houses  to  live  and  get  medical  and
 educational  facilities,  thls  type  of  expendi-
 ture  should  not  be  there.

 tt  कंवर  खाल  गुप्त  (दिल्ली  सदर):
 सरकार  ने  इनकम  ढेक्स  के  इक बेन  को  रोकने

 के  लिए  एक  एक्सपट  कमेटी  बनई  है।  में  इसका
 स्वागत  करता  हूँ  ।  लेकिन  इनकम  टैक्स  छा  दिन
 प्रति  दिन  कम्प्लकेटिड  होता  जा  रहा  है।
 आप  हर  सार  जो  इनकस  टैक्स  छा  को  बदलते

 हैं  यह  ठीक  नहीं  है।  इसको  पसिम्प्लीफाई  किया
 जाना  चाहिए  इस  वाह्ते  जरूरत  इस  बात  की

 हैं  कि  ऐसी  बाड़ी  बनाई  जाये  जो  इस  टैक्स  को
 ध्रिम्प्लीफाई  करने  के  सुझाव  दे  ।  मैं  चाहता  हूँ
 कि  आप  विश्वास  दिलायें  कि  एक  बार  एक्ट  जब
 बन  जाए  तो  कम  से  कम  पांच  सात  साल  में
 कोई  मेजर  चेजिज  नहीं  की  जायेगी  t

 बैंकों  का  राष्ट्रीयदरण  कर  दिया  गया  है।
 कल  हमने  विधेयक  भी  पास  कर  दिया  है।  सर-
 कार  घोषणा  करे  कि  इतने  परसेंट  एग्रिकलचर
 सेक्टर  को  जाएगा,  इतने  छोटे  ट्रेडज  को  जायेगा
 इतने  परसेंट  छोटी  इडरट्री  को  जायेगा  ।  छोटे
 छोटे  जो  ट्रेडर  हैं,  उनको  जो  दिक्कतें  छोन  लेने
 में  होती  हैं,  वे  दूर  होनी  चाहिये  1

 स्टेट्स  के बजट  सेशन  शूरू  हो  चुके  हैं।
 प्रायः  हर  गवर्नमेंट  ने,  जेसे  बंगाल,  पंजाब  तमि-

 लनाडू,  आदि  सेंटर  को  क्रिटिसाइज  किया  है।

 यह  टीक  है  कि  स्टेट  गवनेमेंट  की  जिम्मेदारी

 उन  पर  होने  की  बजह  से  उन्हें  वे  बातें  कहनी
 पड़ी  हैं  जो  रटेट  गवर्नमेंट  उनके  द्वारां  कहलवाना
 चाहती  थीं।  लेकिन  उनका  एक  दूसरा  रोल  भी

 है  t  वे  आपके  नुमाइंदे  भी  हैं।  उस  वास्ते  एक
 बड़ी  कम्प्किटिड  सी  सिदच्चुएशन  पेदा  हो  गई  है।
 उसके  बारे  में  कोई  व्यवस्था  सरकार  को  सोचनी

 चाहिये  ताकि  एम्बैरेसिंग  पोजिशन  पैदा  न  हो  ।

 विधान  के  प्रन्दर  भी  हाउस  को  कब  ब्रोरोग

 किया  जाये  और  कब  न  किया  जाये,  इसकीं  भी

 ब्यवस्था  होनी  चाहिये  |  हरियाणा  और  क्मीर
 आदि  में  जो  कुछ  हुआ  है,  उसके  बारे  में  भी

 सरकार  को  सोचना  चाहिये  |

 जहाँ  तक  दिल्‍ली  का  सम्बन्ध  है  प्रधन

 मंत्री  दिल्ली  से  कुछ  नाराज  हैं।  दिल्छी  को
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 जितना  पैसा  मिलना  चाहिए  नहीं  मिलता  है।
 रेड्री  कमिशन  ने  कहा  था  कि  गन्दा  पानी  बन्द

 होना  चाहिये,  साफ  पानी  होना  चाहिये  7  958

 में  यह  रिपोर्ट  मिली  थी  ;  लेकिन  दिल्‍ली  को
 भाज  तक  कोई  पैसा  नहीं  मिला  है।  बारह  साल
 से  नहीं  मिला  है  ।  डी०टी०यू०  की  सविस  खराब

 होती  जा  रही  है  |  दो  साल  से  डी०टी०्यू०  को
 भो  एक  पैसा  नहीं  दिया  गया  है।  स  चीज  में

 पालिटिक्स  नहीं  भ्राना  चाहिए  t  दिल्‍ली  देश  की
 राजधानी  है  और  आपकी  इस  नाते  उसके  प्रति
 एक  विद्योष  जिम्मेदारी  है।  प्रधान  मन्त्री  यहां
 शहती  हैं।  वह  यहां  की  वोटर  हैं।  इसकी  ओर
 आपका  ध्यान  जाना  चाहिये

 फूड  कारपोरेशन  का  घाटा  दिन  प्रति  दिन

 बढ़ता  जा  रहा  है  मैं  चाहता  हूं  कि  कम्पीटीशन
 होना  चाहिए  प्राइवेट  ट्रेड  में  और  पब्लिक  ट्रेड
 में  ।  ये  जो  फूड  जोन  हैं  ये  खत्म  होने  चाहिये।
 गेहूं  का जो  जोन  आपने  बढ़ाया  हैं,  इसका  मैं
 स्वागत  करता  हूं  ।

 SHRI  P.  C.  SETHI:  We  were  in  cor-
 Tespondence  with  His  Majesty's  Government
 of  Nepal  for  finalising  the  procedure  with
 regard  to  the  agreement,  but  we  did  not
 get  much  of  response,  So,  from  April,  ‘1969,
 import  was  allowed  only  on  the  basis  of
 our  figures  of  import  during  the  Napalese
 year  1967-68,  and  from  19.1969  no  import
 fis  biing  allowed  in  view  of  the  break  in  the
 agreement  with  His  Majesty’s  Government,
 This  is  the  position  as  regards  the  Indo-
 Nepalese  agreement,  On  the  border  parti-
 cularly  we  are  trying  to  contro!  the  smuggl-
 ing  and  we  are  giving  the  staff  vehicles  and
 modern  equipment  and  all  that.  But  the
 Indo-Nepal  border  is  a  vast  border  and
 there  are  60  many  tracks  coming  across
 Nepal  into  India  that  in  spite  or  best  efforts,
 smuggling  is  not  completely  cheked  there,
 We  are  vigilant  and  every  possible  care  is
 taken  about  this.

 Then  Shri  Madhu  Limaye  also  raised
 the  question  about  tour  expences,  (/nter-
 ruption)  Thave  said  that  from  19.1969,
 as  far  as  these  items  are  concerned,  no  further
 import  is  belng  allowed,

 श्री  मु  लिमये  :  मैंने  रेडोमेड  गारमेंट्स
 का  सवाल  उठाया  है।  वह  सवाल  अलग  है।
 मैंने  कई  वार  मंत्री  महोदय  को  लिखा  है  भौर
 अपने  भाषण  में  भी  कहा  हैँ  ।  इनकों  कोई
 जानकारी  नहीं  है  ।

 SHRI  P,  C,  SETHI:  I  do  not  have
 the  information  at  present,  Then,  as  far
 as  the  expenditure  on  the  tours  of  the  Minls-
 ters,  etc.  concerned,  I  would  like  to
 assure  the  hon,  House  and  also  Mr,  Madhu
 Limaye  that  no  member  of  the  Gabinate  or
 Council  of  Ministers,  whenever  he  goes
 either  to  attend  a  Congress  session  or  for
 any  political  tour  during  the  election,  is
 allowed  to  incur  any  expenditure  whatsoever
 in  the  form  of  TA  or  DA  etc,  Therefore,
 thls  apprehenston  that  there  fs  a  rise  in
 expenditure  fs  not  justified,  (Interruption)

 DR,  RAM  SUBHAG  SINGH  (Buxar)  :
 What  was  the  programme  there  ?  (/ntrrup-
 tion)

 श्री  go  qo  सेठो  :  रेलवे  पास  से  गये
 थे।

 tro  राम  सुमग  fag:  आप  नहीं  श्री
 जगजीवन  राम  |

 (Interruption)

 SHRI  P.  C,  SETHI  1  Sir,  they  are
 taking  away  my  time.

 MR.  CHAIRMAN:  Let  him  com
 clude.

 sit  ag  feat:  सरकार  जो  अतिरिक्त
 आठ  लाख  रुपये  मांग  रही  है,  मैंने  उस  की  तफ-
 सेल  माँगी  है  कि  वह  किस  प्रकार  सर्च  हुआ,
 मध्यावधि  ुनावों  के  सम्बन्ध  में  खर्च  हुआ  या
 सरकारों  को  गिराने  के  लिये  च  हुआ  ।

 SHRI  ए,  ron  SETHI:  Therefore,  this
 allegation  that  whenever  Ministers  go  out
 the  expenditure  is  increasing  because  they
 are  participating  In  the  efections  on  Govera-
 ment  account,  fs  not  correct,
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 As  far  as  the  question  of  the  Prime
 Minister's  Secretariat  is  concerned  —this
 has  “been  raised  by  Mr.  Madhu  Limaye—
 Iam  very  sorry  to  say  that  this  reference
 is  in  bad  taste,  (Interruption).  You
 have  had  your  say.  It  is  in  bad  taste.

 श्री  सघु  लिमये  :  कोई  बेड  टेस्ट  नहीं  है  ।

 मंत्री  महोदय  को  इस  तरह  आलोचना  करने  का

 कोई  अधिकार  नहीं  है  1  मैंने  कहा  था  कि  इस
 में  प्रशासन  के  बुनियादी  सिद्धान्त  भा  जाते  हैं  ;

 वह  इस  की  सफाई  करें।  मैंने  कोई  गाल  गलोज

 नहीं'  किया  है।  प्रधान  मंत्री  इस  का  जवाब  दें  1
 श्री  सेठी  प्राइम  मिनिस्टर  के  सेफक्रेटेरियट  के
 बारे  में  क्या  जानते  हैं  ?  (Interruption)

 MR,  CHAIRMAN  :  Let  him  conclude.
 You  have  had  your  say,

 SHRI  P.  C.  SETHI:  Every  Minister
 necds  a  staff  in  order  to  keep  the  work
 up-to-date.  Whenever  we  receive  letters
 from  Members  of  Parliament,  they  expect
 that  the  reply  should  go  immediately,
 Whenever  some  complaints  are  received,
 they  have  to  be  looked  into.  The  Govern-
 ment  work  has  to  be  done  as  expenditiously
 as  possible,  When  Ministers  are  entitled
 to  have  a  staff,  to  that  extent  the  Prime
 Minister  is  having  her  Secretarlat  in  order
 to  help  the  efficiency  of  the  work  and  tn
 order  to  attend  :o  the  multifarious  neces-
 sitles  of  Government  work.  So,  there  is
 nothing  wrong.

 Then,  he  said  that  whatever  proposals
 come  from  the  various  Secretaries  we  are
 turning  them  down,  This  is  entirely
 wrong.

 st  ag  लिसये  :  सभापति  महोदय,  या  तो
 मन्त्री  महोदय  मेरे  मुह  को  समझे  नहीं  हैं  और
 या  वह  जान  बूक  कर  डिसटार्ट  कर  रहे  हैं।  इस
 बारे  में  सफाई  होती  चाहिए  ।  मेरा  सवाल  था
 कि  क्या  प्रधान  मन्त्रोका  सचिवालय  मनमाने

 ढंग  से  विभागों  के  कार्य  में  दखल  देता  है,  जिसकी
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 जानकारी  कभी  कभी  प्रधान  मंत्री  जी  को
 भी  नहीं  होती  है,  क्या  वह  इनविजिबछ  गवर्न-
 मेंट  की  तरह  फंक्शन  करता  है  1

 SHRI  ए,  C.  SETHI  ॥  This  Is  entirely
 wrong.  They  work  with  complete  harmony
 with  other  departments.  This  allegation
 is  not  correct  that  even  the  Prime  Minister
 does  not  know  when  the  orders  are  passed.

 Mr.  Kanwar  Lal  Gupta  raised  certain
 points  about  bank  advances,  Out  of  Rs.
 3000  crores  of  deposits  expected  durlng  the
 fourth  plan  period  by  way  of  extra  mobili-
 sation,  hon.  member  knows  that  28  per
 cent  goes  to  Government  securities  and
 advances  to  agricultural  sector  are  also
 golng  to  rise  from  7.5  to  Il  per  cent,  It
 fs  very  difficult  to  fix  targets  in  this
 manner,  Advances  will  be  given  for  pro-
 ductive  purposes  and  for  the  over-all
 advancement  of  the  economy  as  such,  The
 various  requirements  of  agriculture,  trade,
 etc.,  will  te  kept  in  view,

 MR.  CHAIRMAN  :  The  question  is  4

 “That  the  Bill  to  authorise  payment
 and  appropriation  of  certain  further
 sums  from  and  out  of  the  Consoli-
 dated  Fund  of  Indla  for  the  services
 of  the  financial  year  1969-70,  be  taken
 into  consideration.”

 The  motion  was  adopted.

 MR,  CHAIRMAN  :  The  question  is  :

 “That  Clauses  2  and  3,  the  schedule,
 Clause  1  the  Enacting  Formula  and
 the  Title  stand  part  of  the  Bill."

 The  motion  was  adopted,
 Causes]  2  and  3  the  Schedule,
 Clause  1,  the  Enacting  Formula

 and  the  Title  were  added  to
 the  Bill.

 SHRI  P,  rom  SETHI  4  I  beg  to  move  :
 “That  the  Bill  be  Passed.’*

 MR,  CHAIRMAN  :  The  question  Is  :

 “That  the  Bill  be  passed,"

 The  motion  was.  adopted.
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 MR.  CHAIRMAN  :  Now,  the  hon,
 Prime  Minister,

 SHRI  J.  M.  BISWAS  (Bainkaura)  :  The
 Punjab  ministry  has  lost  the  confidence  of
 the  Assembly,  (Interruptions).

 MR.  CHAIRMAN  :  Order,  order,  I
 have  called  the  Prime  Minister,

 SHRI  J.  M,  BISWAS:  I  want  to  know
 whether  the  Prime  Minister  has  received  any
 further  information  in  this  regard,  (/nferrup-
 tions)

 MR.  CHAIRMAN  :  Prime
 Minister,

 The  hon,

 6.36  hrs.

 STATEMENT  RE;  EARTHQUAKE  IN
 GUJARAT

 THE  PRIME  MINISTER,  MINISTER  OF
 FINANCE,  MINISTER  OF  ATOMIC  ENE-
 RGY  AND  MINISTER  OF  PLANNING
 (SHRIMATI  INDIRA  GANDHI):  Sir,  we
 are  all  greatly  distressed  over  the  damage  to
 life  and  property  caused  by  the  earthquake
 in  Gujarat  on  Monday,  My  colleague,  Shri
 D.  R.  Chavan  has  already  made  a  statement
 on  the  subject  in  the  House.

 According  to  the  report  received  from
 the  State  Government,  In  Broach  and
 surrounding  villages  |  man,  6  women  and  16
 children  have  fost  their  lives  and  44
 persons  have  been  admitted  to  hospital,
 mostly  with  grievous  injuries,  Between  150.
 to  I75  houses  have  either  collapsed  or  have

 scam:  unfit  for  further  habitation  and
 another  2000  to  250)  have  been  partially
 damaged,

 The  State  Government  rushed  medical
 teams  from  Surat  and  Baroda,  and  granted
 immediate  cash  relief  to  the  families  of  the
 affected  persons,  They  have  informed  us
 that  other  relief  measures  are  also  being
 taken  up,

 We  are  in  touch  with  the  State  Govern-
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 from  the  Prime  Minister’s  National  Relief
 fund  has  been  made  to  the  State  Governmsnt
 for  immediate  relief,

 As  my  colleague  Shri  D.  R,  Chavan  has
 sald,  a  detailed  study  of  the  earthquake’  will
 be  carried  out.  The  head  of  the  seismological
 Organisation,  a  senior  Engineer  of’  the
 Central  Water  and  Power  Commission  and
 officers  of  the  Geological  Survey  are  being
 deputed  for  the  purpose.

 We  send  our  sympahies  to  the  Govern-
 ment  and  people  of  Gujarat  especially  to
 those  femilies  who  have  been  affected  by
 this  disaster,

 MR.  CHAIRMAN:  The  House  will
 now  take  up  Supplementary  Demands...
 (Interruptions).

 श्री  इसहाक  सम्भली  (श्रमरोहा)  :

 यह  सही  हूँ  कि  गुजरात  गवर्नमेंट  को  इंजीनियज
 ने  बताया  था  कि  वहां  पर  इस  तरह  का  खतरा
 हैं;  अगर  हां,  तो  गुजरात  गवनंमेंट  ने  क्‍या

 कार्यवाही  की  ?

 Le  Fala)  oe  J

 0७७००  ७  Pa  Les  if

 Ifo  fj-jAie  POY

 [९  SBPUKSE-

 MR,  CHAIRMAN}  No  questions  are
 permitted  on  this  statement  of  the  Prime
 Minister,  It  is  enough  now,

 6.40  hrs.

 DEMANDS*  FOR  SUPPLEMENTARY
 —

 GRANTS  (MANIPUR),  1969470-3  THE
 MANIPUR  BUDGET,  9707I  ;
 AND  DEMANDS  FOR  GRANTS

 (MANIPUR),  9707L

 MR.  CHAIRMAN:  The  House  will
 now  take  up  disceussing  and  voting  on  the

 i  ary  Demands  for  Grants  In ment  and  are  awaiting  further  detail
 Yesterday,  a  token  grant  of  Rs,  51,000)  respect  of  the  Union  territory  of  Manipur

 *Moved  with  the  recommendation  of  the  President,
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 for  1963-70,  ths  general  discussion  on  the
 budget  for  the  Union  Territory  of  Minipur
 for  1970-71,  and  the  disscussion  and
 voting  on  the  Deminds  for  Grants  In
 Feapect  of  the  budget  for  the  Union  territory
 of  Manipur  for  (970-7t,  All  these  three
 ftems  will  be  discussed  together  for  which
 two  hours  have  been  allotted,

 DEMANDS  &  SUPPLEMENTARY
 GRANTS  (MANIPUR),  1959-70,

 DEMAND  No.  9—PARLIAMENT,  STATE
 &  UNION  TERRITORIES  LEGISLATURE

 MR,  CHAIRMAN  Motlon  moved  :

 “That  a  Supplementary  sum  not
 exceeding  Rs,  82.000/-,  be  granted  to
 the  President  out  of  the  Consolidated
 Fund  of  the  Union  territory  of  Mani-
 pur  to  defray  the  charges  which  will
 come  in  course  of  payment  during
 the  year  ending  the  3lst  day  of  March
 1970,  in  respect  of  Parliament,  State
 &  Union  Territories  Leg'slature.”’

 DEMAND  No.  12  —JaILs

 MR,  CHAIRMAN  |  Motlon  moved  t

 “That  a  Supplemeutary  sum  nat
 exceeding  Rs.  1,82,000/-,  be  granted
 to  the  Prasident  out  of  the  Consoli-
 dated  Fund  of  the  Union  territory  of
 Manipar  to  defray  the  charges  which
 will  come  In  course  of  payment  dur-
 ing  the  year  ending  the  3ist  day  of
 March,  1970,  in  respect  of  ‘Jails’,””

 DemMAND  No.  !6—MEDICAL

 NR.  CHAIRMAN  :  Motion  moved  ;

 “That  a  Supplementary  sum  not
 exceeding  Rs.  -3,00,000, -,  be  granted
 to  the  President  out  of  the  Consoli-
 dated  Fund  of  the  Union  territory  of
 Manipur  to  defray  the  charges  which
 will  come  in  course  of  payment  dur-
 ing  the  $year  ending  the  lst  day  of
 March,  1970,  in  respect  of  ‘Medical’,””

 DEMAND  No.  25—  IRRIGATION

 MR,  CHAIRMAN  :  Motion  moved  ¢
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 “That  a  Supplementary  sun  not
 exceeding  Rs,  1,09,090/-,  b:  granted
 to  the  President  out  of  the  Consoli-
 dated  Puad  of  the  Uaion  territory  of
 Munipur  to  defray  the  charges  which
 will  com:  in  course  of  paymeat  dur-
 ing  th:  year  ending  the  उ  day  of
 March,  I970,  in  respect  of  Irrl-
 gation”.

 DsmMAND  No.  26—  ELECTRICITY

 MR.  CHAIRMAN  :  Moitlon  moved  :

 “That  a  Supplementary  sum  not
 exceeding  Rs.  4,50,000/-,  be  granted
 to  the  President  out  of  the  C  -nsoli-
 dated  Fund  of  the  Union  territory  of
 Manipur  to  defray  the  charges  which
 will  come  tn  course  of  payment  dur-
 ing  the  year  ending  the  3lst  day  of
 March,  ‘1970,  in  respect  of  ‘Electri-
 city.”

 DEMAND  NO,  3l—PENSIONS  AND
 OTHER  RETIREMENT  BENEFITS

 MR.  CHAIRMAN  :  Motlon  moved  :

 “That  «a  Supplementary  sum  not
 exceeding  Rs.  1,86,000/-,  |  be  granted
 to  the  President  out  of  the  Consoll-
 dated  Fuud  of  the  Union  territory  of
 Manipur  to  defray  the  charges  which
 will  come  In  course  of  payment  dur-
 ing  the  year  ending  the  3st  day  of
 March,  1970,  in  respect  of  ‘Pensions
 and  other  Retirement  B:nefit’."”

 DEMAND  No.  37—CapiTaL  OUTLAY
 ON  MINOR  IRRIGATION

 MR.  CHAIRMAN  :  Motlon  Moved  :

 “That  a  Supplementary  sum  not
 exceeding  Rs,  82  000 /-  be  granted  to
 the  President  out  of  the  Consolidated
 Fund  of  the  Union  territory  of
 Manipur  to  defray  the  charges  which
 will  come  in  course  of  payment
 during  the  year  ending  the  3ist  day
 of  March,  1970,  In  respect  of  ‘Capital
 Outlay  on  Minor  Irrigation’,”
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 DEMAND  No.  42—CapiTaL  OUTLAY
 ON  RoaAD  TRANSPORT

 MR,  CHAIRMAN  :  Motion  moved  :

 “That  a  supplementary  sum  not
 exceeding  Rs,  4.00,000/-  be  granted
 to  the  President  out  of  the  Consoll-
 dated  Fund  of  the  Union  territory  of
 Manipur  to  defray  the  charges  which
 will  come  in  course  of  payment
 during  the  year  ending  the  3ist  day
 of  March,  1970,  in  respect  of  ‘Capital
 Outlay  on  Road  Transport’,”*

 DEMAND  No.  48—LoaANns  AND  ADVANC

 MR,  CHAIRMAN  :  Motion  Moved,

 “That  a  Supplementary  sum  not
 evceeding  Rs,  7,00,000/-  be  granted
 to  the  President  out  of  the  Consoli-
 dated  Fund  of  the  Union  territory  of
 Manipur  to  defray  the  charges  which
 will  come  in  course  of  payment
 during  the  year  ending  the  3lst  day
 of  March,  ‘1970,  In  respect  of  ‘Loans
 and  Advances’."*

 Demands  for  Grants  (Manipur),
 970-7I,

 DEMAND  No.  I—LAND  REVENUE

 MR.  CHAIRMAN  :  Motlon  moved  :

 “That  a  sum  =~not  exceeding
 Rs,  18,00,000/-  be  granted  to  the
 President  out  of  Consolidated  Fund
 of  the  Union  territory  of  Manipur
 to  defray  the  charges  which  will
 come  In  course  of  payment  during
 the  year  ending  3lst  day  of  March,
 i971,  In  respect  of  ‘Land  Revenue’,”"

 DEMAND  No.  2—STATE  Excise

 MR.  CHAIRMAN  :  Motlon  moved  4

 “That  a  sum  not  exceeding
 Rs,  2,00,000/-  be  granted  to  the
 President  out  of  the  Consolidated
 Fund  of  the  Union  territory  of
 Manipur  to  defray  the  charges  which
 will  come  in  course  of  payment
 during  the  year  ending  Jlst  day  of
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 March,  I97!,  in  respect  of  ‘State
 Excise’,"

 DEMAND  No.  3—TAXES  ON  VEHICLES

 MR,  CHAIRMAN  :  Motlon  moved  4

 “That  a  sum  not  excecding
 Rs,  1,20,000/~  be  granted  to  the
 President  out  of  the  Consolidated
 Fund  of  the  Union.  territory  of
 Manipur  to  defray  the  charges  which
 wili  come  in  course  of  payment
 during  the  year  ending  3lst  day  of
 March,  I97I,  in  respect  of  ‘Taxes  on
 Vehicles","”

 DEMAND  No.  4—  SALes  Tax

 MR.  CHAIRMAN  ;  Motlon  moved  4

 “That  a  sum  not  exceeding  Rs.
 1,06,000/-  फट  granted  to  the  preside
 out  of  the  Consolidated  Fund  of  the
 Union  territory  of  Manipur  to  defray
 the  charges  which  will  come  in  course
 of  payment  during  the  year  ending
 38  day  of  March,  97I,  in  respect
 of  ‘Sales  Tax'.""

 DEMAND  No.  5—OTHER  TAXES  AND
 Duties

 MR,  CHAIRMAN  :  Motion  moved  :

 “That  a  sum  pot  exceeding  Rs.  3,000/-
 be  gi  d  to  the  President  out  of  the
 Consolidated  Fund  of  the  Union
 territory  of  Manipur  to  defray  the
 charges  which  will  come  In  course  of
 payment  during  the  year  ending  3lst
 day  of  March,  I97I,  in  respect  of
 ‘other  Taxes  and  Duties’."*

 DEMAND  No.  6—STAMPS

 MR.  CHAIRMAN  :  Motion  moved  4

 “That  a  sum  not  exceeding  Rs.
 25,000/-  be  granied  to  the  President
 out  of  the  Consolidated  Fund  of  the
 Union  territory  of  Manipur  to  defary
 the  charges  which  will  come  in  course
 of  payment  during  the  ending  3lst  day
 of  March,  |97i,  ig  respect  of
 ‘Stamps’  um
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 DEMAND  No,  7—REGISTRATION

 MR,  CHAIRMAN  :  Motion  moved  :

 “That  a  sum  not  exceeding  Rs,
 27,000/-  be  granted  to  the  Preside
 out  of  the  Consolidated  Fund  of  the
 Union  territory  of  Manipur  to  defray
 the  charges  which  will  come  in  course
 of  payment  during  the  year  ending
 3st  day  of  March,  97l,  In  respect
 ‘Registration’,"”

 DEMAND  No,  8—PARLIAMENT,  STATE
 AND  UNION  TERRITORIES

 LEGISLATURE

 MR.  CHAIRMAN  }  Motion  moved  :
 “That  a  sum  not  exceeding  Rs,
 12,45,8/00-  be  granted  to  the  President
 out  of  the  Consolidated  Fund  of  the
 Unton  Territory  of  Manipur  to  defray
 the  charges  which  will  come  in  course
 of  payment  during  the  year  ending
 3ist  day  of  March,  97I,  in  respect
 of  ‘Parliament,  State  and  Union
 Territories  Legislature’.

 DEMAND  No.  9—GENERAL
 ADMINISTRATION

 MR,  CHAIRMAN  :  Motlon  moved  :

 “That  a  sum  not  exceeding  Rs.
 77.29,600  be  granted  to  the  President
 out  of  the  Consolidated  Fund  out  ofthe
 Union  territory  of  Manipur  to  defray
 charges  which  will  come  In  course  of
 payment  during  the  year  ending  3lst
 day  of  March  297I,  in  respect  of
 ‘General  Administration.”

 DemaAnD  No.  0—ADMINISTRATION
 OF  JUSTICE

 MR.  CHAIRMAN  :  Motion  moved  5

 “That  a  som  not  exceeding
 Rs,  4,25,000/-  be  granted  to  the  Prest-
 dent  out  of  the  Consolidated  Fund  of
 the  Union  territory  of  Maolpur  to
 defray  the  charges  which  will  come  in
 course  Uf  payment  durlog  the  year  end-
 ing  3!st  day  of  March,  97I,  In  respect
 of  ‘Administration  of  Justice’.””
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 Demanp  No.  I!—JAILs

 MR,  CHAIRMAN:  Motion  moved  :

 “That  a  sum  “not  exceeding
 Rs.5,34,000/+  be  granted  to  the  Presl-
 dent  out  of  the  Consolidated  Fund  of
 the  Union  territory  of  Manipur  to
 defray  the  charges  which  will  come  in
 course  of  payment  during  the  year
 ending  3lst  day  of  March,  I97I,  in
 respect  of  ‘jaiis’,’’

 ‘DEMAND  No.  2—PoLice

 MR.  CHAIRMAN:  Motion  moved  :

 “That  a  sum  not  exceeding
 Rs.3,29,87,000/-  be  granted  to  the  Pre-
 sident  out  of  the  Consolidated  Fund
 of  the  Union  territory  of  Manipur  to
 defray  the  charges  which  will  come  in
 course  of  payment  during  the  year
 ending  3ist  day  of  March,  I97I,  in

 an respect  of  ‘Police’,

 DemanD  No,  3—Civic  Suppcies

 MR.  CHAIRMAN  ;  Motlon  moved  :

 “That  a  sum  not  exceeding
 Rs,  4,11  ,40,  000  be  granted  to  the  Presi-
 dent  out  of  the  Consolidated  Fund  of
 the  Union  territory  of  Manipur  to
 defray  the  charges  which  will  come
 in  course  of  payment  during  the  year
 ending  3ist  day  of  March,  I97l,  io
 respect  of  ‘Civil  Supplies’.”

 DEMAND  No.  |4—EDUCATION

 MR,  CHAIRMAN!  Motion  moved:

 “That  8  sum  =not  exceeding
 Rs,  4,8,0I,00)/-  be  granted  to  the  Presl-
 dent  out  of  the  Conslidated  Fund  of  the
 Union  territory  of  Manipur  to  defray
 the  charges  which  will  come  in  course
 of  payment  during  year  ending  3st
 day  of  March,  1971,  In  respect  of
 *Education’,”

 DEMAND  No.  |5—MEDICAL

 MR,  CHAIRMAN:  Motion  Moved  :

 “That  a  tum  not  ‘exceeding
 Rs.  56,88,000/-  be  granted  to  the
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 President  owt  of  the  Consolidated
 Funds  of  the  Union  territory  of  Mani-
 pur  to  defray  the  charges  which  will
 come  in  course  of  payment  during  the
 year  ending  3st  day  of  March,  97
 io  respect  of  Medical',”"

 DEMAND  No.  6—PusLic  HEALTH

 MR,  CHAIRMAN:  Motion  moved  ;

 “That  a  sum  not  exceeding  Rs,
 32,72,000/+  be  granted  to  the  Prest-
 dent  out  of  the  Consolidated  Fund
 of  the  Union  territory  of  Manipur
 to  defray  the  charges  which  will
 come  in  course  of  payment  during
 the  year  ending  3ist  day  of  March,
 1971,  in  respect  of  ‘Public  Health,”

 DEMAND  No.  |7—AGRICULTURE  AND
 FISHERIES

 MR.  CHAIRMAN  :  Motion  moved.

 “That  a  sum  not  exceeding  Rs,
 42,70,000/-  be  grrnted  to  the  Presi-
 dent  out  of  the  Consolidated  Fund
 of  the  Union  territory  of  Manipur  to
 defray  the  charges  which  will  come
 in  course  of  payment  during  the
 year  ending  3ist  day  of  March,  1971,
 in  respect  of  ‘Agriculture  and  Fishe-
 ries,"

 DeMAND  No.  |8—ANIMAL
 HUSBANDRY

 MR.  CHAIRMAN:  Motion  moved,

 “That  a  sum  not  exceeding  Rs,
 19,29,400/-  be  granted  to  the  Presi-
 dent  out  of  the  Consolldated  Fund
 of  the  Union  territory  of  Manipur  to
 defray  the  charges  which  will  come
 in  course  of  payment  during  the  year
 ending  3Ist  day  of  March,  1971,  in
 respect  of  ‘Animal  Husbandary’,

 DEMAND  No.  9—Co-OPERATION

 MR,  CHAIRMAN  :  Motlon  moved  t

 “That  a  sum  not  exceeding  Rs,
 -.10,24,000/-  be  granted  to  the  Presi-

 “-dent  out  of  the  Consolidated  Fund
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 of  the  Union  territory  of  Manipur  to
 defiay  the  charges  which  will  come
 in  course  of  payment  during  the  year
 ending  3Ist  day  of  March,  I97I,  in
 reapect  of  ‘Co-operation’.

 DEMAND  No,  20—IJNDUSTRIES

 MR,  CHAIRMAN  }  Motion  moved,

 “That  a  sum  not  exceeding  Ra.
 18,20,900/-  be  granted  to  the  ‘Prest-
 dent  out  of  the  Consolidated  Fund
 of  the  Union  territory  of  Manipur  to
 defray  the  charges  which  will  come
 in  course  of  payment  during  the  year
 ending  3ist  day  of  March,  1971,  in
 respect  of  ‘Iodustries’.””

 DEMAND  No.  2]|—ComMUNITY
 DEVELOPMENT

 MR,  CHAIRMAN  t  Motion  moved  ;

 “That  a  sum  70  excecding  Rs,
 22,80,000/-  be  granted  to  the  President
 out  of  the  Consolidated  Fund  of
 the  Union  territory  of  Manipur  to
 defray  the  charges  which  will  come
 in  course  of  payment  during  the  year
 ending  3ist  day  of  March,  1971,  in
 respect  of  ‘Community  Develop- a  ce ment’,

 DEMAND  No.  22—LABOUR

 MR,  CHAIRMAN  :  Motion  moved,

 “That  a  sum  not  exceeding
 Rs.  +3,90,000/-,  be  granted  to  the
 President  out  of  the  Consolidated
 Fund  of  the  Union  terrhiory  of  Mani-
 pur  to  defray  the  charges  which  will
 come  in  course  of  payment  during  the
 year  ending  3ist  March,  I97i,  in
 respect  of  ‘Labour’."*

 DEMAND  No.  23—STATISTICS

 MR.  CHAIRMAN  :  Motion  moved  ;

 “That  a  sum  70०  exceeding
 Rs.  5,90,000/-  be  granted  to  the
 President  out  of  the  Consoldated
 Fund  of  the  Union  teritery  of  Mani-
 pur  to  defray  the  charges  which  will
 come  in  course  of  payment  during  the
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 year  ending  3lst  day  of  March,  1971,
 in  respect  of  ‘Statistics’.””

 DEMAND  NO.  24—IRRIGATION

 MR,  CHAIRMAN  :  Motion  moved  4

 “That  a  sum  not  exceeding
 Rs,  -4,50,000/-,  be  granted  to  the
 President  out  of  the  Consolidated
 Fund  of  the  Union  territory  of  Mani-
 pur  to  defray  the  charges  which  will
 come  in  course  of  payment  during  the
 year  ending  3!st  day  of  March,  1971, 9  १8 in  respect  of  ‘Irrigation’,

 DEMAND  No.  25—ELECTRICITY

 MR.  CHAIRMAN :  Motion  moved,

 “That  8  rum  not  exceeding
 Rs.  52.49,000/-,  be  granted  to  the
 President  out  of  the  Consolidated
 Fund  of  the  Union  territory  of  Mani-
 pur  to  defray  the  charge  which  will
 come  in  course  of  payment  during  the
 year  ending  3ist  day  of  March,  1971, oo in  respeet  of  ‘Electricity’.

 DEMAND  No.  26—PusBLic  Works
 (ORIGINAL  WoRKS  &

 REPAIRS)

 MR.  CHAIRMAN  ;  Motlon  moved  3

 “That  a  sum  not  exceeding
 Rs.  72,00,000/-,  be  granted  to  the
 President  out  of  the  Consolidated
 Fund  of  the  Union  territory  of  Mani-
 pur  to  defray  the  charges  which  will
 come  in  course  of  payment  during  the
 year  ending  3ist  day  vf  March,  1971,
 in  respect  of  Public  Works  (Original
 Works  and  Repairs)."*

 DEMAND  No.  27—PusBLic  Works
 (ESTABLISHMENT)

 MR,  CHAIRMAN  :  Motion  moved  3

 “That  a  sum  not  exceeding
 Rs.  1,42,32,700/-,,  be  granted  to  the
 President  out  of  the  Consolidated
 Fund  of  the  Union  territory  of  Mani-
 pur  to  defray  the  charges  which  will
 come  in  course  of  payment  during  the
 year  ending  3lst  day  of  March,  97i,
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 fn  respect  of  ‘Public  Works  (Establish-
 ments)’.

 DEMAND  No.  28—ROAD  TRANSPORT

 MR.  CHAIRMAN  :  Motion  moved  :

 “That  a  sum  not  exceeding  Rs.
 62,00,000/-  be  granted  to  the  President
 out  of  the  Consolidated  Fuad  of  the
 Union  territory  of  Manipur  to  defray
 the  charges  which  will  come  in  course
 of  payment  during  the  year  ending
 3ist  day  of  March,  97I,  in  respect  of .9 ‘Road  Transport’,

 DEMAND  No.  29—FAMINE  RELIEF

 MR,  CHAIRMAN  :  Motion  moved  :

 “That  a  sum  not  exceeding  Rs,
 1,00,000/-  be  granted  to  the  President
 out  of  the  Consolidated  Fund  of  the
 Union  territory  of  Manipur  to  defray
 the  cbarges  which  will  come  in  course
 of  payment  during  the  year  ending
 3Ist  day  of  March,  97I,  in  respect  of
 ‘Famine  Relief’,

 DEMAND  No.  30—PENSIONS  AND
 OTHER  RETIREMENT  BENEFITS

 MR.  CHAIRMAN  :  Motlon  moved  :

 “That  a  sum  not  exceeding  Rs,
 4,06,000/-  be  gradted  to  the  President
 out  of  the  Consolidatee  Fund  of  the
 Uniod  territory  of  Manipur  to  defray
 the  charges  which  will  coma  in  course
 of  payment  during  the  year  ending
 3ist  day  of  March,  1971,  in  respect  of
 ‘Penstons  and  other  Retirement  Bz:ne-
 fits’.””

 DEMAND  No.  3l|—STATIONERY  AND
 PRINTING

 MR.  CHAIRMAN  :  Motion  moved  a

 “That  a  sum  not  exceeding  Rs,
 6,50,000/-  be  granted  to  the  President
 out  of  the  Consolidated  Fund  of  the
 Union  territory  of  Manipur  to  defray
 the  charges  which  will!  come  in  course
 of  payment  during  the  year  ending
 3ist  day  of  March,  1971,  in  respect
 of  ‘Stationery  and  Printing’.”?
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 DEMAND  No.  36—CAPITAL  OUTLAY DemaND  No.  32—Forest

 MR,  CHAIRMAN  |  Motion  moved  ३

 “That  a  sum  not  exceeding  Rs,
 14,20,000/-  be  granted  to  the  President
 out  of  the  Conslidated  Fund  of  the
 Union  territory  of  Manipyr  to  defray
 the  charges  which  will  come  in  course
 of  payment  during  the  year  ending
 3Ist  day  of  March,  I97],  to  respect  of al ‘Forest’,

 DEMAND  No.  33—MISCELLANEOUS

 MR,  CHAIRMAN  t  Motion  moved  :

 “That  a  sum  not  exceeding  Rs,
 (51,41,000/-  be  granted  to  the  President
 out  of  the  Consolidated  Fund  of  the
 Union  territory  of  Manipur  to  defray
 the  charges  which  will  come  in  course
 of  payment  during  the  year  ending
 3ist  day  of  March,  I97I,  in  respect
 of  ‘Miscellaneous’  wa

 DEMAND  No.  34—CaApITAL  OUTLAY
 ON  PuBLic  HEALTH

 MR,  CHAIRMAN:  Motlon  moved

 “That  a  sum  not  exceeding
 Rs.  10,00,000  be  granted  to  the
 President  out  of  Consolidated
 Fund  of  the  Union  territory  of
 Manipur  to  defray  the  charges  which
 will  come  jin  course  of  payment
 during  the  year  ending  3ist  day  of
 March,  I97!,  in  respect  of  ‘Capital
 Outlay  on  Public  Health’.”

 ON  FLOOD  CONTROL

 MR,  CHAIRMAN  :  Motion  moved  3

 “That  a  sum  not  excceding  Rs,
 13,00  000  be  granted  to  the  President
 out  of  the  Consolidated  Fund  of  the
 Union  territory  of  Manipur  to  defray
 the  charges  which  will  come  In  course
 of  payment  during  the  year  ending  3ist
 day  of  March,  97l,  in  respect  of
 “Capital  Outlay  on  Flood  Control’,””

 Demanpb  No.  37—CapiraL  OUTLAY
 ON  ELECTRICITY

 MR.  CHAIRMAN  :  Motion  moved  :

 “That  a  sum  not  exceeding
 Rs.  80,53,000  be  granted  to  the  Presi-
 dent  out  of  the  Consolidated  Fund
 of  the  Unton  territory  of  Manipur  to
 defray  the  charges  which  will  come  in
 course  of  payment  during  the  year
 ending  3lst  day  of  March,  1971,  in
 respect  of  ‘Capital  Outlay  on
 Electricity’.""

 DEMAND  No.  38—CaPITAL  OUTLAY
 ON  ROADS

 MR.  CHAIRMAN  :  Motion  moved  :

 “That  a  sum  not  exceeding  Rs,
 1,60,00,000  be  granted  to  the  President
 out  of  the  Consolidated  Fund  of  the
 Union  territory  of  Manipur  to  defray
 the  charges  which  will  come  in  course
 of  payment  during  the  year  ending
 ist  day  of  March,  1971,  In  respect  of
 ‘Capital  Outlay  on  Roads’.”

 DEMAND  No.  35—CapitaL  OUTLAY  DEMAND  No.  39—CapiITAL  OUTLAY
 ON  MINOR  IRRIGATION  ON  BUILDINGS

 MR,  CHAIRMAN  :  Motion  moved  :
 “That  a  sum  not  exceeding
 Rs,  1,26,40,000,  be  granted  to  the  Presi-

 MR,  CHAIRMAN  t  Moilon  moved  :

 “That  8  sum  not  exceeding
 Rs.  5,50,000  be  granted  to  the  President
 out  of  the  Consolidated  Fund  of  the
 Union  territory  of  Manipur  to  defray
 the  charges  which  will  come  in  course
 of  payment  during  the  year  ending
 3ist  day  of  March,  I97],  in  respect  of
 *Capltal  Qutlay  on  Minor  Irrigation’,""

 dent  out  of  the  Consolidated  Fund
 of  the  Union  territory  of  Manipur  to
 defray  the  charges  which  will  come  in
 course  of  payment  during  the  year
 ending  3ist  day  of  March,  97I,  in
 respect  of  ‘Capital  Qutlay  on
 Bulldings’.””
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 DEMAND  No.  40—CapITAL  OUTLAY
 ON  ROAD  TRANSPORT

 MR.  CHAIRMAN  :  Motion  moved.

 “That  a  sum  not  exceeding
 Rs,  12,00,000/-  be  granted  to  the
 President  out  of  the  Consolidated
 Fund  of  the  Union  territory  of
 Manipur  to  defray  the  charges  which
 will  come  8  course  of  payment
 during  the  year  ending  3lst  day  of
 March,  1971,  in  respect  of  Capital
 Outlay  on  Road  Transport,

 DEMAND  No.  4]--CapiTaL  OUTLAY
 ON  STATE  TRADING

 MR.  CHAIRMAN  :  Motion  moved  :

 “That  a  sum  not  exceeding
 Ra,  +2,08,29,000/-  be  granted  to  the
 President  cut  of  the  Consolidated
 Fund  of  the  Union  territory  of
 Manipur  to  defray  the  charges  which
 will  come  in  course  of  payment
 during  the  year  cnding  Jist  day  of
 March,  J97I,  in  respect  of  “Caplial
 Outlay  on  State  Trading,"

 DEMAND  No  42—CariTAL  OUTLAY
 ON  INDUSTRIES

 MR.  CHAIRMAN  :  Motion  moved  :

 “That  a  sum  गाता  exceeding
 Rs,  14,50,000/-  be  granted  to  the
 President  out  of  the  Consolidated
 Fund  of  the  Union  territory  of
 Manipur  to  defray  the  charges  which
 sill  come  in  course  of  payment
 during  the  year  ending  3st  day  of
 March,  I97],  in  respect  of  ‘Capital
 Outlay  on  Industries",

 DEMAND  No,  43—CaritTaL  OUTLAY
 ON  COOPERATION

 MR.  CHAIRMAN  :  Motion  moved  :

 “That  a  sum  not  exceeding
 Rs.  4,93,000/-  be  granted  to  the
 President  out  of  the  Consolidated
 Fund  of  the  Union  territory  of

 Manipur
 to  defray  the  charges  which
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 will  come  in  course  of  payment
 during  the  year  ending  3lst  day  of
 March,  I97I,  in  respect  of  ‘Capital
 Outlay  on  Cooperation’,”

 DEMAND  No.  44—LOoaANS  AND
 ADVANCES

 MR,  CHAIRMAN  ;  Motlon  moved  :

 “That  a  sum  not  exceeding
 Rs.  30,00,000/-  be  granted  to  the
 President  out  of  the  Consolidated
 Fund  of  the  Union  territory  of
 Manipur  to  defray  the  charges  which
 will  come  in  course  of  payment
 during  the  year  ending  3st  day  of
 March,  I97!,  In  respect  of  ‘Loans
 and  Advances’,””

 डा०  राम  सुभग  सिह  (बक्सर)  :  सभापति
 महोदय,  यह  बहुत  ही  दुर्भाग्य  की  बात  है  कि

 मणिपुर  राज्य  जो  भारत  का  एक  सुन्दर  इलाका
 है  और  यहां  की  जनता  इतनी  अच्छी  है,  उस
 राज्य  को  राष्ट्रपति  शासन  में  रखा  गया  है।
 मणिपुर  6  अक्तूबर,  969  से  झ्राज  तक  राष्ट्र-
 पति  शासन  के  अन्तर्गत  है  और  वहां  की  विधान
 सभा  भंग  कर  दी  गई  है।  तत्काल  ज्यों  ही  प्रधान
 मंत्री  की  सभा  में  वहां  के  निवासियों  ने  कुछ  इन
 से  प्रश्न  पूछे  शीर  इन्होंने  समका  कि  वहां  उपद्रव
 किया  गया,  उसके  तत्काल  बाद  वहां  की  गवर्न-
 मेंट  गिरी  और  वहां  की  गवनंमेंट  के  गिरने  के
 बाद  वहां  उन  लोगों  का  बहुमत  हुआ  जिन  को
 भारत  सरकार  नहीं  चाहती  थी  कि  वह्द  अपना
 शासन  बनावें,  तो  न  केवल  वहां  के  छासन  को

 बनने  का  मौका  नहीं  दिया  बल्कि  वहां  की  विधान

 सभा  को  भी  भंग  किया  ओर  आज  यहाँ  बंगाल

 में  क्या  हो  रहा  है?  श्रीमान्‌,  देखें  कि किस

 प्रकार  मणिपुर  जैसे  छोटे  और  एक  ऐसे  राज्य  से

 दुष्यंबहार  किया  जाता  है,  मगर  यहाँ  बंगाल  में
 विधान  सभा  को  जीवित  रखा  गया  है।  अगर

 इनको  तनिक  भी  कांसिस्टेंसी  से  मतलब  होता  तो

 मणिपुर  की  ही  तरह  बंगाल  की  भी  विधान  सभा

 को  भारत  सरकार  भंग  कर  देती।  मगर  यहां
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 यह  एक  नाटक  करना  चाहते  हैं।  जिस  तरह  से

 इन्होंने  अन्य  प्रदेशों  में  किया  अगर  बैसी  कार्ये-

 बाही  बंगाल  में  करना  चाहते  हैं  तो  मैं  इस  की
 निन्‍दा  करत'  हूँ  |  बसी  कार्यवाही  बहां  नहीं  की
 जानी  चाहिए।  मणिपुर  के  साथ  बराबर  से

 दुष्यंवहार  भारत  सरकार  करती  रही  है  क्‍योंकि

 बगैर  मणिपुर  की  सरकार  से  पूछे  अथवा  वहां
 की  जनता  की  राय  को  जाने  और  समझे,  इन्होंने
 वहां  के  चार  सब-डिवीजन्स  को  नागालेड  स्टेट
 कौंसिल  के  अधीन  कर  दिया  और  वहां  पर  उन
 चार  सब-डिवीजनों  में  कोई  भी  बात  वहां  की
 प्रदेशिक  सरकार  की  राय  से  नहीं  होती  ।  उस
 की  भी  वहां  की  सरकार  ने  जो  पहले  सरकार

 थी,  उसने  आलोचना  की  और  मांग  की  भारत
 सरकार  से  कि  उन  चारों  सब-डिवीजन्स  को

 मणिपुर  के  तहत  रखना  चाहिए  और  जो  भी

 कार्यवाही  वहां  की  जाय,  चाहे  विकास  की  कार्ये-
 वाही  हो,  या  शाप्तन  की  कार्यवाही  हो,  था  अन्य
 कोई  कार्यवाही  हो,  वह  सारी  कार्यवाही  मणि-

 पुर  की  सरकार  के  माध्यम  से  हो।  मगर  इन
 लोगों  ने  एक  भय  में  आकर  उन  चारों  सब-
 डिबीजन्स  को  पीस  कौंसिल  के  अन्दर  रखा  और
 प्रमी  भी  उसे  ज्यों  का  त्यों  रखे  हैं।  यह  चीज

 नहीं  होनी  चाहिए  ।

 यहां  पर  जो  डिमांड  सप्लीमेंट्री  श्रान्ट  केछिए
 रखी  गई  है,  इसमें  एक  जगह  कहा  गया  है  कि
 वहाँ  की  जेलें  भर  गई  हैं।  दूसरी  जगह
 कहा  गया  है  कि  हमें  बप  खरीदनी  है।  तो  ऐसी
 ऐसी  बातों  के  लिए  डिमाण्ड  रखी  गई  है।  जेल
 क्‍यों  भरी  हुई  है  ?  6  श्क्तुबर  से  वहां  राष्ट्र-

 पति  का  शासन  है|  अगर  बढ़िया  व्यवस्था  होतो,
 शासन  सुन्दर  होता  तो  जेल  भरने  का  सवाल

 ही  नहीं  उठता  ।  जेल  भरी  है  इस  कारण  से  कि

 बहां  के  लोग  चाहते  हैं  कि  नागालेंड  की  ही  तरह
 सणिपुर  को  भी  राज्य  का  वर्जा  दिया  जाय।

 चाहे  अन्य  जो  यूनियन  टैरीटरोज  हैं  त्रिपुरा  और

 हिमाचल  प्रदेश  इन  को  भ्री  दिया  जाय  क्लेकिन
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 चूंकि  वहां  की  जनता  स्वतंत्रताप्रिय  है  इसलिए
 उन्होंने  वहां  पहली  तारीख  से  आन्दोलन  छेड़
 रखा  है  और  आज  उसका  नतीजा  है  कि  आज
 वहां  की  जेलों  में  कहीं  भी  जगह  नहीं  है,  सारी
 जेलें  खचाखच  भरी  हुई  हैं  शौर  यहां  यह  डिमांड

 हम  लोगों  के  सामने  रखी  गई  है  कि  चूंकि  जेलों

 का  पापुलेशन  बढ़  गया  है  इसलिए  हमें  कुछ
 ज्यादा  रकमें  मिलनी  चाहिए।  यह  एक  ऐसी
 गलत  मांग  है  कि  जो  बिलकुल  भी  उचित  नहीं
 लगती  ।

 इसी  तरह  से  बसों  के  खरीदने  का  या

 सड़कों  का  मामला  है  श्रीमान,  अगर  आप

 मणिपुर  जाय॑  तो  पाएंगे  कि  वहाँ  हर  जगह  ऐसे
 लोग  कर  वसूल  कर  रहे  हैं  जो  कर  वसल  करने
 के  अधिकारी  नहीं  हैं  और  कहीं  सरकार  का
 नामोनिश्ञां  नहीं  है।  यहां  पर  यह  भी  कहा  गया
 कि  हम  अफसरों  के  लिए  मकान  बनाना  चाहते
 हैं,  ठीक  है,  मकान  बनाये  जाय,  उसमें  किसी
 की  दो  राय  नहीं  हो  सकती  ।  लेकिन  क्या  उन
 अफसरों  का  या  इस  सरकार  का  कहीं  भी  कुछ
 प्रभाव  है।  वह  पहाड़ी  एरिया,  साढ़े  सात  हजार
 वर्गमील  का  वह  राज्य  है,  सात  सौ  वर्गमील  बह
 तराई  क्षत्र  है,  लेकिन  तगाई  क्षंत्र  में  भी  कोई
 भी  आदमी  अगर  इम्फाल  जाय,  वहां  से  किसी
 भी  सड़क  पर  जाय,  इम्फाल  से  भोमापुर  माना.
 चाहे  तो  वह  स्वच्छन्द्तापूवंक  नहीं  शा  सकता
 चाहे  बस  से  आए,  चाहे  कार  से  आए  और  चाहे
 पैंदल  चले  ।  उसको  बराबर  खतरा  है।  तो  यह
 एक  ऐसा  वासन  है  कि  जिसके  लिए  कोई
 ओचित्य  नहीं  है।  इम्फाल  से  चूड़ाचांदपुर  की
 तरफ  जायं,  वहाँ  भी  कोई  किसी  प्रकार  का
 प्रोटेक्दन  नहीं  है  1  पहाड़ों  में  तो  भ्रान!  जाना  है
 ही  नहीं  ।  तो  ऐसी  शासन  व्यवस्था  का  अन्त

 होना  चाहिए।  सिलचर  से  इम्फाल  के  लिए
 सड़क  बनाने  को  बात  थी।  तीन  चार  ब्षों  से
 ग्बल  रही  है  प्रोर  भाज  तक  बहू  सड़क  नहीं  बन
 पाई  है।  लोकटक  लेक  पर  हाइड्ल  पावर  बनाने
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 की  बात  है,  उसके  लिए  ब्यवस्था  की  गई  है,  यह
 एक  भ्रच्छी  ब्यवस्था  है  ठीक  है,  लेकिन  इसको

 शीघ्रता  से,  जल्दी  से  जल्दी  पूरा  किया  जाना  चाहिए
 क्योंकि  बहुत  दिनों  से  यह  भी  प्रोजेक्ट  चल  रहा
 है  |  दो  तीन  वर्षों  स ेइसकी  भी  बात  चल  रही
 है।  लेकिन  आज  तक  इस  पर  कोई  काम  नहीं

 हुआ  ।  तो  ऐमे  ढंग  से  अगर  मणिपुर  के  शासन
 को  चलाया  गया  तो  यह  शासन  वहां  के  लोगों

 को  कभी  भी  चेन  से  रहने  नहीं  देगा  |  और  इसी
 से  वहाँ  का  एक  एक  आदमी  यह  चाहता  है,
 मणिपुर  में  श्राप  किसी  को  नहीं  पाएंगे  जो  राज्य

 का  दर्जा  न  चाहता  हो  ।  शौर  नागालैंड  को  जब
 आपने  पूरे  राज्य  का  दर्जा  दिया  तो  कहीं  प्रौचि-
 त्य  है  ही  नहीं  कि  उससे  आप  मशिपुर  के  लोगों

 को  वंचित  रखें  .  इसलिए  मैं  चाहता  हैँ  कि

 मणिपुर  को  भी  राज्य  का  पूरा  दर्जा  दिया  जाय

 और  वहां  पर  आप  तत्काल  आम  चुनाव  कराएं,
 जो  नीति  आप  बंगाल  में  चले  हैं  उस  नीति  को

 मणिपुर  में  चू  कि  वह  कमजोर  था  इसलिए  आप
 ने  वहां  नहीं  चलाया  |  वहाँ  की  विधान  सभा
 को  भंग  कर  दिया  और  यहां  आप  हिचक  रहे
 हैं  ।  यहां  मांग  हो  रही  है  कि  विधान  सभा  को
 भंग  कर  के  चुनान  कराएं  तो  आप  की  हिम्मत
 नहीं  पड़ती  ।  तो  ऐसी  कुछ  कांसिस्टेसी  होनी
 चाहिए  कि  जो  जनता  की  समभ  में  आए  1

 ईप्रानदारी  होती  अगर  भारत  सरकार  में  तो

 इस  इन-काँसिस्टेंसी  को  वहू  खत्म  कर  देती  ।

 इसलिए  मैं  मांग  करता  हूं  कि  यहां  पर  एक
 काँसिस्टेंट  नीति  होनी  चाहिए,  संयत  नीति  जिस
 में  कहीं  भी  भेदभाव  न  हो  ।  अगर  मणिपुर  में
 एक  नीति  चला  रखी  हूँ  तो  यहां  भी  वही  चला-
 इए  ।  मगर  मणिपुर  की  जनता  को  अपनी  दासन
 व्यवस्था  बनाने  से  आप  क्‍यों  वंचित  रखते  हैं  ?
 इसलिए  में  चाहता  हुं  कि  तत्काल  आप  वहां
 चुनाव  कराएं  मणिपुर  में  क्योंकि  आप  ने  गलती
 की  है  वहां  के  लोगों  को  पूरी  तरह  से  प्रपनी
 व्यवस्था  करने  का  अधिकार  प्राप  दें  ।  और  वहां
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 ऐसे  पे  आफिपसतर  भेजे  जाते  हैं  जिनका  कहीं

 दूसरी  जगह  ठिकाना  नहीं  हैं।  अभी  यहाँ  मधु
 लिमये  जी  ने  तीन  सचिवालयों  की  घर्चा  की  हैं
 झौर  यहां  यह  है  कि  प्रत्येक  सचिवालय  में
 कम्पीटिशन  है,  हर  सेक़टरी  आ  कर  प्राइम
 मिनिस्टर  के  प्राइवेट  सेक्रॉटटी  के  यहाँ  दर्बार

 लगाता  है  क्‍योंकि  बगेर  उनकी  अनुकम्पा  के,  उन
 की  मर्जी  के,  उनका  काम  ही  नहीं  चलता  और
 प्राइम  मिनिस्टर  दूसरों  की  नजीर  दैती  हैं,
 नसीहत  देती  हैं  -  यहां  अभी  सेठी  जी  कह  रहे
 थे,  मैं  डिमांड  करता  हूँ  कि  झाप  बतावें  अपने
 सारे  मिनिस्टरों  का  टूर  प्रोग्राम  कि  कहाँ  कहां
 वह  आए  हैं  ?  क्‍यों  नहीं  मणिपुर  गए  आप  ?
 जिस  तरह  से  गलत  ढंग  से  खर्चा  किया  जाता  है,
 एक  एक  सप्लोमेंट्री  डिमांड  को  आदमी  समझ
 सकता  हैं  कि  शाप  के  खजाने  में  कहीं  खर्चें  बढ़ा
 दो  तीन  लाख  रुपये  लेकिन  अगर  इस  तरह  से
 तीन-तीन  डिमाण्ड्स  आती  हैं,  तो  ऐसी  मांगें
 करना  बिलकुल  गलत  है  1

 इस  लिए  मैं  चाहूँगा  कि  वहां  जितनी  भी
 सड़कें  बनाने  की  योजनाएं  थीं,  जितने  राजपथ
 हैं,  उन  सारे  राज-पथों  पर  ऐसी  फिजा  पैदा
 करें  कि  वहाँ  गरीब  आदमी  निकल  सके,  आज
 कोई  भी  वहाँ  अकेला  नहीं  निकल  सकता  है।
 यह  किस  ढंग  का  श्ञासन  है,  ऐसे  शासन  को
 खत्त  करना  जरूरी  है  t

 हम  चाहते  हैं  कि  वहां  को  जनता  की  चुनी

 हुई  सरकार  भावे,  इसलिए  हां  विधान  सभा
 के  लिए  आम  चुनाव  दीष्र  होना  चाहिए  ताकि

 वहां  की  जनता  अपनी  शासन  ब्यवस्था  को  स्वयं

 संभाल  सके  ।  6  महीने  पूरे  होने  को  हैं,  अब  इस
 को  झाग  नहीं  बढ़ाया  जाना  चाहिए।  जो  बात
 आप  वहाँ  करें,  ठीक  वही  बात  बंगाल  में  भी

 करें।  जितने  आफिसर्ज  बाहर  से  वहां  गये  हैं
 ौर  जिनको  मणिपुर  से  प्रेम  नहीं  है,  उन  को
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 वापस  बुलाया  जाना  चाहिए।  आज  स्थिति  यह
 है  कि  जितने  कन्डेम्ड  आफिसजं  है  उनको  ऐसी
 जगहों  पर  भेजा  जाता  है--इस  नीति  को  भी
 सरकार  सुधारे  |  वहां  पर  जो  चार  सब-डिबी-
 जन्स  रखे  गये,  जो  पीस-काउन्सिल  के  अन्तरगत
 आते  है,  उनको  हटा  कर  वहाँ  की  शासन  ब्यव-
 सधा  का  भाग  बनाया  जाय  |

 SHRI  RANGA  (Srikakulam)  :  Mr.
 Chairman,  Str,  |  agree  with  what  all  has
 been  said  by  my  hon,  friend,  Dr.  Ram
 Subhag  Singh,  in  support  of  the  rights  and
 the  needs  of  the  people  of  Manipur.

 I  would  like  the  Government  of  India
 to  keep,  specially,  in  mind  the  strategic
 value  of  that  State,  a  land-locked  State  as
 it  were.  The  communications  are  very
 defective.  It  Js  not  connected  with  the
 rest  of  us,  neither  by  rail  nor  by  road,
 Only  by  plane,  once  or  twice  a  day,  |
 suppose,  the  people  are  able  to  reach  there
 quickly.  The  air  passige  is  also  being
 subsidised,  I  would  like  the  Government
 to  pay  their  special  attention  to  this  State,
 to  their  needs  and  development,  to  their
 communications  by  air,  by  road  and  by
 Investigating  every  possibility  of  exploiting
 it  to  the  fullest  possible  extent.

 Secondly,  although  it  has  become  n-ces-
 sary  for  then  to  have  it  under  the  Presi-
 dent’s  Rule,  I  wonder  why  the  local  legis-
 lative  Assembly  !s  not  converted  into  an  ad-
 visory  council  and  why  their  advice  is  not
 sought  on  regard  not  only  to  these  small
 grants  that  are  being  placed  before  us  but  also
 in  regard  to  their  own  local  social  economic
 and  political  needs,  Some  special  steps
 will  have  to  be  made  in  order  to  take  ad-
 vantage  of  their  presence,

 Thirdly,  they  have  been  asking  for  a
 regular  status  of  a  State.  They  are  being
 denied  this  privilege.  My  hon.  friend,
 Dr.  Ram  Subhag  Singh,  has  just  drawo
 our  attention  to  the  fact  that  none  of  the
 Mioisters  makes  a  polat  to  go  there  and
 spend  some  time  there  and  study  the  pro-
 blems  of  the  people  there  and  that  only
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 condemned  officers  are  sent  there.  Would
 itnot  be  possible  for  the  Government  to
 repair  this,  to  see  that  only  good  enough
 officers  and  first-rate  officers  are  sent
 there  and  to  help  those  people  to  develop
 thelr  own  officers?  Why  is  it  that  first
 tate  officers  are  not  willing  to  go  there  ?
 Becai  the  allo  that  are  granted
 to  them,  the  privilege  that  obtain  for
 them,  the  housing  and  schooling  facilitles,
 are  not  available,  Some  attentlon  has  got
 to  be  pald  to  that  in  order  to  make  ser-
 vice  in  that  State  attractive  enough  for  the
 best  of  our  officers  to  go  there.  It  is  not
 Proper  to  have  to  continue  to  depend  upon

 the  officers  from  outside.  Effective  steps
 will  have  to  be  taken  to  see  that  the  local
 people  are  encouraged  in  every  possible
 Manner  to  raise  the  positions  of  responsi-
 bility  in  the  officers’  cadre  so  that  they
 will  be  able  to  serve  their  own  people.

 One  other  thing  that  came  to  my  notice
 there  was  that  we  have  some  special  consta-
 bulary  or  some  service  that  was  constituted
 there.  Our  people  are  sent  there  from  the
 army  and  from  the  special  police.  I  was
 told  that  was  being  paid  to  them  by  way
 of  allowances,  salaries  and  other  conve-
 niences  was  not  at  all  enough.  Quite  a
 number  of  people  have  suffered  so  much
 financially  and  also  soclally.  Therefore,
 something  has  got  to  be  done  in  order  to
 help  their  service  become  more  attractive
 than  what  ft  fs,

 Coming  to  the  question  of  Food  supp-
 lies  fortunately,  Ul  now  the  population  is
 within  safe  limits  and  they  are  able  to
 depend  on  their  on  local  food  supply  but
 such  of  the  surplus  as  becomes  available
 is  just  being  taken  over  by  the  Government  at

 too  low  a  price,  Would  it  not  be  possible  jor
 the  Government  to  pay  a  highly  cnough  price
 for  these  surpluses  and  found  it  Into  a  special
 fund  and  utilise  dt  for  their  own  loaal  and
 social  development  ?

 Educatianal  facilities  are  enuogh.  They
 have  been  asking  not  only  for  a  University
 but  a  number  of  Polytechnics  and  a  Medical
 College.  Something  has  got  to  be  done  in
 that  direction,  4  am  not  very  much  in  a
 hurry  that  President's  rule  should  be  ended
 quickely  and  the  earlier  regime  should  be
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 (Shri  Ranga]

 brought  in.  The  earlier  regime  itself  is
 not  so  much  satisfactory,  Their  legislative
 assembly  does  not  have  sufficient  number  of
 people  with  the  result  that  they  have  falled  to
 display  just  as  much  sense  of  responsibility
 ds  one  would  have  expected.  I  do  recognise
 that  even  in  bigger  States  similar  defficultles
 are  experienced,  But  so  far  as  this  strategic,
 important  and  vulenerable  State  is  concer-
 ned,  |  would  certainly  like  the  President's
 raj  be  continued  for  another  six  months  80
 that  the  local  people  as  well  as  the  legisla-
 tors  will  become  wiser,  abler  and  would
 be  willing  to  provide  for  themselves  a
 healthier  political  atmospher  than  as  has
 become  possible  till  now,

 श्री  बलराज  मधोक  (दक्षिण  दिल्ली)  :
 सभापति  जी,  मुझे  दो  महीने  हुए  मणिपुर  जाने
 का  अवसर  मिला  था।  मणिपुर  को  देख  कर

 मुझे  कश्मीर  की  घाटी  की  याद  आगई  ।  इतनी
 सुन्दर  घाटी,  इतना  सुन्दर  क्षेत्र  शायद  भारत  में
 कोई  रहा  हो  ।  यह  राज्य  जिसका  कुल  क्षेत्र  फल
 9  हजार  वर्गमील  है,  जिसमें  ll  लाख  की
 आवादी  है,  उस  के  बीच  में  700  वर्गमील  की
 मणिपुर  की  घाटी  है  झौर  बाकी  पहाड़ी  क्षेत्र  हैं।
 इस  मणिपुर  राज्य  ने  सदियों  तक  अपनी  स्वत-
 न्त्र्ता  को  बनाये  रखा,  अपनो  संस्कृति,  घर्मं  और
 भाषा  को  बना  रखा  और  वर्मा  से  टक्कर  ली,
 अन्य  मुत्कों  से टक्कर  ली  ओर  हिन्दुस्तान  की
 भी  एक  प्रकार  से  सेवा  की  ।  अ  ग्रेजों  के  काल
 में  यह  अग्नेजों  के  अन्तर्गत  रहा  और  अब  यह
 भारत  गणराज्य  का  एक  बंग  है।  परन्तु  क्यों--

 इस  लिए  कि  यहां  के  लोग  अपने  ग्रापको  भारतीय

 कहूलाने  में  गव॑  करते  हैं,  क्‍योंकि  वे  देशद्रोही
 नही  हैं,  क्योंकि  व ेचीन  और  पाकिस्तान  की
 लोर  नहीं  जाते  हैं,  क्‍योंकि  वे  कहीं  और  से

 प्र  रणा  ले  कर,  अलग  मजह॒व  कौ  प्ररणा  लेकर
 या  किसी  अन्य  प्रकार  को  आईडियोल्जो  से
 प्रेरणा  लेकर  भारत  से  अलग  होने  की  बात
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 नहीं  करते  |  इसलिए  भारत  सरकार  समझती

 हैं--घर  की  मुर्गी  दाल  बराबर,  इसलिए  पिछले
 20  सालों  में  उन  के  प्रति  हमारा  जो  वंया  रहा
 है,  उस  कौ  जितनी  भी  श्रालोचना  की  जाय  कम

 है  7  मणिपुर  की  प्रपनी  भाषा  है,  बड़ी  बिक्सित
 भाषा  है,  मणिपुर  का  सारा  काम-काज,  शिक्षा
 दीक्षा  उसी  भाषा  के  द्वारा  होती  थीं,  किन्तु
 आज  उस  भाषा  का  कोई  स्थान  नहीं  है  |  हमारे
 संविधान  में  उस  को  स्थान  नहीं  है।  वहां  भी
 आज  मणशिपुरी  भाषा  को  खत्म  कर  के  अ  ग्रेजी
 लादी  जा  रही  है  1  आप  जरा  तुलना  कीजिए--
 हमने  कश्मी री  भाषा  को  अपने  संविधान  में  स्थान
 दे  रखा  है,  लेकिन  कश्मीरी  कहां  पढ़ाई  जाती

 है,  प्राइमरी  शिक्षा  में  भी  नहीं  पढ़ाई  जाती  है,
 राज-काज  में  भी  उस  को  कहीं  स्थान  नहीं  है,
 उसी  तरह  से  मशिपुरी  भाषा  भी  उतनी  ही
 अधिक  विकसित  है,  सारा  काम  काज  इस  भाषा
 में  होता  था,  लेकिन  आज  उसका  कोई  स्थान

 नही  है।  मैं  पूछना  चाहता  हूँ  कि  इस  भाषा  को
 हमारे  ष््बें  शेड्यूल  में  स्थान  क्‍यों  न  दिया
 जाय,  जब  हमने  बंगाली  को  स्थान  दिया,  सिंधी
 को  स्थान  दिया  है,  तो  इस  भापा  को  भी  उस
 में  स्थान  मिलना  चाहिये  ।  उन  की  यह  शिका-
 यत  है  कि  भाषा  के  बारे  में  हमारे  साथ  भेद-
 भाव  का  वर्ताव  किया  जा  रहा  है।

 इस  क्षेत्र  को  अभी  तक  यूनियन  टैरिटरी
 बना  रखा  है|  यहां  की  ग्रावादी  IL  era,  यहां
 का  क्षेत्र  फल  9  हजार  वर्ग  मील,  इस  के  मुका-
 बले  में  नागालैन्ड  है  जहाँ  की  आबादी  सिफ  4

 छाव  है,  एरिया  बहुत  कम  है,  मेघालय  की
 आबादी  भी  बहुत  कम  है,  परन्तु  वे  तो  फुल-
 फ्लेज्ड  स्टेटस  हैं  भौर  मनीपूर  यूनियन  टेरिट्री
 है  ।मैं  आप  से  पूछता  हूँ  कि  नागालेंड  और  मनी.

 पुर  साथ  साथ  जुड़ें  हैं  फिर  उनमें  अलग  अलग
 पोलिटिकल  और  कॉस्टीट्यूहनल  स्टेट्स  देने  का
 क्या  मतलब  है  ?  कब  तक  आप  इस  प्रकार  से
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 चला  सकते  हैं  ?  आज  यह  आवश्यक  हैं  कि  इस
 क्षेत्र  में  जितने  भी  राज्य  हैं--मेघालय,  त्रिप्‌ रा,
 नागालैंड  और  मनीपुरी  उन  सभी  का  एक  ही

 कॉस्टीट्यूशनल  स्टैटस  हो  ।  या  तो  सभो  यूनियन
 टेरिट्री  हों  या फिर  सभी  का  फुलफ्लेज्ड  स्टेट  का
 दर्जा  हो  |  सभी  की  स्थिति  एक  प्रकार  की  ही

 होनी  चाहिए  |  अगर  ऐसा  नहीं  होगा  तो  आपस
 में  मनमोटाव  रहेगा  शौर  फिर  उसके  कारण  से
 असंतोष  बढ़ेगा  t

 7  brs.

 इतना  ही  नहीं  नागालैंड  की  चार  लाख  की
 आवादी  है,  वहां  की  आमदनी  40  लाख हैं
 लेकिन  पिछले  साल  बहाँ  30  करोड़  का  अनुदान
 दिया  गया  लेकिन  मनीपुर  की  आवादी  L)  लाख
 है,  उनको  अपनी  आमदनी  दो  करोड़  की  है
 लेकिन  उनको  4  करोड़  का  अनुदान  इस  नए
 बजट  में  दिया  गया  है।  मैं  पूछता  हूं  कि  इसका
 क्या  कारण  है  ?  क्‍या  मनीपुर  में  विकास  की
 आवश्यकता  नहीं  है  ?  इस  प्रकार  का  भेदभाव
 क्यों  किया  गया  है  ?  वहां  के  छोथों  ने  मुझे
 बताया  कि  अगर  हम  भी  नागालैंड  वालों  के
 रास्ते  पर  चलें,  पुल  तोड़ें,  बम  गिरायें  और
 गोलियां  चलायें  तो  हमारी  बात  गवर्न॑मेंट  सुनेगी,
 यह  दुर्भाग्य  की  बात  है  कि  इस  प्रक।र  के  भेद-
 भाव  के  कारण  वहां  के  लोग  भी  उसी  रास्ते  पर
 चलने  की  बात  सोच  रहे  हैं  जिश्त  पर  कि  नागा-
 लैंड  और  मीजो  के  लोग  चले  t  मैं  नहीं  चाहता
 कि  मनीपुर  के  छोग  भी  उसी  रास्ते  पद  चलें ।

 मुझे  उम्मीद  है  कि  वहाँ  के  लोग  अपनी  देश
 भक्ति  का  परिचय  देंगे  और  उस  मार्ग  पर  नहीं
 चलेंगे  परन्तु  उत  सीमावर्ती  क्षेत्र  में  जब  असम्तोष

 होगा  तो  उस  अपक्षन्तोष  का  लाभ  उठाने  के  लिए
 दुसरे  लोग  वहां  पर  आ  जाते  हैं।  वहाँ  पर
 पाकिस्तानी  तत्व  बहुत  एक्टिव  हैं।  बहुत  से

 इंफिल्ट्रेंट्सं  वहाँ  घुसे  हैं।  बहुत  से  चीनी  तत्व
 ओर  नागा  रेवेल्स  वहाँ  पर  एक्टिव  हैं  लेकिन
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 फिर  भी  केन्द्रीय  सरकार  कोई  ध्यान  नहीं  देती

 है,  उनको  पूरे  राज्य  का  दर्जी  नहीं  देती  है;
 इसलिए  वहाँ  पर  इस  प्रकार  का  खतरा  है,
 रेवेलियन्स  की  डाकवेल  पड़  चुकी  है  जिसकी
 खबरें  मिल  रही  हैं।  कुछ  लोग  ट्रेनिंग  के  लिये
 पाकिस्तान  गए  हैं  श्ौर  कुछ  छोग  ट्रेनिंग  के

 लिए  चीन  गये  हुये  हैं।  इसलिए  कहीं  ऐसा  न

 हो  कि  नागालैंड  की  परिस्थिति  वहाँ  भी  पंदा
 हो  जाये  ।  नागालैंड  पर  पहले  दो  बार  करोड़  खर्च
 ख़र्च  करने  के  बजाय  अब  आप  30  करोड़
 सलाना  खर्च  कर  रहे  हैं।  कहीं  यहा  बात  मनी-

 पुर  में  भी  न  हो  कि  अभी  आप  वहाँ  पर  दो  चार
 करोड़  रुपया  भी  खर्च  नहीं  करना  चाहते  लेकिन
 कल  सेक्योरिटी  के  ऊपर  ही  50  करोड़  आपको
 खर्च  करना  पड़े  |  तो  यह  जो  झापको  मनौपुर
 के  प्रति  भेदभाव  की  नीति  है  उसकी  छोड़  कर
 वहाँ  पर  आप  फुडफ्लेज्ड  स्टेट  का  दर्जा  दोजिये
 भौर  पूर्ण  रूप  में  अनुदान  और  ग्रान्ट्स  की
 ब्यवस्था  कीजिए  |

 वहाँ  पर  एक  और  समस्‍या  है  कि  वह  प्रदेश
 बाकी  देश  से  बिल्कुल  कट  आफ  है।  सड़क  तो
 है  नहीं  -  सड़क  जाती  है  वाया  कोहिमा  ।  और
 नागालेंग  में  चूंकि  असन्तोष  है,  गाड़ियों  पर

 हमला  हो  जाता  है  इसलिए  वहाँ  के  लोग  ट्रक
 शौर  बस  के  द्वारा  नीचे  आने  से  कतराते  हैं।
 दूसरा  रास्ता  हवाई  रास्ता  है  लेकिन  इंडियन
 एयर  लाइंस  की  हालत  यह  हैं  कि  कभी  प्लेन
 जाता  है  और  कभी  नहीं  जाता  है।  इस  प्रकार
 से  वह  इलाका  बिल्कुल  कट  आफ  हो  गया  है
 बाकी  देश  से  |  वहाँ  पर  शिक्षा  बढ़  रही  हैं,
 कालेज  खुले  हैं  लेकिन  पढ़े  लिखे  नौजवानों  में
 बैक।री  वढ़  रहो  हूँ  |  चूंकि  उन  पढ़े  लिखे  नौज-
 वानों  के  लिये  कोई  ग्रोपेनिंग  नहीं  हैँ  और  उनमें
 मतन्तोष  हैं  इसलिए  वे  लोग  पाकिस्तान  भौर
 चीन  के  छ्िकार  हो  रहे  हैं।  इसलिए  आज  इस
 बात  की  बहुत  झ्रावदयकता  है  कि  वहाँ  पर
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 [श्री  बलराज  मधोक ]

 बेकारी  को  दूर  करने  के  लिए  पग  उठाये  जाएं  |
 कदमीर  के  लिए  आप  पग  उठाते  हैं।  जब  वहां
 पर  असंतोष  होता  है,  बल  और  गोली  चलती  हैं
 तो  आप  कहते  हैं  कि  वहां  पर  वेकारी  है।  आज
 कइमीर  की  पर  कंपिटा  इनकम  दो।यद  दिल्ली
 को  छोड़कर  सबसे  ज्यादा  है।  धाज  फिर  कश्मीर
 घाटी  की  पर  कैपिटा  इनकम  जम्मू  से  दुगुनी  है
 वहाँ  पर  आज  इतनी  समृद्धि  है  परन्तु  फिर  भी
 बेकारी  के  नाम  पर  एच०  एम०  टी०  फोर्स  किया
 जा  रहा  है  कि  वहां  पर  अपना  धड़ियों  का  कार-
 खाना  खोले  t  मुझे  इसमें  कोई  प्रापत्ति  नहों  है
 लेकिन  कदइमीर  की  श्राबादी  IS  लाख  है  उससे
 प्रति  आपकी  यह  नीति  है  फिर  मनीपुर  जिसकी
 आबादी  Ll  लाख  है  उसके  लिए  आप  कया  कर
 रहे  हैं?  वहाँ  पर  आप  कारखाना  क्‍यों  नहीं
 खोलते  हैं  मैं  पूछता  हूँ  क्या  भारत  सरकार  ने
 कोई  भी  इन्डस्ट्री  वहाँ  पर  खोली  है,  किसी  प्रकार
 का  कोई  भी  उद्योग  वहाँ  पर  शुरू  किया  है  और
 क्या  बेकारी  को  दूर  करने  के  लिए  किसी  प्रकार
 का  कोई  रास्ता  अपनाया  है  ?  आपने  कुछ  भी

 महीं  किया  है।  मैं  इस  सरकार  को  वानिग  देता

 है  कि  मनीपुर  के लोग  शायद  कब्मीरियों  की
 तरह  से  पाकिस्तान  से  साठ-गाँठ  नहीं  करते
 लेकिन  हर  बात  में  सब्र  की  एक  लिमिट  होता
 है,  अगर  चह  लिमिट  प्रा  जायेगी  सन्न  का  पैमाना
 लब्रैज  हो  जायेगा  तो  फिर  एक  दिन  वे  लोग
 भी  मुसीबत  खड़ी  कर  देंगे  1  मैं  चाहता  हूं  कि
 आप  कम  से  कम  जो  स्थान  कशमीर  को  दे  रहे
 हैं  वही  स्थान  मनीपुर  को  दीजिए  ।  मनोपुर  को
 घाटी  किसी  की  दृष्टि  से  कश्मीर  से  कम  नहीं
 है  बल्कि  कई  बातों  में  कश्मीर  से  बढ़िया  है  ।
 मणिपुर  का  बहुत  सा  इलाक।  शापते  दे  रखा  है
 नागालैंड  ।  को  पहाड़ी  इलाके  में  कुछ  नागा  बसते
 थे  इसलिये  बहां  पीस  काउन्सिक  का  अधिकार

 होगा  |  आज  वहां  पर  कन्ट्रोल  है  नागालेंड  की
 भोवर  ग्राउन्ड  सरकार  का  या  प्न्डर  पग्राउन्ड
 सरकार  का  -  मैं  पूछना  चाहता  हैँ  कि  गवर्नमेंट
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 a  कफ  इंडिया  को  क्‍या  अधिकार  था  कि  मणिपुर
 के  किसी  क्षंत्र  को  पी  काउन्सिल  या  नागालेंड
 के  अबिकार  में  देती  ।  आप  को  तुरन्त  उखरूल
 इत्यादि  जो  सवनहिवीजन  है  उसके  ऊपर  से
 पीस  काउन्सिल  का  अधिकार  हटाना  चाहिये।
 कोई  भी  अन्डर  स्टेडिग  जो  जाप  ने  नागाओं  से
 की  है  वहू  उन  पर  मान्य  नहीं  है।  उनको  मणि-

 पुर  के  अन्डर  आप  दीजिये  शौर  उस  सरकार
 को  छूट  दीजिए  कि  रिवेल्स  को  सरूती  से  दबाया
 जाय  t

 मणिपुर  को  आप  को  सीधा  रास्ता  देना
 होगा  गोहाटी  तक  ताकि  वहां  के  लोग  बिना
 रोक  टोंक  आ  सकें  । और  जब  तक  ऐसा  नहीं
 किया  जाता  तब  तक  हवाई  यातायात  को  आप
 को  बढ़ाना  होगा  और  उसके  लिए  सबसिडाइज्ड
 किराया  लगाना  होगा  ताकि  वहां  के  लोग  मा
 सकें  |

 इस  समय  वहां  श्रसेम्बली  नहीं  है।  पहले
 वहां  पर  आप ने  प्रेप्ती  डेण्ट  छल  लागू  किया  है  |

 ग्रच्छा  प्रशासन  देकर  उसकी  कठिनाइयों  को,
 बेचेंनी  को,  असंतोष  और  बेकारी  को  दूर  करने
 की  कोशिश  की  और  वहां  पर  यातायात  के
 साधन  बढ़ायें  इस  दृष्टि  से आप  ने  एक  स्कीम

 वहां  ली  है,  हाइड्रो  इलेक्ट्रिक  की  ।  परन्तु  उस
 पर  काम  बड़ी  घीमी  गति  से  हो  रहा  है  जिसको

 बढ़ाना  होगा  और  शासन  को  सुदुढ़  करना  होगा
 मुझे  प्रसन्‍नता  है  कि  आप  ने  जो  वहाँ  उस-राज्य-

 पाल,  श्री  कोहली  को  भेजा  है,  वह  एक  अच्छे
 व्यक्ति  हैं,  अनुभवी  प्रशासक  हैं  और  मैं  आज्ञा
 करता  हूं  कि  मणिपुर  में  वह  झच्छा  काम  कर
 सकेंगे।  परन्तु  केवल  कुशल  प्रशासन  ही  काफी

 नहीं  है,  आपको  वहां  की  जनता  के  दिल  को
 ज्ञोतना  होगा  ौर  उप्तके  दिल  को  जीतने  के

 लिए  जो  भी  आवश्यक  पग  होगा  बहू  आप  को
 उठाना  होगा  1  आप  उन्तको  फुल  स्टेटहुड  दीजिये

 वहूँ  मणिपुर  की  जो  भाषा  है  उसको  उचित
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 स्थान  दिया  जाय  ।  वहां  की  बेकारी  दूर  करने
 के  लिए  कोई  इंडस्ट्री  खोलिये  और  चौथी  बात
 यह  कि  उनको  उतके  क्षेत्र  की  आवश्यकताओं  के

 मुताबिक  अनुदान  दीजिए  ।  अगर  आप  इन
 चार  बातों  पर  घ्यान  देंगे  तो  मैं  समझता  हूँ  कि
 मणिपुर  एक  और  नागालेंड  बनने  से  बच  जायेगा
 ओर  हमारे  देश  का  एक  मजबूत  क्षेत्र  बन
 पायेगा  |  अन्यथा  हम  और  आप  क्‍या  बनेंगे  इस
 की  कल्पना  करते  हुए  मैं  घबराता  हूँ  I

 Shri  Kalita,

 SHRI  DHIRESWAR  KALITA
 (Gauhaul)  :  Mr,  Chairman  Sir,  my  friend
 Shri  Meghachandra  from  Manipur  is  not
 here,  Iam  sorry  to  state  that  Manipur  is
 still  a  Union  Territory  and  it  has  not  been
 given  the  statehood,  You  know,  Sir,  that
 on  the  26th  January  on  the  Republic  Day
 function,  all  the  students  had  boycotted  that
 function—even  the  N.C.C  boy  did  that.
 Why  7?  Because,  they  fee!  that  they  are  not
 Indians.  Why  should  they  think  so?  Bs-
 cause  there  are  no  avenues  for  them.  There
 is  not  even  a  single  industry  in  Manipur
 except  some  petty  trade  that  is  belng  carrled
 on,  There  are  thousands  of  young  boys—
 engineers  and  doctors—who  are  unemploy-
 ed,  Manipur,  our  neighbour,  is  in  the
 eastern  most  part  of  the  country,  Now-a-
 days  prematured  youth  are  organising  some
 hostile  activities  here.  Every  day  we  see
 them  in  papers,  Many  people  have  been
 organising  underground  activities,  and  many

 MR,  CHAIRMAN:

 are  going  to  Pakistan  from  Mizo  hill.
 They  are  also  getting  arms,  Why?  There
 must  be  some  reasons  behind  this.  Some
 time  back  the  Prime  Minister  went  to  Manl-
 pur—Imphal—whece  she  was  supposed  to
 address  a  meeting  but  she  could  not  do  80
 because  in  that  very  meeting  there  was  some
 firing  ax  a  result  of  which  three  people  were
 killed,  This  fa  the  condition  of  Manipur.
 Under  these  conditions,  what  is  the  Govern-
 meat  of  India  doing?  It  has  discovered
 the  A  by.  Ti  Mani  UF  leaders
 came  to  Delhi,  They  demanded  that  the
 majority  party,  the  United  Front,  should
 be  allowed  to  form  the  government,  but  be-
 cause  they  were  not  favoured  by  the  rulers
 in  D-Jhi,  they  were  not  allowed  to  do  80
 and  the  House  was  disolved.  So  many
 months  bave  passed,  Still  there  is  mo
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 announcement  about  a  mid-term  election.
 If  the  situation  there  is  to  be  to  brought
 to  normalcy,  if  peace  ls  to  be  malotalned,
 the  first  and  foremost  pre-requisite  is  the
 announcement  of  a  date  for  mid-term  elec-
 tlons,  If  that  Is  dons,  all  the  parties  will
 take  up  issues.  Because  no  election  is  in
 sight,  the  Manipur  people  do  not  see  their
 own  Government.  One  of  the  bureaucrats
 from  Delhi,  Shri  Baleswar  Persad,  wes  sent
 there,  Now  he  has  been  posted  as  ambas-
 sador  to  Burma,  But  it  is  also  a  known
 fact  that  he  amassed  a  huge  amount  from
 Manipur,  That  man  has  been  posted  our
 ambassador  to  Burma,  This  matter  has
 not  been  inquired  Into,  This  was  an  allega-
 tion  made  by  Shri  Meghachandra.

 Now  an  Additional  secretary  from  the
 Defence  Ministry,  Shri  Kohll,  has  been
 posted  there  as  Lt,  Governor,  But  I  can
 tell  you  that  by  this  the  Manipur  situation
 cannot  be  brought  under  control,  For  this
 conditions  conducive  to  peace  have  to  be
 created  so  that  the  people  there  can  feel
 they  are  part  and  parcel  of  India  and  get
 thelr  due  share  from  India,  thelr  due  share
 of  political  autonomy  just  like  other  States
 in  the  country.

 As  Dr,  Ram  Subhag  Singh  has  said,
 today  thousands  of  psople  are  In  jail  there
 for  demanding  statehood.  My  comrade,
 Shri  Meghachandra,  has  gone  there  to  laun-
 ch  8  movement  for  this  purpose.  Manipur
 jails  are  overcrowde!  with  prisoners.  If
 Nagaland  with  a  population  of  5  lakhs  can
 have  a  State,  on  what  grounds  can  Manipur
 with  a  population  of  5  lakhs  be  denied

 hood?  If  Nagaland  can  get  financial
 assistance  from  the  Government  of  India,
 how  can  It  be  denied  to  Manipur?  There

 t  be  double-standards,  double  yard-
 stick,

 So  the  first  step  for  the  restoration  of
 normalcy  is  to  announce  a  date  for  mid-term
 election  and  upgrade  the  Union  Territory  to
 a  State.

 Since  time  is  short,  I  cannot  go  into
 details,  As  Dr,  Ram  Subhag  Singh  and
 Shri  Balraj  Madhok  have  sald,  the  Loktak
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 [Shri  Dhireshwar  Kallta]

 Project  is  very  vital  for  Manipur.  Even  the
 previous  Governmeat  there  has  been  deman-
 ding  its  implementatlon  for  many  years,
 If  it  is  not  implemented,  so  floods  in  Manl-
 Pur  cannot  be  controlled  and  power  cannot
 be  generated,  If  the  project  is  implemented
 these  objectives  can  be  achieved.  So  this
 should  be  taken  up  as  soon  as  possible.
 Though  Manipur  has  got  its  own  administ-
 ration  like  the  Union  Territories  of  Dethi
 and  Tripura,  its  employees  are  being  given
 the  pay  scales  which  are  given  to  the  emp-
 loyees  of  the  Assam  Government.  I  do  not
 know  why  this  is  being  done.  Munipur  is
 the  farthest  part  of  our  country  and  any-
 thing  which  goes  to  Manipur  from  Bombay
 has  to  go  to  Calcutta,  then  to  Gauhati,
 then  to  Dimapur  and  then  to  Imphal.  So,
 the  dearness  allowance  that  Is  given  to
 them  according  to  the  Assam  rates  wou'd
 not  be  sufficient  to  meet  their  expenses,
 The  Government  of  India  should  see  that
 the  dearness  allowance  rates  as  well  as  the
 pay  scales  that  are  given  to  the  employees
 of  Manipur  should  be  the  same  as  those
 given  to  the  employees  of  the  Union  Terri-
 tory  of  Delhi.

 श्री  भगवान  दास  (ग्रौसग्राम)  :  सभापति

 महोदय,  मनीपुर  के  बारे  में  आपने  मुझे.  बोलने
 का  मौका  दिया  है,  इसके  लिए  मैं  आपको  घन्य-
 बाद  देता  हूँ  -  मनीपुर  को  स्टेटहुड  देने  के  बारे
 में  दूसरे  माननीय  सदस्यों  ने  जो  माँग  पेश  की

 है,  उसका  हम  एक  मत  से  समर्थत  करते  हैं।

 मनीपुर  में  प्रंजीडेंट्स  रूल  को  चलते  छः  महीने
 हो  गये  हैं।  वहाँ  चुनाव  कराने  की  अ  पकों
 व्यवस्था  करनी  चाहिए।  यह  सरकार  जब  तक
 फोई  आन्दोलन  नहीं  होता  है,  जब॒  तक  गोली-
 बारी  नहीं  होती  है,  जब  तक  सावंजनिक  सम्पत्ति
 को  जलाया  नहीं  भ्राता  है।  तब  तक  जागती

 नहीं  है  शर  जनता  की  जायज  माँग  को  म।ननी

 नहीं  है  1  बहां  पर  रेलों  में  तिल  रखने  को  भी

 जगह  नहीं  रही  है।  छोग  जेल  जा  रहे  हैं  स्टेट-

 हुड  की  माँग  को  मनवाने  की  बात  को  ले  कर

 लेकिन  सरकार  पोई  हुई  है।  इस  समस्या  का
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 प्रगर  समाधान  कर  दिया  जाए  तो  मनीपुर  की
 समस्‍या  का  समाधान  हो  सकता  है।  सरकार
 की  नीति  हैं  कि  जब  तक  कोई  भान्दोरून  न  हो
 तब  तक  किसी  भी  जायज  मांग  को  माना  न
 जाए,  फिर  चाहे  भाषा  की  समस्या  हो,  बाटर

 डिस्प्यूट  हो,  बोर्डर  डिस्प्यूट  हो,  कोई  भी

 डिह्प्यूट  हो  ।  हमारे  यहाँ  एक  कहावत  है  कि
 गधा  पानी  को  न्दा  करता  है  और  तब  उसको
 पीता  है,  साफ  पानी  नहीं  पीता  है  ऐसा  प्रतीत

 होता  है  कि  सरकार  की  भी  यही  नीति  है।  जब
 तक  वहाँ  गोली  कांड  नहीं  होते  हैं,  श्रान्दोलन
 जोरों  से  नहीं  चलता  है.  तब  तेक  क्या  आप
 उनकी  माँग  को  नहीं  मानेंगे  ?  पहली  बात  तो

 यह  है  कि  मनोपुर  की  जवता  की  जो  यह  माँग
 है  कि  खनको  स्टेटहुड  दिया  जाये,  उसको  आप
 को  मान  लेना  चाहिये  और  जल्‍दी  से  जल्दी
 उसको  स्टेटहुड  का  वर्जादे  दिया  जाता

 चाहिए।

 बह  एक  सीमावर्तो  प्रान्त  है  और  इस  वाघ्ते
 सरकार  का  उधर  ध्यादा  ध्यान  जाना  चाहिये  tT
 लेकिन  ता  होता  नहीं  है  ।  पह  देखा  गया  है  कि

 मनीपुर  के  लिये  एक  प्राजेक्ट  को  हाथ  में  लिये
 तीन  चार  साल  हो  गये  हैं  लेकिन  उसको  भी
 कम्प्लीट  नहीं  किया  जा  रहा  है।  उस  इलाके
 का  ज्यादा  से  ज्यादा  इंडस्ट्रियल  डिवेलेपमेंद

 होना  चाहिये  1

 वहाँ  पर  अनएम्पलायमेंट,  बेरोजगारी  बढ़

 रही  है।  सरकार  को  उस  समस्या  को  भी  हल
 करना  चाहिये  ।

 दो  दिन  पहले  दिल्ली  में  नेशनल  डेवेलप-

 मेंट  कोंसिल  की  मीटिंग  हुई  थी  t  प्रखबारों  में

 यह  लबर  छपी  है  कि  मणिपुर  के  लिये  30.20
 करोड़  रुपये  सेक्शन  किये  गये हैं ।  यह  रकम

 बहुंत  कम  है  |  मणिपुर  को  और  ज्यादा  दिया
 जाना  चाहिये  t
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 वहाँ  के  नान  गवर्नपेंट  प्राइमरी  स्कूलों  के
 लिए  रुपया  घटा  दिया  गया  है।  वह  नहीं
 घटाना  चाहिये  और  उस  को  पूरा  करना
 चाहिये  t

 मणिपुर  की  लैंग्वेज  वहुत  प्राचीन  है।  सर-
 कार  को  उस  की  उन्नति  की  तरफ  ध्यान  देना

 चाहिये  |

 मेरे  साथी,  श्री  कालिता,  ने  बताया  है  कि  जब
 प्राइम  मिनिस्टर  वहां  भाषण  देने  गई  थी,  तो
 जनता  को  माँगों  को  दबाने  के  लिये  गोलोकाँड

 हुआ,  जिस  में  तीन  आदमी  मारे  गये  1  जहाँ
 ऐसी  स्थिति  उत्पन्न  हो,  वहाँ  मंत्रियों  को  जरूर
 जाना  चाहिये,  उन  लोगों  के  साथ  बंठना  चाहिये
 और  उग  लोगों  की  माँगों  को  सहानुभूतिपूर्वक
 सुन  कर  आवश्यक  कायंवाद्दी  करनी  चाहिए  |

 मैं  यह  बताना  जाहता  हूँ  कि  दमन  से
 किसी  समस्या  को  हल  नहीं  किया  ज्ञ  सकता

 हैं  :  मणिपुर  एक  ऐसा  राज्य  है,  जिस  की  जनता

 से  श्र्जुन  भी  परास्त  हो  गया  था।  मणिपुर  की
 जनता  अपनी  माँगों  को  मनवा  कर  रहेगी,  चाहे
 उस  को  जेलों  में  ढूँसा  जाए.  और  चाहे  गोली  से

 उड़ाया  जाए  ।

 मणिपुर  में  सड़कों  की  हालत  बहुत  खराब

 हूँ  |  सरकार  को  उन  के  डेवेलपमेंट  की  तरफ

 ध्यान  देना  चाहि

 क्षी  शिव  असा  et  (मधुबनी):  सभापति

 महोदय,  सप्लीमेंटरी  डिमांडूज  फार  ग्रान्ट्स  की
 इस  पुस्तिका  को  देखने  से  साफ  हो  जाता  है
 कि  मणिपुर  के  भुताल्लिक  सरकार  की  नीति
 उपेक्षा  की  रही  है  ॥|इस  में  64.07  लाख

 रुपए  को  रकम  माँगी  गई  हूँ,  जिस  में  से  23.09

 लाख  रुपए  लोन  को  अदायगी  भर  6.6  छाल

 8  (॥

 रुपए  इन्ट्रेस्ट  से  सम्बन्धित  हैं।  इस  का  अर्थ
 यह  है  कि  64  लाख  रुपए  में  से  लगभग  40
 खाख  रुपये  पानी  दो  तिहाई  रकम  केवल  लोन
 ओर  इंट्रंस्ट  के  लिए  हैं।  सरकार  कहेगी  कि

 बहू  छोन  विकास  के  लिए  दिया  गया  था  ओर
 उस  पर  इंट्रेस्ट  लेना  भी  जरूरी  है।  यह  ठीक

 है,  लेकिन  अगर  हम  लोन  गौर  इट्रेस्ट  को
 तफसील  में  जाएं,  तो  उस  में  तोषण  की  गंघ
 आती  हैं।  अमरीका  से  भारत  सरकार  लोन
 लेती  हैं  शौर  उस  पर  इंट्रेस्ट  देती  है।  जिस
 प्रकार  उस  में  हिन्दुस्तान  का  शोषण  होता  है,
 उसी  प्रकार  मणिपुर  का  भी  शोषण  किया  जा

 रहा  है  |

 डिमांड  संख्या  9  में  इलेक्ट्रल  रोल्ज  की
 छुपाई  आदि  के  लिए  रुपए  की  माँग  की  गई

 है  1  लेकिन  उस  में  मोबाइल  बृथ्स  का  इंतजाम
 करने  का  कोई  जिक्र  नहीं  किया  गया  है|  लेकिन

 वहू  तो  एक  संकंडरी  बात  है  ny  मणिपुर  के  छोगों
 की  मुछ्य  माँग  यह  हूँ  कि  उन  को  [देश  के  दूसरे
 राज्यों  के  समान  दर्जा  दिया  जाए।
 इस  डिमांड  में  उस  का  कोई  जिक्र  नहीं  दिया
 गया  हूँ  मणिपुर  को  एक  राज्य  का  दर्जा  देता

 बहुत  जरूरी  हूँ,  ताकि  वहाँ  के  लोग  समझ  सके
 कि  स  देवा  में  उन  के  साथ  डिसक्रिमिनेशन  की
 नीति  नहीं  बरतों  जा  रही  हैं।  कहा  जाता  है
 कि  मणिपुर  एक  छोटा  राज्य  है।  मानवीय
 सदस्य,  श्री  कालिता,  ने  बताया  है  कि  जब  5
 लाख  की  आबादी  वाले  नाग।लेंड  को  राज्य
 बना  दिया  गया  है,  तो  फिर  15  लाख  की
 आबादी  वाले  मणिपुर  को  राज्य  का  दजा
 क्यों  नहीं  दिया  जाता  है।  अमरीका  में
 रोइज  आइलेंड  एक  टाउन  के  बराबर  है,  लेकित
 वह  टैक्‍्ताज्‌  राज्य  के  बराबर  समझा  जाता  है।

 इसलिए  मणिपुर  सब  तरदृ  से  राज्य  का  दर्जा
 पाने  के  लिए  क्वाकिफाइड  .है  |
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 इस  पुस्तिका  में  बताया  गया  है  कि  वहां

 जैलों  क ेलिए  .82  लाख  रुपया  रखा  गया  है,
 क्योंकि  जेल  की  आवादी  बढ़  रही  है।  प्रश्न  यह
 है  कि  जेलों  में  हैं,  उनकी  क्‍या  हालत  है  ?

 कितने  पौलिटिकल  प्रिजनस  हैं,  और  कितने

 दूसरे  हैं,  कितने  बी  में  हैं  और  कितने  सी  में  हैं
 यह  जरा  बतावें।  एक  तो  सारे  राज्य  के

 मुताल्लिक  उपेक्षा  है  ओर  जो  जेल  में  हैं  यहां  भी
 उनके  साथ  इंसानियत  का  बर्ताव  नहीं  होता  ।
 यदि  होता  है  तो  मन्त्री  महोदय  खुद  बतायेंगे  |

 अब  चौथी  बात  यह  है  कि  छोटा  राज्य

 होने  की  वजह  से  वहाँ  आप  फुल  एम्लायमेन्ट
 की  नीति  अच्छी  तरह  से  चला  सकते  हैं  1  मैनु-
 भल  बर्के झोर  दूसरे  काम  दे  करके  पूरे  एम्प्लाय-
 मेंट  ककी  नीति  वहां  पर  अछ्तियार  कर  सकते  हैं
 बचतें  कि  आप  वहां  चाहें  तो  ।  यदि  श्राप  दिल
 से  डिटमिन्ड  हैं  कि  फुल  एग्लायमेंट  की  नीति
 चले  तो  ऐसे  कुछ  इलाके  हिन्दुस्तान  में  हैं  जहाँ

 यह  नीति  चलायी  जा  सकती  है  लेकिन  सरकार

 नहीं  चलती  है  जिससे  डिस्ट्रिकमिनेशन  की
 भावना  श्रौर  बहिष्कार  की  भावना  का  पता
 चलता  है  |

 एलेक्ट्रिसिटो  के  लिए  4  छाख  और  रोड्स
 के  लिए  4  लाख  है  लेकिन  यह  सब  बहुत  थोड़ा
 है।  मेंडिसिन्स  के  लिए  भी  जो  है  वह  बहुत
 थोड़ा  है  आपको  मांगें  लॉनी  हैं  तो  मैडिसिन्स  के
 ज्यादा  लाइये  |  ओर  इस  तरह  की  चीज़ों  के  लिये
 ज्यादा  लाइये  ।  रोडप  के  लिए  बताया  गया  कि

 वहां  को  सड़कों  की  हालत  बहुत  खराब  है,  वह
 एक  बाड्डर  एशिया  है,  भाहें  जिस  दृष्टिकोण  से
 आप  देखें  उसकी  अहमियत  ज्यादा  है,  स्ट्रेटेजिक
 प्याइंट  आफ  ब्यू  से  भी  उसकी  प्रहमियत
 ज्यादा  है।  इसलिए  वहाँ  उस  इलाके  की  विक्रास
 करना  और  जनता  की  खुशहाली  के  लिए  कदम
 उठाना  जरूरी  है  1  उसके  लिए  पैसा  मांगा  जाता
 तो  हुम  समझ  सकते  थे  कि  एलिंकिट्रीसिटी  के
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 लिए,  रोड्स  के  जिए  ज्यादा  पैसे  को  जरूरत  है
 लेकिन  वह  सब  बातें  नहीं  हैं  और  शोषण  की
 बात  है,  उपेक्षा  की  बात  है  इसलिए  थोड़ी  सी
 हिचकिचाहट  होती  है  कि  हम  इसको  पास  करें
 या  न  करें।

 आखिर  में  मैं  यही  कहना  चाहता  हूं  कि

 बहुत  से  लोग  वहां  गये  हैं  और  जाते  हैं  पर्यटक
 के  रूप  में  लेकिन  मैं  चाहता  हूं  कि  एक  पार्ल-
 मेन्द्री  डेलिगेशन  मनीपुर  जाये  क्‍योंकि  जो
 एजिटेशन  वहां  चल  रहा  है  राज्य  के  लिए  उसकी
 सब  बातों  को  और  विकास  की  बातों  को  मद्दे
 नजर  रखते  हुए  राजनीतिक  जो  माँग  है  स्टेट
 की  उस  बात  पर  पालंमेन्टरी  डेलिगेशन  एक

 अपटुडेट  रिपोर्ट  सदन  को  दे।  सरकार  सदन
 के  सामने  उसको  रखे  ताकि  हम  एक  नया  कदम
 उसके  विकास  और  तरक्की  के  लिए  उठा  सके  ।

 इन्हीं  शब्दों  के  साथ  मैं  डिमांडस  का  समर्थन  तो
 करता  हूं  लेकिन  मैं  चाहता  हूं  कि  माननीय  मन्त्री
 जी  इसकी  सफाई  दे  दें  तो  दिल  से  समर्थन
 करूगा  |

 क्री  रणधीर  सिंह  (रोहतक)  :  सभापति
 महोदय,  मनीपुर  एक  ऐसा  इलाका  है""*

 एक  भाननोय  सदस्य  :  कहा  है?
 श्री  रणधोर  सिह:  मैंने  बेला  है।  एम

 पीजू  डेलिगेशन  के  साथ  मैं  मनीपुर  गया  हैं  शौर
 उस  इलाके  को  देख  कर  तबियत  खुश  हो  गई
 एकदम  दिल  में  छ्याल  आया  :

 गर  +िरदोंस  वर  रुए  जमीं  अस्त,
 हमीं  अस्त,  हमीं  अस्त,  हमीं  भ्स्त

 हम  समभते  थे  कि  शायद  कद्मामीर  का  कोई

 मुकाबला  ही  नहीं।  लेकिन  मेरे  भाई  बलराज
 मधोक  ने  सही  कहा  कशमीर  को  भुला  देता  है
 एक  दफा  जब  वह  जहाज  पहाड़ों  से  घूमता  हुआ
 आबादी  पर  उतरता  है,  ऐसा  कुछ  नजर  आता
 है  कि  एक  निराला  ही  वह  प्रांत  है  देश  में  और
 आप  सही  जानिये,  सारे  हिन्दुस्तान  स ेअलग

 वह  भूमि  है  i  बड़ी  खुशी  होतो  है  इस  बात  की



 313  Manipur  Demads  and  CHAITRA  4,  892  (SAKA)

 fe  और  जगह  जहां  छाठी  मर्दों  की  समाज  में
 चलती  हैं  वहां  इस  राज्य  में  मेरी  बहनों  का

 सही  माने  में  राज  है  |  सही  मानों  में  बेटर  हाफ
 का  राज  है,  बहनों  का  राज  हैं  और  यह  जो
 मर्द  अपने  आप  को  समाज  में  चौधरी  समझते  हैं
 यह  वहां  स्ब  सलाम  करते  हैं  आराम  से।
 बाजार  में  आप  जाइये,  देहात  में  आप  जाइये,
 सारी  आबाबी  में  आप  घधूमिये,  पहाड़ी  इलाके
 में  घूमिये  ।  मुझे  खुशी  होती  है  में  कोई  बनावटी
 बात  नहीं  करता,  वाकई  में  दिल  में  उमंग  भाई
 कि  जो  पोजीशन  बौरतों  की  मनीपुर  में  हैं,
 आर्ट  के  लिहाज  से  या  सिगिग  के  लिहाज  से
 या  कल्चर  के  लिहाज  से,  और  वह  तारीखी  चीज
 है,  वह  पुरानी  चीज  है,  बड़ी  खुशी  की  बात  है
 मैं  कोई  मजह॒बों  झादमी  तो  नहीं  लेकिन  एक
 परम्परा  है  अर्जुन  की,  पांडबों  की  और  एक
 उनका  अपना  पुराना  मत  है,  गाय  की  जो  इज्जत
 हमने  वहां  देखो  तबीयत  खुश  हो  गई  1  वहां  के
 इलाके  में  ऐसे  आदमी  हैं  जिन्होंने  हमारी  पुरानी
 सभ्यता  को  कायम  रखा  है,  वे  उस  सम्यता  के

 नमूने  हैं।

 इस  के  अलावा  पिछली  जंग  के  हालात  हम
 ने  वहां  देखे  जहां  पिछली  लड़ाई  में  हमारे  आई.
 एन.  ए.  के  आदमियों  ने  बड़ी  शानदार  झौर

 फंसलाकुन  जंग  लड़ी  थी  ।  हम  ने  उन  बहादुरों
 के  कारनामें  देखे  जो  देश  के  लिये  एक-एक  कतरा

 खुन  बहाने  वाले  थे,  जो  देश  के  इस  हिस्से  से  बहां

 पहुंचे  थे,  जापान  के  छोगों  को  पनाह  देने  की  उस

 तहरीक  का  नमूना  देखा  जो  हमारे  देश  के  हक
 में  था।  मैं  यह  बात  क्‍यों  कहता  हूं-“-इस  लिए
 कि  वह  इलाका  देशभक्ति  के  लिहाज  से,  देश

 प्रेम  के  लिहाज  से  किसी  से  भी  पीछे  नहीं  है  1

 लेकिन  हमने  यह  भी  देखा  कि  ऐसी  समाज

 दुश्मन  ताकतें,  देश  को  पाद्-पाद्य  करने  वाली

 ताकतें,  चाहे  पाकिस्तान  की  तरफ  से  आई  हों
 या  चीन  की  तरफ  से  बर्मा  हो  कर  आई  हों,

 यहां  पर  मौजूद  हैं।  क्योंकि  जब  हम  दृष्फाल  से

 कोहिमा  जाने  लगे  तो  हमें  रास्ते  में  यह  महसूस
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 हुआ  कि  यहां  पर  खतरा  है,  मिजो  हिल्ज  के
 अन्दर  इस  किस्म  की  ताकतें  काम  कर  रही  हैं
 जो  देश  के  खिलाफ  हैं  1

 मैं  आपसे  यह  कहना  चहता  हूं  कि  ऐसी
 बेहतरीन  जगह  में,  ऐसे  देश  भक्त  इलाके  में

 ऐसे  एलीमेन्ट्स  क॑से  दाखिल  हुए,  देश  के  खिलाफ
 काम  करनेवाली  ताकतें  वहां  कैसे  उभर  आई
 इस  पर  गौर  करना  चाहिए।  वहां  के  लोगों  की

 कुछ  शिकायतें  हैं  जिन  पर  गौर  किया  जाना
 चाहिए  और  उनको  पूरा  किया  जाना  चाहिए।
 मैं  अपने  उन  भाईयों  से  इत्तिफाक  रखता  हैं,
 जो  मुझ  से  पहले  बोल  चुके  हैं--पहली  बात
 तो  यह  कि  इस  इलाके  को  ज्यादा  से  ज्यादा
 डिवेलप  करना  चाहिये।  मैंने,  जनाव,  वहां  किश्ती

 देखी,  जिसको  औरतें  चलाती  थीं,  भ्रौरतें  उस  में
 बैठी  हुई,  वह  किद्ती  ऐसी  चली  जा  रही  थी,
 जैसे  लम्बी  नागिन  चली  जा  रही  हो  पहाड़ी
 पर  चढ़  कर  उस  नज्जारे  को  देखा  |  इतना
 सुबसूरत  इलाका  वह  है  ।  इस  लिये  द्वरिज़्म
 के  ख्याल  से  उस  को  डिवेलप  करना  चाहिये  1
 आप  कहां  काशमीर  की  कील  की  बात  करते
 हैं,  जितना  खूबसूरत  बहू  इलाका  है,  उस  का
 जवाब  नहीं  है।  मैं  आपकी  मारफत  अपने  टूरिज्म
 मिनिस्टर  से  कहूँगा  कि  फौरन  एक्सचेंज  अरन
 करने  के  लिए  वह  बेहतरीन  इलाका  है।  वहां
 पर  टूरिज्म  सेन्टर  खोलें  और  इस  नजरिये  से

 वहां  के  एवन्यूज  को  एक्सप्लोर  करें।  मुझे  या
 तो  गोआ  पसंद  आया,  या  काशमीर  पसंद  आया,
 लेकिन  मणिपुर  की  यह  जगह  तो  बाजी  ले  गई
 इस  श्ष्याल  से  में  चाहँँगा  कि  आप  इस  को  डवेलप
 कीजिये  ।

 वहां  पर  फंक्ट्रीज  बनाई  जाँय,  रोड्स  बनाई
 जाँय ।  एक  शिकायत  वहाँ  पर  रेल  के  बारे  में

 है।  रेल  का  वहाँ  पर  नामों  निद्ाँ  ही  नहीं  है,

 त्रिपुरा  से  जो  रेल  जाती  है,  उसके  जरिये  इसको
 आस्राम  a  मिलाया  जाय।  प्रो?  ऐेरसिंह  जो
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 यहाँ  बैठे  हुए  हैं,  मैं  उन  से  कह ूगा  कि  वहां  पर
 डाक-तार  का  ज्यादा  इंतजाम  कर,  ज्यादा  पी.
 सी.  ओ.  चलाये  जाँय,  क्योंकि  वह  इलाका  किसी
 से  पीछे  नहीं  है,  सब  से  आगे  जानेब। ला  इलाका
 है।  आप  से  अर्ज  करना  चाहता  हु  कि  अगर
 आप  उस  की  तरफ  थोड़ी  सी  तबज्जह  दें  तों

 वह  इलाका  हर  बन  जायगा,  इतने  खूबसूरत
 वहाँ  के  बच्चे  हैं  जवानों  को  सेहत  देख  लो,
 औरतों  की  सेहत  देखलों  तो  कनाटी  जमीन  में
 जा  कर  लगे।

 हम  वहां  के  चीफ  कमिश्तर  से  भी  मिले

 ये,  अब  तो  वहाँ  लेफ्टीनेन्ट  गवर्नर  हैं।  वहाँ  के

 लोगो  की  यह  शिकायत  है  कि  वहां  के  चीफ
 मिनिस्टर  को  यहां  के  अण्डर  सैक्रटरी  के  सामने
 शाकर  सलाम  देनी  पड़ती  है  ।  एक  रेस्पोन्सिविल
 गवनंमेग्ट  के  चीफ  मिनिस्टर  को  या  कंवनेट
 मिनिस्टर  को  यहां  का  अण्डर-सेक़ टरी  नवाये,
 जसे  बन्दर  नाचता  है  कलन्दर  के  सामने,  इन
 0-12  लाख  ग्रादमियों  के  साथ  ऐसा  बर्ताब
 क्यों  हो  ?  मैं  जहां  हिमाचल  की  इस  बात  से
 इत्तिफाक  करता  ह्  कि  उन  को  फुल-फुलेज्डे
 स्टेट-हुड  का  स्टेट्स  मिलना  चाहिए  ।

 यह  इलाका  स  रहवी  इलाका  है,  यहां  पर
 इस  वक्‍त  इस  क्स्मि  की  ताकतें-पाकिस्तानी

 एजेन्ट  शौर  चीन  के  एजेन्ट-चारों  तरफ्‌  चक्कर
 काटती  हैं।  मासेज  के  संन्टीमेन्ट्स  की  एक्स्प्ला-
 यट  करने  की  कोशिश  करते  हैं  इसलिए  ज्यादा
 जरूरत  हैं  कि  नेशनल  ढुंटिग्न शान  और  देशभक्ति
 की  ताकतों  को  वहां  पर  ज्यादा  से  ज्यादा
 उभारा  जाये  |  यह  चीज  तभी  हो  सकती  है
 जवकि  उनकी  वास्ट्स  पूरी  हों।  वहां  की  सबसे

 ०ड़ी  चान्ट्स  यही  है  कि  फुल  स्टेट  का  स्टेटस  कर
 दिया  जाये  |  हरयाणा  को  फुल  स्टेट  का  दर्जा
 मिला  हुआ  है  जिसमें  सिर्फ  सात  जिले  हैं  और

 जिसका  एरिया  छ्ायद्‌.चार  पांच  हुज[र  मुखख्या
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 मील  ज्यादा  होगा  ।  इसी  तरह  से  केरल  को

 फुछ  स्टेट  का  दर्जा  मिल्ला  है  तो  फिर  क्‍या
 वजह  है  कि  मनोपुर  के  लिए  फुल  स्टेट  का
 दर्जा  नहों?  इपलिए  मैं  जोरदार  तरीक  से
 मांग  करता  हू  कि  मनीपुर  को  फुल  स्टेट  का
 दर्जा  दिया  जाये  1

 इसके  अलावा  वहां  पर  जो  झगड़े  चलते  हैं
 उनको  द्र  करने  के  लिए  वहा  के  लीड  कों
 र।उन्ड  टेविल  कान्फ नस  में  बुलाया  जाये  और
 उनकी  बातों  को  सुना  जाये  ।  उनको  जो  तक-
 लीफ  है  उसकी  बंठ  कर  इस  तरीके  से  सुलझाया
 जा  सकता  है।  हर  बात  में  प्र  स्टिज  का  मामला
 इन्वाल्व  नहीं  करना  च।हिए  |  अगर  जहूरत  हो
 त्तों  वहां  पर  एलेशन  कराकर  इस  बात  को

 मालुम  किया  जाये  कि  वहां  की  जनता  क्या
 चाहती  है  ताकि  वहाँ  के  लोग  भी  यह  महसूस
 कर  सके  कि  दिक्ष्ली  में  बंठने  वाले  लोग  हमारे
 हमदर्द  हैं,  हमारे  दुःख  सुख  के  साथी  हैं  1

 आखीर  में  यह  बात  कहना  चाहता  हूं  कि

 वहां  पर  फिशरीज  की  तरफ  खास  तौर  पर
 ध्यान  दिया  जाये  7  हालांकि  में  मछली  नहीं
 खाता  झौर  में  नहीं  जानता  कि  किस  तरह  से
 किया  जा  सकता  है  लेकिन  मैं  समभता  हू  वहां
 पर  फिशरीज,  फारेश्ट्स  और  खास  तौर  पर
 मिनरल्स  का  डेवलमेंट  किया  जा  सकता  है।  मैं

 चाहता  हू  कि  वहां  पर  एक  एक्सपर्ट  टीम  भेजी
 जाय  जोकि  इस  बात  का  पता  लगाए  कि  किस
 तरस  से  इन  सब  चीजों  और  हाटिकल्वर  का

 ड्वलपमेन्ट  किया  जा  सकता  है।  मैं  समझता

 हू  मनीपुर  को  बेहतरीन  स्वटज्रलूंड  बनाया  जा
 सकता  है  |

 आखिरी  बात  जिसे  कहकर  में  खत्म  करना

 चाहता  हु  वह  यह  कि  वहां  पर  नेताजी  की  एक
 यादगार  बननी  है  उसकी  तरफ  थोड़ा  सा  ज्यादा

 इट्स  लिया  जाये  -  आई  एन  ए  में  जो  लोग

 शाट्टीद  हुए  हैं  उनपर  हमें  फल्न  है।  उनको  याद-
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 गार  के  लिए  जो  स्तम्भ  बनाया  जाये  उसमें  उन

 सभी  के  नाम  दिये  जांय।  बेसे  तो  आप  को

 चाहिए  था  कि  दिल्ली  में  इस  यादगार  को

 वहां  पर  बनाया  जाये  ताकि  वहां  के  छोग

 उससे  प्रेरणा  ले  सके  झाई  एन  ए  के  जिन

 हजारों  लोगों  न ेअपनी  जान  न्‍्यौछावर  की  है
 उनकी  यादगार  में  एक  लम्बा  चौड़ा  स्तम्भ  बने  |

 बीस  बीस,  पच्चीस  पच्चीस  हजार  रुपया  मुख-
 तलिफ  स्टेट्स  ने  उसके  लिये  दिखा  है।  लेकिन

 यह  कोई  ज्ञान  की  बात  नहीं  है  |  मैंने  वह  जगह
 देखी  है।  जो  लोग  देश  के  लिए  शाहीद  हुए  हैं
 उनका  एक  बड़ा  मेमोरियकछ  वहां  पर  बने।
 मैं  चाहता  हूं  मेरी  इन  बातों  को  खास  तोर  पर
 नोट  किया  जाये  at  ग्रान्ट्स  हैं  उनकी  तो  मैं

 ताईद  करता  ही  हू  लेकिन  साथ  साथ  यह  मांग

 करता  हू  कि  घण  स्टेठ  का  दर्जा  मनीपुर  को
 दिया  जाये  बह  कांग्रेत्त  माई  डेड  स्टेट  है,  सारी
 स्टेट  इन्दरा  गांधी  की  जय  बोलती  है  अप  उस

 स्टेट  को  गलत  हाथों  में  क्‍यों  दे  रहें  हैं  मैं
 चाहता  हु  कि  मिनिस्द्री  उसकी  तरफ  ज्यादा

 इन्ट्रेस्ट  बे  और  जो  बातें  मैंने  कही  हैं  उनपर

 संजीदगी  के  साथ  विचार  कंरके  झमल  किया
 जाये  |

 SHRI  8,  KUNDU  (Balasore):  Mr.
 Chairman,  Sir,  |  am  happy  that  Parli
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 When  Shri  Randhir  Singh  was  saying
 about  the  great  possibility  of  tourism  there,
 ]  was  thinking  of  a  small  island  country,
 Bhama,  where  crores  of  rupees  worth  of
 foreign  exchange  Is  eorned  by  the  devclop-
 ment  of  tourism.  You  will  be  surprised  to
 know  that  tourists  are  forbidden  to  go  to
 the  small  beautiful  Islands  like  Andaman
 and  Nicobar,  Foreign  tourists  cannot  go
 there  ;  the  Home  Ministry  has  banned  It,

 If  tourlam  is  properly  developed  in
 Manipur,  it  will  not  only  earn  crores  of
 rupees  of  forelgn  exchange  but  will  also
 allow  the  Manipur  people  to  come  ino
 closer  contact  with  the  larger  population
 of  India,  The  more  and  more  we  shut
 off  Manipur  from  the  rest  of  India,  the
 more  and  more  the  younger  generation  of
 Manipur  is  feeling  that  they  are  not  a  part
 and  parcel  of  this  big  country,  The  more
 we  generate  this  sort  of  a  feeling  In  thelr
 mind,  the  more  disservice  we  do  to  the
 whole  country  and  add  fuel  to  the  fire  and
 become  responsible  for  seeing  that  they
 start  a  movement  for  cuuting  themselves
 off  the  entire  Indian  Union,

 For  a  long  time  the  people  of  Manipur
 have  been  demanding  complete  statehood,
 Ido  not  understand  the  object  of  Govern-
 ment  of  India  in  not  granting  the  demand
 of  the  people,  As  has  been  correctly
 stated,  Nagaland  which  has  one-thirds  the
 population  has  got  full  Statchood  and  gets
 much  more  money.  In  this  beautiful  place
 the  culture  is  completely  identified  with

 has  got  a  chance  to  discuss  Manipur,  It  is
 very  rarely  that  Members  of  Parliament  get
 a  chance  to  see  the  various  beautiful  places
 in  India,  particularly  some  of  the  beautiful
 Unton  territories  like  Andaman,  Nicobar,
 Manipur,  Laccadive  and  Himachal  Pradesh.
 Sometimes  |  fail  to  understand  why  these
 beautiful  places  have  been  kept  all  of  or
 away  from  the  gaze  of  people  from  other
 parts  of  India,  particularly  the  Members  of
 Parliament,  Now  these  places  are  used
 only  as  places  of  enjoyment  for  officers  and
 Ministers,  I  charge  them  that  they  have
 deliberately  kept  it  away  from  the  gaze  of
 the  people  because  once  the  people  go
 there  they  will  come  to  kaow  how  they
 indulge  in  Individual:  lugury  and  affluence
 there  without  developing  the  Siqt¢,

 the  people,  they  have  a  nice  language,  the
 Manipuri  dance  is  world  famous,  Manipurl
 handicraft  is  almost  world  famous,  and
 culturally  and  socially  people  have  a  sepa-
 Tate  entity  altogether,  still  the  Gov:rnment
 is  not  granting  them  complete  statehood.
 I  think,  the  Government  should  not  work
 on  ignorance  and  on  reports  that  are
 Produced  by  the  various  departments  of
 the  Home  Ministry,  They  must  try  to
 constitute  a  body  which  should  go  there  to
 see  what  actually  is  the  problem  of  Mani-
 pur  and  how  it  could  be  tackled,

 I  will  suggest  that  the  examination  of
 the  estimates  of  Manipur  for  the  coming
 year  should  referred  to  the  Estimates
 Committee  and  group  of  Members  of
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 [Shri  S.  Kundu]
 Parliament  must  regularly  visit  the  State,
 I  will  request  the  Minister  of  Parliamentary
 Affairs  to  make  arrangements  for  that,
 Members  of  Parliament  have  a  certain  ad-
 vantage  to  go  different  parts  of  India  and
 this  advantage  should  be  ullllsed  to  see
 these  beautiful  places,

 Looking  at  beautiful  Kashmir  somebody
 had  said  that  heaven  and  earth  combined
 in  one  place.  If  anybody  goes  to  Manipur
 and  other  places  that  I  mentioned,  he  will
 sce  that  not  only  in  letter  but  actually  it
 Jooks  as  if  heaven  and  earth  have  combined
 there.

 ComlIng  to  these  Demands,  |  am  astoni-
 shed  to  find  a  rise  in  the  expenditure  on
 account  of  the  police.  I  find  that  every
 year  the  expenditure  on  police  is  increasing.
 The  expenditure  on  jails  has  increased  from
 Rs.  278,000  in  1969-70,  to  Rs,  534,000  in
 I970-7|  and  the  expenditure  on  police,  if
 the  figures  are  correct,  was  Rs,  2.9  crores
 fin  1969-70,  and  it  will  be  Rs,  330  crores  In
 970-7l.  Ido  not  know  what  is  happening
 there,  This  will  give  an  indication  that
 the  State  is  really  boiling,  When  the
 State  fs  really  boiiing  out  of  suppression,
 anger  and  angulsh,  it  cannot  be  suppressed
 by  giving  more  bullets  to  the  police,  The
 entire  thing  has  to  be  gone  into  depth  to
 find  out  really  what  Js  the  problem.

 There  is  one  thing  more.  I  do  not
 find  in  this  budget  any  expenditure  on
 small-scale  Industry...

 SHRI  BAL  RAJ  MADHOK:;  There  is
 no  industry  there.

 SHRI  8,  KUNDUt  Yes;  there  is  no
 indu.try  there.  I  would  suggest  one  thing
 Let  us  take  this  State  as  a  case  study.  Let
 us  not  pollute  it  with  all  our  big  and
 modern  machines.  Let  us  try  to  develop
 the  cottage  industry,  the  handloom  industry
 and  develop  ihe  small-scale  industry  sector,
 Let  us  start  different  types  of  small-scale
 industries  there,  giving  preference  to  coitage
 industry  and  handloom  industry,  and,  |  am
 sure,  the  per  capita  Income  of  Manipur  will
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 and  also  we  will  be  able  to
 employent  to  the  people  there.

 go  up
 Provide

 With  these  remarks,  I  would  urge  upon the  Government  to  show  good  gesture  and
 T  would  aequest  the  hon.  Minister  to  make
 an  announcement  here  that  they  are  seriously
 considering  the  idea  of  giving  full  Statehood
 to  Manipur  within  a  few  months,  say,  four
 or  five  mouths,

 श्री  शिव  नारायण  (बस्ती):  सभापति
 महोदय,  मणिपुर  स्टेट  बहू  स्टेट  है  जिस  पर  हम
 को  गयें  करना  चाहिए।  जब  भाइ०  एन०  To
 की  फौज  बनी  थी  सुभाष  चन्द्र  बोस  के  नेतृत्व
 में  तब  वह  मणीपुर  से  ही  इस  देश  में  आई  थी
 और  जापानियों  से  अपने  देश  को  बचाया  था  ।
 मणिपुर  का  प्रत्येक  नागरिक  इन  बंगालियों  से,
 इन  कलकत्ता  वालों  से,  ज्यादा  देशभक्त  है।
 इस  पर  हम  को  गे  हूँ  |  वह  इन  की  तरह  से
 चीनी  दलाल  नहीं  हैं  t

 SHRI  J.M,  BISWAS  |  He  has  uttered
 a  very  objection  word  ‘dg/a/’.  It  must  be
 expunged.  He  says  that  the  people  of
 Calcutta  are  Chinese  dalals...(/aterruption)

 MR.  CHAIRMAN  :  Please  don’t  pro-
 voke  him.

 SHRI  J.M.  BISWAS:  How  can  he  say
 that  the  people  of  Calcutta  are  Chinese
 dalals?  It  should  be  expunged,

 MR,  CHAIRMAN  }  It  fs  not  uapariia-
 mentary,

 श्री  बेशी  शंकर  हार्मा  (बांका):  कलकत्ता
 के  सभी  लोगों  को  इस  तरह  से  नहीं  कहना
 चाहिये  1  सारे  कलकत्ता  के  लोगों  को  इस  तरह
 से  कँसे  कहा  जा  सकता  है  ?

 SHRI  J.M.  BISWAS  :  Let  him  with-
 draw  the  statement  or  amend  ihe  siatement,
 (Interruption)
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 MR,  CHAIRMAN  |  You  want  to  have
 the  best  of  Mr,  Sheo  Naralo  by  provoking
 him,

 .  sh  शिव  नारायण  :  सभापति  महोदय,
 मणिपुर  में  जब  असेम्बली  बनी  हुई  थी,  प्राइम
 मिनिस्टर  वहां  गई  ।  यहां  के  अफसर  वहां  भेजे
 जाते  हैं।  जो  अफसर  जाते  हैं  बह  अपने  को

 शाहंशाह  वक्‍त  समझते  हैं।  मैं  इस  सरकार  से

 कहना  चाहता  ह्  कि  ऐसे  कंडेम  लोगों  को  वहां
 न  भेजा  ज्ञाय  |  सणिपुर  स्टेट  बड़ी  सुन्दर  स्टेट

 है।  उस  के  प्राकृतिक  दृश्य  देख  कर  लोग
 कदमीर  को  भूल  जाते  हैं।  हम  वहां

 'के  कल्चर  को  देखें,  वहाँ  की  भारतीयता  को

 »  देखें।  वह  बिल्कुल  हमारे  बाइंर  पर  हैं।  मैं  इस
 ्  सरकार  को  सावधान  करता  चाहता  हू  कि  भूल

 उन्होंने  तिब्बत  में  की  है  उस  को  वह
 मणिपुर  में  दोहराएं  -  आज  मणिपुर  को

 इग्नोर  न  किया  जाये  1  इन्दिरा  गांधी  भूल
 न  जायें  कि  मणिपुर  का  जो  इलाका  है  बह  हम
 को  चीन  से  और  पाकिस्तान  से  बचाने  वाले

 है।  वहां  के  लोग  देशभक्त  हैं।  (व्यवधान)  यह
 लोग  अपने  काले  कारनामों  को  नहीं  सुनना
 चाहते  हैं।  सभापति  महोदय,  आप  इन  को  मना
 कीजिये  कि  यह  बीच  में  न  बोलें  ।  जब  भो  कोई

 y  ते  इन  के  बारे  में  कही  जातो  है  तो  यह  लोग
 गरम  हो  जाते  हैं।  जो  कुछ  बंगाल  में  इन  लोगों
 ने  किया  है  क्‍या  बह  हमें  माछूम  नही  है  ?
 रवीन्द्र  सागर  का  चित्र  हमारे  सामने  है,  इस
 गवर्नंमेंट  के  सामने  है  |  हमें  अफसोस

 होता  है  कि  यह  माइनारिटी  गवर्नमेंट  यहां  बैठी
 हुई  यह  नक्शा  करवा  रही  है।  मैं  गनंवमेंट  से '
 कहना  चाहता  हु'  कि  मनीपुर  के  साथ  खिलवाड़
 न  करो।  आप  फाइनेंस  मिनिस्टर  हैं,  आप

 *
 मनीपुर  की  तरफ  ध्यान  दें।

 नागालैंड  को  आपने  स्टेटहुड  दे  दिया  है;
 उसकी  आवादी  पांच  लाख  है  लेकिन  मनीपुर
 की  क्षावादी  स्थारहु  ास  है।  उसको  झाप  इग-
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 नोर  कर  रहे  हैं।  मैं  सरकार  से  निवेदन  करू गा
 कि  जहांगीरी  इसाफ  को  एक  मरतवा  फिर  से

 वह  पढ़  ले।  नूरजहाँ  के  इसाफ़  को  देख  ले  1

 रजिया  वेगम  के  दृसाफ  से  देश  परिचित  है
 उसको  में  यहाँ  नहीं  बतलाना  चाहता  |  लेकिन
 में  सरकार  को  सावधान  करना  चाहता  हूं  कि

 वह  मनीपुर  के  साथ  खिलवाड़  न  करे।  उसकी

 स्टेटहुड  की  जो  मांग  है  वह  जैनुइन  है
 और  उसको  इस  मांग  को  मान  लिया  जाता
 चाहिए  शौर  आँख  मू  द  कर  उसको  यह  दर्जा  दे
 दिया  जाना  चाहिये  t

 मनीपुर  में  जो  कुछ  हुप्रा  है  उसके  छिए
 प्रधान  मंत्री  जिम्मेदार  हैं।  उनके  नाक  पर  गुस्सा
 था  क्‍योंकि  वहाँ  दुर्घटना  हो  गई  थी।  वह
 वापिस  आई  और  वापिस  आने  के  दो  दिन  के
 बाद  ही  वहां  की  असम्बली  को  डिसाल्व  कर
 दिया  गया  और  प्रेप्नीडंट्स  रूल  वहाँ  कायम  कर
 दिया  गया  पीपल्स  गवनंमेंट  को  जो  डिसाल्‍्व
 किया  गया  वह  अननिर्सेसरी  ar  |

 77.52  hrs.

 (Mr.  the
 Chair}

 DEpUTY-SPEAKER  int

 में  कहता  हूं  कि  उसका  इंडस्ट्रियल  डिवे-
 लेपमेंट  होना  चाहिए  I  वहाँ  अच्छी  दिक्षा  वेने
 की  व्यवस्था  को  जानी  चाहिए।  सड़क  आदि
 बनाई  जानी  चाहिये।  वहाँ  आपको  काफी  फू
 मिल  सकते  हैं।  अडरग्राउ'ड  खनिज  पदाय  भी

 वहाँ  बहुतायत  से  मिलते  हैं  लेकिन  उस  ओर  इस
 सरकार  का  ध्यान  नहीं  है।  सरकार  की  पाछिसी

 दूसरे  मुल्कों  के  भरोसे  बेठे  रहने  की  है।  अपने
 मुल्क  के  खजाने  को  वह  सही  मानों  में  इस्तेमाल
 नहीं  करना  चाहती  है,  देश  हित  के  लिए  इस्ते

 माल  नहीं  करना  चाहतो  है।  मनीपुर  की  कल्चर,
 वहाँ  की  सभ्यता,  वहां  की  सुन्दरता  आद्वितीय

 है।  बहाँ  के  लोगों  में  भारतीयता  कूट-कूट  कर
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 भरी  हुई  है।  जहां  राम,  कृष्ण  ओर  अजुन  की

 पूजा  होती  हो,  जहाँ  भारतीय  संस्कृति  की  पूजा
 होती  हो,  उस  इलाके  को  इगनोर  करना  बुद्धि-
 मानी  का  काम  नहीं  है।  सैक्युलरिज्म  का  तारा
 आप  लगाते  हैं।  मैं  समझता  हूं  कि  इस  नारे  को
 लगाकर  आप  भारतीय  संस्कृति  को  दफनाते  जा

 रहे  हैं  सभी  को  गीता  का,  रामायण  आदि  का
 ज्ञान  होना  चाहिये  ।  महामारत  में  यह  आया  है

 अश्वत्यामा  हतों  नरोवा  कु  जरौवा

 आप  सावधान  रहो  ।  डिवाइड  ए'ड  रुल  की
 पालिसी  चलने  बाली  नहीं  है  बहू  बोर्डर  स्टेट

 है।  उसके  जैनुइन  सवाल  को  श्राप  हल  करें।

 हिमाचल,  काश्मीर,  मनीपुर  जैसी  कोई  दूसरी
 स्टेट  नहीं  है।  में  यह  इसखिए  कह  रहा  हूं  कि

 वह  भी  बोडंर  स्टड  है  और  मेंरी  भी  बोर्डर  स्टेट

 है  मैं  भी  बोडेर  पर  रहता  हैं।  हम  पर  भी  चीन
 और  पाकिस्तान  की  ओर  से  कभी  भी  अटैक  हो
 सकता  है  1  इस  वास्ते  कान  खोल  कर  सुन  लो  ।
 आपको  जगाना  हमारा  परम  कतंव्य  है।  आपका

 चर्म है  कि  आप  जागें  और  हमारी  बातों  पर
 अमल  करें।  अगर  नहीं  करते  हैं  तो  आपका
 काम  |

 मनीपुर  के  साथ  खिलवाड़  न  की  जाए।
 कंडैम्ड  अफसरों  को  आप  वापिस  बुलायें।  जो

 पढ़ें-लिखे  वहां  के  लड़के  हैं  उनको  आप  जगहें
 दें।  वहाँ  के  लोगों  को  नौकरियाँ  दें।  उनकी
 भाषा  को  ऊंचा  स्थान  दें।  लोगों  को  प्रपनी
 भाषा  को  पढ़ने  का  और  उसको  सीखने  का
 मौका  दें  ताकि  वे  उन्नति  कर  सकें।  उनको
 आप  शिक्षित  बनायें  7  मनीपुर  हमारा  स्विटज॒र-
 लंड  है।  दूसरा  काइमीर  है।  सारे  जहाँ  से
 भच्छा  हिन्दुस्तान  हमारा  हमारा,  हम  बुल  बुलें
 हैं  इसकी,  यह  गुलिस्तान  हमारा  ।  गुलिस्तान  का

 ग्रहु  नमूना  है।  इस  देज  के  गुलिस्तात  को  जाप
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 बरबाद  न करें  |  आपने  ऐसा  अगर  किया  तो
 इस  देश  का  भगवान  ही  मालिक  है।  मनीपुर
 एक  सुन्दर  स्टेट  है।  वित्त जी  से  में  कहना
 चाहता  हूं  कि  हमारी  भावनाओं  को  वह  प्रधान
 मंत्री  तक  पहुँचा  दें।  मनीपुर  के  साथ  बड़ी
 ज्यादती  हुई  है

 हद  चले  सो  मानवा,  बेहद  चले  सो  साध,
 हद  वेहद  दोनों  तजे,  ताको  मता  अगाघ  ।

 सरकार  को  मणिपुर  के  साथ  खिलवाड़  नहीं
 करना  चाहिए।  मणिपुर  के  लोगों  के  साथ

 हमारी  पूरी  सहानुभूति  है।  मेरे  लीडर  ने  इस
 सम्बन्ध  में  जो  कुछ  कहा  है,  मैं  उस  के  एक-एक
 शब्द  का  समर्थन  करता  हु  ।  सरकार  को  मणि-

 पुर  के  डेवेलपमेंट  की  तरफ  पूरा  ध्यान  देना

 चाहिए  |

 SHRI  G.  VISWANATHAN  =  (Wandi-
 wash):  Mr.  Deputy-Speaker,  Sir,  I  visited
 this  beautiful  State  of  Manipur  very  recently.
 Most  of  us  even  Members  of  Pacliament,
 would  not  have  a  chance  to  visit  this  city.
 If  any  of  us  once  visit  Manipur,  definitely
 we  willl  be  anxious  to  visit  it  often  and
 often,  As  the  previous  speakers  have  point-
 ed  out,  it  is  one  of  the  most  beautiful,  or,
 may  be,  the  most  beautiful—State  in  our
 country.  It  has  been  seglected  and  the
 Problems  of  the  people  have  been  kept
 pending  for  a  long  time.  The  people  of
 Mantpur  are  hard-working  but  they  are
 not  getting  their  due  share,  They  have
 got  many  problems,  But  their  main  prob-
 lem  Is  regarding  Transport  and  Communica-
 tions,  For  their  agricultural  productlon
 and  other  farm  products  they  do  not  have
 the  market  there,  These  products  have  to
 be  brought  to  Calcutta  or  some  other  part
 of  this  country  and  they  have  not  got  any
 train  services  or  any  other  proper
 Communications  for  that  purpose.  So,
 thelr  agricultural  products  are  sold  very
 cheaply.  You  know,  Sir,  various  money-
 lenders  are  there  and  they  purchase  it  at
 cheap  cost  and  they  bring  it  to  other  places
 and  sell  it  at  very  high  rate  apd  make
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 money,  These  toiling  people  who  produce
 these  products  are  not  getting  their  due
 share  but  it  fs  these  money-lenders  who  seil
 it  at  bigh  price  in  Calcutta  and  other  places
 and  make  profit.  This  is  the  main  prob-
 lem  with  them,  When  we  visited  the  State,
 when  we  met  those  people,  they  were
 complaining  about  the  transport  system  and
 about  the  communication  system,

 Again,  there  is  another  problem,—and
 this  is  mostly  sentimental.  They  want  the
 Manipuri  language  to  be  included  tn  the
 Eighth  Schedule  of  the  Constitution,  We
 went  to  the  Imphal  town  and  to  some
 other  areas,  Wetried  to  speak  to  those
 people,  either  in  English  or  in  Hindi,
 Most  of  them  do  not  know  these  two
 languages.  They  talk  only  in  Manipure,
 There  is  one  more  thing,  which  I  do  not
 find  anywhere  in  India,  There  is  a  market
 tun  by  ladies  only  in  Manipur,  When  we
 visit  Agra  and  other  places  they  say  there
 were  markets  run  by  ladies  in  the  Moghul
 period,  Now  we  see  it  in  Manipur.  In
 Manipur  they  talk  ooly  in  Manipuri  and  no
 Other  language.  No  other  language  is
 understood  by  them,  We  were  told  it  ts
 8  developed  language  and  we  talked  to  some
 of  the  officials  and  politicians  there,  Their
 object  Is  that  the  Manipuri  language  should
 be  developed,  this  is  to  be  treated  as  a
 State  language,  and  this  should  b:  included
 in  the  Eighth  Schedule  of  the  Constitution,

 I  come  to  know  that  there  is  a  Bill  pen-
 ding  before  this  House  regarding  the  io-

 lusion  of  Mani  1  in  the  Highth
 Schedule  of  the  Constitution,  I  strongly
 recommend  to  the  Members  of  this  House
 and  urge  upon  the  hon.  Members  that  this
 Bill  should  be  accepted  and  Manlpuri
 language  sbould  be  included  in  the  Eighth
 Schedule  of  the  Constitution,

 There  is  one  other  pressing  problem-
 and  that  is,  regarding  the  S:iatehood  for  that
 State.  They  are  a  Union  Territory  aod
 they  want  that  they  should  be  recognised
 asa  State.  Their  State  ts  as  viable  as  aoy
 otber  State  and  they  are  praying  for  it  for
 alongtime.  It  is  in  the  same  category
 of  Himachal  Pradesh,  which  is  wanting  a
 Statenood.  It  can  become  a  very  viable
 State  and  |  think  the  demaod  of  the  people
 isnot  to  be  neglected  any  more,  It  has
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 to  be  considered  very  seriously,  I  hope
 Lok  Sabha  will  consider  it  seriously  and
 necessary  action  will  be  takeo.

 With  these  words,  Sir,  I  would  urge  upon
 the  House  that  Manipur  should  not  be
 neglected.  Especially  I  would  urge  upon
 the  Ministry  of  Tourism  and  Civil  Aviation
 to  take  enough  Interest  to  develop  the  beautl
 spots  there  so  as  to  develop  them  a
 Tourist  Centres,

 MR,  DEPUTY-SPEAKER  Now  the
 Minister,

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  P.  C,
 SETHI)  :  Chaudhary  Randhir  Singh  was
 almost  poetic  when  he  was  describing  the
 historical,  cultural  and  lyrical  background
 of  the  Manipur  State,  The  people  of  Mani-
 purand  Manipur  as  such  are  close  to  our
 hearts  and  Manipur  is  part  and  parcel  of
 India,  We  have  always  wished  them  well
 and  we  would  always  like  to  wish  them
 well.

 To  start  with,  Dr,  Ram  Subhag  Singh
 started  with  this  plea  as  to  why  the  Assem-
 bly  there  was  dissolved.  Now,  I  have  before
 mz  the  proceedings  of  the  Lok  Sabha  itself
 where  the  Home  Mintster  had  described  the
 reason  why  the  Assembly  was  dissolved:
 The  Administrator  of  Manipur  prorogued
 the  Assembly  on  the  24th  September,  1969,
 Thereafter  he  had  discusstons  with  the  per-
 son  chosen  to  be  leader  of  the  United  Front
 to  assess  the  possibility  of  forming  a  stable
 government  in  the  Union  Territory.  Some
 final  assessment  was  made  which  showed
 that  the  situation  that  had  developed’  was
 such  that  no  party  was  ina  position  to
 provide  a  stable  goveroment  in  Manipur.  In
 the  circumstances  the  President  issued’  an
 order  on  l6th  October  1969  suspending  the
 provisions  of  the  Government  ef  the  Union
 Territories  Act  967  relating  to  the  Legis-
 lature  and  Council  of  Ministers  for  Mani.
 pur  for  a  period  of  one  year  and  also
 dissolved  the  Legislative  Assembly  of  Mani.
 pur,
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 This  is  the  authoritative  staiement  mede
 before  this  august  House,  as  regards  the
 reason  why  the  Staie  Assembly  of  Manipur
 was  dissolved.  I  am  not  competent  to
 declare  or  say  anything  on  the  statchood
 and  the  Union  Territory.  But  the  fact
 remains  that  all  these  Union  Territories  in-
 cluding  Himachal  Pradesh,  Manipur  and
 Tripura  have  been  pressing  for  this,  One
 of  the  reasons  which  they  are  advancing  is
 that  because  Nagaland  has  been  converted
 into  a  State,  Manipur  and  Tripura  also
 should  be  given  the  statehood.  Apart  from
 this  there  are  other  consideration  which  I
 would  like  to  polnt  out.  That  is,  if  these
 territories  are  to  be  converted  into  full
 States  then  the  Administrative  Rsforms
 Commission's  guide-lne  set  for  such  a  con-
 version  should  be  followed,

 As  far  as  the  financial  position  of  these
 two  States—Manlpur  and  Tripura—is  con-
 cerned—if  these  are  to  be  converted  into  full
 States—in  the  case  of  Manipur,  there  would
 be  a  non  plan  gap  amount  of  Rs.  60  crores
 during  the  Fourth  Plan  period  while  in  the
 case  of  Manipur,  the  non  plan  gap  for  the
 Fourth  Plan  period  would  be  of  the  order  of
 Rs,  48  crores,

 These  are  the  valid  considerations  which
 shall  have  to  be  taken  into  account.  But,
 as  I  have  stated  already,  |  am  not  in  a  posi-
 tlon  to  say  anything  authoritatively  at  the
 Present  moment.  1  would  like  to  deal  with
 some  of  the  points  which  were  raised  by
 Dr,  Ram  Subhag  Singh.

 SHRI  J.M.  BISWAS  ;  Previously  there
 was  a  demand  from  all  parties  for  the  state-
 hood  of  Manipur.  The  Minister  says  that
 he  is  not  ina  position  to  give  a  commit-
 ment  now.  Ia  he  at  least  prepared  to
 consider  this  demand  now  ?  Let  him  at  least
 give  some  assurance  in  this  regard.  All
 Members  Irrespective  of  the  partly  affilia-
 tion,  have  demanded  for  a  Statehood,

 SHRI  P.C,  SETHI  :  This  is  purely  a
 subject  matter  for  the  Home  Ministry  and
 the  Prime  Minister  to  decide.  Here  I  am
 dealing  with  the  limited  subject,  namely,
 the  demands  for  grants  and  the  supplement.
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 ary  demands  for  Manipur,  Stnce  the  Assem-
 bly  is  not  there  [  have  come  before  this
 august  House  to  get  your  sanctlon.  Of
 course  whatever  hes  been  stated  here  would
 bs  duly  considered  and  they  would  be  duly
 conveyed,

 SHRI  G.  VISWANATHAN  At  least
 this  can  be  conveyed  to  the  Prrme  MInlster
 and  the  Home  Minister,

 SHRI  J.M.  BISWAS  ;  The  House  knows
 that  the  people  of  Manipur  want  Statehood,

 It  has  been  said  that  during  this  perlod
 the  people  there  have  not  been  well-treated
 and  the  jail  population  is  going  up.  The
 fact  remains  that  a  United  action  committee
 consisting  of  various  political  shades  and
 parties  was  formed  and  they  started  an
 agitation  for  Statehood,  During  the  course
 of  the  agitation,  a  few  were  arrested,  About
 ‘S521  people  were  arrested  and  discharged
 afier  some  time,  A  few  were,  of  course,
 kept  in  jall,  During  that  time,  the  number  in

 jail  did  increase,  But  that  does  not  mean  that
 the  people  are  not  belng  treated  well.  The  law
 and  order  situation  has  to  be  taken  care  of
 and  violation  of  law  could  not  be  ignored,

 As  for  the  development  of  Manipur,
 during  the  Third  Plan  period  the  plan  out-
 lay  was  Rs,  12,  87  crores  and  in  the  Fourth
 Plan  prriod,  it  is  Rs,  30.25  crores.  From
 this  we  can  see  that  the  plan  outlay  Is  gra-
 dually  increasing  and  a  substantial  about  ts
 being  spent  on  dovelopment,

 As  regards  of  foodgrain  ,  a  point  raised
 by  Shri  Ranga,  these  are  fixed  om  the  basts
 of  the  recommendations  of  the  Agricultural
 Prices  Commission,  Whatever  procurement
 price  has  been  fixed  is  certainly  more  than
 the  market  price  and  is  based  on  the  for-
 mula  recom  ded  by  the  Commisi

 Shri  Ranga  also  made  the  point  that
 only  rejected  and  third-rate  officers  are  sent
 there  and  the  lacal  people  are  not  being
 given  proper  opportunity.  The  position
 has  considerably  changed  and  the  normal
 source  of  manning  the  services  is  utilised,
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 Out  of  the  total  of  about  19,009,  government
 servants,  only  about  50  are  on  deputation
 and  recruitment  rules  provide  for  periodic
 encouragement  to  be  given  for  the  employ-
 ment  of  local  people  for  all  government
 services,  From  the  figures  I  give  it  would
 be  evident  that  full  scope  is  given  for  local
 talent  and  only  tested  and  experienced  offi-
 cers,  where  considered  necessary,  are  being
 seat  there  from  outside,  Whichever  officials
 are  being  sent  there  are  being  given  certain
 facilities,  deputation  allowance,  free  house,
 Periodic  travel  to  Calcutta  and  so  on,

 Shri  Kalita  preferred  in  particular  to  the
 development  of  the  Loktak  Hydro-clectric
 Project.  A  provision  Rs,  40  crores  has  been
 made  for  this  and  project  is  being  taken  up
 for  construction.  A  sum  has  also  been
 provided  this  year  to  initlate  work,

 Shri  Madhok  said  that  nothing  is  being
 done  to  encourage  industries  in  that  area,
 as  for  industrial  develonment,  a  Khandsari
 sugar  mill  is  being  started  in  l970-7l.  There
 is  a  proposal  to  start  a  cement  factory,  The
 Project  report  is  ready  and  testing  has
 been  compleied  and  preliminary  action  for
 setting  it  up  is  also  being  taken  up,

 Shri  Ranga  alleged  that  the  local  langu-
 age  is  being  thwarted  and  oot  allowed  to
 develop  this  is  not  so,  Financial  assistance
 is  giveo  to  publishers  of  various  books  and
 literary  journale,  During  last  year  Rs,  2
 lakhs  was  givea  to  about  552  tltles  io  this
 particular  region.  Hence  this  allegauon  is
 pol  truc.

 Shri  Kaltla  complained  that  the  emolu-
 ments  of  employees  in  Manipur  are  not  being
 taken  care  of,  |  would  like  to  draw  the  atten-
 tion  of  the  hon,  Member  and  the  House  to
 the  fact  that  on  6th  March,  970  the  Home
 Minister  announced  in  this  House  that
 Manipur  and  all  the  Union  Territories  will
 be  ge  given  the  Delbl  Administration  scales
 of  pay  and  allowances,  Therefore,  proper
 care  and  attention  is  being  given  not  only
 to  the  employees  of  the  Union  Territory  of
 Manipur  but  of  aij  other  Union  Territories
 also,
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 Shri  Bhagban  Das  made  a  reference  to
 the  N.D.C,  and  sald  that  that  Rs,  20  crores
 has  been  provided.  Actually  this  is  Rs,  30
 crores,

 Shri  Kundu  made  a  point  that  the  police
 expe  are  in  ing  substantially.  In
 ‘1968-69  it  was  Rs.  2.89  erores,  in  1969-70,
 {t  was  Rs.  3.21  crores  and  in  1970-71  it  is
 Rs.  3.30  crores,  The  reason  5  that  we
 increased  the  amount  for  the  provisioning
 of  the  State  Government  police  battalion
 posted  in  Manipur.  According  to  earlier
 arrangements,  the  Madras  battalion  posted
 in  Manipur  was  paid  for  by  the  Govern  rent
 of  Nagaland  who  fn  turn  were  re-imbursed
 by  the  Central  Government.  The  Madhya
 Pradesh  battalion  replaced  the  Madras
 battalion  and  according  to  the  revised  arran-
 gement,  the  cost  is  borne  by  the  Govern-
 ment  of  Manipur,  On  account  of  this
 there  is  a  lot  of  increase  io  expenditure.
 There  is  no  reason  for  the  increase  In  police
 oxpenditure.

 SHRI  D.  N,  TIWARY  (Gopalganj)  :
 You  have  not  said  anything  about  Shri
 Sheo  Narain's  point,

 SHRI  P,  C,  SETHI  :  He  only  described
 the  beauty  and  glamour  of  Manipur,  He
 also  said  that  whatever  he  said  should  be
 conveyed  to  the  Prime  Minister,  I  will
 certainly  do  it.

 SHRI  SHEO  NARAIN  :  The  local
 people  should  get  a  chance  in  the  services,

 SHRI  P.  C.  SETHI:  I  have  already
 Pointed  out  that  out  of  19.000,  employces
 only  about  50  are  on  deputation,  the  rest  are
 local  people.

 MR.  DEPUTY-SPEAKER  :  The  ques-
 tlon  Is:

 “That  the  respective  Supplementary
 sums  not  exceeding  the  amounts
 shown  in  the  third  column  of  the
 order  paper  be  granted  to  the  presi-
 dent  out  of  the  Consolidated  Fund
 of  the  Union  Terrktory  of  Manipur
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 to  defray  the  charges  which  will
 come  in  course  of  payment  during
 the  year  ending  the  jist  day  of
 March,  97I,  in  respect  of  the  follow-
 ing  demands  entered  in  the  second
 columo  thereof—

 Demands  Nos,  9,  2,  6,  25,  26,  3  37,
 42  and  48."

 The  motion  was  adopted.

 MR,  DEPUTY-SPEAKER  }  The  ques-
 tlon  is  :

 “That  the  respective  sums  not  exceed-
 ing  the  amounts  shown  in  the  third
 column  of  the  order  paper  be  granted
 to  the  President  out  of  the  Consoll-
 dated  Fund  of  the  Union  Territory
 of  Manipur  to  defray  the  charges
 which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the  3ist
 day  of  March,  1971,  in  respect  of  the
 following  demands  entered  in  the
 secood  column  thereof

 Demands  Nos,  |  to  aq”

 The  motion  was  adopted

 8.I4  hrs.

 MANIPUR  APPROPRIATION
 BILL,*  970

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  P,  C.
 SETHI):  I  beg  to  move  for  leave  to  into-
 duce  a  Bill  to  auhorlse  payment  and  appro-
 priation  of  certain  further  sums  from  and
 out  of  the  Consolidate  Fund  of  the  Union
 Territory  of  Manipur  for  the  services  of  the
 financial  year  ‘1969-70,

 MR,  DEPUTY-SPEAKER  :
 tion  is:

 The  ques-
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 “That  leave  be  granted  to  introduce
 a  Bill  to  authorise  payment  and
 appropriation  of  certala  further  sums
 from  and  out  of  the  Consolidated
 Fund  of  the  Union  Territory  of
 Manipur  for  the  services  of  the  finan-
 cial  year  1969-70.""

 The  motion  was  adopted.

 SHRI  P.  C,  SETHI:
 Bill,  I  beg  to  movef  1

 LintroJucef  the

 “That  the  Bill  to  authorise  payment
 and  appropriation  of  certain  further
 sums  from  and  out  of  the  Consolidat-
 ed  Funds  of  the  Union  Territory  of
 Manipur  for  the  services  of  the  finan-
 clal  year  1969-71,  be  taken  Into  consi-
 dration.”

 SHRI  GEORGE  FERNANDES  rose.
 MR.  DEPUTY-SPEAKER  :  Accord-

 ing  to  rule  218(5)  ‘‘The  Speaker  may  in
 order  to  avoid  repetition  of  debates  require
 Members  desiring  to  take  part  In  a  discus-
 ston  on  an  appropriation  Bill  to  give  ad-
 vance  intimation  of  the  specific  points...”"
 Have  you  given  advance  intimation  ?

 sit  जाज॑  फरनेंडीज  (बम्बई-दक्षिण)  :
 मेरा  व्यवस्था  का  प्रश्न  है।  इस  में  जो  यह
 है  कि  रिपरीटीशन  को  रोकने  के  लिए  स्पीकर

 ऐसा  कर  सकते  हैं,  तो  मेरा  आप  से  आगृह  है
 कि  में  इस  मणिपुर  की  शिमान्ड  पर  नहीं  बोला

 हु  7  मैं  वायदा  करता  हूं  कि  कोई  भी  ऐसी
 बात  नहीं  कह ूगा  कि  जिस  पर  लोग  बोल  चुके
 हैं।  इसलिए  ज़ो  परेशानी  है  वह  मैं  आपके

 सामने  नहीं  आने  दुगा।  मुझे  आप  दो  मिनट
 का  समंय  दीजिये

 उपाध्यक्ष  महोदय,  मुझे!  इसे  मशिंपुर  के
 बारे  में  कोई  नई  चीज  नहीं  कहनी  है,  छोग

 *Published  in  Gazette  of  India  Extraordioery  Part  II,  section  Py 2,  dated  35370,
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 काफी  उस  के  बारे  में  बोल  चुके  हैं।  वहाँ  के
 लोगों  की  पूरे  राज्य  के  लिए  जो  मांय  है  उस
 पर  कई  बार  हम  बहस  कर  चुके  हैं।  लेकिन

 एक  मामले  के  बारे  में  मुके  सदन  का  ध्यान
 आक्रषित  करना  है।  कुछ  दिन  पहले  का  यह
 मामला  है,  शायद  पिछले  दिसम्बर  महीने  का,
 जब  हमारी  सेना  की  ओर  से  मणिपुर  में  बहुत
 बड़े  पैमाने  पर  गरीब  लोगों  पर,  निर्दोष
 लोगों  पर,  जुल्म  किया  गया।  यह  कोई
 कित्ती  एक  दल  की  बात  करके  मैं  नहीं
 रख  रहा  हु  ।  जो  सरकारी  दल  है,  उनके  दल
 के  जो  एक  मन्त्री  रहे  हैं,  श्री  के.  ऐन.  वे,  जो
 मन्त्री  मंडल  में  डेवलपमेंट  मन्त्री  रहे,  उन  की
 बोर  से  इस  मामले  में  एक  लम्बी  शिक्रायत
 सरकार  के  सामने  आयी  |  मैंने  इस  बात  को
 भारत  के  सुरक्षा  मन्त्री  के  सामने  पेश  किया,  इस
 सदन  में  प्रइघन  भी  किया  1  लेकिन  मेरे  प्रश्न  और
 पत्रों  के  उत्तर  में  सुरक्षा  मन्‍्त्री  ने  ऐसी  बातों
 को  हमारे  सामने  रखा  जिन  के  द्वारा  असलियत

 को  छिपाया  गया  |

 मैं  आप  के  द्वारा  जो  घटना  वहाँ  घदी  है,
 जिसमें  तकुल  नागाओं  के  ऊपर  बहुत  बड़
 पैमाने  पर  हमारी  सेना  की  बोर  से  जो  जुल्म
 हुआ  है  इस  सम्बन्ध  में  मेरे  पास  वहाँ  के  राज्य
 के  एक  भूतपूर्व  मन्त्री  ने,  जो  इसी  दल  के  एक
 सदस्य  हैं  आज  भी,  उन्होंने  जो  दस्तावेज  मेरे
 पास  भेजा  है  उसको  झापकी  अनुमति  से  4
 सदन  में  रखना  चाहता  हु  ।  श्री  के.  एनवे.  यह
 कहते  हैं  कि  :

 “I  was  shocked  and  painded  that
 the  authorities  could  hide  facts  about
 the  atrocities  of  the  Army  in  Ukrul
 area,  It  is  necessary  for  me  to  give
 you  some  more  details  of  the  serlows
 instances  so  that  you  may  kindly
 Pursue  the  matter  in  your  own  way,
 But  I  want  to  make  it  clear  that  the
 replies  of  the  Defence  Minlster  are
 far  from  correct  and  I  can  challenge
 the  distorted  facts  given  by  him,"
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 यह  आप  की  पार्टी  के  वहां  के  नेता  जो
 पिछले  मंत्रि  मंडल  में  रहे  हैं  उन्होंने  रक्षा  मन्त्री
 द्वारा  दिये  हुए  उत्तर  के  बारे  में  लिखित  स्प  से
 सूचना  मेरे  पास  भेजी  हैं  जिनको  मैं  आप  की

 अनुमति  से  सदन  के  पटल  पर  रखना  चाहता

 हूं  :  उनकी  जो  पहले  शिकायत  आयी  थी  जिस
 में  उन्होंने  कहा  था  कि  :

 “The  atrocities  committed  by  the
 men  and  officers  of  the  8th  Guards
 of  the  Indian  Army”

 जो  उन  का  यह  आक्षेप  रहा,  उस
 को  भी  मैं  आपकी  अनुमति  से  सभापटरू
 पर  रखना  चाहता  ह्  इसलिये  नहीं  कि

 मुझे  सेना  के  बारे  में  कोई  आक्षेप  उठाना  है,
 बल्कि  इसलिए  कि  वहां  ऐसी  कठिनाइयाँ  न  हों
 कि  जिप्त  राज्य  में  आपने  प्रसेम्बली  को  बर्खास्त
 किया  है  वहां  लछोक  प्रतिनिधियों  की  भावाज  को
 न  सुना  जाये  |  ऐसी  जगहों  पर  इस  ढंग  से  जिन
 लोगों  की  वोली  पर  पहले  ही  रोक  लगी  हुई  है,
 आगे  हमला  न  चले  और  जिस  सेना  का  काम
 है  हमारी  सीमाओं  की  रक्षा  वह  ऐसे  निर्दोष
 लोगों  पर  जिन  के  हाथों  में  हथियार  नहीं  हैं,
 जुल्म  न  करें  I

 में  चाहता  हुं  कि  आपकी  इजाजत  से  इन
 दोनों  चीजों  को  सभा-पटल  पर  रक्‍्खू ।  में  यह
 माँग  भी  करता  हू  कि  प्रतिरक्षा  मंत्री  ने  जो
 गलत  बयान  इस  सदन  में  दिया  है  इन  चीजों  के
 बारे  में  वह  उसका  खुलासा  करें  |

 SHRI  ए,  C.  SETHI:  Sir,  according
 to  the  information  availble  with  me,  this
 matter  was  fully  enquired  into  and  the
 allegations  were  found  to  be  exaggerated,
 However,  remedial  Instructions  have  been
 iisued  to  aviod  the  repetition  of  such  com-
 plaints,

 MR,  DEPUTY-SPEAKER  ;  The  ques
 thon  is  ;
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 [Mr,  Deputy-Speaker]
 “That  the  Bill  to  authorise  payment
 and  appropriation  of  certain  further
 sums  from  and  out  of  the  Consolidat-
 ed  Fund  of  the  Union  territory  of
 Manipur  for  the  services  of  the  finan-
 year  1969-71,  be  taken  into  considera-
 tion.”

 The  motion  was  adopted.
 MR.  DEPUTY-SPEAKER  :

 thon  is;
 The  ques-

 “That  Clauses  2  and  3,  the  Scdedule,
 Clause  I,  the  Enacting  Formula  and
 the  Title  stand  part  of  the  Bill.”

 The  motion  was  adopted.

 Clauses  2  and  3,  the  Schedule,  Clause  \,
 the  Enacting  Formula  and  the  Title

 were  added  to  the  Bill.

 SHRI  P,  C.  SETHI:  I  move:

 “That  the  Bill  be  pasted,”

 MR,  DEPUTY-SPEAKER  :  The  ques-
 tion  Is  4

 “That  the  Bill  be  passed.”

 The  motion  was  adopted.

 MANIPUR  APPROPRIATION
 (No,  2)  BILL,*  97I

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  P.  C,
 SETHI):  Sir,  I  beg  to  move  for  leave  to
 introduce  a  Bill  to  authorise  payment  and
 appropriation  of  certain  sums  from  and  out
 of  the  Consolidated  Fund  of  the  Union
 territory  of  Manipur  for  the  services  of  the
 financial  year  1970,  MW

 MR.  DEPUTY-SPEAKER  :  The  ques-
 thon  is  7

 “That  leave  be  granted  to  introduce
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 a  Bill  to  authorise  payment  and
 appropriation  of  certain  sums  from
 and  out  of  the  Consolidated  Fund  of
 the  Union  territory  of  Maolpur  for
 the  services  of  the  financial  year
 970-7I.""

 The  Motion  was  adopted.

 SHRI  P.C.  SETHI:  I  introduce  {  the
 Bill,

 Sir,  I  move  f  :

 “That  the  Bill  to  authorise  payment
 and  appropriation  of  certaln  sums
 from  and  out  of  the  Consolidated
 Fund  of  the  Union  territory  of
 Manipur  for  services  of  the  financial
 year  970-7l,  be  taken  Into  consi-
 deration,”

 MR,  DEPUTY-SPEAKER  :  The  ques-
 tion  fs  :

 “That  the  Bill  to  authorise  payment
 and  appropriation  of  certain  sums
 from  and  out  of  the  Consolidated
 Fund  of  the  Union  territory  of
 Manipur  for  the  services  of  the
 financial  year  970-7I,  be  taken  into
 consideration,"*

 The  Motion  was  adopted.

 MR.  DEPUTY-SPEAKER  :  The  ques-
 tlon  Is  ;

 “That  Clauses  2  and  3,  the  Schedule,
 Clause  l,  the  Enacting  Formula  and
 the  Title  stand  part  of  the  Bill.’*

 The  Motion  was  adopted.

 Clauses  2  and  3,  the  Schedule,  Clause  \
 the  Eracting  Formula  and  the
 Title  were  added  to  the  Bill.

 “Published  in  Gazette  of  India  Extraordinery,  Part  II,  sectlon  2,  dated  35,3,7I,
 +  Introduced/moved  with  the  rergmmendation  of  the  President,
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 SHRI  P.C.  SETHI:  I  move;

 “That  the  Bill  be  passed,"

 MR,  DEPUTY-SPEAKER  :  The  ques-
 tlon  is  :

 “That  the  Bill  be  passed."*

 The  Motion  was  adopted.

 38.24  hrs.

 DEMANDS*  FOR  GRANTS
 (RAILWAYS),  1970-71

 MR.  DEPUTY-SPEAKER}:  The  House
 will  now  take  up  discussion  and  voting  on
 the  Demands  for  Grants  in  respect  of  the
 Budget  (Railways)  for  970-7l  for  which
 seven  hours  have  been  allotted,

 There  is  a  large  number  of  cut  motions
 to  the  Demands  for  Grants,  Hon,  Members
 Present  in  the  House  who  are  desirous  of
 moving  their  cut  motions  may  send  slips  to
 the  Table  within  ey  minu:es  indicating  the
 numbers  of  the  cut  motion  they  would  like
 to  move,

 Yes,  Mr.  Fernandes,

 श्री  जाजं  फरनेन्डोज  (बम्बई  दक्षिण):  उपा-
 ध्यक्ष  महोदय,  मंत्री  महोदय  का  भाषण  होने  से
 पहले  मेरा  एक  निवेदन  है।  बम्बई  में  चार  दिन
 पहले  जो  बहुत  बड़ो  दुघंटना  हुई  है,  में  चाहता
 है  कि  मंत्री  महोदय  बजट  डिमान्ड्स  को  पेश
 करने  के  पहिले  उसके  सम्बन्ध  मैं  सदन  में  कुछ
 सफाई  दें  और  पूरे  डिटेल्स  के  साथ  अभी  अपना
 बयान  दें।

 MR,  DEPUTY-SPEAKER  :  The  Minis-
 ter  of  Railways  to  make  a  statement.

 THE  MINISTER  OF  RAILWAYS
 (SHRI  NANDA)  :  Sir,  Before  moving  the
 Demands  for  Grants  for  expenditure  of  the
 Central  Goverament  on  Railways  for
 97u-7,  may  |  make  a  statement  ?

 Sir,  the  Railway  Budget  for  1970-71,
 Presented  on  23rd  February,  1970,  was  based
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 on  the  proposals  for  rationalisation  of
 Passenger  fares  and  freight  rates  as  indicat-
 ed  in  my  budget  speech,  While  initiating
 the  debates  on  the  General  discussions  on
 the  Budget  in  this  House  on  4th  March,
 1970,  I  had  made  a  statement  withdrawing
 the  budget  proposals  relating  to  third  class
 fares,  suburban  third  class  season  tickets,
 platform  tickets,  rates  for  milk,  foodgrains,
 pulses  etc,  As  already  indicated  by  me
 then,  the  withdrawal  of  these  proposals
 entail  a  reduction  of  Rs,  ok}  crores  in  the
 estimates  of  earnings  during  1970-71,

 8.26  hrs.

 [SurI  SHRI  CHAHD  Goya  in  the
 Chair]

 The  reductton  of  Rs.  3  crores  in  the
 Rallway  earnings  will  result  In  the  appro-
 priation  to  the  Development  Fund  being
 reduced  from  Rs.  874°59  lakhs,  which  was
 proposed  initially  in  the  Budget,  to
 Rs.  57459,  lakhs,  I  would,  therefore,  seek
 your  permission  to  move  the  vote  in  respect
 of  the  relevant  Demad,  viz,  Demand  No.
 8—Appropriation  to  Development  Fund
 during  1970-71,  for  a  Icsser  amount,  j.¢.,  for
 Rs,  $7459  lakhs  instead  of  for  Rs,  874°59
 lakhs  as  printed  in  the  Book  of  Demands
 for  Grants  for  ‘1970-71.

 While  replying  to  the  General  Discus-
 sions  on  the  Rallway  Budget  on  the  00
 March,  1970,  I  had  mentioned  that  I  would
 endeavour  to  Initiate  all  sieps  to  increase
 earnings  and  also  to  reduce  expenditure.  In
 reiterating  those  measures,  I  may  add  that  it
 is  rather  premature  to  indicate  at  this  stage
 how  far  there  may  be  an  increase  In  the
 Railway  earnings  or  what  is  the  extent  of
 reduction  in  the  expenditure,  These  measures
 will  improve  the  financial  position  somewhat
 and  I  would  assure  the  House  that  the
 matter  would  be  brought  to  the  notice  of
 the  House  at  the  Revised  Estimates  stage.

 I  may  also  add  that  the  reduction  in  the
 Appropriation  to  the  Development  Fund  as
 now  proposed  will  not  in  any  way  affect
 the  withdrawals  from  that  Fund  towards
 expenditure  on  Railway  Users’  Amenities,
 Staff  Welfare  Works  or  Unremunerative
 Operating  Improvements.  The  gap  between

 *Moved  with  the  recommendation  at  the  President.
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 {Shri  Ss.  L,  Nanda)
 the  reduced  Appropriation  and  the  level  of
 expenditure  as  earlier  proposed  could  be
 bridged  partly  by  a  larger  contributlon  than
 now  anticipated  as  a  result  of  measures  I
 have  Indicated  or  through  a  larger  loao
 from  General  Revenues

 For  the  present,  I  would  suggest  that  the
 reduction  in  the  Appropriation  to  the
 Development  Fund  as  now  proposed  by  me
 may  be  accepted,

 श्री  जाज  फरनेडीज  :  मंत्री  महोदय  ने

 बम्बई  में  जो  चार  दिन  पहले  दुघंटना  हुई  थी
 उसके  बारै  में  कुछ  नहीं  कहा  है।  हम  ने  उच्च
 पर  कालिंग  स्टेशन  नोटिस  दिया  था,  द्वार्दे
 नोटिस  क्वेइचन  दिया  था।  दो  बार  मधु  लिमये
 ale  मैं  बोले  भी  हैं।  लेकिन  मंत्री  महोदय  कोई
 बयान  नहीं  कर  रहे  हैं।  इसकों  आप  वजट

 डिमांडज  के  साथ  न  जोड़  ।  पहले  इसके  बारे
 में  हम  सुनना  चाहते  हैं।  बम्बई  की  सुबर्बन
 रेलवे  पर  पेरेल  वर्कशाप  के  कारणा  वह  दुर्घटना

 हुई  है।  पहले  आप  अपना  स्टैटमेंट  दें  फिर  हम
 अपनी  बात  आपके  सामने  रखेंगे  |  हमें  जानकारी

 मिली  है  कि  वहाँ  का  जो  मामला  है,  उसको

 जानबूझ  कर  इस  तरह  का  बनाया  गया  है।
 हमने  सुना  है  कि  नन्‍्दा  जी  की  ओर  से  तमाम
 रैलवे  के  बारे  में  जो  जीज  हो  रही  है,  उसको  ले
 कर  उन्हें  गलत  ओर  बुरा  नाम  देने  के  लिए
 वहां  भानबूझ्त  कर  यह  दु्घटना  कराई  गई  है  1

 हम  चाहते  हैं  कि  मंत्री  महोदय  इसकी  सफाई
 करें  ।

 श्री  नंदा:  में  यकीन  दिलाता  हु  कि  आज  तो
 समय  नहीं  रहा  |  लेकिन  जब  कल  डिसकष्ठान  शुरू
 होगा  फ़ौरन  इस  बात  के  बारे  में  जितनों  जान-
 कारी  मेरे  पास  है  और  जो  कुछ  ओर  मैं  इकट्ठो
 कर  लू  गा,  वह  सारी  आपके  सामने  पंश  कर

 हूगा  1

 थी  काज  फरते  डोज:  कल  पहुले  इसके  बारे

 में  सफाई  होनो  भाहिये।
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 MR.  DEPUTY-SPEAKER  :  You  have
 had  your  say.  I  cannot  force  the  Minister  to
 make  a  statement  now  on  that.

 थी  जाज  फरनेंडोज  :  वजट  की  डिमाँड्स  के
 साथ  इसको  न  जोड़ा  जाए  मंत्री  महोदय  इस

 पर  अलग  से  बयान  दें  ताकि  अगर  कोई  हमें  प्रइन

 पूछने  हों  तो  उनको  पूछने  का  हमें  मौका  मिल
 सके  और  जो  जानकारी  हमारे  पास  है,  वह
 जानकारी  भी  यहां  दे  सकें  इस  मामले  की
 सदन  में  सफाई  हो  जाए,  इसलिए  मेरा  यह
 आग्रह  है  1

 DEMAND  No.  I—RaAILWAY  BoarRD

 MR.  DEPUTY-SPEAKER  :
 moved  ;

 Motion

 “That  a  sum  not  exceeding  Re.
 150,46 000  be  granted  to  the  Prerident
 to  defray  the  charges  which  will  come
 in  course  of  payment  during  the  year
 ending  the  3lst  day  of  March,  1971,
 in  respect  of  ‘Railway  Board’,”

 DEMAND  No.  2—MISCELLANEOUS
 EXPENDITURE

 MR,  DEPUTY-SPEAKER  :
 moved  ;

 Motlon

 “That  a  sum  not  exceeding
 Rs.  6,36,99,000  be  granted  to  the
 President  to  defray  the  charges  which
 will  come  In  course  of  payment
 during  the  year  ending  the  3lst  day
 of  March,  I97],  in  respect  of
 ‘Miscellaneous  Expenditure’.””

 DEMAND  No.  3—PaYMENTS  TO  WoRKED
 LINES  AND  OTHERS

 MR,  DEPUTY-SPEAKER  :  Motion
 moved  ३

 “That  a  sum  not  exceeding
 Rs,  -17,02,000  be  granted  to  the
 President  to  defray  the  charges
 which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the  3st
 day  of  March,  1971,  In  respect  of
 ‘Payments  to  worked  ines  and
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 DEMAND  No.  8—WorkKING  Ex-
 PENSES—OPERATION  OTHER

 THAN  STAFF  AND  FUEL

 DEMAND  No.  4-WorkinG  ExpENESS—
 ADMINISTRATION

 MR,  DEPUTY-SPEAKER  1  Motlon
 moved  :  MR.  DEPUTY-SPEAKER  :  Motion

 moved  :
 “That  a  sum  not  exceeding  “That  a  sum  not  exceeding  Rs, Rs,  78,22,78,000  be  granted  to  the
 President  to  defray  the  charges  which
 will  come  in  course  of  payment
 during  the  year  ending  the  3lst  day
 of  March,  1971,  in  respect  of  ‘working
 Expenses—

 Administration.”

 50,19,62,000  be  granted  to  the  Presi-
 cent  to  defray  the  charges  which  will
 come  in  course  of  payment  during  the
 year  ending  the  3Ist  day  of  March,
 I97I,  in  respect  of  ‘Working  Ex-
 Penses-Operation  other  than  Staff

 DENAND  No.  5—WorkinG  Ex-  med  Peels:
 PENSES—REPAIRS  AND

 MAINTENANCE
 Demanpd  No.  9—WorkKInG  Ex-

 PENSES—MISCELLANEOUS  EXPENSES

 MR,  DEPUTY-SPEAKER
 moved

 MR,  DEPUTY-SPEAKER  t  Motlon
 moved  ;  :  Motlon

 “That  a  sum  not  exceeding
 Rs.  259,38,92,000  be  granted  to  the
 President  to  defray  the  charges  which
 will  come  in  course  of  payment
 during  the  year  ending  the  3ist  day
 of  March,  97l,  in  respect  of  ‘Work-
 ing  Expenses—Repairs  and  Main-
 tenance”,

 DEMAND  No.  6—WorkKING  Ex-
 PENSES—OPERATING  STAFF

 MR,  DEPUTY-SPEAKER  :  Motion
 moved  4

 “That  a  sum  not  exceeding
 Rs,  158,89,57,000,  be  granted  to  the
 President  to  defray  the  charges  which
 will  come  in  course  of  payment  during
 the  year  ending  the  dst  day  of
 March,  97I,  in  respect  of  *Worklog
 Expenses—Operating  Staff."

 DEMAND  No.  7—  WorkING  Fx-
 PENSES—OPERATION  (FUEL)

 MR.  DEPUTY-SPEAKER  ॥  Motion
 moved  :

 “That  a  sum  not  exceening  Ra.
 165,68,55,000  be  granted  to  the  Presi-
 dent  to  defray  the  charges  which  will
 come  in  course  of  payment  during
 the  year  ending  the  3ist  day  of
 March,  1971,  In  respect  of  ‘Working
 Expenses--Operatjon  (Fyel)",

 “That  a  sum  not  excecding  Rs.
 36,04,49,000  be  granted  to  the  Presi-
 dent  to  defray  the  charges  which  will
 come  in  course  of  payment  during  the
 year  ending  tne  3Ist  day  of  March,
 1971,  In  respect  of  ‘Working  Ex-
 penses—  Miscellaneous  Expenses’."’

 DEMAND  No.  ]0—Workinc  Ex-
 PENSES-STAFF  WELFARE

 MR,  DEPUTY-SPEAKER  :  Motlon
 moved  |

 “That  a  sum  not  exceeding  Rs,
 25,55,2I,000  be  granted  to  the  Presi-
 dent  to  defray  the  charges  which  will
 come  in  course  of  payment  during  the
 year  ending  the  3ist  day  of  March,
 797I,  in  respect  of  ‘Working  Expenses

 Staff  Welfare’.

 Demand  No.  l—WorkInG  Ex-
 PENSES—  APPROPRIATION  TO

 DEPRECIATION  RESERVE
 Funp

 MR,  DEPUTY-8SPEAKER  :  Motion
 Moved  :

 “That  a  sum  not  exceeding  Rs,
 100,00  00,000  be  granted  to  the  Presi-

 dent  to  defray  the  charges  which  will
 come  in  course  of  payment  during  the
 year  ending  the  3ist  day  of  March,
 1971,  in  ressect  of  ‘Working  Expenses
 Appropriation  tq  Depreciation  Re«
 eerye  Fund".’
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 Demand  No.
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 l.A—WorkING
 ExpENSES—APPROPRIATION  TO

 PENSION  FUND

 MR,  DEPUTY-SPEAKER  :  Motion
 moved  :

 “That  a  sum  not  exceeding  Rs.

 MR,  DEPUTY-SPEAKER  :

 15,00,00,000  be  granted  to  the  Presi-
 dent  to  defray  the  charges  which  will
 come  in  course  of  payment  during  the
 yaar  ending  the  3]st  day  of  March,
 1971,  in  respect  of--‘Working  Expenses १  a” Appropriation  to  Pension  Fund

 Demanp  No.  2—DivipEND  TO
 GENERAL  REVENUES

 Motion
 moved  4

 Demand  No.

 “That  a  sum  not  exceeding
 Rs.  67,09,64,0C0  be  granted  to  the
 President  to  defray  the  charges  which
 will  come  in  course  of  payment  during
 the  year  ending  the  3Ist  day  of
 March,  1971,  in  respect  of  Dividend
 to  General  Revenues.”

 3—Open  Line
 Works  (REVENUE)

 MR,  DEPUTY-SPEAKER  1  Motlon
 moved  ;

 “That  8  sum  oot  exceeding
 Rs,  9,0I,7!,000  be  granted  to  the
 President  to  defray  the  charges  which
 will  come  in  course  of  payment  dur-
 ing  the  year  ending  the  3lst  day  of
 March,  1971  in  respect  of  ‘Open  Line
 Works  (Revenuc)’,”

 DEMAND  No.  4—  CONSTRUCTION
 oF  New  Lines

 MR,  DEPUTY-SPEAKER  :  Motion
 moved  3

 “That  8  sum  =not  exceeding
 R:.  36,08,05,000  be  granted  to  the
 President  to  defray  the  charges  which
 will  come  in  course  of  payment  dur-
 ing  the  year  ending  the  3lst  day  of
 March,  97I,  in  respect  of  Construc-
 tion  of  New  Lipes,”’
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 Demanp  No.  5—Open  Ling
 Works—CapItaL,  DEPRECIATION
 ReseRvVE  FUND  AND  DeVELOP-

 MENT  FUND

 MR,  DEPUTY-SPEAKER  :  Motion
 moved  :

 “That  a  sum  pot  exceeding
 Rs.  569,19,12.000  be  granted  to  the
 President  to  defray  the  charges  which
 will  come  in  course  of  payment  dur-
 ing  the  year  ending  the  3lst  day  of
 March,  1971,  in  respect  of  Open  Line
 Works-Capital,  Depreciation  Reserve
 Fund  and  Development  Fund’.””

 Demanpd  No.  l6—PEnsionaRY
 CHARGES—  PENSION  FUND

 MR,  DEPUTY-SPEAKER  :  Motion
 moved  :

 “That  a  sum  not  exceeding
 Rs,  7,95,45,000  be  granied  to  the
 President  to  defray  the  charges  which
 will  come  in  course  of  payment  dur-
 ing  the  year  ending  the  3st  day  of
 March,  1971,  in  respect  of  *Pensionary
 Charges  Penston  Fund’,””

 DeManpb  No.  |7—REPAYMENT  OF
 Loans  FROM  GENERAL  REVENUES

 AND  INTEREST  THEREON—DEVE-
 LOPMENT  FUND

 MR.  DEPUTY-SPEAKER  :  Motion
 moved  ६

 “That  a  sum  not  exceeding
 Rs.  -2,15,72,000  be  granted  to  the
 President  to  defray  the  charges  which
 will  come  in  course  of  payment  dur-
 ing  the  year  ending  the  3lst  day  of
 March,  I97],  in  respect  of  Repayment

 of  loans  from  General  Revenues  and
 interest  thereon —  Development  Fund’."’

 DemManpD  No.  8—APPPOPRIATION
 TO  DEVELOPMENT  FUND

 MR,  DEPUTY-SPEAKER  4  Motlon
 moved:

 “That  a  sum  not  exceeding
 Rs,  18,74,59,000  फ्  granted  to  the
 President  to  defray  the  charges  which
 will  come  in  course  of  payment  dur-
 ing  the  year  ending  the  3ist  day  of
 March,  1971,  ia  respect  of  Appropria-
 tion  to  Development  Fund,
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 «५  7४७०  No.:  9—ApppRopRIA-
 TION  TO  REVENUE  RESERVE

 FuND

 MR.  DEPUTY-SPEAKER  :  Motion
 moved  :

 “That  a  sum  not  exceeding
 Rs.  3,63,I3,000  be  granted  to  the
 President  to  defray  the  chrgcs  which
 will  come  in  course  of  payment  dur-
 ing  the  year  ending  the  3lst  day  of
 March,  I97],  in  respect  of  Appropri-
 ation  to  Revenue  Reserve  Fund.”*

 DEMAND  No.  20—PAYMENTS  TO-
 WARDS  AMORTISATION  OF  OvgR-
 CAPITALISATION,  REPAYMENT  OF
 LoANS  FROM  GENERAL  REVENUES
 AND  INTEREST  THEREON--  REVENUE

 RESERVE  FUND

 MR.  DEPUTY-SPEAKER  :  Motion
 moved  :

 “That  a  sum_  not  exceeding
 Rs.  3,65,23,000  be  granted  to  the
 President  to  defray  the  charges  which
 will  come  in  course  of  payment  dur-
 ing  the  year  ending  the  3lst  day  of
 March,  97I,  in  respect  of  ‘Payments
 towards  Amortisation  of  Over-Capi-
 tallsation,  Repayment  of  Loans  from
 General  Revenues  and  interest  there-
 on--Revenue  Reserve  Fund’,”*

 Hon.  Members  may  now  move  their  cut
 motions  subject  to  their  being  otherwise  ad-
 missible.

 SHRI  SHRI  CHAND  GOYAL  (Chandi-
 garh)  :  I  beg  to  move  :

 “That  the  demand  under  the  head
 Railway  Board  be  reduced  by
 Rs,  100."

 (Utility  of  the  institutian  of
 Rallway  Board  (18)]

 “That  the  demand  under  the  head
 Miscellaneous  Expenditure  be  redu-
 ced  by  Rs,  100.”

 [Fallure  to  carry  out  survey  of
 doubling  Delhi-Ambala  line  via
 Karnal  (19)]
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 “That  the  demand  under  the  head
 Miscellaneous  Expenditure  be  reduced
 by  Rs.  100."

 [Failure  to  survey  the  restora-
 don  of  Panipat-Gohana  line  (20)]

 “That  the  demand  under  the  head
 Ordinary  Working  Expenses-Miscel-
 laneous  Expenses  be  reduced  by
 Rs,  100."

 [Deterloration  in  departmental
 catering  (2I)]

 “That  the  demand  under  the  head
 Ordinary  Working  Expenses  Mis-
 cellaneous  be  reduced  by  Rs,  100,""

 (Exhorbitant  charges  incurred
 in  the  defence  of  civil  law  sults,
 (22))

 “That  the  “demand  under  the  head
 Ordinary  Working  Expenses—Staff
 Welfare  be  reduced  by  Rs,  100."

 [Fallure  of  the  Government  to
 Provide  adequate  medical  fact-
 lities  to  all  categories  of  em-
 ployees  (23)]

 “That  the  demand  under  the  head
 Ordinary  Working  Expenses  —Staff
 Welfare  be  reduced  by  Rs.  100,”

 [Failure  of  the  Government  to
 provide  a  school  for  the  emplo-
 yees  of  Chandigarh  railway
 station  (24)]

 “That  the  demand  under  the  head
 Ordinary  Working  Expenses—Staff
 Welfare  be  reduced  by  Rs.  100."”

 [Fallure  of  the  Government  to
 provide  uniforms  to  the  come
 mercial  clerks  (25)]

 “That  the  demand  under  the  head
 Ordinary  Working  Expenses—Staff
 Welfare  be  reduced  by  Rs.  100."

 [Failure  of  the  Government  to
 provide  a  dispensary  for  the
 employees  of  Chandigarh  rail-
 way  station  (26))
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 [Shri  Shiy  Chand  Goyal]
 “That  the  demand  under  the  head
 Open  Line  Works—(Revenue)  be
 reduced  by  Rs,  100,""

 {Failure  of  the  Government  te
 construct  adequate  staff  quarters
 at  Chandigarh  (27)]

 “That  the  demand  under  the  head
 Construction  of  New  Lines-Capital
 and  Depreciation  Reserve  Fund  be
 reduced  by  Rs,  100."

 [Failure  of  the  Government  to
 restore  Panipat-Gohana  line
 (28)]

 “That  the  demand  under  the  head
 Construction  of  New  Lines--Capital
 and  Depreciation  Reserve  Fund  be
 reduced  by  Ra.  100."",

 [Failure  of  the  Government  to
 construct  Ludhiana  Jagadhari
 railway  line,  bringing  Chandi-
 garh  on  the  main  [ine  (29)]

 SHRI  K.  M.  MADHUKAR  (Kesana)  :
 I  beg  to  move:

 “That  the  demand  under  the  head
 Railway  Board  be  reduced  by
 Rs,  100,""

 {Failure  to  curtail  the  rights
 of  Members  of  Railway  Board.
 33)

 “That  the  demand  under  the  head
 Railway  Board  be  reduced  by
 Rs.  100."

 [Failure  to  ensure  timely  consi-
 deration  of  employees’  petitions
 by  Rallway  Board,  (34)]

 “That  the  demand  under  the  head
 Ratlway  Board  be  reduced  by
 Rs,  100,"

 [Failure  to  adopt  an  attitude  by
 Railway  Board  favourable  to
 employees,  (35))
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 “That  the  demand  under  the  head
 Railway  Board  be  reduced  by
 Rs,  100,"

 [Faflure  to  check  extravagance
 indulged  fn  by  Railway  Board,
 (36)]

 “That  the  demand  under  the  head
 Railway  Board  be  reduced  by
 Ra,  100."

 [Failure  to  check  bureaucracy
 and  red  taplsm  in  Railway
 Board.  (37)]

 “That  the  demand  under  the  head
 Railway  Board  be  reduced  by
 Rs,  100."

 [{Fallure  to  remove  wide  dls-
 Parity  in  the  pay  and  service
 conditions  of  top  officals  and
 ordinary  employees,  (38)

 “That  the  demand  under  the  head
 Railway  Board  be  reduced  by
 Rs,  100."

 [Fallure  to  check  wasteful  ex-
 Penditure  on  top  officials  of
 Railway  Board,  (39)]

 “That  the  demand  under  the  head
 Raliway  Board  be  reduced  by
 Rs,  100."

 [Failure  to  reduce  top  heavy
 Railway  Administration,  (40)]

 “That  the  demand  under  the  head
 Rallway  Board  be  reduced  by
 Rs,  100,""

 [Failure  to  bring  about  admints-
 trative  efficiency  in  Railway
 ‘Board(41))

 “That  the  demand  under  the  head
 Railway  Board  be  reduced  by
 Rs.  1002",

 [Fallure  to  ensure  creature  com-
 forts  to  class  IIT  and  IVY  emp-
 loyees  of  Railway  Board,  (42)]
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 “That  the  demand  under  the  head
 Miscellaneous  Expenditure  be  reduced
 by  Rs.  00,"°

 [Failure  to  undertake  a  survey
 to  open  a  new  line  between
 Hajipur  and  Lalganj  via  Shaib-
 uanj  and  Kesarla  on  N.E.  Rail-
 way.  (66)]

 “That  the  demand  under  the  head
 Miscellaneous  Expenditure  be  reduced
 by  Rs.  100."

 {Failure  to  undertake  a  survey
 to  open  a  branch  line  between
 Chhapra  and  Motiharl  on  N.E.
 Rallway.  (67)]

 “That  the  demand  under  the  head
 Miscellaneous  Expenditure  be  reduced
 by  Rs,  100."

 [Failure  to  undertake  a  survey
 for  opening  a  new  direct  rail
 Nnk  between  Gorakhpur  and
 Narkatiaganj  on  N.E.  Rallway.
 (68)]

 “That  the  demand  under  the  head
 Miscellaneous  Expenditure  be  reduced
 by  Rs,  100."

 Fallure  to  undertake  a  survey
 for  opening  a  new  direct  link
 between  Mechs!  and  Sitamarhi  on
 N.E.  Railway.  (69)

 “That  the  demand  under  the  head
 Miscellaneous  Expenditure  be  reduced
 by  Rs.  100,""

 [Failure  to  construct  a  broad
 guage  line  between  Samastipur
 and  Narkatiganj  via  Muzaffarpur
 on  N.B.  Railway.  (70)

 “That  the  demand  under  the  head
 Miscellaneous  Expenditure  be  reduced
 by  Rs.  100,"

 [Failure  to  assess  the  feasibility
 of  opening  a  ‘DOW  branch  line
 between  Motihari  and  Chhapra
 towards  Oraj  on  NE,  Rallway,
 (7)
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 “That  the  demand  under  the  head
 Miscellaneous  Expenditure  be  reduced
 by  Ra,  100."

 [Fallure  to  check  wasteful  expea-
 diture  on  reception  and  enter-
 talnment  of  forelgn  dignitaries,
 (72))

 “That  the  demand  under  the  head
 Miscellaneous  Expenditure  be  reduced
 by  Rs.  100."

 [Failure  to  stop  retrenchment  due
 to  introduction  of  automation
 in  Railways,  (73)]

 “That  the  demand  under  the  head
 Miscellaneous  Expenditure  be  reduced
 by  Rs.  100.""

 {Failure  to  properly  utilise
 training  school  at  Muzaffarpur
 for  Railway  employees,  (74)]

 “That  the  demand  under  the  head
 Miscellaneous  Expenditure  be  reduced
 by  Rs,  100,""

 [Failure  to  check  adminstrative
 lossess  due  to  shiffting  N.E.
 Railway  Divisional  Head  Quar-

 ters  from  Muzaffarpur  to  Samas-
 tipur.  (75)]

 “That  the  demand  under  the  head
 Miscellaneous  Expenditure  be  reduced
 by  Rs,  1,00”

 [Fallure  to  minimise  delays  In
 restoring  train  services  after
 accidents,  as  in  forelgn  countries.
 (76)]

 “That  the  demand  under  the  head
 Miscellaneous  Expenditure  be  reduced
 by  Re.  00."

 [Failure  to  apply  the  achleve-
 ments  of  research  work  in  Rail-
 ways  in  improving  the  services,
 7)

 ‘'That  the  demand  under  the  head
 Ordinary  Working  Expenses-Repairs
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 {Shri  Kamla  Misra  Madhukar]  SHRI  SHRI  CHAND  GOYAL:  I
 and  Mai  be  reduced  by
 Rs.  100,”

 [Failure  to  develop  Sangall
 Junction  on  N.E,  Railway.  (78)]

 “That  the  demand  under  the  head
 Ordinary  Working  Expenses--Repairs
 and  Maint  be  reduced  by
 Rs,  100."

 [Failure  to  provide  shed  at
 Chakia  Station  on  N,E.  Rail-
 way.  (79)]

 “That  the  demand  under  the  head
 Ordinary  Working  Expenses--Repairs
 and  Maintenance  be  reduced  by
 Rs,  100."

 [Failure  to  raise  and  repair  the
 railway  road  connecting  the
 Chakia  station  and  the  Bazar  on
 NLE.  Railway.  (80)]

 “That  the  demand  under  the  head
 Ordinary  Working  Expenses--Repairs
 and  Maintenance  be  reduced  by
 Rs,  100.""

 [Failure  to  metal  the  Railway
 road  between  Mehsi  station  and
 the  city  market  on  NE.  Rail-
 way,  481)]

 “That  the  demand  under  the  head
 Ordinary  Working  Expenses--Repairs
 and  M  il  be  red A  ced  by
 Rs,  100.""

 [Failure  to  extend  and  repair
 waliing  rooms  at  Motipur  and
 Mehval  stations  on  N.E,  Rall-
 way,  (82)]

 “That  the  damand  under  the  head
 Ordinary  Working  Expenses--Repairs
 and  Maintenance  be  reduced  by

 Ra.  00."’

 [Failure  to  extend  and  repair  the
 waiting  rooms  at  Pipra  station
 on  N.E,  Railway.  (83)]

 beg  to  move  :

 “That  the  demand  under  the  head
 Ordinary  Working  Expenses--Operat-
 ing  Staff  be  reduced  by  Rs.  ‘100,""

 [Failure  to  revise  the  pay  scales
 and  allowances  of  commercial
 clerks,  (84)]

 “That  the  demand  under  the  head
 Ordinary  Working  Expenses--Operat-
 ing  Staff  be  reduced  by  Rs,  100."

 {Failure  to  revise  the  pay  scales
 and  allowances  of  railway
 guards,  (85)]

 “‘That  the  demand  under  the  head
 Ordinary  Working  Expenses--Operating
 Staff  be  reduced  by  Rs,  100,”

 [Failure  to  meet  the  demands
 of  the  Station  and  Assistant
 Station  Masters,  (86)]

 “That  the  demand  under  the  head
 Ordinary  Working  Expenses--Operat-
 ing  Staff  be  reduced  by  Rs.  100."

 {Failure  to  check  the  inflow  of
 colour  blind  categories  to  the
 category  of  commercial  cleiks.
 (87)

 “That  the  demand  under  the  head
 Ordinary  Working  Expenses--Operating
 Staff  be  reduced  by  Rs.  101."

 [Fallure  to  Increase  the  quota  of
 promotion  for  commercial
 clerks,  (88),

 “That  the  demand  under  the  head
 Ordinary  Working  Expen:es--Operating
 Staff  be  reduced  by  Rs.  100."

 [Fallure  to  prevent  harassment
 of  the  Ratiway  Protection  Force
 to  the  commercial  clerks,  (89)]

 SHRI  K.  M.  MADHUKAR  ;  I  beg
 to  move  :

 “That  the  demand  under  the  head
 Ordinary  Working  Expenses--Misecl-
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 laneous  Expenses  be  reduced  by
 Rs,  00."’

 [Failure  to  check  increasing
 amount  of  payment  towards
 compensation  for  theft  and  pil-
 ferage  of  goods  sent  by  rail,
 (92)]

 “That  the  demand  under  the  head
 Ordinary  Working  Expenses--Mlscel-
 laneous  Expenses  be  reduced  by
 Rs.  00°’

 [Failure  of  the  Government  to
 check  Insecurity  of  railway
 passengers,  (93)]

 “That  the  demand  under  the  head
 Ordinary  Working  Expenses--Miscel-
 laneous  Expenses  be  reduced  by
 Rs,  100,""

 [Failure  to  check  deterloration
 of  departmental  catering  service
 in  Railways.  (94)]

 “That  the  demand  under  the  head
 Ordinary  Working  Expenses--Mis-
 cellaneous  Expenses  be  reduced  by
 Rs,  i00,”"

 [Failure  to  grant  adequate  com-
 pensation  to  passengers  receiving
 injuries  during  railway  travel.
 (95)]

 SHRI  SHRI  CHAND  GOYAL  ;  I  beg
 to  move  ;

 “That  the  demand  under  the  head
 Construction  of  New  Lines--Capltal
 and  Depreciation  Reserve  Fund  be
 reduced  by  Rs.  100."

 [Failure  to  electrify  the  subur-
 ban  railway  tines  round  about
 Delhi.  (116)

 “That  the  demand  under  the  head
 Construction  of  New  Lines--Capital
 and  Depreciation  Reserve  Fund  be
 reduced  by  Rs,  100,"

 [Fallure  to  construct  railway
 lines  in  Delhi  to  meet  the
 demands  of  huge  traffic.  (II7)]
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 “That  the  demand  under  the  head
 Open  Line  Works--Capital,  Deprecla-
 tion  Reserve  Fund  and  Development
 Fund  be  reduced  by  Rs,  100,"

 [Failure  to  improve  the
 Chandigarh  railway  statlon,
 (118))

 “That  the  demand  under  the  head
 Open  Line  Works—Capital,  Depre-
 clatlon  Reserve  Fund  and  Develop-
 ment  Fund  be  reduced  by  Rs.  200."’

 [Failure  to  open  a  refreshment
 room  at  Chandigarh  railway
 station,  (119)]

 “That  the  demand  under  the  head
 Open  Line  Works—Capital,  Depre-
 ciation  Reserve  Fund  and  Develop-
 ment  Fund  be  reduced  bo  Rs,  100,""

 [Failure  to  improve  the  stan-
 dard  of  the  railway  catering
 service,  (I20)]

 “That  the  demand  under  the  head
 Penslonary  Charges—Pension  Fund
 be  reduced  by  Rs,  I00-"

 [Fallure  to  make  adequate
 increase  in  the  pensions  of
 rallway  employees  of  all  cate-
 gorles,  (I2I)]

 SHRI  BENI  SHANKER  SHARMA
 (Banka)  :  I  beg  to  move!

 “That  the  demand  under  the  head
 Rallway  Board  be  reduced  by
 Rs,  100."

 [Failure  of  the  administration
 io  preventing  accidents  due
 mainly  to  human  failure.  (156)]

 “That  the  demand  under  the  head
 Rallway  Board  be  reduced  by
 Rs,  [00,"’

 [Failure  to  effect  economy  in
 the  admtnistration,  (157))

 “That  the  demand  under  the  head
 Railway  Board  be  reduced  by
 Rs,  00,"’

 {Fallure  to  prevent  avoidable
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 {Shri  Bani  Shanker  Sharma]
 and  unnecessary  expenses,
 (158)

 “That  the  demand  under  the  head
 Railway  Board  be  recuced  by
 Rs,  100,"

 [Fallure  to  prevent  theft  and
 Pilferage  of  stores  in  bigger
 yards,  (459)],

 “That  the  demand  under  the  head
 Rallway  Board  be  reduced  by
 Rs.  100,””

 [Failure  to  prevent  late  start  of
 goods  trains  causing  poor  utilisa-
 tion  of  engines  and  rolling  stock
 by  keeping  the  formed  Rake
 detained  unnecessarily.  (160)),

 “That  the  demand  under  the  head
 Railway  Board  be  reduced  by
 Rs,  100.""

 [Failure  to  prevent  injudi-
 cious  purchases  of  non-  essential
 stores  resulting  in  dead-stock  or
 over-stock,  (I6l)]

 “That  the  demand  under  the  head
 Railway  Board  be  reduced  by
 Rs,  100,””

 [Failure  to  check  the  mal-
 practices  such  as  short  receipt
 of  goods  purchased  and
 supply  of  commodities  sold.
 (162)]

 “That  the  demand  under  the  head
 Railway  Board  be  reduced  by
 Rs,  100,""

 {Extra  expenditure  due  to
 defective  manufacture  of  ‘O°
 type  wagons  io  railway  work-
 shops,  (I62)]

 “That  the  demand  under  the  head
 Railway  Board  be  reduced  by
 Rs.  100,””

 [Loss  Incurred  in  manufacture  of
 unsuitable  Mechanical  stockers,
 (164)}
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 “That  the  demand  under  the  head
 Railway  Board  be  reduced  by
 Rs,  100."”

 [Fallure  to  check  ticketless
 travelling.  (165))

 “That  the  demand  under  the  head
 Railway  Board  be  reduced  by
 Rs,  100,"

 [Failure  of  supervisory  staff  to
 creato  a  sense  of  duty  and
 responsibility  in  the  workers
 and  staff,  (166)]

 “That  the  demand  under  the  head
 Rallwoy  Board  be  reduced  by
 Rs,  100."

 [Lack  of  proper  maintenance  of
 the  coaches,  fittings  and  fixtures
 on  the  running  trains.  (167)

 “That  the  demand  under  the  head
 Miscellaneous  Expenditure  be  requced
 by  Ra.  100,""

 [Inconvenience  caused  to  the
 passengers  alighting  at  the
 Barahat  station  on  account  of  the
 absence  of  buses  at  train  time  for
 Banka  out-agency.  (171)

 “That  the  demand  under  the  head
 Payments  to  Worked  Lines  and
 Others  be  reduced  by  Rs.  100.""

 [Need  of  attaching  a  through
 bogie  to  the  train  leaving
 Mandarhill  station  in  the
 morning  for  Patna  to  be  attached
 to  Upper  India  Express  at
 Bhagalpur  Junction,  (172)

 “That  the  demand  under  the  head
 Ordinary  Working  Expenses-Operation
 Other  than  Staff  and  fuel  be  reduced
 by  Rs.  100,””

 [frregular  running  of  bus  service
 between  Barahat  station  and
 Banka  out-agency  on  Bhagal-
 pur-Mandarhill  Branch  of  the
 Eastern  Railway,  (73))



 “That  the  demand  under  the  head
 Ordinary  Working  Expenses-Operation
 Other  Than  Siaff  and  Puel  be  reduced
 by  Rs,  100."

 [Need  of  changing  the  time-table
 in  respect  of  Upper  India
 Express  so  as  to  make  it  arrive
 at  Sealdah  Station  at  or  about
 6a,  m,  instead  of  030  a.m,  as
 at  present.  (I74)]

 “That  the  demand  under  the  head
 Ordinary  Working  Expenses-Miscel-
 laneous  Expenses  be  reduced  by
 Rs,  100,"

 [Lack  of  proper  lights  and  fans
 on  the  trains  ruoning  on  the
 Sahebganj  loop  line  including
 Upper  India  Express  and
 Dinapur  fast  passenger.  (175),

 “That  the  Demand  under  the  head
 Open  Line  Works-(Revenuc)  be
 reduced  by  Rs,  100,"

 (Upgrading  of  Dinapur  fast
 Passenger  via  loop  line  and  run
 it  is  an  Express  traln,  (176)]

 “That  the  demand  under  the  head
 Construction  of  New  Lines-Capital
 and  Depreciation  Reserve  fund  be
 reduced  by  Rs.  100."

 [Need  of  extension  of  Bhagal-
 pur-Mandarhiil  Branch  vig
 Santhal  Parganas.  (176)

 “That  the  demand  under  the  head
 Constructton  of  New  Lines-Capital
 and  Depreciation  Reserve  Fund  be
 reduced  by  Rs.  100."”

 [Need  to  extend  Howrah-Baraunt
 passenger  via  loop  line  up  to
 Samastipur,  (178)]

 “That  the  demand  under  the  head
 Construction  of  New  Lines-Capital  and
 Depreciation  Reserve  Fund  be  reduced
 by  Rs.  100."]

 (Failure  to  constuct  the  Hne
 connecting  Khetri  Copper
 Project  with  the  railway  system,
 (17%)
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 “That  the  Demand  under  the  head
 Construction  of  New  Lines-Capital  and
 Depreciation  Reserve  Fund  be  reduc-
 ed  by  Rs.  100."

 [Failure  to  connect  Dumka,  the
 head-quarters  of  Santhal  Par-
 ganas  in  Bihar,  a  very  backward
 area  inhabited  by  santhal  tri-
 bals,  with  the  rallway  system  in
 spite  of  persistent  demands  from
 the  people  of  the  area,  (180)

 “That  the  demand  under  the  head
 Construction  of  New  Lines-Capital
 and  Depreciation  Resesve  Fund  be
 reduced  by  Rs.  00,’

 [Necessity  of  diverting  the
 Bhagalpur-Maodarhill  Branch
 so  as  to  touch  Banks  the  sub-
 divisional  town  of  the  region
 through  which  the  Hoe  maioly
 passes,  (I8!)]  '

 SHRI  SRADHKAR  SUPAKAR
 (Sambaltpur)  3  I  beg  to  move  ;

 “That  the  demand  under  the  Head
 Miscellaneous  Expenditure  be  reduc-
 ed  by  Rs,  100."

 [Delay  in  the  Engineering-cum-
 Traffic  survey  for  rail  link  bet-
 ween  Bimalgarh  and  Talcher.
 (262)

 “That  the  demand  under  the  head
 Ordinary  Working  Expense-Administ-
 ration  be  reduced  to  Re,  1

 [Irregularity  and  late  running  of
 trains  (263)]

 ‘That  the  demand  under  the  head
 Ordinary  Working  Expense-Administ-
 ration  be  reduced  to  Re,  I.”

 [Steep  rise  in  fare  and  freight,
 (264)]

 “That  the  demann  under  the  head
 Ordinary  Working  Expense  —Admi-
 nistration  be  reduced  to  Re.  I.”

 [Security  organisatlon-duplica-
 tlon  of  policing.  (263)
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 [Shri  Sradhar  Supakar]
 “That  the  demand  under  the  head
 Ordinary  Working  Expense--Adminis-
 tration  be  reduced  by  Rs,  100.""

 [Inefficiency  in  the  Railway
 Security  Oragnisation,  (266)]

 “That  the  demand  under  the  head
 Ordinary  Working  Expenses--Operat-
 Ing  Staff  be  reduced  to  Re,  I."

 [Inefficiency  of  the  operating
 staff,  (278)}

 “That  the  Demand  under  the  Head
 Ordinary  Working  Expenses--Operat-
 ing  Staff  be  reduced  by  Rs.  100.""

 [Inability  to  check  ticketless
 travel,  (282)]

 “That  the  demand  under  the  head
 Ordinary  Working  Expenses--Operat-
 ing  Staff  be  reduced  by  Rs,  100.”"

 [Destruction  and  pilferage  of
 railway  properties,  (283)

 “That  the  demand  under  the  Head
 Ordinary  Working  Expenses--Miscel-
 laneous  Expenses  be  reduced  by
 Rs.  100."

 [Need  to  provide  passenger
 amenities  including  the  supply
 of  food  and  Jighting  arrange-
 ment  io  trains,  (284)]

 “That  the  demand  under  the  head
 Construction  of  New  Lines--Capital
 aod  Depreciation  Reserve  Fund  be
 reduced  by  Rs,  100,""

 [Urgency  of  converting  the
 narrow  gauge  lines  In  Orissa
 into  board  gauge  lines.  (286)]

 SHRI  A.  K.  GOPALAN  :  (Kasergod)  :
 I  beg  to  move  4

 “That  the  demand  under  the  head
 Ordinary  Working  Expenses--Miscel-
 lancous  Expenses  be  reduced  by
 Ra,  100,"

 [Failure  to  reduce  the  price  of
 food  ॥  the  railway  caicring.
 (289),
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 “That  the  demand  under  the  head
 Ordinary  Working  Expenses—Mis-
 cellaneous  Expenses  be  reduced  by
 Rs,  100.""

 [Fallure  to  provide  food  packets
 at  cheep  rates.  (290)]

 SHRI  C.K,  CHAKRAPANI  (Pon-
 nami)  :  I  beg  to  move  4

 “That  the  demand  under  the  head
 Ordinary  Working  Expenses—Mis-
 cellaneous  Expenses  be  reduced  by
 Rs,  100."

 [Fallure  to  construct  a  new
 Rallway  station  building  at  Tri-
 chur,  Southern  Railway  (299)]

 SHRI  P.  GOPALAN  (Tellicherrey)  ॥
 I  beg  to  move  :

 “That  the  Demand  under  the  head
 Ordinary  Working  Expenses—Mis-
 cellaneous  Expenses  be  reduced  by
 Rs,  100.”

 (Faiiure  to  ralse  the  platform
 at  Kotikulam  railway  station  in
 S.  Rallway.  (300) |

 “That  the  demand  under  the  head
 Ordinary  Working  Expenses—Mis-
 cell  Ex  be  reduced  by

 [Failure  to  provide  the  sleeping
 bogie  to  Mangalore  from  New
 Delhi  in  G,  T.  Express  and
 Southern  Express  (301)

 “That  the  demand  under  the  Head
 Ordinary  Working  Expenses  —Mis-
 cellaneous  Expenses  be  reduced  by
 Rs,  100.

 [Failure  to  raise  the  platform  at
 Parur  railway  station  in  Southern
 Railway.  (302))

 SHRI  C.  K.  CHAKRAPANI  ;  I  beg
 to  move  |

 “That  the  demand  under  the  head
 Construction  of  New  Lines-Capital
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 and  Depreciation  Reserve  Fund  be
 reduced  by  Rs,  100."

 [Fallure  to  convert  the  metre
 guage  line  into  broad  guage  line
 from  Ernakulam  to  Trivandrum.
 (303),

 SHRI  P.  GOPALAN  |  I  beg  to  move  :

 “That  the  demand  under  the  head
 Construction  of  New  Lines—Cupital
 and  Depreciation  Reserve  Fund  be
 reduced  by  Rs.  100,""

 [Need  to  construct  Kuttippuram-
 CurcvayoorGranginore--  Ernaku-
 lam  Railway  lne—costal  railway
 (Southern  Railway).  (306)]

 “That  the  demand  under  the  head
 Construction  of  New  Lines--Capital
 and  Depreciation  Reserve  Fund  be
 reduced  by  Rs,  100."

 [Need  to  construct  Ernakulam-
 Alieppy  fine  (S.  R.)  (307)]

 “That  the  demand  under  the  head
 Constuction  of  New  Lines—Capital
 and  Depreciation  Reserve  Fund  be
 reduced  by  Re,  100."

 [Need  to  construct  Tellicherry
 Mysore  lines  s.  R.)  (308)]

 SHRI  RAMAVATAR  SHASTRI
 (Patna)  :  |  beg  to  move  ;

 “That  the  demand  under  the  head
 Railway  Board  be  reduced  to  Rs,  rae

 (Failure  to  abolish  the  Railway
 Board.  (349)]

 “That  the  demand  under  the  head
 Railway  Board  be  reduced  to  Re.  I"

 [Anti-labour  policy  of  the  rail-
 way  Board  (350))

 “That  the  demand  under  the  head
 Railway  Board  be  reduced  to  Re.  4a"

 [Misuse  of  funds  to  the  tune  of
 more  than  one  and  «  half  crores
 of  rupees  in  the  name  of  Rail-
 way  Board,  (351)

 “That  the  demand  under  the  head
 Railway  Board  be  rediced  to  Re.  I°”

 [Failure  fn  reducing  the  high
 Salaries  of  the  officers  of  Rail-
 way  Board.  (352)].

 “That  the  demand  under  the  head
 Rallway  Board  bs  reduced  by  Rs,
 100,""

 [Failure  to  reduced  expenditure
 on  Railway  Board,  (353)  ]

 “That  the  demand  under  the  head
 Railway  Board  be  reduced  by  Ra,
 100."

 [Failure  to  put  an  end  to
 bureaucratic  behaviours  of  the
 members  of  Railway  Board,
 (354)]

 “That  the  demand  under  the  head
 Railway  Board  be  reduced  by
 Rs,  100."

 [The  utllity  and  justification  of
 Railway  Board,  (355)]

 “That  the  demand  under  the  head
 Miscellaneous  Expenditure  be  reduced
 by  Rs,  ‘100,""

 [Need  to  conduct  a  survey  for
 the  construction  of  a  new  rail-
 way  line  along  the  canal  running
 from  Keagaual  lakh  to  Dehrion
 Sone  in  Patna  and  Sahabad
 districts  in  Bihar.  (356)]

 “That  the  demand  under  the  head
 Miscellaneons  Expenditure  be  reduced
 by  Rs.  100,""

 (Need  to  construct  a  new  railway
 line  from  Bihta  to  Jahanabad
 Via  Bikram-Paliganj  Arwal
 Kurtha  G57)

 “That  the  demand  under  the  head
 Miscellaneous  Expenditure  be  reduced
 by  Rs.  100."

 [Need  to  construct  a  new  rail-
 way  line  from  Jahanabad  to

 ॥  Bihar  Sharif  pia  Islampur.  (358)]
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 [Shri  Ramavtar  Shastri]
 “That  the  demand  under  the  head
 Raliway  Board  be  reduced  to  Re.  ."°

 [Anti-people  policy  of  increasing
 third  class  fare  (394)]

 “That  the  demand  under  the  head
 Rallway  Board  be  reduced  to  Re,  5 ad

 [Top  heavy  administration,  (395)]

 SHRI  KIRUTTINAN  (Sivagunja)  :  I
 beg  to  move  :

 “That  the  demand  under  the  head
 Railway  Board  to  reduced  by
 Rs,  100,"

 [Need  to  abolish  proposed  in-
 crease  in  railway  fares  and
 freight  rates,  (400)]

 “That  the  demand  under  the  head
 Railway  Board  be  reduced  by
 Rs.  100.""

 [Need  to  provide  proper  ameni-
 thes  for  III  class  passengers
 (401))

 “That  the  demand  under  the  head
 Railway  Board  be  reduced  by
 Rs,  100."

 [Need  to  provide  diesel  engine  to
 Janta  Express  from  Delhi  to
 Madras,  (402)

 “That  the  demand  under  the  head
 Railway  Board  be  reduced  by
 Rs,  100,""

 [Need  to  provide  more  JII  class
 coaches  in  the  Janta  Express
 from  Delhl  to  Madras.  ‘(403)]

 “That  the  demand  under  the  head
 Railway  Board  be  reduced  by
 Rs,  100,"

 [Failure  to  minimise  the  running
 hours  of  G,T,  Express  and  link
 Express  from  Dejbj  to  Madras,
 (4)

 “That  the  demand  under  the  head
 Rallway  Board  be  reduced  by
 Rs,  100,"

 [Need  to  introduce  an  express
 train  from  Virudhu  Nagar  to
 Madras  via  Aruppukkottai-
 Manamadurai,  Trichy  and  Chord
 in  Southern  Railway.  (405))

 “That  the  demand  under  the  head
 Rallway  Board  be  reduced  by  Rs.
 100."

 {Need  to  introduce  an  express
 train  from  Madural  to  Rames-
 waram  in  Southern  Railway.
 (406)]

 “‘That  the  demand  under  the  head
 Railway  Board  be  reduced  by  Rs,
 100."

 [Need  to  condone  the  break  fn
 service  to  those  who  participated
 in  the  one  day  token  strike,
 (407)]

 “That  the  demand  under  the  head
 Railway  Board  be  reduced  by  Rs,
 100,""

 [Failure  to  reinstate  all  sixteen
 firemen  in  Southern  and  South
 Central  Railways  who  have  been
 Temoved  and  suspended  from
 service  in  view  of  the  firemen
 agitation  even  when  the  then
 Railway  Ministers  have  given
 the  assurances,  (408)

 “That  the  demand  under  the  head
 Rallway  Board  be  reduced  by  Rs.
 100,"

 [Failure  to  consider  the  demands
 of  the  All  Iodia  Commercial
 Clerks’  Association.  (409)

 “That  the  demand  under  the  head
 Railway  Board  be  reduced  hy  Rs.
 100,"

 [Failure  to  consider  the  demands
 of  the  Rallway  S.A,S.  qualified
 ueffs.  §  (H10)]
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 “That  the  demand  under  the  head
 Railway  Board  be  reduced  by  Rs.
 100,”

 [Fallure  to  settle  the  genuine
 grievances  of  railway  employees
 particularly  the  class  III  and
 IV,  (4II)]

 “That  the  demand  under  the  head
 Railway  Board  be  reduced  by  Rs.
 100.""

 [Need  to  withdraw  the  circular
 forcing  the  rallway  employees  to
 qualify  and  themselves  in  Hindi.
 (484)]

 “That  the  demand  under  the  head
 Railway  Board  be  reduced  by  Rs,
 100."

 {Wastage  of  money  ॥  the  name
 of  official  language.  (484)]

 “That  the  demand  under  the  head
 Railway  Board  be  reduced  by  Ra,
 I00,””

 (Need  to  appoint  a  separate  Pay
 Commission  or  to  ask  the  present.
 Pay  Commission  to  give  a
 special  and  separate  Report  for
 Railway  employees.  (485)

 “That  the  demand  under  the  head
 Railway  Board  be  reduced  by  Rs.
 100,""

 [Need  to  change  the  D.A.R.
 enabling  the  rallway  employees
 to  appeal  their  cases  to  the
 Labour  Tribunal,  (486)

 “That  the  demend  under  the  head
 Railway  Board  be  reduced  by
 Rs,  100.""

 [Failure  to  provide  risk  allow.
 ance  to  class  IV  traffic  em-
 Ployecs  ang  ‘relly  men  (487)
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 SHRI  0,  VISWANATHAN  (Wandl-
 wash)  ;  I  beg  to  move  i

 “That  the  demand  under  the  head
 Ratlway  Board  be  reduced  by
 Rs,  100,""

 [Need  to  construct  a  railway
 fine  from  Chingleput  to  Chinna
 Salem,  (500)]

 “That  the  demand  under  the  head
 Railway  Board  be  reduced  by
 Rs.  100."

 [Need  to  construct  a  rallway
 Hine  from  Walajahpet  to  Tin-
 divanam,  (501).]

 “That  the  demand  under  the  head
 Rallway  Board  be  reduced  by
 Rs,  100,""

 [Need  to  clectrify  the  rallway
 line  between  Arkonamand  and
 Madras,  (502)]

 SHRI  KIRUTTNINAN  :  I  beg  to  move:

 “That  the  demand  under  the  head
 Ordinary  Working  Expenses—Staff
 Welfare  bc  reduced  by  Rs,  100,""

 [Need  to  increace  the  pay  scales
 of  commercial  clerks,  (32)

 “That  the  demand  under  the  head
 Ordinary  Working  Expenses-Staff
 Welfare  be  reduced  by  Rs.  100,"

 [Need  to  appoint  Standing
 Administrative  Tribunals  presid-
 ed  over  by  Judicial  authorities
 in  the  place  of  Enquiry  Com-
 mittee.  (533)]

 “That  the  demand  under  the  head
 Ordinary  Working  Expenses.Staff
 Welfare  be  reduced  by  Rs,  100,"

 [Need  to  provide  rent  free
 residential  quarters  to  all  open
 Wine  aad  gaeenttal ंण  staff,  (84)]
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 [Shri  Kiruttinam]
 “That  the  demand  under  the  head
 Ordinary  Working  Expenses—S:aff
 Welfare  be  reduced  by  Rs.  100."

 [Need  to  stop  the  recovery  of
 electrical  installation  charges  to
 the  buildings  which  are  const-
 ructed  aft-r  953  in  view  of  the
 fact  that  the  plan  and  the  cost
 include  the  electrification  also,
 (535)]

 “That  the  demand  under  the  head
 Ordinary  Working  Expenses—Siaff
 Welfare  be  reduced  by  Rs.  100,"

 [Need  to  provide  comprehensive
 health  insurance  scheme  on  up-
 to-date  and  modern  lines  for
 railway  employees,  (536)

 “That  the  demand  under  the  head
 Ordinary  Working  Expenses—  Staff
 Welfare  be  reduced  by  Rs.  100.""

 [Need  to  remove  the  arbitrary
 imposition  of  ban  on  creation
 of  posts  In  ministerial  categories.
 (537)]

 “That  the  demand  under  the  head
 Ordinary  Working  Expenses—  Staff
 Welfare  be  reduced  by  Rs.  100,"

 [Need  to  classify  all  members
 of  running  staff  as  intensive,  to
 treat  the  travel  as  duty  and  to
 provide  I6  hours  rest  at  head-
 quarters.  (538))

 “That  the  demand  under  the  head
 Ordinary  Working  Expenses  Staff
 Welfare  be  reduced  by  Rs,  00,"°

 [Need  to  regularies  all  casual
 Jabourers  as  regular  railwaymen.
 (339)],

 “That  the  demand  under  the  head
 Ordinary  Working  Expenses—Stalf
 Welfare  be  reduced  by  Rs,  100,.""

 [Need  to  grant  an  arduous  duty
 allowance  ‘of  Rs!  ‘Sle  P.M.  to
 all  gangmen,  (540) ]
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 “That  the  demand  under  the  head
 Ordinary.  Working  Expenses  Staff
 Welfare  be  reduced  by  Rs,  100,""

 [Need  to  give  lumpsum  compen-
 sation  to  the  employees  who  are
 not  able  to  be  fitted  in  alterna-
 tive  jobs  and  compulsorily  retlre
 due  to  occupational  diseases,
 (34I)]

 “That  the  demand  under  the  head
 Ordinary  Working  Expenses—Staff
 Welfare  be  reduced  by  Rs.  100.""

 [Failure  to  start  additional
 sanclioned  by  the  then  Minister
 to  railway  mixed  school,  Madu-
 raf  in  Southern  railway,  (542)],

 “That  the  demand  under  the  head
 Construction  of  New  Lines—Capital
 and  Depreciation  Reserve  Fund  be
 reduced  by  Rs,  I00.""

 {Failure  to  sanction  new  rail-
 way  line  constructions  in  Tamil
 Nadu,  (543)]

 “That  the  demand  under  ;he  head
 Construction  of  New  Lines  Capital
 and  Depreciation  Reserve  Fund  be
 reduced  by  Rs,  100,"

 [Unusual  delay  in  constructing
 broad  gauge  line  between  Karur,
 Dindigul,  Madurai,  Mantyachi
 and  Tuticorin  in  Tamil  Nadu.
 (344)

 “That  the  demand  under  the  head
 Construction  of  New  Lines—Capital
 and  Depreciation  Reserve  Fund  be
 reduced  by  Rs,  100,"

 [Unusual  delay  in  constructing
 railway  line  between  Tirunelveli,
 Nagarcoi!l,  Kanya  Kumari  and
 Trivandrum  in  Tamil  Nadu,
 (545),

 “That  the  demand  under  the  head
 Construction  of  New  lines  Capital
 and  Depreciation  Reserve  Fund  be
 reduced  by  Rs,  IL0,""

 [Failure  to  constrpct  a  railway
 line  between  Chingleput  and
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 “That  the  demand  ynder  the  head
 Constradtion  of  New  nes  Capital
 and  Depreciation”  Resérve  Fund  be
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 git  *  [Falfurd.  to  ‘prepare  an  estl-
 taxi  7  mate  and  subark  a  proposal  for

 constructlon  of.  electrified  cir-
 cular  railway  line  In  Madras

 vehy,  (548)]
 “That  the  demand  under  the  head

 Miscellaneous  Expenditure  be  reduced
 by  Rs,  I00.”"

 [Failure  to  maintain  the  rallway
 feeder  roads  properly.(549)]

 That  the:  demand  ‘under:  the  head
 --JMilscellancous  Expenditure  ‘be:  reduced

 by  Rs.l00"

 [Fallure  to  complete  the  black
 “topplug  work  of  the  railway

 ‘feeder  toad’  ii  Paramakudi  of
 Southern  Railway  in  time,  (550)]

 4*That.dhe  sdemand,  under,  the  head
 Miscellaneous,  Expenditure  be:  reduced
 by  Rs.  100,""

 4G
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 dural-Virudhunagar  raitway'  ‘line
 ian  (in:  Southern  Railway,  (552)])

 “That  the  demand  under  the  head
 Ordinary  Working.  Expensts—Admi-

 gistemtipn  be  teduced  by  Rs.'l00,""

 [Need  for  economy  drive,  (553)]

 .OnNnary.  Working  .Bxpenses—Adml-
 nistration  be  redyced.-by’  Rs,  100."

 veut  vo  TMeed-to.  stop.  the  -nédaction  of
 the  number  of  commercial  clerks
 in  the  Southern  Railway,  (554)]

 “That  the  demand_.under  the  head
 we  MOpdinary:  Working.  Expenses—Adml-

 vpistrhtien.be!  reduced  by  Rs,  [90,"°

 [Unnecessary  igarpase  of  Railway
 Protection  Force.  (555)]

 i:
 “That,  the  demand  ,under  te  head
 Ordinary  Working  Expenges  —  Adml-
 nistration  be  reduced  by  Rs,  160."

 [Need  to  enforce  the  economy
 drive  jowards  the  class  I  and
 Class  II  officers,(556)]

 ‘Yephat  the  demand  ander  the  head
 Ordinary  Working  Expenses—Repairs

 |  be  reduced  by
 Rs.  190,"  ,

 [Need  to  provide  separate  book-
 La  ing  office  rooms  at  Manama-

 _durai,  Quilon  and  Tirunelveli
 Janctions.in  Southern  Railway
 (S57).

 “That  209  -demaod  ,  yoger  the,  head
 Miscellaneous  Expenditure  be  yecuced

 Mainte:

 by  Rs,  100.""
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 [Shri  Kiruttinam]
 Manamadurai  (via)  Tlayangudi
 99  Tamil  Nadu,  (598)]

 “That  the  demand  under  the  head
 Miscellanceous  Expenditure  be  redu-
 ced  by  Rs.  100.""

 [Failure  to  conduct  survey  for
 a  railway  line  between  Mana-
 madurai  and  Tuticorin  in  Tamil
 Nadu.  (599)]

 “That  the  demand  under  the  head
 Miscellancous  Expenditure  be  redu-
 ced  by  Rs,  100,"

 {Fallure  to  provide  a  flag  sta-
 tion  near  Sivaganga  college  on
 the  Karaikuddi-Manamadurai
 line  in  Southern  Rallway
 (600)]

 “That  the  demand  under  the  head
 Miscellaneous  expenditure  be  reduced
 by  Rs.  100."

 [Failure  to  provide  an  unman-
 ned  Jevel  crosssing  near  Pappan-
 kulam  village  between  Tiruppu-
 vanam  and  Thuppacherry
 rallway  station  in  Southern
 tailway  (€0I)]

 “That  the  demand  under  the  head
 Miscellaneous  Expenditure  be  reduced
 by  Rs,  100,""

 {Need  to  provide  a  flag  station
 near  Rajaganbiram  on  the
 Madurai-Manamadurai  line  in
 Southern  Railway,  (602)

 SHRI  RAMAVATAR  SHASTRI  :  I
 beg  to  move  ;

 “That  the  demand  under  the  head
 Railway  Board  be  reduced  by
 Rs.  100,""

 [Failure  to  provide  quarters  to
 all  the  railway  employees  at
 Danapur,  (608)) ]

 “That  the  demand  under  the  head
 Railway  Board  be  reduced  by
 Rs.  100,""

 [Absence  of  any  arrangement
 of  stay  for  relieving  staff  at
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 Danapur  Raliway  Statlon
 (609),

 “That  the  demand  under  the  head
 Railway  Board  be  reduced  by
 Rs,  100.”

 [Need  to  provide  a  wooden  over-
 bridge  for  passengers  at  Neura
 Station  on  Eastern  Rallway
 since  goods  trains  are  stationed
 here  for  most  of  the  time.
 (610)

 “That  the  demand  under  the  head
 Railway  Board  be  reduced  by
 Rs,  ‘100.""

 [Need  to  set  up  a  Parcel  office
 at  Neure  Station  on  Eastern
 Railway  (611)

 “That  the  demand  under  the  head
 Railway  Board  be  reduced  by
 Rs,  100,”

 [Failure  to  broaden  the  existing
 wooden  over-bridge  at  Danapur
 Railway  Station  (612),

 “That  the  demand  under  the  head
 Rallway  Board  be  reduced  by
 Rs,  100,""

 [Need  to  set  up  retiring  rooms
 at  Danapur  Railway  Station
 (613))

 **That  the  demand  under  the  head
 Railway  Board  be  reduced  by
 Rs.  100."

 ]Need  to  extend  427  UP-Barauni
 Dasapur  passenger  traln  upto
 Arrah  Station  (614)

 “That  the  demand  under  the  head
 Railway  Board  be  reduced  by
 Rs.  100.""

 (Need  to  start  428  Down
 Danapur-Baraunl  passenger
 train  from  Arrah  instead  af
 Danapur  (615))
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 “That  the  demand  under  the  head
 Raflway  Board  be  reduced  by
 Rs,  I00."

 [Need  to  raise  Platform  at
 Nadvan  Station  on  PG  line,  to
 make  arfangements  for  drinking
 water  and  to  construct  sheds
 (616)],

 “That  the  demand  under  the  head
 Railway  Board  be  reduced  by
 Rs,  100,"

 {Need  to  construct  sheds  and
 ralse  platform  at  Parsa  Station
 on  PG  line  (617)],

 “That  the  demand  under  the  head
 Railway  Board  be  reuuced  by
 Rs,  100.7",

 {Nced  to  ralse  Platform  at
 Phulwari  Sharif  Station  of
 E.  Rly.  (618)

 “That  the  demand  under  the  head
 Railway  Board  be  reduced  by
 Rs,  100,"

 [Failure  to  remove  the  difficul-
 tles  regarding  shortage  of  water
 and  inadequate  Hghiing  arranges
 ments  in  the  tralns  running  bet-
 ween  Bakhilarpur  and  Rajetr
 Stations  on  Eastern  Railway
 (619))

 “That  the  demand  under  the  head
 Ordinary  Working  Expenses--Adminis-
 tratlon  be  reduced  by  Rs,  100.77

 [Failure  to  accede  to  the  just!-
 fied  demands  of  engineering
 workers  in  Railways  (620)]

 “That  the  demand  under  the  head
 Ordinary  Working  expenses-Adminis-
 tration  —be  reduced  by  Rs,  100.""

 [Failure  to  accede  to  the  de-
 mands  of  loco  mechanical  staff
 submitted  by  the  Indian  Rall-
 way  Loco  Mechanical  Staff
 Apociation  (621)]

 “That  the  demand  under  the  head
 Ordinary  Working  Expenses--Adminla-
 tration  —be  reduced  by  Rs,  100,"

 [Failure  to  accede  to  the  de-
 mands  made  by  All  ndian  Rall-
 way  Ministerial  Staff  Assocla-
 tion  (623)] |

 “That  the  demand  under  the  head
 Ordinary  Working  Expenses-Admlols-
 tration—be  reduced  by  Rs.  00."’

 [Need  to  meet  the  four  polnt
 demands  made  by  Dhanbad
 Branch  of  the  All  India  Rall-
 way  Ministerlal  Staff  Assocla-
 tion  (622)]

 “That  the  demand  under  the  head
 Ordinary  Working  Expenses--Admints-
 trailon—be  reduced  by  Rs,  100."

 [Failure  to  accept  the  28  point
 demands  of  railway  employees
 put  forward  by  the  All  India
 Railwaymen's  Federation  (624)]

 “That  the  demand  under  the  head
 Ordinary  Working  Expenses-Admials-
 tration-be  reduced  by  Ra.  100,"

 [Failure  to  accept  the  demands
 imade  by  AL  India  Station
 Masters  Association  (625)]

 “That  the  demand  under  the  head
 Ordinary  Working  Expenses-Repairs
 and  =  Mal:  e-be  reduced  by
 Rs,  00."

 [Failure  to  duble  the  Patna  --Gay
 railway  track  (Eastern  Railway)
 (626,  |

 “That  the  demand  under  the  head
 Ordinary  Working  Expenses--Repalrs
 and  Maintenance--be  reduced  by
 Rs,  100.""

 [Fallure  to  convert  the  narrow
 gauge  lines  to  North  Bibar  into
 broad  gauge  lines.  (627)]
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 ी,
 |

 ् Shy  Ramavatar  Shastri]
 ‘Thgt,the  demand  under  the  head

 Ordinary  Working  Expenses-Repaira
 ot.  st  ,,.Miintepances-be  reduced  by
 link:  Rs,  490."
 thee  ps

 {Failure  to  remove  the  shortage
 of  quarters  for  rallway  emplo-
 yees,  (628)]

 ist  Phat.  the  demand  under  the  head
 Ordinary  Working  Expenses-Repaire

 and  Malintenance-be  reduced  by
 tiny  Re,  00  =
 Petar]

 Hew  vit.
 thie?

 “That  the  demand  under  the  head
 Ordinary  Working  Expenses-Repairs Ten!  “givd  'Madintenaace-be  reduced  by fini  Rs  100).

 [Failure  to  take  action  against
 high  officers  involved  in  the
 thefts  of  Railway  property
 (630)]

 [Fallure  to  check  the  theft  to
 railway  property  (629)]

 ache

 iF’  Septet  the  demand  under  the  head
 Ordinary  Working  Expenses-Repairs
 od.‘  Maintenance-be  reduced  by
 Rs,  100.7"  :

 [Need  to  provide  fans  in  a!l  the
 quarters  of  Railway  employees

 i  (631)
 i“Fhat  the  demand  under  the  head

 Railway  Board  be  reduced  by
 Lact  Rea.  490,""

 हो
 .

 हा  [Need  to  cement  ‘the  Tlodring  to
 Danspur  ldco  shed  (650)]

 “That  the  demand  under  the  head
 vai)-  .Refwdy  (Board.  ...be:  reduced  by
 (cewhe Rg  cbOOQMLS  Pes  eve

 Need  to  raise  the  platform  at

 wily  |
 statlon  on  Eastern  Rail- baod  sift  3५

 ety #MBQOH  se  5air  a?
 yd  bowtie:  aie  dethand:abider:.the  head

 Railway  Board  be  rediiced  by
 Ra.  100."*

 wonen  xt)
 Ret

 eel
 800070०४  387  Up ear  wih
 409  Rallway  Juoc-

 ‘'Hlon’on  Biitern“Raltway  departs
 ing  at  5.30  p.m.  (652)]

 MAREH  25,  7576  '

 4
 ot  Beg,  WOM  tn

 D.  a.  (RIVs.);'970-7  346

 “That  the  deriand  under’  the  head
 Railway  “Board  ‘be  ‘reduced  by
 Rs,  100,"”

 fNeed:  to  Introduce  such  a  train
 on  Patna-Gaya  line  as  arrives

 at  Patna  junction  at  6  A.M.
 (653)]

 “That  the  demand  under  the  head
 Railway  Board  reduced  by  Rs.  100,""

 Need  to  change  the  time  of
 departure  of  Mughaisarai  Pas-
 senger  wain  from  3.I5  P.M.  to
 4.30  P.M,  from  Patna  junction,
 (654)]

 “That  the  demand  under  the  head
 Railway  Board  be  reduced  by  100."

 [Need  to  shift  Booking  Office
 ‘which  is  far  away  at  present,  to
 a  convenient  place  at  Bakhiiar-
 pur  railway  station  on  Eastern
 Railway.  (655).]

 “That  the  demand  under  the  head
 Railways  Board  be  reduced  by
 Rs,  100.""

 [Failure  to  run  trains  according
 to  the  time  table  and  to  check
 their  late  running,  (656)}

 “That  ‘the  demand  under  the  head
 Railway  Board  be  reduced  by
 Rs.  100,"

 [lncopvenience  to  passengers  and
 Joss  of  Rs.  25  lakhs  of  earnings

 annually  to  raljway  department
 -  oy  OM  account  of  late  running  of

 ran  tpalps.  from.  Bakhiiarpur  Rail-
 way  Station  to  Rajglr  Eastern
 Railway  (657)]

 Oe a  ०२०  ae
 “oM¢That  (ie:  demand  ‘unter  the  bead

 Rallway  Board  be  reduced  by

 iu  soa  d
 Uf  Meed-to  comstewet  sheds  for
 cupasioogers  oo  bath  platforms  at

 Naute  raitway-  station  on  Eastern
 Rajlway  (658)
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 That  the  demand  under  the  head tee  Railway  Board  be  reduced  by
 Rs.  100.7"

 [Need  to  provide  a  stoppage  of
 Toolan  Mali  .

 Ma
 ranasi

 Express  trins  at  Bihta  station  on
 Eastern  Railway.  (659))

 “That  the  demand  under  the  head
 Railway.  Board.  be  reduced  by
 Rs,  100."

 [Need  to  recognise  the  All
 India  Station  Masters’  Assocla-
 tion.  (660)]

 “That  the  demind  under  the  hoad
 Rallway  Bouwd  be  reduced  by
 Rs,  I09."

 [Need  to  recognise  the  «India
 Raliway,  Loco  Mechanical  Staff
 Assoclatlon  (661)]

 “That  the  denind  under  th:  head
 Railway  Board  bs  reduced  by
 Rs,  100."

 {N:ed  to  giva  recog  ution  to  the
 All  [idia  Raullwiy  Ministerial
 Staff  Assoclation  (662)]

 “That  the  demasd  under  the  head
 Rallway  Board  do  reduced  by
 Rs.  100,"

 [Need  to  recogaise  the  All
 India  Railway  Switchmen,  ‘Cabio-
 men  and  Levermen  Association
 (663)]

 “That  the  damii  ander  the  head
 eRallway  =  Board  be  reduced  by

 Rs,  100,""  hoy

 (Need  to.  recogelse  the  All
 India  Guards  Council  (604) ]

 “That  the  demand  under  the  head
 Railway  Board  be  .reduced  by
 Rs,  100,""  ond

 aa

 Railway

 CHAITRA'4,  “189%  (SAKA)
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 “That  the  demand  “under  “the!  Nedd)
 Railway  ,  Board  be  .  seduced  by
 Ra  400,  7

 [Need  to  recognise  the  Purrattar
 Railway  Majdoor  Sabha!  ‘(666)}

 Hooovewiind
 “That  the  demand  ender  the  head
 Railway  Board  be  reduced  by
 R900,"  er  dae  rs  |

 a  tia  |
 [Failure  to  check  the  anti-la

 bour  attitude  of  DSj«'oM  Dana
 ‘par  Division,  “Easterm:(:  Rallway
 (667)]  Test

 hay

 “That  the  demand”  lider  the  head
 ‘Board!’  "bd"  ‘Péduced  by

 hur
 [Fallure  to  end  the  policy  of
 the  DS  ‘Dgnapur’'’  Division
 Eastern  Rallwdy  |  t  Hidtass  the
 Guards  of  Danaput’  and’  Gaya
 (668)]  rd

 ©That  the  demand  upder  the  head
 Rallway  Bogrd  be  reduced  by
 Rs,  109."

 [Pallure  to  glye
 "pi

 ise  to
 the  Departmental  f  and
 Associations  working  fa  India
 Rallways  (699)]  .  a  Lf

 Rs,  00."

 “That  the  demand  under  the  head
 Railway  Board  be  Reduced  by
 Rs,  00,’  .  vk  Winey  oe

 [Pallure  to  withdraw’  the’  ’tecog-
 nitioa  of  Indian  National  Rall-
 waymen’s  Federdilon  (670)]

 “That  the  demand  under  the  head
 Rallway  Board  be  ‘'réileeed  by

 ‘Hs  Too."  :  Tame  at  Seer
 ieee  t  4  al

 [Need  to  give  recognition  ty  the
 Baste  and:  Sowh.Basiern  Rail-

 a  ways  Petmanest  Way  Inspectors
 and  Assistant  Pormancnt  Way
 Inspectors  Association,  (671)]

 '  कर  4  deed
 “Phat  the  deménd’  thder  the '  head
 Ridiiwiy  :  Board:  be  ‘Wedueed  by
 Rs.  100."

 bee:
 ee  GPaflard  68  ‘dcceptthe  demands
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 [Shri  Racpavatar  Shastri]
 made  by  the  Departmental  (cate-
 gory)  Unions  and  Associations
 (672)]

 ““Fhat:  the  demand  under  the  head
 Railway  Board  be  reduced  by
 Rs,  100,"

 [Need  to  stop  automation  in
 Railways  (673))

 “That  the  demand  under  the  head
 Railway  Board  be  reduced  by
 Rs,  100."

 {Failure  to  fully  implement  the
 tecommendations  of  Kunzru
 Rallway  Accidents  Enquiry  Com-
 mittee,  962  (674))

 “That  the  demand  under  the  head
 Railway  Board  be  reduced  by
 Rs,  100."

 [Fallure  to  fully  implement  the
 recommendations  of  the  Wanchoo
 Rallway  Accidents  Enquiry
 Committee  ,  ‘1968-69,  (675)]

 “That  the  demand  under  the  head
 Railway  Board  be  reduced  by
 Ra,  100.""

 [Failure  to  check  violation  of
 labour  laws  by  Railways  (676))

 “That  the  demand  under  the  head
 Ordinary  Working  Expenses—Operat-
 ing  Staff—be  reduced  by  Rs-  ‘100,""

 (Fallure  to  regularise  substliute
 labourers.  (677)]

 “That  the  demand  under  the  head
 Ordinary  Working  Expenses—Operat-
 Ing  Staff—be  reduced  by  Rs,  100.""

 [Failure  to  provide  full  time
 work  to  substitute  labourers.
 (678)]

 “That  the  demand  under  the  head
 Ordinary  Working  Expenses—Operat-

 dng  Stalf—bz  reduced  by  Rs,  100,""

 (Need  the  scarp  the  retrenchment
 orders  =  lemued  «=by  =  Divisional

 MARCH  25,  3970  D.  G,  (Riys.),  1970-71,  380

 Superintendent  (E.R)  in  respect
 of  snbstitute  labour  recruited
 after  966  (679)]

 “That  the  demand  under  the  head
 Ordinary  Working  Expenses—Operat-
 ing  Staff_be  reduced  by  Rs.  100.""

 [Faihure  to  stop  the  policy  of
 keeping  employees  having  0  to
 12  years  service  In  railways  as
 substitute  employees  (680)]

 “That  he  demand  under  the  head
 Ordinary  Working  Expenses—Operat-
 ing  Staff—be  reduced  by  Rs.  100."

 [Failure  to  make  permanent  the
 services  of  casual  labourers  In
 railways  ((681)]

 “That  the  demand  under  the  head
 Ordinary  Working  Expenses-Opera-
 ting  Staff-be  reduced  by  Rs.  100."

 'Fallure  to  remove  the  difficul-
 lies  of  gangmen  (682)]

 “That  the  demand  under  the  head
 Ordinary  Working  Expenses--Operating
 Staff--be  reduced  by  Rs.  100,""

 [Failure  to  implement  para
 29  (l)  of  Wanchoo  Committee
 recommendations  related  to
 PWis,  and  APWIs.  (683)]

 “That  the  demand  under  the  head
 Ordinary  Working  Expenses-Opcrating
 Siaff-be  reduced  by  Rs,  100,"

 [Fallure  to  implement  para  527
 of  Wahchoo  Committee  recom-
 mendations  regarding  supplying
 tools  to  PWis  and  APWIs,
 ((684))

 “That  the  demand  under  the  head
 Ordinary  Expenses--Operating  Staff-
 be  reduced  by  Rs.  100.""

 [Failure  to  implement  para
 i05  (i,  il,  fil,  and  iv)  of
 Wanchoo  Commi
 mendations  je.  to  treat  PWIs.
 aod  APWls,  should  be  as  junior
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 members  of  the  management  by
 restoring  poaltion  and  authority
 (685)  ]

 “That  the  demand  under  the  head
 Ordinary  Working  Expenses--Operat-
 ing  Staff--be  reduced  by  Rs,  100."

 [Failure  to  implement  paras
 210-213,  of  Wanchoo  Committee
 tecommendations  in  relation  to
 PWiIs  and  APWIs,  (686)]

 “That  the  demand  under  the  head
 Ordinary  Working  Expenses--Operating
 Staff--be  reduced  by  Rs,  100,""

 [Failure  to  ftmplement  paras
 250-252  of  Wanchoo  Committee
 recommendations  concerning
 strength  and  living  conditions
 of  the  gangmen  (687)]

 “That  the  demand  under  the  head
 Ordinary  Working  Expenses--Opera-
 ting  Staff--be  reduced  by  Rs.  100.""

 [Failure  to  implement  paras
 278-279  (i,  ॥,  and  iil)  of
 Wanchoo  Committee  recom-
 mendations  relating  to  PWis,
 and  APWI,  (688)]

 SHRI  GANESH  GHOSH  :
 South)  :  I  beg  to  move  4

 (Calcutta

 “That  the  demand  under  the  head
 Railway  board  be  reduced  by
 Ra  100."

 [Failure  to  provide  proper  light-
 ing  arrangements  io  passenger
 trains.  (689)]

 “That  the  demand  under  the  head
 Railway  Board  be  reduced  by
 Rs.  100,""

 [Pallure  to  provide  proper  light-
 log  arrangements  Ip  passenger
 trains  (690)]

 “That  the  demand  under  the  head
 Rallway  Board  be  reduced  by
 Rs,  100,"

 [Fallure  to  observe  punctuality
 in  the  runaing  of  trains  particu-

 GHAITRA  4,  892  (SAKA)  G.D.  (Rlys.),  1970-71  382

 larly  the  mail  and  express  trains
 (691)]

 “That  the  demand  under  the  head
 Rallway  Board  by  reduced  by
 Rs,  100,""

 [Failure  to  supply  drinking  water
 in  passenger  coaches  (692)}

 “That  the  demand  under  the  head
 Railway  Board  be  reduced  by
 Rs,  100.""

 [Fallure  to  provide  adequate
 drinking  water  facilities  at  rail-
 way  stations  (693)]

 “That  the  demand  under  the  head
 Railway  Board  be  reduced  by
 Rs,  100,"

 [Failure  to  reduce  price  of  food
 supplied  in  restaurant  cars  and
 in  restaurant  rooms  in  stations
 (694) ]

 “That  the  demand  under  the  head
 Railway  Board  be  reduced  by
 Rs,  100,""

 {Unwilitngness  of  the  rallway
 administration  to  lay  double
 lines  between  the  Dum  Dum
 Junction  and  Bangaon  In  the
 Eastern  Rallway  (695)]

 SHRI  SURAJ  BHAN  (Ambala):  I  beg
 to  move  :

 “That  the  demand  under  the  head
 Railway  Board  be  reduced  by
 Ra,  100."

 [Failure  to  provide  any  railway
 restaurant  at  Ambala  city  and
 Jagadbri  railway  stations  (697)]

 “That  the  demand  uoder  the  head
 Railway  Board  be  reduced  by
 Rs,  100."
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 a  का  oe  qfBatluce  ta:keep  railway  waiting
 room,  bath  '‘tooms  and
 lavatories  clean  and  in  hyglenic

 tye  ot  OpAitiQns,  at  Ambala  city  and
 tc,  cav  JeBagarl  rallway  statiqns:  (97)

 “That  the  demand  under’  the  head
 Rallway  Board  be  reduced  by

 vo  ROO  re  ai

 [Failure  to  introduce  two
 additional  passenger  tralns  one 3  a  ne  eae  inthe  morning  to  dnd  from

 re  Ambala  city  ant!  “Siiranpur
 despite  repeated  representations
 of  the  people  (698)]

 “That  jhe  demand  under  the  head
 Rallway  Board  be  reduced  by
 Rs.  100."

 [Fefluré’  to  adjust  ‘thé  timings
 of  the  passenger  trains  between
 Ambala  city  and  Saharanpur
 according  to  the  requirement  of

 ithe  peopie  (698)]
 “That  the  demand  under  the  head
 Raliway  Board  be  ‘reduced  by

 00.  7

 [Failure  to  Introduce  diesel
 ‘shuttle  service  between  Ambala

 clty  and  Saharanpur  to  cope
 with  the  ever-increasing  rush
 of  passengers  there  (699)]

 “That  the  demand  under  the  head
 Railway  Board  be  reduced  by

 Rs,  100,"

 [Failure  to  open  a  flag  railway
 station,  between  Ambala  -city
 and  Ambala  Cantt,  railway
 stations  (700))

 “Phat  the  demand  ‘under  ‘the  head Ae  ‘Rallway  “Board  “be  teduced  by
 Rs,  100."  ae

 [Meed  to  eliminate  monopoly  In
 ‘the  matter  of  ‘book  stalls  at  the

 ot  patlway  srations  (704))

 MThat  the  demand  wader  fhe  head
 i  Relay  Board,  Be  peduged  by

 Ra,  ‘100,”"  well  gat

 +  AMARGH!25,  rm  any  DG.  (Rive),  497070  et

 oe  [Pailure’  to  afford  ‘any  relief  to
 s.  “Sommon-  max  by  ‘reducing  the

 existing  cxorbltent  ‘fare  for  III
 class  railway  passengers  orn

 v'  "Phat  ‘the  ‘deren!  undef  the  head
 (Railway:  Board  be  —reduoeil  by

 Rs,  100."

 [Paflure  to  ptovide  =  minimum
 amentées  ‘to  Jil:  class  passengers
 (703)Y  i  aac

 “That  the  demand  under  the  head
 ,Railway..  Board  be  reduced  by

 Rs,  100,""

 [Need  to  rationalise  fare  and
 freight  structure  so.as  to  reduce
 Passenger  fares  for  class  III
 Passengers  (704)]

 “That  the  demand  under  the  head
 Railway.  Board  be  reduced  by
 Rs,  190."

 [Failure  to  avoid  accidents  (705)]

 _"That  the  demand  under  the  head
 Raliway  Board  be  reduced  by

 00,  क्र

 [Failure  to’  pay  adequate  com-
 Pensation  in  respect  of  deaths
 in,  allway.  accidents  (799)  Ky

 “That  the  demand  ‘under  ‘the  ‘head
 Raliway  Board  be...  reduced  by
 Rs,  400  oy

 [Failure  to  complete  the  quota
 reserved  for  S°C,  and  S,T,
 people  ‘in  services  (707)]

 “That  the  demand  under  the  head
 Railway  Board  be  reduced  by
 Rs,  100"  i

 [Failure  to  prorhbte  the  S.C./
 ST.  employees  in  accordance

 “with  the  standing  orders  of  the
 “"l  "Govérdinent  (78yy*
 “That  the  demand  under  the  head
 ‘Railway,  :Board  be  reduced  by
 Ra  oe  t

 [Failure  to  check''the  intre
 5  a  harassment,  of  द  Govern-
 ney  Bas,  rpplages,<  bp
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 “That  the  demand  wader  !  head
 ‘Railway  Board.:be  reduced  by

 Rs,  100."

 [Fallure  to  chetk  the  deliberate
 ‘spoltidig  ‘of  service  record  of  S,C.
 aod  S'T.  "employees  (rion,

 “That'the  dernand  ‘under  the  head
 Railway  Board:  be  reduced  by
 Rs,  100."

 [Failure  to  root  out  the  practice
 of  uotouchability  prevalegt  In  the
 railway  Department  8  one  form
 or  another  (7I))

 That  the  demand  under  the  head
 Railway  Board  be  reduced  by
 Ra.  100,"

 {
 [Fallure  to  issue  instructions  for
 inclusion  of  one  §.C,  ०  &.T.
 officer  in  all  departmental  pro-
 motion  or  selection  committees.
 (712)

 “That  the  demand  under  the  head
 Rallway  .Board  be  reduced  by
 Rs,  100."

 [Fallure  to  effect.  economy  in
 the  administration  (MY)

 “That  the  deroand  under  the  head
 Raliway  Board  be  reduced  by
 Ra.  100,"

 [{Fallure  to  prevent  theft  and
 Pilferage  in  stores,  workshops
 and  bigger  yards  (3l4))

 “That  the  demand  uader  the  head
 Railway  Board  be.  reduced  by
 Rs,  100."

 [Failure  to  stop  |  ‘the  use  of  sa-
 loons  by  railway  officers  q7isy)

 “That  the  demand  under  the  head
 Rallway  Board  be  reduced  by
 Re.  ae

 [Pailure  “to  reducé’  widé'  dispa-
 “rity  fo  pay  and  service  conditions
 of  tep’  officlifis'  and  ordinary ep  qinpibyeda  ११0)

 Fea

 ‘"“That-ihe  demand  under  the  head
 Railway  Board  ‘be  edited  by
 Rs.  100.""

 .0[PoHcy-  regarding  contract  labour
 qn)  “are

 “That  the  demand  under  the  head
 Rallway  Board  be
 Rs.  100."

 reduced  by

 [Need  to  stop  retrenchment  io
 ‘the  tiame  of  false”  ecconomy  io
 “class  IYI  and  class  IV_  cadres

 even  ‘when  the  work  load  ts
 focreasing  (718))

 “That  the  demand  under  the  head
 Railway  Board  be  reduced  by
 Ra.  108.""

 [Need  for  withdrawal  of  all
 panel  action  In  service  against

 ,  Tallway  employees  ;  who  partici-
 pated in  the  general  .sirlke  in  960
 (7I9))

 “That  the  demand  under  the  head
 Rallway'  Board  be  reduced  by
 Rs,  100.""

 व

 ae

 [Failure  to  implement  the  assu-
 raace  givoe  jin  the  last  budget
 session  to  upgrade  olass  III  and
 Class  IV  posts  to  remove  stagna-
 tion  in  these  cadres  (720)) ]

 “That  the  demand  under  the  head
 Rajlway  Board  be  reduapd  by
 Rs,  100,"  af

 [Failure  to  provide  better  hous-
 ing  facilities  to  low.  grade  rail-

 .  away,  employers,  apd  =  porters
 (721)

 “That  the  demand  under  the  head
 Railway  |  Board  be  reduced  by
 Ril  t00.""

 [Fallure  to  provide  full  equip-
 ment  to  the  employees  (722)]

 ‘The  the  demand  tnder  the  head
 Retiway  Beard  be  ofduced  by
 Re  00.1"

 “PNeed  0  enflance  Welfare  ameni- hs  Nes  to  uid  riflway  employees
 a)
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 “That  the  demand  under  the  head
 Rallway  Board  be  reduced  by
 Rs.  100.”

 [Anti-labour  policy  of  the  rall-
 way  Board  (74)

 “That  the  demand  under  the  head
 Railway  Board  be  reduced  by
 Ks,  100.""

 [Need  for  providing  special
 desert  allowance  for  railway
 employees  working  in  desert
 areas  of  Rajasthan  on  the  pat-
 tern  of  other  special  allowances
 (725)

 “That  the  demand  under  the  head
 Railway  Board  be  reduced  by
 Rs,  100,""

 [Fallure  to  give  quarters,  foot
 wear  and  uniforms  to  casual
 labourers  (726) ]

 “That  the  demand  under  the  head
 Railway  Board  be  reduced  by
 Ra.  100.""

 [Failure  to  withdraw  court  cases
 instituted  againat  the  employees
 asa  result  of  token  strike  of
 968  (727)

 “That  the  demand  under  the  head
 Railway  Board  be  reduced  by
 Ra.  100.""

 [Fallure  to  institute  an  autono-
 mous  Railway  Corporation  by
 abolishing  the  Railway  Board
 (728)

 That  the  demand  under  the  head
 Rallway  Board  be  reduced  by
 Rs,  I."

 [Failure  to  absorb  the  retrenched
 and  surplus  employees  of  the
 Railway  Electrification  Units
 in  the  proposed  clectrification
 of  the  Calcutta  Circular  Railway
 and  other  new  electrification
 Droject  ip  different  raliways

 ५))
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 “That  the  demand  under  the  head
 Rallway  Board  be  reduced  by
 Re,  wn

 {Failure  to  adopt  e  reasonable
 and  justified  policy  towards  the
 employees  of  the  Railway  Elec-
 trification  unit,  a  large  number
 of  whom  have  been  compelled
 to  seck  justice  in  the  law  courts
 (732)

 “That  the  demand  under  the  head
 Railway  Board  be  reduced  by
 Re,  ral

 [Failure  to  grant  dearness  allo-
 wance  in  conformity  with  the
 high  cost  of  living  (733)

 “That  the  demand  under  the  head
 Railway  Board  be  reduced  by
 Re,  I,"

 [Fallure  to  accept  the  policy
 of  according  recognition  to
 Trade  Unions  by  ballot  In  all
 the  Indian  Railways  (734))

 “That  the  demand  under  the  head
 Railway  Board  be  reduced  to  Re.  we

 [Failure  to  withdraw  and  cancel
 all  sorts  of  punotshments  given
 to  employees  for  participating
 in  I9th  September  9648  token
 strike  (735)

 “That  the  demand  under  the  head
 Railway  Board  be  reduced  to  Re.  4”

 [Fallure  to  abolish  the  Railway
 Board  (736)

 “That  the  demaod  under  the  bead
 Railway  Board  be  reduced  to  Re,  4"

 [Fallure  to  see  to  the  fitness  of
 the  fittings  and  fixtures  within
 the  passenger  coaches  before
 such  coaches  are  attached  to
 long  distance  trains  (737)

 “That  the  demand  under  the  head
 Rallway  Board  be  reduced  to  Re.  Pad

 [Failure  to  replace  fans  and
 electric  Mghts  im  the  passenger
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 ooackes,  particularly  of  long
 distance  trains  after  these  are
 removed  once  (738)]

 “That  the  demand  udder  the  head
 Railway  Board  be  reduced  to  Re.  1.”

 [Indifference  of  the  allway
 administration  towards  comforts
 and  amenities  of  Class  III  pas-
 sengers,  (739)]

 “That  the  demand  under  the  head
 Railway  Board  be  reduced  to  Re,  3."°

 [Keeping  the  coach  attendants
 of  the  N.  Railway  under  the
 Carriage  and  Wagon  Deptt.  to
 the  grant  disadvantage  to  thelr
 future  promotion  and  service
 benefits  while  coach  attendants
 of  al  other  railways  work  under
 the  Commercial  Deptt,  (740)]

 “That  the  demand  under  the  head
 Railway  Board  be  reduced  to  Re.  we

 [Fallure  to  provide  adequate
 promotion  facilities  to  suitable
 class  IV  employees  of  the  Rall-
 way  Electrification  Unit  to  class
 HII  cadres  (741),

 “That  the  demand  under  the  head
 Railway  Board  be  reduced  to  Re,  ww”

 [Denoting  and  retrenching  large
 numbers  of  experienced  emplo-
 yees  of  the  Railway  Electrifica-
 tion  Unit  after  a  particular
 electrification  project  is  plet-
 ed  and  handed  over  to  the  open
 line  and  recruiting  new  hands
 in  thelr  places  as  maintenance
 staff  (742)

 SHRI  a.  VISWANATHAN  :  I  beg  to
 move  :

 “That  the  demand  under  the  bead
 Railway  Board  be  reduced  to  Re.  ria

 [Pallure  to
 Board  (™43))

 abolish  Railway
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 “That  the  demand  under  the  head
 Railway  Board  be  reduced  to  Re,  ”

 [Failure  to  constliute  Regional
 Autonomous  Railway  Corpora-
 tlons  (744)]

 SHRI  BHOGENDRA  JHA  (Jalnagar)  :
 I  beg  to  move  ६

 “That  the  demand  under  the  head
 Railway  Board  be  reduced  to
 Re,  I,”

 [Failure  to  recognize  Purbossar
 Rall  Majdoor  Sabha  as  the
 representative  Union  of  the
 employees  of  N,  E.  R.  (747)]

 “That  the  demand  under  the  head
 Rallway  Board  be  reduced  to  Re.  ww

 [Failure  to  recognise  represen-
 tative  unions  through  periodical
 referendum  (748)]

 “That  the  demand  under  the  head
 Rallway  Board  be  reduced  to
 Re.  aa

 [Failure  to  ensure  workers’
 participation  in  management
 (749)]

 “That  the  demand  under  the  head
 Rallway  Board  to  reduced  to
 Re,  we

 [Failure  to  ameliolate  the
 grievances  of  Class  III  and
 Class  IV  employees  (750)]

 SHRI  G,  VISWANATHAN  :  I  beg  to
 move  ;

 “That  the.  demand  under  the  head
 Rallway  Board  be  reduced  to
 Re,  ww

 [Fatture  to  increare  the  number
 of  seats  in  Brindhavan  Express
 at  =  Katpodi  aod  =  Jalarpet
 Junction  (751)
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 “That  the  demand  under  the  head
 Rallway  Board  be.  reduced  to
 Re,  a

 [Failure  to.  electrify  trains
 between  Madras.  and  Bangalore
 (752)]

 SHRI  SURAJ  BHAN  :  I  beg.to  move

 “That  the  demand  under  the  head
 Railway  Board  be  reduced  to
 Re.  I.""

 [Failure  to  provide  need-basad
 minimum  wages  to  the  railway
 ‘workers  (753))

 “That  the  demand  under  the  head
 Railway  Board  be  reduced  to
 Re.  4

 [Failure  to  provide  adequate
 medical  facilitles  to  Class  111  and
 Class  Iv  railway  employees
 (754)]

 “That  the  demand  under  the  head
 Rullway  Board  be  reduced  to
 Re.  I."

 [Failure  to  have  a  separate
 Wage  Board  for  railway
 employees  (755)]

 “That  the  demand  under  the  head
 Railway  Board  be  reduced  to  Rs,  I.”

 [Failure  to  recognise  the  Bhar-
 tiya  Rail  Mazdoor  Sangh  and
 its  affiliate  unfons  (756)]

 “That  the  demand  under  the  head
 Rallway  Board  be  reduced  by  ‘Re..I.""

 [Fallure  to  provide  residential
 accommodation  to  even  90  per
 cent  of  the  Railway  employees
 (757)

 “That  the  demand  under  the  head
 Railway  Board  be  reduced  to  Re.  ww

 [Failure  to  provide  modernsignals
 on  the  Northern  Railway  (758))

 “That  the  demand  under  the  head
 Rallway  Board  be  reduced  by
 Rs,  100.""

 [Fallure  to  ensure  punctual  run-
 ning  of  trains  (77I)]:  -

 “That  the  demand  under  the  head
 Railway  Board  be  reduced  by
 Rs.  100,"

 [Failure  to  Introduce  electric
 tralns  In  the  Northern  Region.
 \772)]

 “That  the  demand  under  the  head
 Railway  Board  be  reduced  by
 Rs.  100,""

 [Failure  to  check  the  theft  of
 coal  and  timber  wood  by  the
 Railway  Officials  for  their
 domestic  use  (773)}

 “That  the  demand  under  the  head
 Railway  Board  be  reduced  by
 Rs,  100,"

 [Fallure  to  stop  the  Increasing
 corruption  from  all  wings  of  the
 Rallway  Adminlstratlon  (774)]

 “That  the  demand  under  the  head
 Railway  Board  be  reduced  by
 Rs.  00."

 [Failure  to  bifureate  Dethi  Rail-
 way  Division  with  headquarters
 of  the  new  Division  at  Ambala
 (775)

 “That  the  demand  under  the  head
 Railway  Board  be  reduced  by
 Rs,  100,""

 [Fallure  to  introduce  or  divert
 any  mall  train  to  Ton  between
 Ambala  and  Sharanpur  in  day
 time  (776)]

 “That  ‘the  demand”  under’  the  head
 Railway  Board  be  reduced  by
 Rs,  100."

 {Refusal  to  widen  the  Railway
 bridge  on  Choanala  in  between
 Ambala  Cantt,.  and  =  Dukheri
 NR.  Stations  (RT



 “That  ‘the  demand  under  the  head
 Ordinary  Working  Expenses-—Repairs
 and  Meintenance  be  redueed  by
 Rs,  100,

 [Frequent  absence  of  Nghts  in
 the  running  trains  in  the  Nor-
 theron  Railway  (794)]

 “That  the  demand  under  -the  head
 Construction  of  New  Lines-Capital
 and  Depreciation  Reserve  Fund  be
 teduced  by  Rs.  100."

 [Failure  to  construct  new  Rail-
 way  line  between  Jagadhri  and
 Ludhiana  via  Chandigarh  (805)]

 “That  the  demand  under  the  head
 Construction  of  New  Lines-Capital
 and  Depreclation  Reserve  Fund  be
 reduced  by  Rs.  100.""

 {Refusal  to  lay  couble  Hine  bet-
 ween  Ambala  and  Delhi  via
 Karnal  (806)]

 “That  the  demand  under  the  Con-
 struction  of  New  Lines-Capital  and
 Depreciation  Reserve  Fund  be  re-
 duced  by  Rs,  100.7

 [Failure  to  have  survey  to
 construct  a  new  line  between
 Barara.  and  Nahan  (Himachal
 Pradese)  (807),

 SHRI  RAMAVATAR  SHASTRI  |  I  beg
 to  move  }

 “That  the  demand  under  the  head
 Railway  Board  be  reduced  to  Re.  |."°

 [Failure  to  check  the  large  scale
 pilferage  of  railway  property
 ¢860)],  me

 =  al
 “That  the  demand  under  the  head
 Railway  Board  be  reduced  to  Re.  we

 [Failure  to  implement  the  re-
 commendations  made  by  Kunzru
 ‘Caémmittee  and  Wanchco  Com-
 mittee’  for  clitcking  railway
 accidents
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 -""Thet  the  demand  under  the  head
 Railway  Board:  be  reduced  to  Re,  ww

 [Fallure  to  withdraw  the  saloon
 facilities  provided  to  rallway

 ‘officers  (862)]
 “That  the  demand  under  the  head

 Railway  Board  be  reduced  to  Re,  we

 [Failure  to  check  the  delay  in
 Tuoning  of  trains  at  scheduled
 time  (863)]

 SHRI  GANESH  GHOSH  :  a  beg  to
 move  ;

 “That  ibe  demand  under  the  head
 Railway  Board  be  reduced  to  Re.  ww

 [Pailure  to  absorb  all  class  II
 and  class  है 4  staff  of  the  Rail-
 way  Electrificatton  Unit  accord.
 ing  to  their  existing  pay,  grade
 and  position  In  the  open  fines
 after  a  pardcular  electrification
 Project  is  completed  (9I!  )]

 “That  the  demand  under  the  head
 Rallway  Board  be  reduced  to  Re,  ne

 [Compelling  the  Class  III  staff
 of  the  Railway  Electrification
 Unit  to  appear  before  a  Selec-
 tion  Commitiee  to  test  their
 competence  to  continue  in  their
 existing  pay  and  grade  after  a
 Particular  electrification  projeet
 is  complated  (912)]

 “That  the  demand  under  the  head
 Railway  Board  be  reduced  wo  Re,  I.”?

 5  [DAsappreval  of  Policy  to  shift
 the  existing  District  Engineers
 office  at  Siligurl  under  the
 N.R,  Railway  to  Katihar  (913)

 ‘‘eTpat  ‘the  demiand  under  ibe  head
 “Riallway  “Boatd  “be  “reduced  to

 Re,  .7°
 os

 “TBaHure'  to’  give  any  regular
 ee  eile”  fo  te  cagual  class  IV
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 employees  who  have  worked
 contiouously  for  the  last  ten
 years  in  the  Railway  Electrifica-
 on  Organization  914)]

 “That  the  demand  under  the  head
 Railway  Board  be  reduced  to
 Re,  I,”

 (Break  in  services  of  the  class
 IV  casual  staff  working  in  Rail-
 way  Electrificatlon  every  three
 months  to  deprive  them  of  any
 claim  to  a  regular  scale  (9I5)]

 “That  the  demand  under  the  head
 Railway  Board  be  reduced  to
 Rs,  wv

 [Purposefully  changing  the  head-
 quarter  of  था.  electrification
 project  to  deprive  the  Railway
 Electrification  staff  working  in
 that  project  of  any  claim  to
 daily  allowance  (916))

 “That  the  Demand  under  the  head
 Railway  Board  be  reduced  by
 Rs,  100,"

 [Fallure  to  provide  passenger
 amenities  particularly  about
 lighting  and  water  supply  in
 Cluss  HI  bogies  in  slow-moving
 passenger  trains  as  have  became
 practically  universal  in  the
 West  Bengal  area  (IT

 SHRI  RAMAVATAR  SHASTRI  :  |
 beg  to  move  :

 “That  the  demand  under  the  head
 Railway  Board  be  reduced  by
 Rs,  !00,”’

 [Necd  to  take  remedial  mea-
 sures  to  eliminate  h  fail
 in  the  context  of  railway  accl-
 dents  (920)]

 “That  the  demand  under  the  head
 Railway  Board  be  reduced  by
 Rs,  100.""

 [Need  to  give  special  pay  to  all
 tallway  employees  (921)]
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 ‘*That  the  demand  under  the  head
 Rallway  Board  be  reduced  by
 Rs,  (00,"°

 [Need  to  fix  pay  {tn  newscales
 vis-a-vis  welghtage  of  service
 already  rendered  by  the  S.Ms,
 A.S.Ms,  and  other  railway
 employees  (922)]

 “That  the  demand  under  the  head
 Rallway  Board  be  reduced  by
 Rs.  00.”’

 [Need  of  permanent  negotiating
 machinery  and  compulsory  arbi-
 tation  at  the  desire  of  either
 party  Involved  in  dispute  (923)}

 “That  the  demand  under  the  head
 Railway  Board  be  reduced  by
 Rs.  !00."’

 [Need  to  give  rent  free  quar-
 ters  and  house  rent  allowance
 to  all  employees  (924)]

 “That  the  demand  under  the  head
 Railway  Board  be  reduced  by
 Rs,  00."’

 [Need  to  fix  not  more  than
 8  hours  work  and  overtime
 allowance  to  all  employees
 (925)]

 “That  the  demand  under  the  head
 Railway  Board  be  reduced  by
 Rs,  100.""

 [Failure  to  cancel  suspension
 and  charge-sheets  orders  against
 certain  railway  employces  in
 Danapur  division  in  Eastern
 tailway  (926)]

 “That  the  demand  under  the  head
 Railway  Board  be  reduced  by
 Rs,  100."

 [Necd  for  the  payment  of  full
 compensation  and  full  pay  for
 the  sick  period  to  certain  stoff
 in  Danapur  division  of  Eastern
 Rajlway  (9%)



 “That  the  demand  uader  the  head
 Railway  Board  be  reduced  by
 Rs,  100.”

 [Need  for  making  present  to  the
 Loco  staff  who  were  involved
 {n'a  recent  agitation  at  Mughal-
 sarai  and  Danapur  in  Eastern
 Railway  (928)]

 “That  the  demand  under  the  head
 Ordinary  Working  Expenses--Operat-
 ing  staff--be  reduced  by  Rs.  100,”

 (Need  to  give  political  rights  to
 the  S,  Ms.  A.S.Ms.  and  other
 railway  employees  (929)]

 “That  the  demand  under  the  head
 Ordinary  Working  Expenses-Operat-
 ing  staff--be  reduced  by  Rs.  100", |

 [Need  of  proper  transfer  Rules
 in  respect  of  Head  Office  control
 posts  and  other  posts  for  the
 S.Ms.  and  A.S.Ms.  (930)]

 “That  the  demand  under  the  head
 Ordinary  Working  Expenses--Operat-
 ing--staff  be  reduced  by  Rs,  200.”’

 [Need  of  giving  public  holidays
 to  S,  Ms,  A.  S.  Ms,  and  other
 tailway  employees  (931)

 ‘sThat  the  demand  under  the  head
 Ordinary  Working  Expenses--Operat-
 fog  staff--be  reduced  by  Rs.  00.”’

 [Failure  to  promote  railway
 accounts  clerks  grade  II  to  high-
 er  grades  by  virtue  of  seniority
 (932)]

 “That  the  demand  under  the  Head
 Ordinary  Working  expenses-operating
 staff--be  reduced  by  Rs,  100."

 {Fallure  to  abolish  App,  IIl-A
 examfnation  of  accounts  clerks
 and  allow  them  to  appear  at
 App.  III-A  direct  (933)

 “That  the  demand  under  the  Head
 Ordinary  Working  Expenses--operat-
 ing  staff--be  reduced  by  Rs,  100"

 [Feiture'  to  promote  accounts
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 clerks  grade  II  upto  the  rank
 of  sub-head  (scale  Rs.  210-380)
 on  the  basis  of  sentority  and
 vacancies  occur  in  the  higher
 grade,  (934)

 ‘*That  the  demand  under  the  Head
 Ordinary  Working  Expenscs--operat-
 Ing  staff--be  reduced  by  Rs.  !00.”’

 [Fallure  to  determine  principles
 of  wage  determination  keeping
 in  view  the  decisions  of  the  I5th
 Labour  Conference,  ‘1967  for  the
 S.Ms,,  and  A.S.  Ms,  (935)]

 “That  the  demand  under  the  Head
 Ordinary  Working  Expenses--operating
 staff--be  reduced  by  Rs.  100.”

 {Need  of  classification  of  ser-
 vices  for  the  S.  Ms.,  and  A.S.
 Ms,  (936)]

 “That  the  demand  under  the  Head
 Ordinary  Working  Expenses--operat-
 ing  staff--be  reduced  by  Rs.  100,"

 [Need  for  disciplinary  rules
 including  classification,  control
 and  Appeal  Rules  for  S,  Ms.,
 and  A.S,  Ms,  (937)]

 “That  that  demand  under  the  Head
 Ordinary  working  expenses--operating
 staff--te  reduced  by  Rs.  100,""

 [Need  of  promotion  to  the
 S.  Ms.,  and  A.  5.  Ms.  (938))

 ‘SThat  the  demand  under  the  Head
 Ordinary  Working  Expenses--operat-
 ing  staff--be  reduced  by  Rs.  100."

 [Need  of  changes  in  the  struc-
 ture  of  emoluments  and  condi-
 tion  of  services  with  the  object
 of  achieving  rationalisation
 simplication,  uniformity  and
 purity  to  the  fullest  degree  pos-
 sible  of  S.  Ms.  and  A.  Ms,
 (939)]

 “That  the  demand  under  the  head
 Railway  Board  be  reduced  by
 Rs.  100."

 {Need  of  taking  back  for  train-
 ing  trade  apprentices  whose
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 ‘names  have  been  removed  tn
 ‘Danapur  Division  of  EL  Rail-
 way,  (940)]

 “That  the  demand  under  the  head
 Railway’  Board  be  reduced  by
 Rs,  100,"

 [Need  for  regular  promotlon  to
 rallway  staff  agalnst  the  existing
 vacancies  as  per  seniority,  (94I)]

 “That  the  demand  under  the  head
 Rallway  Board  be  reduced  by
 Rs,  100.""

 [Necd  to  treat  running  room
 cooks,  bearers  as  regular.  (942)]

 “That  the  demand  under  the  head
 Railway  Board  be-  reduced  by
 Rs.  I00."”

 (Failure  to  meet  5  polnt  demand
 of  the  loco  mechanical  staff  of
 Danapur  Division  of  Eastern
 Railway,  (943)]

 “That  the  demand  under  the  head
 Rallway  Board  be  reduced  by
 Rs,  100."

 [Failure  to  arrange  trade  test
 for  loco  shed  staff.  (944))

 “That  the  demand  under  the  head
 Railway  Board  be  reduced  by
 Rs.  100,"

 [Failure  to  absorb  substitutes
 against  (thé  exlsting  vacancies
 in  Danapur  Division  of  E.  Rail-
 way,  (945) ]

 “That  the  demand  under  the  head
 Railway  Board  be  reduced  by
 Rs.  100,"

 [Failure  to  cancel  transfer  orders
 of  cleaners'and  BTMS  In  Dana-
 pur  Division  of  EL  Railway.
 (946)]

 “That  the  demand  ynder  the  head

 ‘:
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 Railway  Board  be  reduced  by
 Rs.  00,""

 [Need  of  promotion  to  grade
 ‘A’  Firemen  at  Danapur  and
 supply  of  uolforms  to  them,
 (947)]

 “That  a  demand  under  the  head
 Rallway  Board  be  reduced  by
 Rs,  00."

 [Need  of  calculating  mileage
 Ho:  ह ल  from  ‘signing on  to’

 ‘signing  off’  all  running  staff
 (948)] a

 “That  the  demand  under  the  head
 Railway  Board  be  reduced  by
 Rs.  100."

 [Fallure  of  treating  checking
 rallway  staff  as  running  staff.
 (949) |

 _“That  the  demand  under  the  head
 Railway  Board  be  reduced  by
 Rs,  100,"

 [Need  for  making  leave  rules
 for  all  railway  employees,  (950)]

 “That  the  demand  under  the  head
 Railway  Board  be  reduced  by
 Rs.  100,""

 {Need  of  giving  medical  faclill-
 tles  to  all  railway  employees,
 (951))

 “That  the  demand  under  the  head
 Railway  Board  be  reduced  by
 Rs,  L00,"

 {Need  of  giving  educational
 assistance  to  all  railway  employ-
 ees,  (952)]

 “That  the  demand  under  the  head
 Railway  Board  be  reduced  by
 Rs,  100,"

 [Need  of  giving  allowances  to  all
 apilway  empjoyses,  (953)]



 “That  the  demand  under  the  head
 Railway  Board  be  reduced  by
 Rs.  100,""

 [Need  of  immediate  scrapping
 of  Govt.  Servants’  Conduct
 Rules  for  railway  employees.
 (954)]

 “That  the  demand  under  the  head
 Railway.  Board  be  reduced  by
 Rs,  00."

 [Need  of  glving  passes  and
 other  leave  travel  concessions  to
 all  railway  employees  (955)]

 “That  the  demand  under  the  head
 Railway  Board  be  reduced  by
 Rs,  100."

 [Need  of  giving  trade  unton
 tights  to  all  railway  employees
 and  evolving  policy  of  recogni-
 tlon  and  giving  negotiating
 faciltlies  to  unions  and  =  service
 a  associations,  (956)]

 “That  the  demand  under  the  head
 Railway  Board  be  reduced  by
 Rs.  100,""

 [Need  of  giving  amenitles  and
 facililies  to  railway  employees
 (957)]

 “That  the  demand  under  the  head
 Railway  Board  be  reduced  by
 Rs,  100.""

 [Need  of  ralsing  age  of  superan-
 nuation,  (958)]

 “That  the  demand  under  the  head
 Railway  Board  be  reduced  by
 Rs.  100.""

 [Need  to  give  retirement  bene-
 fits  to  all  employees.  (959)]

 “That  the  demand  under  the  head
 Railway  Board  be  reduced  by
 Rs.  100."

 [Need  of  giving  interim  relief
 to  all  railway  employess,  (960))
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 “That  the  demand  under  the  head
 Railway  Board  be  reduced  by
 Rs,  100."

 [Need  of  giving  uniforms  and
 Protective  clothings  to  the  emp-
 loyees.  (961))

 “That  the  demand  under  the  head
 Rallway  Board  be  reduced  by
 Rs.  100.""

 [Need  of  staff  welfare  measures,
 (  962)]

 “That  the  demand  under  the  head
 Rallway  Board  be  reduced  by
 Rs.  100,"

 [Need  of  scrapping  confidential
 reports,  (963)]

 “That  the  demand  under  the  head
 Railway  Board  be  reduced  by
 Re,  100."

 (Need  to  extend  financial  assis-
 tance  to  Samastipur  college  by
 Rallway  Board  in  view  of  the
 fact  that  a  large  numbers  of
 wards  of  Railway  employees  are
 studying  in  the  the  said  college,
 (965)

 “That  the  demoand  under  the  head
 Railway  Board  be  reduced  by
 Rs,  100."

 [Need  to  upgrade  the  middle
 school  in  Garhara  (Barauni)  to
 a  Higher  Secondary  School,
 (966)

 “That  the  demaud  under  the  head
 Rallway  Board  be  reduced  by
 Ra,  100,""

 [Need  to  connstruct  a  board
 guage  IIne  from  Samastipur  to
 Darbhanga  keeping  In  view  the
 importance  of  airport  In  Dar-
 bhanga  which  may  be  used  also
 for  the  war  purpose,  (967)]

 “That  the  demand  under  the  head
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 (Shri  Ramavtar  Shastri]
 Railway  Board  be  reduced  by
 Rs,  100,"

 [Need  to  introduce  a  new  train
 ‘Mithila  Mall  from  Samastipur
 to  Delhi.  (968)]

 “That  the  demand  under  the  head
 Rallway  Board  be  reduced  by
 Rs  100.""

 [Need  to  open  primary  schools
 in  each  Railway  Colony  In
 Garhara  (Barauni)  in  view  of
 the  number  of  Railway  emp-
 loyees  there  which  is  about
 5,500.  (969)]

 “That  the  demand  under  the  head
 Railway  Board  be  reduced  by
 Rs.  100,""

 [Need  the  discontinue  the
 practice  of  not  serving  meals
 once  a  week  in  deparimentally
 tun  Cantecns  on  N.E,  Railway,
 (970)]

 “‘That  the  demand  under  the  head
 Railway  Board  be  reduced  by
 Rs.  00,"’

 [Need  to  provide  a  stoppage  of
 Jonta  Express,  at  Gulzaribagh
 Station  Railway,  (97I)]

 “That  the  demand  under  the  head
 Rallway  Board  be  reduced  by
 Rs,  100.""

 (Need  to  provide  a  stoppage  of
 Tata  Express  at  Patna  City
 Station  on  Eastern  Railway,
 (972)

 “That  the  demand  under  the  head
 Railway  Board  be  reduced  by
 Rs,  100,""

 [Need  to  introduce  a  train  from
 Ranchi  to  Patna  in  the  morning,
 (973))

 “‘That  the  demand  under  the  head
 Railway  Board  be  reduced  by
 Rs,  100.""

 (Need  to  provide  attendents  fn

 MARCH  25,  970  D.  0.  (Riys.),  1970-71  404

 all  I  class  and  III  class  sleeper
 coaches.  (974)]

 “That  the  demand  under  the  head
 Rajlway  Board  be  reduced  by
 Rs.  100,"

 [Need  to  make  immediate  arran-
 gement  for  residential  accomm-
 odation  for  class  III  and  class  IV
 employees  of  Samastipur  Division
 (Northern  Railway).  (975)]

 “That  the  demand  under  the  head
 Rallway  Board  be  reduced  by
 Rs,  100,""

 [Failure  to  meet  the  justified
 demands  of  train  clerks  and  to
 remove  their  difficultles.  (976)]

 “That  the  demand  under  the  head
 Rallway  Board  be  reduced  by
 Rs.  100."",

 [Failure  to  accede  to  the
 demands  put  forward  in  writing
 to  the  Divisional  Snperintendent
 on  30th  July,  969  by  the  class
 IV  tratn  lighting  staff  of  Dana-
 pur  Division  on  Eastern  Rail-
 way.  (977)

 “That  the  demand  under  the  head
 Railway  Bosrd  be  reduced  by
 Rs,  100,""

 [Need  to  give  up  the  discrimina-
 tory  policy  of  supplying  uni-
 forms  to  Fitters  and  Khallasis
 in  Electricity  department  of
 Eastern  Railway  and  Fitters
 Khallasis  of  North  and  North
 Eastern  Railways,  (978)

 “That  the  demand  under  the  head
 Rallway  Board  be  reduced  by
 Rs.  100."

 [Failure  to  make  satisfactory
 arrangements  to  provide  drin-
 king  water  at  Parsa,  Pothahi,
 Nadaul,  Taregana  and  all  other
 stations on  Patna-Gaya  line  of
 Eastern  Railway,  (979)]



 “That  the  demand  under  the  head
 Railway  Board  be  reduced  by
 Rs.  100,""

 [Failure  to  make  proper  arrange-
 ments  of  lavatories  and  lighting
 at  Parsa,  Pothahi,  Nadaul,
 Taregana  and  all  other  stations
 on  Patna—Gaya  line  of  Eastern
 Railway.  (980)  ]

 “That  the  demand  under  the  head
 Railway  Board  be  reduced  by
 Rs.!00.”*

 [Need  to  stop  direct  recruitment
 of  guard  ‘C’  (Rs,  130-225),  and
 the  quota  should  at  Icast  be
 immcdiately  restored  to  the
 train  clerks  as  was  prevalent
 Prior  to  1958,  (981)

 “That  the  demand  under  the  head
 Railway  Board  be  reduced  ७५
 Rs.  100.""

 [Need  to  open  promotion  to
 Commercial  Department  for
 Train  Clerks  and  to  fix  8  per-
 centage  thereof,  (982) ) ]

 ‘That  the  demand  under  the  head
 Railway  Board  be  reduced’  by
 Rs.  00,"’

 [Need  of  redesignating  ‘Trains
 Clearks’®  as  ‘‘Vehicle  Move-
 ment  Controller’  in  accordance
 with  the  nature  of  working.
 (983)

 *‘That  the  demand  under  the  head
 Railway  Board  be  reduced  by
 Rs.  100,""

 {Need  of  bringing  percentage
 of  up-gradation  of  Trains  Clerks
 at  the  par  with  other  class  मा
 categories,  (984)],

 “That  the  demand  under  the  head
 Railway  Board  be  Reduced  by
 Rr.  100."

 [Need  of  giving  recognition  to
 All  India  Trains  Clerks  Associa-
 tion.  (985)]
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 “That  the  demand  under  the  head
 Railway  Board  be  reduced  by
 Rs.  100.""

 [Need  of  giving  facilities  such
 day  duty,  routine  shed  duty,
 Pay  scale,  percentage  of  up-
 gradation,  gazetted  holidays  and
 service  condition  to  Trains
 Clerks  as  enjoyed  by  office
 clerks  in  railways.  (916))

 “That  the  demand  under  the  head
 Railway  Board  be  reduced  by
 Rs.  100."

 [Need  of  giving  over-time  faci-
 lity  to  the  Machanical  Staff  io
 the  Western  Railway  as  enjoyed
 in  other  Raflways,  (987)]

 “That  the  demand  under  the  head
 Railway  Board  be  reduced  0५
 Rs  100,""

 [Need  of  implementing  all
 decisions  of  the  Rallway  Board
 in  the  Western  Railway  regar-
 ding  Mechanical  Staff,  (988)],

 “That  the  demand  under  the  head
 Raliway  Board  be  reduced  by
 Rs.  100.""

 [Need  of  abolishing  the  posts  of
 B.  T.  M.  fitters  and  promoting
 them  to  the  posts  of  fitters  in
 the  Western  Raflway  as  has  been
 done  in  other  Rallways.  (989)

 “That  the  demasd  under  the  head
 Railway  Board  be  reduced  ७५
 Rs.  100."

 [Need  of  fixing  avenue  of  promo-
 tion  to  the  carpenters,  black
 smiths,  and  tin  smiths  working
 in  the  Western  Rallway  Loco
 Sheds,  (990)]

 “That  the  demand  under  the  head
 Railway  Board  be  reduced  by
 Rs,  100."

 {Need  of  giving  samc  facilitles
 to  the  Turners  in  the  Loco
 Sheds  which  are  enjoyed  by  the
 Machinists,  (991))
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 {Shri  Ramavtar  Shastri]
 “That  the  demand  under  the  head
 Rallway  Board  be  reduced  by
 Rs.  100."

 [Feed  of  improving  the  condl-
 tlons  of  the  Boller  makers  in
 Loco  Sheds.  (992)]

 “That  the  demand  under  the  head
 Railway  Board  be  reduced  by
 Rs.  100.""

 [Need  of  giving  promotion  to
 the  mechanical  staff  according
 to  the  skill  and  work  allotted,
 (993)]

 “That  the  demand  under  the  head
 Railway  Board  be  reduced  by
 Rs,  100.””

 [Failure  in  confitming  the  services
 of  the  Mechanical  Staff.  (994))

 “That  the  demand  under  the  head
 Railway  Board  be  reduced  by
 Rs,  100,""

 [Non-payment  of  overtime  dues
 to  the  Supervisors  of  breakdown
 tralns  since  September,  969  in
 the  Western  Railway.  (997)]

 “That  the  demand  under  the  head
 Railway  Board  be  reduced  by
 Rs,  00,”’

 [Need  of  conducting  highly
 skilled  tests  in  the  Western
 Railway.  .998)]

 “That  the  demand  under  the  head
 Railway  Board  be  reduced  by
 Re.  100,””

 [Need  of  giving  preference  to
 senior  Khalasis  of  Steam  Loco
 Sheds  in  Diesel  Sheds.  (999)},

 “That  the  demand  under  the  head
 Railway  Board  be  reduced  by
 Re,  00,”

 [Need  of  doubling  the  wages  of
 Loco  Shed  filer  Khalasiy  than
 other  Khalasis,  (4000)]

 “That  the  demand  under  the  head
 Railway  Board  be  reduced  by
 Rs.  100,"

 [Need  of  raising  the  wages  of
 fitters  in  view  of  their  work  and
 responsibilities,  (I00I)]

 "eThat  the  demand  under  the  head
 Railway  Roard  be  reduced  by
 Rs.  100.”

 [Need  of  reducing  work  load  of
 the  Mechanical  staff.  (1002)]

 “That  the  demand  under  the  head
 Railway  Board  be  reduced  by
 Rs.  100.""

 [Need  of  keeping  adequated
 stocks  in  the  tool  room  of  Delhi
 Loco  Shed,  (1003)]

 “That  the  demand  under  the  head
 Rallway  Board  be  reduced  by
 Rs,  100."

 [Need  of  keeping  and  maintain-
 ing  First  Aid  Box  in  the  Delhi
 Loco  Shed  which  is  absent  these
 days,  (I004)]

 “That  the  demand  under  the  head
 Railway  Board  be  reduced  by
 Rs,  100,""

 [Need  of  implementing  day-to-
 day  officiating  duty  of  fitung
 staff  in  the  Delhl  Loco  Shed,
 (1005)]

 “That  the  demand  under  the  head
 Railway  Board  te  reduced  by
 Rs.  100."

 [Need  of  upgrading  all  5.  5.
 Posts  of  Maintenance  Staff  in
 Delki  Division  of  N.  Railway.
 (1006)

 "“That  the  demand  under  the  head
 Railway  Board  be  reduced  by
 Rs,  100.""

 [Need  of  restoring  all  privileges
 denied  to  24  Loco  Shed  Staff  of
 Delhi  after  restoring  break  in
 service  of  tho  Rallway  employees,
 (1007))



 409  D.  6.  (Riys.),  ‘1970-71

 “That  the  demand  under  the  head
 Railway  Board  be  reduced  by
 Rs,  00.”’

 [Denial  of  right  to  senior  staff
 for  Diese!  training  in  the  Western
 Railway,  (1008)]

 “That  the  demand  under  the  head
 Railway  Board  be  _  reduced  by
 Rs.  100."

 (Need  of  paying  officiating
 ollowan~e  to  all  eligibles  and
 to  prepare  shedwise  panel  in
 Ferozepur  Division,  Northern
 Railway,  (1009)]

 “That  the  demad  under  the  head
 Rallway  Board  be  reduced  by
 Rs.  160.”

 {Need  to  pay  overtime  payment
 to  all  who  work  above  their
 restored  duty  hours  accordingly
 and  to  maintain  record  by  L.F.
 JUC.  in  Ferozepur  Division  of
 Northern  Railway,  (!0I0,]

 “That  the  demand  under  the  head
 Raiiway  Board  be  reduced  by
 Rs.  100.”

 [Failure  in  regular  matntenance
 of  track  in  the  Delhi  Loco  Shed.
 (0I)]

 “That  the  demand  under  the  head
 Railway  Board  be  reduced  by
 Rs.  100."

 [Functioning  of  the  Canteen  of
 Delhi  Loco  Shed  and  need  for
 fresh  election  of  the  Canteen
 Committee,  (I02)]

 “That  the  demand  uoder  the  head
 Railway  Board  be  reduced  by
 Rs.  100,"”

 [Need  of  removing  trouble  being
 experienced  about  tipped  toois
 to  the  Delht  Loco  Shed,  (40I3)]
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 “That  the  demand  under  the  head
 Railway  Board  be  reduced  by
 Rs.  00.”’

 [Failure  in  the  implementing  of
 class  IV  staff  recommendations
 and  25  per  cent  upgradation  of
 staff  as  per  recommendation  of
 Shankar  Sharans  Award.  (1014)]

 “That  the  demand  under  the  head
 Railway  Board  be  reduced  by
 Rs.  100.”

 {Fallure  in  supplying  untforms
 to  Loco  Mechanical  Staff  as
 Per  recommendation  of  Das
 Commsssion.  (0I5)].

 “That  the  demand  under  the  head
 Rallway  Board  be  reduced  by
 Rs,  100."

 [Need  of  stoppihg  violation  of
 Hour  of  Employment  Rules  by
 the  local  administration  at
 Jullundur  City  in  Northero  Rail-
 way.  (1016)]

 “That  the  demand  under  the  head
 Railway  Board  be  reduced  by
 Rs,  !00"°

 {Need  of  regular  cleaning  of
 dugs  for  easy  repair  work  of
 engines  at  Jullundur  City  in  Nor-
 thern  Railway.  (1017)]

 “That  the  demand  under  the  head
 Railway  Board  be  reduced  by
 Rs.  100."

 [Need  of  continuing  half  day
 leave  for  religious  functions  in
 Ferozepur  Division  of  Northern
 Railway.  (1018)}

 “That  the  demand  under  the  head
 Railway  Board  be  reduced  by
 Rs.  !00°’.

 [Need  of  keeping  tools  rooms
 opened  for  24  hours  and  provid-
 ing  them  according  to  requirc-
 ments  in  Ferozpur  Division  of
 Northern  Railway,  (1019))



 D.  0.  (Rlys.),  1970-71

 [Shri  Ramavtar  Shastri]
 “That  the  demand  under  the  head
 Railway  Board  be  reduced  by
 Rs,  100.”

 [Need  to  introduced  one  day
 more  delux  train  to  Calcutta
 via  Patna  and  back,  (1032)]

 *‘That  the  demand  under  the  head
 Railway  Board  be  reduced  by
 Rs,  100."

 {Need  to  allot  a  quota  of  seats
 for  MPs  in  deluxe  trains  running
 between  Delhi  and  Calcutta  and
 Vice  versa.  (1033)

 “That  the  demand  under  the  head
 Railway  Board  be  reduced  by
 Rs,  100°",

 [Need  to  avold  accidents  and
 to  pay  adequate  compensation
 to  the  next  kin  of  casualties
 among  passengers.  (1034)]

 “That  the  demand  under  the  head
 Railway  Board  be  reduced  by
 Rs,  100"

 [Failure  to  give  employment  to
 the  family  members  of  those
 employees  who  get  injured  dur-
 ing  service  or  those  who  retire.
 (1035)

 “That  the  demand  under  the  head
 Railway  Board  be  reduced  by
 Rs,  100.”

 {Failure  to  withdraw  08३28
 against  those  railway  employees
 who  took  part  in  September  19,
 968  strike,  (1036)},

 “That  the  demand  under  the  head
 Railway  Board  be  reduced  by
 Rs,  100.

 {Failure  to  check  thefts  of  goods
 valued  at  crores  of  rupees  every
 year  from  Jamalpur  railway
 workshop.  (1037))
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 “That  the  demand  under  the  head
 Railway  Board  be  reduced  by
 Rs.  i00,"

 (Indifferent  attitude  of  the  Rall-
 way  Board  in  sanctioning  posts
 for  Hindi  work  in  the  office  of
 the  Railway  Board  and  keeping
 the  post  of  Joint  Director
 (Hind!)  vacant  since  fts  creation.
 (1038)]

 “That  the  demand  under  the  head
 Railway  Board  be  reduced  by
 Rs.  100."

 [Need  of  using  national  langua-
 ges  mentioned  in  the  Eighth
 Schedule  to  the  Constitution
 in  the  office  of  Railways  in  the
 States,  (1039)

 “That  the  demand  under  the  head
 Ordinary  Working  Expenses—Opera-
 tion  (Fuel)  be  reduced  by  Rs,  100,"

 [Failure  to  supply  broken  coal
 to  locomotives  as  per  rules,
 (1049)]

 “That  the  demaod  under  the  head
 Ordinary  Working  Expenses--Opera-
 tion  (Fuel)  be  reduced  by  Rs.  100.""

 [Failure  to  check  large  scale
 pilferage  and  westage  of  coal,
 (1041)

 “That  the  demand  under  the  head
 Ordinary  Working  Expenses  —Opera-
 tlon  (Fuel)  be  reduced  by  Rs,  100."

 [Failure  to  check  corruption  {o
 cases  of  accepting  inferior  coal
 from  contractors  and  paying
 them  for  superior  coal.  (1042))

 “That  the  demand  under  the  head
 Ordinary  Working  Expenses--Opera-
 tion  other  than  staff  and  fuel  be
 teduced  by  Rs,  200."°

 (Falluro  to  check  sale  of  fake
 tickets,  (1043)
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 “That  the  demand  under  the  head
 Ordinary  Working  Expenses—Opera-
 tion  other  than  staff  and  fucl  be
 reduced  by  Rs.  ‘100,""

 [Need  to  check  large  scale
 wastage  of  stationary  (IU44)]

 “That  the  demand  under  the  head
 Ordinary  Working  Expenses--Opera-
 tion  other  than  staff  and  fuel  be
 reduced  by  Rs,  100."

 [Need  to  check  ticketless  travel
 with  a  heavy  hand,  (1045)],

 “That  the  demand  under  the  head
 Railway  Board  be  reduced  by
 Rs,  100.""

 [Misuse  of  Railway  Territorial
 Army  composed  of  Rallway
 employees  at  the  time  of  last
 one  day  token  strike  on  19th
 September,  968  and  at  other
 occasions  to  suppress  the  Iegiti-
 mate  agitatio  of  Railway
 employees.  (I058)]

 “That  the  demand  under  the  head
 Railway  Board  be  reduced  by
 Rs,  100."

 [Failure  in  conceding  the  just
 and  legitimate  grievances  of  the
 Railway  employees  working  in
 the  Patratu  Diesel  Engine  Shed,
 (1059)]

 SHRI  SURAJ  BHAN  :  I  beg  to  move  :

 “That  the  demand  under  the  head
 Railway  Board  be  reduced  by
 Rs.  100."

 [Fallure  to  provide  adequate
 staff  in  the  Ambala  Cantt.
 Raftway  Hospital.  (1060)]

 “That  the  demand  onder  the  head
 Railway  Board  be  reduced  by
 Rs,  100."

 [Pailure  to  appoint  a  waterman
 at  Kalanau  Railway  Station
 (Northern  Railway),  (1061)
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 “That  the  demand  under  the  head
 Railway  Board  be  reduced  by
 Re.  100,"

 [Need  to  provide  electricity  at
 Kesrl  Rallway  Station  (Northern
 Railway)  and  the  staff  quarters
 attached  with  the  Railway
 Station.  (1062)]

 “That  the  demand  under  the  head
 Railway  Board  be  reduced  by
 Rs,  100."

 [Fallure  to  improve  the  sanitary
 conditions  fn  the  rallway  colony,
 Ambala  Cantt.  (1063)]

 “That  the  demand  under  the  head
 Railway  Board  be  reduced  by
 Rs,  100."

 [Need  to  provide  electric  fans
 at  the  exit  gates  of  Ambala
 Cantt.  Railway  Station  (Northern
 Railway)  (1064)]

 “That  the  demand  under  the  head
 Railway  Board  be  reduced  by
 Rs.  100,"

 [Failure  to  provide  electririty
 at  Kalanaur  Railway  Station
 (Northern  Railway)  and  the
 staff  quarters  attached  with  the
 Railway  Station,  (1065)

 “That  the  demand  under  the  head
 Rallway  Board  be  reduced  by
 Rs,  100,""

 {Lack  of  even  basic  civic
 the  Rampura

 Ambala
 amenities  in
 Railway  Colony  at
 Cantt.  (1066)

 “That  the  demand  under  the  head
 Railway  Board  be  reduced  by
 Rs.  100,""

 [Fallure  to  improve  the  sanitaiy
 conditions  in  the  raliway  colony,
 Ambala  Cantt,  (106 7))
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 [Shri  Suraj  Bhan]
 “That  the  demand  under  the  head
 Railway  Board  be  reduced  by
 Rs,  100,"”

 [  Unsatisfactory  working  of  Rail-
 way  Hospital  at  Ambala  Cantt.
 (1068)]

 “That  the  demand  under  the  head
 Railway  Board  be  reduced  bv
 Rs,  100.""

 [Inadequate  medical  factlitles  to
 the  Railway  employees  of
 Ambala  Cantt.  and  Ambala  City.
 (1069))

 “That  the  demand  under  the  head
 Railway  Board  be  reduced  by
 Rs.  00.”’

 [Inordinate  and  avoidable  delay
 in  settlement  of  personal  cases
 of  staff  of  Kalka  Railway
 Workshop,  (1070)]

 “That  the  demand  under  the  head
 Railway  Board  be  reduced  by
 Rs.  100.""

 [Inadequate  medical  facilities  to
 the  Class  III  and  Class  IV  staff
 of  Kalka  Railway  Workshop.
 (1071),

 “That  the  demand  under  the  head
 Railway  Board  be  reduced  by
 Rs,  100."

 (Gradually  decreasing  strength
 of  Kalka  Workshop  and  the
 undue,  unwanted  and  discrimi-
 natory  transfers  of  staff  there-
 from,  (I072)]

 “That  the  demand  under  the  head
 Railway  Board  be  reduced  by
 Rs.  100°"

 [Deterlorating  relations  of  Ad-
 ministration  and  staff  of  Kalka
 Railway  Workshop,  (1073)]
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 “That  the  demand  under  the  head
 Railway  Board  be  reduced  by
 Rs,  100.""

 [Failure  to  improve  the  streets,
 drinking  water  arrangements  and
 street  lights  ॥  the  Railway
 Colony—(DHOL  Type)  at  Kalka
 (Northern  Raflway),  (1074)

 “That  the  demand  under  the  head
 Railway  Board  be  reduced  by
 Rs.  100.""

 [Failure  to  demolish  DHOL
 Type  quarters  prepared  out  of
 tin  sheets  which  are  useful
 nelther  in  winter  nor  in  summer
 and  instead  construct  new
 modern  residential  quarters  for
 the  staff  at  Kalka,  (1075)

 “That  the  demand  under  the  head
 Rallway  Board  be  reduced  by
 Rs,  100."

 [Failure  of  the  Railway  Admints-
 tration  to  remove  the  grievances
 of  S.  C,  employees  in  the  Rall-
 way  Workshop,  Jagadhri  per-
 faining  to  their  promotion,
 (1076)],

 “That  the  demand  under  the  head
 Railway  Board  be  reduced  by

 Rs,  100.""

 [Failure  to  provide  electricity  at
 Lalru  Railway  Station  (Northern
 Railway)  and  in  the  Railway
 siaff  quarters  attached  with  the
 said  railway  station,  (1077)

 “That  the  demand  under  the  head
 Railway  Board  be  reduced  by
 Rs,  100,”

 [Need  to  provide  separate  urinal/
 latrines  for  Railway  staff  at
 Ambala  Cantt./City  Railway
 Stations.  (l078)]

 “That  the  demand  under  the  head
 Railway  Board  be  reduced  by
 Rs,  100.""

 (Failure  to  remove  congestion  on
 platform  on  account  of  mail
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 bags  of  RMS  at  ‘Ambala  Cantt.
 Railway  Station,  (1079)

 **That  the  demand  under  the  head
 Railway  Board  be-  reduced  by
 Rs.  100.""

 [Need  to  sect  up  adequate
 rewiring  rooms  at  Ambala  Cantt,
 Railway  Station,  (1080)]

 “That  the  demand  under  the  head
 Railway  Board  be  reduced  by
 Rs.  100."

 [Need  to  make  provision  for
 supply  of  beddings  at  Ambala
 Cantt,  Railway  Station,  (1081),

 SHRI  RAMAVATAR  SHASTRI  :  I  beg
 to  move  :

 “That  the  demand  under  the  head
 Railway  Board  be  reduced  by
 Rs,  I00,""

 [Fallure  to  provide  facility  to
 ask  questions  and  recelve  replies
 in  Hindi  and  other  languages
 listed  in  the  Constitution  during
 interviews  by  the  Rallway
 officials,  (1083)]

 “That  the  demand  under  the  head
 Railway  Board  be  reduced  by
 Rs,  100,"

 [Need  to  shift  the  office  of
 Assistant  Station  Master  In
 Patna  near  the  main  gate.
 (1084))

 “That  the  demand  under  the  head
 Rallway  Board  be  reduced  by
 Rs,  100.""

 [Filure  to  construct  a  pucca
 overbridge  in  Methapur  near
 Patna  junction  in  Eastern
 Railway,  (1085)

 “That  the  demand  under  the  head
 Railway  Board  be  reduced  by
 Rs,  i00.”

 [Need  to  take  over  the  railway
 between  Fatuha  and  Islampur
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 belonging  to  Light  Rallway  and
 to  convert  It  Into  broad  gauge
 line.  (1086)]

 “That  the  demand  under  the  head
 Rallway  Board  be  reduced  by
 Rs,  100,""

 [Need  to  raise  the  amount  belng
 provided  by  the  rallways  to  the
 Khagaul  Municipality  as  ald
 because  thousands  of  Railway
 employees  are  living  there.
 (1087)

 “That  the  demand  under  the  head
 Railway  Board  be  reduced  by
 Rs,  ‘100,""

 [Fallure  to  check  incidents  of
 hoollganism  with  railway
 labourers  and  in  their  colony  in
 Garhara,  which  is  the  centre  of
 Eastern  and  North  Eastern
 Railways,  (1088)]

 “That  the  demand  under  the  head
 Railway  Board  be  reduced  by
 Rs,  I00.""

 [Need  to  extend  the  present
 over-bridge  in  Thana  Bihpur
 junction  statlon,  North  Eastern
 Railway,  towards  the  North,
 (1089))

 “That  the  demand  under  the  head
 Railway  Board  be  reduced  by
 Rs,  100,""

 [Need  to  open  a  D,T.S8.  office
 in  Sonepur,  North  Eastern  Rail-
 way  (1090.]

 “That  the  demand  under  the  head
 Rajlway  Board  be  reduced  by
 Rs.  100.""

 [Need  to  find  a  solution  to  the
 crisis  imminent  due  to  erosion
 by  river  Ganges  to  Manasl
 station  of  North  Easiern  Rail-
 way.  (I090)]
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 (Shri  Ramavtar  Shastri
 “That  the  demand  under  the  head
 Railway  Board  be  teduced  by
 Rs,  100,""

 [Need  to  construct  a  waiting
 room  for  Ill  class  passengers  on
 Thana  Bihpur  junction  station
 on  North  Eastern  Railway,
 (l092)]

 SHRI  SURAJ  BHAN  I  beg  to  movei

 “That  the  demand  under  the  head
 Railway  Board  be  reduced  by
 Rs.  I00.  *

 [Need  to  give  adequate  grades
 to  Power  Cabin  staff  of  Delhi
 Main,  (3094)]

 “That  the  demand  under  the  head
 Railway  Board  be  reduced  by
 Rs.  100.""

 [Fatlure  to  give  cash  compensa-
 tion  to  the  commercial  staff
 where  their  rest  falls  on  Natlonal
 Holidays,  (1095)]

 “That  the  demand  under  the  head
 Railway  Board  be  reduced  by
 Rs.  100."

 [Failure  to  accept  the  demands
 of  firemen  (1096)]

 “That  the  demand  under  the  head
 Railway  Board  be  reduced  by
 Rs,  100."

 [Failure  to  accept  the  demands
 of  firemen  (I097)]

 “That  the  demand  under  the  head
 Railway  Board  be  reduced  by
 Rs.  100.""

 [Need  to  construct  a  new  rail-
 way  line  from  Jagadhri  to
 Paoota  Sahib  in  Himachal
 Pradesh  (Northera  Railway)
 (1098)]
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 “That  the  demand  under  the  head
 Railway  Board  be  reduced  by
 Rs,  100,"

 [Faflure  to  accept  the  outstand-
 fog  demands  of  Railway  Guards,
 (1099)]

 “That  the  demand  under  the  head
 Railway  Board  be  reduced  by
 Rs,  100."

 [Need  to  start  medical  reimbur-
 sement  system  in  the  Railways,
 (I00)]

 “That  the  demand  under  the  head
 Railway  Board  be  reduced  by
 Rs,  100,"

 [Need  to  extend  tultion  fee  rei-
 mbursement  to  railway  staff  up-
 to  graduation,  (I0!)]

 “That  the  demand  under  the  head
 Railway  Board  be  reduced  by
 Rs.  00,"°

 {Need  for  proving  public  call
 booths  at  Ambala  City,  Ambala
 Cantt.  and  Jagadharl  Railway
 Stations,  (1102)]

 “That  the  demand  under  the  head
 Railway  Board  be  reduced  by
 Ra,  100,""

 [Need  to  construct  raised  plat-
 forms  at  Kalanpur  Railway
 Station,  (I!03)]

 “That  the  demand  under  the  head
 Railway  Board  be  reduced  by
 Rs,  100.""

 [Need  to  give  lunch  break  to  all
 commercial  clerks,  (1104))

 ““That  the  demand  under  the  head
 Railway  Board  be  reduced  by
 Rs.  i00,""

 [Need  to  give  some  special
 allowance  to  all  Commercial
 Clerks  who  have  to  handle  cash,
 (1105)
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 “That  the  demand  under  the  head
 Railway  Board  be  reduced  by
 Rs,  100,""

 [Need  to  revise  the  strength  of
 commercial  staff  in  the  Railway
 specially  at  Ambala,  New  Delhi
 and  Delhi.  (1106)}

 “That  the  demand  under  the  head
 Railway  Board  be  reduced  by
 Rs,  100."

 {Need  to  have  a  shed  and  pucca
 platform  on  parcel  sidings  at
 New  Delhi.  (1107)

 “That  the  demand  under  the  head
 Railway  Board  be  reduced  by
 Rs.  100."

 [Need  to  increase  the  percentage
 of  upgradation  of  posts  of  Com-
 mercial  Clerks,  (1008))

 “‘That  the  demand  under  the  head
 Railway  Board  be  reduced  by
 Rs.  00."°

 [Failure  to  make  provision  for
 absorption  of  staff  declared
 medically  unfit  in  their  respec-
 tive  Departments.  (1109)],

 “That  the  demand  under  the  head
 Railway  Board  be  reduced  by
 Rs.  100.""

 [Need  to  supply  adequate  new
 hand  barrows  and  repair  the
 old  ones  st  Ambala  City  and
 Ambala  Cantt.  Railway  Stations
 (i!:0))

 “That  the  demand  under  the  head
 Railway  Board  be  reduced  by
 Rs.  100,""

 [Need  to  supply  adequate  hand
 barrows  and  repair  the  old  ones
 at  New  Delhi  Railway  Station.
 (ulin)

 “That  the  demand  under  the  head
 Railway  Board  be  reduced  by
 Rs,  100."

 of  ealculating  the  duty
 bours  of  all  the  running  staff  from

 “signing  ०  to  ‘‘signing  off,”
 (1112))

 “That  the  demand  under  the  head
 Railway  Board  be  reduced  by
 Rs,  00,”’

 [Need  for  improving  the  system
 of  confidental  reports.  (II!3)]

 “That  the  demand  under  the  head
 Rallway  Board  be  reduced  ७५
 Rs,  100,”

 [Need  of  giving  immediate  :n-
 terim  relief  to  the  Railway
 employees.  (1114)]

 “That  the  demand  under  the  head
 Raliway  Board  be  seduced  by
 Rs,  100,””

 [Need  to  treat  checking  raliway
 staff  as  running  staff.  (H15)]

 “That  the  demand  uoder  the  head
 Railway  Board  be  reduced  by
 Rs.  100."

 [Need  to  have  changes  In  the
 Pay  structure  and  service  condi-
 tions  with  the  aim  of  having
 rationalisation,  simplification
 and  uniformity  in  the  case  of
 S.Ms  and  A.S.Ms.  (I36)]

 “That  the  demand  under  the  head
 Railway  Board  be  reduced  by
 Rs.  100,"

 [Need  to  stop  automation  In  the
 Railway  (117)

 “That  the  demand  under  the  head
 Railway  Board  be  reduced  by
 Rs,  100,""

 [Failure  to  decentralise  relief
 arrangments  for  8.Ms./A.S.Ms,
 in  Jodhpur  Division  (N,  Raii-
 ways)  (II8)]

 “That  the  demand  under  the  head
 Railway  Board  be  reduced  by
 Rs,  100,"

 [Faflure  to  give  desert  allowance
 to  the  Railway  employees  wor-
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 ‘king  fn  the  desert  areas  of  Rajasthan
 (ing)
 “That  the  demand  under  the  head
 Railway  Board  be  réduced  by
 Rs,  00."’

 {Failure  to  provide  any  channel
 of  promotion  for  Railway  School
 teachers,  ((1120)]

 “That  the  demand  under  the  head
 Railway  Board  be  reduced  by
 Rs,  100,""

 [Fallure  to  improve  working
 conditions  of  primary  sceools
 under  the  Railways.  (I!2)]

 “That  the  demand  under  the  head
 Rallway  Board  be  reduced  by
 Rs,  100."

 [Failure  to  provide  adequate
 number  of  latrines/bath  rooms
 to  the  essential  service  staff  in
 Railway  Colony  of  Loco  Shed
 Delhi  (I22)]

 “That  the  demand  under  the  head
 Rallway  Board  be  reduced  by
 Rs,  100,"

 {Impropriety  of  forcing  the
 senior  running  staff  to  live  in
 one  room  quarter  with  family
 in  the  loco  Shed  Clony,  Delhi,
 (1123)

 “That  the  demand  under  the  head
 Railway  Board  be  reduced  by
 Rs,  100."

 [Failure  to  provide  separate
 jatrines/bath  rooms  for  class  IV
 staff  in  the  Railway  Colonies,
 (1124))

 “That  the  demand  under  the  head
 Railway  Board  be  reduced  by
 Rs.  100.""

 Failure  to  give  children  educa-
 cation  allowance  to  Railway
 employees  on  the  pattern  of
 other  Central  Government
 employees,  (1125),
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 “That  the  demand  under  the  head
 Railway  Board  be  reduced  by
 Rs.  100."

 [Falture  to  provide  electric  fans
 to  class  Ivy  Railway  employees
 io  their  residental  quarters.
 (1126),

 “That  the  demand  under  the  head
 Railwap  Board  be  reducad  by
 Rs.  00.°

 [Failure  to  provide  electric  bulbs
 io  stairs  and  street  lights  Io
 Railway  Clonies  in  Delhi/New
 Delhi.  (1127)

 “That  the  demand  under  the  head
 Railway  Board  be  reduced  by
 Rs.  100.""

 [Failure  to  restore  issue  of  unl-
 forms  to  Daftrles.  (1128)]

 “That  the  demand  under  the  head
 Rallway  Board  be  reduced  by
 Rs,  100,""

 [Failure  to  improve  quality
 specially  the  stitching  of  uni-
 forms,  (1129)]

 “That  the  demand  under  the  head
 Railway  Board  be  reduced  by
 Rs,  I00,"

 [Failure  to  give  casual  leave  to
 the  staff  of  Railway  Printing
 Press  as  adimissible  to  Governa-
 ment  of  India  printing  presses,
 (1130)

 “That  the  demand  under  tne  head
 Railway  Board  be  reduced  by
 Rs.  100.""

 [Failure  to  arrange  stoppage  of
 passenger  trains  near  Railway
 Printing  Press  at  Delhi  to  suit
 the  Railway  Staff  of  that  Press,
 0131)

 “That  the  demand  under  the  head
 Railway  Board  be  reduced  by
 Rs.  100."

 [Failure  to  have  any  job  analy-



 425  D  a.  (Rlys.),  970-7l  CHAITRA  4,  892  (SAKA)  0.  0.  (Riys.),  1970-71,  426

 sis  in  Ferozepur  Division  (Nor-
 theron  Railway)  (1132),

 “That  the  demand  under  the  head
 Railway  Board  be  reduced  by
 Rs,  100,"

 [Need  to  have  job  analysis  of
 Drawing  staff  in  all  the  railways
 (1133),

 “That  the  demand  under  the  head
 Raliway  Board  be  reduced  by
 Rs.  00."°

 [Need  to  treat  parcel  delivery
 clerks  as  running  staff,  (1134)],

 “That  the  demand  under  the  head
 Rallway  Board  be  reduced  by
 Rs.  100."

 [Failure  to  extend  C.G,H.S,
 medical  facllitles  to  the  Railway
 staff  where  Railway  Hospitals
 are  not  io  extistence.  (1135)])

 SHRI  RAMAVATAR  SHASTRI  :  I  beg
 to  move  4

 ‘tThat  the  demand  under  the  head
 Railway  Board  be  reduced  by
 Rs,  100."

 [Failure  to  provide  jobs  in  Rail-
 ways  to  Scheduled  Castes  and
 Scheduied  Tribes  according  to
 quota,  (I36))

 “That  the  demand  under  the  head
 Railway  Board  be  reduced  by
 Hs.  100,""

 [Need  to  provide  more  faclilties
 to  passengers  of  II]  class  in
 Railways.  (1137)

 “*That  the  demand  under  the  head
 Railway  Board  be  reduced  by
 Rs.  I00.””

 [Need  to  change  present  cource  of
 Ganga  river  and  connect  it  with
 its  old  course  for  checking  the
 erosion  of  Manali  Siatton  on
 N.E.  Railway  from  the  river
 as  was  suggested  by  Dr.  K.  L.

 “Rao,  the  Minister  sof  Irrigation
 and  Power,  (1138).

 “That  the  demand  under  the  head
 Railway  Board  be  reduced  by
 Rs,  100.""

 (Fallure  in  implementing  sugges-
 lions  put  forth  in  the  Zonal
 Informal  Consultative  Commit-
 tees  of  Railways.  (U9)

 SHRI  B,  K,  DASCHOWDHURY
 (Cooch  Behar)  :  I  beg  to  move  i

 “That  the  demand  under  the  head
 Railway  Board  be  reduced  by
 Rs,  100.""

 ([Futliity  to  main-ain  the  Rail-
 way  Board  with  present  top-
 heavy  administration,  (1142)]

 “That  the  demand  under  the  head
 Railway  Board  be  redcuced  by
 Rs,  100."

 [Futility  of  focreassng  expendi-
 ture  in  each  and  every  year
 uuder  the  head  ‘Railway  Board
 (1143))

 “That  the  demand  under  the  head
 Railway  Board  be  reduced  by
 Ks,  100."

 (Failure  to  reduce  the  number
 of  members  of  the  Railway  Board
 as  suggested  by  the  Administra-
 live  Reforms  Commission,
 (1144)]

 “That  the  demand  under  the  head
 Railway  Board  be  reduced  by
 Rs.  100,""

 [Failure  to  increase  efficiency  of
 the  Administration,  (1145))

 “That  the  demand  under  the  head
 Miscellancous  be  reduced  by
 Rs,  100.""

 [Fallure  of  Research,  Designs
 aod  Standards  Organisation  to
 invent  any  new  train  control
 machine  in  order  to  avoid
 collision,  (1146)),
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 “That  the  demand  under  the  head
 Miscellaneous  be  reduced  by
 Rs.  100,”

 [Failure  of  appreciating  the
 Electronic  Safety  Device
 Machine  as  invented  by  a
 young  scientist  of  Alipurduar,
 now  working  as  an  employce  of
 tte  N.F,  Railway,  which
 works  on  the  Principle  of
 M.M,  R.  (Modified  Miniature
 Radar)  and  automatically  con-
 trols  the  Railway  Engine,  avoid
 accldents,  and  speed  up  move-
 ment  of  the  trains,  (a7)

 “That  the  demand  under  the  head
 Miscellaneous  be  reduced  by
 Rs,  ¢0,""

 [Failure  of  taking  up  the
 survey  work  to  convert  the
 existing  metre  gauge  Line  Into
 broad  gauge  line  from  New
 Cooch  Behar  to  Gitaldah  and
 Bamanhat,  In  N.  F.  Rallway,
 (1148)

 “That  the  demand  under  the  head
 Miscellancous  be  reduced  =  by
 Rs,  100"

 [Failure  of  taking  any  step
 for  the  survey  of  two  new  lines
 from  New  Cooch  Behar  to
 Hasimara  and  New  Cooch
 Bzhar  to  Golakganj  in  Assum,
 In  N  F.  Railway,  (1149)

 “That  the  demand  under  the  head
 ordinary  working  Expenses-Adminis-
 Iratlon  be  reduced  by  Rs.  100.""

 [Need  to  improve  the  efficiency
 of  officers  end  their  relations
 with  the  employees.  (I/50)]

 “That  the  demand  under  the  head
 ordinary  working  expenses--Adminis-
 tration  be  reduced  by  Rs,  100"

 [Need  to  decrease  the  nun  ber
 of  existing  officers,  (1131))
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 “That  the  demand  under  the  head
 ordinary  working  expenses-Adminis-
 tration  be  reduced  by  Rs,  200,"°

 [Need  to  Include  one  member
 from  and  amongst  Scheduled
 Castes  and  Scheduled  Tribes  in
 the  Rallway  Service  Commis-
 sion  to  ensure  that  persons
 belonging  to  Scheduled  Castes
 and  Scheduled  Tribes  do  get
 better  representation  in  Services,
 (1152)]

 “That  the  demand  under  the  head
 ordinary  working  expenses-Adn  inis-
 tration  be  reduced  by  Rs.  100."

 (Need  to  remove  area  officers
 wherever  they  are  appointed,
 (1153)),

 “That  the  demand  under  the  head
 ordinary  working  expenses-Repairs
 and  Malntenance  be  reduced  by
 Rs,  100,""

 [Failure  of  dieselisation  of  the
 D.H.  seciion  in’  the  N,  F.
 Railway  as  suggested  by  the
 Committee  on  uneconomic
 lines,  ()I54)]

 “That  the  nemand  under  the  head
 ordinary  working  e¢xpenses-Repairs
 and  M  ||  be  d  d  by
 Rs,  100,""

 [Failure  of  restoration  of  Haldi-
 bari-Jalpaiguri  and  La'oguri-
 Changrabhandl  a  Brauch  lines  of
 the  N.  F,  Railway,  which  were
 damaged  by  the  great  October
 deluge  in  North  Bengal  =  io
 1968,  (I55)]

 “That  the  demand  under  the  head
 Ordinary  Wosking  Experes-Rapairs
 aod  Maintenance  be  reduced  by
 Re,  100,"

 [Pallure  of  maintataing  a  Loco-
 garage  apd  Loco-running  shed



 429  D.  0.  (Riys.).  (1970-71

 at  New  Coach  Behar  (B.G.)  in
 the  N.F.  Railway  (1156))

 “That  the  demand  under  the  head
 Ordinary  Working  Expenses-Repairs
 and  Maintenance  be  reduced  by
 Rs,  100,"

 (Need  to  construct  a  carriage
 and  wagon  workshop  at  New
 Cooch  Behar  in  N.  F.  Railway,
 which  was  originally  planned.
 (1157))

 ©That  the  demand  under  the  head
 Ordinary  Working  Expenses-Operat-
 Staff  be  reduced  by  Rs,  00."°

 [Need  to  give  overtime  and
 night  duty  allowances  to  all
 operating  staff,  (1158)]

 “That  the  demand  under  the  head
 Ordinary  Working  Expenses-Operat-
 ing  Staff  be  reduced  by  Rs.  00.""

 [Nced  to  open  up  scopes  for
 signallers  and  telecommunication
 employees  to  higher  promotion,
 (I459)]

 “That  the  demand  under  the  head
 Ordinary  Working  Expenses-Operat-
 ing  Staff  be  reduced  by  Ra,  100,""

 [Need  to  improve  the  service
 conditions  of  signallers  and
 telecommunication  employees,
 (L60  ]

 “That  the  demand  under  the  head
 Ordinary  Working  Expenses-Staff
 Welfare  be  reduced  by  Rs.  I00"

 [Need  to  appoint  a  Commitice
 to  review  the  activities  of  some
 vindictive  officers  in  N.F.  Rail-
 way  like  Area  =  Officer,
 D.C.SD.OS.  for  their  vindle-
 tive  orders  against  employees,
 (6t)]

 “That  the  demand  under  the  head
 Ordinary  Working  Expenses  Staff
 Welfare  be  reduced  by  Rs,  I00."
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 girvevances  Cell  or  Council,
 with  three  persons,  representing
 the  Railway,  the  employees  and
 a  retired  Judge  of  High  Court,
 where  employees  may  file  their
 gilevances  after  exhausting  de-
 Partmental  procedures,  (1162)

 “That  the  demand  under  the  head
 Ordinary  Working  Expenses-Staff
 Welfare  be  reduced  by  Rs,  100,""

 [Need  to  open  snbsidised  hostels
 atlached  to  schools  in  the  N.F.
 Railway  for  the  benefit  of
 employees  children,  (1163)

 “That  the  demand  under  the  head
 Ordinary  Working  Expenses-Staff
 Wellfare  be  reduced  by  Rs,  100,""

 [Need  to  give  due  recognition
 to  varlous  categories  of  associa-
 tions.  (I64)]

 “That  the  demand  under  the  head
 Construction  of  New  Lines-Capital
 and  Depreciation  Reserve  Fund  he
 reduced  by  Rs,  100."

 [Failure  to  provide  more  money
 for  Mass  Repid  Transit  System
 in  Calcutta  City,  (I465)]

 “That  the  demand  under  the  head
 Construction  of  New  Lines-Capttal
 And  Depreciation  Reserve  Fund  be
 reduced  by  Rs,  100,""

 [Failure  to  expedite  the  Circu-
 lar  Railway  Project  for  Calcutta,
 ((1166)]

 SHRI  RAMAVTAR  SHASTRI:  I  beg
 fo  move  5

 “That  the  demand  under  the  head
 Railway  Board  be  reduced  by
 Ra,  I00,""

 [Necd  of  kipping  Delhi  Loco
 shed  pits  always  clean  and  for
 this  Improvisation  injector  steem
 should  be  used.  (1208),

 “That  the  demand  under  the  head
 Rallway  Board  be  reduced  by

 ‘Rs;  I00,"
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 regular  supply  of  materials  with
 tools  for  maintaloing  Loco  sheds
 and  for  technical  efficiency.
 (1209)

 “That  the  demand  under  the  head
 Railway  Board  be  reduced  by
 Rs,  100.""

 [Need  of  emplemonting  Kunzru
 Committee  recommendation
 regarding  reduction  of  jurisdic-
 ton  of  P.W.  Is.  (I2I0)]

 “That  the  demand  under  the  head
 Railway  Board  be  reduced  by
 Rs,  100."

 [Need  of  implementing  recomen-
 dation  of  Kunzru  Committee
 regarding  relinquishing  P.W.  Is,
 of  stores  charges.  (I2I!)]

 “That  the  demand  under  the  head
 Railway  Board  be  redcued  by
 Rs,  100"

 [Need  of  implementing  Wanchoo
 Committee  recommendation
 regarding  Gazetted  rank  for
 P.W,ls,  at  Important  stations.
 (2I2)]

 “That  the  demand  under  the  head
 Railway  Board  be  reduced  by
 Rs,  100,""

 [Need  to  pay  wages  to  casual
 jabourcrs  at  par  with  the  per-
 manent  labourers  as  they  do
 the  same  work,  (I23)]

 ‘*That  the  demand  under  the  head
 Railway  Board  be  reduced  by
 Rs  i00,"

 [Need  of  increasing  carde
 strength  of  permanent  gangs,
 (i24)]

 “That  the  demand  under  the  head
 Railway  Board  be  reduced  by
 Rs,  100,""

 [Need  to  increase  the  strength
 of  leave  reserves  and  rest  givers,
 (1213))
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 “That  the  demand  under  the  head
 Raliway'  Board  be  reduced  by
 Rs.  100.""

 [Need  of  relieving  P.W.ls,  and
 A.P.W.Is,  of  =  all  non-technical
 responsibilities  without  any
 further  delay.  (1216)]

 “That  the  demand  under  the  head
 Railway  Board  be  reduced  by
 Rs,  100."

 [Need  of  fixing  of  specific
 responsibilities  on  category  basis
 on  PW.  Is,  and  their  subordi-
 nates  and  to  amend  the  General
 and  Subsidiary  Rules  according-
 ly,  (1217),

 “That  the  demand  under  the  head
 Railway  Board  be  reduced  by
 Rs,  100,""

 [Need  of  declaring  Keymen  and
 Matcs  as  skilled  supervisors  and
 Gangmen  assemi-skilled  category
 (1218)]

 “That  the  demand  under  the  head
 Railway  Board  be  reduced  by
 Rs  100.""

 [Need  of  bringing  at  per  the
 pay  scale  of  Keymen  and  Mates
 with  the  Mechanical  Signal
 Maintalner  of  Signal  and  Tele-
 communications  Department,
 (1219)]

 “That  the  demand  under  the  head
 Railway  Board  be  reduced  by
 Rs,  100,""

 [Need  of  fixing  pay  scale  of
 A.P.W.  Is.—250  @  we  380  (which
 is  the  present  starting  pay  for
 P,  W,  Is.)  as  interim  arrange-
 ment,  (1220)]

 “That  the  demand  under  the  head
 Railway  Board  be  reduced  by
 Re.  100,""

 [Need  of  fining  specific  duty
 hours  of  P.W,  Is,  and  A.P.W.ls,
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 as  well.as  their  pertodic  rest
 and  holidays.  (22I)]

 “That  the  demand  under  the  head
 Raflway  Board  be  reduced  by
 Rs,  100.""

 [Need  of  speclal  allowance  for
 A.P.W.Is.  for  high  speed
 routes  where  higher  grade
 P.W.Is.  are  stationed,  (I222)]

 “That  the  demand  under  the  head
 Railway  Board  be  reduced  by
 Rs.  100,""

 [Need  of  removing  disparity
 with  respect  to  allowances,  such
 as  might  allowance,  breakdown
 allowances  etc,  (1223)]

 “That  the  demand  under  the  head
 Railway  Board  be  reduced  by
 Rs,  109."

 [Failure  to  look  into  the  needs
 of  P.  W.  Is,  and  A,  P.  Wiis.
 regarding  accommodation,
 medical,  children’s  education
 ete.  (I224)]

 “That  the  demand  under  the  head
 Railway  Board  be  reduced  by
 Rs,  100,""

 [Need  of  removing  all  the  grie-
 vances  of  the  P.  W.  Is,  and
 A.P.W.Is,  (1225)]

 “That  the  demand  under  the  head
 Rallway  Board  be  reduced  by
 Rs.  100."

 [Need  to  increase  percentage  of
 promotion  of  P.W.  Is.  which
 is  at  present  7  per  cent.  (1226)]

 “That  the  demand  under  the  head
 Rallway  Board  be  reduced  by
 Rs.  100,""

 {Need  of  implementing  B.T.M.
 policy  in  all  the  Loco  sheds  in
 Northern  Railway,  (1227))

 CHAITRA  4,  892  (SAKA)  0,  GCG.  (Riys),  I970-7]  434

 ‘That  the  demand  uoder  the  head
 Railway  Board  be  reduced  by
 Rs,  400.’;

 [Need  of  abolition  of  semi-skill-
 ed  posts  and  upgrading  them  as
 skilled  posts  in  all  Loco  sheds
 of  Northern  Railway,  (1228)

 “That  the  demand  under  the  head
 Railway  Board  be  reduced  by
 Re,  00,"’

 [Need  of  imparting  diesel  train-
 to  supervisors  FICs  In  Loco
 sheds  of  Northern  Rallway.
 (1229)

 “That  the  demand  under  the  head
 Railway  Board  be  reduced  by
 Ra,  [00,"’

 [Need  of  stopping  direct  recruit-
 ment  of  FICs  in  all  diesel  sheds
 in  Northern  Railway.  (1230)

 “That  the  demand  under  ‘the  head
 Railway  Buard  be  reduced  by
 Rs,  100.""

 [Need  to  cancel  FIC  grade  ‘A’
 selection  Panel  published  on
 27-12-69  vide  G.M,  (P)  letter
 No.  755-E/26  (ENC),  Northern
 Railway  (1231)

 “That  the  demand  under  the  head
 Railway  Board  be  reduced  by
 Rs,  100,""

 [Failure  to  withdraw  the  recognl-
 tion  of  National  Federation  of
 Indian  Rallwaymen,  (1232))

 SHRI  P.  G.  SEN  (Purnea)  :  4  beg  to

 “That  the  demand  under  the  head
 Railway  Board  be  reduced  by
 Rs,  100,""

 [Failure  of  maintaining  coaches
 in  proper  order,  (I233)]
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 [Shri  P.  G.  Sen]  ~
 “That  the  demand  under  the  head
 Railway  Board  be  reduced  by
 Rs,  100."

 [Fallure  to  give  uniform  treat-
 ment  to  the  T,T.E’s  in  regard
 to  thelr  T.A,  reckoning  them
 as  running  staffin  all  the  rail-
 ways,  (1234)

 SHRI  BENI  SHANKER  SHARMA  :
 I  beg  to  move  :

 “That  the  demand  under  the  head
 Railway  Board  be  reduced  by
 Rs,  100."

 [Need  for  stopping  mail  and
 express  trains  at  Naugachia  in
 North  Bhagalpur  which  is  a
 great  business  centre,  (1243)

 “That  the  demand  under  the  head
 Rallway  Board  be  reduced  by
 Rs,  100."

 [Need  to  start  a  new  train  bet-
 ween  Baidyanathdham  and
 Jesidih  between  22  hours  and
 02  hours  to  provide  connections
 with  up  and  down  trains  at
 Jesidih  for  passengers  from
 Baidyanathdham,  majority  of
 whom  are  pilgrims  from  diffe-
 rept  parts  of  the  country.
 (1244))

 “That  the  demand  under  the  head
 Rallway  Board  be  reduced  by
 Rs,  00.”’

 [Need  to  attach  a  bogle  direct
 for  Patna  in  the  train  leaving
 Baidyanathdham  in  the  night  to
 enable  the  Baldyanathdham
 Passengers  to  reach  Patna  in  the
 morning.  (1245)]

 SHRI  P.  Ga.  SEN  :  I  beg  to  move  :

 “That  the  demand  under  the  head
 Rallway  Board  be  reduced  by
 Rs.  100,"

 [Failure  to  provide  a  substitute
 for  the  retired  locharge  of  the
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 night  shift  at  Katihar  Enquiry
 office.  (1246)

 “That  the  demand  under  the  head
 Railway  Board  be  reduced  by
 Rs.  100."

 [Fallure  to  provide  sufficient
 funds  to  broad  gauge  the  Kati-
 har  Barauni  line,  being  the
 only  line  of  the  sensitive  area,
 without  delay,  (1247)

 “That  the  demand  under  the  head
 Railway  Board  be  reduced  by
 Rs,  100,"

 [Failure  to  change  category  and
 designation  of  the  mistry  and
 chargeman  having  identical  duty
 to  perform  to  one  grade  as
 chargeman,  (1248)])

 “That  the  cemand  under  the  head
 Railway  Board  be  reduced  by
 Rs,  100.""

 [Need  for  protectlon  works  in
 Barauni-Katihar  line  at  Manshi
 In  view  of  the  displacement  of
 local  inhabitants,  (1249)

 “That  the  demand  under  the  head
 Rallway  board  be  reduced  by
 Rs,  100,"

 (Fallure  to  provide  sleeper
 coaches  for  night  travels  jo
 passenger  trains,  (I250)]

 “That  the  demand  under  the  head
 Railway  Board  be  reduced  by
 Rs,  100,""

 [Failure  to  remove  congestions
 in  the  trains.  (1251))

 SHRI  SURENDRANATH  DWIVEDY
 (Kendrapara)  :  I  beg  to  move  :

 *That  the  demand  under  the  head
 Railway  Board  be  reduced  by
 Rs.  100,""

 [Delay  fn  the  construction  of
 Cuttack-Paradip  railway  lloe  and
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 reversal  of  the  decision  of  the
 Minister  by  Railway  administra-
 tion,  (1252))

 “That  the  demand  under  the  head
 Railway  Doard  be  reduced  by
 Rs,  100"

 (Halt  of  express  train  at  Koral
 railway  station  on  5.8,  railway
 (1253)

 “That  the  demand  under  the  head
 Railwar  Board  be  reduced  by
 Rs.  00,"’

 [Need  to  start  passenger  train
 beiwcen  Boroll  and  Bolan!  mines
 area  in  the  district  of  Koenjor
 of  Orissa,  (I254)]

 “That  the  demand.  under  the  head
 Railway  Board  be  reduced  by
 Rs,  ‘100.""

 [Lease  of  railway  lands  to  cullt-
 vators  at  Hardaspur  and  Garh-
 Madhupur  railway  station  area
 on  8.8,  railway,  (1255)]

 “That  the  demand  under  the  head
 Railway  Board  be  reduced  by
 Rs.  100,""

 {Stepping  up  the  running  time
 of  Utakal  Express  from  Delhi
 to  puri.  (I256)}

 “That  the  demand  under  the  head
 Railway  Board  be  reduced  by
 Rs,  100."

 {Elimination  of  stagnation  of
 train  controllers,  (1257)

 “That  the  demand  under  the  head
 Railway  Board  be  reduced  by
 Rs,  100."

 [Restoration  of  fringe  benefits
 withdrawn  after  the  amalgama-
 tion  of  dearness  allowance  with
 basic  pay,  ((1258)],
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 “That  the  demand  under  the  head
 Rallway  Board  be  reduced  by
 Rs.  100,"

 [Need  to  glve  night  allowance
 to  all  contro!  siaff  Irrespective
 of  thelr  pay  scales  who  perform
 night  duties,  (1259))

 *'That  the  demaod  under  the  head
 Rallway  Board  be  reduced  by
 Rs,  200."’

 [Provision  of  centralised  air
 conditioning  as  per  Rallway
 Board's  instructions,  ((1260)]

 “That  the  demand  under  the  head
 Railway  Board  be  reduced  by
 Rs.  100,"

 [Amalgamation  of  grade  I  and
 grade  JI  of  trafo  controllers,
 (26I)]

 “That  the  demand  under  the  head
 Rallway  Board  be  reduced  by
 Rs,  100,”

 [Provision  of  latest  means  of
 communication  in  control  offices,
 (1262))

 “That  the  demand  under  the  head
 Railway  Board  be  reduced  by
 Rs,  100,"

 [Need  to  declare  Deputy  Train
 Controllers  as  ‘Intensive’  workers
 instead  of  ‘Continuous,  (1263)

 SHRI  BENI  SHANKER  SHARMA  :
 I  beg  to  move  :

 “That  the  demand  under  the  head
 Ordinary  Working  Expenses-Adminis
 tration  be  reduced  by  Rs,  100."

 [Need  to  improve  the  service
 conditions  of  Guards,  Travelling
 Ticket  Examiners  and  Attendants
 io  Reserved  (Compartments,
 (1264)]
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 {Shri  Bani  Shanker  Sharma]  "-Rallway  Board  be  reduced  by
 “That  the  demand  under  the  head  Rs.  100,
 Ordinary  Working  Expenses-Adminis-
 tration  be  reduced  by  Rs.  00,”’

 [Failure  to  check  pllferage  of
 fitting  and  fixtures  in  ruoning
 coaches,  (1265)]

 “That  the  demand  under  the  head
 Ordinary  Working  Expenses-Adminis-
 tration  be  reduced  by  Rs.  100."

 [Need  to  put  special  guards  to
 check  pliferage  at  the  yards,
 where  the  tralna  are  kept  over-
 night  for  washing  and  cleaning
 operations,  (1266)]

 “That  the  demand  under  the  head
 Ordinary  Working  Expenses-Adminis-
 tration  be  reduced  by  Rs.  100,"

 [Need  to  separate  vegetorin  and
 non-vegelarian  catering  and  put
 them  in  charge  of
 contractors,  (I267)]

 “That  the  demand  under  the  head
 Ordinary  Working  Expenses-Adminis-
 tration  be  reduced  bp  Rs,  100.”

 [Necd  of  a  bridge  between  Sahib-
 ganj  (on  Sahibganj  Loop)  and
 Katihar  to  provide  easy  ap-
 proach  for  thousands  of  daily
 pastengers  who  have  to  spend
 seven  hours  to  cover  a  distance
 of  ३3]  kilometers,  (I268)]

 “That  tbe  demand  under  the  head
 Ordinary  Working  Expenses-Adminis-
 tration  be  reduced  by  Rs,  100.”

 [Failure  to  keep  the  batteries
 properly  charged  in  trains
 running  on  Sahibganj  loop
 resulting  in  total  darkness  at
 times,  giving  splendid  oppor-
 tunity  to  thieves  and  pick-
 pockets.  (1468)]

 SHRI  RAMAVATAR  SHASTRI:  I
 beg  to  move  :

 “That  the  Demann  under  the  Head

 separate,

 (Need  of  fixing  pay  scales  of
 P.Wis.  Rs,  335-Rs,  485  and
 Rs.  450-Rs,  575  as  interim
 arrangement  (1284)),

 SHRI  BENOY  KRISHNA  DASCHO-
 WDH  URY  :  |  beg  to  meve:

 “That  the  Demand  Under  the  Heao
 -Rallway  Board  be  reduced  by
 Rs,  00,”°

 {Fallure  to  treat  T.T.  Es.
 as  running  staff  of  the  trains  and
 also  to  refer  the  issue  to  one-
 man  tribunal  set  up  by  the
 Railway  Ministry  through
 agreed  upon  earller  by  the
 Railway  Board  (I285)]

 “That  the  Demand  under  the  Head
 Ordinary  Working  Expenses-  Opera-
 ting  Staff  be  reduced  by  Rs,  00,""

 [Need  to  declare  the  duty  hours
 of  Station  Masters  and  Assistant
 Station  Masters  on  continous
 duty  rosters  and  not  on  intermit-
 tent  duty  (1286)],

 “That  the  Demand  under  the  Head
 Ordinary  Working  Expenses-Staff
 Welfare  be  reduced  by  Rs,  100.""

 [Restricting  averues  of  promo-
 tion  of  T.  T.  Es.  by  deploying
 class  IV  staff  incharge  of  two-
 tier  and  three-tier  =  sleeper
 coaches  In  N.F,  Railway
 instead  of  T.  T.  Es,  (1287)

 “That  the  Demand  under  the  Head
 Ordinary  Working  Expenses-Staff

 “Welfare  be  reduced  by  Rs.  100,""

 [Stagnation  In  the  cadre  of
 T.  T.  Es,  due  to  filling  up  posts
 by  medically  decategorised  staff
 ffom  other  depariments  and

 °°  “sesigning  them  seniority  over
 serving  ticking  staff  (I288)]
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 “That  the  Demand  uuder  the  Head
 Ordinary  Working  Expenses-Staff
 Welfare  be  reduced  by  Rs.  00.”"

 {Unwarranted  punishments  to
 force  a  particular  quantum  of
 earning  compulsorily  by  each
 travelling-Ticket  Examiner  in
 N.  F,  Railway  (I289)]

 “That  the  Demand  under  the  Head
 Ordinary  Working  Expenses-Staff
 Welfare  be  reduced  by  Rs.  100.""

 (Harassment  caused  to  T.  T.  Es,
 by  not  allowing  the  use  running
 rooms  even  while  on  duty
 (1290),

 “That  the  Demand  under  the  Head
 Ordinary  Working  Expenses-Staff
 Welfare  be  reduced  by  Rs,  100."

 (Utilisation  of  74  per  cent  upgraded
 posts  of  T.  T.  Es,  ‘A’  on  inspection
 jebs  and  to  that  extent  diminishing
 the  working  cadre  of  Ticket  checking
 staff  with  the  existing  workload
 (1991)]

 SHRI  K.  M.  MADHUKAR  :  I  beg  to
 move  ;

 “That  the  Demand  under  the  Head
 Ordinary  Working  Expenses-Opera-
 tion  (Fuel)  be  reduced  by  Rs,  100."

 [Fallure  to  introduce  more
 diesel-engines  to  replace  steam
 engines  (1292)],

 “That  the  Demand  under  the  Head
 Ordinary  Working  Expenses-Operation
 (Fuel)  be  reduced  by  Rs,  109,""

 [Failure  to  make  required
 progress  in  introducing  more
 electric  engines  to  replace
 steam  engines  (1293),

 “That  the  Demand  under  the  Head
 Ordinary  Working  Expenses-Opera-
 tlon  (Fuel)  be  reduced  by  Rs,  100."

 [Failure  to  make  adequate
 arrangements  for  the  safety  of

 goods  during  loading  and
 unloading  from  broad  gauge
 Hne  ‘to  metre  guage  line  and
 vice  versa  (1294))

 “That  the  Demand  under  the  Head
 Ordinary  Working  Expenses-Opera-
 tion  (Fuel)  be  reduced  by  Rs,  00.”

 [Failure  to  cheek  theft  and
 pilferage  of  goods  during
 loading  ann  unloading  (1295)]

 “That  the  Demand  under  the  Head
 Ordinary  Working  Expenses-Opera-
 tlon  (Fuel]  be  reduced  by  Rs,  300,"’

 [Failure  to  reduce  the  heavy
 expenditure  being  incurred  to
 meet  claims  for  damages  as  a
 result  of  irregularities  during
 loading  and  unloading  of  goods
 (1296)}

 “That  the  Demand  under  the  Head
 Ordinary  Working  Expenses-Opera-
 thon  Other  than  staff  and  fuel  be
 reduced  by  Rs.  100."

 [Failure  to  sheck  the  number  of
 cases  of  claims  for-damages
 (1297)

 “That  the  Demand  under  the  Head
 Construction  of  New  lines-Capital
 and  Depreciation  Reserve  Fund  be
 reduced  by  Rs,  100."

 {Failure  to  extend  N.  E.
 Railway  direct  from  Narkatiganj
 to  Gorakhpur  by  constructing  a
 bridge  at  Varanas!  (I298)]

 “That  the  Demand  under  the  Head
 open  line  works-Capital  Depreciation
 Reserve  Fund  and  Development  Fund
 be  reduced  by  Rs,  100.7"

 [Acute  dearth  of  Housing
 facilities  for  class  II]  and  class
 V  employees  and  casual  workers
 (1299))}

 “That  the  Demand  under  the  Head
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 [Shri  K,  M.  Madhukar]
 Penslonery  Charges-Pension  Fund  be
 reduced  by  Rs.  ‘100.""

 [Fallure  to  give  special  facilittes
 to  those  employeea  who  come
 from  drought,  famine  and  flood
 stricken  areas  (1300)]

 “That  the  Demand  under  the  Head
 Ordinary  working  Expenses-Staff
 Welfare  be  reduced  by  Rs,  00."

 [Failure  to  spend  adequate
 Toney  on  medical  facilliles  to
 class  III  and  class  IV  Railway
 employees  and  casual  workers
 (1301)]

 “That  the  Demand  under  the  Head
 Ordinary  Working  Expenses-Staff
 Welfare  be  reduced  by  Rs.  100,""

 [Failure  to  provide  proper  unl-
 forms  at  appropriate  time  to
 Railway  sweepers,  watermen  and
 other  class  II  employees  (1302)],

 That  the  Demand  under  the  Head
 Ordinary  working  Expenses-Staff
 Welfare  be  reduced  by  Rs,  100."

 [Fallure  to  replace  the  quarters
 lacking  minimum  facilities  for
 human  living  for  pointsmen,
 Khallasis  and  other  employees
 of  lower  class  (1303)]

 “That  the  Demand  under  the  Head
 Ordinary  Working  Expenses-Staff
 Welfare  be  reduced  by  Rs,  100,""

 [Failure  to  Increase  the  facilittes
 in  Railway  staff  quarters  at
 Ra iil  S  j  tions
 6300]

 “That  the  Demand  under  the  Head
 Ordinary  Working  Expenses-Staff
 Welfare  be  reduced  by  Rs.  100.""

 [Failure  to  check  the  water
 logging  near  quarters  of  Railway
 employees  at  Chakla  station  on
 N.E.  Railway  (1305)
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 “That  the  Demand  under  the  Head
 Ordinary  Working  Expenses-Staff
 Welfare  be  reduced  by  Rs  100."

 [Fallure  to  construct  a  pacca
 road  upto  the  colony  of  Railway
 employees  at  Chakia  station  on
 N.E.  Ratlway  (1306)

 “That  the  Demand  under  the  Head
 Ordinary  Working  Expenses-Staff
 Welfare  be  reduced  by  Rs,  100.""

 [Failure  to  set  up  a  High  School
 for  the  benefit  of  children  of
 Rallway  employees  at  Muzaffar-
 pur  junction  on  N.E,  Railway
 (1307)

 “That  the  Demand  under  the  Head
 Ordinary  Working  Expenses-Staff
 Welfare  be  reduced  Rs.  ‘100.""

 [Failure  to  remove  the  inade-
 quacy  of  medical  facilities  pro-
 vided  in  the  hospital  for  Railway
 employees  at  Muzaffarpur  junc-
 tion  on  N,  E,  Railway  (1318)}

 “'That  the  Demand  under  the  Head
 Ordinary  Working  Expenses-Staff
 Welfare  be  reduced  by  Rs.  100.""

 [Failure  to  improve  the  quality
 of  food  stuff  supplied  in  can-
 teens  for  Railway  employees
 (1309)

 *¢That  the  Demand  under  the  Head
 Appropriation  to  Pension  Fund  be
 reduced  by  Rs.  I00,"*

 [Failure  to  check  bribery,  delay
 and  rediapism  in  pensions  to
 Railway  cmployees  1310)"

 “That  the  Demand  under  the  Head
 Open  Line  Works—(Revenuc)  be
 reduced  by  Ra.  I00.""

 [Failure  to  provide  various
 amenities  such  as  reading  rooms,
 playgrounds,  etc.  to  Railway
 employees  at  Motibari  Station
 on  N.E,  Railway  (I3]!)]
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 “That  the  Demand  under  the  Head
 Open  Line  Works—(Revenuc)  be
 reduced  by  Rs,  100.””

 [Neglecting  the  facilities  In
 quarters,  lighting  arrangements,
 repairs  of  roads,  etc.  at  Motipur
 Mabwal,  Chakia,  Mehsl,  Pipra
 and  other  Stations  on  N.E,
 Railway  (1312))

 SHRI  J,  M.  BISWAS  (Bankaura)  :  I
 beg  to  move  4

 “That  the  Demand  under  the  Head
 Railway  Board  to  reduced  by  Re.  we

 [Unnecessary  introduction  of
 Electronic  Computor  In  Offices
 threatening  job  security  of  thou-
 sands  of  office  staff  and  dama-
 ging  future  employment  poten-
 tality  (£343)]

 “That  the  Demand  under  the  Head
 Rallway  Board  be  reduced  to
 Re.  we

 [Unnecessary  fotroduction  of
 automatic  track  maintenance
 machine,  threatening  job  security
 of  large  number  of  Guangmen
 and  damaging  fuiure  employ-
 ment  potentiality  (1314)

 “That  the  Demand  under  the  Head
 Railway  Board  be  reduced  by
 Rs.  100,"

 [Failure  to  fight  out  red-tapism
 in  Railways  (1315)

 “That  the  Demand  under  the  Head
 Railway  Board  be  reduced  by
 Rs,  100,""

 [Need  to  stop  automation  in
 Railways  (43I6)]

 ©

 “That  the  Demand  under  the  Head
 Railway  Board  be  reduced  by
 Rs,  ‘100.""

 [Need  to  carry  the  dining  car
 by  Kalka-Deibi-Howrah  Mail
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 upto  Howrah  {instead  of  detaching
 the  same  at  Mughalsarai  (1317))

 “That  the  Demand  under  the  Head
 Railway  Board  be  reduced  by
 Rs.  100,"

 [Misuse  of  Railway  Territorial
 Army  composed  of  Rallway
 employees  in  suppressing  the
 ligitimate  agitations  of  Railway
 employees  (1318))

 “That  the  Demand  under  the  Head
 Railway  Board  be  reduced  by
 Rs,  100.""

 [Failure  to  adopt  a  permanent
 solution  so  that  the  Railway
 employees  on  duty  are  not
 physically  assaulted  by  the
 travelling  public  for  detention
 of  trains  (1319)  ]

 “That  the  Demand  under  the  Head
 Railway  Board  be  reduced  by
 Rs,  100,""

 (Failure  to  pay  need-based  mini-
 mum  wage  to  the  rallwaymen
 (1320)

 “That  the  Demand  under  the  Head
 Railway  Board  be  reduced  by
 Rs,  100,"

 {Need  to  recognise  one  union
 in  one  zone  and  one  All  India
 Federation  of  Railway  Emplo-
 yees  on  the  support  of  majority
 of  employees  (I32!)]

 “That  the  Demand  under  the  Head
 Ordinary  Working  Expenses-Opera-
 on  (Fuel)  be  reduced  by  Rs.  I00,"

 [Fallure  to  check  corruptton  fn
 case  of  accepting  inferlor  coal
 from  private  coal  mine  owners
 and  paying  them  the  price  of
 superior  coal  (1322))

 “That  the  Demand  under  the  Head
 Construction  of  New  Lines-Capital
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 and  Depreciation  Reserve  Fund  be
 reduced  by  Rs.  100.""

 {Failure  to  expedite  the  cons-
 truction  work  of  the  Circular
 Railway  Project  for  Calcutta
 (1323)

 “That  the  Demand  under  the  Head
 Construction  of  New  Lines-Capital
 and  Depreciation  Reserve  Fund  be
 reduced  by  Rs.  ‘100,""

 [Need  to  construct  bread  gauge
 Hine  from  Purulla  to  Kotsilla  in
 8.8,  Railway  and  replace  entire
 NG.  line  to  BG.  in  BDR
 which  has  been  taken  over  by
 the  5.8,  railway  from  a  private
 party  (1324)]

 “That  the  Demand  under  the  Head
 Railway  Board  be  reduced  by
 Rs.  100."

 [Need  to  cut  drastically  the
 number  of  top  officers  in  all
 departments  of  the  Railway  and
 restoring  the  number  of  class  [il
 and  class  JV  staff  employees
 (1328)]

 “That  the  Demand  under  the  Head
 Rallway  Board  be  reduced  by
 Rs,  100,"

 [Failure  to  supply  regularly  the
 clothings  of  gangmen  (1326))

 “That  the  Demand  under  the  Head
 Railway  Board  be  reduced  by
 Rs,  100."

 [Failure  to  provide  adequate
 medicine  for  the  railway  dis-
 pensaries  and  hospitals  and  also
 inc:  the  ber  of  doctors
 for  rallway  hospitals  (1327))

 “That  the  Demand  under  the  Head
 Rallway  Board  be  reduced  by
 Rs.  100,""

 [Failure  to  fix  up  not  exceeding
 है  hours  duty  for  al  categories
 of  Railway  staff  (1328)]
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 “That  the  Demand  under  the  Head
 Railway  Board  be  reduced  by
 Rs,  0).’,

 [Failure  to  observe  impartiality
 fn  selecting  railway  employees
 for  rewarding  them  for  com-
 mendable  service  (I329)]

 “That  the  Demand  under  the  Head
 Railway  Board  be  reduced  by
 Rs,  00."’

 [Need  to  stop  recruitment  of
 class  I  officers  for  railway
 services  (1330)]

 “That  the  Demand  under  the  Head
 Railway  Board  be  reduced  by
 Rs,  100,""

 (Need  to  amend  Adjudicator's
 award  In  fixing  up  the  duty  of
 running  staff  (1331)])

 ‘That  the  Demand  under  the  Head
 Railway  Board  be  ruduced  by
 Rs,  100.""

 [Fallure  to  scrap  the  ‘economy
 drive’  slogan  in  the  Raliways
 resulting  in  surrender  of  estab-
 lishments,  surrender  of  posts  in
 higher  scale  and  threatening  job
 security  of  large  number  of
 employees  (1332)]

 “That  the  demand  under  the  Head
 Railway  Board  be  reduced  by
 Ra,  100."

 [Need  of  scrappihg  of  Govern-
 ment  Servant's  Conduct  Rules
 for  railway  employees  (1333))

 “That  the  demand  under  the  Head
 Railway  Board  be  reduced  by
 Rs,  100."

 [Need  of  abolition  ‘C’  grade
 in  Guard's  category  promoting
 all  the  ‘C*  grade  Guards  to  the
 post  of  ‘B  grade  (1334))
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 “That  the  Demand  under  the  Head
 Railway  Board  be  reduced  by
 Rs,  100.”

 [Need  to  absorb  all  shed  and
 runoing  staff  of  steam  locomo-
 thve  agai  the  vacanci  of
 shed  and  running  staff  to  Ele-
 ctric  or  diesel  locomotives  after
 electrification  or  dieseNsation
 as  the  case  may  be  (1335)]

 “That  the  Demand  under  the  Head
 Rallway  Board  be  reduced  by
 Ra,  i00.""

 [Failure  to  restore  full  trade
 unlon  rights  to  Railway  Protec-
 tion  Force  staff  and  Railway
 school  teachers  (1336)]

 ‘That  the  Demand  under  the  Head
 Railway  Board  be  reduced  by
 Rs,  100."

 [Need  to  reduce  the  difference
 between  the  lowest  and  highest
 pay  In  the  Railways  to  1-10,
 (1337)]

 “That  the  Demand  under  the  Head
 Rallway  Board  be  reduced  by
 Rs,  100,""

 [Need  to  eradicate  favouritism,
 nepotism  and  other  corrupt
 practices  in  matters  of  promo-
 tion,  posting,  fixation  of  senio-
 rity  etc,  of  the  class  III  and
 class  IV  category  employees
 (1338)]

 “That  the  Demand  under  the  Head
 Railway  Board  be  reduced  by
 Rs,  100,"

 [Failure  to  Implement  the  reco-
 mmendations  in  full  of  Class  [V
 Staff  Promotion  Committee
 £339)]

 “That  the  Demaad  under  the  Head
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 Railway  Board  be  reduced  by
 Rs,  00."°

 [Fallure  to  pay  an  interim  re-
 Hef  of  Rs,  60/-  to  each  of  the
 Railway  employee  keeping  in
 view  the  rise  in  cost  of  price
 Index  (1340)

 “That  the  Demand  under  the  Head
 Railway  Board  be  reduced  by
 Rs.  100,""

 (Need  to  reinstate  all  employees
 back  to  their  service  who  were
 femoved  from  services  under
 article  3]]  (2)  (c)  of  the  Constl-
 tution  (I34)]

 “That  the  Demand  u.der  the  Head
 Railway  Board  be  reduced  by
 Rs.  100,"

 [Need  to  cancel  all  orders  of
 transfer  served  on  the  railway
 employees  for  their  trade  union
 activities  particulary  after  the
 September  19,  968  strike
 (1342)

 “That  the  Demand  under  the  Head
 Railway  Board  be  reduced  by
 Rs.  100."

 [Failure  to  withdraw  court
 cases  against  those  Ruallway
 employees  who  took  part  in
 September  to,  968  strike  334)]

 “That  the  Demand  under  the  Head
 Railway  Board  be  reduced  by
 Rs.  100."",

 [Need  to  reinstate  all  Railway
 employees  back  to  their  services
 who  were  removed  from  services
 in  connection  with  the  Septem-
 ber  19,  968  sirike  (1344)

 “That  the  Demand  under  the  Head
 Railway  Board  be  reduced  by
 Rs,  100,""

 (Failure  to  treat  the  travelling
 ticket  examiners  as  running  staff
 (1345),
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 “That  the  Demand  under  the  Head
 Railway  Board  be  reduced  by
 Rs,  100.""

 [Failure  to  supply  standard  food
 to  the  passengers  in  dining  cars
 and  refreshment  rooms  (1346)

 “That  the  Demand  under  the  Head
 Railway  Board  be  reduced  by
 Rs.  100.""

 [Need  to  Introduce  an  Express
 train  either  from  Tota  or  from
 Chakradharpur  via  Purulla,
 Bankura  and  Mildnapur  districts
 headquarters  stations  to  How-
 rah  and  back  (I347)]

 “That  the  Demand  under  the  Head
 Railwaw  Board  be  reduced  by
 Rs,  ‘100.""

 [Need  to  provide  a  road  over-
 bridge  at  Anara  station  ॥  S.EL
 Railway  covering  both  the  up
 and  down  yards  (1348)

 “That  the  Demand  under  the  Head
 Railway  Board  be  reduced  by
 Rs,  100.""

 [Failure  to  implement  complete
 decasualisation  of  labour  (1349),

 “That  the  Demand  under  the  Head
 Raliway  Board  be  reduced  by
 Ra,  100.""

 [Failure  to  pay  authorised  scales
 of  pay  to  the  casual  labour  after
 compieting  6  months  of  service
 with  or  without  breaks  (1350)]

 “That  the  Demand  under  the  Head
 Railway  Board  be  reduced  by
 Ra,  400."

 [Need  to  stop  mal-practices  io
 distributing  Railway  land  for
 agricultural  purpose  in  Adra
 Division  of  the  South  Easiero
 Railway  and  make  arrangements
 to  simplify  the  process  of  distri-
 butlon  (1364),
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 “That  the  Demand  under  the  Head
 Railway  Board  be  reduced  by
 Rs.  100,""

 [Need  to  stop  mal-practices  In
 distributing  Railway  land  in
 Railway  markets  In  Adra  Divi-
 sion  of  the  South  Eastern  Rail-
 way  for  construction  of  shops
 (1365)

 “That  the  Demand  under  the  Head
 Railway  Board  be  reduced  by
 Rs,  100.""

 [Need  for  reclassification  of
 Ramsagar  station  in  Adra-
 Kharagpur  section  on  the  Scuth
 Eastern  Rallway  from  a  flag  sta-

 .tlon  to  ‘B’  class  station  and  also
 remodelling  of  tne  said  station
 platform  providing  an  ove'bridge
 from  North  to  South  over  the
 rallway  track  (1366)}

 “That  the  Demand  under  the  Head
 Railway  Board  be  reduced  by
 Rs,  100,"

 [Need  for  electrification  of  all
 the  station  platforms  in  between
 Adra-Kharagpur  section  of  the
 Soth  Eastern  Rallway  (1367)]

 “That  the  Demand  under  the  Head
 Railway  Board  be  reduced  by
 Rs.  100."

 [Need  to  supply  drinking  water
 to  the  travelling  passengers  at
 all  stations  between  Purulia  and
 Kharagpur  in  South  Eastern
 Railway  (1368))

 “That  the  Demand  under  the  heap
 Rallway  Board  be  reduced  by
 Rs,  100.""

 [Failure  to  maintala  the  3rd
 class  waiting  rooms  atall  Sta-
 tion  between  Purulia  and
 Kharagpur  in  South  Eastern
 Rallway  up  to  the  standard
 and  make  arrangements  for  pro-
 per  cleaning  of  the  waiting
 rooms  and  the  lavatories  pro-
 vided  at  the  station  premises
 (1369),



 “That  the  demand  under  the  head
 Railway  Board  be  reduced  by
 Rs,  ‘100."”

 [Need  for  eight  hours  duty  only
 for  Token  porters,  Points  men,
 Cabin  lever  men  and  other
 operating  staff  posted  at  different
 stations  In  Adra  division  of
 South  Eastern  Railway  (1370)),

 “That  the  demand  under  the  head
 Railway  Board  be  reduced  by
 Ra,  100,""

 [Failure  to  arrange  sufficlent
 protection  for  Guards  and
 Drivers  from  being  manhandled
 by  the  miscreants  while  perform-
 ing  their  duties  (137)

 “That  the  demand  under  the  head
 Rallway  Board  be  reduced  by
 Rs,  400."

 (Fallure  to  award  the  contract
 of  supplying  trucks  to  the  Divi-
 sional  Medica!  Officer,  South
 Eastern  Railway,  Adra_  for
 conservancy  work,  to  the  South
 Eastern  Rallway  Multipurpose
 Labour  Contract  Co-operative
 Society  Ltd.,  Adra,  under  the
 influence  of  the  private  contrac-
 tors  (1375)]

 “That  the  demand  under  the  Head
 Railway  Board  be  reduced  by
 Rs,  100.""

 [Failure  to  implemeat  recom-
 mendation  of  the  Planning  Com-
 mission  in  matters  of  awarding
 contract  to  the  labour  contract
 co-operative  societics,  (1376)),

 “That  the  demand  under  the  head
 Railway  Board  be  reduced  by
 Rs,  100,""

 [Failure  to  eradicate  corruption
 in  matiers  of  dealing  with  the
 Labour  Contract  Co-operative
 Soctetios  (377)
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 “That  the  demand  under  the  Head
 Railway  Board  be  reduced  by
 Rs.  109,"

 [Need  to  stop  corrupt  practices
 Prevailing  ॥  Northern  Railway
 io  matters  of  promotion  of
 Scheduled  Caste  employees
 against  reserved  posts  (1378)

 “Tha;  the  demand  under  the  Head
 Railway  Board  be  reduced  by
 Rs,  100,""

 {Fallure  to  take  prompt  and
 definite  steps  for  repayment  of
 money  lying  with  the  Railway
 on  different  accounts,  j.  eee  te-
 fund  for  unused  tickets,  counter-
 manding  charges  for  special
 trains  (1379)]

 SHRI  BHOGENDRA  JHA  ;  I  beg  to
 move  ;

 “That  the  demand  under  the  Head
 Rallway  Board  be  reduced  by
 Rs.  100.”

 (Need  for  linking  up  Darbhanga
 and  Muzaffarpur  junctions  on
 the  N.E.R,  by  a  direct  new  rail-
 way  line  (1384)],

 “That  the  Demand  under  the  Head
 Rallway  Board  be  reduced  by
 Rs,  100,""

 (Need  for  linking  up  Madhu-
 bani  and  Nirmall  stations  on
 the  NER.  by  a  new  railway
 line  via  Aodbrathashi  (1385)

 “That  the  Demand  under  the  Head
 Railway  Board  be  reduced  by
 Rs.  100.”

 {Need  for  linking  up  Jai  Nagar
 Sita  Marhi  stations  on  the
 N,.E.R,  by  a  direct  new  railway
 line  (1386)]

 “That  the  Demand  under  the  Head
 Railway  Board  be  reduced  by
 Rs,  100."

 [Need  for  Hnking  up  Sakari  and
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 Hassanpur  road  stations  on  the
 N.E.R,  by  a  direct  new  railway
 line  (1387)

 “*That  the  Demand  under  the  Head
 Railway  Board  be  reduced  by
 Rs,  100,"

 [Need  for  shifting  Rajendrapaul
 Halt  on  E.  Railway  ‘further
 South  just  to  the  northern  end
 of  Rajendra  bridge  (1388)

 “That  the  Demand  under  the  Head
 Railway  Board  be  reduced  by
 Rs.  100,””

 (Need  for  linking  Nirmal  and
 Supoul  stations  of  the  NER,
 by  re-eonstructing  the  railway
 line  (I389)]

 “That  the  Demand  under  the  Head
 Railway  Board  be  reduced  by
 Rs,  100"

 [Need  for  opening  railway  halt
 at  Muraitha  between  Kamtaul
 and  Joglara  stations  on  the
 N.E.R,  (I39L)]

 “That  the  Demand  under  the  Head
 Railway  Board  be  reduced  by
 Rs.  100.""

 [Need  for  opening  railway  halt
 at  Koraiha  b:tween  Jainagar

 and  Khajouli  stations  on  the
 N.E  R,  (1391)

 “That  the  demand  under  the  Head
 Railway  Board  be  reduced  by
 Rs,  100,""

 [Need  for  construction  of  over-
 bridge  on  the  first  crossing  of
 railway  line  to  the  north  of
 Darbhanga  juction  on  the  N  E.R.
 (1392)],

 “That  the  Demand  under  the  Head
 Railway  Board  be  reduced  by
 Rs.  100,"

 [Need  for  construction  of  over-
 bridge  on  tho  firs  crogsing  of
 railway  line  ta  the  West  of
 Samastipur  junction  (1339),
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 “That  the  Demand  under  the  Head
 Rallway  Board  be  reduced  by
 Rs,  100."

 [Need  for  extension  of  broad
 gauge  line  from  Samastipur  to
 Raxaul  via,  Darbhanga  on  the
 N.ER.  (1394)

 “That  the  Demand  under  the  Head
 Railway  Board  be  reduced  by
 Rs.  09."’

 [Need  for  extension  of  broad
 guage  line  from  Bara  Banki  to
 to  Katihar  yja  ‘Muzaffarpur  on
 N,E.R.  (1395)]

 (SHR:  SHRI  CHAND  GOYAL  in  the
 Chair]

 MR.  CHAIRMAN:  The  cut  motions
 are  also  before  the  House,

 Since  Shri  Om  Prakash  Tyagi,  who  has
 given  notice  of  the  half  an  hour  discussion
 is  not  present  here,  we  shall  continue  the
 discussion  on  the  raliway  budget.

 SHRI  SRADHAKAR  SUPAKAR  (Sam-
 balpur)  ;  Mr,  Chairman,  sir,  I  have  moved
 certain  cut  motions  regarding  the  working
 of  the  railways.  Before  dealing  with  them,
 I  want  to  refer  to  one  important  report  re-
 garding  the  railways,  namely,  the  report  of
 un-economic  railway  lines  by  a  committee  of
 which  the  chairman  was  our:  friend,  Shri
 Roshal  Lal  Chaturvedi.  That  report,
 which  was  submitted  sometime  back,  refers
 to  some  uneconomic  railway  lines,  Here  I
 want  to  slress  one  point.  Haviog  regard
 te  the  fact  that  transport  and  communica-
 tion  in  India  is  in  such  a  poor  state,  all
 rallway  lines  are  of  graeat  utility  to  the
 society,  Therefore,  the  dismantling  or  clos-
 ing  down  of  certain  lines  on  account  of  the
 fact  that  they  are  not  giving  sufficient  in-
 come  fs  not  a  right  step  or  policy,  It  may
 be  that  some  of  the  railway  tines  have  be-
 come  too  old  for  want  of  repairs  over  a
 long  period  and,  therefore,  those  lines  have
 become  uneconomic  or  it  may  be  that  be-
 cause  of  the  poor  condition  of  the  trains
 they  are  running  at  a  speed  which  is  lower
 than  the  speed  of  the  bullock  cart  and,  there-
 fore,  thy  are  not  attracting  sufficient  goods
 and  passenger  traffic,  In  order  to  meet
 this  problem  my  suggestion  would  be  that
 all  those  narrow  gauge  lines  which  are  uo-
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 economic  should  be  converted  into  broad-
 gave  in  a  phased  programme,

 Coming  to  specific  railway  Ilnes,  especi-
 ally  in  the  South  Eastern  Railways,  all
 Members  from  Orissa  have  been  stressing
 time  without  number  the  early  construction
 of  the  Talcher-Bimalagarh  line.  We  have
 been  agitating  for  this  for  the  last  ten  years.
 ]  remember  that  sometime  In  961  when
 Shri  Jagjivam  Ram  was  the  Rallwav  Minis-
 ter,  when  the  3rd  Five  Year  Plan  was  b-ing
 finalised  we  impressed  on  him  the  necessity
 for  taking  up  this  line.  Because,  half  of
 the  distance  between  Rourkela  and  Talcher
 has  already  been  covered;  that  is  to  say,
 from  Rourkela  to  Barsua  there  is  a  railway,
 We  need  onty  80  kilometres  of  fresh  line  to
 connect  Rourkela  to  Talcher,  which  will
 connect  not  merely  the  important  city  of
 Rourkela  but  also  the  main  Calcutta-Bombay
 and  Calcutta-Mardras  line  which  join  this
 line  at  Cuttak  station,  Although  the  railway
 authorities  have  made  some  progress  regarding
 the  engincering  survcy  of  the  Talcher-Bimla-
 garh  line,  I  think  that  there  is  need  to  ex-
 pedite  the  .onstruction  of  this  railway  line.

 The  second  point  on  which  all  the  Mem-
 bers  from  the  State  of  Orissa  have  been
 emphasizing  is  connecting  Paradip  port  with
 the  main  railway  line  running  between  Cal-
 cutta  and  Madras.  The  connecting  of  Para-
 dip,  which  is  developing  as  one  of  the  major
 ports  on  the  East  Coast,  with  the  hinterland
 specially  for  the  purpose  of  export  of  iron
 ore  from  Orissa  to  Japan,  has  been  handi-
 capped  to  a  large  extent  on  account  of  the
 delay  in  the  construction  of  this  ne.  This
 should  also  be  taken  up  at  a  very  early  date,

 Regarding  the  running  of  raflways,  we
 have  stress  these  poinis  the  Consultative
 Committee.  We  also  write  from  time  to
 time  to  the  hon,  Railway  Minlster,  But
 when  it  comes  to  actual  implementation,
 we  find  that  we  do  not  get  any  satisfaciion
 at  all  and  that  most  of  our  suggestions,  I
 would  submit  very  respecifully  to  the  hon,
 Railway  Minister,  are  either  ignored  or  some
 excuses  are  offered  for  non-implementation
 of  those  suggestions,

 For  example,  I  will  take  a  very  small
 matter,-  namely,  the  Utkal  Express,  There
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 was  a  demand  for  converting  this  bl-weekly
 express  into  a  dally  one,  Of  course,  we
 have  not  personally  received  the  new  time
 table  which  is  to  come  into  effect  from
 ist  April,  we  have  learnt  from  most  rellabte
 sources  that  it  is  the  same  old  bi-weekly
 express  and  has  the  same  old  tardy  and  slow
 speed  with  which  it  used  to  run,  Asa
 matter  of  fact,  if  we  consider  the  average
 speed  of  this  train,  I  think  it  is  one  of  the
 slowest  express  trains  in  the  whole  of  India,
 We  also  told  in  the  Consultative  Committee
 that  the  run  of  this  express  between  Agra
 and  Delhi  is  such  that  if  a  bullock  cart  and
 this  express  trafn  start  from  Agra  for  Delhi
 at  the  same  time,  the  bullock  cart  will  reach
 Delhi  much  earlier  than  this  express  train,
 This  is  the  manner  in  which  we  run  our
 express  trains,  Tt  is  rather  a  disgrace  either
 to  the  train  or  to  the  name  of  this  express,

 We  find  that  certain  improvements  in
 certain  sections  are  being  cffected;  for  co
 ample.  the  introduction  of  the  Rajdhani
 Express  which,  |  am  told,  is  becoming
 popular,  But  I  have  ore  suggestion  to
 mrake  so  far  as  this  express  Is  concerned,  We
 find  that  it  is  entirely  air-conditioned  and
 most  of  the  accommodation  ts  chair  cars,
 Would  it  be  possible  to  change  the  time  in
 such  a  way  that  people  do  not  have  to  pass
 the  entire  night  inside  the  train  7?  Since  this
 train  takes  about  17  hours  for  running  bet-
 ween  Calcutta  and  New  Delhi,  would  dt  not
 be  possible  to  start  this  train  carly  morning
 from  either  end  and  terminate  it  in  the  even-
 ing  so  the  majorlty  of  the  passengers  may
 not  have  sleepless  nights  inside  the  train  7?
 That  has  been  the  suggestion  of  many  of
 the  passengers  who  are  travelling  by  this
 train,  Probably,  the  reason  why  they  start
 it  at  about  5,30  P.M.  and  terminate  it  at
 about  10  30  A,  M.  is  to  help  the  p-ople  to
 atiend  to  some  offices  either  in  Delhi  or
 in  Calcutta,  to  finish  their  work  and  to  get
 the  ofternoon  train,  I  think,  it  will  be
 more  convenient  and  better  to  start  the  train
 in  the  early  inorning  and  terminate  it  in  the
 late  evening

 These  are  some  of  the  suggestions  that
 I  wish  to  offer  for  the  consideration  of  the
 hon,  Minister,  The  policy  of  the  railways
 about  amenities  and  other  things  had  been
 discussed  earlier,  Therefore,  |  wanted  to
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 speak  more  on  details  and  not  on  the  more
 fundamental  problems  of  the  railways,

 SHRI  NARENDRA  SINGH  MAHIDA
 (Anand):  Mr,  Chairman,  Sir,  ths  Rail-
 way  Budget  is  a  very  important  one  next
 only  to  the  General  Budget.  We  must  pay
 more  attention  to  this  very  important  public
 sector  service  and,  more  parlicularly,  to
 economic  side  of  it,

 We  want  to  expand  it  but  the  expansion
 should  be  on  avery  reasonable  scale.  To
 take  expansion  on  un-economic  sectors
 first,  it  has  been  the  practice  all  these  days
 to  disiribute  new  line  in  such  a  manner  that
 every  State  will  get  a  new  line  construction
 in  each  Plan  period  regardless  of  the  needs
 of  the  national  economy  or  the  economic
 viability  of  a  particular  project,  Every
 State  is  demanding  new  lincs  in  the  State,
 quite  rightly,  but  the  Ministry  must  examine
 whether  the  lines  will  pay,  thelr  cost  or
 not,

 I  would  like  to  cite  an  example  of
 Guna-Makshi  line  In  Madhya  Pradesh,
 The  line  is  expected  to  give  a  woefully  low
 return  of  0,25  per  cent,  It  has  been  under
 construction  for  nearly  five  years.  A  sum
 of  Rs,  6  crores  has  already  been  spent  on
 it  and  a  further  sum  of  Rs,  3.6  crores  more
 will  have  to  be  spent  before  it  can  be  open
 to  traffic.

 Then,  in  my  own  State,  Gujarat,  we  had
 Udaipur-Himatnager  line  in’  Rajasthan  at
 a  cost  of  Rs,  33  crores  in  I967.  Afier
 three  years,  the  line  carriage  only  one  0005
 train  every  day  and  a  half-emply  passenger
 train  in  each  directton,  Such  projects  have
 inflated  the  capital  intestment  and  pushed
 up  the  anrual  overall  expenditure  of  the
 Indian  railways,

 There  has  teen  a  demand  by  my  hon.
 fiiend,  Shri  Nath  Pai,  thut  there  should  be
 arailway  line  in  the  Konkon  area,  We
 sympathise  wlth  the  need.  But  we  must  exa-
 mine  whether  it  will  pay  its  cost  or  not,

 \  The  road  competition  ts  very  keen  these
 days,  Now,  if  a  railway  line  is  provided
 to,  say,  Goa,  the  road  transport  will  com-

 to  with  it  as  it  is  being  done,  Then,  the
 rearsers,  plying  between  Bombay  and  Goa
 tre  not  full,  The  passengers  are  reluctant
 p  pay  higher  charges  for  steamers,
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 They  prefer  to  go  by  road.  The
 toad  compctition  will  also  have  to  be
 borne  in  mind.  J.  would,  therefore,  plead
 with  the  hon,  Member  that  he  should  not
 merely  press  for  a  railway  line  willy  nilly,
 But  it  should  be  examined  whether,
 economically,  It  will  pay  its  cost  or  not.
 A  lot  of  economic  measures  are  necessary.
 For  example  plenty  of  coal  is  available  in
 Rihar  and  Orissa,  Now  nearly  half  a
 dozen  trains  pass  every  day  through  Moghul-
 saral  from  Bihar  and  Orissa  to  my  State
 of  Gujarat  in  the  Western  Railway.  Now,
 Sir,  we  have  in  Gujarat  crude  oll,  Why
 should  not  we  employ  more  diesel  engines  ?
 May  not  be  to-day  but  tomorrow.  But  a
 policy  should  be  laid  down  where  by  on
 the  Western  Railway  we  should  utilise
 more  diesel  engines  both  on  the  passenger
 line  and  on  the  goods  line,  The  goods
 traffic  is  now  being  carried  by  diesel
 engines  but  on  the  passenger  line  only  the
 Frontier  Mail  is  hauled  by  the  diesel
 engine,  It  should  progressively  be  extend-
 ed  to  other  trains  also  and  more  passenger
 trains  should  be  hauled  by  diesel  locos  so
 that  wastage  of  coal  traffic  between  Bihar
 and  Orissa  and  Gujarat  could  be  stopped.

 The  Western  Railway,  I  am  proud  to
 say,  is  the  best  managed  railway  in  the
 whole  public  sector,  Jt  has  the  lowest
 record  of  accidents  also.  Our  Draft  Fourth
 Five  Year  Plan  allocates  Rs.  525  crores
 for  railway  development.  We  should  make
 maximum  utilisation  of  this  amount,  get
 the  maximum  return  and  give  the  maximum
 comfort  to  the  people  and  maximum
 cconomy  should  be  put  into  practice.  For-
 merly  in  the  Western  Region  of  Gujarat
 we  had  the  Gaikwad-Baroda  State  Railway
 before  the  BBCI  took  it  over,  In  these
 days  this  narrow  gauge  railway  is  said  to
 be  uneconomic,  There  was  only  one  rail-
 way  station  master  in  my  heme  town
 Chandod.  Now  we  have  five.  We  want
 to  reduce  it  to  three,  But  we  should  see
 that  the  staff  is  used  In  the  maximum  way
 and  the  surplus  staff  is  transferred  some
 where  else,

 Now  about  the  port  of  Kandla  ft  is  a
 very  prominent  port  in  Gujarat  and  also
 in  the  western  court,  It  was  established
 due  to  the  efforts  of  the  late  Sardar
 Vallabhhai  Patel,  It  is  a  major  port  next
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 to  Bombay,  But  why  fs  it  not  flourishing  ?
 One  of  the  main  reasons  is  thet  goods
 transportation  from  Punjab  and  Rajasthan
 to  Kandla  costs  the  same  as  from  Rajas-
 than  and  Punjab  to  Bombay.  The  business
 people  are  more  keen  to  send  their  goods
 to  Bombay  for  export  than  to  send  them
 to  Kandla  because  the  rates  are  the  same,
 I  have  brought  this  factor  ro  the  notice  of
 the  previous  Railway  Minister,  Mr.
 Poonacha  and  he  said.  ‘We  are  compelled
 to  do  this  because  of  completion  road
 transport.  Competition  from  road  trans-
 port  makes  us  give  a  concessional  rate  to
 Bombay  and  not  to  Kandla",  Asa  result
 in  (splte  of  dimplng  so  much  money  In
 Kandla  we  are  not  able  to  prevail  upon
 the  busfness  people  to  send  their  goods  via
 Kandla,  May  I  request  the  hon  Minister
 to  examine  this  problem  and  offer  facilities
 at  Kandla  so  that  rates  may  be  cheaper
 than  Bombay,

 About  the  narrow  gauge  railway  which
 is  said  to  be  uneconomic,  |  have  been
 travelling  for  50  years  on  that  Hine.  I  live
 near  Chandod  connected  with  the  narrow
 guage  railway,  You  must  examine  the
 good  polnts  of  the  former  Gaikwad-Baroda
 State  Railway.  They  were  able  to  meet
 the  cost,  The  answer  would  be  that  there
 were  no  good  roads  and  no  road  transport
 competition.  Now  there  are  roads  and
 competition  the  Railways  in  order  to  com-
 pete  with  the  road  transport  must  have  their
 own,  road  transport  system  either  by  moving

 the  uneconomic  norraw  gauge  lines  or  face  the
 the  road  competition  by  introducing  in  the
 alternative  rail  motor  coaches.  Rail  motor
 coaches  which  can  carry  Small  number  of
 Passengers  ata  faster  rate,  J  take  about
 6-I7  hours  to  travel  from  Delhi  to  Baroda
 but  on  the  narrow  gauge  rallway,  I  take
 nearly  5  hours  to  travel  a  distance  of  30
 miles,  from  Broach  to  chanded,  Now,
 this  is  the  way  how  our  Railways  are  run,
 because  of  such  deloys  people  would  like
 to  go  by  road  rather  than  wait  for  the
 Rallways.  So,  I  suggest,  if  they  have
 motor  rail  coaches,  if  such  faster  traffic
 could  be  en-ured,  the  traffic  pressure  will
 be  desposed  of,  There  Is  shortage  of  loco-
 motives  in  the  narrow  guage,  Probably
 one  day,  owing  to  failure  of  our  locomo-
 tive  on  the  narrow  gauge,  we  may  have
 to  shut  down.  There  is  regular  complaint
 between  Godhra  to  Lunavada  narrow-
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 gauge  rallway  line,  Every  third  day  the
 locomotives  are  stopped  in  the  middle  and
 people  have  to  walk  go  further.  Thatis  ao
 very  common  factor  there,  So,  |  would
 suggest  this.  We  are  not  able  to  place  large
 orders  for  locomotives  from  abroad  because
 it  costs  more.  We  cannot  manufacture
 them  here  because  Is  not  economic.  May
 I  suggest  that  we  may  have  diesel  engines,
 small  diesel  engines,  which  can  carry,  not
 very  heavy  goods,  but  light  passenger  bogies
 etc.  and  if  they  are  put  Into  practice,
 I  am  quite  sure,  people  will  welcome
 it,

 I  have  ancther  suggestion,  namely,  that
 Railways  should  also  go  ॥  for  some  steam-
 er  or  launch  traffic,  There  is  plenty  of
 traffic  between  Bombay  and  Saurashira  via
 Ahmadabad.  In  order  to  cut  down  this
 Pressure  of  traffle  on  the  Railways,  the
 Railway  should  have  a  launch  service  in
 the  Gulf  of  Cambay.  between  Dahej  to
 Bhavnager,  or  in  the  alternative  Nagdala
 (Surat)  to  Bhavnager,  This  will  reduce  the
 cost  and  the  time  taken  by  the  passengers.
 It  takes  iW  hours  to  go  from  Bombay
 to  Bhavnagar.  Of  course,  {t  will  take
 lesser  time  by  air.  Only  about  one  hour  ts
 required  by  air:  but  even  by  Railway  and
 steamer,  the  cost  will  be  reduced,  the  time
 will  be  reduced.  A  passenger  leaving  Bom-
 bay  in  the  morning  can  be  in  the  afternoon
 or  late  evening  at  Bhavnagar  instead  of
 next  day,  So,  16  would  suggest  to  the
 Railways  that  they  should  explore  these
 means,  to  sce  whether  it  js  feasible,  and  if
 ॥  is  feasibly,  whether  it  is  economic.  These
 means  will  have  to  be  explored  because
 Railways  arc  competing  not  only  with  the
 Road  transport,  but  they  are  competing  wlth
 the  alr  transport  as  well.  Now-a-days,  air
 transport  is  a  thing  to  which  people  are
 taking  more  easily  and  the  fares  are  also
 more  attractive  ;  people  reach  destinations
 in  much  lesser  time.  So,  railways  will
 have  to  come  out  wiih  new  ideas,

 T  welcome  the  Rajdhani  Express  the
 fares  of  which  include  the  meals.  But  |  would
 request  them  to  Include  the  porter  charges
 like  the  air  travel,  If  you  travel  from  Palam
 to  Bombay.  it  covers  the  porter  charges,
 your  tea  and  dinner  also,  So,  tt  is  a  wel-
 come  thing  that  Rajdhani  Express  has
 started  this  new  system  ;  but  only  |  wou'd
 Suggest  this,  that  the  porter  charges  should
 also  be  covered.
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 [Shrt  Narendra  Singh  Mahida]
 About  porters  also,  Sir,  ]  have  to  say

 aword,  They  have  served  the  Railways,
 they  have  been  serving  the  public  also,  for
 the  last  so  many  decades.  And  no  facilities
 are  afforded  to  the  porters  in  return,  If  a
 Porter  retires  at  the  age  of  70,  if  he  is  too
 old,  there  is  no  provision  for  any  provident
 fund,  There  fs  nothing  like  that,  We  are
 levying  the  charge  just  now  to  recover  costs
 for  clothing  about  3  or  4  rupees  from  porter
 in  every  big  railway  station  and  they  are
 provided  with  metal  band  and  a  red-shirt  or
 a  red-turban,  I  would  urge  upon  the  how
 Minister  this  aspect,  that  these  people  also
 served  the  nation  for  a  number  of  years-for
 25  and  30  years—and  they  should  be
 organised  in  serve  cooperative  system.  and
 they  should  also  be  made  to  contribute
 towards  the  provident  fund  and  the  Railways
 should  also  provide  them  with  this,  They
 are  less  In  They  should  also  be
 provided  with  these  benefits.  These  porters
 have  served  the  Railways  for  40  years  and
 more  and  they  are  without  means,  and  the
 Railways  are  helpless  in  providing  them
 with  these  facilitles,  Even  medical
 facilities  and  educational  facilities  are  not
 given  to  them,  Railways  should  be  more
 humanitarian.  They  should  see  that  these
 people  who  have  served  the  Rallways  and
 who  have  served  the  nation  for  all  these
 years  are  provided  with  these  basic  things,

 [  would  also  urge  upon  the  hon,
 Minister—as  recommended  by  the  Wanchoo
 Committee—that  whenever  Members  of
 Parliament,  write  to  the  hon.  Minister,  the
 suggestions  should  be  nowd  After  all,
 they  represent  the  people  and  the  decision
 should  be  recorded.  Not  only  recorded,
 but  reply  should  be  given  ¢ither  in  the
 House  or  through  the  Committee.  All
 Members  of  Parliament  are  one  in  one
 respect  that  the  facilitles  offered  to  the
 third  class  passengers  are  not  adequate.
 Even  the  hon.  Railway  Minister  had  recently
 had  an  orcasion  to  travel  In  one  of  the
 suburban  trains  and  he  had  to  confes  that
 the  facilities  provided  to  the  third  class
 Passengers  were  not  adequate  and  that  the
 passengers  had  to  travel  like  cattle.  If  the
 hon,  Minister  himself  feels  like  this  what
 would  about  the  ordinary  members  of  the
 community  how  thelr  feel  when  they  travel
 by  third  class  T  am  quite  sure  that  those
 who  travel  in  the  Mail  trains  irrespective
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 of  whatever  Government  Is  in  power,  abuse
 the  Government  when  they  happen  to  travel
 for  two  or  three  hours  in  the  train.  At
 least  to  a  cinema  goer  even  if  we  charge
 Rs.  2  or  3  we  assure  him  of  a  seat,  But
 here  you  buy  a  ticket  but  you  are  not
 assured  of  a  seat.  One  has  to  travel
 hanging  on  the  hand!  In  the  suburban
 trains  when  they  travel  like  this  they  meet
 with  accidents,  4 ,

 ,  I  would  urge  upon  the  hon,  Minister  to
 pay  more  attention  to  the  amenities  of  third
 class  passengers  because  it  is  from  them
 that  the  raflways  earn  bulk  of  thelr  earnings.  *
 And  so  they  must  be  provided  with  better
 facilities  not  only  by  way  of  seats  but  also
 by  providing  them  with  enlarged  accommo-
 dation..  Let  us  cut  down  the  first-class
 bogies  if  need  be  and  increase  the  number
 of  third  class  bogies,  Let  us  remove  the
 Saloons  or  convert  them  into  third-class
 bogies.  Evenin  the  B.B  &  C.I.  Railway,
 when  they  used  to  ron  the  trains  from
 Ankleshwar  to  Raj-pipla  they  provided
 accommodation,  They  used  to  provide
 benches  in  open  good  wagons,  The
 passengers  travelling  in  third  class  compart-
 ments  should  be  assured  of  better  amenities,

 lam  sure  the  Members  of  Parliament
 won't  grudge  if  the  Railway  Minister
 will  come  forward  more  demands  for
 meeting  the  requirements  of  third  class
 passengers.

 With  these  few  words  [  commend  that
 the  demands  of  the  Railway  Ministry  be
 passed  by  this  House,

 MR,  CHAIRMAN  :  .Now  Shri  Viswa-
 nathan  :  How  long  take  ?

 SHRI  G.  VISWANATHAN  :  (Wandi-
 wash):  I  shall  speak  for  two  or  three  minutes,

 MR,  CHAIRMAN:  All  right.

 SHRI  G.  VISWANATHAN  Mr,
 Chalrman,  I  shall  speak  on  two  cut  motions,
 One  is  the  need  to  construct  a  railway-tine
 between  Chingleput  and  Chinna  Salem  and
 the  other  is  the  need  to  contstruct  8  railway
 line  from)  Wallajhapet  to  Tindivanem,
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 These  are  the  two  lines  the  demands  for
 which  have  been  there  for  a  long  time.

 T  would  like  to  pofnat  out  to  the  hon.
 Minister  that  there  is  a  demand  for  a  line
 between  Chingleput  and  Chinna  Salem  a
 survey  for  which  has  also  been  made.  १3

 not  know  what  has  happened  to  the
 Peat  of  the  survey  made-probably  they

 frase
 have  been  put  in  the  cold-storage.

 ou  know  that  if  this  Hne  is  taken  up,  it
 will  connect  the  North  Arcot  and  South
 Arcot  Districts  as  well  as  Salem  District.
 The  Government  of  Tamil  Nadu  has  given
 the  first  priority  to  the  this  line  and  has
 urged  upon  the  Centre  to  take  it  up  as  it
 will  connect  most  of  the  places  like  Wanda-
 vasi,  Arni,  Kallakurichi  and  so  on,  I
 request  the  hon.  Minister  to  take  up  this
 line  {mmediately  and  give  first  priority  to
 this.

 Another  line  between  Wallajahpet  and
 Ttndivanam  is  also  required  to  be  construct-
 ed  as  it  will  connect  the  two  broad  gauge
 Mnes  of  Madras  to  Bangalore  and  Madras
 to  Trivandrum.  This  will  also  connect  all
 the  important  places  in  North  Arcot  Dis-
 trict  which  is  a  backward  —  district.
 If  you  take  up  this  line,  it  will  be
 the  first  step  to  industrialise  the  whole  area.
 I  would  therefore  urge  upon  the  hon.
 Minister  to  take  up  the  lines  from  Wallajah-
 pet  to  Tindivanam  as  it  will  connect
 important  areas  like  Wallajahpet,  Ranipet
 Arcot,  Cheyyar,  Wandavasi  etc.  I  would
 urge  upon  him  to  give  top  priority  to  this
 line.  Our  longstanding  demand  {s  for  the
 line  which  connects  the  two  headquarters
 of  two  States-Madras  aud  Bangalore.  This
 needs  to  be  electrified,  I  hope  the  Minolster
 will  give  sympathetic  consideration  to  this
 demand  which  fs  pending  fora  long  time.
 Ministers  after  Ministers  are  coming  and
 and  going.  But  our  demand  Is  still  pending,
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 The  Ministers  have  promised  that  the
 line  from  Madras  Bangalore  will  be  electri-
 fied  at  least  till  Arkonam.  Madras  to
 Bombay  and  Madras  to  Bangalore  trains
 run  via  Arkonam,  I  am  told  now  that
 electrification  between  these  places  is  under
 the  active  consideration  of  the  Ministry,

 I  would  request  the  Minister  to  an-
 nounce  at  least  before  the  present  budget
 is  passed  that  electrification  of  the  Madras
 Bangalore  line  will  be  taken  up;  ff  possible
 the  whole  line  should  be  electrified,  if  not
 at  least  between  Madras  and  Arkonam.

 9  hrs.

 Another  point.  The  Vrindavan  Express
 is  one  of  the  very  good  expresses  in  the
 south,  It  stops  only  at  two  places,  Katpadi
 and  Jalarpet.  I  am  pained  to  see  that
 only  5  tickets  are  issued  at  Jalarpet.  I
 would  like  the  Minister  to  look  into  it  and
 increase  the  number  of  tickets  sold  there,
 Otherwise,  a  man  who  does  not  practice
 family  planning  cannot  board  this  train  at
 Jalapet.  I  do  not  know  whether  Govern-
 ment  can  enforce  family  planning  by  rest-
 ricting  the  number  of  seats  in  trains.  The
 Minister  should  give  necessary  instructions
 to  increase  the  number  of  tickets  sold  at
 Katpadi  and  Jalarpet  in  the  Vrindavan  Ex-
 Press.  This  is  a  long-standing  demand  and
 should  be  conceded,

 9.02  hrs.

 The  Lok  Sabha  then  adjourned  till
 Eleven  of  the  Clock  on  Thursday,
 March  26,  !970/Chaitra  5,  \892(Saka).


